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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BEilCH AT NEW DELHI

IN

APPEAL t{O. 54 ()F 2018

IN THE ITER OF:

H.P. RAIANNA

UNION OF INDIA AND ORS.

ADD

...APPELLANT

VERSUS

...RESPONDENTS

IONAL OBJECTIONS TO THE REPORT DATED
18.03.2ozt

MOST RESPECTFULLY SHOWETH:

1. That the Appellant is filing the additional objections to the report dated

18.03.2021 filed by Joint committee in compliance of the HonUe Tribunal,s

order dated 08.09.2020. The objections date 11.06.2021 (pages 1356 to 13g0

may be read as part and parcel to these additional objections and is not repeated

here for the sake of brevity.

2. Following are the additional objections to the report:

A. Composition of Joint Committee

S.No. Name and

Designation
Nominee/Department As per Hon'ble

Tribunal
Report signed

by

1 Sh. Kaushlesh

Pratap Singh,
IFS, Regional

Officer

Chairman of Joint
Committee and
Representative of
MoEFCC Integrated
Regional Office
(IRO), Bangalore

Joint Secretary
or equivalent

Sh. Kaushlesh

Pratap Singh,

IFS

2 Dr. D. H.
Madhadev

Commissioner

Representative of
BDA

cEo sh. B. A.

Shivananda,
Superintending

Engineer

3 Shri Vijaykumar Representative of Member Shri Brijesh
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Gogi, IFS
(Subsequently

replaced by Shri

Brijesh Kumar,
IFS due to
transfer)
Principal

Secretary to
Govt. (Ecology

and

Environment)

Forest Ecology

and

Environment

Department

SEIAA Karnataka and

Karnataka Wetland

Authority

Secretary Kumar

4 Shri H.L.

Prasanna,

Engineer in

Chief

Representative of
Minor Irrigation and

Ground Water
Development

Department

Chief Engineer Sh. Jagadish

B.K, Asst.

Engineer,

Minor

Irrigation

5 Shri R. Prasad

(Subsequently

replaced by Sh.

H.N. Raghu due
to transfer)
Additional

Director Town

and Country
Planning

Representative of
BBMP

cEo Sh. B.

Manjesh, Joint
Director, Town
and Country
Planning

6 Sh. M. K.

Prabhudev,

Chief
Environment

Officer

Representative of
KSPCB

Member

Secretary
Sh. M. K.

Prabhudev,

Chief
Environment

Officer

7 Sh. G.

Thirumurthy
(Subsequently

replaced by

Smt. Sowmya,
Scientist D due
to transfer)
Additional
Direction

Scientist E

Representative of
CPCB

Regional

Director/Scientist
E

Smt. Sowmya,

Scientist D

8 Sh. David

Soraswamy,
Survey

Supervisor,

Representative of
Department of
Revenue (Land

Records)

Collector Sh. David

Soraswamy

9 Dr. Murli

Krishna,
Co-opted member of
IRO, MoErcC,

Dr. Murli
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Joint Director

Scientist D

Bangalore Krishna

B. BUFFER ZONE AND DISTANCE FROM THE I.AKE PERIPHERY TO

CONSTRUCTED TOWERS:

C. KAIKONDARAHALI.I LAKE AS WETTAND AND MEAN HIGH FTOOD LEVEL

The Appellant is relying on the submissions made in the Objection to the report

dated 11.06.2021 (Page 1356 to 1380) and earlier Submissions made. The

Appellant is also relying on the Wetland (Conservation and Management) Rules

2010, Wetland (Conservation and Management) Rules 2010 and Guidelines for

implementing Wetland (Conservation and Management) Rules 2017 by Ministry

of Environment, Forest and Climate Change, Government of India. The of

Wetland (Conservation and Management) Rules 2010, Wetland (Conservation

and Management) Rules 2010 and Guidelines for implementing Wefland

(Conservation and Management) Rules 20L7 by Ministry of Environment, Forest

and Climate Change, Government of India is annexed as ANNEXURE A

(COLLY). The Appellant is filing Order dated 06.12.2018 in OA t25 of Z0t7

Court on its own Motion Versus State of Karnataka as Annerure B.

D SIZE OF THE PROJECT

On size of the project, the Appellant has already responded however the

Appellant is filing table mentioned in the Conceptual plan submitted before

SEIAA. The chart mentioned in the Conceptual plan is filed as Annexure C.
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RITWICKDUTTA RAHULCHOUDHARY
COUNSET FOR THE APPELI.ANT

N-71, Lower Ground Floor, Greater Kailash-l,
New Delhi- 110048

Mobite No. 9372407881
Email:- iti ati n.l mail.c



THE WETLANDS (CONSERVATION AND
MANAGEMENT) RULES, 2O1O*

lnuucbeof thepowersconfmedby section2,,readwithsub.section0) and clause b) of

*#riil(ziLii,uurtiits):iii&i*i"ttnEruironment@rotectioilAct,le8.5Qeof
1g8O, the Central G**";;;;'h*;Wii* tn' following rules for consertation anl

managemm t of w etlands, rumeIY : -""'t'di; iitt" 
"na 

.r^iiuttt"*ent'-(11 These rules may be called Tua

W"r*"rt iC"*sERvArroN AND MaNacuvrml"r) Rur-us' 2010'

(2) They sfrrU come'it'io fottt ot''th" date of their publication in the

* Vide G.S.R. 951(E), dated 4-12-201
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datd4.12-2010.

0, published in the Gazette of India, Ext., Pt' II, S' 3(4,

I

be regula under these rules, namelY:-
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(i) wetlands categorised as Ramsar Wetlands of h'rtemational
Imporiance under the Ramsar Convention aq specified in.the Schedule;

(il) wetlands in areas that are ecologically sensitive and important such
as, national parks, marine parks, sancfuaries, reserved forests, wild]ife
habitats, mangroves, corals, cbral reefs, areas of outstanding natural beauty
or historical oi heritage areas and the areas rich in genetic diversity;

(lii) wetlands recognised as or lying within a UNESCO World Heritage
Site;

(l-d) high altitude wetlands or high altitude wetland complexes at or
above an elevation of two thousand five hundred metres'with an area equal
to or greater than five hectares;

(z) wetlands or wetland complexes below an elevation of two thousand
five hundred metres with an area equal to or greater than five hundred
hectares;

(oi) any other wetland as so identified by the Authority and thereafter
notified by-the Central Govemment under the provisions of the Act for the
purposes of these rules.

4. Restrictions on activities within wetlands.-(1) The following activities
within the wetlands shall be prohibited namely:-

(l) reclamation of wetlands;
(a) setting up'of new industries and expansion of existing industries;

38&Z,f% WETLAND6(CONSERVATIONANDMANAGEMEI\T)RULE'2010 [R.4

(lll) manufacture or or storage or disposal of hazardous
substances covered under the ufacture, Storage and Import of
Hazardous Chemical Rules, L989 noffied aideS.O. No. 966(E), dated the 27th
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November, 1989 or the Rules for Manu{acfure, Use, hpo.t, Export and
Storage of Hazardous Micro-organisms/Genetically engineered organisms or
cells notified oide G.S.R. No. 1037(E), dated the 5th December, 1989 or the
Hazardous Wastes (Management Handling and Transboundry Movement)
Rules, 2008 notified aide S.O. No. 2265(E), dated the 24th Septerirber, 2008;

(io) solid waste dumping: provided that the existing practiceq if any,
existed before the commencemmt of these rules shall be phased out within a
period not exceeding six months from the date of commencement of these
rules;

(o) disdrarge of untreated wastes and effluents from industries..cities
or towns and other human settlements: prolided.that the praetices, if any,
existed before the commencement of these rules shall be phased out within a
period not exceeding one year from the date of commencement of these rules;

(ol aurry construction of a permanent nature except for boat jetties
within fifty metres from the mean high flood level observed in the past ten
years calculated from the date of cominencement of these rules;

(oii) any other activity likely to have an adverse impact on the
ecosystem of the wetland to be specified in writing by the Authority
constituted in accordance with these rules.

(2) The following activities shall not be undertaken without the prior
approval of the State Govemment within the wetlandg namely:-

(r) withdrawal of water or the impoundmeni diversion or intemrption
of water sources within the local catdrmeht area of the wetland ecosystemi

(ir) harvesting of living and non-living resources;
(iii) grazng to the level that the basic nature and character of the

biotic community is not adversely affected; t

i"
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(lo) treated effluent discharges from industrie+ cities or towns,
human settlements and agricultural fields falling $,ithin the limits laid down
by the Central Pollution Control Board or the State Pollution Control
Committee, as the case may be;

(o) plying of motorized boat, if it is not detrimental to the nature and
character of the biotic community;

(ui) dredging, only if the wetland is impacted by siltation;
(oii) construction of boat jetties;
(oiir) activities within the zone of influence, as per the definition of

wetlandt that may directly affect the ecological character of the wetland;
(rr) facilities required for temporary use, such as pontoon bridges,

that do not affect the ecological draracter of the wetland;
(x) aquaculture, agriculture and horticulture activities within the

wetland;
(ri) repair of existing buildings or infrastructure including

reconstruction activities;
(rll) any other activity to be identified by the Authority.

(3) Notwithstanding anything in sub-rule (1) or sub-rule (2), the Central
Govemment mav permii anv of the prohibited activities or non-wetland use
in the protectea i,virUana on ih" .""ori't-endation of the Authority.

( ) The State Govemment shall ensure that a detailed Environment
Impact- Assessment is carried out in accordance with the procedures
s#cified in the notification of the Govemment of India in the Minister of
Ehvironment and Forests S.O. No. 1533(E), dated the L4th September,2006
as amended from time-to-time.

(5) No wetland shall be converted to non-wetland use unless the
Centrai Govemment is satisfied on the recommendation of the Authority
that it is expedient in the public interest and reasons justifying the decision
are recorded.

S.ConsHtudon of Cenhal Weflands Regulatory Authodty.-(1)The
Central Govemment, in exercise of the powers conferred by sub-section (3) of
section 3 of the Enviionment (Protec.fron) Act, 1986 (29 of 19f36), hereby
constitutes Central Wetlands Regtrlatory Authority consisting of the following
Chairpersons and members for the PqPose of these rules, namely:-

(a) Secretary, Ministry of Environment' ' and For6sts, Govdrnmerrt of India - Chairperson;
(b) a representative (nof below the rank

of |oint Secretary) from Ministry of
Tolrism, Goverirment of India Member ex oficio

(c) a representative (not below the rank
of Joint Secretary) from Ministry of
Witer Resourcei, Go,r"mment bf India - Member ex oficio

(d) a representative (not below the rank of
|oint Secreta ) from
Agriculture, a - Member ex olficio
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(e) a representative (not below the-rank of
foint Secretary) from Ministry of
Social ]ustice, Govemment of India - Member ex oficio
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(fl Chairman or his nominee, the Central
"'Po[rtiooControlBoard - Memher ex offtcio

k) Ioint Secretary or Ailviser, dealing with- the wetland in the Ministrv of Environment
and Forests, Govemment 6f ndia - Member ex officio

(ft) Dr. Asad R. Rahmani, Director, Bollbay
Natural Historv SocieW, Hombill House,
Dr. SalimAli ihowk, Shaheed BhagatSingh
Road,Mumbat0123;ExpertOm'ithology - Member

(l) Dr. M.R.D. Kunadangar, DarulAloom Qasmia' ' 
Lane, Botshah Mohafla, LalBazar, Srinagar,
Kashmir; ExpertlimnologY - Member

(i'l Dr. C.K. Varshnev, 88 Vaishali, Pitampura,
"' NewDelhi-M; EipertEcology Member

(k) Dr. E.J. ]ames, Director, Water Institute,' ' 
Karunya University, Coimbatore, Tamil Nadu;
Experthydrology - Member

1[+ + +]

'?[(2) The term of the Authority shall be upto 15th Septembea 2015.]

(3) The Authority shall exercise the following powers and perform the
following functions, namely: --

(il appraise proposals for identification of new wetlands, projects or
activitiei in'cbnsultitioirs with the concerned local authorities;

(li) identify and interface with the concemed local authorities to
enforce'tlie provlsions contained under these rules and other laws for the
time being in force;

(ii"i) srant clearances or identify in consultation with the lpcal State
Govemmeifi the areas for the grant rif clearance for regulated activities in
the wetlands within their respective jurisdictions;

(lu) determine, in consultation with concemed local authority, the
zone of direct irrfluence of the wetlands;

(a) issue whatever directions, necessary- for the 'conservatio4,
preservation and wise use of wetlands to the State Govemments.- 

(4) The Authority shall periodically review the list of wetlands and the
detaili bf prohibited ind regrilated 4ctivitigs qnder !rc ryI"_t. . . .

(5) Tire Authority shall specify the threshgld levgls f91 activities to be
,egutiti:a and the rirode and m6ttrodology for undertaking activities in
wetland.

6. Process for identification of wetlands under different categories.-(1)
wetlands covered under item (i) of rule 3 specified under Schedule shall be
the wetland to be regulated under these rules.

(2)The States Govemment shall prepane,-within a pe-riod of-o.ne yeal
from'the commencement of these rulds, 'tsrief Document" identifying and
classifying the wetlands within their resiective territories in accordance with
the crilerii specified under rule 3 and submit the same to Authority.

1. Omitted by G.S.R. 617(E), dated'22-*2014 (w.e.f . 2G8-201'4).

2. Substituted by G.S.R. a81@), dated 3-S2016.
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(3) The 'tsrief Document" of each wetland for identification shall
comph;e of following informatioo namely:-' 

(r) broad geographic deliireation of the wetland;

i';O its zorie of influence along with a map (accurate and to scale);

vemacular languages.
(e) The Authori v, suo motu or oln aPPlication made to it, revrew

for inclusion of wetlandrules or issue diiection

(1) The wetlands within the

ty ma
theseany decision under

under these rules.
7. Overlappinc Provisions.-

of the Natitrid Firks and Wildlife Sanctuaries shall be re by the

Provlsions of Wild Life (Protection) Act,1972 (35 of.1972).

(2) The wetlands within the Protected or notified forest areas shall be

regula ted by the provisions of the Indian Forest Act, 1927 (76 of 1927); thte

Forest (Conservation) Act, 1980 (69 of 1980); and the Environment
(Protection) Ad,7986 (29 of 1985).

(3) The gaps in the regulation of wetlands within the Protected and

notified forest areas, if any, under th" provisions of the Indian Forest Act,

7927 (16 of L927); Wild Life (Protection) Act, 1972 (35 of L972); and Forest

(Conservation) Act, 1e80 (69 of 1980); shall be plugged by invoking Provisions
of the Environment (Protection) Act, 1986 (29 of1986).

(4) The wetlands situated outside the d or notified forest areas

referred to in sub-rule (2)

Drotecte
i;.rtut"a

d areas

Environment (Protection) 19
by
86).

the relevant provisions of the

receipt of the recommendations of
final notifying therein

classification to be under
'in public places in English and
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388-Zg0WETIAND6(CONSERVATIONANP\'IAN4CEI\'ENT)RULES,2010tR8

g. Enfotcement of regulated activities.-(1) The idgntifigd activities for
*rr,usement and wisei:se of-wetlands sitirited within the protected or
."tifi3J io."rt areas referred to in sub-rule (2) of rule 7 shall be regulated by
the Forest Department of the State concemed.

(2) The ihentifieit activities for management and 11s9 yse of wetlands
situatl-i o"tsla" the protected or notified'Totest areas shall be regulated by
the nodal Departrnenl or the relevant local State agenci.es to be designa!:g b{
the State Gdvemment within a period of six months from the date ot
commencerrient of these rules.

9- Aooeals aeainst the decisions of Authority'-Any Person aggrieved by

Ur" i"[i"i""-of"the Ruthoriff may prefer an abpeal fo-the National Green

iriU*li"i,,*tit"t"a;a", tft Nlaliohal Creen t'riUunal Act, 2010 (19 of 2010)

wiUrin it period of sixty days from the date.of such decision:
provided the National Green Tribunal may entertain any appeal-after the

exoirv of the said period of sixty days i{ it is satisfied that the appellant was

prlvtinted by suffiiient cause from fiiing the appeal in time'

THESCHEDI.JLE

[See rule 3(r)]

LIST OF WETLANDS IN INDIA IDENTIFIED AS RAMSAR SITES

I.]NDER RAMSAR COI{VENTION ON.WETLAND

Name of Wetland StateS1.No.

(1) (2) (3)

1.

2.
3.
4.
5.
6.

8.
9.
10.
11.
12.

AshtamudiWetland
Bhitarkanika Mangroves
BhojWetland
Chillkalake
Deepot Beel
East Calcutta Wetlands
Harilie Lake
Kanili
Keoladeo National Park
Kollerulake
Loktak Lake
Point Calimere Wildlife and
BirdSanctuary
Pong Dam take
Ropar
Sambhar Lake
Sasthamkotta Lake
Tsomoriri' , .

Vembanad-Kol Wetland
Wular l-ake
Chandra tal
Renuka
Rudrasagar
UpperGanga
Hokarsar (Flokera)
Surinsar and Mansar (comPlex)

Kerala '

Orissa
MadhyaPpadesh
Orissa
A.ssam
West Bengal
Punjab
Punjab
Rajasthan
Andhra Pradesh
MaFipur

13.
14.
15.
76.
17.
18.
t9.
20.
21.
22.
23.
24.
E.

TamilNadu
Himachal Pradesh
Punjab
Masthan
Kerala
jammuandKashmir
Kerala
jammuandKashmir
HimachalPradeh.
HimachalPradesh
Tripura
Uttar Pradesh
fammuandKashmir
]ammuandKashmir

I

.

!
t
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Iqrll II-Ers 3(i)] qEil iEl {!trq? : ETSFII$I

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTMICATION

New Delhi, the 26th SePtember,2017

G.S.R. f 203(E).-Whcreas rhe wetlands, vital parts of the hydrological cycle, are highly Productive

ecosystems which support rich biodiversity and provide a wide range of ecosyslem services such as water storage. water

purihcation, flood mitigation, erosion control, aquifer recharge, microclimate regulation, aesthetic enhancement of

landscapes while simultaneously supponing many sigrificant recreational, social and cultwal activities, being pan of

our rich cultural heritage;

And whereas many wetlands are threatened by reclamation and degradation through drainage and landfill,

pollurion (discharge of domestic and industrial effluents, disposal of solid wastes), hydrological altemtion (water

withdrawal and changes in inflow and outflow), over-exploitation of their natural resources resulting in loss of

biodiversity and disruption in ecosystem services provided by wetlands;

7

(4) qftft + fu-Fc+rt Freti +t +rt-+rq ff< sq t el-{fofi +l c-fr +Trt
(5) wftft rrtrs6qrqtrtt+rg+<r<ta-++tftt
7. (rnr((l[rtt {ktq1Tq *{T{nFfr + ffim d<TrdTI[qrfrT{.-{1) {rsq (crR qr fiq
rrq +{ canrq +r qqa Errm Et ftqit * v+rqm ft arfto t q6 a{' ff 3rdfu + $-rt 3t€r(fud ffi
qrt t( Blfuirr s-+s arir(ft h ftn \rs frFsq ERr+q +{r< +tn, ftq+ ffifu'd +l sqq?r Qf{n:-
(6) fttcffi qffd q"rrrt ftft-q qr<Ht rrtr qqffi-d 3{t( qfi-ft qrqrqq ar<r ftftcr.q qrftfF or

+qiq'{:
(q) gclqarm *{6lffqi6{3{t(Gfu-{qnfu{tfiftdu.* TftsqttT 3t{ qrqrR-d \ft *t
(.r) cTftRrft-fi-qsq6rfrfiq;
(s) Xfu: ftu-qm3rfu'fltta'qrftsffii+rict;
(e.) qrA'r[ft arr gqh lana &-r ] fra< erg< erq-ftflcYq ftqmdnq ff {ff;
(q) qrftft ei-( 3q+ lqrq k* * ff'm ftFsRt R qrt flt qq-Gf{.Iq frqr+qrdt ft t+, +'
(B) Affit+Tq-t{fffi'ft;
(2) crf}6'sr, nere Eqr+q h 3rrur< cr, 3irffit qir 3TAqFd{ R fi+ + ftq zr;q q-fiT ' Tr riq

{rqdrr qeTrm +.r ffigr+imr
/3r {rwr E i6T{ qr riq trq fr* cqrffi Tiqfu'd *( q.|]rat qfu,it t cr< 3{r{{tt, qR +q d, q{

GErr 6tt * qsqr{ cTfus-@r il<r ft rft frrqftqr fr iltrq + a d sr+'q ft-{ t ffifu-m ft
mft) h rfr+r rrqq{ i 3{ri{ffii q+ 3ler{fu{ +-.tftt

(4) (?F) idrq qr+rr frqr-qr 3ilfumi + qrqt +, qefq EE-{r4-q, ftqit sq-frqq (1) t ?r.II

;f$"a {snr + .d n, + ilr. +.+ t {q-a rr I qr6rr itr iq rr"qeta cgnq+i * qrq qraq
+tftt
(q) df&E <6r+q * 3{rern q(, <Tqq 3{r*$ qftft wi1ft fr 3iffir-( frt ilt h ftc
il*q rc+r< qit ftrsrftq] +tftt
(rT) q#fq qr+rr riaa 3i57 llTrFfi qfur q CIq 3Tr*rt, cft qffi Er qz G-qr sii h qr?r1

i{ift iTT fr rTi F$Tft;r ft 4rft'q q Er qt fl4rq Rr + -"r+fu6 fi ii* + ifi-{' -'{r*'rfui +
rrqq{t qfar(tfiqttftt

(5) (m) t'ff-q rc+r< qrdrXfuit t ridftt 6+a { ftq q+ rrffia te irte sI trtr< 6t{ft1

(q) *ffq q-c+r<, <r-.q e-c+r< *< frq tr.q *a sqnm 3{qff erfffitr + ft qrfitffii h Cs-q

t, rrft idD-c q-fir srqd-s atrftl

[sr. fr'. i-2201 2/78/2003-frqs(e-eQ crt.vl
et. q. gisrft, anrft-+S
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And whereas clause (g) of anicle 5l A of the Constitution stipulates that it shall be the duty of every citizen of
India to protect and improve the natural environment including foress, lakes, rivers and wildlife and to have

compassion for living crcatures;

A[d whereas the Environment (Protection) Ac! 1986 is a comprehensive legislation to provide protection and

improvement of the environment, includinE inter-alia,' ellards, and for matters coDnected therewith;

And whereas the Natronal Environment Policy, 2006 recognises the ecosystem services provided by wetlands

and emphasizes the need to set up a rcgulatory mechanism for all wetlands so as to maintain their ecological character,

and ultimately suppon their inte$ated managemenl;

And whereas lndia is a signatory to the Ramsar Conveltion on wetlands and is commined to conscrvation and

wise use of all wetlands within its tenilory:

And whereas rhe Central Govemment has published the Wetlands (Conservation and Management) Rules,

2010, vide number G.S.R. 951(E), dated the 4'h December, 2010;

And whereas conservation and wise use of wetlands cart provide substantial direct and indirect economic

benefits to state and national economy, and thereby the Central Government stands commilted to mailstreaming full

range of wetland biodiversity and ecosystem services in development planning and decision making for vadous seclors;

And whereas the State Governments and Union Territory Administralions need to take inlo account wetland

ecosysrem services and biodiversity values Lkewise withil their developmental programming and economic well-being,

also taldng into cognizance that land and water, two major ecological constituents of wetland ecosystems, are enlisted as

State subjects as per the Constitution;

And whereas the Central Govemment considered it necessary to supersede the Wetlands (Conservation and

Management) Rules, 2010 for effective conservation and management of wetlands in the country;

And whereas rhe Ccntral Govemment had, in exercise of the powers conferred by section 25, read with suL

secrion ( l) and clause (v) of sub-section (2) and sub-section (3) ol section 3 of the Environment (Protection) Act. 1986,

published rhe drafr Werlands (Conservarion and Management) Rules, 2016, vide number G.S.R. 385 (E) dated 31"

March, 2016 for informarion of the public likely to be affected thereby; and no(ice was given that the said draft rules

would be taken into consideration by rhe CenEal Govemmeot after expty of a period of sixty days from the date on

which copies of the Gazette notilication is made available to the public;

And whereas the Central Governmenl has received the suggestions and objections from the State

Govemments, Urion Territories and its organisadons, individuals and civil society organisations on the draft Wetlands

(Conservation and Managemcnt) Rules, 2016;

And whereas rhe suggestions and objections received in response to the above mentioned draft rules have been

duly considered by the Central Govemmenl rn consultation with State Governments and Union Territory

Administrations.

Now, therefore, in exercise of the powers confened by section 25, read with subsection (l ) and clause (v) of

sub-secrion (2) and suEsecrion (3) of section 3 and section 23 of the Envrronment (Prolection) Act, 1986 and in

supcrsession of the Wetlands (Conservation and Management) Rules, 2010, except as resPects things done or omitled to

be done before such supersession, the Central Government hereby makes the following rules for conservation and

management of wetlands, namely:-

l. Shorl title and commencemenl.-

(l) These rulcs maybe called the wetlands (Conservation and Management) Rules,20l7.

(2) These shall come into force from the date of their publication in tIe Official Gazette,

2. Definitions.-

(1) ln th€se rules, unless the context otherwise requires,-

(a) "Acf'means the Environment (Protection) Act, 1986;

(b) "Aurhority" mcans the Srare Wetlands Authority or Union Terrilory Wetlands Authority, as the case may

be:
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(c) "Committee" means the National Wetlands Committee refened to in rule 6;

(d) 'ecological chamcter" means the sum of ecosystem components, processes and services that characterise

the wetlands:

(e) "integrated management plan" means a document which describes strategies and actions for achieving

wise use of the werland and the plan shall include objectives of site management; management actions

required to achieve the objectives; factors that affect, or may affect, the various site features; monitoring

requirements for detecting changes in ecological character and for measuring the effectiveness of

mana8ement; and resources for management implementation;

(t) "Ramsar Conventron" means the Convention on Wedands signed at Ramsar, lran in 1971;

(g) "wetland" means an area of marsh, fcn. peatland or water; whether natural or artificial, permanent or

temporary, with water that is static or flowing, fresh, brackish or salt, including areas of marine water the

depth of which at low dde does nor exceed six meters, but does not include river channels, paddy fields,

human-made warer bodievtanks specifically coNtructed for drinking water purposes and structures

specifically constructed for aquaculture, salt produfiion, recreation ald irrigation purposes;

(h) "wetlands complexes" means two or more ecologically and hydrologically contiguous wetlands and may

include their connecting cha[nelyducts;

(i) 'wise use of wetlands" means maintenance of their ecological character, achieved lhrough implementation

of ecosystem approach withitr thc context of sustainablc develoPment;

0) "zone of inJluence" means that paa of the catchmert area of the wetland or wetland complex,

developmenfal activities in which induce adverse changes in ecosyslem structure, and ecosystem services.

(2) The words and expressions used in these rules and not defined, but defined in the Act, shall have the

meanings assigned to them in the Act.

Applicability of rules,-These rules shall apply to the following wetlands or wetlands complexes, namely:-

(a) wetlands categorised as 'wetlands of international lmPortance'under the Ramsar Convention;

(b) wcrlands as notified by the Cenrral Government, State Government and Union Territory Administration:

Provided that these rules shall not apply to the wetlands falling in areas covered under the Indian Forest

Act, 192'7, rhe Wild Life (Protection) Act. 1972, fie Forest (Conservation) Act, 1980, the State Forest Acts, and the

Coastal Regulation Zone Notification, 201I as amended from time to time

Restrictions of activities in \vetlands.-(l) The wetlands shall be conserved and managed in accordance with the

principle of 'wise use' as derermined by the Wetlands Authority.

(2) The following activities shall be prohrbiled within the wctlands' namely.-

(i) conversion for non-wetland uses including encroachment of any kind;

(ii) setting up of any industry and exPansion of existing industries;

(iii) manufacrure or handling or storage or disposal of construction and demolition waste covered under

the Construcrion and Demolition Waste Management Rules, 2016; hazardous substances covered

u[der the Manufacture, Srorage and Impon of Hazardous Chemical Rules, 1989 or the Rules for

Manufacture, Use, Import, Expon and Storage of Hazardous Micro-organisms Genetically engineered

organisms or cells, 1989 or the Hazardous Wastes (Management, Handling and Transboundary

Movement) Rules, 2008; electronic waste covercd under the E-waste (Management) Rules, 2016;

(iv) solid waste dumping;

(v) disch.uge of unreated wasles and effluents from industries, cities, towns, villages and othcr human

settlements;

(vi) any construction of a permanent nature except for boat jetties within flfty metres from the mean high

flood level observed in the past ten years calculated from the date of commencement of these rules;

and,

(vii) poaching

9
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Provided that the Central Govemment may conslder proposals from the State Government or Union

Terrirory Administration for omitting any of the acrivities on the recommendation of the Authority.

Wetlands Authorities.-( I ) The Cenfal Goyemment hereby constitutes the State Wetlands Authority in each

State with the following members, namely:-

(l) Minister ln-charge of fte Department of Environment/Forests of the State Govemment or Minister In-

charge of the Depa(ment handling wetlands - Chairperson;

(ii) Chief Secretary of the State or Additional Chief Secretary equivalent - Vice ChairPerson;

(iii) Secretary in-charge of the DePartment ofEnvironment' Member ex-oficio'

(iv) Secretary in-charge of the Deparxnent of Forests - Member ex-<.rlffcio;

(v) Secretary in-charge of the Department of Urban Developmenl - Mernbet ex-oficio;

(vi) Secrelary in-charge of the Department of Rural DeveloPment - Member ex-oficio;

(vii) Secretary in-charge of the Department of Water Resources ' Member e*oficio'

(viii) Secretary in-charge of the Department of Fisheries - Member er-oficic':

(ix) Secretary in-charge of the DePartment of Irrigation and Flood Control - Member er-oJfcro;

(x) Secretary in-charge ofthe Department of Tourism - Member er-oltrcio;

(xi) Secrerary in-charge of the Depanment of Revenue - Member er-oficro;

(xii) Director, State Remote Sensing Centre - Member ex-oficio;

(xiii) Chief Wildlife Warder ' Member ex'oficio;

(xiv) Member Secretary, State Biodiversity Board - Membet ex-fficio;

(xv; Member Secretary, State Pollution Control Board - Member ex'oficio;

(xvi) Additional Principal Chief Conservalor ofForests ofthe Regional Ofhce ofMinistry of EnYironmenl,

Forest and Climate Chatge - Member ex-oficio;

(xvii) one expefl each in the fields of wetland ecology, hydrology, fisheries, landscape planning and socio-

economics to be nominatcd by the State Government; and

(xviii) Additional secrelary/Joint secretary/Director in the Department of Environment/Fore sts oI

Dcpartment handling wetlands - Member Secretary

(2\ The Central Government hereby constitutes the Union Terrilory Wedands Authority for each Union

Territory with the followilg memb€rs, namely:-

(D Administrator or Chief Secretary of the Uniort Territory - Chairperson:

(ii) Secretary in-charge of the DePartment of Envtonment - Vice Chairperson;

(iiD Secretary in-charge of the Department of Forests - Member e.r-olficio;

(iv) Secretary in-charge of lhe Department of Urban Development - Mefitbet ex-ofrciol

(v) Secretary in-charge ofthe Department of Rural DeYeloPment - Membet ex-oficio,

(vi) Secretary in-charge of the Dcpartment of Water Resources - Memt*r ex'oficio;

(vii) Secrerary in-charge of the Departrnent of Fisheries - Member ex-oficio;

(viii) Secretary in-charge of the Department of lrrigation and Flood Control - Member er-ofricro;

(ix) Secretary in-charge oflhe DePanment of Tourism - Member er-o.ifrcio;

(x) Secretary in-charge of the Departnents of Revenue - Member er-oficio;

(xi) Director, Remote Sensing Centre - Member ex-ofrcio;

(xii) Member Secretary, Union Territory Pollution Control Commitlee - Membet et-ofrcio,

5
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(xtii)

(xiv)

(xv)

(xvi)

(xvii)

(3)

(:4)

(a)

(b)

Member Secretary, Biodiversity Board of the UT - Member ex-oficio:

Chief Wildlife Warden - Member ex-oficio;

Additional Principal Chief Conservator of Foresls of the Rcgional Office of Ministry of Environment,

Forest and Climate Chatge- Menrber ex-oficio;

One expcn each in the fields of wetlaDd ecology, hydrology, fisheries. landscaPe Planning and socio-

economics to be nominated by the Union Territory Administration; and

Additional Secretary/Joint Secretary/Director in the Depanment of Environment/Forests or

Department handllng wetlands - Member Secretary.

The State Wetlands Authority or Union Territory Wetlands Authority may co-oPt other members, not

exceeding three in number, if required.

The Statc Wetlands Authority or Union Territory Wedands Authority shall exercise the following

powels and perform the following functions, namely:-

prepare a list of atl wetlands of the State or Udon Territory within three months from the date of
publication of these rules;

prepare a list of wetlands to be notified, within six months from the date of Publication of these rules;

taking into cognizance any existing list of wetlands prepared/notihed under other relevant State Acts;

reconmend identiUed wetlands, based on their Brief Documents, for regulation undcr these rules;

prepare a comprehensive digital inventory of all wetlands within a period of one year from the date of

publication of these rules and upload the same on a dedicated web ponal to be developed by the

Central Govemment for the said purpose; the inventory to be updated cvery ten years;

develop a comprehensive list of activities lo be regulated and permitted wiftin the notified wetlands

and their zone of influence;

recommend addilions, if any, to the list of Prohibited activities for specific wetlands;

dehne strategies for conservation and wise use of wetlands within their jurisdiction; wise use being a

principle for managing these ecosystems which incorPorates sustaimble uses (such as capturc

hsheries at subsistence level or harvest of aquatic plants) as being compatible with conservation, if
ecosystem funclions (such as waler storage, groundwater recharge, flood buffering) and values (such

as recreation and cultural) are maintained or enhancedl

review integrated management plan for each of the trotified wellands (includitrg trans-boundary

wetlands in coordination with Central Government), and within these plans consider continuation and

support to raditional uses of wetlands which are harmonized with ecological character;

in cases wherein lands within boundary of notified wetlands or wedands complex havc private

tenancy riShts, recommend mechanisms for maintenance of ecological character through promotional

activities;

identify mechanisms for convergence of implementation of the management plan with the existing

Statefunion Territory Ievel development plans ard programmes;

ensure enforcement of these mles and other relevant Acls, rules and regula(ions and on half-yearly

basis (June and December of each calendar year) inform lhe concemed Sta(e Govemmetrt or Union

Territory AdminisEation or Central Governmelt ou the status of such notified wetlands through a

reponing mechanism;

coordinate implementation of integrated management plans based on wise use principle through

various line depanments and other concerned agencies;

function as nodal authority for all wetland specrfic authorities within the State or Union Territory

Administration:

issue nccessary directions for conservation and sustainable management of wetlands to the respective

implementing agencies;

(c)

(d)

(e)

(f)

G)

(h)

(r)

(i)

(k)

0)

(m)

(n)
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(o) undefiake measures for enhancing awiueness within stakeholders and local communities on values

and functions of wetlands; and

(p) Advise on any other matter suo-motu, or as referred by the State Government/Union Territory

Administration.

(5) The concemed DepartmeDt of the State Govemment or Union Territory shall provide all necessary

support and act as lodal Depanment and Secretariat to the Authority.

(6) The Authority shall, within ninety days of publication of these rules, shall constitute,-

(a) a techlical committee to review brief documents, management plans and advise on any

technical matter rcfered by the Wetland Authority; and

(b) a grievance committee consisting of four memben to provide a mechanism for hearing and

forwarding the grievances raised by public to the Authority;

(7) The Cornmittees referred to in sub-rule (6) shall meet at least otrce itr every quarter to perfom their
functions.

(8) The Authority shall meet at least thrice in a year.

(9) The term of non-official members of the Authority nominated by State Government or Union
Ter.itory Administration, shall be for a peiod not exceeding three years.

Constitution of National Wetlands Committee.-(l) The Central Covernment, hereby constitutes the National
Wetlands Committee with the following members, namely:-

(D Secretary, Minisry of Environment, Forest and Climate Change, Govemment oflndia - Chairperson;

(iD Special Secretary or Additional Secretary dealing with wetlaDds, Minisrry of EnviroDment, Forest aIld
Climate Change, Government of India-Vice Chairperson;

(iiD Addirional Director General, Wildlife, Ministry of Environmenr, Forest and Climate Change,
Govemment of India - Member ex-officio;

(iv) Adviser or Joint Secretary dealing with wetlands, Ministry of Environment, Forest and Climate
Change - Mcmber er-offcio:

(v) Joint Secretary, Minisry of Tourism, Govemment of I[dia- Member e.r-ofrcio.,

(vi) Joint Secretary , Minisrry of Water Resources, River Development and Ganga Rejuvenation,
Govemment of India- Membet ex-oficio;

(vii) Joint Secretary, Mitrisrry of Agriculturc and Farmers Welfare, Govemment of India- Member er-
officiol

(viii) Joint Secretary, Ministy of Social Justice and Empowerment, Govemment of India- Member ex-
oficio,

(ix) Joi[t Secretary, Ministry of Urban Development, Goyernment of India- Membet ex-oficio;

(x) Joilt Secretary, Ministry of Rural Development, Govemment of hdia- Member ex-ofiuo;
(xi) The Chairman, Cenfal Pollution Contlot Boafi - tr/iembet ex-ofrcio:

(xii) Director, Zoological Survey of India or Scientist F- Member e-r-oficio;

(xiii) Director, Boradcal Survey of India or Scientisr F- Member er-oficio;
(nv) Director, Space Application Centre, Ahmedabad or Scientist F- Membet et-officio;

(xv) Member, Central Water Commjssion - Member ex-oficio;

(xvi) Adviser, Niti Aayog - Member etc-oficio.,

(xvii) Tkee representatives of State Government or Union Territory Admi stration on a rotational basis for
a tenure of two years each;

(xviii) one expert each in rhe fields of wetland ecology, hydrorogy, fisheries, Iandscape pranning & socio.
economics; and

6
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(xix) Director/Additioral Director/Joint Director dealing with wetlands. Ministry of Environment, Forest

and Climate Change - Member Secretary.

(2) The National Wetlands Committee may co-opt other members, not exceeding thee in number, if
rcquired.

(3) The Natronal Wetlands Committee shall perform the following functions, namely:-

(a) advise the Central Government on appropriate policies and action programmes for conservation and

wise use of wetlands;

(b) evolve norms atrd guidelines for intcgrated management of wetlands bascd on wise use principle;

(c) monitor implementation of these rules by the Authority;

(d) advise the Central Govemment on proposals received from State Governments or Union Territory

Adminrstrations for omission of the prohibiled activities as refened in suurule (2) of rule 4;

(e) recommend designauon of wetlands of international importance under Ramsar Convention;

(D recommend trans-boundary wetlands for notificatiorI;

(g) review progress of inte$ated management of Ramsar sites and transboundary wetlands;

(h) advise on collaboratron with international agencics on issues related to wetlands; and

(i) advise on any other matret suo-moto, ot as reterred by lhe Central Govemment.

(4) The tenurc of non-official membcrs of the Committee shall not exceed three years.

(5) The Committee shall meet at least once in every six months.

Delegation of powers and functions to the State Governments and Union Territory Administrations.-
(1) The concemed Department of rhe State Government or Union Teritory Administration shall, within a period

ol one year from the date of publication of these rules, prepare a Brief Document for each of the wetland identified

for notifi cation, providin g:-
(a) demarcation of wetland boundary supported by accurate digital maps with coordinates and validated by

ground truthing;

(b) demarcation of its zone of influence and land use and Iand cover thereof indicated in a digital map;

(c) ecological character description;

(d) account of pre-existitrg rights and pivileges;

(e) list of site-specrnc activiues to be permitted within the wetland and its zone of influence;

(f) list of site specilic activities to be regulated within the wetland and its zone of inJluence; and

(g) modalities for enforcemenr of regulatlon:

(2) Based on the Brief Document, the Authority shall make recommendations to the State Government or Union

Territory Admidstration for notifying the wetlands.

(3) The State Govemment or Union Territory Administration shall, after considering the objections, if any, from

the concemed and affected !,ersoDs, notify the wetlands in the Official Gazette, within a period not exceeding

240 days from the date of recommetrdation by the Authority.

(4) (a) ln case of trans-boundary wetlands, rhe Cemral Govemment shall coordinate with concemed Slare

Govemments and Union Territory Administrations to prepare the Brief Documen( containing information as

Iisted in sub-rule ( l).

(b) Based on the Brief Document, the National Wetlands Committee shall make recommendations to the

Central Covernmen( for trotification of the wetland.

(c) Thc Central Government shall, aftcr considering the objections, if any, from the conccrned and affected
persons, notify the wetlands in the Official Gazette, within a period not exceeding 240 days from the date of
recommendation by the Comminee.

7
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(5) (a) The Central Govemment shall creare a dedicated web portal for informarion relating to wedands.

(b) The Central Govemment, State Government and Union Territory AdminisEation shall upload all relevant

information and documents petainirg to wetlands in their jurisdictiorl.

IF. No. l-22012t'78t2003-Cs (w) Pr. vl
Dr. A. DURAISAMY, Scientist 'G'

Uploaded by Dte. ofPrinting at Government of India Press, Ring Road, Mayapuri, New Delhi-I10064
and Published by the Conftoller of Publications. Delhi-l

'oo'o ALoK ?i'J1[ilil"''
KUMAR r,!";3:'l##
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'l'he )lrlisrll qf Llrirtxuuenr, Folest arrl Chnrate Charrge (\lol,l&CC) has lotilied Wetlands

(Conserv-afion and Marageneno Rules, 2017 (hcrcitraticr-Wetlands Rules) rurclcr thc pro',t'iotts

ol the [)Nilollrucllt (Prorecti()n) ,\cr. t!)iJti irs legrtllturr-r li-atne$rrrk lirt cottscnatiott atlrl

nlalagenrcllr of rterlalcl" irr Inclia. These 4tirlelincs hare beett dralted to srtppotl thc St;tte

(;()\.cnxnents I pi,r1 Tcniroq (l-T) -\<lnrilistrariorrs ur lhc ilnple me ntatiotr of thc Rrrlc: Lrl

prori<ling g'uidalce ou:

a) Plcpar-ing ir list oflell:urrls in thc SLate,/ L 
-f

|) Irleqriftiug tr ctlauds lirr notilicatiou Lurclcr \\ttlanrls (Cottscn ation ;urrl \[atragemctrt) Rtrlcs,

20 t7
c) f)e)ineatinq rtetlarxls, lretlands contplcxes and zotre ofinfhterrce

d) Plcpar-arion ol Brief Doctrnreut

e) Detemrininq 'l ise use'anrl ecological character

fl Delek4rinq a lisr ofacririrics ro be rcErlatcd and lrcrmitterl
g) Derelopiue al Integr-ated \Ialagetnent Plal
h) Conshnrtiou artl operariottal matters ol the \\'etlands -\ttthontie.
i) Orcrlappirrqprorisiotrs.

2. T|ese qlirlclincs rrcre draftcrl br a conunirtcc coutdnlted bl tlrc \IoEF&C('ridc ()II tlatcd

-\trgrrst 10, 2018. The commitrcc conprised \I- ['..\.\'ora (tbrucr CCF \\'r]dhte. Oorcr-runcrtL

of Grrj:u'at), Dt Anrnd KrLruar' (Presi<lent, India \\'arer- Fotuxlatiou), Dr ll.C..Jha (Former

f)ilcctor-(\\'etlauds), Cenrlal Inlaud Fishclies Researclr Insrintre). Dr P. S. \. Rao (Dilecror',

School of ['[:uuring alcl ArchiLecture). L)r Alioz ,\lrurad (\Iember. Etlirontnenl alxl
Rchabilitation. \arnurd;r Corrrr-ol Artrhorin) :ur<l l)r' Rilcsir Kttttt;rr (Director, \\'crlands

Intem;rtion: SoLLth ,\sia). 
- 

te corrunittee met on Iire occasions at ItoEl&CC, \eu Delhi lbr
rhe said prupose, an<l suburiuecl linal rersion ofdre grtitlclines to the \[tristrl on l)tcenrber.i,
2018. The dnft g'uiclcliues uerc srrbscrlucnrll- sert f()r c()mmcrrl\ k) all Shre f]ovcnrmcrtts I-T
-\drrrinistlatious. ald hale becu linalizecl aftel due rrxrsideralion of the cornrnents leceived. 'fhe

Conrnrittee irnnrenselr berrelltted tlonr the discussions hclcl urrh \ls \Ianju Palder' (foiur

Secleta4'). The (ilnrnittee also acknonlcdges the supllofi receited fiorn ]Is Ritr Khanua
(Scienri'r'F'), Dr \[. Ranesh (Scieutist'E'). JIr Chandan Sinqh (Scienrist 'D'), Dr.\rtr Chetd
(Rcscarch -{s:istarrt) :urd lls Pallari \Iukleriee (Research Issistant) tlurirrg the grirleliles
prepar-alion prot ess.

IL \', . .r,'. J. :,' ; . :,;:. ,

3. The prorrsions of \\'ctl:urtls Rules apph ro:

a) \\-crl:urcls desiglated b1 rhc Gorcurnrcnt o[ India to the List o[ \\-ctl;uuls o[ Intenratiotral

lnrlxll;ur<c undel the provisiorrs of the Couventiou ou \\'etlurds (llatnsar Conrerttion).

[Rcl. Rulc 3 (a) of \\'erlands Rulc]

b) \\'etlaud. rrotitied rurder rhe n es b1'rhe Ceurral ()orcrnrnent. Starc (ilertrmeur:urd l-T
-\durinisu arion. Ref. Rule il (b) ol\\'ctlarxls Rulel

2



\k56

tr. .\ll rrctlau<l:'. irrespcrtirc of tLcil locatiorr. stzc. ()\urcr'\llil). l)i(xli\ ur\rr\. ()l-((r,\\st.ql senices
r ahre'. can lt rrotilied rurrler the \\'etlands lirles. ercepr:

a) llir rr- chalnels:
b) Parklr [eltl::
c) Hurnal-urade rraterlxrdies specilicalh. cooslr.ucted lirr rlrilkilg \\iuer pur?o\c\:
rl) Hrrrn:rn-nr;rrlc l arcrlxxlics specitl(alh constnlcte(l titr ;rr1u:rcuhurc puryrses;
e) I lunan-rnarle tralerlxxlics spccilic.alll consh ru.red lil s: t pr.othu.nou ptulxrscs;
l) IIrrtual-nade uatellxrdies sltecilic;rllr coustructecl litr. recfeati()u pulp()ses;
g) Huurarr-nr:rdc uatcrbodicr spccilicalh constnlcted litr in-igation putposcs:
h) \\'etlarrls lalli.g rrirhin :u.ciLs co'ered rurder rhc lndi:ur lbrest r\rt, 1927; l'orest

(Couscnation) -\ct. 1980; SLete Forest .\crs rurd antertdrrrcrrrs rheleol:
i) \\'etlarrcls falling nirhirt tu.eas c()\crcd urxlcr thc \\-ilrllifc (Prorcction) Acr, l1)72 an<l

alreudrnells tlercol:
.i) \\'etlands fallitr4 r\idrin arc;r\ (r)\ered utrdcr the Coastal Regrrlation 7-o1e \orific1tio1. 20t t

ald :ulcrxlments lhelcol.
[Rcf. Rule 2 (c) aud llule l] of\l'etlancls llulesl

Hturran-rnade ued;urcls ale defined:rs \\'etlar(ls that are plalnerl, desrgned arxl operated to rneet
a slrcific purllrse (swlr as provirlinq larcr firl irriqariol. prxlur.inq tish tlrr-ough <.ulrurc
opcraliotts, l)l-oducilrg sall. tetreatiol, pleventirg :alinitr iDtnsio|, llxxl couuol ctc.). C)lrI1.
dro.e htrural-nr;rde rvedands drat h:ne been built ftrr purposcs, nrcntioncd at p;u-;rs 1c) - Iq)
itbore. ue exclutled fiotn notilication uuder these Rules.

(i. \atural s-cdartcls. p;rrdv or rvholll ttsed ftrr puqroses as rncutionccl al lc) - 1g), irttract L[e

lnrr isious ol- the \\'etlarrds Rules.

7. \\'ediurds desiguated a: R:urrs:u. Sites ma1 be lotilied under the Rt es as per the prccess
ttrentioned in parag-aphs ,r7-6i, e\ en r\Ien par-tll or rvhollr or erlappilg *ith areas crx erecl untler
tlc hxlian Fore st -\ct, 19271 [orest (Cr)rNer-\'irri()r, -\ct, 198(); Statc Forcst .\crs alcl arncrrtlmcut-s
theleol; \\'ildlife (Plotectiorr) --\ct, 1979 ard anendtreu(s theleol; Cioastal Regrlatiol Z91e
\otilicatiou, 201 I alcl anerxlnteuts there()f. Regr arious lirr- pans o[ ledalds orerlapping with
-1h-11 (srpra) rrill. hos'cr cr. be as per dre con-cslxluding rcqulaton' fi-;uncurrrk. Ramsar sire arc:rs.

not c(^ere(l tLnder alr of dre overlapping laus an<l nrles. rrill attract Lhe prorisions ol tie
\\-crlalds Rrrlcs (Rctcr ilhrsn-anon I beklr).

J
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fuea designated

under Thc
\\'ildh fr'
Protection Act.
t91?

fuea designated

under The Indian
Forr.'st Act. l9l7

dqisd.d*
Nos

Ilht'uau?rt l: I 'i4 tht ll ttland: Rulc' o lill it tlr 4;t1t' trr';iatattort' ol nn tiple n:4 ;ttirrtt ttt a R;nrar

ontLalt nith rhc R;uns;u .lie hotltlat. Bctn:: ;t trt;t'tal rtrl;ucl. a p;ut lirli;ttctl ;t.' t ) ;i:o lall: utdet
(in:n/ llLpl rit Ztne. In .,uch aa.'( \. ,/ /\ rttt tttlrtrrlctl that dt ttttit? Ratn,;r 

'itc, 
ttrLu:ic r

ote lppiq ara', is ddintatal arul notiljel trlt[ rht ll'tt];tnd., Ruks. 7h'ottl;ryptnt area: shall

no| bcflt (h:\iqnltd ;t' Rtntsar,litt.

ll. [.r'rrctlattrls f:rllirrg t\itlirr thc circria lj (lr) (srrpr;r). drc cxclusious rncnti(nre(l at par-a 1 a) - li)
shall a14rlr otr lr itr t ases u het ein the ent ir c rr et l:urrl Ialls rrndel thc :ai(l citt(g()t1 . l1 cases u hereip
areas lillirrg uithin pam la) -11) firrnr a 1>arr ol l:rgcr setlal<l or. rr.crl;rrrrls c()ntple\. and
e\clLlsi()n rrrir\ rcstrlt in im;rdcd ecol(){i(iLl contiilllin and conlecliriq. rlrcll arcas rnal l)e
irrclu<lttl rritlrin drc lxrur<l:u1 ol uctiarr<l berng rrotil-rerl. ReErlatiols uithirr rhc boturfl:rries ol'
arcas nlenli(,nc(l ar lrara 1 h) - 1j) rrill, lxrrvcver', ltc as l)cr tll( cor.n.s1r rrrtlitrg rcgulaf6n
lrarr. er'orks (lleler llhrstr-ation I and 9)-

9. Thouqlr PF)tc( tc(l .\rear uxl areas thlling uithin thc punierr of (\rastal Z-onc Reqllarion ltave
[x'en cr.cltttlcrl lirrtt notillcaLitxr tn<lel t]rr \\'ctlands Rtrles, nrarragenrcnl ol-srrch scdands urar
lrcnefit rlrrouglr tlre aJrplication ot 'rrist u.c alrprouch (rrithirr drr fiarrr<.nrrrk ol cri,tirH lalr arul
ntle.) a" orrllinc<l in Srction VII ot thcre grritlclirrcs.

(b)

Area
@,

\\:ETLA.\D

i[.\
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(e)

(bt

(d)

10. Should rltc Statt. (irxcnulcurs [-T.\thnirrirtratrlrs bc rlcsirotts. aIIv \\'(ll;Llxl. crcu i[ irttludcd
rrithin thc Iist ol rrtlarrrls erclLrcletl liout notilicatiou under \\'etlautl' Rrrlcs. ttrar bc notdied

uruler the rclcr'.rrrt st:rtc larr:. In this rcqiu r l. tlr c ir pproaclt ntcchatrisn t otrtlittrrl irr \\-ctlands Rrrlct

ard thcsr grirlclrnes rrrar lt 'uitabll 
atblrtctl-

1ii;.,r,,-. -t-

11. -\: pcr lltrlc,j ol \\'ctlarxls RLrles,2()17 tlre \\'ctlands -\uthorines rrithitr States alcl [-l's ale

decrllc(l a:, (tnr\liurted uith the firllorrilg ttlctrtbtt s:

a) \lilisrc1 lrr<ltargc ol the Dcpartnrcrrt of l.rlironnrent Forc.t. r>[ tltc Statc Covcnttttent t>r

\lilistcr Irr rltarqc of the Dtpattnrcttt lt;Ltullirrg u'erland. - CIrairller'ott:(.\drnilri\t[ttor or

Chicl Secr ctan ol tlre f 'f - Chlitltrsott in tlrc ca.e of L-T);

b) Clricl st crttan ()fthc Stare or.\drlinotral (luct Sccrctlur erlttirirlcrrt -\-ttc Chai4>crsur:

c) Secrcl:ul iru.harge ol the f)el)ittlrllcnt ol lilitonrrrent - Ilcrtrllet q1-1)llicio; (\'ice-

Cltairper'ott iu the case of I T)
d) Secretarl in<lrarqe of tlre Deltiutnrent ol Forests - ]lernbet ex<rllicr,,;

e) Scclruur irultau;e ol tlre l)eJrartttttttt ol I rban l)erel<lprncllt - \lelltl)cr c\-()llicio;

f
-4

n
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t)

g)

h)

i)
j)

k)

1)

rrr)

u)

o)

p)

q)

r)

Srr rctarl irx.Irirr ge oI tl rt f)cp:u hncr rt r rl Rr Lral f)cr ck rpmcrrt - \Icrulx r cr< rllicio:
Setretan in<Iargc o1 the [)e;rirrlrucnt ol \\-altl llesorrrccs - \lcnrltl rr<rllicio:
Sccrctln in-churgc o[ tlrc l)cpultnrcnt ol Iishcric. - ][cnrbcr cr<rt]lcio;
Secleran in<harge ol rlrc Dcpartrrreut ol Lrigrti,rn artrl FLxxl ( ontrol - \Iernlltr er<rllicio:
.Set reran ir<harqc ol tlrc Dtparlrrrent ol Tottlisrrr - \lcrrrlrrr er<r[]itiol
Set reran ir<tarqc oftlrc Depurlrncrtt ol Rcrcrrrc - \[crrrbcr cr<rt]icro:
I)ilectrr'. StaLc llcrrrote Scu-irrg Ccntre - \lcrnbcl cr<rllicio:
Chief \\'rkllite \\'arderr - \lenrllcr ex<rll'icio:

\lcmber Sccrctarr . Strrtc I T Biodr crsrn Boanl - \Irnrlrcr er<rl]icio:
\lcnrlrel Secrctalr'. Statc Polltrtron Control lJoarrl ['[ Polhrtior Contr-ol Conrrrrltee -

\lcmbcl cr-otiit ur:

-\clclitioual Plircipal ('lricl Corrsenator ol f()rcsts ol thc Rcqir)nal ()llice ol \liui.trr ol
l)rrir-orrnrcnt, I"(n.c5t iur(l CIiIrtte Charqc - \L:nrlrcr cr<rlficio;
()ue crpcrt earLr in tlrt fichls ofscrlarxl ecolr4r. hrrholoqr. lishcrrc.. lan<l.tape plannurg
ilrxl socioccon()nIics t() I)e rxnlriltate(l Irv the State Crxcrtrmenl ./ L'T '\tlurinist rarion
.\rltlitir rrral Scclctan Joirrt Sccr( trn'"I)ircct(n- in tlrc l)cJrarturcrrt of Lrl irolnrcrr. For t sts er
l)cp:ullnent han<llinr; rrrtlands - \Ierrlll:r Secretan

I2. Thc l)cparttnc nr ( )[ Enlil ( r lncnt ljorcst. or Depanrnent Ilau(lling s'edalxl., shall rlcsigrrart one
crptrl caclt iu the lirll<xrirrg lickls lor a pcriorl Dot crtecrLrtq three 1c;rrs: ultl. Rulc.i (2) (rvi) 111

\\'ctlarrd; Rrrlcsl

a) \\'ctlarrrl. e colrq'r
b) H)(hl)lo$
c) Iisherie:
d) Lrndscapc planrrirrg

e) Socioec ouomics

llt.-l-lrc \\ etlanrls .\ttLltoritr ural ct><4rt otltcr nrcrul)crs, ll()t c\crc(hng tlrree irr qrrmber'. It is
rcct>lnnrenrlcrl drat at least otte tttctttber ntat be drarur firrnr ciril socien ro cnablc :,takelroltler
rcpt c\cntiui()n.

I [. -fhc \rrLhoritv shall crtrcise lirllorrirrg lxncr.s atr(l l)crf(r-ur t.lrc firll<xrinq lirrrt.rions:

a) l'tcpatc a list ol all rt'etlarrrls ol dre State or I'T sithin tluec lxtndrs liolt thc rl;rte ol
lrrrblicatiorr of tl rcsc nLIc.;

b) llc;talt a list ol rredatttl: to Irc ttotilictl. rridrin six uurnrhs firrrrr the dlrtc ol prrfiicatigrr ol
thc:e lltrlcs, takirrg into coqri,,ance an\ etisrin4 lirt ol'rr ctlands prepared, rrotiliefl under ottrcr
lclctart State -\ct.:

c) llctotlrtttetrd iclcrrtilicd uctlancls, bascrlon theil l}-iel Docruncnts. tbr legrlatiol turder rltese
n rlcsl

t[) Prepalc :t comptehensitc digital inrentorr ol'all wetlarxls rrithiu oue !c1r fi)rrr lhc (lirte ol
prrblication of rltcsc nrlc. and ttyrkrad tlre l,iul)c on a de<lic;rted scb portal, to bc derclrped
ll rhe ('enrral (itxcnuncnt tirr.the sairl pllrpose: the inrerrrorr otrght to be rrlxlated crcn
tt tt \ cals;

c) Dctckrp a cont lrrcltcr t:ir c ltsr ol acriritir'', to lr rcgulatr'<l arxl 1xrn nerl nithirr thc uotilierl
rretlanrls aud thcir zonr ol inlltrerrcc:

[) licconurteud adrlitotrs, tl :ul, ro the lirt of prohibited actirities for sper.ific urtlanclsl
g) Dclirte rtraregrcs firr trrttscnati(nr arul rlisc rrsc ol rrerlarxls within rhcir.jrrrisdicrigp;
h) llcrierr ItttegraLcd \Iatragetncttt Pliur Iirr- each ol-the rrotilied rlellanrls (iuqltrrlilq tr:urs-

lxrttlt<lan \retlall(ls iIr trxrrdittatiorr qirlr Ccrrtr:rl (iotcnrnrcrrt). :urd rrithin tlresc plans to

ti
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rrrrr:irltr corrriurLatiorr artl su14xul lo na(lili()rral u.c' ol rrctliuxL tlrat an lrarlt,,rrizctl rutlr
rurkrgit irl chrrrirctcr:

i) llccorrnrcnd rucchari'rr,' tirl nraintcrrancc of eco|rgcal clurnctcl thloLrqh pronlrtiorurl
acriririe. lirl larrcl$itlriD the lxrrrndan olutxrllrd$rtllrnd\()rrt'etliul(l\c()rll)lerlrirreprir:rte
trnantr tight:'.;

j) klcrrrih lrrc(lrlni\lus tirr <rrrrlcrgcrxe oI irnplt me nt:rtiorr ol'thc ur;Lrragcnrcrt pl;rrr rrrth tlrc
c\ir,lirB Stalc [ -l- 

lcrel dereLrlrrneut plans arrtl ploqrrrrrunesl

k) lir.trle cntirrccnrent ol tlrese rtrlcs arrd othcr telcrartt -\cts. rttlcs artd rcgrtlariour and ott a

lralf-lcarlt barir (fturc irnd l)etcrnlrcr'ol carh calcrtdar rcar') inlinn tlrt contcrnccl State

Ciorelrrrncnt or ["]- -\tlrnirisualion (x Ccrtral (]<xetutncrrt rltl llrc surtlrs of stult uotilicd
r\ctlal(l\ d]r()llqlr a r(lx)r-tirIg r]rc(]ralli:rn;

l) ('rprdirratc irrrplcrnentatiorr ()l lnteqrirled \I;uragcrncnL Pl;rn,, basrd r>rr nisr: rue pdncilrlr
tlrrouglr rarious lillc (lcpartrrcnts antl other cottt ct rtctl :rge rcie.:

ur) Frrnction as a urxlal atrtlurdtr fol all rr etlarxl-spccilit arrtlroritics uithin the Statc ol I T
- \rlmirlstmtiorr:

n) IsstLc rrccessan <hrectiorrs [irl tlrc cotrscnatiott an<l .ttsrairt;tl>lc nlaritgcntcttt ()f r\ctlallds k)

tl rr re:prt tirc rttrplrnrcntitt',1 ;r{rt:cies.

o) [ ndcrlakr nrc:r.trrts li,r cnhar rcing al'arrness rridr in su&chol<ler s ar rtl lt)cll conlnlllrlitles (rt
valttcs arxl firrrr tions ol rrcrlatt<ls: atul

p) .\drisc ott lurl ttLhct lrlalttt stl(FIll()tll. ot as reltLLetl lrt tht St;tte (irrernttreut f'-l'
,\dnrirristlatiorr.

lRel. Rrrle.'i ({) ol \\'etlalrl. Rrrle.l

'l'lrc Statr (iovcnrrrrcut oI I -l' -\(lrlrirli5u illn)n shall desiI'Irtte a tlcl>anrlrettt :rs rtotlal dcpnnntctlt

fil rrctl:urrls. Sqch rlcparttrrcnt slrall plorrrlc ;rll neccs"atl sltppou att<l act as Sccretariitt to tltc

-\urlr,,r-in. Thc Sratc G()\rrruncrts I ["f -\drnirrisnari,)rIs rral all(x.atc sufil(iL'Irt l)(xl3et al(l
hurrriur re.tluLce" t() eltsLrre srn(x)th fi.lnctioriug o[ the -\utlxrltn atr<l cotttltrct ol ils rat'iotts

actiritir's. 'l'he -\tLtlroriq aud thc trodal dcpantrtcttt nral tlcntili a prolcssiottal

institrrte(s) il *:uriz-ltron(s) thar rrorrll assist rhcnt ut tlteit r':uiottt littrctiorts )trclt as plcp:u'illg a

Iist ol rretlalt<ls. Bttcl Docttttrcnts lil notill<atiorr erc.

l(i Thc -\urhlriq s[all rncct ar least tlrricc irr a lcar. Sratc (]rtrcunrcttr ['T .\< lurirristr atir xt ntal

deci<lc an irl4troltliarc (llr()llur. lt()L less t]ran hall ol thc nretnltLs. llitrrrtes ol rnectittgs ot tlle

-\utlrolitr nr;rr he placcd iD thc prrblic ckrrtnilr $itlrin a pcriod rtot cxct'ctlittq h.t, rtecks I'tonl tllc

da1 orr rrlrirlt mectutq has beeu cottteued. lRel. RLrle J (2) (8) Irl \\'etl;rrrtls Rrrle'l

t 7. [r< lr \1'ctlarxls -{.urholin rltal] < ortsritutc

a) li'chrical ('(nluruttcc to tcvitrr Brief DotttlneItt.. \larraqetnetlt I'laus atxl atlli''r'rltl attl'

trchri(irl matlcl reler:r-ed b1 tlre \\'cllauds ,\trtlroritr; ancl.

b) (lricr artr.c Cplrlrincc. r onsi:tiug o[ [i rtu- nrctrtbcrs. to proritle a rttet'ltatrisnr tirr ltclrtiltg all<l

lirnrardinq thc gie.artce'i raitcd by Lhc ptrblit to dlc -\L(lx)rlt\'.

Illel- Rulc.l ((j)(b) ol \\'erlands lltrlcsl

lll- Thc corrrlxrrinon ol the.r conrnrinee]l nrav be rlccidr<l ll dre cottcentcd Srate f'T \\'edarrds

-\rrtlr<,nq. \Irrrirrqs oI lltcsc crrttuttittccs shall lt lrcld at le2st once every qrurGr. atrd

p[rrerdings llresetrtcd itr thc lrerl trteetittg oI thc Atrtlrorirl.

19. Tlrc \\-ctlaruls -\rrtllrrin rlal enrl)()\\'cr tlrc Grierattcc Conrntittcc kr rcdress gricratttcs at tltc

6cal lcr el ;r1d to r rlrrrurrcrrrl to tlre -\utlxrritr tirr tlte linalitl oI decisiolts. TItt State Oll cmmctlt



\se I

I 
-T .\duriuirnariort ntar colsxlcr :rppointiug at lcast orre mcmbcr rlith a lcqnl lrackttrorurrl lr

tlrc Clierance Couurittee. IRel. Rrrle 5(6)(b) ol \\'etlanrls ll.ulesl

,0. Stlte ol- l--I'lerel \\'erlalds,\rrtlroritics colsdnrtecl betbre lotificatiorr ol \\'etlands Rrrles- sh;rll

bc <lcernerl <lirsolrecl [irr t1le ptugxrsc ol t]rcsc Rrrles-

21. Starc IT \\i tlarxls .\rrhoritics shall scnea: ruxlal ;urtlroitr for arrtholirics agcut ics cr-catcd

lirr- spccilit wetlands. llanagetneut plaus ancl txrtilit ations per-taining to the specilic l ctlarxl shall
be strbject to irppr-o\ al and cndorsement o[ the Strtc ' [-T \\'etlands .\Lrdtoritr. ,\drliui:tratite
rnatters. ho\r'eler, rna)' c()ntinue to he dealt b1 the nodal depaltnrent specified l'irhil the
constiLution oI the u'etlalds specilic audroritr.

22. l'he Srate ' ["]- \\'edzurds .\udrorities arc crpectecl k) prepirre a list o[ nedarxls rrithin the

boturdarie" of thcir respct tivc Shrtcs I lrTs. This hsr should be comprehcrrsir c, and notiust lirus
on letlands that qualilj lir noLilication rrndel these llules. 'l'herefble, it is reconrnrcnded that

the Iist rs developed basecl on rletlancls delinition of the Ranrsar Conlention (to rrhich Ildia is a
(irrrtractiug Purn ).

22.1 Thc Corrvcntiorr. ranfied b1'Gorerruuer)t ()fIu(lia, (lelincs rr crlanrls :ri 'areas of marsh, lin,
l)catlarxl or\rafer,rrhether-uaturalorartilici:,Pcnn;urcrrtortcmllrmn,lith$?tertllatis
sradc or' florriug, fr-cs]r, brackis]r or- .alt, includinq areas o[ marirre rater t]rc rlcpr]r of l hich,

at lo'r tirlcs. clocs not exceecl sir meters'. In a<lcliriou. k) l)()tcct tohcrcnt sitcs. ,\tcle 2.1

ol the Corrvrntion 1-uolitlcs drar'rred:uuls m;r1-int'lutlc rip:rrian anrl c()astal zones a(lja(enr

to thc u'etlurds. :urd isliLntls or lxrdics of m;rinc uatcr tlccpcr thaD sL\ meters at I()\r tidc
ll ing rrirhin drc lcfl:rnds.'

23. 'l-hc \arional \\'etlands .\tlar plepared bl Spacc .\ppliration Ccntcr uuder rhe \arioual
\l'etlarr<ls Invenk)[ ancl -\ssessurent project. :urrl arailable at

i:.;:::r;..: . ,r.: ,ri r:. :-..;.r1.

lrttl\: \c(lil\.:a('.g()r.irt..tlir. rl,,urtl,r;trl. ail.r. \\ ctl;tlri. \\\'l-\ \,rric,lltl ,rtLr'.prll h:s spanal

data ou uctliurds lirr-each.State and [-T

2ll.l 'l-he CIS data has aLleadl been rnxlc ar;rilalrlc br

to (hc l epresen(;rti\ es of the State Gorenunents

consultadon rrorkshops held duing 20 [til8.

thc \\ etlands l)n ision o[ rhe ]IoEF&CC
l "l .\dmir suations rlruing the regioual

211.2 \\'etl:urds -luthoriry rnal seek Lhr:rssistauce ol District ,\drniuistmtutn ro validaLe thc

inlirrmation prorided in the ,\das. l-ristnq lald records nur also bc considered rrhile

derelopirrg tic li:t rrl rrt tLurtls.

2iJ.il Thc lural tist of rr edantls,/rlcrLuuI crrnrplcxcs mar bc preparecl rurder thc Iirlkruing hcarlurg

a) \\ttland \anre
b) ()coqraphical crrcrdinatcs (lannrdc ald kngrnrde o[ rhe ccrrrrc of fhc l'erlarrd)
c) \\'etland n?e (ir ald iurd coasurl) arxl sul>trpe (natural or hruu:ur-rnarle)

d) Disn-ict(s) uithin l'hich rhe rledaml is locatcd
e) r\pproriurate :u e:r ol the uetl;urcl

tJ \l'hether rhe wetlald falls rrithin dre catcgor-1 of re4rlated \\etlalxl:, zLi pcr \tr'etlancls

Rrrle..

u
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-\ li rr-rnar tirl comprlurq tlrt list ol rctl:uuls is at Annex l. This lisr rnat also corrtair trarrs-

lx:ruxlan uctlarxls (at thc cncl) rurh arirlinoual rlctails stu-h as thc lrolclcrintq Srarc,'l'T uu<ler

lhich uctland is lalliug alorrq rtirh corrc.pouding alca.

2 [. Ir arkliriou to t]rc \atioual \\'ctlaurls.\tlas. it ru:r1 also bc lrelpful to crrrr.ictcr-rhc lisr of sctlatxls

strrdied arulrlesclibetl b1 rarious ageucics. inrtr<lilg lererrtre tecords (puticularll ;rteas lecot-ded

as ar rr of d rc \\ ctlarxls n1les such a. pond.. lakc, talah, .r'arot zl-etc.). The States f 
-Ts ntat seek

tlre assistauce ol Slatc Remore Sensing .\geu< iet iurcl Lrcal erpc[s lot preparng sttch netland

inr errton erpcditiousll . StaLe Cor emrneutsr' f'T A<lrninisuaLirxts :re also encour-aged to nrake

ruse of satcllirc imagcs ar;rilablc at \ati(nral Rcurotc Scrrsirrg Ccntcr's (.)c<rplartirmr Blltvan,

27

2.1. Alicl thc uetlalds hare been identilied lirr rxrtilications Lurcler the \\'edalcls llules, the nest step

iurr>lres dcliuc;rtion ol each of these setlands (or uetlands contpleres) and dreir zone of
irrfluen<e.

26. For-dclirreatilg,retlurrl", ir is cssential t() bc as;rre ol the rlisLingrrishirrg chiuacteristics ol tlesc
ccoslrtcnr:!. \\'edurds ari\e \\Icrr urrrxl;rtion br ratcr p(xluccs soil domilated b,\' alaerobic
processes, rlhich iu ftrm lincs the biota, pafticulul!' r'ooted lrlants k) adapt to floo(ling.
\\'etlands, rhus, hare the firlkxring genelal distinguishing chamcteri"ties:

a) Pernrarrrnt or pcriodic irrruxlation o[ saturatcd soils throrrghout the Iear or drrring p;rfis of
rhe ]eiu

b) Prescncc of macrophltes arLrprcrl ro \\'et coDditions (al:o lurorur as h1'drophltes)

c) Soil that arc \atr[atcd rrr 1I xrdecl knq errougl farrrrrrilg derekrpureut of arracrobit'

colditions

\\'ater creates rretlantls. -l'lre 
biok>qi<al compositiou ol uetLurds, liorn lish k) rniql xting

u'aterbirds, tleperrrls on tlre rlavs u-ater nrores sithrn a rretlan<I. -fhe arnplinrde anrl l-r-equencl'of
nalel level flucnradons are plobabll rhc most t ritit al l-;u tors :rflcc ring thc t'r>rnlxrsitiou antl

liurctioning ol uclliurd.. Hl dr-ological regirnes uul , ther etiue, be userl as the prirn;rn'deiine:rtion

characteristics lor clefiuing rletJand borurdan.

28. \\'erlands boundan ciur bc delired as the outer enrekrpe of rhe uradmum areir under
inund;rtion, thc arca covererl b1'hldrophltes, or satulltl()l of soil near dre surlice dudng a
normal nrorrsrxrrr rcar. The bountlan shoulcl bc such thar duiug;r normal monstxrr ]'car. thc

elrir-e ar-ea is imurdated lirl at least l.i da1s, ol dre soil is sanuated rougbl'rrithil onc lbot lioru
drc sruface. lr rlal be periurnt t() er.clude areas drat are onh iltermittendl iuundared in the

case o[ higlr floodr (such as rxrc il l(XA'ear-lloods) or exheure ereurs (such as stoun sur-ges of
ertreme intensih).

\\'hcrc nro or nrolc setlarrds crist rrirh a high <lcglcc ort hrrlrolr:li<al courc<tivin' (tirr eranrplc.
\retlands c()nnecte(l during rnons<xlr), or ecological cotrnectirin (sharing wiLterbild hatritats or
located on migraton lish pattlrars), thesc cau be delure;rted:ts a single conrplcr. Iu \uch cases,

non-\rctland alcir\ rrlal l)e ilchrclcd rrirhin thc lxrrurdarl o[ the courplex ro ensrtrc contrct tiriq
and continuitl. 'l'he corurotation oI rletlanrl throuqhout this <l<rcuurenL incltLdes n'etlands

conrplcx, as nrar lr the case.

accessible at Lif ): I)lrir'':tli rii.r.-,ji.ii rilLr,t rl,,r trl, r,rrl ilr.l.'..litir

i)a:rli(ai.iii-r'iri i!

9

29
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ll(t. Frrr caclr rrcrlanrl arrrl ur.tlanrlr conryrlcr. a map.lr,lrkl lx llrelr;Lrtrl rr:inq a GcoqraPIrical
Itrlirnrt;rliouSrsttttt(\\'ClSilIdatrrrrranrlI'l\[(I'nirer'':tl-l'rirn.rer',,c][elcator)prrrjerliorr) anrl
;trloprirtg profc'.t, rtral can,,g aphic .liurrLtrrl.. [-srcttrial tcartrrcr to lt irrcltrrlcrl in thc nr;rp tre ar

Ii rllorls:

a) \\'etlanrllxrtrrxlarl
ll) 'l'hc Ixrurtliur ()l' :,c ttlcnlcnt:, kraterl rvrtlrin an<l ;rrounrl thc uedarr<l

t ) Conncrlilg rh;rinagc'. iujl,rr.;utl otrtllous
(l) \llirr road: arxl milrrar (ifarrr)

c) \Iajor landnt;rlkr

31. llccornnrcr<lcrl .calc [or lllrxlurirrg dre qetlarrrl,, rn;rJr. i: as lirllons:

i.'tlY_adind / Wedan& comphx area

Beklv [00 ha l: {000

llenrccrr l(X) -,i00 ha l: I0.00()

Bcntccn ri00- [0()0 ha l: 2.i,(X)0

lO()() ha and alxrr e 1: .i0.(X)()

lltt'.sr' 't:t/c

ll datt lhat ntaj h< u:t'r! tir prtJtuitq ntalt tl trtlanrl' lxhtt loo hd r..D(l(rt;tt dpltr)\inak ,cdh t)t

rt't ellctir<nt,*, t httet sttle ntar lr ,tlliLt r lit nteerir; tnaD;t;ettrnt ncerlj-

\ t i).1,r-r.r:lu z.r- r ,,

l:rt t rr rrr .tit, ]iir,,r r 1,. iti .,

ll2. For catlr rrrllarrrl kr llc rrotillcd, u zorrc o[irrllucrrcc is to be <lcfiucd. l-lrc zonc of iltlrrc nct, o[ lr
rretlatt<l i: au tttrt. derel<lrtlental actirilics rrhereiu ;rre likeh ro irrtluce adrcrse clriurqe' irr
\\'cdaul(l ccos\\tcrlt sLnlcturc aJr(l (rcokrgir.al) I'rurctiouing.

iJ3. TItc hrtrtrrlan ol tlrc zorre of irrfhtencc tnar lr rlcfirrrrl sith rluc corrsrrlcrariorr ro lot.al lrrrlrokrqr
aurl latttt e o[ lalrt l r tsc. ]-ot rr ellanr ls rrith rr rr rll<leli nt'd sLrllirce dtinage sr ste rn, its dir.crllr arx l
licch drairring b;t.in shotrlrl be dclircat<'rl ;rs tllc r()nc of irrl'hrcnc<'. 'l'his cau l," donc usurg a

\ttititble (li!.til;d clc\;ttiotr ttr<rlel cl;rta and r alirlated trsirrq toposlreets. 1'lrc basitr slr<1ulcl elurrrpass
all dilect irtlorv as lell as otttllou arcas. The rivel basirr atlas ol Lxlia (arailable ar

:)itrl,, Llr L'r.;rlrr;.'tLrl. =\\ lilS Pt:l,lr,;rtr,,lr.) nral bc used trr
sul)l)o tllcdelirrctrLiotr

31. Ior rvctlattds uirh difftrscd dr-ainaqc attdulrcrc dre.l,rpe is trxr gentlc leudingto large ba:i1 area.
rltc zottc ol itrflttcnce crur be delinearerl ou rlrc basis ol teamres that arc likelr to urtlrrerrr.c uctluxl
litnctitttrirtg athtrselr. Thcse coukl lt basetI on the (nrter pcrilrren ()l a(ljoirinrj )crdcrrcnti, or
prripher-al agriculnrral ticltl: rhat rlrain tlircr'th inro rhc netlarxl.

13.i. -\ rnall shorrld Irc ptep:ucd to ildicate the lirllouing eleruerrts il a (ieogaphirul Illirrrl;rti1trr
Sr sttrII (\\-GSll t d;thurt atrd ['-l'\l projecnott) atrd a<krpting professrorral c:rrtog aphic sral{ar{s:

a) Zoue of inlluerrce
lr) \\'rtlandbotrrxlan

t{)
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r ) (irtutct nrq rltairtagcs, iullor.'' attrl outll,,tt '(l) \lilin r'()l(l\ lrxl lai]lar (il aur)

c) \[ajor lartrhrr;rr L.

,\rea of zone of influence Rccomnrended mapping sale

BeLlr l ol) ha l: 1000

Ilenlccr 100 arxl .;(10 ha 1: I ().()()0

\lole thtrr.r00 lr;r l: .i0.001)

: "! :i li laii a

l[;rnaqcrncrrt ol norilied rrcrllrnds is rccrxnnrentled to be lrasctl ort'uisc ttse a;r1:toaclt. Htun:ut

llcings an<l drcir-rrsc o[ resorrrccs firrm al esscrrhal conqxrucrrt ofuetlan<l ecosrsltln (l\Iriuuics.
-['lrc r.isc usc aPprrrach rccogri:,es drat rcstlictittg rtctlatul loss attrl rlc4atl;ttion tctlttires

rrrtrrqxrlation ol lirrkages bcrrrrcrr pcolrle and uetJ:urtl'. '[lre rrtse trse llrincigrlc ettrphasiscs that

Irrrrnan u:c ol thc.c eco'r'.lcrtt. on a trtstaitt;tble l)asii i\ coll)l);rlil)lc \rrtlt cott.ttlati,rn.

3iJ. llarrr,,ar (irnrentiorr detine,, dre \risL- ttsc'ol uetlatrtl. a: "tltc maitrtcttattce ol rheir- ccologit al

charactcr. achiercrl tlrlruglr rhe irrrplcruelt;rtion ol-eco:r'stcttt a14rt-t>acltcr, sitltitr the c(rltc\1 ()l

\tt\taiDal)le rlcr.cL rJ>mcrrr'- Err>sr,,tcm aPplrrach rctluir-cs t o[sirle r;ttiotr .,l rhc tlllnlllex
relatiql.'Iip lrtrrcr:rt r-ariorrs ec()\\ \lcrn clcrnrtrts atr<l prottxrtiott ol itttcglittctl tttanagetuctrt ol-

larrd, $ater and li\,irrg rcs(,llrces. \\'ise ttse. thrortgh atr ettrpltasi,, ott rtl\tainal)lc rlcvclopnrent,

tall. tirr rcs,rtu<c llsc part.nrs lhich tarr crrrrrc rhat ltularr tlclrnrlt trt-e ott sctlall(ls catt llc

rnaintainerL ncx oull in tll( l)resent bLrt also in thc lirtut-c. Sccu irr totalin. sisc use is alxrttt

rlailtairurrg arrrl crrhaucirrg rrctlarul valucs aurl tiulctr()IIs to cttrrtte dtc Itr;riltterrattce o[ tlrc llorr

6l llepeljt. li6rrr rrctlantls (lhcil ec()s\slerl senices) lirrur:ur ittLer-gctteratiotral ctpitr grint ol-

r ierr'.

31). Et,,l,xaical chararrct is'tltc c,rtnlritratirttt ol ctrlslstctn (onlt)()llcllts. In()('t\\e\ atxl scnitcs rhar

trllil! tlrc rretlalrl at a gi\ell l)oirrt Ir lille'. l'.cos|steur c()ll\x)Dcnts are Iit irx.1 (llioLic) alxl nol-
liring (alrrotit) trrr:nntetrts ofdrc rrcLliurl ccosrstcttl. l'hesc ttttludc:

a. Gcotrr,rq)hit \(ltillg (lilll(lscal)r, (atclxnctlt. ri\.cr llasitt):

lr. Clirnatc (plecipiLatiol. tlitxl. lctttperatrtl t, etalxrl atiolt. lrrrlni<litr ):

c. Phr.ical settirg (alcil. lxrurr<laric.. t,rlxrgr:rplu. shiqx, batlurrtctn, habitlr ttlx and

courccririq):
<1. \\'ater regitrrc (inlkxr. oLtllkxr', balancc. sullict-qlrrrrtrhtater irlteraclt()Ils, itrtttltlatit>tt

regiurc. rirlal r cgirrc. <ltralitr):

e. \\'etl;rud Soil (textrtte, cheurical :rnd lriokrgical lx)l)eltics):
l. Biota (Plant arrrl alint;rl couutrttnities)

10. t.cosrstcnr I)r(x.C\\cs ot.trrr' ltetrttcn (n_qiltli5llt\ altrl $itltitr and l)ct\rceIl ;x4rulatiorts an<l

c<rnrmurrirics. irr6lrulilg ulreracti()ll\ rrith thc rrorr-lirirtg eu\in)rurlclt tltrt rc:rtlr irt rut cristilg

ccos\sler11 state alxl brillg aborrl tlanges in ecosvslerns o|er title. 'l'hese itrcludc: l'ltlsical

llr(xe55c\ (rratel s tr atilicatiorl. ruiring. sc<litrtetrl;ttiott' ero'tt>n): Lltclil - ll(ltricnt rl}'Iratnics

(1lrina4 pltxhutir)ll. uunicllt crtling. carlxru clclitrg. dclrrnlxr.iriotr. oxitlariou-rctlttcriotr):

lt
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Pt,rce'.c' tlrat rrrairrtair anirn: alrl pliurt lxrprrlanorr (rccntinttcttt. Inig-;rtn)ll)l artrl Slxctcs

nltellction (CorrrPctiliort. lnc(lilli()n. 5r(ce\\r()D. lter-birotr).

11. t-tr:,r.tcrrr \cnicc5 arc hcrrcflt' olrtairtcrl br lrttntarts liotrr cco:rslctrt.. cat(g()rilcd ;l\:

l'rrrrisiorrirrl (lislrrlit'. trsc ol arlrLalit \erietatior lbl tcttuorttic I)rolx)\e. \\ttlar(l a,lri(tlllult.
Irirrhcrnical Jrrrxlu<1,,); Rcqllatirrg (uairrtelarrtc ol hrth-oLrqital rcginrts) arttl Cultrrral
(rccrtatirxr arrrl r,,ruitur. slrilinurl. sr rt rrrilit iru(l c(lll(ati(,ll;rl r;rlrrc). Srrl4xrrt tg s(r-\ict5 irre

ilr lu<led ,rithiu ctr)s\ \tcln ln'(x esses.

[2. -\ rrrtl.rrrtl u.r i\ Ir(rl '\tt'c-lt:'c'il'

l.

ii.
iii.
ir.

\1.

rii.
vui.

ir.

il
-l'lrr irrtetrctrtiorr Icx(l\ t() a(l\crse ( hattgts itt ccosrslctlt c()llllxnrent-\ aI(l J)roccr\ses. sllch iN:

Rerluction tr rr:tter tlt>rting into the ttctlartcl:

Rcdrrction in tlrc ilrca rur(lcr irtul(lilriott. or cltanqcs iu inttudartou rcgitlc
Rerhu (iotr alrl alterutiott t>l n;ttttral .'h<tl<lint

It.;r{nrcntati(nr of letlartrls itrlo sntall patcltct r,Irtatcl

Reduction iu \rater Irr)ldir)g cal)xcit!

Dcaa<ladtxt ot satcr (lralit]'

R,,ht, ti,,rr itt ,ltrt t.tl ,rl tr:tnrc rlx r'i,..

Irrtr',xllr ti,,tt,,t ttrtct gt rtr'e,rl' iltrit.tle .1r<'it.

Dc<lirc itt uctlands rcr()(rr-cc:. sttch ;u fish, atlttatic platlt', attrl rt'atcr

lr. -l'he intcrrenrion cnhar)ccs s(nue ccos\'sleln \cr-licc\ (su(h a,, lixxl grroclttctiott ralues) sltile

rlimirls[i1g ()thcr cco\rstcnl \eni.c\ (\uch ;rs thc abilin ol rtctlattrlt kr rncxlcntc rtetlattrls

regirnc).

lil. Sortrt c\arrrplcs ()f\r(tliuxls tlses that nlil! Ix)t bc '\ri:'c-tl\c' al c a: tirllolr.'

I .;u.1tx rt t Pml rr ;nltacttltrtrc br-

crcalittg ertclosttrcs rlithilr

rlrc lagtxrtr atca

Frxrd ptovisiolt

Lr clilrrxxls ti rr'

rr ctlarrrls rlelrcl<lcrtt

t'orrrmtutitics

\\'aLer-r'egittrc

nxxlet:[irtrr

flr xxl lruflcrirrg

Lrke lnlxrurxlitry satcr ll
rcqrtlltntrq , rttdl, rrls

lx reasctl rratcl

alirilabilin li rt hurtratt tt:'c
-\bilin to uxxleratc

lltx>tls

\llu'lr Corr.trlclir>u ol roatl

corurccting setlletnents

Itxated ou the periphcl

-l'r'rursl)(r-t . Flldrrkrqical
rcgtttc tntxlctaoott

r Fkxxl lrullering
o -\csthctics

['r'barr

lake

Concr-cnzatiorr of shrrrelinc .
lirr bcatifitariorr .

Aesdrctic value

Tourisrrt anrl

rer rc;rtiotral lrtttcfi li

,\bilitl'L<r

a( colllrrxxlatr
nr()rrs(x)tl ll()r\ s

Habitat vahrcs

ll. In \c\clirl cases. the inrpatt orr ec()s\-stenl stnl(ntre iul(l litnctiorl.. ()r tra(le()fi.\ in ecosr'.tenr

scnicc\ nltl 1()t I)e inrrnetliatell appalcnt. I t is. thel tli n-e. t ecornrtteuclctl tltar dre 'precatlti(nliul
l2

'.! : q.:n+:,..wetlimd
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al)l)r'()arlr'i:il(l(,1)t((It(,clr\ru-( tlrilt\\(llalrIrllr.urati,rrri.prioritizcrl irrthcra:eol ir irrrnatiorr

ullcen,Illt\

t.i. 1-lre irllonirrq;rctirrlre' arc plolribirrrl rritlrrrr rrrrtrlietl rrt.rlarul:

a. Cotrrctriorr tir rrorr-rtrtlarul u,,c. ilchuling clcrlrcluncrrt ofarn kirxl:
lr. Settirrg Lrp ol anl irxltr.lrr arrtl erlran.ion ol cri:tul4 irrdtrstrics;

t. \Ianttlltttttrc or hatxllirtgot.rorager,rrli.po.alolcorr:truttiorrandrlcurolinorrrrartc<rrcrctl
turclcl thc Colstrlrtion aud l)cmolrtron \\'astc Nlaua4etrrcnt Rules,20ttj: h;Lzaldorrs

sttb:tattt'c' colcred ttrtdcl tlre \ l a nut'irctLrrc. Srolagc arrl InrgrI1 ol-Hutrrdorr,, Chrrnical
Rrrler. ll)itl) r,r'rhc Rr c' firr-tlrc \lanrrlicntrt.. I'sc. Lnporr. [,r1xrrt aud Storlgc ol'
Hatar<krus \[ic nxrlq:utisrrr: (]errcLicallr F.r4inerlctl Or-qluri.urs or cclls. [1)81) or. the
I{azartlotts \\'astes (\IalagL rrtclrt. Harr(llir)g ;rrrd Tnursllluxl;ur'\ftrrcrlcpt) Rules, 20()tl:
eleclrotic urslc corercd rrnrlcr the t-\\'aste (\I:urageulclll) RLtlcs, 2Ol(j;

d. Solirl uaste thrutpurg
e. Dist ltarge ol-tttttrcatul saslcs anrl cflluctrrs fiorn irrrlLrslrics. citics, rorurs. r'illagcs iurrl ot|er

hLunan scttlell)ent-\t

l. .\nr tnstrlcriorr <:1 a pcnrr;rlerrt narulc evcpr lir Ixrat jcnics rritlrirr tifq nrctr-cs fiorrr tirc
urearr Iriglr lkxxl lcvcl olrrcrrctl irr tllc pasl t(lt re:rr, t;rlculalcd lirrm tlrc d:rle ol
c()l lnrclrcen)clt o[ tlrrse nrlrs: uurrl.

g. Rratlilg.
[Rel. liLrle I (2) of \\'erlurrls Rrrles]

t{i. St;rte I -l' \\'etlatrds .{trthot itl . lrascd ott cotrsitlcrrtion ol sitc-specilic corrditions, nrar corr.icler.
erPaudittg drc lisr ()f pnrhibiterl acririries lirr a rrorit'ietl urtlarrd krr-uctludr conrplex). 'l'hir
sh,,rrlrl lrc spccilicrl a. srtt lr lilltrrr thc rrrxilit atiol li rr spet ilic u crlatrd (or n ctl;rrltls r.orlplcs).

[7. Pctmission lirt car-rr inq ()ut a]r\ acti\in inclrr<lecl sidrrrr tlrc li:t ol prohibitccl atririries [as per
Rtrlc 1(2) of \\'etlarxls Rulcsl, uithil:r uotil'ic<l sctl;xr(l <.au ouh be giveq bl rlrc \IoE!&CC. A
sltcilic reqLttst nec(ls to I)c rnatle br thc State (lorclrrnrenl birsc<l on the reconunendalrou ol'
\\'etl;urrls Audrorin speciliirrg:

a) -\ctirin lirr-uhit lr pclrrrissiorr is srlrrglrr;

b) .fustilicatiou thcreol;
c) 'fhc 

ltletttisc orr rtich thc ilcti\in is u()t consitlcrcrl <letlirrrerrr;rl to tlre rretland's ecolpgical
clrarilcten &

d) Suplxlting cri<lcnce-lrase (sttch ar al e\l)ell rel)on. l)l-\. rniriqatiug rrreasrrrcs pxrp6serl t9
lrc rrrrderraken ctc.)

i\. I-)c! riir:)rrj :r ir::,.

18. -\criritie. trithitt a rtotificrl rtcrlattrl atrrl it. zonc o[ intlucntt'. utitlr uhen conrainr.rl sitlrin a

slrctilic tlrreslrold ()r irrea, :ue uol likrll to inthrce an advcr:e clr;urqe rrr rretlantls ecokrgical
chantctct tttat' lt plactrl rtrulcr tlte 'regrLlatcrl' calegon . Suclr actir irrcs sltorrltl bc porilic<l rrit[irr
drc uotilicatiorr tirr a rprtilit urrlanrl (rrcrliurrl. cornplcr).

[1) Folklring activities, rr]rett regrlated. arc uot hkeh to intltrce arr adrrlse <lr;urqe ur uetlands

a.) Sutrsistente letel biornass hiurestirrg (ilclu<llrg u.a<litional pt.acrices):

l3
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lr)

c)

(l)

e)

Srt,,trurnblc o tru-c fi.Ittric. ptacticc. (rrr pnratt larrrlsll
l'lt'iug ol nou-nrotolizcrl lxraL.:

l)c.ilnng. itr casc uhcrc lctlarrrls inlLxr rcarrre: arrrl rvatcrJlrlrhng capacitr arc irlpartcrl ll
silratior (rurte tlrat'dcepcuin4' ;rcti\itrc\ ilrc n()l tl)e silrne lr 'rle.iltilg'); &
Corrsu-rrtliol ol-[errrlxrrarl rtattttc

i(t. L:ut acririn. h,x'clcr. trrlrlrl rrccrl t, lrt urrrri<kre(l()ua('ase kr casc barrs ktcplrqur nurul tlrt
ctokrgcal chalacLcl r>l rretlaurl or \\etlilrxts (\nlll)lc\. -\ gcntrir lirtiug o[a set ol actiritics lirr ;rll
lretlirnd\oftheState,l-Trrraynotbcleasiblcolrlcsilable.Forc..anrple,r-eleasinqtr-eatedscuirgc
urar rlrt llc adli.able tbr- hiqh altitude l'etlarxls tlrirt lrtr e skrrt tlecompositiorr ratcr.

jI. torcach re$tlatc(l acti\itl. it rnar lre rlcsilablc 1o srt a tlucslurkl lirrrit Lrerontluhich t]rc atti.itr
ntav lt prohibircrl. Tlrc tlrrcslrolrl: carr lrc irr tlrc lirrrn of a spatial lirrit (such as areal rrlrcrcirr
capture lishirrg rnal lle ranie<l). ternlror;rl lirrrits (rrllr ar obserring closed season). ecolrgical
condition (srLt.h ar nrainrenance r>fa .r'atcr (lllirlrt\ I)ilr-;nnctcr \rithin a prescribed r:rnge), nrurrhcr

ol pcolllc (srrch as mrmbcr of torrrists lrcnrrrttc<l ro vi.it rhc rtedald on a gircn dar ). lanrl usc

(strch as yrr-ohibiring use ol nrtcnr)ittrr)tl\ irrtrrrtlttccl area lbr pemralent agicrrlture. or

(( )llstnrcn( )ll ()[ ellcl rsure). or arrr relclallt <lir r rerrsror r. Sorrrc cranrplcs o[ drreshokls arc:

Aunitv firtuive Ust) Aspect on wtrict dneshold ca be sptcified
..:a:.1:.

a) Srrlrsistence level biomas" hancstiug
(inchrrlirrg tradirional pracnces)

r \trnrlrr of 1rcoplc that cal l)c pcrrniltc(l k)

Iurnesl biornars sithin the setlald:,
. -l 

r lr ol harr cstiug geals (nresh size) alxl ( t irlis

o Alea sterein h:uresting is perrnitted

b) Rt lcasirq of neated scsagc \\'ater qualin p:uarnetcrs (suclr as)

o [)i:rrrhc<l ()xrgcrr.

o lliolrgical ()x1gen L)cnr:urd
r Chcrnrcal Orr gen l)enrand
o Conccntrarion of hcas nretals

o Colilirnns

c) Sustainablc ct turc-baserl li:heries
prat tic es

o -\'ca ulrcltirr orltrrrc-bascd fi:hclic'
J)elrrlilre(l

o St<rking clcnsit]

o \\'atel qLL;rlitr

ls

d) Phil4 of non-rmrtoriztd lxr:rts . ,\rca \\irrcirr ph'ing is pcmriftcd
o \urrrber of boats

e) I)esilling. in cases rrhere urtlarxls
illLlv rcgirrrcs aud sarrr lurklirrg
capacitl iue irnpacted b! siltatiorr

r\'ea rrlelcin rlesilting cu br c:utied orrt

fl \oise Polhrrion Lirnitirrq lrcl,rrv lcvcl suitcd frrr narcrlrrrrl
halrrtat

g) \\'a,'hiuq :urd bathing actiriues I re ()f tlttrrgcrrt

h) Ctlnstnrctiou o[ ternp()rdn nahll-r .\tea u'her'ein lelnlxrilt.r cousulrcti(nrs ('an l)c
caried <rrrt

It
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'l-ltc perrod lirl rrhich such stl-lr(tlrre (;ln l)(
rr;urlriLln(d in.i(le drc notitled rr ctland.

i) Chrurgr in larxluse p;rtlenr rritlun tlrt:

zonc oI rnUttcrrcc
[-lur<l rr,ie drt: not alter- tlre Inrlrolrqrcal
r cqirr( oI irrtclnrpt spccic. irrtclactioos (,'rrt lr

as lrirrl rni$ ariorr Jrarllrar :)

\

i2. Tlrc \\'ctlarrrls.\rrtllrritr shall lr t.t''l)()II\ll)l( li)rcnlir(itrqtlrcrcgulations,tlrrouglrcnlirlcrrrcrrl
tttachitrcrl ol tlrc <orrcemed State (iotenrnrcrtt./ [ l ,\rlrninistlatiorr.

riil. .\ctirities ahgred rrith the 'uise rrsc'ol rrcLl;urtl rn;rr bc lrcmuttecl uidrin the rretland (\retlau(ls

cornpler) rx its zonc ofinfluencc. 1-hc lirlkllirrg actiritics arr likelr to be aligned rridr rhe rrisc

use approach:

a)

t,
c)

rl)

c)

I)

s)

h)

i)

hcokrqical r-ehabiliLation urd rervildiuq ol uatrue ;

\\'etlanrl:, inrcnton, iL\scs\rncut :u(l rtronilorirrg:
Rt rcart'lr:

Conurrurfcalion. enr ir-omlental e(hrcation alr<l parrit ipation a< tir ities:

\lanagenrert plirnnrng;

llirbitat managcrnent iurd collserrali(rr oI rr ctl;r nrl<lependcnt species;

Cornnrrurin-baserl cc()t()LlrisrI) (rrirh trinirtrrrrrr constlrcUou acti'rities);

Hrrn cstirrg of s ed:urrls plrxhrc ts rrrtlrur rcgcrrt r atir c t ap:n itr : arrrl,

Inteqlating n ctlanrls as nalru-c-l)asc(l sohrlrorrs Iirl t liuratc ch:urgc rnitigaLiorr iurd adill)tati(xl

ri-[. P('ulirtc(l acti\ines nrav need t() l)c ulcrrrilicrl corr:idcdnq tlc ccologic:rl c]uuactcr ol ca<h
rrelland kr Irc notitied. lt is likell tlat iur ir(1i\it! nurr llc bcuiql lil one uetland. )et \\ould rted
rcqrrlalion lirr others. t'or eriuuPk:, ccotoru-isnr tr)a\ lloL l)c <lcsilaltle lirr all rretl:urrls.

\I R

.VI, .\

[t i. arhr.r<l drat the State L'l' qrr|curllrcrrls rnil\ a:'cr]llillll rrhethel thr respecli\e \letlarxl has

l)ccrl rcgi\tcrc(l apluopriatclr ir r tlrc la[tl r cr cr rr rc r ecolds. If rhc \1 edand has D( )r l)crrr rcgi\tcrc( I

iis \ ct. llecc\\iu-\'stcl)\ mav be taken ciu'l\'. 'l-lris rrrrrrl<l hcll> in e[sruiDg that d1e usagc ol rret]a[rl
is rrot nlteled in timre rhrou4h crx lracltrncrrt, illcrSrl cl;rinr o[ orurership erc.

..::].

. :l.'1'.:'..:.:::i: .' ,: .- i,:-'ll.,',.. ",:":,,-l:

1,;

i6. Lrdr rrctlalrl is likcll ro be associatcrl rvillr u r;rrrgc o[ prr'-tri:tiu4 rights and pnrilegcs, arrl it

urrrsl llc cnstucd that:uch rights arrd lrlirilegcs ale alqrrctlrith the \ se u:e'approacll.'Pn\rlcgc'
is rlclincd hcrc :r: a special cltitlenlent qr-arrtctl kr rcstl-ictr(l Jjrorrp or persors. on a corrrlitiorral

lrasis arr<l t:ur lrr: rcvrkcd. Rights'. on the ()thcr ll;rl(1. rn;rl lre irrcrrx ablc arxl inhcrcntll'hckl lr1'

a huural beurg. 
-l'hu.. 

:r lish lease gl-altc(l irr ( c irirr rretlan(ls b] the l)epar-unent ol-l'rsllcncs call

lx rrrr:,itlcrcd :ts a prir ilcge. Pnvilcgc c:rrt al.o lrc crrskrnran arrrl tra<lidond (for cranrplc. thc ttrr'

oftradirional lislirrg teclnitlue.'. Irullilo rr':LIIouing. clepharrt l)athirrg. dre :,orutc ot drinkiug rt'ater

ti)I borincs. ctc.). Parking a houselxrat agilir]\t a l(asr riglrt to clcan enrironnrent are cr:ulples ol
riglrtr.

:).'
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,i7. For a'scssirrq tlrc c(,n\cqucllcc ol a prc-t'xistittg riqhr ot plirilcgc ott a rlcduttl, ir mal bc

irnlxrlarrr to consrrter-theil implicalion orr uetland eco[rgical chat-acter. l he pririlege ol lishing
q[:Dtcd alolg a migmton r()lltc (au lc:td to an athcrle chatrgc irr fls]r st<xk:. Sintilarlr, rhc

rlislxrs: ol ultr-eatecl sewage ll1 IulLsclxrat itr a uctlattd cau leatl to lrolhLtiorr. l-lttts. stult
prir ilcgrs are not aligied rrith \rise rrsc'. On dre oLher hand. il nraly case:. the subsislelt'e lcr cl

Irancstof mat r-ophltcs mar hc\riu kccpirrg.pe<ic. iuvasion in chcck and thcrcfolc aliqrrcd rrittt

e(1)slstelr] health. Such corrsitlcmtions lna\ lleed to be rnade l'hile decidin4 shethel a letlarrrl
use is to be regr ated or penrrited.

_'{ li:;.,t-: ,r-:r:ur,l.

ri8. Ior each rletland proposcd ro lrc rrotif]cd, a 'Bricf Docurnent' c()r)Erining rhe fbllorrinq
inlirruratiou needs to be prepared:

a) f)enurcation ol l etland borurdarl . supported b1 accturte rligital rnaps rvith coorclilales and

r ali<lated bl grt:tuxl trudring
b) Dernarcation ofirs zonc of ir luencc alongrith liurd usc and Iaud covcr thcrcof indicatcd in

a digital urap;

c) Ecological chamcrcrdescription:
d) .\ccorurt o[ prc-eristing rights :urd pririleges;

e) l,ist of site-specifir' actirities, kr be pennifted uithin rhe rrctl;uxl anrl it,i zone ofinflueuce;
D Lisr of sire-s1rccific actir ities. to bc rcgrlatcd uithin thc u ctlarrrl autl its zouc of ir hrence; and,
g) \ftxlrliLies lirr enlirlcerncrrt ol regr atiou.

1 firrnrar firr preparing rhe Blief Docunrcnt is at AnDex 2.

.i9. Thc rr<xl:rl dcl)artnrcut, dcsigratcd lx thc Statc C()\cnrnrcut I-T a<lnrinisnation tirr scdalds.
shall be lesponsible lbr prepalilg tlre Briel Doctuuerrts.

(i0, hr the case of treursbotLndan $'edarcls, the respectirc State G()\ cnnlent: 'L"l' .{dnuDistratiou
rnar initiatc thc process of plepararirxr of a crxurrxn Briel Docruncnt ;urd submir tltc sane k)
lloEF&CC. Ilrc<quired, \tol'lt&CC shall cooxlinate rvith dre conceured Slale Cor cmnrertsrl'T
.\drrinisfi;rtiorrs lirr prcp;ratiorr o[ thc BrieI I)ocunrent and addressirrg rclcrant issucs. 

-fhe

\linisl4 rill lLrfther process Brief Docuurenl as per process l:rid LLnder RLrle 7(l) of \\'etlalds
Rules.2()I7.

61. -\ll BriclDocruncnts shall be placed f<rr appror,al ol thc \\ttlands .\rrthont\'. The -\rthorih ma\
endone thc Bricf l)ocuneut lbr lotilicarion to Lhe concenrcd State Goleru)ent .j [ 'l
.\clntirristratior.

-l'he 
State (]orerrurent,/ I'T.\dministrariol shall isstLe a drall rxrtilitation indicaring rlre rretland

(u etlanc[s cornpler) tr> bc corcred rurder dre \\:etlurds Rules. -l-hc notitication shorrld contain:

a) I)e:criptiou o[ t]re uctlarrcl (retlaucls conrpler) lrourrri:rn akrng'nith its ru:rp
b) Descnprion of the zorre of inlluence alon4 rrith a rnap

c) List ol actiritics yrrohibiterl rrithil drc ucllantl (u'cLlan<ls complex) alrl irs zonc o[ i ]uence
d) Lst of actirities rcgulatcd lithirr the u'edarxl (ucdiurtl: complcr) arxl its zolc ofill]uctrte
e) List ol activities lremritted sithin the rretl;uxl (retlands compler) ald ils zone o[urlluenct
[) \ame atrd coutrct detarls o[ the norlal person, uho i" to bc contacted lbr seekiug penlission

k) ruxlcrtakc renrlated acdyities.

62

l6
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-\ lirmat firr notil-rcariorr is ar Armex 3.

63. Each drali tronficatir ur :,hall bc placcd fix lxthlic corr:ulrarion frrr.irn rlar.

(i t. l'hc Statt G<tverrultcttt alier- cotrsiclcr-irtg objrcLior. liou the crxrtcnretl an<l allected llersols
shall pullli:lr drc final norification rrithirr a pcr-iod nor ercecdirrg 21() clals fionr thc datc of draft
notification.

(i.i. lftrl.F&CC "h l issue the drafi aud tiual mrtificatiol firr n;rnsboun<l:rn .rerliuxlr

6fi. -\ll Ramsar Sttes, deenrecl crx.ercrl rrntlcr thcsc Rule'. shall also bc notificcl as per the [)rrxcss
Iaid out in puagtqrhs .i7-ti t. This is prtlro:etl to etrsure thaL t]rc sitc lroundarics are pr<4rcrh

dclirrcatcd ard rlre kntxrlc<lgc ;rbout thc sanrc is nrailablc irr public tlonraiu. It is adused thar rhc

infbmrati<xr in tlre 'Brief l)ocuurelt rrra\ be c()rsistent uith Ramsar-Site h i)rmation Sheer
(llSIS), suburincd to the R;unsar Conlcntion rltrrinq site rlcsigration or IISIS t4tdated drereafier.

67 \\'etlands ar-e one ol-dre ruost enbedtlcrl :urrl interlrnkecl ecos\slelrrs rrith llurr;ur lrvelihoocls
:uxl lcll-lrilg. A balalced DranagcDrcnt apploatl. atLlrcssing biodlersitr couscnatior rahrcs
rrhile proridilq lbr susurinable rrLilisatiou in a n:n' trlrrpatible rlith the Dlailtenar)cc ol-natuml
propcrtics of the ecosvstenr, leeds to be adoptc<l lirr tllcsc cc()s\\tenls. It is. thcrcfirrc,
rec<xnrncuded tlrat manaSement of cach noriflecl rretlard (is $rided bl an "lntegrated
\lanagcrr]ent Pl;ur". The pl;ur r-elers tr> a tkxunrcnt l'hich clescdbes :ltlate$ies iuxl acti<>ns firr
achrerirtq \rise usc of rtrc l'ctlarxl an<l iuclurlcs objcctilcs of site malagemeut; rnanirgcmcnt
actions reqLriled k) achie\e tlre <llr.jectiles: lactols that allect, or-rnav allect, rarious siLe leatrres;
nronitoring re<lrrirerlenls for detecting changes in ecological charactcr:urd h>r nreastrring the

ellectireness ol- nrinagement; :urd rcsotules ftrr mauagement irnplementation. Be stles
klentili ing resotur es, a nriulaqeurent pl:ut sen es scvcral irnlxrft;urr lirnctiols incluclilg generating

baselile ilfomration, conrnruricatiolr ujrh stakeholders altl crrsurirrg t orrpli:urc c lith rcgrrlaton
li-anen orks ald policl comrnihnents.

6tt. \\'hile it is recognized drat each letland has its <xrrl disrinctire ecological ald hr dlological
Itanrrcs :ull rhcrcbl <listirrrtilc nnlagernent needs, tire firllorring bload plamring princigrlcs nccd
ro lr kept iu rnild uhile lirmrulatil4 iltegrted uralagcrnclt plans:

Integated planning: .\qutrtic ald terrcstrial ecosl srerns ;u-e intimaeh linked bl dre process

ol the rrarer l)rxrirrg tlrrough them, Eren lald use clecision has a consequence ou qater

arailabilitr. Delineating a basin or a coastal zoue euables deuraralion o[ a distilct
hldroloeic:rl urit *,hich is the natLrral integ.mtion ol all Indrolor;ical processes rrithin it.
botrndul aud theretbrc an ideal ;urd ratiolrJ rurir lbr soil, ,r'ater ald bior-esources

coDsenilliol and rniuraqerneDt.'l'lRrs, nr;rnagemen( plalning lbr-[et]ands sh<x d not be

res0icte(l ro a dclirred atlrni[isuatire lroundaq. but rather tuke into account $ider plarrnirrg

and nliurageurent collte-\t ol dre basin or coastal zone $rthin rrhi< h the 5ite is k)cated.

'l-he process ofderclopruent altl impleurentatit>rr of manageurent pltns lil uctl:urds olicn
nreds nr lre accourpanied ll lJorenr;urcc iulpr'ovelllerlts at basil ald coaslr] zone lerel.

Such zur alrproach underpins Lrte$ated Lrlle Basin \Ialagernent fiaurerrolk that calls lbr

t7
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a(.lric\tu 'sr.rstaurl|lc n;uraqeurcrrt of rrctliurcl,, tluottglt gracltral. totrfitttt,rtt: arxl Iroli:ric

inprlr cprclt rrf ltir.,in grx enrarrce, ilt h([iuq \llstirlrrc(l c[T(rrr. lirl irttcqrarion ,rf ilr''riIrtiotral

r.cslxrrrsibilitic.. polir.r chrcction\, stakehoklcr panit ipation. scienrifit and tnrlirtoual

knorrlcrlgc. tetlurolrqrcal possibilitic". and titudiug 1>t-ospccts alld con\trault\'

.{c}rierillg close rclatiouslrip brnrccll pl;uutirtg and qrxcnrattcc is critit al. cott'irlcring

nt tiplc stalicholtlel ald scckrral iltetlsrs rt'lticfi lurr]cllic and. to a lar-q(' c\tcllt. stnl( nlre

rrctLurd birxlirct-stt! attd ecosrstcnt scnitc vahtcs. arrd rltc trced to scctre pct4rlc's

rnr6lrcmelt aprl participatiou il lra.in-:calc nriuraqemcrrt ['ru cousitlcrzltlr ltttrg pcnods of

tirnc.

Rcflection upon rhc lirlkrrring sir pillar-s ol ltasiu-scalc gol.ernalcc rna! thus bc uscli :

. Inslitulions: Derelopurent ol etltctir c organis;rti<trrs alcl goremance t-r:unetxrrks

. Policies: Sctting broad tlirections arrd specific nrlcs

e Pamictratiou: Lrpaurling the cuclc ofilyollemcnt

o lcr hrrol,rgr: Pos.il,ilitic' urtl lirrriL.rti,rtrs

. lrtbmration: Prrstting .ottrces o[ knollcrlgc arrl rtis<lotrt, ;urd

r Filantc: Scckilg sustdrrablc sourccs:tt tllc irPpropiatc lcrcl

fI56 6f diagnostic approaches for defining m,",gemeut approach and actions: Gtr eu the

turiqueness ir.ssociated rridr each rrcdard, it is irrp()rt:u)t that 'one sizc lit all' approacll is

replaced rrith a rliaErcstic approach. rrhercin the ecok>gic;rl, Il<hological, s()ciocc(r()nric

:urrl trsdurional f-eahrres ;uc conrprehertsir cll assessed atrd rrenrls thereirt derernritted to

bc able to spell ont mauageurent obiectivcs and actions clear\.

Adapuble '"r"rgemeuE \\'etlantls are illltLenced b1' a rirnge ol drir ers ald pressttres that

act at multiple spatial. telnpoml aud politicirl scales, 
-Iheir 

rnanagerlrent plau, therelirre.

needs to be accournrodatir e ol unceftainties and chi leuqe,'. 1 his cau be achieved b1 trsing

an adaptable llnnagelllert irpll oach that alkn s fbr suitable ntorlilicatiou of uranagement

based <xr continuous site uronikrring :urd ;rssesstuent of nerv inlittrtr:rliou.

Stakeholder partictntion The crurlitiorr ot arrl'\\'ctlal(l is iur orlrcome ol actiotts b1. a rattgc

of srakehoklcr., uhich iuc lilliecl to thc eco5l\tcm in ;t Iruurbcr of 'travs. -\lauaqeurerrr

pLrruring. therefr rre. uccds to rccrrgrtisc rhese )nliaqcs. arrd builtl a ncdranisru lirr-

participation oI srakclurl<lers in clesi4rt. rerior atul implcrncrrradoll processes.

Goyernance Bcing krt ated at drc inrerface of land anrl n atcr, u cdanris are inlluelce<l b1 a

rurge ol developmental actiritics that take place uidtin dreir rlilecr alrl indrr-ect basins and

coastal zones. Insrinrdon: amrgcrnenl\ lbr nalaging ued:uds need to be such drat thel

are capabk of integatilg actirities across rnuJtiple sectors (.uch as aqrictrltrre, sater

resouLces. fr>rests, nrral rler eloptnent, urbal development, tbrests an(l rlil(lli[e autl ot]rer-s),

ald b:dalcing the needs of a group of dircrsc stakeholders rlhile ensuliug drat ecological

inregrin'of these fiagile ecosl'stems is not a<lrerscll allecre<l.

In dre above contett. associiltion of entities or irrdirirlurls as '\\'etland \Iirras' c;ur

cllc()uragc stakeholder panicip:rtion ;urd or erall goterllance.

69. -\n integlated rredands managenrent plan can be dereloped rn the follouing step:. tlurs enabling

a slsternaric diamosis o[rretlands leatures antl t]reir govcrrring factors t,, irni\'( rt rnauragrnrent

ob jectives ald acrivities.

18
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Step I PlcarrLlr ('orrcisc lxrl icl tlatenrcrt describiru rhc [lli()ualc Ii)r rhr
al4rlicarirxr of lrtrmar, technicnl arrrl iirr:rrrcial rcsorrrctr lirr- thc
wctl:urd tttalagcntelt

tep 2 l)escliption
rrctlarrrl lrattues

ol Collariorr aucl smrhesi: ofrlara to rle:triLe: rcrland lrx.ation autl

Stcp 3 [,'ahutti rn

r\ctlall(l [i atulr's

e\lellt. Lat.hnrell. fl dtohgical reqirnes, birrlrer.sirr.. ccosr rrrrn
seniccs. :otirx colornit. arrtl lirelrlr<xxls

ol' Baserl {nt the (lc\crilni()n ol lcarrut'r, irlcnrilicarion ol prioriry
letlarrrl li'atuler that rrecrl to & nraintaiucrl. and kcr.rhreats tltat
adrcrselr afltct tlesr: liarurcs

Step 1 hrstinrtrLlral

arElntjcll)ellt\
Prorul3 1n 1;1s6i.,r ol_the crrn-ent instirrrrional
arrattqernents itt tlte tr)nta\t r)[-nctlall(]r nranagcnrcnt:

DircrLss rrll the currclt irrstitrLtiorr; arr.urgrrncn15 are
inst licielt irr cnsrrril4 reLlarrrls colsenatiol antl rrise use;

Propose rstimtional :rrranqenlerrt [i)r Nerlarrrl nurugcmcnr.
lith .pecific tinr" on:
a) \orlal -\grncr
b) Rolc olranous dcpa rlentr and agencics iurd

crxrrdirratiorr nrcchiurisnt. and
c) ll, llr,,1 ci\ tl .r r'irrr'.rtrrl,r rrrrrrrrrrrrrir..

f)crcl4r arr org;rnog'arn lirr tnan:qernerrt 1;larr
implemcrrtariou.

Ret;rrlaton regirrrc specliinq a.ttrrtre\ I)r.()hil)ued rithi)r
\r'etlan([\, acli\ities to be re;rLlatcd uithirr rr.erlarxls ald zone
ol trlhLcncc an(l rcrjlrlatiotl rlrreshokls anrl aoilitics
pcrmitted

Stcp j Settiug

\fturaqernent
()bjectires

o ProTirlc a statenterrt ofthc orerall goal that thc rnala4-crtrcrrt
plan seeLs k) achic\c;

. SurunariTc the ecological and ecolonric llere fits that are
exlrctcd ftom uranagemcDt l)la[ iilplerllentation;

. Enliit specific ol)jccdvcs;

. Describr sll alel]1 (ic.) fi[ ac]rievilg cach of the lranageutcDt
oLrjectires;

r Ploritlc a straregl lirr irnplcmcrrrurg regrlaton rcqinre -
ilcluclirrq list ofactirirics liablr nr br ptolultrtrd. reg'rLlated

antl penrittetl rritJul the ledand hvetlauds couplex)
Stet) (j \lonito nq an(l

EvahLrtiorr Plan

. Present an o\cnicrt ol ulrnikrrilg thc s'ctltur(I. :u(l
rDiu)alicmcnt pLut ilirplcrncrrtatiou:

. l)escribe nnnritoriru4 paranreters. the Irequenc).oI
nonitoring- and thc lgercr thar rrill bc lcsponsible lirr'
norritorirrg;

o Descilte hor cmrdtration bcnr een dillirem rnonitoring
aqencics sill he achrer ed;

. [)t.crl.\ t]re rtrll':r'orrnrrL, atr,lhrrnr:lr rc.,'rrr,'r rr,lrrirt.nrrtrr
lirr implcnrcutrng drc rlanagcnclt plan. (.\s fal zrr possible,

irrcludr Lr<al rurirersitics, reseiuth or-grurizttions and \COs
in l etlarrds ntottitoritrg);

o Discuss thc t:r'qucncr rrr llriclr reportilg shall l;c dotrc arrd

dre rcsponsiblc aBcnc\: Discr.lsr, lrou thc nronitorirrg
orrrc<urcs rrill Lr uscrl ro arlapt managt-nrent

Step 7 -\ction Plan Listirq o[ uauagernetr cotrp(rrenLs and slrcific acti\lties to
achiere Dlanageurelll objecrires. l.or each acti\it!.

l9
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iDrpl(tu(r rtari( r r lx:rtiou, prroritrrarir:u. irrrplrnrrnrirrt aqcnr't

arll tinrcline 'h,,rrkl be slrcilied.
Stt p ll llrrlqL t -\.sc.snrr'rtt ol'littarrt ial rctrrrrcc. r crlrrilerl lirr inrplcnrr..ntirrg thc

nrar taqt'ttreDt platr ;r t trI sr rr rn_e. ol_ li urrl..

.\ <lcsclilxiorr of caclr .tc1t atrl lirnr;rt lir drc trrrrr;lillLtiorr of inlegratcd uranagcrncrrt plan is al

Anncx 4.

7(). The men"gement pl,arts should be presented to the Wetlands Authority. The implementation
sbal begin only aftff receiving their endorsemenl Manegement pla::s for Ramsar Sites and
transboundary wetlands shall also be rcviewed and endorsed by the MoEF&CC.

7l 'l-hc rlaErostic n)arla{crrlcnt pl;Lnnittg lrnxcss, a. rle.,crilrtl alxx'e. ruar ;rlso lx Lrse<l t6 1;1rirle

tttalagt'tttcttt ofu-etlaurlr t,rclu<lcrl liol1t trotificati(nl lnl(ler'\\'ctlanrl:, Rrrlcs.

Iti . \ i,-,i.il,rrr. :ra,l -1.:,..

7)

73

71

Thc \l't'tl:uxls -\tttholities aIc ctttt.usrcrl with thc rc:,porrribilin ol eusuring crrlirtcnrcrrr ot
\\etl:urtls lltrles anrl other lelcvarrl .\ct:. llrrler arrrl Rcqrrlationr. Pt.orisions ol tltc r.ck.ranr
Crrtn-al aud Statc (i(^ (I.trnlcul ,\tts ;rre applt.ablt'.

.\ll Prohibircd ar:rl rcsrrlarcd artiritics bel,rxl their rlr.eslurlds. if taken rrp rithirr the rretla.d.
anrl its zone oI inlluen< c, slral] lrc rlcernerl riolatiorrs un<ler dre \\ etlanrl. Rulcs.

Thc urtlatiotts ol thc \\-edanrl: Ruks shall altt-ltct thc peral pr,,ri'i<,ns a., l)cr thc Erl'irorrnrcnt
(PtrrlccLurn) Arr- M8ti.

7.) Corttplainrs ntar trced to he lilerl in tlte case ofrio]:rtions. Irr rrercist ofporrrrs corrlelr.erl rrrr4er
clattse (a) ofsectiotr 19, tlrc ('ennrrl-(ir>r.errrmcrrt has autlrolised tlre otlicclr lurd aurlLodries hsrcd.
rn the Tal)lc (r. 2i38) r'tle 5.o. ;19 t (E) publishc<l in the (i;rzcur \.. tlr.i rlatcrl lG+87. s.o.
237(E) 1p[1i"11",1 ttt G;rzcnc No. 171 tlatcd 29-3-ll9 rurrl S.()- (;.i6(E) lxrblishcd irr t]rc Gazctte
\o. .i l9 datcrl 2l-&81). ald arnctrdrrcurr thcr.calicr. il arrr .

7(i. 'I-hc ,\rrthorirv sltoulcl erohe a rnechani,,ru Iirr corrtinrrous \1atch al)(l rvarcl o[ rrctlarrrlr uilhirr
rheir jrrrisdicnou. -\t rhc kxal lercl. rhe corrconcd (iarn P;rncharut rurl I rban l-ocal B<xlr uar
Ilc e nu ustc<l rr ith rr atclt :urrl rrarr l in :rssot iation rril h ul l)( x l\ c()nsrit L rte(l ltr thc Srate \\.c Ll;urds
-\utlx>ritr. such as a \\'tlaruls \l;uragenrcnr I nit lirr a specilic \\'ctlarrrl. -\t Disrr.ict lcrcls. t5c
responsilrilin' rn:l lle rrrtr-rrsrcd ro rhc l)lX), ('D( ) (Disnicr (-hiel l)cr ckrpurcrrt ( )lliccr)i('t.o
(chict [r.ccrrtive otrccr) chicl Prograrrrurc ol]icer of rlrc \\'erlarrfl ler cl hoflr', such a. a
\\'crliurds \Ianag:meut I'nir.

77. -f'hc 
Statc Gtxcr-llltrnt\ shoul(l l)roacli\eh ell\ln-c incorlxrralir.rn r>l uctlarrrlt rrirhin llurrl recorrl:

-l-hc \\.crlalnls -\utlrodn slt;rll tclxrrl rhc sLrflrs ()f n()tilic(l u'etlarxls orr |alf lciu]r baris 11 t5c
Statc (iovcnrtttctrtr'l T .\thrrrnrstt'atiorr and Ccutral Gorerrrrncrrt (r'ecorrunerrdetl pr.olirnrra at
.\nurr,i).

20
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79 'flrc \Lrl-F&( C has r reatcrl a ucl>porral lirr slriuirrg irrjolmatrorr rcqar(lilua ilnl)lenrcutati(xl ()f

\\'etlan<ls Rrrles. 'l hc I)oflirl urirv be accrsscrl at \lol tCC ltlrsitc. -l'lre Ccutlal Cr>reltttuettt,

Statc Golcrurncnt al<l I 
'-l' -\rlnrinr.n-al(,n irrc rc(prire([ t() ul)l()a(l ;t]l telcr;utt irlirt t trati, rtr attd

tlocrrnterrtr llcr-urlrirrg, ro ucrlrurcl. irr thtil juri.tlicriorr. Stalt (iorcrtrtttttt. [ 
'T 

. \drnirtistl-atiot t s

are clc()urage(l t() (lerclop their orrn pofial,, an<l hrprllirrk tlrr' tartte k, the ttatiorul lxlnal. 1'lre

Statc G()\cntmcllts urr<l I'T.\(lu ristrati(nrs al-c als() cll(1)lulqcrl to ullloarl (,tller l)r()ic(t
tltrctrnerrls arrtl ltrrlrlicatiorrs to cuablc shiu irrg urtl ert ltangittg qtxxl pt lrctict. t el;rted to u etlalcl.

nlanagcnreDt rrr gcucral, artd intltlctttetttariotl of rc;rtl;tton ll:tttlerrork itt paltiurlar.

a.

2l

1, c.
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Item Nos. 01 & 02

f hearing: 06.12.2018

HON'BLE MR. JUSTICE
HOII'BLE MR. JUSTICE

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 125/2017
(M.A. No. 1337 l20t8l

with
Origrnal Application No. 217 12017

(M.A. Nos. 761 /2Ot7, \O73 /2Or7,
1098 /2017 &, 147 | /20171

Court No. I

Applicant(s)

Respondent(s)

Court on its own Motion

State of Karnataka

with

D. Kupegdra Reddy
6.a;?

StatJ'6i xarnatat<a

Versus

Versus
Applicant(s)-79

'it' 
;+_ Respondent{sl
ilJ'r

"'fi: i=
.::

k*.;
ADARSH KUnTAR Gopr,,-'gtefrtppnsox
S.P. WATGDT, JI'DTCIAL UIlf,EER

i., ,, HoIi'BLE uR. JUSTICE IL RAxAI{RlsHIlAJl' JLDICIAL IEMBER

l.t ;d: noi'st p on. lorx NAITDA, Ex"ERr riEf,* ,,,i.ri:1,'t

- original Applilali9n-No. 125l201ll * 
.

xs. ,, (M 't no' 1337/2ol8l 
.. .' " 

!*-, ::.' fo g'{.#i-'o,.*,""'u"" ;.df#:C"Li;'l;.,?liHfr:,-1.ffi#*;1l
rr. h ' i --'Sl#*r.6deravocat rrmpfi.a16r,'*,,

ffi.**.";1;*o,",", -#:t*^"r.-.;;";. :'Bs'
q$ *' 

"''o,ro.,',4i' 
ffi'[ti$,;:fli{r1&H" 

*

trhffi'#4# ;i,'t r:"t' 
* 

#fpr,W
ForAppricant(s): il"o$#:#if;y;:TJ#"r1ffI.Xiff.i#;
ForRespondents(s): il'.lt"Hi,1il.lffl;l"tJ"iil"" r",,",*

ORDER

1. The issue for consideration in the two matters, one initiated by the

Tribunal on its own motion arrd the other hled by an individual

relates to contamination of water bodies at Bengaluru - Bellandur

lake, Agara lake and Varthur lake inter-qlia, on account of discharge

of untreated sev/age and other emuents from

1
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residential/commercial/industrial buildings in violation of statutory

provisions of the Water (Prevention And Control of Potlution) Act,

1974, particularly Section 25 thereof, lt is said that the said water

bodies have also been subjected to severe potlution on account of

inefficient management of solid waste management as well as

discharge of untreated sewage waste, apart from industrial effluents.

Toxic snowy froth was widely reported in the media having potential

health hazard. The Bellardur la_ke is said to be 130 years old across

9,OO0 acres of land. The lake was habitat for several species of

birds, reptiles and aquatic life which is now severely allected by

potlutigla It has also alTected ground wa:ler recharge. Waste
t:j,l ,*

.,-{"-fri"g has resulted in folrl stench a-roun;lhe fu&e. The major

.: ,#tJ. -t!,r. !,.tb
g ciftSe for foam formation is considered to bti.tili, discharge of

".'ffi'., ti.,tr..,.a sewage through open drains. nequisitdlttc-dihng of the
'1..

.,, lake has not been done from time to time nor have steps been taken

r-,iflldf:7'rn... r"

considered in the light ofTeports prepared by the Lake Development

Authority, Bangalore (LDA) and the Regional Office of the Ministry of

Environment, Forest and Climate Change (MoEF&CC) dated

12.06.2013 and 14.O8.2O13.

3. Vide order dated 07.05.2015 in Onginal Apptbatton No. 222/2Oj4,

The Foruard Foundati.on ys. Srate of Karnataka & Ors.?, the Tribunal

dealt with the issue of encroachments around drains called

Rajakaluues resulting in pollution of the water bodies and affecting

to stop the flow of untreated sewage into the Wfier

2

' 2o1s ALt (1) NGr REpoRTER (2) (DEI-HD B1

'Y,qffi, pr.vgntalso failure to municipal

on ?rd6au

te and

ple',

ng of the

t carry over

the year 2Ol4 and,

of

undeitaking othei,

si" s(dh a" ptanta

4

the Tank of,the

rn malor drains

ald

2. The taken up by ln
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4. After cogsideration of the matter and after noticing encroachment on
iii':' "e i

,,hnd"Lv the land-malia or otherwise and vidfatioh.of environment:. ,.,- . i!.1

" 
t'tfi#", 

the Tribunal constituted a committee ,6%*i#", the projects
*r ri
iffi*#4,nrt, encroachment was alleged on wetland andkBff*hlures and

!\r1:

the ecologically sensitive area ofthe above lakes. The Tribunal noted

the order of the Karnataka High Court in Enuironment Support Group

and Another V. Stnte of Kamatcka2 appointing a Committee headed

by Hon'bte Mr. Justice N.K. Patil to suggest remedial action to

remove encroachments. The Central Government issued aI advisory

on the subject. Certain Project were still allowed to be developed

within the prohibited range from the water bodies. The projects

included lnformation Technolory Park, residential apartments,

malls, hotels ald oflice buildings with or without Environmental

Clearance.

matter was then dealt,.\dth by. judgrnent dated 04.05.2o16 in

Forward Foundation & Ors v. State of Karnataka & Ors3. The

Tribunal directed that distance specified in the said order be

maintained for any construction near the Rajakaluues, maintaining

bu1Ter/clean zone as no construction zone. STPs be upgraded to

ensure that no untreated sewage is discharged in the water bodies.

water requirement in constmction arrd operation phase should be

3

'zwrit Petition No. 817/2008

'zoro HetR (z)ps r

,,, \
1':1,{;

Wrr,$,

The considered and thece of the "W*
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assessed in advance. With regard to the project proponents required

to pay compensation for the damage to the environment, further

directions were issued for restoration of the damage to the

environment and further conditions being incorporated for the

Environmental Clearance already granted.

6. The present matter was again taken up afresh for the third time on

22.02.2017 it the light of the media reports projecting

environmental disaster, including hre in the la-ke (perhaps on

account of gases in polluted water), emitting highly polluting fumes

and creating thick clouds of smoke. The source of fire is also said to

be ga{hage dumps around the lake."ili'" '&
7....8n ,2.O2.2o17, leamed counsel for tne -itatfitory authorities'"i,iru.' *#

1. eotteded and stated that the fire took place o.,ffirrirr qf buming of,tue
ffi-{$unicipal solid waste, including plastics, etc. b,f;,, ii.jt ,;l

:' 8,, On 19.04.2017, this Tribunal noticed circular dated 3O.O3.2O17fu.':a.*"' ,l;t!,i1 -
rJ;'.11'; issuea by Bruhat Bangalore Mahanagara' lPaliki€j(EgN,Ip) t"

,.i^;':g f circumvent the ordgrs' of thls\.Tribunal wh[e, san{igqirg illegal

W 
"or.*^.,to,.,'rn.i.i.&tJ#rdt..*itta*# 

W
"".? i ": a -
Wo ,n" rrrrutrt u Pollutiffi,Qontrol eoara [Gbe1 fd$dLemical in"'w"a j..,\ it;tr'%. ' , w

u tlh*ater *tre Jake 6i which the squrce was do&stigsewage. The

W *fr ,., "i,#,L;are*iT)" i,o^d,,ffi*0n,,.".
to. rffirrqptan was er.effith.W.after consultation

with the stake hold€rs.,'It was also stated on behalf of the Lake

Development Authority that the lake was in bad condition and

stringent measures were required to be taken. Orders for stopping

dumping of waste into the lake were not being complied with.

11. The Tribunal noticed that apathy of the State and its

instrumentalities was patent. Development of projects was being

sanctioned without ensuring preventive, restorative and conLrolling

measures. Accordingly, the industries causing pollution were

directed to be closed and direction was issued against dumpinB of

4
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{:W,'
ted 04.09.2017 suBgesting short ;erm-6nd long

It was noted that 99 apartriie n, pio inra 
"rrtt

any waste into the lale or in the buffer zone. The Committee headed

by the Additional Chief Secretarjr of Urban Development, State of

Karnataka was to undertake cleaning of the lake through a

specialized agency. The sewage was required to be transported to a

designated site at a distance for scientific disposal. The builders and

developers were to be required to pay damages on 'Polluter Pays'

principle'.

12. Further directions were issued on 18.05.2017 which included

direction for a joint inspection of the STPS and installation of sTPs in

all complexes in the catchment area.

13. On 22,0E.2017. the officers of the State who.-were summoned to the

. +"#;were required to work on a.v-t"-ffu&" to remedy thei,;tr:,ro 'W,#i
. Ulttation. 'E q"
' ih,.*4

&into" 29.0I .2o 18, the matter was again reviewed i&Er&ilght of theETi', r;i..;.':,; -
status report da

terms measr.]res

q&&
.;:*"H

not' installed STPs. -:' Thd"*Sta te was directed
.k

compirehensive plan tio, o, ,".nd6tio,

6, prep-. ",W;:
oFhifthe three

'Woyfiplt^x* in'a

.15.ffi.il.0+

W-:fu,

^m

that

aste

the

Tribunal appointed a Conmittee he6ded by a Senior Advocate of the

Tribunal to assess the factual situation and suggest review of the

action plan. Accordingly, rePort has been submitted on 3l-o5.2018.

l6.We have perused the report and also other record with the

assistance of learned counsel for the Parties. The rePort shows that

the members of the Committee visited the site on 14ft and 15'h April,

2018 and found construction of a road within the lake itself by

dumping construction and demolition (C&D) waste in the garb ol

laying a pipeline. The Committee also noted various fire incidents on

5

WWholistic

t

pl

re to set uP



\ Bs,

account of burning of garbage and the extent of discharge of

untreated waste water. The lake was found covered with a thick

green cover with patches of foul smelling water. There was huge

mounds of the de-weeded hydrophytes along with plastic waste etc.

There was no facility to do composting at the site. Wet compost had

a potential for further damage. Dumping of municipal solid waste

particularly the C&D waste was taking place. CCTV cameras were

installed at hve places with the sign board prohibiting dumping of

garbage. Eight home guards were also said to have been deployed

apart from 18 marshals. Four watchtowers were being constructed.

The gg.qclusion of the Committee is thaL,the authorities have

-d.r#,"o their duties a',d have done too rittffito&t.. Foam was
Lli ";'*" (es due to sustained ,ffiro agitation of, " ffiA formed in the lakes due to sustained inTffifiE

+tffi r 'r,- i"
+ffiri? 6ewage. Large number of illegal immigrants haftp4ffiached the*7^.*,'-t - 1:'--

water. 873 corirplex"s were found to have been identified which

required STPs of which 496 had established STPs. 326 projects did

not have STPS, out of 326,271 projects were discharging sewage in

the sewers with permission of the BWSSB. The remaining 55

complexes did not have any STP. The direction of the Tribunal to

remedy the situation had not been complied with in letter ard spirit

and untreated effluents and sewage indiscriminately continued to

pollute the lakes.

6

! , buffer zone on the late.
tra*st.i': "W the leke through storm drains. Untreated sewagC"rdas flowing

Untreated sewage v/as being dischdrged into

into the lake which had alao

T?,#.: E *17 !
The *dter quality il and Gi66se

and Sglphide

(24. l) high

wr,D, (148 mg/l) COD mc/tl l). The

dur and

Institute of

found heavy sediments and
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18. Varthur lake was downstream of Bellandur lake which was the

second largest lake of the city with catchment area of 279 sq. km.

and 96 cascading interlinked lakes. The Committee observed a

horrific site. A wide road had been constructed in the lake bed which

was over a kilometer long with an average width of 15 mts. and a

depth of 4 mts. by using the debris.

19. Finally, following recommendations have been made:

"1. The crux of the present enutronmental disaster is
indtscimtnate discharge of untreated seuage into the lakes.
Admittedlg, cunentlV approximatelV 183 MLD, if not more, of
untreated. seunge is being discharged into the lake. Thls ls
nothing short ol a state ol envlronm,,ntal emergencg.
ffiquentlg, it is of utmost [mpo*tg4q) that the under

,.g #tittntction and- planned STPs are coiffisi$pd. on a u)or

#^"f*nnn. The Commisslon [s oj' che ulew. thfr there is no

, "'|fff*p". iusttficatlon on the Imrt o7 *e Efrffiaties not to
i" exoedite the c{,'7.Dletlo'. of the S?Ps as ,lhtdicaced

ffig :{ p,oat. utarty tn res)ect o7 tni tso MLD x ar6:iitt"s srp.
e ' The authoitbs (BWSSB, BDA and. KSPCB) must mobilize all
*, .*: auailable resources Lo ensure that the S?Ps are Qmnlt9sioned
|W' ag expeditiously as posstble preferably bg Mritch zotb'i-itni"

'" su"h hrne as thl Ho4bl;Yrribunat may deefifit.

One
and.

been
as lt

&CC ln
lamlts

ssauely
content.

STPs that aie' be ng set up a uthich haue
set up must tang/"emoulng

Phoslt Nttrogen
3. As per the reports submitted befo re the Hon'ble Trlbunat, the

authoities haue alrcadg inenfrfud all the seu.nge ond effluent
entry points into the lake. Therefore lt ts imperatloe that th,e
autho"ltles must slmulta.neouslg ensure that all the
seutage gene"ated ln the catchment area as ch.r'I, ellzed
ond llnked to the Ra,akaluoes lor approprlate ttedtment
by the STPs.

4. No further channelization ond concretizatton of Rajakaluues.
5. A,l existlng and neu, lnd.ustdes or commerclal

estaDtishments o" a.partments / toutnships or institutlons
|/,lthi,f the catchment a,rca o.f the lalces must be rnade Zero
Dlscharge.

6. (a) The authoities must conduct a surueg in the buffer zone
of the lake to identifu the encroachments and appropiate
exercise should be undertaken to remoue them.

(b) Comptete Fenctng of lake areq including the buffer zone to
preuent anu further mushrooming oJ illegal encroachments. As

,fu#o
tel,,

7

ffi'
ddtergents.
sp$ified for
leads a\

ln soaps

wl
utater * las.

need to
in socps

tt ?8.
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per the reports submitted bV the Authoities before this Hon'ble
Tibunal, the fencing LLnrk is currentlA in progress at a fast pace
and should be completed bg 3O.O6.2O18. The authoittes must
abide by the said timeline.

7. (a) The Commission recommends that CCTV; should be installed.
at appropiate [ocations for ensuring that no C&D waste i.s

dumped in the buffer zone area of the Lake.
(b) Secuitg Guqrds should be deploged at the most vulnerable

loc<ttions to keep uigilance on illegal dumping of debris and to
p re u e nt e nc roachme nt ac t[uitie s.

(c) In case angone b found to be dumping C&D uaste or debris into
the lake or tts buffer zone, a penaltA o/Rs. 5 La.lchs be imposed
for each offence in terms of the Order passed bA this Hon'ble
TibunaL on19.O4.2O17.

8. No new facilitg or expansion of extsttng facilitA, uhether for
commercial or non commercioJ purpose, to be permitted wtthin
the teritoial jurisdiction of Munbrpal Corporations oJ catchment
area of the loke, uhich generates seuage, until the
commbsioning of the STPs except public totlets.

9. No neu facilttA or exparlsion of existtng fctcititA uithtn 75 meters
(bfifXr zone) of Rajakaluves / SwDs to .hqpermitted.. No fresh

. ffifri""ion or sanction ought to be gffi bg, the municipal
.als aithoities to anA proiect or focilita urilhin the bt&[ zone

':.4{O5r$tructures, betuteen 30-75 meters ol Rffifuues, which
| ' i:?'fria uc o.lreo,dg been constructed piffi o2.o5.2o75
.f: lRoruta"d Foundatlon Judgmentl, but are- in(iahabited,
':W,&F! -not 

to be occupied utlthout the prtor PerrnisQl"iifu of
" l;i" the Honble lHbunal and ln o,ng eecnt fiali intll the

sl.
No

Wilation Enuironmental Damage

I Where STP b required o.s

per the DC/ Consent, but
the facilitg hos not
constructed the STP desPite
generattng seu,vge.

Rs. 10 Lokhs per month

from the dote of completion
certificate or date of
contpletion

2 Where actual copocity of
S?P b less than the

capacitA as shoun in the

EC/ Consent.

Rs. 2O,0O0/- per dag from
the date of inspection tttt

final upgradation.

8

generstion
I I. €trr.ctures

Lte under bc rest"alned
^g'bte
ol

biw' t.'

Vi#

ol more seutage.
beture e n.". 3 O - 7 S',^ct,,r:s ol

of

.. -1
'tut.

fiirther utlthout the
lfrbunal
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ond./

2. P4tmisslon or
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250k "the totaL
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3 Where the number of flats/
units acatallA constructed is
more than the number of
Jlats / units disclosed to

KSPCB u)htle obtaining
Consent.

Rs. 1 Lakh per unit per
nonth from the d.ate of
constntction until the grant
of fresh requisite consent.

4 Where ^STP i.s not

functioning or parameters
are not being met or
untreated. seunge is beirq
bgpassed from the STP or
being other ui.s e diuefted.

Rs. 5 lakhs per d.efault.

All damages so collected to be deposited in a separate account
to be maintained by CPCB and to be exclusiuely utilized for
upgradation, control and management of sewage.

u,ater. of de-silting and
ss, the so creqted for treated

16. Post remoual of uostE fiom the l)oke and from the Rajakaluues,
the State ought to prepare a detoiled project report uith respect
to disposal of the sam.e.

17. The Commi.ssion ts oJ the utEu that after achteuing the aboue,
the authoities must install adequqte number of uxtter fountatns
{n ord.er to sustain eco\ogA of the lake wqter.

18.The Cornmlsslon recommends constttution of a Task
Force ol experienced sealor oflTcers consisting of BDA,
KS.PCB, Mlno" Irrlgatlon Delmrtment, Iake Development
Authodtg, CPTCB o'nd. a Professor from ES fot stdct and
tlmelg lmplementation of the prese t recommendatlons.
The Task Force can be headed bg an independent indiuiduttl
preferabLg a form.er Expert Member of the Hon'ble Tibunal who
mag, after tqking osststance of the other members, submit
monthlA action taken reports to this Hon'ble Tribunal.

9

14.

lake.
15. The

of the

which Jtows into Bellandur
tnto South
would be

that the de-slltotlon pr.oce.ss Lake
after reasonablg t"eated teduced

Iatal
lot the lake. As per the material on reard. the
storage capacitA of the lake has decreased. bg 7 the
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thetDould restore the
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the pollutants, uthlch haae proued to be

that the cuitent
ls not onlg but also futllikas
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20. Since no g.fiection has been filed

wlrnoWnu, even after reports w
i,ia

, ffi *6i.1", no objection was fil

"&.ffiaofstro*" to have been taken.

to the reportl the same is accepted.

hich was ntffioA-rt u., 6 months

ed. steps "ro# the report are

, 21.ll is obvious from the resume of the facts arrd reports noted above that

L. ;@^{n"r" ij ^ 
frit,r.e of very high magnitude on rha part [i''d 

",ur. 
o,

g ,;Karnaiaka and its authorlti.*,1ir,"lrding the BBMP, in,irotecting the

ili&;n*. lilires and also in"firepirrflbd nu1rtur.,,."loi.,i.,g''iffilr*. .r..,,

fuairo u". r* ".,".or"n,n.UL 
''' 

&,ry;'l

"$F'\ 
1 , W'&

22.'I?re.Water (Rlc&ention fnd Control of Pollution) E&1, 1974 has been
^ 

:;aw;" n 0..,;;i,lio.aiEbr hHi: r.,&"$q# to maintain

*n.,.H#"*ry"ter. The Act e.WFf". mards of water to be

laid down, to be maintained and prohibits discharge of poltutants in

1 9 . The approximotelA ouer I . 5 km road laid upon the lake bed and.
within the boundory of Varthur lake by dumptng of C & D debris
should be remoued forthluith. The entire project including laging
of ptpeline as per unrk order u.tas to be completed. uithin 24
months from June 2O 16.

20. Honble Tvibunal mag order an independ.ea| enquary to
examine the guilt ol the olficers inaolued ia the dumplng
of thousands ol C:ubic metcr of C & D debrls on the
Varthurlake bed for an ostensihle object of laytng ol
plpellne.

21. Apporentlg there is absolute non-compliance of
Constructlon and Demolition Wdste trIqnageme t Rules,
2076. The concerned outhoities in compliance with the said
ruLes should. [denttfg appropriote suitqble sites for depostt
oJ C & D debris. ALI enuironment clearances granted prior to or
after the notification of the C & D Rules 2016 must complg with
the same,"

(Emphasis added)

the water which is made criminal offence apart from provision for

closing such process which results in pollution. The State

Governments are authorized to frame rules arld to set up and control

the Pollution Control Boards. The Pollution Control Boards have

statutory powers to carry out inspection and tale coercive measures to

protect the water. Statutory functions of the Pollution Control Boards

include comprehensive plan for prevention, control and abatement of

potlution of water bodies. The Pollution Control Board is bound by

10
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every direction of the State Government. The local bodies have been

entrusted the duties specified in 12th Schedule to the Constitution,

read with Article 243 W. The 12th Schedule includes the issues of

public health, sanitation, solid waste management, etc. Environment

(Protection) Act, 1986 empowers measures for environment protection.

Under the said Act, solid waste, plastic waste, e-waste, hazardous

waste, bio-medical and other rules have been framed. Air (Protection)

Act, 1981 provides for measures to control air pollution. InsPite of

comprehensive statutory framework, the State of Karnataka as wel] as

the BBMP, even after repeated orders of this Tribunal, have failed to

perform -l|1gir dut ies.

,. ;.;JWil";;", are statutorlv t..^t"a tffi. d&ee orcivir court

, '#M^be executed i., "r"h ,n"r,r., ," -rrffir,{ necessary,
&&.
&Sd"* regard to the nature of the order to bt t*t"r:&'ffi'" Tribunal

has jurisdiction to require d

".r+Lo.,rn".rt 
on "Polluter ay

environment and to prevent'further damage. 6The olficers charged with

the responsibility of public duties are accountable for their failure' It

may be worthwhile to recall several earlier executable orders on the

subject of water pollution, air pollution' requirement of setting up

STPs/ETPs, checking encroachments in catchment of water bodiesT'

'Section 20, NGT Act,2010

' M.c Mehta v. Kamal Nath (1997) 1scc 388
6 M.c Mehta v. uol& ors. W.P @ No 13029/1985 orderdated 24.10 2017
, A lndia Lokadhikar San8arhan v. Govt. of NCT of Delhi & Ors. E. A No. 11/2017 dtd. 16.10.2018, Venkatesh O.A No.

711 of 2018 dtd 22,10.2018, Subhas Datta v. state of west Benga| & or5, o'A No. 17112016 dated 01.10,2018,

ShobhaSingh&Orsv.stateofPunjab&Orsdated14ll.2ol8,SaloniAilwadivUnionoflndia&or'OAno'
509/2015 dated 15.11-2018.

L also

ffiffi*.
amages to be paid for.-the damage to

- '5}'.ia
s" principler. r,ribtic tnixf Ddctrine is

11

natura l

- Public

, forest &

a legal duty

W"::::
.lour lunspruoence.- ta.

which are .by

State

t for

W*,
large is the benehciar5r

.&.
sea-shore running

stee

the na ponsible have

equal compensa the damage to the
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24.Pan- India, environment degradation is severely affecting public health

on a large scales. References may be made to orders of the Tribunal on

the subject of non-compliance of Solid Waste Management Rules,

2016,e 351 river stretches being polluted,r0 102 non-attainment cities

in terms of ambient air qualityl l. Remedial measures are required

which include awareness creation as well as coercive measures in the

interest of public health.

25. There is thus, clear need to require the State and the BBMP to

forthwith perform their duties to remedy the situation by preparilg the

requisite action plan, providing funds. Inspite of admitted grave

situatio4,rthe State/BBMP have not taken aaJly coercive measures

u ffi' ;gu'

qgffinst polluters or the concemed om".r" ffi tfii.. f^Utr.". No

, ffi;,", is shown to have been launched. Wno*" steps are
&.'*
ffi;d* to have been taken to remedy the situation.fuffi the State

therein. The encroa€hments, from catchment areas must be

removed. Karnataka SPCB in consultation with the CPCB may

set up Real Time Water Qua-lity Monitoring Systems in three

lndia ranked no.1 in pollution related deaths 
a https://www.thehindu.com/sci_tech/energy-and-environment/india-

ranked no-1-in-pollution related-deaths-report/artlcle19887858.ece
1-2 million people died from effectsofair pollution in 2015

https://www.hvemint.com/Opinion/V2CgeiUqS9kllkzfDwjxML/Swachh-Bharats-waste-management-problem.html
https://timesofindia.indiatimes.com/home/environment/pollution/80_of_lndias surface water'may-be-polluted 80%

of lndia's surface water is polluted repon by-international body_says/articleshow/47848532.cms

https://www.mapsofindia.€om/myrndla/society/river-polltltion_in_india-who-will_bellthe-.at
e ln the matter of non comptiance of Msw Rules, 2016 O.A No. 606/2018 order dated 20.08.2018

'oNtws tTEM PUBLISHED tN 'rHE HTNDU' AUTHoRED BY sHRl. JAcoB KosHY Titled "More river stretches are now

critically polluted: cPc8" o.A No.673 of2018 dated 20.09-2018
11 News ltem Published ln 'The Times of lndia' authored by shri. Vishwa Mohan Titled "NCAP with Multiple Timelines

to Clear Air in 102 Cities to be released around August 15" O.A No. 58U2018 dated 08.10.2018

L2

to pay

-,i
the mechanism to

and

following

find it

018 may be

waste water is

dated

tn,
uitK a

to the water waste is dumpeduoffia
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lakes at appropriate locations to monitor parzrmeters which are

critical like Dissolved Oxygen, Ammonia and others. The online

date may be displayed for information. The activities around

the three lakes may also be monitored by using drones ard

satellite imageries.

ii. Overall responsibility to carry out these directions will be of the

Additional Chief Secretary, Urban Development (UD)' Karnataka

and the BBMP. An action plan be prepared by the State/BBMP

forthwith, within one month from today, indicating the timelines

for the actions including the budgetary provisions and same

shoEld be ptaced on the website o{-ltate UD and BBMP'

g{ *1""r,,." or 
",.,"r, 

pt^r, -"v u. "o*pt"tffi &o zore'

. ffit#4n. compliance o[ the above directions ffiffioYtt"tt" o, '
lFi.&L

M committee as follows: @ffi-W

coordinate as Per directions of the Chairman of the

Committee.

v. The Committee will have such powers as are necessary to

ensure execution of this order within reasonable time The

State and all concerned Authorities will cooperate and provide

all assistance as may be necessary' The Committee may issue

necessary instructions to the authorities from time to time for

the PurPose. The Committee will be at liberty to co-opt any

13
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other expert or take assistance from such person or persons as

may be deemed necessarJr.

vi. The Committee may set up its own website for receiving and

disseminating information and suggestions, including inviting

volunteers, as may be deemed proper. Achievements may be put

on website so that the same can be replicated wherever

relevant.

vii. The Committee may oversee the timelines in the action plan to

be prepared by the State UD of Karnataka/ BBMP.

viii. The State of Kamataka will transfer an amount of Rs. 500

;cIAEEs in an Escrow Account for exeeuf,ion of the action plan

i ffiL," one month from todav. @ L
. #rn" srare of Karnataka wiu deposit 

^ ""*. 
g0 crores byBf+

fu way of interim compensation for restoration olfiiffi.rironment'Y.tr"\td''
ia _t with the CPCB. For delay, an interest,d l2% will.,be n;fable.
r.W* *. Jfh" eeMp will be required to deposit u 

".im 
or ni.i,b*.o.." in

'ir'l
h, d;t ' tiris regard to CPCd 

".phtat"ty 
in the sami drannir as (ft)

Sffi' *. out or rhe ,;",rt*ro'ddi,.d, " "r- orRs. ro ifori" *itt ue
.l.-,r&L
h*tj: transrerred uy cPQiir+o the Kamataka PcB&#sPCB witl
ft+t:, t3" *%* , W*.{
"'., ,. .il::.1ri;f::,;ltrT1ffp-,,f 

'&P r'ei"'i'" "

-i. ''fritrrqan be recore.e!ffi ",ffi"r, rrom polluters

xlll

and the erring officers.

The State of Karnataka will furnish a Performance Guarantee to

the CPCB to execute the action plan in a time bound manner,

subject to the timelines being approved by the above

Committee. The Performance Guarantee will undertake to Pay

amount of Rs. IOO crores for the failure in the execution of the

action plan before 3O.06.2019.

The State of Karnataka must identify and declare the Persons

responsible for executing the action plal and any failure in

xtv

t4
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their performance should be recorded and considered

favourably or otherwise for their career progression.

xv. Similar exercise as (xiv) may be undertaken to identify officers

responsible for failure in the past. Such exercise may be

completed within three months from today.

xvi. Since failure of preventing the pollutants being discharged in

water bodies (including lakes) and failure to implement solid

and other waste management rules are too frequent and

widespread, the CPCB must lay down specific guidelines to deal

with the same, throughout India, including the scale of

coEoensation to be recovered from different

3$ ffir,orrs/authorities, in addition ,fr, fo altemative to

, fuo.o"."rtion. The scare may have srabs, offi*r, extenr of

W porrr,io., ".r""0. ."ono*,c viability, "t". DQ& effect for

{w

-ry*:

I

\;'LW4lnt soa

Ti:{40"
?",i,,.,

. a&rsfii;.a h",,i,,e

w

repeated wrongs may also be provided

xvii.*;MoEF&CC

-{etergents

liealth

for phosphtrus ps and

to the envimnm eirt arlll public

aboir€ amount in t sent case has he

on the data

the learned

28. We have nominated Jus ce, Santosh Hegde on information being

provided during the hearing that he is agreeable to undertake the

above job.

29. Justice Hegde will be entitled to a token honorarium of Rs. 2.5 Lakh

per month from the date he assumes the charge. Justice Hegde will

be entitled to assistance of persons of his choice for which

remuneration wiu be paid by the SPCB, Karnataka as may be

determined by Justice Hegde.

15

cost of of

with

ffi
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30. The Committee will also be at liberty to furnish interim or final report

from time to time to this Tribunal by e-mail at ngt.hling@)gmail.com.

31. A copy of this order be forwarded to the State PCB by e-mail. For

coordination. The Applications stand disposed of.

32. Ifany report is received, the same may be put up for consideration.

Adarsh Kumar Goel, CP

,M
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

IN

APPEAL t{O. 54 0F 2018

\Eql

IN THE MATTER OF:

H.P. RA'ANNA ..APPELI.ANT

VERSUS

UNION OF INDIA AND ORS. ...RESPONDENTS

UST OF DATES AND EVENT

2OO7 The State Govt. issued the Revised Master Plan, 2015 (with

effect from 2007) which demarcates a prohibited buffer zone

to be maintained around the water bodies as well as

rajakaluves (storm water drains) in the city of Bengaluru.

19,01.2016 The State Govt. issued Notification No. FEE 316 EPC 2015

whereby it states that the Bruhat Bengaluru Municipal

Corporation (BBMP) and the Bangalore Development

Authority (BDA) shall approve plan for construction of

buildings only after production of the copy of Consent for

Establishment (CFE) issued under the Water Act, 1974 by

the Karnataka State Pollution Control Board (KSPCB).

04.05.2016 The buffer zones demarcated in the Revised Master Plan,

2015, were subsequently expanded by the Hon'ble NGT in

the matter of Forward Foundation v. State of

Karnataka and Orc. reported in 2016 SCC OnLine NGT

1409 to the following extent:

"(i) In the case of Lake, 75m from the periphery of water

body to be maintained as green belt and buffer zone for all

the existing water bodies i.e. lakes/wetlands.



\8qg(ii) 50m from the edge of the primary Rajkulewas,

(iii) 35m from the edges in the case of secondary

Rajkulewas

10.01.2018

05.03.2018

(iu) 25m from the edges in the case of teftiary Rajkulewas"

Environmental Clearance granted in favour of the

Respondents No.11 for the purpose of construction of a

high-rise residential apartment project for lands bearing

municipal Khata number 4131 on Survey Number 6112, 62

and 6312, Kasavanahalli Village. The Clearance was granted

for built up area of 1,28,193.9 sq mt with 655 units.

The BDA sanctions the Development Plan in favour of the

Project Proponent. The Development Plan grants permission

for construction of 2,35,076 sq mt of built-up area with 688

,nit . At the time of sanction of the Development plan, the

consent to establish had not been issued by the KSPCB and

therefore, the issuance of the said Development Plan is in

violation of the prohibition/direction vide Gazette Notification

issued by the State govt. on 19.01.2016.

09.04.2018 The Appellant herein filed Appeal N0.54 of 2018 challenging

the grant of EC on several grounds including but not limited

to deliberate concealment of material facts, illegal

construction on the prohibited buffer zone and non-

application of mind by the SEIAA while appraising the

impugned project.

22.06.2018 The BBMP, Respondent No. 5 to Appeal No. 54 of 2018,

issued a Confirmation Order directing for the demolition of

the unauthorised constructions raised by the Project
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13.07.2018

05.09.2018

Proponent on the ground that the impugned project was

being constructed in violation of the Karnataka Municipal

Corporations Act, 1976.

In light of the continued construction activities being

undertaken by the Project Proponent, the BBMP issued a

detailed Show Cause Notice as to why strict action should

not be taken in this regard. (At page 403)

BBMP filed a detailed response in Appeal No. 54 of 2018

whereby they stated that the Project Proponents have

resorted to various illegalities of environmental, municipal

norms and even the revised master plan, 2015 during the

construction of the impugned poect-

a. It is stated by BBMP that project lands are infact

wetlands and is abutting the Kaikondrahalli lake.

b. There is a nalla passing through the adjacent land in

suruey No. 57 and 25 meters buffer line indicated to the

extent of said buffer line that falls inside the project land.

However, inside this 25 mt. buffer line/zone which is

prohibited area, permission for proposed development of

12 meters of wide drive way and installation of gas

banVinfrastructure for LPG piped line is approved.

c. In survey No, 61/1 a 25 meter buffer zone indicated and

inside this 25 meter buffer zone 8 meter wide Fire Drive

way, an installation of organic waste converter and LPG

gas bank is approved.

d. It was affirmed that the Project Proponents had

substantially deviated from the scope of the project as

enshrined in the Environmental Clearance to the extent

of an additional 1,06,882.91 sq mtrs.
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12.10.2018

30.10.2018

e. It was stated that the permissions obtained by the

Project Proponents, including the building plan and

building license, were invalid and not in accordance with

the KMC Act.

f. In light of the above-mentioned infractions, no further

permissions, sanction or approvals were to be granted

under Section 505 of the KMC Act, 1976.

Despite being a party to the Appeal and having perused the

reply of BBMP qua the illegal construction being undertaken

by the Project Proponent, KSPCB issued the Consent to

Establish to the Project Proponent in respect of the

impugned project.

The Bangalore Water Supply and Sewerage Board has

granted a No Objection Certification CNOC') in favour of the

Project Proponent, whereunder the total built up area of the

project is L,71,755.37 sq. mtr. In light of the fact that the

built up area as mentioned in the NOC is above 1,50,000 sq.

mtr, the Project in question would fall squarely within Item

8(b) (Category B1) of the EIA Notification, 2006, thereby it is

a mandatory requirement to submit an EIA Report and

undergo fresh appraisal under the appropriate

categorisation.

11.03.2019 A conservation action group by the name of Mahadevpura

Parisara Samrakshane Mattu Abhivrudhi Samiti (MAPSAS)

filed Original Application No. 281 of 2019 for the revival and

rejuvenation of the Kaikondrahalli lake, particularly, in light

of the illegal construction pro;ects being undertaken on the

prohibited buffer zone of the lake. It is imperative to
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mention that this appl ication was an overarching petition

and not confined to any one particular construction project.

11.03.2019 The Hon'ble. Tribunal in OA 281 of 2019 constituted an

expert committee comprising of representatives from the

CrcB, KSPCB, BBMP and the BDA to look into the matter

and submit a factual report of the same.

L2.O7.2O19 The Appellant herein filed Original Application No. 602 of

2019 seeking compliance of EC conditions by the project

proponent with regard to the impugned project.

l9.O7.2OLg In Original Application No. 602 of 2019 the Hon'ble Tribunal

constituted a Joint Committee comprising of representatives

from the CPCB, the Karnataka SEIAA, the KSPCB.

23.09.2019 An inspection report was submitted by the expert committee

constituted in OA 281 of 2019 filed by MAPSAS qua all

encroachments and illegal constructions surrounding the

Kaikondrahalli lake. In the list, the impugned project being

undertaken by the project proponent herein has been

highlighted and it was noted that a certain portion of the

project lands did infact fall within the prohibited buffer zone

of the Kaikondrahalli lake.

03.02.2020 The Hon'ble Tribunal disposed of Appeal 54 of 2018, OA 602

of 2019 and OA 281 of 2019. By this order dated 03.02.2020

in Appeal No. 54 of 2018 the Hon'ble Tribunal quashed the

environment clearance dated 10.01.2018, The findings of

the three cases have been tabulated below for the

convenience of this Hon'ble Court-
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CASE

NO.

CAUSE OF

ACTTON/ ISSUE

INVOTVED

FINDINGS OF THE HON'BLE

TRIBUT{A[

Appeal

No.

s4l20t8

Statutory Appeal

filed under Section

16 of the NGT Act,

2010 against the EC

granted to the

Respondent No.11.

On the basis of the pleadings and

finding of the expert committee the

Hon'ble Tribunal opined that no EC

could have been granted which

permitted construction on the buffer

Zone of the lake and drains merely by

imposing condition that no such

construction will be raised. Hon'ble

Tribunal further held that it is clear

that the project stipulates

construction in the buffer zone, in

violation of zoning Plan and

judgement of this Tribunal as

affirmed by the Hon'ble Supreme

Court.

Accordingly, Appeal was allowed and

EC was quashed.

OA

60212019

Application filed

against Project

Proponent for-

1. Non-compliance

of EC Conditions

2. Non-compliance

of CFE conditions.

The Hon'ble Tribunal held that in light

of the fact that the EC issued was

quashed, nothing further remains to

be adjudicated upon.

OA disposed of. It is submitted that

The report sought in this Application

was not filed by the committee.
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taken against erring

officials for granting

illegal permissions

by violating

directions issued

under Section 5 of

Environment

Protection Act,

1986.

4. Prcyet to enforce

the demolition order

issued by the BBMP.

OA

28112019

An overarching

application seeking

restoration and

revival of the

Kaikondarahalli lake,

specifically in light

of encroachments

along the buffer

zone of the lake.

An inspection repoft was signed and

submitted by the MoEF, CPCB,

KSPCB, BBMP and BDA wherein a

tabulation of all illegal constructions

were demarcated.

One such construction was noted to

be the impugned poect in the

present case undertaken by the

Respondent in Appeal No. 54 of 2018.

OA disposed of.

02.-03.2020 The Project Proponent challenged the order dated

03.02.2020 in Appeal No. 54 of 2018 before Hon'ble

Supreme Court by way of Civil Appeal No. L7l3 of 2020.
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Notice was issued in the matter and it was also directed that

the report sought in OA No. 602 of 2019 shall be filed.

14.O7.2O2O The report as directed by Hon'ble Supreme Court was filed

alongwith affidavit dated 7 .07 .2020 by KSPCB.

11,08.2020 The Hon'ble Supreme Court paftly allowed the Civil Appeal

No. 1713 of 2020 and remitted the matter to Hon'ble

Tribunal to restore Appeal No. 54 of 2018 and reconsider

the Appeal by taking into consideration the report of the

joint Committee prepared in OA No. 602 of 2019. It is

pertinent to point out that the Hon'ble Supreme Court did

not revive the EC also no construction was allowed in the

meantime.

08.09.2020 The Hon'ble Tribunal heard the Appeal 54 of 2018 and OA

602 of 2019 and observed that "The two reports submitted

by the representatives of the statutory authorities need to

be reconciled and if necessary, a larger Committee

constituted with senior representatives of the concerned

departments, to put the matter beyond controversy."

The Hon'ble Tribunal by this order constituted joint

committee to submit an independent report.

18,03.202f The Joint committee constituted by the this Hon'ble Tribunal

by order dated 08.09.2020 filed their report.

THROUGH

ilt'0
RITWICKDUTTA RAHULCHOUDHARY

COUNSEL FOR THE APPELLANT
N-71, Lower Ground Floor, Greater Kailash-l

New Delhi - 110048
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BEFORE THE HON,BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

APPEAL NO. 54 OF 2018

lN THE MATTER OF :-

H. P. RAJANNA

UNION OF INDIA AND ORS.

VERSUS

... APPELLANT

... RESPONDENTS

LIST OF DOCUMENTS BY APPELIANT

s. No. DOCUMENTS PAGE NO.

7 Order dated 3.02.2020. Original Application No. 602 of

2019 ln the matter of H.P. Rajanna Vs. Union of lndia

and ors.

1903-1908

2 Order dated 3.02.2020. Appeal No. 54 of 2018 ln the

Matter of H.P. Rajanna Vs. Union of lndia and ors.

1909-1936

3 Order Dated 2.03.2020,7.08.2020 and 11.08.2020 in

Civil Appeal 17!3 of 2020 Wonder Project Development

Pvt. Ltd. Vs. Union of lndia and ors.

1937-1953

4 Order dated 8.09.2020 in Appeal 54 of 2018 in the

matter of H.P. Rajanna vs. Union of lndia and ors.

t954-L273

5 Report dated 1,4.07.2020/ 29.06.2020 by Joint

Committee Original Application No. 602 of 2019

t2L4-L288

6 Objection dated 19.08.2020 by the Appellant to report 1289-1308
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dated 1.4.07 .2020 & 29.06.2020

7 Additional objection dated 26.08.2020. 74.07.2020 by

Appellant to the report

L309-7325

8 Written Submission by BBMP dated27.O8.2O20 t327-1337

9 Copy of Form-l dated October 2017

along with

Conceptual & Plan Submitted before SEIIA(Page 1049)

1338-1356

10 Copy of Environment Clearance dated 10.01.2018 1357-1365

77 Reply to the Appeal dated 5.09.2018 by Respondent

No. 5 BBMP

1356-1406

t2 Building Development Plan approved by BDA 1407

13 Village Map 1408

74 Joint Committee Report dated 18.03.2021. L409-1478

15 Objection dated 17.06.2027 to the report dated

78.03.2021

L479-1503

16. RMP 2015 - 1504-1505

THROUGH

RITWICK DUTTA RAHUT CHOUDHARY

COUNSEL for the Appellant

N-71, Lower Ground Floor, Greater Kailash-1,

New Delhi -110048

Mobile no. 9312407881

Email:- Litieation.life@gmail.com

Q),f

PIACE:- DELHI

DATED :- 18.06.2021
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Item No. 05

H. P. Rajanna

Union of India & Ors

Date of hearing: 03 .O2.2O2O

coR.a.u: HON 'BLE MR. JUSTICE A.DARSH

Court No. 1

BEFORE THE NATIONAT GREEN TRIBIIITAL
PRINCIPAT BENCH, NEW DELIII

Origrnal Application No. 602I2Ol9

.aF*l
^ 

fiff*",*,"l'"
fu*o"0on0",.,.,",,

Versus

'BLE UR- JUSTTCE S-P WAIIGDI,
,BLE DR. TAGUT NA]TDA, EKPER
,BLE fR. SIDI'HAJITA DAS.

ation s e

Wonder

on t

Applicant(s)

Respondent(s)

GOEL, CHAIRPERSON
MEMBER

Mathew,

Advocate

Bengaluru East

*r

.J

Z

AII

taluk,

pa1

Village

-t ent No. 9 and 10. Wonder

Projects Developmirffit. I id*aid Godrej Properties Ltd

2. The matter was considered on 19.O7 .2019 as follows:-

"According to the appliccLnt, the project is in prohibited area of
buffer zone of the lake and the Rclakaluues crossing the proJect
lands. The area b eco fragile zone. Enuironmental Clearance
u)as granted on 10-01.2018 against which an appeal is pending
and is frxed for 13.08.2019. The Enuironmental Clearance b in
uiotation of order of this Tibunal dated 04.05.2016 in O.A. No.
222/ 2014, Fonaqrd Foundation us. SU ate of Karnataka and Ors.
against uhich an appeal uas decided bg the Hol'ble Supreme

1

t

lvII. Rahul
Advocate

Choudhary

NIr. \'. D'Cosra and Mr
forR-ll & 12
Ms- Amrita Shaima, Advocate for

|.-IlT'rf

of

nse

Godrej

t project

Nos. 61/2. 62
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3

Court uide judgment dated 05.03.2019 inCiuil AppeaL No.
5016/ 2016, trIanti Tectzone Put. Ltd. us. Fontnrd Foundation &
Ors.

In uieu of aboue, let a factual and actlon taken report in the
matter be furnished bA joint Commtttee representing Central
Pollutiort Control Board (CPCBL Kamatoka State Enuironment
Impact Assessment Authoritg (SEIAA), Kamataka State Poltution
Control Board (KSPCB), Wonder Projects Deuelopment Put. Ltd.
and Godrej Properties Ltd. The SPCB tuill be the nodal agencg
for coordination and compliance. The report mag be fumtshed
uithin one month bg e-mail at jygfiglgl1E@ggp;fo."

A joint Committee has filed its report through the Karnataka State

PCB on 23.09.2019 in connected O.A. No. 28112018. The repofi

i:*.;- 1 ffi::" ;:i: 
-trun'1'f surve)'l.

^ 
wr; ,,,; *; *-*,,**,"n,,,, mft, area and

ry 
violation, if any noticed are tabulated b.lo., 

tsF

s.
AIo

r*
3

11

A

o

d
k

9

10/ 3

11/ 2

It1
Actilrttg ofW

Z.

w".
Vacanbadi * T\ zj.,t ulltiq*ion
vaca&t***V I {,} Nl*ion

6 ?.
41'

*tu t #k:
&ti,

encroached

fiuiti and

n of lake
is

hing cross

Nenda's
huai

and

Not
permitted
actiuitA

RenuleaJltgfi'%IwLob tltith plag ground
and tofrEi, Spoii Centre, Raksha Car
seruice, Residential building and
Priuate crtr seruice gorage in buffer
zone.

CI

Priuate grocery shops and commercial Not
establishmen[ in th.e buffer zone permitted

acttutg

a

Kidzee School qnd
established

road Not
' permilled
'. actiuitll

cross a

Si Mitra Builders & Deuelopers, , The project
established residential apqrTment bg author{ties
name -Si lltitra Sprinq Valleu" haue

2

4
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11/2

39

40

established. i

stuimming
pool, club
house and
approach road
in lhe lake
buffer area,
uhich is not
pernitted
acti

ALPS Prime Spaces I'ut Ltd, South eqst
established residenticrl apartment bV portion of the
tnme" Alps estate project area

uhere SIP
and Eit gate
situated is in
buffer orea,
tuhich is nol
permitled

uit
Priuate building and co a
establishment in the buffer area- tted

h

qJ

G

z
E

B C & D utctstes are dumped and used
Jor fulid Waste segregalion by BBW
contractor.

I

There is

uaste
hatl be.H

taru) W)-,t

and
u)aste

has to
uhether

shed
under

or not.

n
I'b tof

some e

Bk

m tling
bu er
Sg No. 62 and
63 falb under
Lake buffer
area.
As there is
separate O.A
602/2019 on
this project,
the same will
be inspected
bg the
committee as
per the order
dated
19.7.2019

by nam ts
t Put btained

Erliro c SEAA
and $ablishment from

establishment ofKSPCB and for
resid.enttal apartment in Sy Nos. 61/ 2,
62 and 63/ 2. There b NaIa within the
project area which connects
Kasquanahalli lank to Kaikondrahlli
Tank. Project under construction.

3

and. arqte
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reporl witl be I

submitted bg
the committee

6s/ 1 Vacant site No VioLation
68 . S.rR Ente?n'ses Put. Ltd., established Project

Restdenttql Apartment by name SIR authorities
Water Mark haue

established
rain u)ater
haruesting
tank, park,
tennis court
and portion of
diue wag at I
acre 17
guntas falling
under the
bu er area

6

Nala Khrab No. 71/ 1 of 1

47ryrc1
74/q

Not ,'

ry
a

w
7)/) of 01 gu
74/ and 74/ 5 4
wnt' rab is
and nala is being for

a roperties haue
Enuiro qnd Consenl to

&, Operation

a) Sg No.68: S/R-Enterprise5. Pvt Ltd., estabtbhed Residential
Apanmentl4 iarrre.S.JP Water Mark.

b) Sg No. 11/2: Si Mitra Butlders & Deuelopers, established
residential apafiment by name "Sn .\litra Spnng Valleg".

c) SA No 11/2: ALPS Prime Spaces Put Ltd, establi-shed
restdential apartnlent bA tnme" Alps estete".

d) SU rVos 6lz'2, 62 and 63i2: Godrej by name 'Wonder
Pr oj e ct s De r e l o pme r tt Ptl Lt d' -under constntction.

The releuant photograph.s on Violation of BuJfer are attached as
Annexure 4.

1

& 71/ 2 e 1of 1

4

There are some residential
and estoblishment of park and
the lake bu area.

2

72/ 2

73

Residential sheet houses co
in the areo. of 1 acre 4 Wntas and
qcre 6 guntas is uacant. Further, the
outner of the SU No. 72/2 is started

butlding anstruction in Sg No. 73 still

Not a
itted

ed
a

leueling land adjo in to tte lnke. Sheet

e,rtsrs

Cleatance
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4.O OBSERVBATION OF COMMITTEE OJV THE
REPRESEJVTATIO,IV SWMIT.TDD BY THE MAHADEVAPITRA
PAR'SAR/I SMRA'(S.TIJYE MATTU ABHIRUDHI SAMITI
(MPSMAS)

The Mahadeuapura Parbara Smrakshne MqlTu Abhiru.dhi Samii
(MPSMAS) through Managing Tntstee Sri Subramanian Sankrana
submitted updated representation to Kamataka State Pollution
Control Board ixsrcB) The pointuise obseruation of the Joint
Committee is giuen as Annentre 5.

Further, as noticed bg the mmmittee duing the restoration Luork
under taken bA BBMP, BBMP established ualkuag bg rbing the
lake bed around the per@hery oJ the lake and constructed toilet
and amphitheater uithin the lake area.

touards Southern Side of the take. The total lake 48 acres

*J
b#
rt

*

tr23 Guntas.t
fu**.o,*

1 1 wtth
ntreated

em side
iuersion line L

tlV b gear
n entry

the from
The man cha rouided in

uas found
Aher

the the diuersion
of the lake

the ouerflouing of
plan to haue a

treat the entire seuage and
lake through tuetland.

t
o
tlnn

line
l-Las ta

termin
onlg to allow t-

no seuagee

the manhole
TreatmerlL

southetn

a
uerslon line

ta

and

he stofgi u.tater
. *- ). ._. -,,--'

. BBW stonn uater drain, Mahadeuapura zone marked the drain
area uthich is orl@nating from Kasauanahalli road to the lake from
eastem side qnd u.tork pertaining to restoration of the drain is in
progress.

BESCOM authoities haue disconnected the powet supplg to
residential houses in Sg No. 7 1 / 1,7 1 / 2,72/ 2,72/ 1,72/ 2,74/ 58
and 73 of Kasauanahalli Vitloge, Varthur Hobl\ Bengalunt Eosl
Taluk, Bengaluru urban distict.

tines to ,i{f.rcr
uestenfu.e a

in the
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The residenttal sheet houses constnrcted at SA No. 72/2 coming
under the lake buffer are demolished. But, residential houses
constructed in Sy ,Vo. 73 qre sttll eists, the same need to be

remoued. Vacant area of the Sy No. 71/2 & 72/2 adjoining to
take rs being filled tuith netu soil for leueling.

Sy No. 71/2: The land adjoining to lake b being used for solid
Luaste seg.egation bg BBW, the same need to be stopped and
segregation of uaste are to be done at the generation and
collection point itsef. The dumping and segregation of soli.d. utaste
at the lake belt to be stopped qnd cleared.

Sy No. 39; The land adjoining to lake b being used for dumping of
C & D uaste, BBMP shall be directed to toke appropiate steps to
clear the same.

A. No

by the

raised

Adarsh Kumar Goel, CP

S.P Wangdi, JM

Dr. Nagin Nanda, EM

Srddharta Das, EM

,. dr"^oorory labour sheds-r"r-"r.f ex$;ting tn sy No. 40

w:: x ;:,:iT';",::,:,2 :":# :H:#ed s are ui'| hi n

*-'#,"::i:ff ,ff #';ff;,::Jo.^:.::;:::Ltrtr:;:x,',;z

February 03, 2O2O
Origrnal Apptication No. 60212019

6

C:

By $"r ,. orders ana o

The a

4

5

28t 19 the

ppeal No._5dl2o
.+I

directed @e ac

inA

authori

further

;lsposed

of
:i
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Item No. 04 Court No. 1

BEFORE THE NATIONAL GREE1T TRIBI'NAT
PRIITCIPAL BENCH, NEW DELHI

Appeal No. 54l2Ol8
(M.A. No.5a 1/20 i8, I.A. No.140/2019,

I.A. No.352/ 2019 er.A. 54l2o2ol

H. P. Ranjalna Appellant(s)

Versus

Union of India & Ors Respondent(s)

eadng: O3.O2.2O2O

sorY

Kasavanahalli village, Varthur Hobli, Bengaluru East Taluk,

Bengaluru District by M/s Wonder Projects Developments Pvt. Ltd.

Construction rs proposed on a plot area of 50,382.91 sq.m. $ith total

built up area 1,28,793.9 sq.m. The project will consist of two

residentia-l block having, two basements plus ground floor plus upper

floors,rith 655 units. Total parking space proposed is for 877 Nos. of

L
JUSTICE ADARSH KT'ITIAR
JI'STICE S.P WTtrGDI, J(IDICIAI

MR.
fR.
DR.
uR.

: HO[{'BLE
HOIl'BLE
HOi"BLE
HOIBLE

rAGIr r.arDre EXPERT U
SIDDH.AITA DAS, EXPERT

1

Sharma, Adv

ORDER

Mathew,

Adrocate

1

Mr.

shu

For

For

Mr. Rahul Choudhary
Advocate

and(s)

R
D'Costa and Mr
r&,12

I

1.2018 of the

tAu ty , Karnataka,

tal C of Neu' High

Rise Residential Proiect rvey Nos. 6l/2,62 atd 63/2,

1
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Cars (site plan/ la!'out dravring). Total water consumption is 534

KLD. It is proposed to construct tro sewage t-reatment plants \,\'ith a

capacitr of2l0 KLD and 280 KLD.

Grievance against the above EC is that the construction is in the

buffer zone of the Kaikondarahalli Lake, apart from one primary and

two secondar]' Rajuler,l-as. The area is eco-fragile a;rd environmental

load bJ the project would be much more than can]'ing capacity of the

area. The project proponent deliberately concealed relevant data.

:.,
we ma_v now refer to.the r€Foilse of the opposite parties in their

pleadings. The stand of the Bruhat Bengaluru Mahangara Palike

(BBMP) in its reply filed on 05.09.2019 is that the project is iuegal. It

has issued stop rrork notice to the project proponent on 13.07.2018

on account of violation of the Z,oning Regulation No. 4.12.1 (i) of the

Revised Master PIan - 2015 which prescribes a buffer of No

j:#;: :" :. :.. T:::::. Ts"#: *llll
ffi.: .. ;: ;.,-:,";=:'"""'*:J;ffi.:' ;, ;

1

2

It is also in violation of the Municipal taw, including Plan

E
of ortCi t_v of the B€ngal

n
18,

the a condoned

. Vide

1/

10.2018,

tted to

to be

u"ith reference

their 08

ect as w€ll as

1

to
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Development Zone of 30 meters around the lake. Relevant averrnenrs

il the replv of BBMP are:-

"7. It is hurnbly stbmltted that the proJect land,s are in
lact Wetlands dnd lt is sttuated dbutting the
Kalkondara.ha.lli lake. The p"oJect lands Jall
inslde/utthin the tuto kinds oJ buffer zones defined. ln the
&tdgment (04.05.2016, Forutard, Foundatlon's case),
nrrmelg, The Lake Bufler zone ltmlts (75 m.eters lrom the
perlphery ol the lakc) and NallalRatakaluve BulJer zone
llmlts [35 neters) o etther sldes from the edges of the
Nalla,lRdJdkllutz. Both these butJer zone llmlts a.re
prohlWted areas ln tenns of the Judgnent in Forutdtd

lssued thereln (dt
ns fo" the

cdn be
ctlon proJect,

@DRE]

8. As regards the prager ia the qboue case ns ,o
Respondent authorities incfuding BBMP the

dgment of the NG Forutard. Found cerned.
the humble su of the Respo tNo This uon'bten

IJ
U
ra
H'i

bunal in
tectton o

has
nLn
ru. Fo

05.2
ns lDe

has poss
d ecologg he

en)ations

ns fo,
'engalunt

uronmentn

01 u)as dtb

the scarcttv tn
tn Application

nt dated
n uanous

Commitlee u)as
naL BBMP uas

mttee

and
ns

No.

one o

rrs

a
and to submit

rs of ryich
":H^

SuOWtgWf'Wrynrt'b the High Pouer Committee's
report this Hon'ble Tribunal passed another judgment dated
04.05.2016 and has therein issued three tgpes of directions: (1)

General Conditions or Directions; (2) Specific
Conditions/ Drections for Respondent No.9; and (3) General
Dtrections.

The third direction at Paro. no. 63 is alreadg stated aboue
and il is applicable for the aboue case.

3

No.3 stdtcd abw) th,o't
s of sanctlonlng dng

granted W ang drthortty lot ang

's casc suprtl and.

lncludittg the prolect ln questlon
REfr.Eq[o s.
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9. lt is humbly submitted that in the aboue said judgment
dated 07.O5.2O15 in Fonuard Foundcttion's case, it is clearlg
slated regarding Wetlands as under:

"56. Wetlonds are amongst the most productiue ecosAstems
on the Earth, and prouide manA important seruices to
human soctetg. Howeuer, theA are also ecologically sensiiue
and adaptiue systems. 'Free" seruices prouided bg
uetlands are ofl,en taken for granted, but theA can easilg be
lost qs uetlands are altered or degraded in a utatershed.
Estimates of the per acre ualue of utetland seruices run as
high as $370,000/ acre in 1992 dollars (Heimlich et al.
1998). 'fiLe exact uafue can be attibuted to the tApe and
location of the uetland, the serwices it prouid*, and the
economic methods and assumptions used.

57. Ecosastem goods prouidedlhe^tuetlonds matnly
include: utater for inigation: fsheies; fu, timber forest
products: water supply: PollurryPmoual. Ftood

i;,i#;""*,,?:Y;%:*;ffi'lii!*;
carbon sequestration, flood. co

nutrient remoual" toxics ret
maintenance (Tumer et al-, 2000).

LuersttV

58. Vaious prouided bg Carbon
CAcle/
lands,
cycle.
methane

itA a

on: Swa,4p$,
pna an qu)o

contibu
sions, theA the

I ecos

, Peat
carbon

the globat
carbon (C)

them

uetlands piottde fo

c greater
de (CO2)
te

t an other habitat
t ecol and

tns on earth. Thus

S sequester
f

and a s

r so life, habitat, biodtuersitu
maintenagplfal!4-,.141p67ion. Wetlqnds are a seruice
prouider to Nutrient Remoual, Flood qttenuation and Wqter
supplu and Ground water recharqe and euen are a source of
emploqIIEE! lRef: Pant et. al, 2003; Groffnan and
Crauford, 2OO3; Juliano and Simonouic, 1999; Oletuiler,
2004; MFPED, 20041. It rls essential to prouide an effectiue
mstitutional frameuork to manage water bodies through
gouernmental and eu en non-gouemmentql org anizations.

59. Bengaluru has many arlificial takes, built for
uar[ous hgdrologbal purposes and mainlg to serue the

4

ared

*y.

ue!funds
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needs of imgated agiaiture and other allied purposes. The
studies placed on record shou thdt lakes of Bengaluru
ocalpg about 4.8 per cent of the citA's geographical area
(640 square meters) couering both urbqn and non urban
areas (Krishna M.B. et al., 1996). The number of these
lakes has rapidlg falten from 262 in 1960 to 81 in 1985.
The qtality of uater hos reduced due to discharge oJ
industial effluents and domestic seuage. Conuersion of
lakes for residential, agia htral and industial purposes
hos engulfed mang lakes. Simitarfu, betueen 1973 and
2007, this regiofl last 66 lakes Luith a uater spread area of
around 110O hectares due to urban spratul (Nitin Bassiet
al.,

distict is attributed to the enormous increo-se in population
and the reclamotion of tanks for uaious deuelopmental
actiuitles .............

65. The Luetland managemetlt progrdm generally inuotves
ttctiuities to protect, restore, manipulate, and prouide for the
functtons and ualues emphasizing both qualitg and acreage
bg still aduocating sustainable usoge of them lwalters, C.
19861 Monaeement of tuetland ecosustems requires an

and co-operation

5

in rural

-

{ntense monitoinq, increased interaclion

2014). General fadors aJfecting uetlands especiallg lakes
are Eutrophication" lou.t

sedimentation and heauA met
etc.

drohnqe nehuork betueen the

tfl

htman
there is

l1rith the lakes.

a golf
that due to

ltdtd

oxggen and pH,
Ioss,al

60.

s

to

connect[

less
At

of lakes
n and

acti
uitg

betueen
the case of

conuersion of
GIS analgsis

uities in the
betuteen the

in Bangalore61. The interconnectiuitg



\q\\

cLmonq the uaious aqencies tate deDartments concerned
tuith enuiroftment, soil, natural resource m mentando?,

urban plqnninq and deuelopment, research ittstittttions
douemment, oolicu makers, etc Sucft flio.nd.dement
goals shq44ld not onlu inaolve bufferiw uetlands from
anu direct human oressures that could dffect the
uetlands nonnal but crlso in ngintainlno
irngortant natutal processes th(rt oDerdte on thetn
that mdu be altered bu hunan (,ctluitles. Wetland
nqnaqement has to be an intearated aooroach in
tenns of olannlno. execution and monitorlnq
reouirinq effectfiE knouledqe on a tanqe of subiect-s

m ecol economtc uatershed

mochinery, affecting seuerely open spaces and in particulnr
uater bodies. Some of the lakes hque been restored bu the
citu comoration and the authoities in recent

times. Threats faced bu lakes and drainaqes of Banqalore:

7. Encroachmeftt of lakebed, flood plains, and lake itself;

2, E'fl.c,|og.chnte' .t ol 
"alakalutEs/stonn 

uater
d.t(:]lns and loss ol intetconnectttttty;

3. Lake reclamation for infiastructure actiuities;

6

public interest aroups, citizen orouDs, aoiculture, forestnl,

help in understanding utetlands
comprehensiue soll,ttion for
management strategies.

and

up on somc

I enctooahmcnt

etc. All this ulould
euoluing a more

and

actiuttg is
naatral
to such
drains)

to
s the

The
71

hment"
Sta,te

1.

e
*

ls
IP*f{

contrary to Sustainable Deuelopnrcnt
resources, lqkes and uetlands get
actiuitA. Remoltol oJ RaJakalute
and gradua
remoaal of connectiuitg,

in Civil
uhile
paraic,u lakes,

67
that

ort all

haae come
l,aten)ene the

catcrunent sharp decline and
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4. Topqruphg alteratlons ln Lake Catchment;

5. Unauthorized dumping of municipal solid waste and
building debrb;

6. Sustained inJlotu of untreated or partially treoted
setuage and industrial eJJluents;

7. Remoual of shoreLine ripaian uegetation;

8. Pollution due to enhanced aehic-ular trdlfic.

These anthropqenlc actiuities partlctlarlg,
indlsct'lnrlltate disposal ol lndustrial eJfluelts o,nd.

seuage uaste.s, durnplng oJ butWing debris haue
d.lteted ttv phgsica\ chetnlcal as uell as blologlcdl

(suc ct7tfish, uater addition
thogens.to profuse of dts

Water es phosphates
tion t rced BOD

(11 o The amplifed
of ecosys seruices uilh

of qla necessitates then
of able managemenl strategtes to

reci{) iI benefits

10. It b humbly submitted that this Hon'ble Tibunal has abo
clearlg stated regarding the tifecta namelg, Wetlands, zone of
influence/ catchment area and uater bodies/ lakes in the case of
Diutan Singh & Another us Union oJ India & Others (Larger
Bench ruhng) in Oigtnal Application No. 299 of 2016, the
releuant para s is reproduced as under:

"15. Water bodies and. uetldnds plag an ertremely
cruclal role ln ground water recharge, mz,lntg'{.a.nce of
a4tadtlc btodtversitg, proalde h(lblt(rt jor aaltauna as

7

tntegrltg of the ecosgstetn- h,.s resulted ln the
ecolqical d.egra.d.atlon, lrom the
current ecoslstem aqluo,tlon of Global
ualuation of coastal uetland ws a total of
1a,78s/ha US$ annual economic oJ
relatiuelg prbtine utetland in the ualue
of Rs. 10,435/ha"tdag uhile the shou.rs
the ualue of Rs.20/ tn/ dag ,2005)
In contrast to this, Varthur, a has a
uafue of 9/Wdas , 2011).
The and subseElent of the

effects of
nati of

ppm)

DO
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uell as aquatlc life, help tegulate tenperature dnd
humidlty ln the locolity, and thereby ameliorate the
seuerity of extreme temperature and also prouide drinking
uater duing citicat months to the wild hk Eesides a Luater

bodu receiues the sun) lus ru.n off. subsurface and fuse flou)
m the tnq catchment area duinq the monsoons

and helos in the recharoe of aoul therebu orovidino a

aquifers undemedttL Protection of water bodies is, therefore,
critical to the associdted aquatic and terrestial ecosAstem of
the ored. Houever, the capacitu of the Luater bodies cqn be

seuerelu imDaded a.duerselu in the abs

dunamic eouilibium uith the catchment as uell as the

ence of a DroDer

secondly, unauthorized or
actiuttu on the uetland. Bot

ott o domestic seuta and

tmpe rmissible development
hof them anmulatiuelu haue

atiue latedu
industial efiluent into the uater bodg or dumping of

enunciated lau) is thal all the
exercbe their potlers uilhin the

frametuork of tau to protect forests, lakes, iuers and
utildtife. The faifure on the part of the Authortties to do so
causes a dual damage. Firstlu. the loss of uater bodies and

seious aduerse impa cts on enuironment and ecoloqu.'

11. In fact the project lands/ wetlands are situated in the
catchment areas of Bellandur and/ or Varthur lakes and
partiatlarlg abutting the Kaikondarahalli lake. The hoject

8

waste uhich some of bodies ... .. ..

"18. The Apex Court has held t b dutg
bound to clean and deuelop ponds drying up, so
that ecological disaster mag be
enutronment prouided to people at m

and betler
matter of

4e61.

of the
n etc.,

litg life
Arttcle 21

that a

G.-

>

.;
tY
{.{ of the

Hlnch Ld.l Tluari v, Kdrna.la lblri

s mal

1

Releuant porlion is reproduced as follotus :

"It is inportant to notice that the
coflvunitg
are nature

tanks,

enulfon
tuhich is of the

The Go

enJo

13,

on one hand,
haue pre the other plgyttrql

at

The LS {ne
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Proponents i.e. M/s Wonder Project Deuelopment Put. Ltd. haue
submitled an application on 77.77.2077 to BBMP for sanction
of building plan and building licease for the purpose of
construction of high rise residential buildtng project (i.e. Godrej
Reflections/ impugned prqect) from the BBMP in Application No.
BBMP/Ad.d-IX?/JDfi'|ORTH/O2O2/2O17-18 in respect of the
lands in BBMP Khata No.4131, Suruey No.61/2, 62, 63/2
totallg measuing 12 acres 18 guntas situated in Kasauanahalli,
Vartlur Hobli Bangalore East Talulg BBMP Ward No. 150
( Bellandur Ward), Mahadeupura Zone, Bangalore.

12. For the purpose of launching thts proJect, the Project
hoponents haue resorted to uar[ous illegalities. In fact, the
Project Proponents had uidelg issued full page public
aduertisements in leading English dailg neu.)spapers (including

or re-con-stn)ction of
n unless and until the

permbsion for the exealtion of

In this conkrt, it is releuant to mention that this Hon'ble Tribunctl
in Fonuard Foundation's case (4.5.2016) at Para 34 has defined
the meaning of consttuction and it is reproduced as under:

"i4. Construction does not mean consttuction of onlg the
building. Construction enubages different processes starting
from cleaing the land, excouating the land for the

foundation, building the foundation qnd the uork till the
entire consttuction is completed ........"

9

aduertisement aFry produced no.8 of MA
the project and541/2018 in the above case), ad

continuation of the same the Project haue tt fact
illegally and unauthonzedlg raised model Jlat

00 squareamprising of ground, floor and first floor
feet and tlrcre u.tas on-going BBMP

datedissued Sttotu Cause Notice-atm-Stop
13.O7-2018 as stated aboue.

fad the @ns Model F'lat 2 lLcts

llom
in tlle

and

euen tn of Mondatory
BBMP pufting up

of
a condition

uiolation of 300 of

300

"30o-
IE"mlssTon -

shall not

there is
the

illegat and
asunder:

ol uork

1

a

the uciiE
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In this background, Condition /fos. 45 and 46 oJ the
Environment Clearance are releuqnt and are reproduced as
under:

''45. The propo\ent sho'll take up the consttuction actiuitA
onlg ajter obtoining NOC from BWS&SB or clearance from
the competent authoitg for ossured supplg of water as the
case mag be.

46. The Project proponent shall ensure that lhe constntction
actiuitA is underTaken stictlg in accordance uith the
approued site plan/layout dralxing annexed to this
Enuironmental Clearance lelTer. Houever, it is subject to
compliance to the prouisions of local authoities regarding
setbocks, FAR etc., shall be adhered to."

of thb lzorks ofur than r@o,irs, as specifed in Section 299,
3O4 or 3wbf the Aet,.shall giue an application in uriting to

the Authoitg in the Form set forth in Schedule II and such
application shall be accompanied bg plans, doanments and
information as required hereunder:

Schedule-Il (Building Bge-latu No.3.2) i.e. Form of application for
buitding license reEltred that:

''3. Site Plan, showing the existing feaatres llke t"ees,
utell etc. (Block leaels to be furnished ln cases wh.ere
the gradient of the land exceeds 5% (1:2O) or uthere

10

Therefore, BBMP has bsued orders to remoue

illegql and unauthorized stntcfitres r3sued
Orders (PO) under section (2) of the KMC

Act, 1976 dated 06.06.2078 crnd
l.

Order (CO) under sedion 321(3) of KMC
22.06.2078. The photographs at page No.

AJfidaun fled bg the Appellant on 22.O5.2018
ns rabed in the project lands

976 dqted
Rejoinder

sqme
BBMP

and
4. In

the

said orders to rerfrue

n dated 7 .201
s(]nct.o7].

and is not
Ad

2 i.s

BAe-laus,

urith
lo erect or re-
stnlctures for

bg

alter a
oJ
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basement/cellar floors are proposed belout ground
le*Q.

10. No objection certiticate fiom dgencLes ltke, BDA,

Dlrecto" of Factories and. Boilers, Controller oJ
ExplosllEs, R(rll,l,(rgs, Fite Force Wartment, Airport
Authoritg of India, Gouernment Health Depdrtment
and dnu othe" authorltu uhereoer applicable."

The mdndatory requirements qt Seial Nos.3 and 10 is not
complied uith by the Project Proponents, despite the Shotu
Cause Notice-cum-Stop Work Notice dated 73.07,2018 uherein
the BBW has requested the Project hoponents to produce
doaaments stated in para no.19 of the said Notice. Houeuer,

c 7974. J
Int lon that
reR the Project reply

Appea 79.5.2078 c the uery
lication fo-t the mdn cons ablish the

s25 he of Potlution)Iestablis
2018

O1.2Ola. This, itse lJ clearlg s
plan

acco
laut no.3.Z .nnd ,1S 2e9,

nses
the application

uere not in
requirements under BBMP bye-
304 and 312 of the KMC Act.

n g mandatory
onlg on

Moreouer, it is"frandatory to first obtain the consent to establish
th.e project as it b clearlg stoted by the Hon ble Supreme Court of
Indiq r Paragraph No.50 in the case of Anirudh Kumar us

Municipal Corporation of Delhi & Ors,2O15 (7) SCC 779.

Therefore, it uas incumbent on the Project Proponenls rrst to
obtain the consent to establish the project and thereafr.er to
proceed uith further stages of obtaining the building plan and
building license. But the Project Proponents Luithout complging
with Section 25 of the Water Ad, 1974 i.e. bA not obtaining the
mandatory consent to establish tte project dnd wtthout obtaining

WATER altD co.

17

Project Proponents haue till not furnished these
doalments. BBMP at 1

sought for the mandatory permtss9n
m Karnatakq State Pollution Control

qtestion; and No Objection Cettificate
the project tn qtestion."

EAVE NOT

hos specificallg
tish (CFE)

the project in
BWSSB for

7ITT4
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the building plan and building hcense from the BBMP haue
illegallg constntcted the model Jlat for launching the project tuith
utide public aduertisements. Since BBMP has issued demolition
orders and Shotu Cause Noticecum-Stop Work Notice, hotueueL
the Project Proponents haue fabelg stated and mb represented
that theA haue not raised any constructions.

Apart from aU this, the project sile drbcloses the illegal
construction adiuitg at the far end (on the Eastern side) of the
project and that there b ua$ ertent of earth excauated euen as
on 74.O5.2O78 <tnd dumping this excauated earth in the form of
hiltocks along the per@herg of the Kaikondarahalli lake ond in
ottLer parts of the project site.

16. Insofar as the other permission from, the Respondent No.9-

3.12

3.72) No Objectioa Certificates:

i. For all Deuelopment Ptans, Apartnent buildings
and Residentiql lagouts tuhich come under the category
stipulated bA the KSPCB, neces:rdry NOC lrom I<S'PCB
(KSPCB shatl mention the need for enuironment clearance if
ang in the NOC)shall be furnished.

iL For all buildings utth a hetght of 24.Om and
a.booe, NOC from Fire Force in addition to NOC from
Polkttion Control Boatd (KSPCB shnll nention the need

t2

Supplg and Seuage Board/

on the

of building and building
of

is concemed, the
addressed to the

regarding the
pennission/ No

and

in 11O

of

to the
sanction
that the

residential
mtrs in

Block No.2
background

1

as

"The qboue area falb under jurbdiction
utater supply and UGD is maintained bg

Since the uork of prouiding
u lages is bg the Board.
the tuork has been

G-

*

P
,{

17. In
BBMP

)!. Le. No.

15

the Zoning

at th.e end

Toun
to tlle

No.3.12 the prouisions
Act, 1961 is

applbation seeking
license. Zoning Regulation No.
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18. It is humblg submitted that os abeadA stated aboue the
project lands being uetlands and abutting Kctikondarhelli Lake
and b in th-e catchment area qf BellandurLake and/ or

t .G:ilin.:,1#'x' ;:",Hfrr:l:-*#t: L#:: :z:z:

Qfi*n""a in the Fonuori Fiundation's "aqF g.s.zota1 o,.

5 
In this antext hnins Requtato{i}r,,u,

for enutronment clearance if ang in the NOC) shall be
flnished .........."

It b therefore clear that there is non-compliance of the
aboue sqid Zoning Regulation No.3.12 because the height of the
proposed buitding is clearly above 24 meters, the requirement of
clearance/ consent/ NOC from Pollution Control Board is
mandatoilg required and the Project proponents haue not
complied uith the said requirement for the purpose of sanction of
building plan and building license.

WOI.ATION OT ZONIN} REGULATIONS AND/OR BuFFER
ZONE WOLATIOIilS

iu. A the uaqeg portion is a part of the laAout/ deuelopment
pbn, *Len that part of the ualley zone could be tqken into
account for reseruation of parks and open spaces both in
deuelopment plan and under subdiuision regulations
subject to fulfilling section 17 of KTCP Act, 1961 and sec
32 of BDA Act, 1976.

Any land falling uithin the valleg for uhich permbsion
has been qccorded either bA the Autlaitg or Gouernmen|
and then such pertnission shall be ualid itespectiue of the
lqnd use classification in the RMP2O15. Fresh

v

13

fiiritnn tne buffer for the ualp
allotued:

etc
channels.

lake (as

not obstnrct

ola l

uses

bidges,
run offs,

of 'no
nd the

lI.

t.

ltl

qnd

of

oJ

associaied

d
be

reseruation of park uhile

uith exception of
this buffer mag be
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."t

permissions for deuelopments shall not be accorded in
ualley zone.

NOTE:

Drains: The drains haae been categorized lnto 3 twes
namelg prirnary, secondary and tertlary. The* drdlns
uill haoe a buffer of 50, 25 and 75m (measured from the
centre oJ the drain) respectiuelg on either side. These
classifi.cations haue been used for the dratns neulg identified
while finalizing the RMP 2015. In case the buffer has not been
mqrked due to cartographical error for ang of the aboue tgpes of
d.rc:ins, then fu,sed on the reuenue records butfer shall be
lnsisted ln all such cases uithout reJerrtng the land use
plan uhlle a.ccordlng agprooal lor butldtng/det:elopmenU
lagout plan. Permissions in sensitiue areas earmarked on the

proponent had
sz Plan (DP) issued by the
BDA datid 5.3.2OI5.Le. pemdssion for scheme of deuelopment
of the projed @t peiilssiritt for consttuction of building) and bg
relging upon the said DP, the project proponent has sought for
building plan and building ticense from the BBW. Further, in
uieu of the aboue stdted DP issued bg BDA it clearly dbcloses
that there is nalta passing through the adjacent land in Suruey
No.57 and thclt 25 meters buffer line indicated to the exteftt of
the said buffer line that falls inside the project land. Howeuer,
inside this 25 meter buffer line/ zone uhich b a prohibited drea,
permrbsions for proposed deuelopment of 12 meters tutde diue
utag and installation of gas bank/ infrastructure for LPG piped
line is approued.

74

use plon slull be bg the ptanning

Hauinq regard to the fact initiqted
action utde Stop uork notice stated ncture it is
releuant to state the Judgment of this
matter of Ramesh Chandus State of H.Pand
2018 fPTRll) P8747, Para 10 is reprodued

''10. Once the proubion of the Tolon and A

in the
rted in

i

7n

977 ftereinafier rekred as 'Act') are
Deuelopnent

mandatory for on to ranse
subject

stdted
The o,nd

and

Plan

Tnto
sdnctlon

not
into

dssessment

ct,
in
h
in

Iol
the

aBMP"tle
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In fact, the aboue srl'id diue uag of 12 meters continues
and passes through pimary nallaas can be seen in the DP and
that the uaious portrons of the sqid 25 meters uride diue uaA
falb inside the 50 meter buffer line on both sides of the said 50
meter buffer zone. Thb 50 meters bulfer zone on either sides of
the pimary nalla is abo a prohtbited area qnd not an area oJ
rerylated actiuitA. In so far as 70 meters lake buffer zone is
concemed, which is abo a prohibited area and not an area of
regulated actiuitA, Vet pemrbsion for caeation of ramp and diue
uag u)as approued in respect of both Block No.1 and Block No.2.

20. Similarly, the permission/ DP o,lso indicated another nallah
in SurveA No.61/ 1 ruhich is adjacent to Surueg No.61/ 2 and that
25 mtr buffer zone is indicated. Houeuer, inside this 25 meter
buffer zone/ prohibited arca permission for 8 meters wide Fire
Diueu.)ag and instaLlation of Organic Woste Conuerter (OWC)and

an da sion/1. In
ntrary to bg the Benc

being
Hon'ble

the said.
t for the

for uthich

nal in Foundqlion's
the sment plan
ert

decided on lO.Oa.2Ola has clearly held at Para 14 as under:

"14. Indee4 the concept ol FS,I or non-fsf has no concent
or connectlon utlth grant of EC. The same mag be releuant for
the purposes of building plans under municipal laws and
regulations but it has no linkage or connectivity with the grant of
EC. When EC b to be granted, the authoitA which ho,s to grant
such clearance is onlg reqtired to ensure that the prokct does
not violate enutronmental norms. While projects and actiuities, as
mentioned in the notification, mag be alloued to go on, the
authoitV rahile granting permssion should etsure thot the

15

L,.

ilsta\ation of gas bank/ for LPG piped gcts line b
and on the basis of such a sion/ DP approual for

plan and buil-ding license is sought for.
Becqtse BBMP cannot rbsze anu buildiag

and building hcense, mntrary to issued bg
the NGT in Forutard Foundatrbn s ccse, 4.5.2016
in OA No.222/ 2014 tuhich alreadg stated

is explained
18 for the

total of 1,28,193.9
Meters.

can usefultg be made to the
late^st ol Supreme Court of India in the
matter of M/p Put. Ltd. us. Union of India
in Ciall Appea No.7 ol 2016 and connected matters

of
tlv

r5

Hon
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aduerse impact on the enuironment is kept to the minimum.
Therefore, the authorilA granting EC mag laA doun conditions
u)hich the project proponent must comp[g with. White dotng so,
such authoitg is not concemed uhether the area to be
constnrcted b FSI area or non-FSI area. Both utill haue an
equdllg deletcrious efJect on the enulronment.
Constructlon inplles usage of4 14 oJ fl@rrf4ls llke sand.
sraaeL steel" glass, md"ble etc., all of ushich uttll ltnra.c:t
the enultonmenL Mer'elg because under the municipal lanus
some of this constnlction is excluded uhile calanlating lhe FSI tb
no ground to exclude t uhile granttng the EC. Theretore, uhen
EC ls grantcd for a particula" const 7.tctlo'a it lncludes
both FSI rrnd non-fSl ateas .................. 11

(Emphasis supplied)

to the facts of the
uieut of the said
bg Respondent

as a result of
n uhich

ro nent in
ng table

arkingp
3

4

of

Totat number o boSentEit floors 2 basement

Jloors+GF+20
upper floors
+terrace Jloor

floors GF+20 upper Jloors

Dfference in altered project (area, scope and configuration) for
which NO Environment Clearance is obtained,

Total area permitted based on Deuelopment Plan minus areq
approued in the impugned EC: 235076.81'

+

5

Partid ars A"ea mcasurement in
sq

tnent
meters fu*d

. netzrs based

t{^*t

tin

(Excl193.9
Area)

(FAR2,
+

1

ffiL!*rv'!'-B
;' ft tr

7
758

16

Applqing ttle aboue said tegal
on hand it ruill clearlg demons

namely deuelopment p lan
4- BDA permitting a sch"m" oJ

altered project urith change in the scope
is different fiom tfle project conceiued bg the
terms of the impugned EC dated 10.1.2018.
with fads and figares will explain the aboue

'2
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128 1 93.9= 106882.97 qrn-

It is therefore clear that there is apparent uiolation oJ
Condition No.46 of the Enuironment Clearance on the one hand,
uherein Condition No.46 specifcaltg states that mnstn-tction
acliuitg slull be strictlu ln accord,ance wlth ooprotnd, site
planrtauout drawinq annexed to the envlronment
clearznce (Conceptuql Pktn submilTed to SEIAA is at Page
No.57/ Annexure-A-3), tuhile on the other hand based on the
altered project as explained aboue permissions/ deuelopment
plan is obtained euen uithout Enuironment Clearance for such
an attered project of chonge in the scope and confi.gtration of the
project. Furthemore, there is apparent uiolation of Cond.ition
No.5 of the General Conditions of the EC and consequentlg
condition No.6 is also rel.euant. In this background, Condition

,d;;;;,* ^:*:L,

of the General Con EC b reproduced as

of dng cllzngqq in the project, the
tsal by itsonent wouW require a

ng factual data or submission o brbated

and others at Para nos.32to 34, (2010) 10 SCC677. The releuant
paragroptrs are reproduced as undet
'32. It is settled legal proposition that if an order is bad in its
inception, it does not get sanctified at a later stage. A
subsequent oction/ deuetopment cqnnot ualidate an action uhich
uas not lauful at its inception, for the reason that the illegalilA
slrikes ol the root of the order. It utould fu the
comDetence of onu @/.thot'ttlt to wtldatz such an ord.e". It
u)ould be ironical to permit & person to rely upon a lanu, in
vtolation of uthbh he has obtained the benefits . .....

71

data and faifure to coflq)lA with ang of the
aboue m.ag result in uithfuawal of this attrad

under the of Act,
986."

3. on the
DP, BBMP ana

building account of
contra of

lations, 015, ka Town
issued in
issued the

notice' dated
7.2078.

under ctrcumstances the
app fr sanction of buitding plan and

the Supreme Court decisionbuilding 'tfurnse

passed in the 'Teuai & another V/ s. State of IJP

; of
of
n
UC

rs

of
1

s cdse

of
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33. In C. Albert lvlorris u. K. Chandrasekaranand Ors. (2006) 1

SCC228, this Court held that a right tn ldu exi.sts only and
onlg when lt ha.s d lawfwl origin.

34. In Mangal Prasad Tamoli (dead) bg L.Rs.u. Naruadeshwar
Mishra(dead) bg L.Rs. and Ors. (2005) 3 SCC 422, this Court
held that if an order at the initial stage is bad tn latu, then all
further proceedings consequent thereto uill be non-est and haue
to be necessailA set as[de."

WOLATIOI{S OF THE PROWSIOfiS OE THE ITARI,IATAKA
ITU ,|{,CIP AL CORFORA TOJYSA 7 976 IBilCACT)

25. In vieu of tte Tnning Regtlations uiolations/ Buffer Zone
uiolations and a nsequentlg non-compliance of the prouisions of
the Kamataka Toun and Country Planning Act, 1961, there b
utolation of Section 505(ii) of the KMC Act, 1976. Sedion 505 of

lidnce urith the
Coun Plannl

7 evidence in support of tnving
complied with the urslolls the said Act is produced bg such

corporation or the ofrcer or oth.erperson to tle ihb
authoitA, as the case mag be."

It is clear that because of the aboue said non compliances
and utolations, BBMP has not issued building plan and building
license on the bosis of ang tgpe of permission(s) that are in
uiolation of Zoning Regulations i.e. Rerylation No.4.12.1 (ii) and
Reubed Master Pbn-2015 (RW)framed under the prouisions of
Kamataka Toun qnd Country Planning Act, 1961. Cumulatiuelg,
there is non-cotnptiance of proubions of Kanataka Tou)n and
Country Planning Act, 1961. Hence there is violation of Section
5O5 (A of KMC Act, 1976.

m;a.tter ln ie
the

18

Act is reproduced belou:

Exerclse ol pouers bg a to be ln
Townutith the provisioas oJ

dnd Country Planntng A4 1961.-

Notlt)ithstanding anglhing contained in thi.s
ang offcer or other authoity required bg
exercise ang pouer, or perform any function
dutV,-

utilh anV maller
uelopment as the to

or
Act to

ang

to use of

po
regard

de

Planning
function

4 of the
exerase

dutA
there

Ptanning

o" sa,nctloli
it

196

use or
tl)ith the
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APPI,ICATION SEEISIT BUILDITre PI.AN AND BUILDING
TICEiISE PTTRSUAJ T TO THE IMPUGNED ENVIRONMENT
CI,EARAI.ICE AND YERIOUS WOI,ATIONS OF THE
COJVDITIOJVS OF THE EC

26. It is humblg submilted that, in this conten the spectf.c
condttions of constructton phase i.e. Condition Nos,42, 46, 47, 48
and 49 of the Envtronmental Clearance (EC) is application and
are reproduced as under:

''42. The project proponent shall not use Kharab land if any for
anA purpose and keep auailable to the general public dulg
displaging a board os public propertg. No structute of ang kind
be put up in the Kharab land and shall be afforested and
maintained as green belt only.

No.222 1

other u,t m
slfrll ueloped as

ition to sulrtcient
rdance of lau. The

Greenbelt plantingbuffer
uith indiganous as Neer4 Akash Matlige,
Mahagoni, hon!€ , and maintained as green
belt. No constnlction actiuitg shall be undertaket in the said
buffer zone.

49. The natural sloping patTern of the project site other than the
area excauated for tlle purpose of constnlction of proposed
building shall remain unaltered and the natural hgdrology of the
area be maintained as it is to ensure natural JI1LU of storm
taater. "

While Condition No.6 of the operation phase is as
under:

,-tie.pgggif such 
'

', Kaddnfu. Fians, etc

19

L.

The Proponent slnll take up n actiuitA onlA
obtaining NOC ftom from the

campetent authoritg for assured supplg of the case maA

46. The hoject proponent slnll ensure
actiuitA is undertaken stictlg in accordance approued
site plan/ lagout drawing aruLexed to mental
Clearance Letter. Howeuer, it is subject to to the

, shallof local authoities regarding
adhsdto.

7. The exbting canals other

n

res

I
due

The prokct
the 50

tree

from
meters from
Rajakaluue
of Hon'ble

Mag, 2016 in

shall

ue and
the
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''6. The project proponent shall develop a minimum of 43o,i, of the
total project site i.e., minimum 21,667.7 sqm. area of green belt.
The proponent shalt undertake plantation of heaug foliage,
indigenous trees spectes such as Mahagoni, Honge, Neem,
Akash Maltige, Kadamba, Ficus and Ashoka, etc., at an
escapement of3 mtrs. x 3 mtrs i.e. 1111 plants/ hectare."

27. As alreadg explained aboue, in addition to uiolation of
Condition No.45 oJ the EC, there is apparent uiolation of
Condition No.46 because the DP dated 5.3.2018 issued bA the
BDA is clearlg at vaiance uith the concepfitat plan/ drauings
(Annentre-A/ 3, Page No.57) submitted bA the project proponents
before the SEIAA for obtaining the EC. It is therefore clear that
the prqect proponents haue mbrepresented before different
public authoities and haue obtained different permissions.

28. Insofar as violation of Condition No.6 is concerned, the

Landscape Pldf
Further, at Senal No.29 (Page No.279) of the aboue said consent
application is reproduced as undet

"I/We further declare that the aboue furnished infomntion is
true & cotrect to the best gf mu/our knouledqe. I am auare that
cTnu u)rono information furnished. b ounishable under section 44
of theled

Hence, it is clear thal on lhe one hand irespecliue of uhat
is stated ot Senal No.16(c) before the Pollution Control Board, is
contrary to the reElirements at Condition No.6 of the inpugned

20

aspect of lhe natler is rele this bqckground, the
form submitled. for from the

Control Boord. dated 10.1.20 fee paid on
11.01.2018), is produced by the along uith
their ReplA at AnnexureR-4 (pages 271- 2
clearlA states as under:

"t/ uhereby apptg for the Consert for
Proposed R*idential Apartment Projed,
Residentiat bu ildings and facililies for oth.er

&nder Sectian 25 Water
establishing

hment operation
into usedispos

eJJtuent
Wonder

1974 (6 of 1

document

the neu)
uaious

steps for
nt

for the
to make

ouned
Deae fo,

from other 6 gluen

Out

Lautns, &'Ornqmentqt Ptants as per

hrL

.l
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EC, rthile on the other the project proponents haue lurnished
urong infotmation before the Pollution Control Board. In fact, the
proposed deuelopments are contrary to au the oboue said
conditions of lhe EC and that the constructions thqt is carned out
in the project lands, incfuding ground leueling is also contrary to
Condition No.49 of the EC as uell as Section 30O of the KMC Act.

29. Under all these facts and circunBtances, it is clear that
BBMP has taken all appropiate measures and steps for
protection of enuironment and ecologA in the context of municipal
lauts and precautionary pinciple. Hence, BBMP is not
responsible for paAment of qnA competsotion that is clarmed
agaist BBW in the aboue case and on behalf of BBMP there is
no non adherence to stafrttory duties. It is c,lso clear that BBMP
is promptlg complqing with the ludgment in Fonaard
Foundqtion s case as utell as all the lauts in force. Hence, these

that reliefs claimed

7

Forward

The stald of the SIE.d{, Karnataka is that EC has been gralted

based on Form I and [A and conceptual plan and is subject to leaving

the buffer zone in accordance u.ith laE. The stand of the State PCB is

identica-I. It is not necessaly to refer to the Reply of the State Fire and

Emergencv Services- It may also be mentioned connected O.A. No.

t repomed

2t

5

t BBMP daes not arise."

note that the Hon'ble Supreme Court

2019 SCC Online SC 322. Mantri Techzone

Foundation & Ors. restored the buffer mnes in zonal

replyset aside the tnereof. As frr
a

lake 50m

original

Raj

25m in the of secondar]'

per zonal ts the

pnmar_y

15m in the

t]le

S

6. The project guards have been

incorporated in 'the b the buffer zone-
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281 of 2019 and O.A. No. 602 of 2019 also rarsed an identical issue.

The sajd matters are being contemporaneouslv disposed of bv a

separate orders. ln O.A. No. 281120L9, vide order dated 11.03.2019

sought a joint report from State PCB, CPCB, BBMP and BDA.

Accordingll,, reports dated ll.O4.2ol9, 27.O4.2O19 and 23.09.2019

u'ere received. It ma)' be worth$'hile to refer to the order in O.A. No.

28112019, reproducing ttre report dated 23.09.2019:-

"Tlte joint Committee has fled its report through the State PCB
on 23.09.2019 finding as follotas:-

#:;:" :;"::tr*:; ::'::;:;;::*", buffer area and

Not a
permitted
actiuitg

s.
-iIo

U
irl

A

'E
o

Y
9 Renuka High School tuith play ground

and toilet, Sports Centre, Raksha Car
seruice, Residential building and
Priuate car seruice garage in buffer
zone.

Sy .lvo. Act,tatty
I

of

t. a,E Vacant site !|lon
Vacant site f 1

, E--
No iolntion
LI'X

Gra ,

Vo.cant ation

n of take
aIs

encroached
bu

uegdabL6
alec

3M
Mttticuo's

hu.ni co s

fruits and

Priuate grocery shops and commerctal ,. Not a
estctbltshment in the buffer zone ' permitled

i actiuitg

1O/ s

22
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,, 11

#

Kidzee School and
established

cross road Not a
permitted
actiuitg

11/2

r*

V

."-,

B

Si Mitra Builders & Deuelopers, The project
established residential apartment bg authoities
neme "Si Mitra Sping Valley" haue

t established,
su)lmmtng
poo[, club
house and
approach road
in the lake
buffer area,
tuhich b not
permitledL ata

2

E

ALPS Prime Spaces hn
eslablished residential apdrtme
name" Alps estate

J
IIJ

tn

a

nt
th east

n of the

gate

area
SIP

14 and coPriur e
establis ed

debrb shall be
remoued and
soli.d utoste
segregation
has to be
stopped bg
BBMP. Not a
permitted
actiuitg

Wasterur

& D uastec dbb&#Wdthpea

There is no constnrction actiuitg except
est<tblishment of temporary labour
shed afrer some distance.

BBMP has to
ueifg u.thether
these shed

falkng under

40

23
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62 Godrej bg name "Wond.er Projects
Deoelopnent Plre Ltd" haae
obtzlned. Environmenta.l Cleqrq.nce

I f.o^ SEIAA and consent for
establishment from KSPCB and. Jor
establishment oJ resld.entld.l
apartment ln Sy lYos. 61/2,62 and
63/2. There is Nala utthin the
project q,rea ushlch connects
Ka.*ua tahalll tank to
Kaikondrshlll Tanle- PtoJect
und.et const ltctiorL

buffer or not.

Sg No. 62
and 63 Jalls
under Lake
bulfer area.

As there is
separate O.A
602/2O 19 on
this prcJe$
the sdme
tttlll be
tnspected. bg
the
comtnittee as

the order

.7.2019

ull

# t
!

E

69

71/ 2

There are some residential building Not a
and establishment of pork and road in permitted
the lake buffer area. actiuitA

Vacant site -,!
T.A T

NaVtolntianLT

tennis court
and portion of
diue utag at 1

acre 7 7
guntas falting
under the
buffer area.

w rT',,{r 1,1.

,i'.sj

-4;${'&lt"

tr
Water

S-TR

R
Ltd., est

bg

nl\ parh

lEd
uater

ting

Residentiql sheet houses constructed i Not a
in the area of I acre 4 Wntas and 1 permined
acre 6 gunto,s i.s uqcant. Furth,er, th.e

24

-,,i

+



\ q93

72/ 2

73

:72/1

71/ 1

71/ 2

ouner of the SA No. 72/2 b statTed
leueling land adjoin to the lake. Sheet
building constntction in Sg No. 73 still
erisls.

acttutA

Nala Khrab of Sy No. 71/ 1 of 1 gunta, Not o
71/ 2 of 1 gunta, 72/ 1 of 1 Wnta, pennitted
72/ 2 of 2 Wntas, 73 of OI Wntas, activitg
74/58 of 3 Wntas and 74/58 of 4
Wntas of HaUa Khrab is encroached
and nala area is being used for
approach road.

.s

5

\(

/272

73

The Mahadeuapura Parisara Smrakshne Mattu Abhirudhi Samiti
(MPSMAS) through Managing Trustee Si Subramanian Sankrqna
submitted updated representation to Kamataka State Pollution
Control Board 6SrcB). The pointutise obseruqtion of the Joint
Committee is gtuen as Annexure 5.

Further, as noticed bA the commifiee duing the restorc ion u.)ork

under to.ken bg BBMP, BBMP established walkutag bg rising the

the aboue listed propenies, the
obtained Enuironmental Clearance from
Establishment & Operation from the KSNB.

a) Sg No. 68: SJR Enterprises F.-tt Ltd.,

taue
ent lo

I
tial

4)ainent
Sy lVo. ll
residerttal
Sy 1Vo

restdert
Nos 61

bg name SJR
/ ).

Waler MarL
Etutlders &
nome "Sri

name'A

hed

63/ 2 Projects

attached as
l

4

TION
q

Ofl THE
BY THE MAIIADEUAPTTRA

TTU ABHIRUDIII SAMITI
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5.O OWRALL OBSERYATION EJVD SUCGESTIOJV OF THE
COMMITTEE

lake bed around the peiphery of the lake and constructed totlet
and amphitheater uithin the lake area.

The obseruations of the committee are:

There are three main feeder drains to the Kainkondrahqlli Lake,
one on south Eastem side, second on Westem side and third one
touards Southeru Side of the lake. The total lake area is 48 acres
23 Guntas.

. The Lake b rejuuetated jointlg bg BBMP & WSMAS in the year
201 1 Luilh ttl)o selDage diuersion lines to restict & stop the entry

constructed in Sy No. 73 are still exists, the same need to be
remoued. Vacant area of the Sg No. 71/2 & 72/2 adjoining to
lake is being filled utth neut soil for leueling.

SA No. 71/2: The land adjoining to lake is being used for solid
waste segregation bg BBMP, the same need to be stopped and
segregation of uaste are to be done at the generation and
collection point itself. The dumping dnd segregaton of solid taaste
at the lake belt to be stopped and cleared.

26

selrage, one on the ues side and another from
side touards east. The prouided in

uas found
tutke. Other

ditnrsion line Le. from southem to
ng and untreated sewage is

this, there is no seutage entry into the
pipe line prcvided towards eastern and
BI,{/SSB has ta cleat the diuersion line to avoid of
seuage from the monhole into the Lake and haue a

Treatment Pkant to treat and
to the lake t

diuersion
the lake.

3 storm
ulhich is

side

73 of

drain
from
ts rn

supply to
1,72/ 2,74/ 5B

Betgaluru East

ning to

haue
1,71

urban

at SA No. 72/2 coming
But, residential houses
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Sy No. 39: The land adjoining to lake b being used for dumping of
C & D Luaste, BBMP shall be directed to take appropiate steps to
clear the same.

The terry)orary labour sheds construded and exbting itl SA No. 40
need to be ueified bg the BBMP whether the sheds dre uithin
lnke Buffer or not and to take appropriate action.

The concem authoities shall be directed to take aPpropriated
action to clear the uiolations/ encroachment noticed in the existing
properties & actiuilies in the bufrer area."

8. In view of the above, stald of the project proponent that the project is

ffi+f*#Ii",ffi[-#

e with 1aw.

The app
--*

Adarsh Kumar Goel, CP

S.P Wangdi, JM

27

as

buffer zone, in violation of Z.oning Plal and

ed bv tlle Hon me Court.

i
Tribunal

,thea and the EC

may

Bengaluru

1n
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,49
*

February 03, 2O2O
Appeal No. 54/2018
(M.A. No.Sa 1/2018, I-A. No.140/2019,
1.4. No.352/2019 eLA. 54l2O2o)
A

Dr. Nagil Nanda, EM

Siddhanta Das, EM

*

9FrirE
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ITEH 1{O.15e2
(FOR JUDGT4EXT)

Ci.vil Aooeal

I

Court 1 (Video Conferencing )

SUPREiIE COURT OF IXDIA
RECORD OF PROCEEDIXGS

ilo(s). 77L3/2o2O

.J. A,ni t h, Adv.
urushottar Sharra Tripathi, AOR
ukesh Kunar Singh, Ady.

R.S.Hegde, Advocate
Farhat Jahan Rehmani, AOR

SECTIOI{ XVII

Appellant ( s)

Respondent(s)
BOPAIII{A AXD

non-

T'OilDER PROJECTS DEVELOPIIIEiIT PvT. LID. & AI{R.

VERSUS

ut{Iot{ oF IIDIA & ORS.
([HE RD By HO 'BLE TltE CHTEF JUSTICE, HO[{'BLE A.S.
HOt{'BLE V. RAIIASUBRiIIAiIIAX, JJ. I
IA NO. 64734/2820 - EARLY HEARII{G APPLICATIOI{
IA t{o. 31845/2e2e - EX-PARTE STAY
IA NO. 64737/2020 - EXE]IPTIO FR()|,I FILII{G AFFIDAVTT
IA T{O. 31846/2028 . PERI{ISSIOX TO FILE ADOITIO AL
DOCU!'EiITS/FACTS/Af, I{EXURES )

For Appeuant(s) ilr. Venanci.o D'Costa, Advocate
ilr. Faisal Sheruani (AOR)
rs. Astha Ojha, Advocate
i,lr, Hi[anshu Sharna, Advocate
}|s. Gauri GoeI, Adyocate

For Respondent(s) tlr. AbhiEanue Shrestha, AOR

l{r. oarpan K, .,Adv.
lls. Anrita Sharma, Adv.
Ir. Hetu Arora Sethi, AOR

Date : 11-e8-2020 This natter yas called on for pronouncenent of
judgment today.

Hr, S
l,lr. P
llr. ll

t'lr.
lrrs.

The Bench comprising Hon,ble the Chief Justice of India,

lir. Justice A.S. Bopanna and Hon,ble t4r. Justice V,Efr*or"
Ranasubraranian pronounced the judgnent today.

The appeal is alloned in part in terms of the signed
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reportable judgment.

Pending application(s), if any, shall also stand disPosed of.

( xADltu BALA) (rnDU (uxARI PoXHRIYAL)
AR-CUi{.PS ASSISTAIIT REGISTMR
(Slgned non-reportable judgment is placed on the file)
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ITEM iIO.14

1

Court 1 (Video Conferencing)

SUPREIIE COURT OF I
RECORD OF PROCEEDIIIGS

SECTIOI{ XVII

]IDIA

Civil Aooeal ols). t7L3/2e2e

HOIIDER PROJECTS DEVELOPTIEI{T PvT. LTD. & AI{R.

vERSUS

Appellant ( s )

UllIOl{ OF II{DIA & ORS. Respondent(s}
(tA )ao. 64734/202e - EARLY HEARrIG APPLTCATTOII

IA O. 31845/2020 - EX.PARTE STAY

IA NO. 6473? /2828 - EXETPTIOI{ FROI'! FILIf,G AFFIDAVIT
IA O. 3LA46/2929 . PER}IISSIOI{ TO FILE ADOITIOIIAL

D(rcU E TS/FACTS,/AIII{EXURES )
Date : e7-08-202e These matters were called on for hearing today.

CORA
HOI{.BLE THE CHIEF JUSTICE
HOII'8LE XR. JUSTICE A.S. BOPA]I]{A
I{OI{'BLE TIR. JUSTICE V. RA}IASUBRAIIAiIIAI{

For Appellant (s)

For Respondent ( s)
For l.linistry of

Envirn and Forests

A. I. Singhvi, Sr.Adv.
Pinaki itisra. sr.Adv.
Joy Basu, Sr. Adv.
Venancio D'costa, Advocate
FaisaJ. Sherwani (AoR)
Astha ojha, Advocate
Himanshu sharma. Advocate
Gauri GoeI, Advocat

Dr,
l,lr.
l{r.
lir.
ilr.
iis .
ilr.
l,ls.

trtr . ll venkatraman, AsG
llr. Gurreet Singh tlakker, AOR

ils. Priyanka Oas, Adv.
ilr. Adit xhorana, Adv.

R. 1{o . 2

R. ilos .6&10

?

R. ilo.9

Hr. Rahul chaudhary, Adv.
lls. sharon llathew, Adv,
Ir, Abhimanue shrestha, AoR

llr. Darpan X. . , Adv.
rs. A[rita sharma, Adv.
llr. Hetu Arora Sethi, AOR

t{r. s.J Amith, Adv.
r. Purushott.rn sharna Trj,pathi, AoR

l.lr. l4ukesh Kurar Singh, Adv.

r. R.S. Hegde Advocate
l,lr. Farhat Jahan Retnani, AOR
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UPOI hearing the counse
OR

It
DE

he Court made the follouing

Heard learned counsel appearing on behalf of the parties.

Hearing concluded.

Judgment reserved.

( II{DU KUIIIARI POKHRIYAL )
ASSISTAiIT REGISTRAR

R

(XADHU BALA)
AR-CUl,l-PS
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SUPREI,IE COURT OF IIDIA
RECORD OF PROCEEDII{GS

Civil Appeal llo( s ) .1713/202e

lroirDER PROJECTS DEVELOPI{EI{T PvT. LTD. & Al{R' ApPeuant(s)

VERSUS

ut{Iot{ oF InDrA & ORS. Respondent(s}

(FOR AI TISSIOI and IA ]io.31845,/2020-EX- PARTE STAY and ta No .3a846/20zg'
iennrssrol ro FrLE ADDrrrol{AL D(rcu{Et{Ts/FAcrs/Afl[ExuREs)

Date : 02-83-2920 This apPeal was called on for hearing today.
CORAfi :

HOiI,BLE THE CHIEF JUSTICE
HOiI.BLE fTR. JUSTICE B.R, GAVAI
HOI{.BLE I{R. JUSTICE SURYA KAT{T

For AppeUant ( s ) A.i. singhvi, sr. Adv,
Pinaki lisra, sr. Adv.
Joy Basu, Sr. Adv.
V. D. Costa. Adv.
Astha, Adv.
Hiflanshu Shanta, Adv.
cauri Goel, Adv.
Kanak Bose, Adv.
Faisal Sherxani , aOR

Dr.
Hr.
l,lr.
t'lr.
ils.
llr.
Its.
l,lr.
llr.

For Respondent(s) ilr. P.s' PatHalia, Sr. Adv.

Hr. AbhiEanue shrestha, AoR'

llr. Hetu Arora Sethi, AOR

l1r. Darpan K.[i, Adv.
r. Rahul Jain, Adv.

UPoi hearing the counsel the Court made the folloHing
ORDER

Issue notice both on the present appeal as also on the application

for ad interin ex parte stay.
As prayed for, the respondents may file their respective reply

affidavit within a period of ten days. Reioinder affidavit' if any' be

filed by the appellants uithin one week thereafter'
List the matter after three weeks.

In the meantime, the rePort in o.a. flo.662./2s19 shall be filed in
the ReoistrY of this Court.

Ef,-t
,;g!,-'l tt:lv xutuR-rr ) (rl{Du rurARr Pox}lRrYAL)

ASTT. REGISTRAR. Cu[I. PS ASSISTAT{T REGISTRAR
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NON.REPORTABLE

IN THE SI'PREME COI'RT OF INDIA

CTVIL APPELLIITE JI'RISDICTION

CTVILAPPEAL NO. I7I3 OF 2O2O

Wonder Projects Development hrt. Ltd.
& Anr. ..Appellant(s)

Versus

Union of India & Ors. ..Respondent(s)

JUDGME NT

l. The appellants are before this Court claiming to be

aggrieved by the order dated O3.O2.2O2O passed by the

National Green Tribunal, Principal Bench, New Delhi ('NGT'

for short) in Appeal No. 54l2O18. The appellants herein

were arrayed as respondent Nos. 1I and 12 in the appeal

before the NGT. By the order impugned herein, the NGT

has set aside the Environmental Clearance ('EC' for short)

issued by the State Environment Impact Assessment
Es#'
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Authority ISELAA' for short), Karnataka, in favour of the

appellants through its order dated 10.01.2OI8.

2. The brief facts are that the appellants herein are

undertaking the construction of New High Rise Residential

Building. The project is being undertaken in Survey

Nos.61/2, 62 and 63/2 of Kasavanahalli Vi[age, Varthur

Hobli, Bengaluru East Taluk, Bengaluru District. The

constmction is proposed on a plot area of 50,382.91 sq. m.

with total built up area of 1,28,193.9 sq.m. ln respect of the

said project the appellants had sought for issue of EC from

the SEIAA, Karnataka which is the Competent Authority in

that regard. The SEIAA having considered the project report

of the appellants has granted the EC through its order dated

10.01.2O18. The respondent No.2 herein being aggrieved

that the construction being undertaken by the appellants

herein is in the buffer zone of the Kaikondarahalli Lake,

apart from being on the primary and secondary Rajkaluve

and, therefore, the area being eco-fragile had assailed the

EC granted in favour of the appellants by filing the appeal

before the NGT. The appellants herein had appeared and

CA No.1713 of 2020



\ 3q\

filed their objection statements denying the allegations

made in the appeal. In addition to the appellants being

respondents in the said appeal, the Bruhat Bengaluru

Mahangara Palike CBBMP' for short) within whose

jurisdiction the proposed project is being undertaken was

also one of the respondents in the appeal. The BBMP had

flled a detailed reply dated O5.O9.2O19 and had in fact

contended that the project is illegal and they have also

issued the 'stop work' notice to the project proponent on

13.O7.2O18 since there is violation of these Znrnng

Regulation of the Revised Master Plan - 2O15.

3. Based on the pleadings since a factual determination

was required to be made by the NGT, the NGT also

constituted a Joint Committee comprising of the Central

Pollution Control Board ICPCB' for short), SELAA,

Karnataka, State Pollution Control Board ('KSPCB'for short)

and the Ministry of Environment, Forest and Climate

Change ('MOEF&CC' for short). The said Joint Committee

was required to make a spot inspection and submit a report.

CA No.7713 of 2020
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4. When this was the position the Joint Committee

submitted one of its reports dated 23.O9.2019 indicating the

details of the property situate in the various Survey

Numbers, the activity carried out therein and the remarks

relating to the violation if any in the buffer zone. The NGT

on taking note of the pleadings of the parties, more

particularly the reply filed by the BBMP and the Joint

Committee Report dated 23.O9.2019 has in that background

taken note of the decision rendered by this Court in the case

of Mqntri Techzone h)t. Ltd. Vs. ?ottsord Foundation &t

Ors. 2019 SCC Online SC 322 wherein it was ordered to

restore the buffer zones in terms of the zonal plan. The NGT

in that regard has also taken note that the original buffer

zone as per zonal plan is 30 mtrs. around the lake and 50

mtrs. from middle of the Rajkaluves in the case of primary

Rajkaluves and 25 mtrs. in the case of secondary

Rajkaluves and 15 mtrs. in the case of tertiary Rajkaluves.

Resultantly the NGT has arrived at the conclusion that the

EC could not have been granted so as to permit

construction in the buffer zone of the lake and drain by

CA No.1713 of 2020
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imposing conditions. The appellants are therefore

aggrieved.

5. Heard Dr. Abhishek Manu Singhvi, learned Senior

Counsel for the appellants, Mr. N. Venkatraman, learned

Additional Solicitor General, Mr. Darpan for respective

respondents and perused the appeal papers.

6. While reiterating tJle grounds urged in the appeal the

learned Senior Counsel for the appellants tnter oha

contended that the very manner in which the NGT has

proceeded to decide the appeal is not justified. Apart from

referring to the nature of the construction being put up by

the appellants it was contended that though a Joint

Committee had been appointed by the NGT and a report was

sought, the appeal was considered and disposed of despite

the report relating to the construction in the property in

question not being available with the NGT. It was

contended that as such the consideration made based on

the report dated 23.O9.2019 is not justified since the

Committee had indicated that a separate report will be

submitted in respect of the instant project. Though the

CA No.1713 of 2020
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respective learned counsel for the respondents sought to

justi$ the order of NGT on merits by seeking to contend

that there is violation of the zoning regulation and the

construction being put up by the appellants in the buffer

zone cannot be permitted and the learned Senior Counsel

for the appellants whiLe seeking to controvert the said

position sought to refer to the project details, we are of the

opinion that the merits of the rival contentions relating to

the permissibility or otherwise of the project need not

engage our attention at this juncture. We are of the said

opinion for the reason that the point which requires

consideration at the outset at this juncture is as to whether

the entire material including the report of the Joint

Committee which was relevant to consider the case of the

parties herein was available before the NGT and as to

whether the NGT was justified in proceeding with the matter

in the manner as it has presently done.

7. In order to consider this aspect, a careful perusal of

the order dated O3.02.2O20 impugned herein would disclose

that the reply fiIed by the BBMP is extensively extracted. It

CA No.1713 of 2020
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is no doubt trre that contention has been urged by BBMP

with regard to the project not being permissible. In the light

of the rival pleadings since the tribunal was to render a

factual finding the report by the Joint Committee aJter

making a spot inspection was necessary so as to assist the

NGT in arriving at a conclusion. As indicated above, the

NGT has no doubt taken note of one of the reports

submitted by the Joint Comrnittee dated 23.09.2019. The

said report has been extracted in the course of the

impugned order which refers to the existing properties in

Kaikondarahalli Lake buffer area and in the tabulated form

the survey number, activity and violation of buffer if any is

indicated as a remark. In respect of certain other

properties, the remarks have been made either with regard

to there being no violation or the activity not being a

permitted activity. Insofar as the property bearing Survey

No.62 of Kasavanahalli Village which is one of the survey

numbers wherein the project of the appellants is being

developed, a reference is made and in the remark; it is

recorded as hereunder:

CA No.1713 of 2020



\4trq

(emphasis
supplied)

8. A perusal of the remark extracted and emphasised

herein would indicate that a separate O.A. No.6O2l2019 is

also flled in respect of the instant project and the Committee

has indicated that a separate report will be submitted by it.

The NGT in the course of the impugned order dated

O3.O2.2O2O at para 7 has recorded that O.A. No.281/2019

and O.A. No.602l2019 which are also raised on an identica-l

issue are being contemporaneously disposed of by separate

orders. The same would disclose that as on the date when

the appeal wherein the impugned order is passed was

S.No Activity Violation of Buffer

62 Godrej by name 'Wonder
Projects Development B/t.
Ltd" have obtained
Environmental Clearance
from SEIAA and consent for
establishment from KSPCB
and for establishment of
residential apartment in Sy
Nos.6tl2, 62 and 63/2.
There is Nala within the
proj ect area which connects
Kasavanahalli tank to
Kaikondrahalli Tank.
Project under constmction.

Sy No.62 and 63 falls
under [,ake buffer area,

O.A.6O2l2O19 on this
Droiect. the same will be

e

committee as per the
order dated 19.072019
and separate report will
be submitted bv the
committee
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disposed of along with O.A. No.6O2l2O19 the report relating

to the project of the appellant was not available on record

before the NGT if the remarks extracted above are kept in

view, since the Joint Committee was yet to complete the

inspection.

9. In this regard it is to be noted that while ordering

notice in this appeal on O2.O3.2O2O the parties were

permitted to file the report in O.A. No.602l2O19 in the

Registry of this Court. The respondent No.7 herein along

with the aftidavit has Iiled the report of ttre Joint Committee,

which at the outset indicates that it is with regard to the

project relating to the appellants herein. Further on

referring to certain aspects relating to the project the details

of the inspection carried out by the Joint Committee is

referred at Clause 6.O. It is indicated ttrerein that in order

to finalize the report the Joint Comrnittee comprising of the

members whose details are indicated made another round of

inspection and meeting on O5.O2.2O2O- It is thus evident

that as on the date the impugned order was passed i.e.

O3.O2.2O2O the final round of inspection had not been

CA No.L713 of 2O20
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completed and as such the NGT did not have the benefit of

the final report by the Joint Committee for making a factual

determination, to arrive at a conclusion keeping in view the

legal position. Though the report of the Joint Committee is

presently placed before this Court, it would not be

appropriate for this Court to advert to the details of the

report and in that background take note of the rival

contentions on merits since first appellate authority, based

on the same has not made a factual determination so as to

consider the correctness or otherwise of the same in an

appeal of the present nature.

10. Presently since the report of the Joint Comrnittee is

available in O.A. No.6O2l2019 relating to the same project,

the said report is required to be taken as a part of the

consideration of the Appeal No.5412018 which is disposed

of ttrrough the impugned order by the NGT and a factual

determination in accordance with law is required to be

made. To enable the same we find it appropriate to set

aside tlre impugned order dated O3.O2.2O2O and restore

Appeal No.54l2O18 to the lile of the NGT so as to enable it

CA No.1713 of 2020



\15

to reconsider the appeal by taking into consideration the

report of the Joint Committee prepared in O.A.

No.6O2l2O19, which shall be made available to the NGT by

respondent No.7 herein. It is made clear that in the

circumstances under which the order dated O3.O2.202O is

set aside, the validity or otherwise of the EC will remain

subject to the fresh decision that would be taken by the

NGT and the EC shall not stand revived at this juncture.

This Court has not expressed any opinion on merits and all

contentions are left open.

11. Taking note of the urgency indicated by the learned

Senior Counsel for the appellants we request the NGT to

dispose of the appeal after reconsideration within a period of

six weeks from the first date on which the parties appear

before the NGT. For the said purpose the NGT shall on

receipt of this order indicate a date for appearance which

shall be voluntarily ascertained by the parties herein

without expecting fresh notice to be issued by the NGT. The

NGT shall also provide opportunity to all the parties to put

forth any additiona-l documents or objections if any to the
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report and thereafter consider the matter in accordance with

law.

L2. In the result, the appeal is allowed in part. The order

dated O3.O2.202O is set aside and the matter is remitted to

the NGT to restore Appeal No.54l2018 and reconsider the

same in the manner indicated above. No construction shall

be put up in the meanwhile. There shall be no order as to

costs.

13. Pending applications, if any, shall stand disposed of.

CJI
ls.A. BoBDEI

J
[A.S. BOPANNAI

M. RAMASUBRAMANIANI

New Delhi,
August ll,2O2O
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Corected on 77.O9.2O2O

Court No. 1Item Nos. 01 & 02

BEFORE THE NATIONAL GREEN TRIBI'NAI
PRINCIPAI BENCH, NEW DELHI

{By Video Conferencing)

Appeal No. 54 of 2Ol8

(For reheariag in wies of order of the Hon'ble SupretDe Court)

H. P. Ranjana Appellant(s)
Versus

Union of India & Ors. Respondent(s)
AND

M.A. No. 49l2O2O
IN

Origrnal Application No. 602/ 20 19

(for rewival of the Eatter in vies of order of the Hoa'ble Supreme
Cou-rt)

H. P. Rajanna Appella;tt(s)
Versus

Union of India & Ors Respondent(s)

Date of hearing:
Date of uploading of order

24.08.2020
08.09.2020

CORA.DI: HON'BLE MR. JUSTICE ADARSH KITMAR GOEL, CIIAIRPERSON
HON'BLE MR. WSTICE S. P. WAITGDI, JUDICIAL MEMBER
HON'BLE DR. NAGIN NAITDA, EXPERT MEMBER

ORDER

1. Appeal No. 54/2018 was preferred on 9.4.2018 against the

Environmental Clearance (EC) ganted by the State Ifvel Environment

Impact Assessment Authority (SEIAA), Karnataka vide order dated

10.01.2018 for construction of "Nep' Residential Building project at

Survey Nos. 6l/2, 62 e $/2, Kasavanahalli Village, Varthur Hobli,

Bengaluru East Ta,luk", Bengaluru District by M/s Wonder Projects

1
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Development Pvt. Ltd. Later, OA 602/2019 rvas filed b-v the same person

on 17.07.2079, seeking compliance of EC conditions. The appellant in

the appeal ard the applicalt in t}re OA r,r, ill be hereafter described as the

appellant.

2. According to the impugned EC, ttre project involves construction of

new- residential building on a plot area of 50,382.91 Sqm. The total built

up area is 1,2A,193.9 Sqm. It consists of tw'o residential blocks having 2

Basements + Ground Floor + 20 Upper Floors with 655 units. Total

parking space proposed is for 877 Nos. of Cars. Tota,l B'ater consumption

is 534 KLD (Fresh water + Recycled water). The total wastewater

discharge is 482 KLD. It is proposed to construct 2 sewage Treatment

Plants with capaciB- of 210 KLD & 280 KLD. The EC is subject to

specified conditions during the construction and operation phases, apart

from general conditions.

3. The appeal was filed on 12.04.2018. Notice was issued on

13.04.2018. Vide order dated 01.10.2018, delay in filing t}Ie appeal was

condoned. Parties filed ttreir respective pleadings. Till 8.7.2019, the

matter was being considered by Bench II in this Tribunal but vide order

dated 08-07.2019, the matter was directed to be heard alongwrth OA

281/2019, involvilg the issue of constructions in buffer zone of lake in

question, including the present project, which matter was being

considered by Bench L Therein, the Tribunal had sought a factual report

from statutory euthorities (BDA, BBMP, State PCB aind CPCB) with

reference to the allegation of severa,l constructions, including the present

project being irr buffer zone. Thereafter, OA 602/2019 raas filed on

17.O7.2019 which came up for hearilg on 19.07.2O19. Therein also, the

Tribunal sought a report from a joint Committee (CPCB, State PCB,

2
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MoEFF&CC and SEIAA) arrd directed listing of the matter ivith Appeal

No.54/2018.

4. The appeal came up for hearing ot\ 03.02.2O2O ard rvas allosed bv

this Tribunal and EC \!'as quashed. The Tribunal referred to the stand of

the Bruhat Bengaluru Mahangara Palike (BBMP) in its reply dated

05.09.2018 to the effect that the project was v'ithin 30 meters of the lake

and thus uithin the buffer zone, in violation of T.oning Regulation No.

4.12.\n) of the Revised Master PIal-2O15r. BBMP also submitted that

the area of the project was much more than for which the EC was

graltecl in the llght of the judgment of the Honble Sr-rpreme Court in M/s

Goel Ganga Deuetopers Put. Ltd. us. IJnion of lndia.2 Non-FSI area had not

been taken into account, which is required to be included. According to

BBMP. the total area is 2,35,076-81 (FAR r NON-FAR) and not

1,28,193.9 (excluding Non-FAR area). On this ground, the BBMP issued

stop work notice cum show cause notice dated 13.07.2018 and did not

I ii) vale-v/ drarn
wirhin tIe demarcated buffer for rie valleii, the follo*rng uses are allowed:

i. Seqrerage Treatment Plalts and Water Eeatment plalt.
ii. Roads. 

"pathways, 
formation of drains, culverts, bridges, etc whlch will not obstrucl the

water course, run offs, channels.
rii.ln case of water bodles, a 30.0 m buffer of 'flo developmenL zone is to be maintalned

aJoundtielake(aspellevmuelecords)u:t}texcepuonofactlvrtiesassociared$lrthlake
and this buffer may be taken i.nto account for reseFallon oI park wh e sanctionlng
plars.

iv. if the valley portion is a part of the layout/ development plan, then that part of the valley

zone could 
_be 

tal<en hto account for reservation of parks and opeo spaces both in
developmentplalarldundersubdrvisionreSulatronssubjecttofulfillingsect]onlTof
KTCP Act. 1961 aid sec 32 of BDA Act, 1976

v- Any land falmg wirl.in the valley for whlch permisslon has been accorded either b-'" the

Aurhorit]. or G-overnment, and then such perrtussion shall be vahd ir'espectlve of the

Iarrd use classrfrcatron in the RMP2Ol5 Fresh permissions fol developments shall not be

accorded in valley zone.
rOTE:

Drains: Ttre diains have been categorized rnto 3 tlPes narnety primary' secondar-v ard
tertiar)' These draEs will have a buIIea ot 50, 25 and 15IIt (measured from the centre of
thedJain)Iespectivelyoneitherslde,Theseclassilicationshavebeenusedforthedrarns
newly rdentifi;d whrti tinalzing the RMP 2015. In case the buffer has not been maJked

due io cartographical error for any of the above t-vfes of drains, then based on the

revenuerecordsbuflelsha]lbeinsrstedinallsuchcaseswithoutleferrinttltelanduse
pla, while according approval for building/development/ Ialout plai' Permisstons in
sensitive areas earmarked on the Iand use plar sha.ll be considered only by the planning
Authority. "

' (2018) 18 scc 2s7
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grant the sanction pIaL BBMP also submrtted that zoning regulations

are framed under the Karnataka Tou'n and Country Planning Act, 1961

(1961 Act) and thus grant of building plan rvas in vrolation ofSection 505

of tJle Karnatal<a Nlunicipal Corporations Act, 1976 (KMC Act, 1976),

rvhich requires adherence to the 1961 Act. Further submission 1,&as that

the proJect u'as in violation of EC conditions prohibiting .use of Kharab

land (common land meant for general public use). During the

constructions, existing water bodies could not be affected. The condition

no. 6 of *re EC during operation phase required development of 437o

area of green belt which rlas not done. The Tribunal a-lso referred to the

proceedings rn OA 281/ 2O19 wherein vide order dated 11.03.2O19 a joint

Committee had submitted reports dated 11.04.2019, 27.04.2019 and,

23.09.2019 (to be referred to as report dated 23.9.2019 or the first

report) \ajth respect to several projects in tlle buffer zone of the

Ktikondrahalli Lake, including tie present project. Accordingly, the

Tribunal also decided OA 281/2019 seeking restoration of Kqikond.rahalli

[a-ke in Bengaluru c1q in the light of the same joint Committee report b!-

directing BBMP, BDA, SEIAA, Kar-nataka and State pCB to proceed in

accordarrce !!ith the said report. OA 602/2019 seeking enforcement of

environmental norms by the project proponent was also decided in the

Light of the same report.

5. The project proponent preferred Ciuil Appeal No. 1713/2O2Obefore

the Hon'ble Supreme Court and submrtted that the joint Committee

constituted in oA 6o2/2019 had not submitted its report when the

Tribunal had passed the order dated O3.O2.2O20, on the basis of the

report dated 23.o9.2019, submitted in oA 281/2o19. since the report in

OA 602/2019 was exclusively about the present project, decision based

on tlle report h OA 2a1 l2Ol9 was erroneous. The Joint Commirtee in OA

4
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602/2019 submitted its report in the Honble Supreme Court, as per

order passed in proceedings there. aJter disposal of the matter by the

Tribunal, in Jull'2020 (u,hrch ma-u- be called the second repon). The said

repon is in favour ofthe prolect proponent. The Honble Supreme Court

in its order dated 1 1.8.2020 observed:

A perusal of the remark ertracted and emphasized herein
tuould indicate that a separate O.A. No. 602/2019 is abo filed in
respect of the instant project and the Committee has indiceted that a
separate report rulll be submitted bg it. The NGT in the course of the
impugned order dqted 03.02.2020 at para 7 has recorded that O.A.
No.281/2019 and O.A. No.6O2/2019 which are abo raised on an
identbal issue are being contemporaneous[y dbposed of bg
separate orders. The sqme u.tould disclose that as on the date uhen
the appe(tl Luherein the ifilpugned order is passed uas disposed of
along with 0.A. No.602/ 2019 the report relatlng to the Proiect ol
the (/lppettc;nt uas not auallable on record belore the lftT if
the tenorks ertracted aboue are kePt la aleu, slnce the Jolnt
Committee was get to conPlete the inspection."

6. The Honble Supreme Court further obsened that this Tribunal did

not have the benefit of the second report of the joint Committee in oA

602/2019 lr-hrch uas filed for the first time before rhe Honble Supreme

Court. In that vielv of the matter, it rvas appropriate that the order of this

Tribunal is set aside and ttre Tribunal reconsider the appeal after taking

into consideration the second report of the joint Committee and that the

EC q.ould remain subject to the fresh decision to be taken bv this

Tribunal.

7. Accordinglv, the matter was taken up by the Tribunai on

20.08.2020 ior hearing tn rhe light of the judgment of the Honble

Supreme Court dated 11.08.2020. Arguments were substantially heard

but on the request of the learned Counsel for the parties seeking further

hearing by physicat appearance. Lhe matter was deferred lo 27.O8.2O2O.

The Tribunal heard the matter on 27.Oa.2O2O and 28.08 2020 arrd

5
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reserved the order giving further opportunit]' to them to file notes of

submissions within one week.

8. We have consrdered rival submrssrons and perused the record. We

have perused the submissions filed on behalf of the appellalt on

03 -O9.202O and a short note filed on behalf of Respondent Nos. 11 and

12 ot O4.O9 .2O2O.

9. The major issue that has been raised on behalf of the appellant is

that there was no proper appraisal by the Expert Appraisal Committee

(EAC) as per Environment Impact Assessment (ElA) Notification dated

11.O9.2006 and grart of EC !r'as viriated on account of the project being

wrongl_v treated as Category E}2 under entry 8 (a), instead oI category B-l

under entr] 8(b) of the Schedule to the 2006 notihcation and also being

in violation of statutory regulations la-u-rng down the buffer zone under

the 1961 Act and the statutory requirements of the Wetlands

(Conservation and Management) Rules, 2017 (Wetlands Rules, 2017).

There is no proper and adequate disclosure in Form-1 u-ith regard to

area being eco fragrle. Complete disclosure about the water

bodies/u'etlands has not been gven in the said application. The extent of

constrllctlon has not been correctly described and evaluated br. SEIAA,

Karnataka in violation of principles laid dol\Tl b! the Honble Supreme

Court in M/ s Goel Ganga Deuelopers Put. Ltd. (supra). SEIAA was also not

mindful of the mandate of the Wetla:nds Rules, 2017 and the judgment of

the Honlcle Supreme Court in M.K. Balakrbhnan and Ors. u. union of

India and Ors.3 Reference has been made to 'Natronal Wetland Arlas

prepared by the MoEF \airh the assistance of tl.e Space Application

Centre, Indian Space Research Organization (ISRO) and Remote Sensing

6
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Application Centre wherern Ketkondarahalli Lake has been identified as a

u'etland. Extracts from the Atlas have been filed on 25.05.2019 bl the

appellant \\ilh lA 352/2019. The Map annexed to the )iatronal \1 etlald

Atlas' (Annexure A-7) prominentlv shorvs tlte KaikondQrQhqlli Lake. The

second report is contrarJ to the first report dated 23.O9.2019 frled in OA

281/2019 though tw-o participants in lhe report are common. The report

is also against counter affidavit filed by the BBMP before ttris Tribunal.

As against the report dated 23.09.2019 (in OA 281/2019), hndrng the

project to be within the buffer zone of the late, the second rePort (in OA

602/2019) holds to the contrarJ'. The rePresentatives of CPCB and State

PCB are common in both the Committees. In the first Committee, BBMP

and BDA u'ere included but in the second Committee SEIAA, Kamatal<a

arld MoEF&CC were included, apart from CPCB and the State PCB,

rrithout BDA and BBMP. The t$'o rePorts submitted by the

representatives of the statutory authorities need to be reconciled and if

necessarl', a larger Committee constituted with senior representatives of

the concerned departments, to put the matter be-v-ond controversv

Moreover, the second report assumes that t}le lake in question is not a

wetland and the restrictions of the Wetlald Rules do not appl!' to the

entire area of the project which hnding may be in conflict r-ith the Atlas

prepared by the MoEF&CC. It has been observed by the Committee that

t1le Wetland Rules should be followed. The rules require demarcation

with reference to the flood lile, which is not shown to have been done or

considered. The correct size of the Project needs to be determined as per

parameters in Goel Ganga judgment, supra so that if the area is more

thaIl 1.50 lacs sq. meters, appraisal is carried out as Per category B-1

and not as 82 as has been assumed.

7
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I0. Thus, following main points emerge from the submissions of the

appellant:

The project proponent has concealed material ilformation in

statutory Form 1A submitted to State Expert Appraisal Committee

(SEAC) in respect of particulars of the ecologicallv sensitive areas,

including the u-ater bodies and forests. Having regard to extent o[

the constructtons required to be tal<en into account in terms of

judgment in Cael Ganga, supra, the project has more than 1.5 lac

sq. meters of construction on account of which it rlill fall under

categon B-1 in |ie$' of Para 8 lb) of the EIA NoLiircation dated

14.09.2006. aItd not 82 under para 8 (a), to be appraised

differe n th, .

B. The lake being a uetland as mentioned rn the Atlas published by

fte MoEF&CC, the project may be hit b1- the Wetlalld Rules. Under

Rule 4 of the Wetlands Rules, 2017, construction lai*rin S0 meters

from the mean high Jlood leuel obserued in post 10 gears from the

date of commencement of the Rules is not allowed. No demarcation

of the mean fugh flood leuel l,as been done or referred ro determine

whether the present constructions are within 50 meters of such

level. The Committee while observing that Wetlands Rules, 2017

should be followed, has observed that the area is not falling under

the wetland definition without noting the 'National Wetland Atlas'

showing that the area ma] be hit by the Wetland Rules.

C. The Committee has u'ronglv assumed the drarl to be secondan

drain even though in the application of the project proponent itself

it is mentioned as primary drain.

8
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D. The Committee has obsered that the project proponent is

constructing box q'pe storm \r'ater drain passing through the

project site. The storm water drain, as per para 8.0 of the report.

originates from the lake ald flows to,*ards the lake beri!€en the

tu'o blocks. To approach Block-[, it has to cross secondarl' drain.

The area of secondalv drain is kharab lard, measuring 13 guntha.

BBMP had granted approval to construct the nerv tlpe RCC drain

and tu-o RCC culverts I,ithout deviating from the origrnal

alignment ald measurement of the drain. Thus, even if BBMP has

granted permission, use of kharab land and construction of RCC

box t\pe drain through secondary drain is contrarJ- to statutory

regulations under the 1961 Act.

E. There is conflict in ttle reports dated 23.09.2019 in OA 281/2019

and second report in OA 602/2019. Bottr the reports cover this

project. In both the repofts CPCB and PCB are pa-rties. In first

report BBMP and BDA are ilcluded. They are not in second report.

MoEF&CC and SEIAA are also not in second report. Stand of

BBMP before this Tribunal is against the second report.

F. According to vritten submissions filed by BBMP on 27.Oa.2O2O fi\e

project proponent has violated statutory requirements in obtaining

building plan without hrst obtaining Consent to Establtsh' under

Seclion 25 of the Water (Prevention and Control of Pollution) Act,

1974. There is encroachment of water stream and primary

rajkaluue connecting two lakes, vZ upstream lake (Kasauanahalli

lake) and do$-nstream lake lKaikondarahalli lake). The concePtua-l

plan show's that there is a primary drain crossing ttre project land

and there also are kharab lands (meant for common use). The

9
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kharab land cannot be used bv the project proponent in vieu- of

condition no. 42 ol the EC and a board is required to be displayed

to that effect. The same is sought to be encroached for

construction of internal drive uar. Internal drive llav is rvithin the

buffer zone. Various activities of the project proponent are in the

buffer zone.

11. As against the above stand of the appellant g'hich is supported by

the BBMP, stald of tl-e project proponent is tllat there u'as a mistake in

relying upon the report dated 23.9.2019 submitted h OA 2AI /2019

rvhich did not deal lnith the present project and the second report

submitted b OA 602l2Ol9 is in respect of tire prolect in question which

is bv a credible Committee ald finds the project fully complialt. Since

the said report was not available earlier, t}Ie appeal be dismissed in the

tight of the said report. Dea.ling with the objections of the appella:rt ald

the BBMP, it is submitted tlat the project has been rightly evaluated as

B2 category based on construction size mentioned in application for EC,

Form l, supported b!' conceptual plan giving details. The project

proponent will not construct more than that. The project is not in the

buffer zone of the lake or tJle drains nor is it hit by the uetlard rules.

Sanction plal has been duly granted by BBMP. U {pe RCC structure for

storm \.','ater drain has also been duly approved by the BBMP. Even if the

Committee \lTongly took the primary. drain as secondar],, the project is

beyond buffer zone of the primary drain also. Sequence of obtaining

consent to establish under the Water Act does not affect the substance

being a procedural matter, not gorng to the root of legaliry.- of the project.

Even if there rs violation of any condition of EC, the same can be

rectified. EC is not vitiated.

10
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12. We have considered the rival submissions. The main issue u'hich

falls for consideration is rvhether there is contradiction in the first report

dated 23.9.2019, submitted rn OA 2all2O19 and the second report

submitted ln OA 602/2019. If so, E-hat ls the effect on the project.

Whether second report can be accepted \lithout going into the objection

with regard to size of t}le constructions, statutory regulations dealing

\rith the buffer zone of drains/lake, Wetland rules and Form I not giving

all relevant details and ttre same being accepted by tlle Expert Appraisal

Committee of SEIAA without verificadon in accordance lrith tl-e

procedure laid down in EIA notification dated 14.09.2006.

13. With regard to hrst question, rve fild t}rat scope of OA 281/2019

and OA 60212019 is overlapping. OA 281/2019 came up before Bench I

on 11.3.2019 when a fact-Iinding report was sought. Appeal 54/2018

\r'as listed before Bench II. The said matter was transferred by Bench tl

to be heard uith OA 2All2O19 seeking restoration of the lake by

removing encroachments from buffer zone, including tie present project

on 8.7.2079. Or \7.7.2019, OA 602/2019 was hled and was taken up on

79.7.2019 before Bench I. Witlout reference to order dated 11.3.2019 in

OA 28112019, the Tribunal sought a factual report sith reference to

issue of project being $ithin the buffer zone of the lale/drains, as is

generally the order of this Tribunal in such matters, to independently

ascertain facts from the concerned statutory authorities. The report

dated 23.9.2019 found the present project as r,r-ell as some other

constructions to be in buffer zone of the lake, though it was stated that

the report \,!'as interim alrd further report l,ill be hled in relation to the

present project. The Tribunal accepted the said report being in

consonance with counter allidavit of BBMP in ttre present matter. On

3.2.2O2O, all the three matters, OA 281/2019, OA 602/20L9 and Appea.l

11
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No.54/2018 \,!-ere taken up for hearing together and $-ere drsposed of in

the light of the said report. It is only after the Tribunal passed the order

dated 3-2.2O2O that second report in OA 602/2019 was submitted in t}Ie

proceedings pending rn Supreme Court. The said report makes no

reference to report dated 23.9.2019 in OA 281/2019 though

representatives of CPCB and State PCB are included in both the reports.

While the report in OA 60212019 is only with regard to this project and

is in favour of the project proponent but t}le report in OA 281/2019 also

covers this project (apart from other constructions) alld raas, therefore,

relied upon while passing the order dated 3.2.2O2O. Since order in

Appeal No. 5412018 has been set aside ald is common basis for orders

in OA 281/2019, OA 60212019 and Appeal No. 54/2018 in the said

report, all the three matters will require consideration alresh as far as

this project is concerned. OA 602 /2019 and, OA 281 /2Q19 will have to be

revived for fresh consideration in respect of this prqect. we order

accordingly. M.A. 49 /2O2O is disposed of.

14. Relevant part of report in OA 28112019 is reproduced belou

" Existing properlies in Kaikondrahalli Lake buffer area and uiolation,
tf ony noticed are tabulated betow:

Vllloge Sg No.

Graue Yard Not
permitted
actiuity

Vacant Site No uiolation

3

6 a

c

7

Acttvav
Buller
Vlolc'tlon oJ

Vacant site No Violcttion

Vacant site No uiokttion

Establishing cross road, Commercial:, Portion of lake
buildings where Ananda Sueet and 1, area b

A

72
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t",
'. Rajrajeshtuari condiments shop, 3M
Car Cor" and Bengaluru fruits ond
ueqetables shop

Renuka High School u,tith play ground Not
and toilet, Spo/ts Centre, Ro'ksha Car permitted
seruice, Residential building and actiuitA
Priudte car seruice garage in buffer
iZOILC.

ao

11

1O/ s Prtuate grocery shops and commerciat
estabtishment in the buffer zone

Not
permitled
qctiuitA

a

aKi.dzee School and cross road
established

Not
permitted
actiuitg

Si Mitra Builders & Deuelopers, The project
established residential apartment bg authoities
na,ne'Si Mitro Spnng Valley' haue

', estabtished,
su)imming

i ooot, ctub
thouse and
I approach road
in the lake
buffer area,
uthich b not
permitted
actiuitA.

11/ 2

11/2

1 Prtuqte buitding and commercial Not
establishment in the buffer area. pennitted

activitg.

a

ALPS Prime Spaces Put. Ltd,
established residential apartment bA
tlan "e" Alps estate

South east
portion of the
project area
uthere STP
and Eit gate
situated is in
buffer area,
uhich b not
permitted
actiuiA.

B 39
N:-qE

C & D wqstes are dumped and used C & D uaste
for Sotid Waste segregation bA BBMP debris shcttl be

remoued and

13
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40

contractor sotid u,aste
segregation
has to be
stopped by
BBMP. Not a
permilTed
actiuttA

There b no construction actiuitg except BBMP has to
establishmenl of temporary lobour ueifu uhether
shed afier some distonce these sheds

falting under
buffer or not.

62

6s/ 1

68

Godrej bg nqnte "Wonder Projects
Deuelopnent h)t Ltd' have
obtained Environmental Clearance
lrom SEIAA and consent Jor
establishment Jrorn KSPCB and for :,

esta.bllshment of residentia.l 
:

alrdrtment in Sy JVos. 67/2, 62 and ,

63/2. There ls Nal.l ,1jithin the,
prolect area uhich connects
Kasaaanahalli tank to
Kaikondrqhlli To.nle. Project
unde" co'{,stfltctio'r

Sy .wo. 62
and 63 falls
under Lake
buffer area-

As there is
separate O.A
602/20 19 on
this p"ojec+.
the same
will be
inspected W
the
commlttee as
pe" the otd.er
dated
79.7.2019
and. selrdrdte
relrort uttll
be submltted
W the
committee.

Vacant site

SJR Enterprises PL/t. Ltd., estobtished
Residential Apartment bg name SIR
Water Mark

Project
authoities
haue
estoblished
rain tuater
haruesting
tanlt park,
tenni.s court
and portion of
diue uag at 1

qcre 17

1-4

No Vnlatton
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q)ntas fatling
under the
buffer area.

69 '1 There are some residential building
I and establishment of park and road in
the lake bulfer area

Not
permitted
actiuitA

a

71/ 2

/2

a117

71/ 2

Residentiat sheet houses constructed Not
in the area of 1 acre 4 guntas ond I permitted
acre 6 guntas is uacant. FutTher, the actiuitv
ouner of fhe sy No. 72/2 is started
leueting land adjotn to the lake. Sheet
building construclion in Sy No. 73 stilt
eJcists

a

72

73

Nala Khrab of Sy No. 71/ 1 of 1 Wnta,
71/ 2 of 1 gunta, 72/ I of 1 Wnta,

Not
permitted
actiwtg

)

V

72/ 1

72/ 2

74/ sB

72/2 of 2 guntas, 73 of Ol guntas,
74/58 of 3 guntas and 74/58 of 4
q)ntas of Halla Khrab is encroached
and nala area b being used for
approach road.

Of the aboue listed properties, the foltouing properties haue
obtained Enuironmental Clearance from SEIAA and Consent to

Establishment & Operation from the KSPCB.

a) Sy No. 68 S-IR Enlerpnses Prlt Ltd., established
Residential Apartment bg name SiR Water Mark.

b) Sg No 11/2: Si Mitra Builders & Deuelopers,

established residential qpartment bg name 'Sn ltlitra
Sping Valley"

c) Sg No 11/2: ALPS Prime Spaces PLn Ltd, estabtished
residetiial apartment bg nanrc'' AlPs esrate"

d) Sg Nos 61/2, 62 dnd 63/2: Godrej bg name "Wond.er
Projects Development hsl Ltd"-under constnrction

The reteuant photographs on Viokttion of Buffer are attached as

Annentre 4.

4.O OBSERVB.ATION Or. COMMITTEE OJV THE
REPRESEIVTATIOJV SuBMITTED BY THE MATIADEVAPI'RA
PARISARA S'IRAKS.TIIVE MATTU ABEIRUDIII SAMITI
(uPsuas,

The Mahadeuapura Paisara Smrakshne Mattu Abhirudhi
Samiti (MPSMAS) through Managing Tntstee Sr[ Subramanian

15
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Sankrqna submitted updated representqtion to Kqmataka
State PoLllttion Control Boa.d KSrcB) The potnttuise
obseruation of the Joint Commtttee is giuen as Annexure 5.

Further, os nottced bg the commillee duing the restoration
work under taken bg BBMP, BBMP established ualkutag bg
ising the [ake bed around the peiphery of the lake and
constnlcted toilet and amphitheater withtn the lake area.

5.O OWRALL OBSERVATION AND SUGGESTIOIV OF THE
COMMITTEE

The obsen)ations of the commitlee are

There are three main Jeeder drqins to the Kainkondrahalli Lake,
one on south Eastem side, second on Westem side qnd third
one touards Southem Side of the lake. The total lqke area is
48 acres 23 Guntas.

The Lake is retuuenated jointlg bg BBMP & MPSMAS in the

Aear 2O11 with two seruage diverston lines to restict & stop the
entry of untreated seluage, one on the Luestem side and
another from southem side touards east. The manhole
champers proutded in the diversion line i.e. from southem to
eastem side wqs found ouerJlouing and untreated seutage is
enteing to the lake. Other than thts, there is no seuage entry
iato the lake as the diuersion pipe line provided totuards
eastem and Lueslern side of the lake. BWSSB has to clear the
diuersion line to auoid the ouerJlouing of setuage from the
manhole into the Lake and plan to haue a terminal Seutage
Trealment Plant to treat the entire selooge and onlg to allou the
stom u)ater to the lake through uetland.

BBMP stoin uater drain, Mahadeuapura zone mqrked the
drain area Luhich b oigilating fiom Kasauanahalli road to the
lake Jrom eastern side and uork pertaining to restoration of the
drain is in progress.

BESCOM authoities haue disconnected the pouer supplA to
residential houses in Sg No. 7 1 / 1, 7 1 / 2, 7 2 / 2, 7 2 / 1, 7 2 / 2, 7 4 / 58
and 73 of Kasauanahalli Village, Varlhur Hobli, Bengaluru East
Talulc Bengaluru urban disticl.

The residential sheet houses consttucted at Sy tvo. 72/ 2 coming
under the lake buffer are demolished. But, residential houses
consttucted in Sg No. 73 are still exists, the same need to be
remoued. Vacant area of the Sy No. 71/2 & 72/2 adjoining to
lake b being filled uith new soil for leueling.

16
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SA No. 71/ 2: The land adjoining to lake is being used for solid
Luqste segregation bA BBMP, the same need to be stopped and
segregotton of waste are to be done at the generation and
collection point itself. The dumping and segregation of so[td
uaste al lhe lake belt to be stopped and cleared.

Sg No. 39; The land adjoining to lake is being used for dumping
of C & D waste, BBNIP shall be directed to take appropiate
steps to clear the sqme.

The temporary labour sheds constnrcted and eisting in Sg 1[o.

40 need to be ueified bg the BBW uhether the sheds are
uithin Lake Buffer or not and to take appropriate action.

The concem authoities shall be directed to take appropiate
action to clear the uiokttions/ encroachment noticed in the
exbting properttes & actiuities in the buffer area."

Order passed by the Tribuaal ia OA 2All2O19 ras challeuged

before the Hou'ble Supreme Court bJ, one of the affected parties and

the eppeal behg Clull Appeal No, 5195/2019 yas disEissed on

O5.O7.2O19. The project propoaeat did not chatlerge the said ordet

separetely but ia view of order of the Hoa'ble Supreme Court, it yill

be appropriete to revlslt the said order qua the preseEt project.

15. Report in OA 602/2019 does not take into account the above

report wherein the present project has been found to be in the buffer

zone of the lake. Frnding u-ith regard to compliance with buffer zone is as

follows:

Judgment ot
Hon'ble tlcT is OA
222/2014, dqted
14,05,2016
A. F-rom Lake Bou
- 75m from the

penphery of
water bodg to be
maintainecl os
green belt and
buffer zone

.hrd.gement of Hon'ble
Supre',I.e court in C:lull
Appeal No. 5016/2016
d.dted. o5.O3.2O79

Actuq.l BuJIer zone
malnt,ln€d. by the .

proJect proponent 
,

Minimum 3O m bulfer
zo\e to be
malntained from
Lake Boundary

As 1rcr repoG the
meqsured. dlstq,,[,ce
Irom lo,ke edge to
BloEk-l Buiui^g
llne as ranges
betuteen 77.45 m to
77.9 n\ which ls
corry)lyl'l.g urtth

f zone.

77
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The d.lstq.nce from
Lck ed.ge to Block-2
Butlding liae is
79.4On, whlch is
also complging
wlth BulJer ?,one.

i B. From Hnary Draln/nrrlrr
: . 50 m from the
i edge of the

Miaimum 5O m bulfer
Jrom middle of drain

. Minimum 25 m bulfer
zone to be
maintained from
middLe of Secondary
Rajakaluue/ nala

No H.mary Drq.in.
Not appllcahle

As per rcport the
measured dbtance
from secondary drain
to Btock 1 Building
Line is ranges
between 51.20 m to
54.8 m, which b
co mp lging LL,ith BulIe r
zone.

The d$tance from
secondary drain to
Block-2 Building line
is 59.4Om, which ts
,bo conplAing with
Buffer zone-

pnmary
Ra l lewas

C. From sec Drain lnaLo.
- Mtnlmum 35 m

bufler zone is to
be maittained
.fro^ edge of
Secondqry
Ralakaluue/
Nala

C. From Te la
Minimum 25 m
buller zone b to
be maintained
from edge of
Tertiary
Rajakqluue/ nala

Minrmum 15 m buffer
zone is ,o be
maintained from edge
of Tertiory
Rajakoluue / talq

There b a stom
Luater drain passing
at Sa. No. 61 oJ
southem side oJ th.e .

prolect site as per
uillage map. But, in;
the deuelopment plan ,

approued bA BDA.
and building plan ,.

approued bg BBMP,'
the nald / storm
uater drain s shorun 

.

outside lhe boundory
of the prqect site.

-as per report
meesured. the
d.lsta.nce Jrcm
tertlary drqin to
Baock- l Bulwing
llne ls 26,4O m ,

whlch ls conplglng i

tolch f zole

The aboue table reveab that the ptoJect p"oponent hall€
maintained requlred buffers lrom Lake, Seco'l.dqry ,{.a.l(r dnd
Tertidry nrrlrr tor the building ttne ol Block-, (Godrej
Retlections) and Block-2 (Godrei Lo,ke Gardens). ConPlgtng
utlth bulIe" zone "

18
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The above finding of the project being outside the buf{er zone is in

conflict l,&ith the finding in the first report dated 23.09.2019 submitted in

oA 281 /2Ot9.

16. Coming nou' to the second quesdon of acceptabiliq' o[ the second

report, we find that it is not possible to accept the same straighta\a'ay for

more than one reason. We are not doubting the bonairdes of the officers

who have given the report but the report is vulnerable for the fotlowing

reasons

a) Even though t\,!o authorities are common to the t!r'o

reports, the reports are contradictory \ ith regard to the

project being or not being in buffer zone. The second

report does not refer to or explain the hrst.

b) The size of the project has to be determined !r ittr

reference to rhe obsen,arions of the Honble Supreme

Court in Goel Ganga (supral r,r'hich has neirher been done

by any authority nor by tlle Committee in the second

report. l€arned counsel for ttre SEIAA fairly stated that

no independent verification has been done and the EC is

based only on Form I. Relevart observations in Goel

Ganga (supra) are:

"16. Indeed. the concept of FSI or rron-Fs/ hos no
concem or connection Luith grant of EC. The same
maA be releuant for the purposes of building ptans
under municipal laus and rerylations but it hos no
linkage or connectiuitA Luith the grant of EC. When EC
is to be granted, the authoittJ which has to grant
such clearance is only required to ensure that the
project does not uiolate environmental norms. While
projects and actiutties, as mentioned in the
notification, mag be allowed to go on, the outhoitg
uhile granting permbsion should ensure that the
ad.verse impacl on the enutronment is kept to the
minimum. Therefore, the authoitA granting EC mag
lag dotun conditions uhich the project proponent
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must complA Luith. While dolng so, such duthorlty
is not concened uhether the atea. to be
constructed is fSI area ot non-FSI area- Both
ulll haue an equallg deleterious ellect on the
environment. Consttttction ltryrlles usage ol a lot
ol materlals llke sand, graoel" steel. glass,
matble etc., all o! ushich uulll tnpact the
enultonnEnt. Merelg because under the
munlclpal ldtDs some of this construction is
excluded uthlle calculatirng the FSI 7s no ground
to exclud.e lt r/uhlle granting the EC. Therefore,
when EC is granted lot a parttc'ular
constructlon lt includes both FSI and non-FSI
areas. As lar as enlrironmeatal laws are
concerted, all cooered constructlon, uhich ts
not open to the skg is to be ttedted. as bullt up
ared ln tenns o.f the EIA Not{Tcatlon dated
14.O9.2006."

c) The second report holds that there is no wetland relevalt

for the proJect rrithout demarcation in terms of the

Wetlald Rules uhich becomes imperative in view of Atlas

published b\ the NIoEF&CC arrd orders of the Hontrle

Supreme Court 1n M.K. Balakrisharan, supra. Extract

from the second report on the subject is as follou's:

"It is clear from the aboue defi.nitions of Wetland,
Records of RTC and Google images that onlg lake
area of 48 Acres 23 Gurtta.s ca,n be considered
d,s wetldnd., not the surroundings lncluding the
area in questlon in thls case. The total land ol
the proJect u,qs earlier used. Jor agt'lc'ultutdl
dctiuities/cltlttttation - such as paddg, ragi, etc.
as per Record of Rights, Tenancg dnd C"op
Inlonnation (RTC), Thus, it is not follln.g under
wetland deJinition. "

As against above, the observations in the M.K-

Ba.lakrishanal, supra are:

'23. Accordingly, ue ditect the oppllcdtlon ol the
prlnciples oJ Rule 4 ol the Welltrnds
(Conseflntlo and Management) Rules, 2O1O to
these 2,O7,5O3 wetlands t ta't hqte been rnapped
bg the llnlon of Indla- The Union of India utlt
identtfg and inuentoies qll these 2,01,503 uetlands
u.)ith the ossistonce of the State Gouernments and
witl abo comtru/'nlcate our order to the StCIte
Goternrncnts which uill also bind the Sta,te
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Goteratments to the ellect that these tdentified
2,O1,5O3 uetlands d.te subject to the prlnciples
oJ Rule 4 ol the Wetldnds (Consentatlon and
Mandgenent) Rules, 2O7O, that b to saA:

'4.(1). (i) reclamation of wetlands;

(ii) setting up of new industr[es and expansion
of eisting industies;

(iii) manufachre or handling or storage or
disposal of hnzardous substances coLered
under the Manufacture, Storage and Import of
Hozardous Chemical Rules, 1989 notified uide
S O. .lVo. 966(E| dated the 27th Nouember,
1989 or the Rutes for Manufacture, Use, Import,
Export and Storage of Hazardous Micro-
organbms/ GeneticallV engtneered organbms
or cells notified uide GSR No. 1037(E), dated
the Sth December, 1989 or the Hozardous
Wastes (Management, Handling and
Transboundry Mouement) Rules, 2OO8 nottfied
uide S.O. No. 2265(E), dated the 24th
September,2OOS;

(iu) solid uaste dumping: prouided that the
eristmg practices, if anA, existed before the
commencement of these rules shall be phased
out within a peiod nol exceeding six months
from the date of commencement of these ntles;

(u) discharge of untreated uastes and elJtuents
from industies, cities or touns and other
human setTlements: prouided that the practtces,
if ang, eristed before the commencement of
these ntles shall be phased out t ithin a peiod
not exceeding one Aeqr from the date of
commencement of these tules;

(ui) ang constntction o.f a. penna.Ir.ent
nature except lor boat ietttes unthin fifiy
mettes l"om the mcan hlgh tlood level
obsen)cd ln the past ten gears calculated.
from the datc of commencemcnt o.f these
rules;

(uii) any other actiuitA likely to haue an aduerse
impact on the ecosAstem of the uetland to be
specified in uiting bg the Authoitg constituted
in accordance with these rules.

d) The Committee has taken the sanction ganted by BBMP

for construction of RCC structure for storm 'r.ater drain,

crossing secondary' drain ald also involvilg kharab latd,

2t



\r\+>

to be conclusrve and valid $ithout going into the question

of violation of statutory rules (the RMP), u.hile the BBMP

itself has submitted before this Tribunal that sanction

rvas urongll' granted.

17. As held in Hanuman Lcuman Aroskar u. Union of India,r EC can be

grarted strictl]- in accordance with the procedure laid dou'n in the

Notihcation dated 14.09.2006. Parameters ard procedure for evaluation

of different categories of projects is different. Category of t}Ie present

project depends on sze of construction. If it is found to be more thar 1.5

lac sq. meters, as against the claim of being less Lhan that size and,

therefore, the impugned EC treating the project as 82 rvill be invalid. In

the said judgement, t}le process of EIA has been explained in detail. It

ilvolves four stages as follows:

projects. This stage entails an examination of whether the
proposed project or actiuitg requires furlher enuironmental studies
for the preparation oJ an EIA for its appraisal pior to the grant of
an EC. Those projects requiing an EIA are further categorized o.s

Calegory '81' projects and remaining projects dre
categorized. as Category '82' Projects. Cqtegory'B2 proJects do
not require an EIA. The categorlzalion is in qccordqnce Ltith the
guidelines issued in this regard bg the MoEFCC from time to time.

48. S,COPING - At this stage, the EAC or the SEAC as the case
may be, fomulates detailed and comprehensiue Terms of
Rekrence uhich address qll releuant enuironmental concems Jor
the preparation of the EIA. Amongst other things, the lnlorrnation
Juratshed. bg the aStplicant in Forrn 7/^Fonn 7A dlong uith
the proposed ToR bg the aPPlica^t lonn the ba.sis lor the
preparation ol the ToR. The ToR must be conueVed to the
appticant ulithin 60 days of the receipt of Form 1, failing whiclt" the
ToR proposed bg the applicant shall be deemed as approued.
S@nificantlA, applications for EC mag be rejected by the rerylatory
authoritA ot this stage itself on the recommendation oJ the EAC or
the SEAC, as the case mag be, and the decbion along uith
reasons is to be communicated to the opplicant u.ttthin 60 dags of
receipt of oppticatio n.

49. PIIBLIC CONSULTATION - Prior to this stage, a Summary
EIA is prepared in the fomut giuen in Appendix IllA on the basb of

' (2019) l s scc 40 r
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the ToR furnished to the applicanL This stage inuolues the
proce.ss by uhich the concerrLs of local affected persons and
others who haue plausibte stake in the enuironmental impacts of
the project or acliuttA qre ascertained uith a utetu oI taking ito
account all the mateiol concerns in the project or actiuitg design as
appropn re. The detdlled procedure ls stlpulated. ln
Appendix IV. SubJect to the exceptions ptovided ln the 2O06
notiJication, rrll Category 'A' and Category '87' projects
shall underttke the publlc constltation process.

50. This stage compises ttao components:

(i) A public hearing at the site or in its close proimitg
distict-wise to be canied out in the manner prescibed in
Append* IV; and

(ii) Procurement of uitten responses from concemed persons
hauing a plausible stake tn the enuironmental aspects
sunounding the project.

51. The State Pollution Control Boarda3 or the Union Terrttory
Pollution Control CommitTeeaa is charged with conducting the
public heaing in the manner stipulated in Append* N and
fonuarding the proceedings to the rerylatory authoritg tuithin 45
dags of a request from the applicant. The rerylatory outhoitg is
empowered to engdge another public agency or authoritA to cqnA
out the process uithin a further peiod of fortg-fiue dags in case
the SPCB or the WrcC does not adhere to the prescibed time
peiod stipulated in the notification. The public heaing should be
ananged i1 a "slJstematrc, time bound and transparett manner"
to etsure the 'uidest possible pltblic participation at the proJect
site(s) or in its close proimttA Dstict-Luise ". The public hearuq
proceeding is filmed and a copg of the uideo is submified to the
co nce me d r erylatory autho itA.

52 Within seuen daAS of receiuing a Luritten request to initiate the
public consultation process, the SrcB or the WPCC shall place
the Summary EIA and the applicaton otl their Luebsite and inuite
responses. The concerned authoitg maA also make use of other
appropriate media in addition to publication on their uebsite to
ensure uide publicitA of the project. On a uitten request from ang
concemed person, the authoitA uill make auailable a hard copg
of the Drafi EIA for inspection at a notirt.ed place duing office
hours till the date of the pubtic hearing. A dutA is placed on the
authoitA to fonuard all responses and comments receiued at thb
stage to the applicant through the Etickest auailable means.

53. Afier the public consultation process, the opplicant is dutg
bound to address all the maleial enuironmental concerns
expressed duing the process and make appropiate changes to
the Drafi EIA and EMP. The applicant shall then fonuard the rtnal
EIA report to lhe regulatory authoitA to initiate the next stage.
AltematiuelA, the applicanl mag submtt a supplementary report to
the Summary EIA and EMP.

54. APPRAISAL - Thb stage inuolues detailed scruting bU the
EAC or the SEAC of atl the docaments submitled bg the applicant
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for the grant of EC. The appransal c caried out in a transparent
manner tn a process to which the applicant shall be inuited for
fumishing ctaification in person or through an authorized
representatiue. Appendk V stipulotes that the foltouting
documents are also submitTed to the rerylatory aulhoitA:

(i) Final EIA Report
(it A copy of the uideo tape or CD of the public heaing

proceedings
(iil A copA ofthe finol lavout plan
(tu) A copA of the prcject feasibilitg repoft.

55. The regulatory authoritg tnlLst exqmtne the docLonents "stictlA
with rekrence to the ToR' and communicale arry ttadeEtacy to the
EAC or the SEAC, ds the case may be, u.tithin 30 dags of recetpt of
the doa)ments. Withitl sixtA dags of the rcceipl of all the
documents, the EAC or the SEAC, as the case may be, shall
complete the appraisal process as prescibed in Appetdix V.

Wthin the nert fijleen dags, the EAC or the SEAC shqll make
categoical recommendations to the concemed regulatory authoritA
to either grant the EC on the stipulated terms and conditions or
reject the application, together utith reasons. The appr(rtsal oJ
project-s u,hlch are not "equited to undergo the publtc
constltatlon process or the s1.i,brnlsslon of an EIA ts to be
carried out on the ba.sis oJ the prescrlbed dlrpllco.tlon Forrn
7 or Fonn 7A, as appllcable.

56. The MoEFCC or the SEIAA shall thereafi.er consider the
recommendations of the EAC or the SEAC and conueg ils decision
to the applicqnt tDtthin 45 dags of receipt of the recommendations.
The rerylatory authoities shall nonnally accept the
recommendations of the EAC or the SEAC, as the case mag be.
Where there is a disagreement, the rerylatory authoitu shall ask
for a reconsideration of the recommendation utthin 45 dags of the
receipt of the recommendations. This decbion shall be conueged to
the applicant. The EAC or the SEAC shall then reconsider ts
recommendalion Luithin a furlher peiod of 60 days and mqke its
recommendations to the reryIatory authoitg. The regulatory
authoities shall then tqke a decision afier consideing the uieus
communicated to it and conueg the decision to the applicant uithin
the nert 30 daAS.

57. If no decbion b communicated to the applrcant utithin the
time prescibed, the applicant may proceed qccordiag to the
recommendation of the EAC or the SEAC recommending either the
grant or reJection of the EC. The decbion of the regulatory
authoritA and the finat recommendations of the EAC or the SEAC
shall be public doanments on the expiry of the prescibed
timelines. Dellbetate concedlnEnt dnd/ot the submlssion o/
false or misleddlng lntonno:tion material to the steps
lnuokted ln the grant oJ an EC 'trl.rke the (Ipplicg,tlon lio-ble
for reJectlon and ca celldtlon ol ang EC granted on t,I,o,t
bqsls.

62 llnder the 20O6 notrficatton, the ptocess of obtaining an EC
commences from the production of the information stipulated in
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Fom 1/ Form 1A. Crucjctl infoonation regarding the partiatlars of
the proposed project is sought to etable the EAC or the SEAC to
prepare comprehensiue ToR uhich the applicant is required to
address duing the course of the preparation of the EIA. Some of
the information sought is produced thus:

(i) Construction, operation or decommissioning of the project
inuolvtng actions, uhich tuill cause phgsical changes in the
localitg (topographg, land use, changes in uLater bodies,
etc.);

(i0 Use of natural resources for construction or operation of the
Project (such as land, water, mateials or energA, especially
anA resources uhich are nonreneutable or in shorT supplg);

(iii) Use, storage, trarlsport, handling or production of
substances or mateiab, uthich could. be hannful to human
health or the enuironment or raise concents about the acfit"al
or perceiued isks to human h.ealth;

(iv) Production of solid Luastes duing construction, operation or
decommissioning;

(v) Release of pollutants or ang hazardou1 toic or noxtous
substances to air;

(vl Generction of noise aad uibrqtion, and emissions of ttght and
heat;

(vii) Rrsks o/ contamination of land or LUater from releases of
polfutants into the ground or into seu)ers, srface uaters,
grounduater, coastql waters or the sea;

(vii| Ri,sk of accidents duing construction or operation of the
project, tuhich could affed human health or the
environment; and

(ix) Enui"onment sensitiui[ uthtch lncludes, annongst
other things, the lunishlng oJ the lolloutirtg details:

a. Areas protected undet lnter7r.a,tlondl and national
leglslatlon;

b. Ecologically sensitioe rrl.eas; and
c. Areas used by ptotected, itry)ortant ot sensitlae

qtecles of flora or fauna-

63. Under the 2006 notificatioft, the EC process is based on the
information prouided bg the applicant in Form 1. Thctt the
information prouided in Forrn 1 is crucial can be borne from the
follotuing cir anmst ances :

@ me EAC or the SEAC, as the case mag be, formulates
comprehensiue ToRs on the basb of the information
furnbhed in Form 1 uhich addresses all possible
enuironmental concerns. It is on the basis of the ToR, that
further shtdies and the EIA are carried out on the irnpact of
the proposed project on the enuironment;

(it) At the appraisal stage, the regulatory authorttA examines the
doqtmetlts submitted bg tlrc applicatlt "stictllJ Luith
reference to the ToR" and commutTrcates onA inadequecA to
the EAC or the SEAC;
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(iii) Category 82 proJects, tDhich do not require scoping, are
eualuated bg the SEAC on the basis of the infonnation
furnished bg the applicant in Forrn 1 alone;

(iv) The appraisal of all projects or actiuities u)hich are not
required to undergo public consultation, or submit an EIA
report, shall be caried out on the bosis of the prescibed
application Form 1 and Fonn 1A as applicable; and

(v) An apptication for ertension of the ualiditg of he EC for
cerlain projects is to be made bg submitting a reuised Form 1

within the uatiditg period.

64. The infonnation prcuided in Fortn 7 serues as a base
upon u:,r;ich the process stipulated under the 2O06
notilication "ests. 

An applbant is reEtired to provide all
mateial information stirylated in the form to enable the
ctuthoities to fonnulate comprehensiue ToR and enable concerned
persons to prouide comments and representations at the public
consultation stage. The depth of information sought in Form 1 is to
enable the authoities to eualuate all possible impacts of the
proposed project and provide the applicant an opportunitA to
address these concerns in the subseqtent sntdA. Missing or
mbleading information in Form 1 significantlg impedes the
functioning of the authoities and the process stipulated under the
notification. For this reoson, any application made or EC granted
on the basis of a dekctiue Fonn 1 is liable to be rejected
immediatelg . Clause (ui) of paragraph I of the notirtcation prouides
thl) s:

"Dehberote conceolment and/ or submissiort of false or
misleading infortnation or data tuhich is mateial to
screening or scoping or appraisal or decision on the
application shall make the apptication tiable for rejection,
and cancellation of pior environmental clearance granted
on that basis. Rejection of an application or cancellation
of d prior enuironmental cletrance alreadg granted, on
such ground, shall be decided by the rerylatory
authoitA, afier giuing a personal heaing to the
applicant. antd follotuittg tlrc pinciples of natural Justice. '

77. There cttn be no manner of doubt that Fonn 1 is an inlportant
ingredient in the enttre process enubaged under the 2006
notification. Hence, clause (ut) of para I of the 2006 notification
prouides that deliberate concealment or submission of fabe or
misleading information or ddta uhich b material to screening or
scopitg or appraisal or decision on the applbation shall mcLke the
application liable for rejection and lead to the cancellation of a
pior EC granted on thqt basis. The declaration uhich is reqlLired
of the project proponent is to a similar effect.

88. The faiture on part of a projed proponent to disclose mateial
information in Form 1 os stipulated under the 2O06 notificatton
has a cascading effect on the so'lient objectiue uhich underlies the
2006 notification. The 2O06 notificatlon represent-s art
independent code uith the auowed objectiue oJ balanclng
the deuelopment agenda uith the protectlon of the
enoltonmenL An applicant ca,anot clafun dn EC, unde" the
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2006 notificatTon, based on bstantlal or proportlonate
compliance with the terrns stllrulated ln the notlfi.catlon.
The terms of the notrf.cdtion laV down strict standords that must
be complied with bg an applrcant seektng an EC for a proposed
project. The burden of establishing enuironmental compliance rests
on a project proponent who intends to bing about a change in the
exbting state of the environment. Whereas, tn the present case,
there has thus been a patent failure on parl of the proJect
proponent to make mandatory disclosures stipulated in Form I
under the 2006 notifcalion, that must have consequences in laru.
There cant be no gambles uith tlle enLlrounent: a 'heacls I tuur.
tails you lose' approaclt is simply rrrrocceptable: wtacceptable if u,e
are to preserue erttironmertal got'enrcnrce uttder the nLle of latt . '

18. Stand of the SEIAA, Karnataka is that it has gone bv rnformaLion

in Form-l without any physical visit to the site or independent

evaluation. The two reports cover the same prqect arld though t\ro

authorities represented therein €Lre common, the reports are

contradicton"- With regard to r.r'etland, the Natronal l\ erland Arlas has

not been considered. Once the area ln question is wetlald, compliance of

the statutory rules $'as required to be gone into in the light ofjudgment

of rhe Honble Supreme Court in M.K. Balakrishnan (supra). The extent

of constructions needs to be evaluated in terms of M/s Goel Galga

Developers Pvt. Ltd. (supra). Even if the project as such is bevond the

buffer zone of the drain, it has to be ensured that there are no other

development activities in the said zone, including RCC storm water drain

passing through the existing drain/kharab land- lt has to be exarnined

u'hether box type constructions/ civil work rn anv manner affects the

catchment area of the drains. The Committee has tal<en the BBMP

approval as conclusive without independent evaluation. The BBMP itself

has stated that its approvals are against law. SEIAA, Karnatala does not

claim to have made independent evaluation as required.

19 In Tata Housing Development Company v. UOI, 2O19 SCC Online SC

the Honble Supreme Court upheld the quashing o[ EC for a1419.
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housing project at Chandigarh on account of violation of environmental

norms. The project rlas held to be in tlle buffer zone of Sukhna Wildlife

sanctua{. It was he1d, follor,ring judgements in Vellore Citizen's fon-rm v

UOI, (1996) 5 SCC 647 (paras 10, 16), Indian Council for Enviro Legal

Action Vs UOI, (1996) 5 SCC 281 (pr 41) MC Mehta v Kaman Nath,

(1997) 1 SCC 388 (pr 25) and M C Mehta Vs UOI, (1997) 3 SCC 715, that

principle of sustainable development was required to be enforced. The

Court has to ensure compliance of laid down environmenta-l norms.

Public Trust doctrine required the State agencies to protect the

environment. Carrying capacitv of tlle environment to sustain a

particular development activity had to be kept assessed and kept in

mind. Thus, it is necessary to ascertain status of compliance of

environmental norms at t1le ground 1evel.

20- ln view of the above, we hnd it necessary to have an independent

report by another joint Committee which we now constitute. The joint

Committee will comprise apaJt from the representatives of the four

authorities represented in the Committee which has given second report,

hve other au thorities/ institutions need to be involved. BBMP ald BDA

tJere parE to report dated 23.9.2019, they need to be involved to

reconcile the two reports. Nominee of Irrigation & Flood Control

Department, Government of Karnataka ald nominee of Revenue

Department, Government of Karnataka are required for demarcation of

mean high flood level as per the Wetland Rules. Karnatata State Wetland

Authorit-v is to be added for relevaat expertise. Thus, there will be nine

(09) members in all. The nominee of the MoEF&CC w'ilL be the

Coordinator/Chairmar of the Committee who, in the circumstances,

should be of the level of Joint Secretary or equivalent. The nomilee of

CPCB vrill be the Regronal Director/ Scientist E. The nominees of SEIAA,
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Karnataka. State Wetland AuthoriF" and State PCB *'ill be the respective

Member Secretaries. The nomilee of Irrigation & Flood Control

Department sdl be the Chief Engileer and nominee of Revenue

Department, Govt. of Karnataka $ill be the Collector. Nominees of BBMP

and BDA will be the respective CEOS. The Coordinator may call hrst

meeting at the earliest.

21 . The Committee uilt be at liberB to involve an\' other

expert/ institution. It will be open to hold meetings by video conferencing,

if so decided but it may visit the site, look into the earlier reports and the

above points, particularl,v" size of the project, compliance of statuton'

rules relating to buffer zone/\retland arld furnish its report \rithrn tu'o

months of its hrst meeting b1' e-mail at iudicial-ne(, eov.in preferably' in

the form of searchable PDF/ OCR Support PDF and not in the form of

Image PDF.

22. It will be open to the appellant arld the project proponent to give

their representations to the coordinator of the Committee mentioning

brief points not beyond 10 pages, apart from documents relied upon

wrthin one u'eek from today through the regional office of the MoEF&CC.

The matter $'i11 be considered further after the receipt of tlle report of the

joint Committee.

List for further consideration on 15.01.2021

A copv of this order be sent to MoEF&cc, CPCB, SEIAA,

Karnataka, State PCB, BBMP, BDA, Secretaries, Irrigation and Flood

Control Department, and Revenue Department, Government of

Karnataka and Karnataka State Wetland Authority by e-mail for

compliance.
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September 08, 2020
Appeal No. 54 of 2018 &
M.A. No. 49 /2020 lN
Origrnal Application No. 602l2019
DV

Adarsh Kumar Goel, CP

S. P. Wargdi, JM

Dr. Nagrn Nanda, EM
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Item Nos. 01 & 02

Date of hearing:
Date of uploading of order:

Court No. 1

BEFORE THE NATIONAI GREEN TRIBI'NAT
PRINCIPAI BENCH, NEW DELHI

(By Video Conferencing)

Appeal No. 54 of 2018

(For rehearing in view of order of the Hon'ble Supreme Court)

H. P. Rarjalla AppeUant(s)
Versus

Union of India & Ors Respondent(s)
ANI)

M.A. No. 49l2O2O
IN

Original Application No. 602 / 2019

(for rewiwal of the Eatter in view of order of the Hon'ble suprerne
Court)

H. P. Rajarna Appellant(s)
Versus

Union of lndia & Ors Respondent(s)

24.o8.2020
08.09.2020

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSOIT
HON'BLE MR. WSTICE S. P. WANGDI, JUDICIAL MEMBER
HON'BLE DR. NAGIN NANDA, TKPERT MEMBER

ORDER

1. Appeal No. 54/2018 was preferred on 9.4.2018 against the

Environmenta-l Clearance (EC) $anted by the State Level Environment

lmpact Assessment Authority (SEIAA), Karnataka vide order dated

10.01.2018 for construction of 'Ner,r- Residential BuildrrLg prolect at

Survey Nos. 6l/2, 62 &, 63/2, Kasavanahalli Village, Varlhur Hobli,

Bengaluru East Taluk", Bengaluru District b1 M/s lVonder Projects
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Development Pvt. Ltd. Later, OA 60212019 rvas hled by the sarrre person

orl 17 .O7 .2079, seeking complialce of EC conditions. The appellalt iI

the appeal and the applicant in the OA will be herea-fter described as the

appellant.

2. Accordilg to the impugned EC, the prqect ilvolves construction of

ner.r'' residential buildhg on a plot area of 50,382.91 Sqm. The total built

up area is 1,2A,793.9 Sqm. It consists of tw'o residential blocks havilg 2

Basements + Ground Floor + 20 Upper Floors with 655 units. Total

parkirrg space proposed is for 877 Nos. of Cars. Total water consumption

is 534 KLD (Fresh water + Recycled water). The total wastewater

discharge is 482 KLD. It is proposed to construct 2 serage Treatment

Plants with capacitl of 210 KLD & 280 KLD. The EC is subject to

specified conditions during t}le construction and operation phases, apart

from general condilions.

3- The appeal was frled on 72.O4.2O1A. Notice was issued on

13.04.2018. Vide order dated 01-10.2018, delay in filing the appeal rnas

condoned. Parties filed their respective pleadings. Til1 8.7.2O19, the

matter !r'as being considered by Bench II in this Tribunal but vide order

dated 08.07.2019, the matter was directed to be heard alongwrth OA

281/2019, involving the issue of constructions il buffer zone of lal<e in

question, including the present project, which matter was being

considered by Bench I. Therein, t1le Tribunal had sought a factual report

from statutory authorities (BDA, BBMP, State PCB ard CPCB) with

reference to the allegation of severa-l constructions, including the present

project being in buffer zone. ThereaJter, OA 602/2019 was liled on

17.O7.20L9 which carne up for hearing or 19.07.2019. Therein also, the

Tribunal sought a report from a joint Committee (CPCB, State PCB,
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MoEFF&CC and SEIAA) and directed listing of the matter $.ith Appeal

No.54/2018.

4. The appeal came up for hearing on O3.O2.2O2O and rvas allowed b1'

this Tribunal and EC was quashed. The Tribunal referred to the stald of

the Bruhat Benga-luru Mahangara Palike (BBMP) in its reply dated

05.09.2018 to the effect that the project was within 30 meters of tl.e lake

and thus within the buffer zone. in violation of Zndng Regulation No.

1.12.1$) of the Revised Master Plan-2o151 . BBMP also submitted that

the area of the project was much more than for which the EC was

granted in the Light of the judgment of the Honble Supreme Court in M/s

Goel Ganga Deuelopers Put. Ltd. us. Union of India.2 Non-FSI a-rea had

not been taken into account, which is required to be included. According

to BBMP, the total area is 2,35,076.81 (FAR t NON-FAR) arrd not

1,28,193.9 (excluding Non-FAR area). On this ground, tlle BBMP issued

stop work notice cum show cause notice dated 13.07.2018 and did not

'"ii) Valey/ draln
within the demarcated buller for the val]ey, tie followhg uses are allowed:
i. Sewerage Treahenr Plants aid Water treatment plant.
ii. Roads, patlways, formation of d:rains, culverts, bddges, etc which will not obstruct the

rFater course, run offs, chamels.
iii.In case of water bodies, a 30.0 m buffer of no development zone is to be maintained

around tlle lake (as per revmue records) with exception of acti\'rties associated with take
aIId this buffer may be ta-Len into account for reservatron of park whrle salctioning
plans.

iv. If the valley portion rs a part of the layout/ development plan, tien that part of rhe valley
zone could be taken into account for reservation of parks and open spaces both in
development plan and under subdi\rision regulatlons subject to tulfilling section 17 of
LTCP Act, 1961 aid sec 32 of BDA Act, 1976.

v. Any Iand falEg within the valley for which permission has been accorded eitler by tie
Authority or Gover arent, and then such permission shall be valid irrespectrve oI the
land use classification in the RMP2015. Fresh permissions for developments shall not be
accorded in valley zone.

NOTE:
Drainsi The drarns have been categorized into 3 twes namely primary, secondary and
tertiarj'. These drains wrII have a buffer of 50, 25 and 15m (measured from the centre of
the drain) respectively on either side. These classificatrons have been used for the drains
newly identifled whrle finalizing the RMP 2015. In case the buffer has not been marked
due to cartographical error for any of the above q?es of drains, then based on the
revenue records buffer shall be rnsisted in a-11 such cases without refe.ring the laid use
plan while accordurg approval for bu ding/developmeflt/ layout plan. Permissions rn
senstive areas eamarked on the lard use plai shall be considered only by tlle planning
Autho.itv "

'1zors; rs sc-c zsz
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grant the sanction plan. BBMP also submitted that zoning regulations

are framed under the Karnatal<a To$-n and Country. Planning Act, 1961

( 1961 Act) and thus grant of building pla-n u'as in violation of Section 505

of the Karnataka Nlunicipal Corporations Act, 1976 (KMC Act, 1976),

lvhich requires adherence to the 1961 Act. Further submission was that

the project rl'as in violatron of EC conditions prohibiting :use of Kharab

land (common land meant for general public use). During the

constructions, existing water bodies could not be a1lected. The condition

no. 6 of the EC durrng operation phase required development of 4370

area of green belt which was not done. The Tribunal also referred to the

proceedings inOA281/2019 u'herein vide order dated 11.03.2019 a joint

Committee had submitted reports dated 11 .O1.2O19 , 27 .O4.2O19 aJ].d

23.09.20L9 (to be referred to as report dated 23.9.2019 or the first

report) with respect to several projects in the buffer zone of the

Kaikondrahalli Lake, including the present project. Acco.rdingly, the

Tribunal also decided OA 281/2019 seeking restoration of Kaikondrqhalh

l-ake in Bengaluru cio' rn the light of t}Ie same joint Committee report by

directing BBMP, BDA, SEIAA, Karnataka and State PCB to proceed in

accordarrce with the said report. OA 602/2019 seeking enforcement of

environmental norms by the project proponent was also decided in the

light of the same report.

5. The project proponent preferred Ciuil Appeal No. 1713/2O2O beforc

the Honble Supreme Court and submitted that the joint Committee

constituted in oA 602/2019 had not submitted its report u'hen the

Tribunal had passed the order daled. O3.O2.2O20, on the basis of the

report dated 23.O9.201,9, submitted ln OA 281/2019. Since the report in

OA 602/2019 was exclusively about tie present project, decision based

on the report \n OA 281l2Ol9 was eroneous. The joint Committee in OA
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602/2019 snbmitted rIS report in the Honble Supreme Court. as per

order passed in proceedings there, after disposal of the matter b_v the

Tribunal, in Jul_v 2020 (rvhich ma]'be ca-lled the second report). The said

report 1s rn favour ofthe prolect proponent. The F{onble Supreme Court

in its order dated 1 1.8.2020 observed:

"8. A pentsal of the remark eytracted and emphasized herein
ttould indicate that a separate O.A. No. 602/2019 is abo filed in
respect of the instant projed and the Committee has indicated that a
separate report Luitt be submitted bg it. The NGT n the course of the
impugted order dated 03.02.2020 at para 7 has recorded that O.A.
No.281/2019 and O.A. No.602/2019 tuhich are also rabed on an
identical issue are being antemporaneously disposed of bg
separate orders. The same uould disclose that as on the date u)hen
the appeal wherein the inlpugned order is passed was disposed of
along with 0.A. No.602/ 2019 the report telatlng to the project of
the appellant t/,(,,s not aaalla.ble on record belore the NGT iJ
the remarks extracted. aboue are kept in uieu, slnce the Joint
Committee was get to conplete the inspection."

6. The Honble Supreme Court further obsen'ed that thrs Tnbunal drd

not have the beneht of ttre second report of the joint Committee irl OA

602 /2019 rvhich 's as fiied for the hrst trme before the Hon ble Supreme

Court. In that view of the matter, it was appropriate that the order of this

Tribunal is set aside and the Tribunal reconsider the appeal after taking

into consideration the second report of ttre joint Committee and that the

EC uould remain subject to the fresh decision to be taken bv this

Tribunal.

7. Accordinglv, tle matter r.r'as taken up by' the Tribunal on

20.08.2020 for hearing in the light of rhe judgment of the Honble

Supreme Court dated 11.08.2020. Arguments were substantially heard

but on t}Ie request of the learned Counsel for the parties seeking further

hearing by physical appearance, the matter *'as deferred to 27.O8.2O2O.

The Tribunal hea-rd the matter on 27.O8.2O2O and 28.08.2020 arrd
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reserved the order grving further opporrunio- to them to llle notes of

submissions l'!rthrn one week.

8. We have considered rival submissions and perused the record. We

have perused the submissions filed on behalf ot the appellant on

O3.O9.2O2O and a short note flled on behalf of Respondent Nos. 11 ard

12 on O1 .O9 .2O2O.

9. The major issue that has been raised on behalf of the appellant is

that there was no proper appraisal by the Expert Appraisal Committee

(EAC) as per Environment Impact Assessment (EIA) Notification dated

14.09.2006 and grant of EC r,r'as vitiated on account of the project being

wrongl]' treated as Category B under entr_!' 8 (a), instead of category B-1

under entrl,- 8(b) of the Schedule to the 2006 notificatron and also being

iI violation of statutory regulations la_ring down the buffer zone under

the 1961 Act and the statutory requirements of the Wetlalds

(Conservation ard Maragement) Rules, 2017 (Wetlands Rules, 2017).

There is no proper and adequate disclosure in Form- 1 with regard to

area being eco fragile. Complete disclosure about the water

bodies/rvetlands has not been grven in ttre said application. The extent of

construction has not been correctly described and evaluated bi. SEIAA,

Karnataka rn violatlon o[ pnnciples laid dorvn b\ the Honble Supreme

Court in M/ s Goel Ganga Developers Put. Ltd. (supra). SEIAA $'as also not

mindful of the mandate of the wetlands Rules, 2017 and the judgment of

the Hon1rle Supreme Court rn M.K. Bqlakishnan and Ors. u. Urion of

Indio and Ors.J Relerence has been made to National Wetland Atlas'

prepared by the MoEF &'ith the assistance of the Space Application

Centre, Indiar Space Research Organization (ISRO) and Remote Sensing

' (2017) 7 scc 805.1 23
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Application Centre $-herein Kaikondatahalli l-ake has been identified as a

rvetlald. Extracts from the Atlas have been frled on 25.05.2019 by the

appellant \irh IA 352/2019. The \lap annexed ro rhe National \\etlalrd

Atlas (-{nnexure A-7) prominentlv shos's the Kaikondarahalli Lake. The

second report is contran to the first report dated 23.09.2019 filed in OA

281/2019 though tw-o participanrs in the report are common. The report

is also against counter affidavit filed b1'- the BBMP before this Tribunal.

As against the report dated 23.09.2019 (in OA 2Bt l21t9), hnding the

project to be wjthirl the buffer zone of the lake, the second report (in OA

602/2019) holds to the contrary. The representarives of CPCB and State

PCB are common in both the Committees. In the first Committee. BBMP

and BDA u,ere included but in the second Committee SEIAA, Karnataka

and MoEF&CC r,r-ere included, apart from CPCB and the State pCB,

{'ithout BDA and BBMP. The tivo reports submitted b}. the

representatives of the statutory authorities need to be reconciled and if

necessary', a larger Committee constituted v,.ith senior representatives of

tlle concerned departments, to put t}Ie matter beyond cont.rovers_v.

Moreover, the second report assumes that the lale in question is not a

wetland and the restrictions of t}Ie Wetland Rules do not appl-v to the

entire area of the project which hnding mav be in conflict with the Atlas

prepared by the MoEF&CC. It has been observed bv the Committee that

the Wetland Rules should be followed. The rules require demarcation

rrith reference to the flood line, which is not shou,n to have been done or

considered. The correct size of the project needs to be determined as per

pararneters ln Goel Ganga judgment, supra so that if the area is more

ttran 1.50 lacs sq. meters, appraisal is carried out as per category B-1

arld not as B as has been assumed.
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10. Thus, follouing main points emerge from the submissions of the

appellalt:

A. The project proponent has concealed material information in

statuton Form 1A submitted to State Expert Appraisal Committee

(SEAC) irl respect of particulars of the ecologically sensitive areas,

including the ivater bodies and forests. Having regard to extent of

the constructions required to be taken into account in terms of

judgment rn Goel Ganga, suPra, the project has more than 1.5 lac

sq. meters of construction on account of *'hich it $i1l fall under

catego[' B-1 rn vie$ of Para 8 (ii) of the EIA Notifrcalion dated

14.09.2006, and not B under para 8 (i), to be appraised differently.

B. The lake being a wetland as mentioned in the Atlas published by

the MoEF&CC, the project may be hit by the wetland Rules. Under

Rule 4 of the Wetlands Rules, 2017, construction u{thin 50 meters

from the mean high Jlood level obserued in past 10 gears from the

date of commencement of the Rules is not allo$'ed. No demarcation

of tb'€ mean high flood leuel h.as been done or referred to determine

whether t}Ie present constructions are \iithin 50 meters of such

level. The Committee \r'hile obsen'ing that Wetlands Rules, 2017

should be followed, has observed that the area is not falling under

the $etland dehnitron rrithour noung the Narional Wetland Atlas

sho\,ling that tlle area may be hit b-\ the Wetland Rules.

C. The Committee has urongll- assumed the drain to be secondar]r

drain even though in the application of tlle project proponent itself

it is mentioned as primalv drain.
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D. The Committee has observed that the project proponent is

constructing box type storm water drail passing through the

project site. The storm water drain, as per para 8.0 of the report,

originates from the lal<e ald flows towards the lake betw'een the

two blocks. To approach Block-I, it has to cross secondary drain.

The area of seconda5r drain ts kharab larrd, measuring 13 Wntht

BBMP had gralted approval to construct the new qpe RCC drarl

and t\r'o RCC culverts uithout deviating from the origrnal

alignment and measurement of the drain. Thus, even if BBMP has

grarrted permission, use of khctrqb lald ald construction of RCC

box E-'pe drail through secondary drain is contran' to statutory

regulations under the 1961 Act.

E. There is conflict in the reports dated 23.O9.2O19 in OA 28ll2Ol9

and second report in OA 60212019. Both the reports cover this

project. In both the reports CPCB and PCB are parties. In first

report BBMP and BDA are included. They are not in second report.

MoEF&CC and SEIAA are also not in second report. Stand of

BBMP before this Tribunal is against the second report.

F. According to written submissions frled by BBMP on 27.O8.2O2O the

project proponent has violated statutory requirements in obtaining

building plal $ithout first obtaining 'Consent to Establish' under

Section 25 of the Water {Prevention and Control of Pollution) Act,

1974. There is encroachment of w'ater steam ard primalv

rajkaluue connecting two la1<es, viz upstream lake (Kasauanahalti

lake) amd downstream lake (Kaikondarahalli lake). The conceptual

plan shows that there is a primary drain crossing t}re project land

and there also are kharab laI].d.s (meart for common use). The
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kharab land cannot be used b1- the project proponent in view of

condition no. 42 of the DC and a board is required to be displayed

to that effect. The same is sought to be encroached for

construction of internal drive way. Intemal drive way is within the

buffer zone. Various activities of the project proponent are in the

buffer zone.

1 1. As against tlle above stard of the appellant which is supported by

the BBMP, stand of the project proponent is that there was a mistake in

relying upon the report dated 23.9.2019 submitted ln OA 2al /2019

which did not dea-l with the present project and t].e second report

submitted in OA 602l2Ol9 is in respect of the project in question u'hich

is by a credible Committee ald finds the project fully compLiant. Since

the said report was not available earLier, the appeal be dismissed in the

light of the said report. Dealing with the objections of the appellant and

the BBMP, it is submitted that the project has been rightly evaluated as

B category based on construction size mentioned iI application for EC,

Form I, supported by conceptua-l plan giving details. The project

proponent w-ill not construct more than that. The project is not in the

buffer zone of the lake or the drains nor is it hit by the weflald rules-

Sanction plal has been duly gralted by BBMP. U type RCC structure for

storm water drain has also been duly approved by ttre BBMP. Even if the

Committee wrongly took the primary drain as secondar], the prqect is

beyond buffer zone of the primalv drain also. Sequence of obtaining

consent to establish under the Water Act does not aJlect the substance

being a procedural matter, not goirrg to t]le root of legalitv of the project.

Even if there is violation of alry condition of EC, the same can be

rectified. EC is not vitiated.
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12. We have considered the rival submissions. The main issue u'hich

falls for consideration is whether ttrere is contradiction in tJle first report

dated 23.9.2019, submitted in oA 28112019 and the second report

submitted 1n OA 60212019. If so, what is the effect on the project.

Whether second report can be accepted without going into the objection

u'ith regard to size of the constructions, statutory regulations dealing

with the buffer zone of drains/lake, Wetlald rules ard Form I not giving

all relevalt details ald the sarne beilg accepted by the Expert Appraisal

Committee of SEIAA without verification in accordalce w-ith lhe

procedure laid down in EIA notifrcation dated 14.09.2006.

13. With regard to first question, ue hnd that scope of OA 281/2019

and OA60212019 is overlapping. OA 281l2ol9 came up before Bench I

on 11.3.2O19 when a fact-finding repoft was sought. Appeal 54/2018

u'as listed before Bench II. The said matter rras tralsferred by Bench II

to be heard with OA 2Al l2O1-9 seeking restoration of the lake by

removing encroachments from bufTer zone, including the present project

on 8.7.2019. On 17.7.2019, OA 602l2OL9 was filed artd was taken up on

19 .7 .2019 before Bench I. Without reference to order dated 1 1.3.2019 in

OA 2a1l2ol9, the Tribunal sought a factual report w-ith reference to

issue of project being v,-ithin tlle buffer zone of the lake/drains, as is

generally the order of this Tribunal in such matters, to independenfly

ascertain facts from the concerned statutory authorities. The report

dated 23.9.2019 found the present project as well as some other

constructions to be in buffer zone of t}Ie lake, though it w-as stated that

the report \,!'as interim arrd further report will be hled iI relation to the

present project. The Tribunal accepted the said report beirrg in

consonance witll counter aJfidayit of BBMP in t}Ie present matter. On

3.2.2O2O, all the three matters, OA 281/2019, OA 602 /2019 and Appeal
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No.54/2018 \a.ere tal<en up for hearing together and r,r.ere disposed of in

the light of the said report. It is onl_v after the Tribunal passed the order

dated 3.2.2O2O that second report irl OA 602/2019 was submitted in the

proceedings pending in Supreme Court. The said report makes no

reference to report dated 23.9.2019 in OA 2al l2Ol9 t}ro.uglr

representatives of CPCB and State PCB are ilcluded in both tlle repons.

While the report in OA 60212019 is only with regard to this project arld

is in favour of the project proponent but the report in OA 281/2019 a-lso

covers this project (apart from other constructions) arrd r,r'as, therefore,

relied upon while passing t}re order dated 3.2.2O2O. Since order il

Appeal No. 54/2078 has been set aside artd is common basis for orders

ln OA 28ll2ol9, OA 602/2019 and Appeal No. 54/2018 irr the said

report, all the three matters will require consideration afresh as far as

this project is concemed. OA 602 /2019 and OA 2al /2019 will have to be

revived for fresh consideration in respect of this project. We order

accordingly. M.A. 49 /2O2O is disposed of.

14. Relevarrt part of report in OA28ll2Ol9 is reproduced below;

" Existing properties in Kqikondrqhalli Lake buffer area and uiolation,
if any noticed are tabulated betou.,:

7

3

5

6
P
r3

o

A

vi t JVo.lage Sy Violatiotl ol
BufJer

Activitg

Va.ant site No Violation

Vqcant site No uiolation

) Not

, permitted
actiuttg

Graue Yard a

Vacant Site No ublatton

Establishing cross road, Commercial Portion of take
buildings uhere Ananda Sueel and area is

'8
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9

10/ 3

11

11/ 2

rYarrda s LhtltiaLsirc. Sn encroached
Rajrajeshtu ai condiments shop, 3M
Car Care and Bengaluru fruits and
uegelables shop

Renuka High Schoot utith plag ground Not
atd toilet, Sports Centre, Raksha Car pemified
seruice. Residenlial building and ocliuilg
Priuate car seruice garage in buffer t

zone.

Kidzee School and
established

road Not
pennitted

a

cross

Si Mitra Builders & Deuelopers,
established residentiat apartment bA

name "Si Mttra Sping Valteg"

Priuate buitding and commerciql
estoblishmenl in lhe bu.ffer area.

activitg

The project
authoities
haue
established,
suimming
pool, cfub
house and
approach road
in the lake
bulfer area,
uthbh is not
permitted
actiuifu.

a

a

11/2 ALPS Prime Spaces Put. Ltd,t, South east
establbhed residential aparlment bg portion of the
name Alps eslate project area

uthere STP

and Eit gate
situated b in
buffer area,
tohich is not
permitTed
actiuitA.

: 14 Not
permitted
activitA.

Priuate grocery shops and commercial i Not
estabtishment in the buffer zone i pennitted

a

actiuitA

C & D uastes are dumped and used

for Solid Waste segregation by BBMP
C & D Luaste

debrb shall be
remoued and

B 5d

XE
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62

63/ 1

68

contrador

Godrej bg name oWonder Projects
Development hrt Ltd' haae
obtained Environmcntal Clearance
l.o^ SEIAA and consent Io"
estahlTshment ftom .[(SPCB and for
establishment oJ resldentio.l
a?artment tn Sg rvos. 61/2,62 and I

63/2. There is No,l(,. tulthtn the 'l

p"oject area ut'rrich connects.

solid waste
segregation
hos to be
stopped by
BBMP. Not ct

, permitted
: actiuitg

Sy IVo. 62
and. 63 Jalls
under Lake
bufJer area-

As there is
sep@ratc O.A
602/2019 on
thts proleq
the s(:,me
unll be
inspected bg
the
comrnil:tee as
per the order
ddted
19.7.2019
aad sepatate
teport urill
be submitted.
bS the
committee.

Kasaaanahalli ta;nk
Kaikondrahlli Tanle-
und.er const 'uction

to
Project

There is no construction actiuttA except
establishment of temporary labour
shed after some distance.

BBMP hcts to

uerifg tuhether
these sheds

falling under
buffer or not.

Vacant site : No Violation

SIR Enterprises Put. Ltd., established
Residential Apartment bg name SJR
Water Mark

Project
authoities
haue
established
rain uater
haruesting
tanl<" park,
tennls court
and portion of
drtve uaA at 1

acre 17
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guntas falhng
under the
buffer area. 

i

69

7)/)

71

7)/)

73

74/ 5B

There are some residential building
and establishment of park and road in
the lake buffer area.

Not
perTnitted
actiu[tA

pemitted
actiuitA

a

Not71/ 2 Residentiql sheet houses cotstn)cted
in the area of 1 acre 4 guntas and 1

acre 6 guntqs is uacant. Further, the
outner of the Sg No. 72/2 b starTed
leueling land adjoin to the lake. Sheel
building construct[on in Sy No. 73 stilt
erisls.

Nala Khrab of Sg No 71/ 1 of 1 gunta,) Not
71/ 2 of 1 Wnta, 72/ 1 of 1 gunta, permitted
72/ 2 of 2 guntas, 73 of 01 Wntas, actiuitA
74/ 58 of 3 Wntas and 74/ 58 of 4
gunlas of Halla Khrab is encroached
and nala area is being used for
approach road.

a

a1

71/ 2

5

v

Of the aboue listed properTies, the fotlotuing properties haue
obtained Enuironmental Clearance from SEIAA and Consent to
Establbhment & Operation from the KSPCB.

a) Sy No. 68: S-IR Enterprbes Put Ltd., established
Residential Apartment bA name SJR Water Marlc

b) Sy No 11/2: Sri Milra Build.ers & Deuelopers,
establislrcd residential apartment by name "Si LIitra
Spritq Valley"

c) Sg No 11/2: ALPS Prime Spaces Put Ltd, estabtished
residenttal apartment bg name= Alps estate"

d, Sy JVos 61/2, 62 and 63/2: Godrej bg name oWonder
Projects Development htt Ltd"-und.e" constructLon

The releuant photogrqphs on Violation of Buffer are attached as
Annentre 4.

4.O OBSERYBATIOIV Of COMMITTEE ON THE
REPRES.E'VTATION SI'B ITTED BY THE MAHADEVAPT'RA
PARISARJ S.IURA.KSII'{E MATTU ABHIRUDIII SAITITI
(MPSMAS,

The Mahadeuapura Parbara Smrakshne Maltu Abhirudhi
Samiti (MPSMAS) through Managing Tn$tee Si Subramanian
Sankr(J,na submitted updated representation to Kamataka
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State Pollution Control Board (KSrcB). The pointtuise
obseruation of the Joint Commillee b gtuen as Annettre 5.

Further, as noticed bg the commtttee duing the restoration
utork under taken bg BBMP, BBMP established walkuag bg
rbtng the take bed around the peiphery of the lake and
constructed toilet and amphitheater Luithin the lake area.

5.O OWRALL OBSERVATION AJVD SUGGESTION OF THE
COMMITTEE

The obseruations of the committee are

There are three main feeder drains to the Kainkondrahalti ktke,
one on south Eastem side, second on Westem side and third
one touards Southern Side of the lake. The total lake area is
48 acres 23 Guntas.

The lake b rejuuenated jointlA bA BBMP & MPSMAS in the
year 2011 Luith tLL)o setuage diuersion lines to restrict & stop the
entry of untreated sewage, one o4 the LuestenT side and
another from southern side towards east. The manhole
champers provided in the diuersion line Le. from southern to
eastern side was found ouerJlotuing and untreated setuage is
enteing to the l<tke. Aher than this, there is no seuage ettry
into the lqke as the diuersion pipe line prouided toutards
easterTT and Luestem side of the lake. BWSSB has to clear the
diuersion line to auoid the ouerJlouing of sewage from the
manhole into the Lake and plan to haue a tenninal Seuage
Treatment Plant to treat the entire seluage and onlg to allot, the
storn uater to the lake through uettand.

BBMP storm uater drain, Mahadeuapura zone marked the
drain area uhich is oiginating from Kasauanahalli road to the
lake from eastern side and tuork pertaining to rcstoration of the
drain is in progress.

BESCOM authoities haue disconnected the power supplg to
residential houses in Sg 1(o. 7 1 / 1, 7 1 / 2, 72 / 2, 72 / 1, 7 2 / 2, 74 / 5 B
and 73 of Kasauanahalli Village, VarThur Hobli, Bengalunt East
Talulc Bengaluru urbZn di.slricl.

The residenttcrl sheet houses constructed al Sg 1{o. 72/ 2 coming
under the lake bulfer are demolished. Bu[ resrdenttal houses
constntcted in SA No. 73 are still exi.sts, the same need to be
remoued. Vocant area of the SA No. 71/2 & 72/2 adjoining to
take is being fitled with neu soil for leueling.
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Sg No. 71/2: The land adjoining to lake is being used for solid
Luaste segregation bg BBMP, the same need lo be stopped and
segregation of uaste qre to be done at the generation and
collection point itself. The dumping and segregation of sohd
Luaste at the lake belt to be stopped and cleared.

Sy No. 39: The land adjoining to lake is being used for dumptng
of C & D Luaste, BBMP shall be drected to take appropiate
steps to clear the same.

The temporary labour sheds constructed and exbting in Sy ,r{o.

40 need to be uerified bA the BBMP uhether the sheds are
within lake Buffet or not and to take appropiate action.

The concern authorities shall be directed to take appropiate
action to cleqr the uiolations/ encroachment noliced in the
exbting properlies & actiuities in the buffer area.n

Order passed by the Triburel ia OA 2all20l9 ras challenged

before the Hon'ble Supreme Court by one of the affected parties and

the appeal beiag Clull Appeal IIo. 5195/2019 rras disElssed on

O5.O7.2O19. The project propoEeEt did aot challenge the said order

separately but in wiew of ordcr of the llon'ble Supreme Court, it will

be appropriate to revisit ttre said order qua the present project.

15. Report in QA 602/2019 does not tal{e into account the above

report \r'herein tl1e present project has been found to be in ttre buffer

zone of tJle lake. Finding rvith regard to compliance wit1. buffer zone is as

follows:

Actuo.l Butier Zone
mo,lntalned. bg the
protect proponent

A. ttom La.ke Bouad.q,
Minimum 30 m buffer
zone to be
maintained Jrom
Lake Boundary

As 1xr repoft, the
meq.su.ed. d.Lst.l,.ce
trom l(lke ed,ge to
Bl@k-I Bulunng
llne ls ranges
between 77.45 m to
77.9 m, u)hlch ls
cornplytng lalth

Jud.gment oJ
Eon'ble NGT is OA
222/2014, dated
14.O5.2076

Judgement of Hon'ble
supreme court la C'ivll
Appeal No. 5016/2076
d.qted. 05.O3.2O19

75m Jrom the
penp|Lery of
watet bodA to be
maintained os
green belt and
bulfer zone

f zoae,
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B. From

C, From seco
- Minimum 35 m

bulfer zone i-s to
be maintained
fro^ edge of
Secoruiary
RajakaLuue/
Nala

Drq. la

Minimum 25 m buffer
zone to be
mqintained from
middle of Secondary
Rajakaluue/ nala

The distance Jrom
Lek edge to Block-2
Build.ing line is
79.4Om, which is
qlso complging
with r Zone.

No Primqry lrrairl
Not o.pplico.ble

As per report the I

measured dstqnce;
from seconrTary drain l.

to Block 1 Buildtng,
Line is ranges i

between 51.20 m to
54.8 m, uthich is
complging with Bulfer
zone.

The distance ftom
secondary drain to t,

Block-2 Building line
i.s 59.40m, which i-s

also compLAing wth i

zone
C. F'rom

Th.ere is a storm
utater drain passtng
at SA. No. 61 of
southem stde of the
proJect site as per
utLLage map. But, m
the deuelopment plan
approl,ed bA BDA
and burlding pLan
approued bA BBMP,
the nala / storm
water d.rqtl b shoton
outsule the boundary
of thP project site.

. As per report
measttred. the
di,sta,nce Jrom
tertiary drsin to
Block-7 Building
llne ts 26.40 m
tuhich is cofltplglng
with Bu er zone

The aboue table reueals that the proJect ProPonent haue
m,ri,,rta:ined required bufJers from Lake, Secondary na'la and
Tertldry nala Jor th.e building ltne of Block'7 (Godrei
Reflections) and Block-2 (Godrej lake Grztdens). Cotnplgtng
utlth bullet zone. "

50 m from the
edge of the
pimary
Railtuleuo,s

Minimum 50 m buffer
from middle of drain

, Minimum 25 m
buJIer zone is to
be maintained
from edge of
Tertitary
Rajakaluue/ nala

Minimum 15 m buffer
zone b ,o be
maintained from edge
of Terlilary
Rajakaluue / nala
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The above finding of the project being outside the buller zone is in

conflict with the finding in the hrst report dated 23.09.2079 submitted in

oA 281 l2Ot9.

16. Coming now to the second question of acceptabiliq' of the second

report, \^'e find that it is not possible to accept the same straightawav for

more tiaJl one reason. We are not doubting the bonafides of the ofhcers

who have given the report but the report is r.ullerable for the follor.r'ing

reasons

a) Even though t\a-o authorities are common to the tw.o

reports, the reports are contradictor,- with regard to

the project being or not betrg in buffer zone. The

second report does not refer to or explail the hrst.

b) The size of the project has to be determined uittr

reference to the obsen'adons of the Honble Supreme

Court in Goel Ganga (supral rahich has neither been

done by aly authorir--"- nor by the Committee in the

second report. kamed counsel for the SEIAA fairll-

stated tlat no independent verifrcation has been done

and the EC is based onl1' on Form I. Relevant

observations in Goel Ganga (supra) are:

''16. Irudeed. the concept of FSI or non-FSI has no
concem or connedion Luith grant of EC. The same
may be releuant for the purposes of builditg plans
under municipal lanas and regulations but it has no
linkage or connectiuitA urith the grant of EC. Whet EC
is to be granted, the authoitg u.thich has to grant
such clearance is onlg reqtired to ensure that the
project does not uiolate enuironmental noms. While
projects and actiutties, as mentioned in the
notification, mag be allotued to go on, the authoitA
uhile granting pertnission should ensure that the
aduerse impact on the environment is kept to the
minimunl Therefore, the authoitA granting EC mag
lag doun conditions uhich the project proponent
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must complA turth. Whlle dolng so, such authoritg
is not concened whether the dred to be
constructed {s fS, crec or non-.Fsf atea- Both
ulll haue an equally deleterious elJect on the
enuironment. Constructlon itryzlies usdge of a lot
ol materlals llke sand, graael, steel" glass,
ndrble etc., all oJ uthich tuill irrynct the
environment. Merelg because under the
municipal lauts some o.f thls construction is
excluded uhlle calcttlating the Fs,I is no ground
to exclude lt whtle grdnting the EC. Therelore,
uthen EC is granted. Jor d p(rrticuld,r
construction lt lnclud.es both Fs,I dnd non-FSI
c'reas. As la, as e uironflEntzl lau,ts are
coacented, all cornred constructionn ushich ls
not open to the skg ts to be treated as built up
area ln t€nns ol the EIA Notifrcation datcd
14.O9.2006."

c) The second report holds that there is no u'etland

relevant for the project \-ithout demarcalion in terms

of the Wetland Rules rvhich becomes imperative in

view of Atlas published by the MoEF&CC and orders of

the Honble Supreme Court in M.K. Balaknshalan,

supra, Extract from the second report on tlle subject is

as follor,r's:

''It is clear front the aboue definitions of Wetland,
Records of RTC and Coogle images that onlg lake
area oJ 48 Acres 23 Guntas can be consldered
as Wetland, lnot the srtrrourtdirrgs tncluding the
area in questlon in this case. The totol land ol
the project uas earller used for agricultural
a.ctitrities/cltltluatlon - such as paddg, ragi, etc.
as pet Recotd ol Rlghts, Tendnc! and Crop
Intonnatlon (RTC), Thus, it ts not Jalllng under
wetland d efinition. "

As against above, the observations in the M.K

Balakrishanan, supra are

"23. Accordingly, ure dbect the a?plicdtion oJ the
prlnciples of Rule 4 oJ the Wetlands
(Cons€n)(r.tion and Managernent) Rules, 2O7O to
these 2,O7,5O3 rl;,etLarlds thdt hdte been mapped
bg the Unlon ol ladia- The Union of India utill
identtfy and inuentoies all these 2,O1,5O3 u)etlands
tuith the assistance of the State Gouenlments and
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uill al-so communicate our ord.er to the Stote
Gouenments uhich tDill also bind the Stdte
coue':rtmernl.s to the eflect thr::t these identified
2,O7,5O3 utetlands are subject to the PrinciPles
oJ Rule 4 of the Itrletl(rnds (Consen)ation and
Mdnagement) Rules, 2O7O, that is to saA:

"4.(1). (i) reclamation of utetlands;

(ii) setting up of netu industies and expansion
of existing industies;

(iii) manufacture or handling or storage or
disposal of hazardous substances couered
under the Manufacture, Storage and Import of
Hazardous Chemical R.1tes, 1989 nottfied uide
S.O. 1Vo. 966(E), dated the 27th Nouember,
1989 or the Rules for Manufacture, Use, Import,
Export and Storage of Hazardous Mbro-
organisms/ Geneticallg engineered organisms
or celb notified uide GSR No. 1O37(E), dated
the sth December, 1989 or the Hazardous
Wastes (Management, Handling and
Transboundry Mouement) Rules, 2008 notified
uide S.O. No. 2265(E), dated the 24th
September,20OS;

(iu) solid uaste dumping: proutded that the
erbting practices, if any, existed before the
commencement of these rules shall be phased
out Luithin a peiod not exceeding sA months
from the date of commencement of these rules;

(u) discharge of untreated tuastes and efJfuent-s

from industies, cities or touns and other
human setllements: prouided thdt the pradices,
if ang, existed before the commencement of
these rutes shall be phased out tllithin a period
not exceeding one Aear from the date of
commencement of these rules;

(ui) ang constructlon o.f d pennanent
nahtre except lor bodt Jetaes unthh fiftg
metres Jrom the mean high tTood letel
obserued tn the p(rst ten gedrs calc'ulated
trom the date of commencernent of these
ntles;

(uii) anV other actiuitV likelA to haue an aduerse
impact on the ecosustem of the uetland to be
specified in utiting bg the Authoitg constituted
in acardance uith these ntles. '

d) The Committee has taken the salction ganted b_v

BBMP for construction of RCC structure foI storm water
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drail, crossilg secondar-v' drain and also hvolving

kharab land, to be conclusive and valid w"ithout going

into the question of violation of statutory rules (tl-e

RMP), while the BBMP itself has submitted before this

Tribunal that salction u'as wrongly gr-arrted.

17. As held in Hanuman Laxman Aroskar u. Union of India,a EC car be

granted strictly in accordalce with the procedure laid down in t}Ie

Notification dated 14.09.2006. Parameters ald procedure for evaluation

of different categories of projects is different. Category of the present

project depends on size of construction. If it is found to be more ttran 1.5

lac sq. meters, as agajnst the claim of being less tharr that size and,

therefore, the impugned EC treating the project as B wjll be invalid. ln

the said judgement, the process of EIA has been explained in detail. It

involves four stages as follows:

"47. SCREENING This step is resticted ontg to Category 'B'
projects. This stage entails an examination of Luhether the
proposed project or actiuitA requires furth.er enuironmentql studies
for the preparation of an EIA for its appraisal pior to the grant of
an EC. Those projects requiring an EIA are further categorized as
Category '87' projects qnd renaining projects are
categorized as Category '82' projects. Category '82' prolects do
not require an EIA. The categorization is in accordance LUith the
guidelines issued in this regard bg the MoEFCC from time to time.

48. SCOPI IG - At this stage, the EAC or the S-EAC, ds the case
mag be, fomulates detailed and comprehensiue Terms of
Reference tuhich address all rel.euant environmental concetrs for
the prepqrqtion of the EIA. Amongst other things, the inlorrnatlon
fundshed bg the applicant i^ Forn 7/lFonn 7A along utith
the proposed ToR by the dP.plic(rnt fonn the basls lor the
pretrtaration ol the ToR. The ToR must be conueyed to the
appticant uithin 60 dags of the receipt of Fonn 1, failing u.thich, the
ToR proposed bg the applicant shall be deemed qs approued.
Srgnificantlg, applications for EC mag be rejected bg the regulatory
authoitA at this stage itsetf on the recommendation of the EAC or
the SEAC, as the cq.se mag be, and the decision along u-tith
reosons b to be communicated to the applicant uithin 60 dogs of
r e ceipt of app lic ation.

o (2019) t5 scc 4or
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49. PITBI,IC CONSULTATION - Prior to this stage, a Summary
EIA is prepared in the formal Euen in Appendtx IIIA on the basb of
the ToR furnbhed to the applicaftt. Thi,s stage inuolues the
process "by rL'ltrclt the co,rcerns of local offected persons crnd
others who haue plausible stake in the enuironmental impacts oJ
the project or actiuitA qre ascertained with a vietu of taking into
account all the mqterial concerns in the project or octiuitA design as
appropnate." The detalled procedure is stipulated ln
Appendlx lll. SubJect to the exceptlons prottld,ed, in the 2OOo
notifi.cation, all Category 'A' and. Category '81' projects
shall wndertzke the publtc consultatlon process.

50. This stage comprises tLUo components

(iii) A public heaing at the site or in its close proimitA
district-Luise to be carried out in the manner prescibed in
Append* N; and

(iv) Procarement of u-titlen responses from concemed persons
hauing a plausible stake in the enuironmental aspects
s urr ounding t he pr oj ect.

51. The State Pollution Control Boardas or the Union Territory
Polfution Control Committeeaa is charged Luith conducting the
publb heaing in the manner stipulated in Appendix N and
forutarding the proceedings to the rerytatory authoitA utithin 45
daAs of a request from the applicant. The regulatory authoitg is
empouered to engage another public agencA or authoitA to carry
out the process within a further peiod of forly-fiue dags in case
the SPCB or the WrcC does not adhere to the prescribed tine
perbd stipulated in the notifcation. The public heaing should be
arrattged Dt a "systematic, time bound atld transparett rnatuter"
to ensure lhe "tutdest possible prLblic participation at the project
site(s) or in ils close proimitV District-wise". The public hearing
proceeding is filmed and a copg of the utdeo is submifted to the
concemed regulato ry alLttloitA.

52 Within seuen dags of recetvtng a u)itten request to initiate the
public consultation process, the SPCB or the WPCC shall place
the Summary EIA and the application on their website and inuite
responses. The concemed authoitA mag also make use of other
appropiate media in addition to publication on their uebsite to
en-sure uide pubhcitg of the project. On a uritten request from anV
concemed person, the authoritg tuill make auailable a hard copg
of the Drafi EIA for inspection at a notirted place dunng offi.ce
hours till the date of the public hearing. A dutg is placed on the
authoity to fontard all responses and comments receiued at this
stage to the applicant through the quickest auailable means.

53. Afier the public consultation process, the opplicant B dutg
bound lo address alt the material enuironmental concerrLs
expressed duing the process and make oppropriate changes to
the Draf. EIA and EMP. The applicant shall then fortaard the final
EIA repofi to the regulatory authoity to initiate the nert stage.
Alternatiuelg, the applicanl mag submit a supplemettary report to
the Summary EIA and EW.

53



\2"+

54. APPRAISAL - Thb stage inuolues detailed scrutinA bA the
EAC or the SEAC of all the documents submitted bg the applicant
for the grant of EC. The appraisal is carried out in a transparent
manner in a process to which the appttcant shal[ be inutted for
fumbhing claiftcatton in person or through an cruthorized
representatiue. Append* V stipulates that the follouing
documents are qlso submitted to the regulatory authoitA:

(u) Fino] EIA Report
(*) A copy of the uideo tape or CD of the public heaing

proceedings
(uii) A copy of the final laAout ptan
(viii) A copg of the project feasibilitA report.

55. The regtlatory autlloitA m].Lst exantirc tlte docLtnetlts 'stictlA
utith reference to the ToR and cottmunicale an!1 inadequocA to the
EAC or the SEAC, as the ca.se mag be, uithin 30 daAs of recetpt of
the doo)ments. Within sirtg dags of the receipt of all the
docttmenls, the EAC or the SEAC, as the case mag be, shall
complete the oppraisal process cs prescibed in Appendix V.

Within the next fifreen dags, the EAC or the SEAC shall make
categoical recommendqtons to the concerned regulatory authoitA
to either grant the EC on the stipulated terms and conditions or
reject the application, together with reasons. The oppratsal ol
proJects which are not "equired 

tD undergo the Publlc
consultatlon process or the dtbnlsslon of an EIA is to be
ca.ftled, out on the ba.sis oJ the prescrlbed agpllcation Fonn
7 or Fonn 7A, as applicable,

56. The MoEFCC or the SEIAA shalt thereafier consider the
recommendations of the EAC or the SEAC and conuey its decision
to the qpplicant uithin 45 dags of receipt of the recommendations.
The reqiatory authoities shctll nomallA accept the
recommendations of the EAC or the SEAC, as the case mag be.

Where there is a disagreement, the rerylatory authoritA shall ask
for a reconsideration of the recommendation within 45 days of the
receipt of the recommendcttions. This deciston shall be conueged to
the applicant- The EAC or the SEAC shall then reconsider ts
recommendation Luithin a further period of 6O dags and make its
recommendations to the rerytatory authority. The regulatory
quthorities shc,ll then take o decision afier considering the uteus
communicated to it and conueg the decbion to the applicant uilhin
the nert 30 daAs.

57. If no decbion is communicated to the applicant within the
time prescibed, the applbant mag proceed according to the
recommendation of the EAC or the SDAC recommending either the
graftt or rejection of the EC. The decbion of the regulqtory
authoity and the final recommendqtions of the EAC or the SEAC
shall be public documents on the expiry of the prescribed
timelines. Dcliberate concealment and/or the submission ol
lo.lse or mislead,lng in,forrno:tlo'r natedal to the stePs
lnoolved ln the gra^t of an EC nake the appllcatton liable
lor reJectlon and cancellatlon of ang EC grantcd on thrrt
basls.
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62 Under the 2006 nottficalion, the process of oblaining an EC
commences from the production of the information stipulated in
Form l/Fonn 1A. Crucia[ infonnation regarding the parlic'Ltlars of
the proposed project is sought to enable the EAC or the SEAC to
prepare comprehensiue ToR Luhich the apphcant is required to
address duing the course of lhe preparation of the ElA. Some of
the infonnation sought is produced thus:

(x) Construction, operation or decommissioning of the project
inuoluing actions, uhich tuitl cause phgsical changes in the
tocality (topography, tand use, changes in uater bodies,
etc.);

(xl Use of natural resources for construction or operation of the
Project (such as land, u)ater, mateials or enetgA, especiatlg
anA resources tuhich are nonreneutable or in shorT supptd;

(xit) Use, storage, transpott, handting or production of
substances or mateiab, uhich could be harmful to human
health or the environment or raise concems about the actual
or perceiued isks to human heqlth

(xiii) Production of solid utastes duing construction, operqtion or
decommissioning;

(xiv) Release of pollutants or ang hazardous, toic or noious
substances to air:

(xv) Generation of noise and uibrqtion, and emissions of light and
heat;

(xvy' Rrsks of contamination of land or uater from releases of
pollutants into the ground or into seluers, surface uaters,
groundlDateL coastal waters ot the seq;

(xvii) Risk of accidents duing construction or operation of the
prolect, tohich coutd affect human health or the
enuironment; and

(wiii) Enutronment sensltittltg uhich lnclud.es, a.mongst
other thlngs, the lurnlshlng of the followlng d.etlrlls:

d. Areas protected. under internatlona.l a.nd natlonal
legisldtlon;

e. Ecologicallg senslf,Iue areasl and.
f. Areas used bg protecte4 irnltorto.nt or sensitiae

qtecies of flora or fauna-

63. Under the 2006 notifcation, the EC process b based on the
information prouided by the applicant in Form 1. That the
infonnation prouided in Form I is cntcial can be bome from the
following circumstances :

(vl The EAC or the SEAC, as the case mag be, formutates
comprehensiue IoRs on the basis of the information
furnished in Form 1 uhich addresses all possible
enuironmentol concerrs. It is on the basb of the ToR, that
further studies and the EIA are canried out on the rmpact of
the proposed project on the enuironment:

(vii) At the appraisal stage, the rerylatory authoitg examines the
documents subnifted bll the applicant "strictlA LDtth
rekrence to the ToR" and communicates qny urldequacA to
the EAC or the SEAC;
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(viii) Category 82 projects, tuhich do not require scoping, are
eualuated bA the SEAC on the fu]sis of the information
fumbhed bA the app[icant in Fonn 1 alone;

(ix) The appraisal of atl projects or actiuities uhich are not
required to undergo public consultation, or submit an EIA
reporT, shall be carried out on the basis of the prescibed
application Form 1 and Fonn 1A as applicabte; and

(x) An application for ertension of the uatiditg of the EC for
certain projects is to be mqde bg submitting a reuised Form 1

utithin the ualiditg peiod.

64. The inlonnation provtded ln Fortn, serres as a base
upon uthich the process stlpulated under thc 2006
notiticattoa rest-s. An applicant is required to prouide all
mateial information stipulated in the fonn to enable the
authoities to formulate comprehensiue ToR and enable concerned
persons to prouide comments and representdtions at the pubtb
coftsultation stqge. The depth of tnformation sought in Forn 1 is to
enctble the authoities to eualuate all possible imPacts of the
proposed project and prouide the aPplicant an opportunitg to
oddress these concems in the subsequent sfildA. Missing or
misleading information in Form 1 significantlg impedes the

functioning of the authorities and the process stqtulated under the
nottfcation. For this reason, ang application made or EC granted
on the basis of a dekctiue Form 1 is liable to be rejected
immediately. Clause (ui) of paragraph I of the notification prouides
ttrus:

"Deliberate cottealtneti orrd/or subnission of false or
misleading inJormation or data uhich is mateial to
screening or scoping or appraisal or decision on the
application shall mqke the application liable for rejection,
and cancellation of pior enuironmental clearance granted
on that basis. Rejection of an application or cancellation
of a prtor enuironmental clearance alreadg granted, on
such ground, shall be decided by the rerylatory
authoitg, afTer gtuing a personal heqing to the
applicati. arrd follortrttg the pittciples of tattral Justice. '

77. There can be no manner of doubt that Fonn 1 is an important
ingredient in the entire process enubaged under the 2O06
notification- Hence, ctause (ui) of para 8 of the 2006 nottfication
prouid,es that deliberate concealment or submission of fabe or
mbleading information or data uhich is mateial to screening or
scoping or opprabal or decision on the application shall make the
application tiable for rejection and lead to the cancellation of a
pior EC granted on that basis. The declaration uhich is require'd
of th.e project proponent is to a similar effect.

88. The failure on part of a project proponent to disclose mQteial
infonnqtion in Form 1 os sttpulated under the 2O06 notification
has a cascading ellect on the so,l'€nt objectiue uhich underlies the
2006 nodrtcahon. The 20O6 notificatlon rePresents an
tndependent cod.e uslth the qtnued obiectfirc ol balanc-lng
the deaeloptnent agenda uttth t'he PTotection ol the
environm.enL An (lppltcottt cannot clo:i'?r dn EtC, unde" the
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2OO6 not,ficatdon" baxd on subst(rntlol ot propot'tionate
compllance utith the terans stlpulqted ln the notlficatlon.
The term-s of the notif.cation lag down stict standards that must
be complied utith by an applicant seeking an DC for a proposed
project. The burden of establishing environmentol compliance rests
on a project proponent u)ho intends to bring about a change in the
existing state of the enuironment. Whereas, in the present case,
there has thus been a patent failure on part of the project
proponent to make mdndatory disclosures stipulated in Form 7

under the 2006 notification, that must haue consequences in law.
Tltere cen be no qambles utith tlte etlLironment: cr 'heads I utur.
tails Aou lose approach is simplA utncceptable: unacceptqble tf u)e
are to preserue enLironmental gouentance uncler the nde of lau."

18. Stand of the SEIAA, Kamataka is that it has gone by information

in Form-I \ritiout any physical \risit to the site or independent

evaluation. The two reports cover the same project and though t\,!'o

authorities represented therein are common, tlre reports are

contradicton. \\'ith regard ro u'etland, the 'National \\-etland .{tlas'has

not been considered. Once the area in question is wetland, compliarce of

the statutorv rules was required to be gone into in the light of judgment

of the Honble Supreme Coun in Nt.K. Balakrishnal (supra). The extent

of constructions needs to be evaluated in terms of M/s Goel Ganga

Developers Pvt. Ltd. (supra). Even if ttre project as such is bevond the

buffer zone of the drain, it has to be ensured that there are no other

development activities in the said zone, including RCC storm r.later drain

passing through the existing drain / kharab land. It has to be exarnined

r,r'hether box t_vpe constructions/ civil w-ork in anv malner affects the

catchment area of the drains. The Committee has taken the BBMp

approval as conclusive \,lithout independent evaluation. The BBMp itself

has stated that its approvals are against-law. SEIAA, Karnataka does not

claim to have made independent evaluation as required.

19 ln Tata Housing Development Company u. tlOI, 2019 SCC Online SC

the Hon'ble Supreme Court upheld the quashing of EC for a14 19.
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housing project at Chaldigarh on account of violation of environmental

norms. The project r,!'as held to be rn t1le buffer zone of Sukhna Wildlife

sanctuary. It u'as held, following Sudgernents tn Vellore Cltizen s lbrum \'

UOI, (1996) 5 SCC 647 (paras 10, 16), lndran Council for Enviro kgal

Action Vs UOI, (1996) 5 SCC 281 (pr 41J MC Mehta v Kaman Nath,

(1997) t SCC 388 (pr 25) and M C lvlehta Vs UOI, (1997) 3 SCC 715, that

principle of sustainable development was required to be enforced. The

Court has to ensure complialce of laid dorvn environmental norms.

Public Trust doctrine required the State agencies to protect the

environment. Carrying capacity of tl-re environment to sustain a

particular development activit\-had to be kept assessed and kept in

mind. Thus, it is necessary to ascertain status of compliance of

environmental norms at the ground level.

20. In vieu'of the above, w-e hnd it necessarJ,' to have an independent

report by another joint Committee which we now constitute The joint

Commrttee uill comprise apart from the representatives of the four

authorities represented in the Committee r,',hich has Siven second report,

five other authorities/instttutions need to be involved. BBMP aJId BDA

ri'ere party to report dated 23.9.2019, they need to be involved to

reconcile the t\.\,'o reports. Nominee oI Irrigation & Flood Control

Department, Government of Kamataka ald nominee of Revenue

Deparfinent, Government of Karnataka are required for demarcation of

mean high flood Ievel as per the Wetlald Rules. Karnataka State Wetland

Authority is to be added for relevant expertise. Thus, there will be nine

(09) members in alt. The nominee of the MoEF&CC uill be the

Coordinator/ Chairmal of the Committee who, in the circumstances,

should be of the level of Joint Secretar)' or equivalent. The nominee of

CPCB will be the Regional Director/ Scientist E. The nominees of SEIAA,
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Karnataka. State wetland Authorit!' and State PCB will be the respective

Member Secretaries. The nominee of Irrigation & Flood Control

Departrnent witl be the Chief Engineer and nominee of Revenue

Departrnent, Govt. of Karnataka ra'i1l be the Collector. Nominees of BBMP

and BDA will be the respective CEOs. The Coordinator mav call first

meeting at the earliest.

2 1. The Committee will be at liberq' to involve any other

expert/institution. It will be open to hold meetings by video conferencing,

if so decided but it may visit the site, look into the earlier reports arld the

above points, particularly size of the project, compliance of statutory

rules relating to buffer zone,/rvetlald and furnish its report llithin t\.!o

months of its first meeting by e-mail at iudicia,l-nsua.sov.in preferably in

the form of searchable PDF/ OCR Support PDF ard not in the form of

Image PDF.

22. \t v l be open to the appellant and the project proponent to give

their representations to the coordinator of the Committee mentioning

brief points not beyond 10 pages, apart from documents relied upon

within one u'eek from toda5r through the regional offrce of the MoEF&CC.

The matter vi1l be considered furttrer after the receipt of t1le report of the

joint Committee.

List for further consideration on 15.01.2021.

A copy of this order be sent to MoEF&CC, CPCB, SEIAA,

Karnataka, State PCB, BBMP, BDA, Secretaries, Irrigation and Flood

Control Department, and Revenue Department, Govemment of

Karnataka arld Karnataka State Wetland Authority by e-mail for

compLialce.
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September 08, 2020
Appeal No. 54 of 2018 &
M.A. No. 49 /2O2O lN
Orignal Application No. 602 / 2019
DV

Adarsh Kumar Goel, CP

S. P. Wangdi, JM

Dr. Nagin Nalda, EM
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BEFORE TTIE S[JPREME COI.JRTOF INDIA, NEW DELHI

Civil Appeal No. t7t3 of2020

INTHE MATTEROF:

Wonder Pmjects Development pvr. Ltd. & Anr. APPELLANTS

VERSUS

Union of India & oRS. RESPONDENTS

VIT IN ORI) TED

ONB OF NI)ENTNO.7

(Kernrtaka Stttc pollrtion Control Board) 
_

I, Syecd Khaja Mohiddin, S/o. Shri Syecd Kareem Saheb aged abour 54

years, presently working in the post of Senior Environmental Officer ,

Kamataka State pollution Control Board, parisara Bhavan No. 49 Church

Street Bangalore - 560001 IGmaaka state do hercby solemnly affirm and

state as under

1. That I am prcseatly working in the post of Senior Environmenhl Officer,

Kamatata Slate pollution Conhol Board, Bangalore impleaded as

Respondent No. 7 in the instant Civil Appeal and am well aware of the

facts and circumsterrce of the instant case and hence competent to swsl,

this aflidavit.

2 That vide its order dated 02.03.2020, this Hon,ble Court gave the following

dircctions
1A

srl 'i:ill,lL!,

\2r \

Lr. ;'rrr
Jr<

F,i
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"lsnc n ica holh on thc present appcal ar also on the upplicukn

./br ad intcrim cx purlc :tlay.
As pruyad lrtr, lhc rcslnndent.s may lilc thcir retpecllve rcply
u/fitlavir within u period of ten days. Rcjoirulu afffuvit, if uny, he

filcd hy thc upJxlluntt wilhin onc week thereafter.
List the mattcr alter lhrce weaky.

ln thc meunlimc, lhe report in O.t. No.602/2019 shall be lilal in
the Regi.ttry oI lhis Cou ."

Copy of the ordcr daled 02.03.2020 passcd by this llon'ble Court in Civil

Appeal No. l7l3 of 2020 is annexed herewith and marked ar

ANNExURettnp 6

3. That the instant Aflidavit is being filed in compliance with he order dated

02.03.2020.

4. That it is submitted that in terms of the orders datnd 19.07.2019 and

29.07 .20'19 pas*d by the Hon'ble National Oreen Tribunzl in OA No. 602

of 2019 [H.P. Ranjanna v. Union of India & Ors. w.r.t. cowtruction of

Highrise residential apa menl Project in the Bufer bne of

Kaikondarahalli LakcJ a loint Commiuee was formed comprising of

members from Respondent No. I (MoEF&CC, Govt. of lndia.;,

Respondent No. 4 (KSEIAA) Respondent No. 7 (KSPCB) & C€ntrat

* llution Control Board (CPCB) to submit a factual report.

ti0

That the Joint Commitree visited the Project Site first time on 26.07.ZOlg

for inspection. Thereaftcr it rc-visited the Project Site sccond time on

1,

()
or



3o.l2.2olg for re-inspection. A Third Final Inspection of the Project Site \f t t:r

was undertaken by the Joint Committee on 05'02'2020' \

6. That the Joint Cornminee in its Report to the Hon'ble NGT made the gave

its opinion as under:

(a) The residential projecs in have not encroached uPon or

have been constructed \Vedaods Rajakaluves.

(b) The construction is carried out as per the Modified Sanction Plan o

BBMPby leaving Buffer Zone and Drains.

(c) The constnrction is in accordance with the approved drawings.

(d) Adequate space is eannarked for development of Green Belt and

Holding Surfacc nm oIT rain as per EC condition stipulated by

KSEIAA

Howcver the Rcport also opined that the project proponent

/Conccrncd Ilcpartmentr be directed to implement the following

(a) Project Proponent be dirccted to strictly adhere to the building

o)

plan and secondary drain RCC Constsuction

To comply with the conditions imposed/directed by BBMP in

sfrrctioned plarl EC conditions of KSEIAA, CFE from KSPCB,

NOC from BSSWB etc. The built up are mentioned in various

satrctioned needs to be amended as per Modified Sanction Plan

of BBMP i.e. 125,663.06 square meters.

To remove soil dumps in the buffer zones oflake and drains and

to store properly without causing any damage to the

environment. Use such excavated soils for use in horticulture /
landscape development witrin the project site as per EC.

A f; (c)

-/-<\'/
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(d) To take necessary measures tro control fugitive dust ehission

from c4nstruction site by providing tall wind baniers at all sides

of the project, sprinklas to stop re-suspension of dust from the

roads, adequate measuru during material handling etc.

(e) To prepare list of all wetlands of the State and notift as per

Guidelines for implementing Wetlands (Conservation and

Management) Rules, 2017 by the concemed authority to

potentially protect these tanks from encmach.ment and solid

waste dumping as well as the comtmction of roads within in

firture.

(0 To mainain diversion line (UGD)property by BSSWB to avoid

overllow of sewage from manholes into the Kaikondarahalli

Lake. Also to identifr the missing links in the lake catclment and

to have a terminal Sewage TreatmeDt Ptant 0o teat tk entire

sewage generated ftom the Kaikondarahalli catchment. The Lake

shall be filled either with storm water or with heated sewage

only, and protected from entry of unteated sewage.

(g) In case of any violations notice4 the concemed departnent /

authority shall initiate action to levy Environmental

Compensation as per CPCB Guidelines.

Copy of Report of ttre Joint Committee submitted before the Hon'ble

1

* ational Green Tribunal in O.A No. 602 of 19 with Amexures is

to ).exed herewith and marked as {oc

7. That vide its order dated 03.02.2020 in Appeal No. 54 of 2018, the

Hon'ble NGT directed that no construction are permitted in the buffer zone

ofthe Kaikondarahalli lake Catchment and the Environmental Clearances

(EC) granted for a project covering buffer zone has been quashed.

"'' lj r
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8. That agSrieved by rhe order dared 03.02.2020, the Petitioner has filed the

instant Civil Appeal before this Hon'ble Courr.

That the Respondent No. 7 (KSPCB) most respectfully prays that this

Hon'ble Court may be pleased to pass such furth€r/other orders as this

Hon'ble Court may deem fit and proper in the fac{s and circumstance

of the case.

OEPONENT

Verified at Bangalore , on this 6h day of July 2020 that the contents of this

Affidavit is true to the best of my knoflledge and belief.

DEPONENT

SWORN TO ORE ME

sr./At':ill5AnA 'M.N'
aovcc f.'i f: : . '.]:J RY puBllc

Gr)ii ;.": ltrDlA
N.)' eJE'i GF i.hshay' APts'

,rt, r.r. 
'r. 

x.H-M. Block. Ganoana9ar,
i i. nioi, po"r, eungalurrr ' 560 032'- M:944a061543

noav neg. xo....-&?"" :"" "'- "'

ffi-#--:;rz-,ru[ zozo

ii:. .;;lr I

lil?t ' ,'; fi ,l,rca
na-l,:i.. 1:1i:2
E$q.(601.ts;l
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For Appellant ( s I

...f--)...

( SAIIJAY KUMAR- II }

THE CHIEF JUSTICE
IIR. JUSTTCE B. R. GAVAI
I.lR. JUSTICE SURYA XAiIT

couRT fl0.1 sEcTIoil xvII
SUPRE14E COURT OF ITIDIA

RECORO OF PROCEEDIIIGS

Civil Appeal No(s| .L773/2o2s

t{OtlOER PROJECTS DEVELopttEitT pW. LTD. & A R. Appelrant(s)

ufiro* oF rr{orA & oRs, ,ERSUS 
Respond€nt(s}

lilLg.t;',T'.#^lirif;.'^T'#.'r1'.'-;'Jrii#i^'r',Jl'-rilllrAtto.3,'846/2ozo'

DateH:.02-03-zo2o rhis appeal ras called on for hearing today.
HOI{'BLE
lror{,BLE
HOI''BLE

A. tt. Singhvi, Sr. Adv.
Pinaki isrr, sr- Adv.
Joy Basu, Sr. Adv.
V. D. Costa, Adv.
Astha, Adv.
Hinanshu Sharra, Adv.
Gauri Goel, Adv.
Kanak Bose, Adv.
Faisal Sheruani , AOR

For Respondelt(s) r. p.s, patwalia, Sr. Adv.

ilr. Abhlnanue Shrestha, AOR.

ilr. Hetu Arora Sethi, AOR
t{r. Darpan K. ll, Adv.
Ir. Rahul Jain, Adv.

UPO hearing the counsel the court made the folloxin

Dr.
lilr.
itr.
l{r.
its.
?4r .

lls.
l.tr.
Ar,

!,ORDER

Issue notice both on the present appeal as also on the appl_ication
for ad interin ex parte stay.

As prayed for, the respondents !|ay file their respective reply
affidavit rrithin a period of ten days. Reioinder affidavit, if any, be 1filed by the appellants wj.thin one week thereafter.

List the matter after three weeks.

In the meantine, the report in O.A- *0.60212019 shall be filed in
the Registry of this court.

ASff . REGISTRAR-cufi -pS
(IIIDU KUI.IARI POKHRIYAL}
ASSISTAI{T REGISTRAR
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BEFORE TITE HONTLE NATIONAL GREEN TRIBUNAL,
. 

PRINCIPAL BENCH, NEW DELHL

REPON,T OF THE JoINT q9MMITTEE, As PER NGT oRDERs IN THE MATTER
oF or.rctNAl AppLtcATtoN 602 ot ,t, (HI. RATANNA v/s. uNtoN oF
INDIA a. orHERs) w[r{ REspEcr ro coNsTRUcrtoN oF HtcH RtsE
RESIDENTIAL APARTMENT PROJECT IN THE BUFFER ZONE OF
KAI(ONDARAHALLI LAt(E

I.O PREAMBLE

In the Origina.l Appucatioo 6@ of mt9 fited by Mr. H.p. Rajarura v/5 Uruon of
India & Ots., the Hm'bt. N.EoMt Green Tnbonal (NGD, prirrip.l B€rri, Ncw
Delhi issred Ordc"s daEd 19.(7.z)19 (AnnGEr. U, and direcd that "o loctual
lnd eivn tJE, tclott ftorn c la/r.l cor'lnri1.c @t tpriing rx?rcsntint C.nlnl
Polhthon C,/tfi,rl Bod (CqCB), f\a'.af,b St t E,tottunrncnt lnqltl]t A!{,jssm,]nt

Authoity (SEIAA), tanahk! Stott pottrtion Conttd Bfutd (KS1CB), Wondrt
ProjccE Mo?n.nt Pot. Lttl .nd dfti pnW ts Ltd. TtE KSrcB u,il I,c ,tdrl
ag.ncy lo7 a..o!l'/iiruti0,t ,wl otapliaaes" .

Subsequendy, lhE Hon'bh Nadoiul crren Tribr[El NGf], principal Bench, Ne!^,

Delhi issu€d Orders d.ted 29 o7 .z)t9 (AnrGroE 4, stztinr that " namts E p4,ict
PtWD.nts ii- Wontut Pt*.ts Ddatoprfrnt hL Ltd., lnd UEi ptq,cni.sltd htu
*et od&d by ,aigf&c ohidt wo. not inbndal ,o fu .1,!.d in dE onkr aa.l t u *m. cd
tul.kd 'rh. lro d!,, SETAA .rt KSqCB {6!l,t not b. indud.d in ,tu Comni e- 4,
th4 t8t eCt ?'Jith tk ,E,tEt i. r/itteui .ny rreit ,nd is Eicct d. H@oct.
ftpdt ntttiv{s ol Minitlr! d Emr,.,nnrxt, Foz'it arrd Cthutc Ct a,tgr (MIEF e CC)
ncy tu oddd it dtt Coa,r,itk . Ont , drt.d 1g.O?.2019 nalificd od:o ingly.-

ln conpliarEe of ahove nrentioned order, the Karnatala State pollution Contsol
Boad (K5rc8) h&r constituted EEniroring cofiurittee comFisin8 tollowing
mernb€rs .s per Hon.ble NGI oadat and th€ aorrstituEons of the (ofiJnittee are:

+_

s.

No,

N.u & Dqdtl'.tio!|

d MGEb.rt DaF tEEnt

Dr- Murafi lcirlura,

Scientist D clEnge (MoEF rtcf) ,

South ,one office, K.andriya Sadan, {u Floor,

MinisEy of EnvLqrlrl.nL FlresE ard OLn te
l.
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20 ABOUT NEW N,ESIDENTIAL E{,IILDING PRO'ECT & LAXE

The infasEucture ptuial of New Hi6h Ris€ Rfsidential BuJding project is

coming up at Sur1ry No6.6UL 62 atld,6312 ol y*av.nalralli Village, varthur
HobU, Bentaluru Eatt Tdulr Bengaluru DisEict. Thir ploi€d is b€ing d€teloped

and consEucted by Wonder Proiects DevelopEr€nt Pvt. Ltd r,rhkh is ar ars€iate
compaiy of codrei Propsti€s Ltd_ The total alta of tlE proled b 12 

'c'es 
and lt

Guntas i.e. 50382.95 mr. The proFrt site b lo(ated sdi(cnt to Kaitondarahalli

Lale.

TIE Bruhath BangaloE Mahanagara palfe (BBMP) has ranctioncd Ble bui.ldinE
plan Id rhe consEuctbn of BlcL 1 on 30.(BlOtE 6nd the plm is fu$her Ebdified
rnclusive of 8161 2 on 28.05.2019 with velidity up to 27.05.m21 (3 years) as p6
the Zrning Retulatioftr of Revired Mastsr ptan _ mls and Building Bye Liws _

2m3. Tlre sarrtion accoded ir only for R6idcnti.I Us.. TIE total built up area
.nd FAR area of the pmFt i5:

s.

No.

a

o

Site Area

Area dedu(tPd under Kharab

Net Site Area

51,69E.15 m1

1J1521 m t

5038195 El !

d.,.

KoraruMgah, B€tgaluru -56(mf{

z Shri. C V. Ravi Prasad,

Scientilk Officer

Kamataka StaE Environmmt lmpa<t

Asseasnrnt Authonry (sEIAA)

R.No.A0, 7th Fl@r, N Gale M. S. B'rildin&

Bangalore - 560m1

l Stui. G. ThinJmurthy,

Additional Director

Regional Dr€ctorate,

C€nbal Pollutior Contsol Board (CrcB),

NisarSh. Bhav.& 1r Flor, 7t D Main,

ShivarE8ar, Bnn8alore - 56{x)79

{ Shri. ShanhutlEppa,

Senior Enyiron nental

O(fice.

lGnutal. State Polludon Contsol Boaid

KSPCB), 3d Fl@r Nisargha Ehavan,

Strrivaiagar, EenCuru - 560g/9
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Area Reserved for part & Opei sp.(€
Aret Reserved for Civi( Armities
Net Site Arca for R€sidential Developrnent (95%)

M.p lfD*bt proi.d Ct .nd Lt.

01093.87 m !

m^to.56 m I

47842.8 n1

The sajd proFsr wilt be havint rwo Blocks, conrt-uded in two ph6.:5 (Codrei
Ref,ections Phase-t and Codrg take GardeG ph6e -2), the detajls are:

The Revised Maser Plan -Ol5 (Voblre 3), Claus€ 6.1 (b) i.e. AIea for R€sideotial
deveLoprEnt cordidons that apart ftorn tIE provigion ftr adErities and op€n
spac€s tlre arca ior 

'tsidential 
developEEnt shal be up to a rnarimum o, 55* of

the rotal ar€a. Thr r.id proiect (Blek I & 2) h.a ground coy€!-.ge ar6 of 2263*
which is sr€I within dr. perEttH found cover.g€ aaea of BBMp in iB sarrction
plan i.e. <g)%.

) Tfie rrap sfE*,ing tlt€ Fqlfl sits rnd ihe f\aikorrlaralE[i t.ke below:

tl

d.

BIocl /
Pt&.

Baramctrt

Floor

Gmund

flmr
Upptt

Floos!

H.itht
(nt

No. of

Unib

Gl!ond

Covcatc Alta

(m r)

1 2 I m 60.15 265 5.NL76
2 1 I x 60.15 M 5h2.84

Tot.t 62t r0,:r160
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fhe proj€ct site is bounded by

i North side Kaikondaraluui take

t South srde: M/s. Srtam Chirping Apartrnglt & Residential Buildints

> East sde: Vacant Land

> West side Road and Residmtia.l t yout

K. ilond.r.t.lli LL.:

Kaikondarahalli hle situad adio<mt to this proiec:t at north, having totalI
o area ol 4t Ac!6 23 Cuntas, periqrtEr of 2171qIL lo6Ed or Sariapua Road dc€

to Kai.konda.Ehali ViUage The lale aEa has two survry numbe.s ie. 1g Acres 1E

Cunhs coEles undet tle Sy. No3 o, Ka*ondarahali village and 30 Acres and 5
Gunt^s corn6 und€r Sy. No m oI Krsavalrlllalli viUage limits. Th€ae are three
main fueder dreir$ rc the Xa.inkondaralEli ["ale, one on south Eastem srde
se(ond on WerEm side and third orE toward6 Southem Side of the la-ke.

o

fh€ lale rs reiuverEred iotuly ry BBMP & th€ trrahadevapura parisaIa

Smrakshne Mattu Abhirudhi SamiE (MPSMAS) in the year 2011 wirh two
sewage diversior lin6 to resEict & stop tlle entry of unbeated sewate, one on
the wesEm side and arolher from soutt!6n side towards e8t. The Eiaihole
champers Fovided in the divE*)o tirE ie. fto]n southem to ea!*sm sid€ was
found ov.rf,owing ard untleaH sewage b €nbdrB b the lake. Ofi€r tharr thirr
thare is no sawage enEy into ttle lale as tl|e diversiotr pipe line Fovid€d bwar&
eastem and westEm side of tlE hte.

3.0 APPROVALS FROM V^RIOUS DEPA.RTMENTS/AUTHORITY

Any infr8trurtural proiect requires the following approvals from the correm
departdrmt / auth@ltics.

1) Th€ tand ConveEion AgridJtural !o Non-Agicultur..l Rsidential
Purp$s.6 from rhe Deputy CoEr[iq{orr€r, Baryatore Urb.n Dishict GoK

2) Covertunent Onlfi for Qrange of tand use ftom lnduitsial (Hi_Tech) to
Residenrial from Urb6n Develop,EElt Deparkient (t DD)

.l

I

I

I
I

I
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3) Changt Of Land use from lndustsial (Hi-Tech) to Residential from
tldntalore Development A,rrhority (BDA)

4) NC\: from Fue and EEEBency Servics on hre safety norns

5) NOC from Airpon Auttiority of India tor heitht ckar.ances

6) Environmerit Clearrice (Ec) from SEtA.d CoK

A Relnquistunent of atea ft)r th€ park and Open spsce hom BDA

E) De\,elopEstt phr apFoval frorn B EaIoE DevelopEEnt Authoritv

9) BuildirB nan apFovat from BBMP

l0) Regists'ation o, Foperty under Real E rre and Reguhtion Act (RERA) _

2016

1f)Cons€nt b Edauishrnent form Fiariatata State pollution Control Board
KSPCB)

a

,} According b above, tlre pK+{t propoient hd obrairEd the fouonrinE NOC/
approvals from th! correfi dqaftnslt / authorities, the detailg are as rouow:

dr..

s

No.

APPI T.I ODt iEd D.lr

Aolhority

Agriculturd R€sirential pllrF6es

> Sy. No. 6112 - 3 A{r€s (E Gunb
> Sy. No.62.3 AcrEs 02clmb
> Sy. No.6312 { Acrts 2l cunt8

Nc -trnd ConveGion Agioltural to 31.(B.2005

Urbai Distrtt

DC-

Bantdore

2. NOC for heigh t clearance
21.09.2I}t6 AAI

3 NOC for heigh I Clerrarce n.D.816 BSNL
{.

RCC cu-tvers

Permission for CorisEuction of RCC Draih & 02G-2017 BBMP

5 Change of l-and use

Te<i) to R€siden tja.l

from Indusitrial (Hi- 2410-m1? UDD

6. Conforrna tion letter of Changc of l-nnd Us. 8.12.mt7 BDA



7. Ior ConsEu.tion - Bl6k I to. FirE & 22.12.m17NOC

Eh€rgency Sc.vices

L e of Environrnent Gearancelseu 10.0t.20r8

9
31.01.2018 EESCOM

10
19.(2.m16 BDA

ll

Emporary Porcr conn(tion

uishDEnt of area for lhe park aod

NM-T
Relinq

tay out Plan approvd - Blck 1

oTten space

97.@.mfi BDA
12 tion Certitlare of prciectRegistra E.g3.frtg

&

25.6.?o19

Rcal Estae

Regujatory

Authority

(RERA)
l3 NOC for Cor6tsuction - BIek 2 for Fire &

EEErgenq/ Servic6

20.04.2018 Direc{ot

General of

Poll:e
l4 CorLsent to Esfab[shment l2t0.znE KSPCB

15 NOC - for Waier 6uf,ply & UGD 30.102018 BWSSB

16 Modilied PIan Slnction approval - Block 2 2E.05.20r9 8DA
17 Gvt A-ur€niti€s SiE Euilding Plan Approval D.11.zJIg BDA

\zz5
o

+

o a0 CHANGE OF r.JtND USE

Director

C€h€ral o,

Police

sElA -

Kamatrka

As p€r Secridl 95 (2), 95 (4) .nd 95 (4 of Kamatala Land Revenue Act 1961 and
RuIe I07 (1) of Karnat la L.nd Revenue (Arnended) Rules .1964 

the conversion
of land is grarted by thc Ofrie of Deputy Comhirsioner on 31.O3.2fr)6 for non_
agdo{tuial rerideDtial purpo6e in rEspecl ol the property beafing Sy. No.6l/2
neasuring 3 Acfts 06 Guntas, Sy. No. 52 me.suring 3 AoEs m Cuntas and Sy.
No. 63,/2 Eleasuring 6 Aots 2t Gunh6. The iotal land area is U Aqes 2g Gunbs.

v At Fr the Revised M6rht I'l4q j3l\tpL?ol' the proi..ct w-as earmarled tor
tndusEial (High T€.h) Zone. The land use map -a *f* 

"l.p "rr.*irg tu proiect
s e (Sy. NG. 61, 62 & 63) and r1,€ adj&."ir Kailo.dlraha.li tate (Sy- No. m & t)
is shordr below:

1^/

I
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RMP 205 - Llnd U.. I{r! o.p

hb Cj--'
=i-rrL-rr-ptoi.d.it! &tr[.d rt pcr RMp.2OlS

TtE above rand ue prar nap of the proift sile rev€als that out o{ totat ar.a o[
jggtiSS m6- the hnd use arer o{ !!{69r.12 sq- Errs b Hi_T€ch Irdurtsial
(E8.7{%) .Ild 56Ot38 is Valey B,rIft, (1r:6f). h view of above rhe Ilnd It
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ublltatioi ls corGidered as Rrsidcntial use.

area uups are erlclG€d as A-on.rE.! 3 & 3A.

The copy ot the RMP 2Ol5 and Sitc

Th€ Metsopoliren Commisioner, Ballgalore Mdropotitan Regbn Development
Altho.ity (BMRDA) subtr tted propcal 6c! conveEion oI said land korr|
Indusbial u!€ b Residentjal vide letter dat€d. O{.10.m17. Accordingly, the
DePartrncnt o( Utb6n l)evelopr€rL Covt of lGrna!.la vide order NAE 476 BrS
2017 d.ted 24.10.2017 tiven approval for conversa,on of total 12 Acres 1g Guntaa,
horn Industrial to Residential as per S€ction l,l (a) of lGriatala Town and
CounEv Ptarhing Act 1961. The clpy oI the approval is att ched as AnneqtrE {.
ln continuation, tl* p,roj€., Foponerb have ob,taird conlinrution letter oI
Ch.nge in Lnd use froor Bangalore DeveloFrEnr Authority (BDA) on
m.122017 Ic th. chante of land ule ,rcm Industsy (Fli-T€dr) use to R6idential
use. The copy er|ClG€d as Annarl,rr { .

DETArts oF pRIM,rr,y/SECONDAIy/TtnThny 
NAII'S

The ,oint Committee relerEd th€ vilage Elap, the d.rails are as follow:

' E..c ft rca,a.

-r 
t c6-, Ua.t

- 
- r.ritrq..n

;. 
-.) 

'to'lx,v!

t
ra

rDrdJ ri dJ.')drl
{n ,"t'-J.irirdr -
--\d) r.$.r4,. i,raio -,

*,.j s+.r..s4 -vlA

t-.^' \

Vi[.Ee M.p lbo*int Drrin6 & llt.

v
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+ Scconduy Dnin

Thcre are two suearns origiiutes lrom Karavrnahalli llke and ftolr, torr.ar.ls

Kaikondar:alEli La&e Out oI two strparrs. om streiur ,low irlsldc $€ S)-.

Nos. 5t, 57 ard 53, alrd the set.ond stream f,ow in Sy. Nos. 31, .17, ,f8, 46, 58 &
54 and ioins in Sy. No. 57, and turther Row h Sy. No.63.

Th€ said stsaaE$ tlow In KlErab arEa ofEspectjve survey numters and trcth

rtreams Fins bgedl€r ir Sy. No. 57 .nd frll'lh€r flow rn Sy.No.63, ulnrutely

Frning inro Kailonda6hali t !. Tte said drain Ilowhg in Sy- No. 63 to be

considered da ry Drain,

+ Tcrti.ry Dr.in
o

considered as

Thete is one mffE singh drair on Soutieo East srde of |lre proje(r

oriSinating ftorn Sy. No.61, pd$ thJough Sy. No. 43, 15 and 37. Since, rhis

single tine drairE rurrs in various survey numbec, thc same is to be
It)

+ Pillu Krlov.

A single Lin€ &ain i5 spoH (Agncultural drain or feeder chairel) in Sy.

N6. 55 & 52 adiEnt to Sy. No.63 the singh line drain etuds on Se(ondary
drain Sirrce the siryle liie drain tlrmiiat€s ar Sacondary &airq the satne is
to be considered [r Pillu Kaluve or. lr.d drain for whth bufhr zone is not

The large siz. of vilage Elap shorying above details is given at A-nlcru.t 5

6.0 TTIE JOINT COMMITIIE TNSPECTIONS

As Fr [16 Hon ble NGT ord€r, thc ,oint Commihec visjtrd th€ proiect site
FIRST TIME on 26.111019. The commirte memb€rs and oth., officiel pres€rrt
durinS itt?ecti.is are:

{,,.

Mallbat3 Pr6atrt

1 Sfui G.V. Ravi Pr.sa4 sd. off. Reprcsen tarivt ftoft SEIAA
S;tti. G. Thinmunhy

Addition.l Diredor
holn CPCB
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3. shd Sadique Aham€d, RepEs€ntative fiom KSPC-B

Sr:hior Envrronrnental Officer

Other Officers Pr6ant

Sri. AJril Kurh.r M Regiorul Offi(e. Bomnan ha[!

KSrcBEnvtonmen tal Officer

Srnt Malathi

Ere(utive Engtrcel

The Joint CoEErittee had Fetininary visit and discuscion wlth reprGentatiee oI
BBMP and Asst Dir€ctor lard R€erds (ADLR) and rcquFted the Engmeers oI
BBMP Storm Water Drain DvBiorL Mahadevapua and ADLR to c.rry out the
survey of the storm drain .nd rts buIf8 area with respad to rh€ Wonder proiect

to verily the satne. A(cordhgly, KSrcB has addnssed a le{er b coIl(em
deparEnents on 11.0r.2019 to 6rry out survey and subdrit r€port

Accordingly, the DeFrty Dire<tor t nd Re.ords (DDLR), Ba,lgalore Urban
District hai; submitted the Survey ,€pcrt rhrouth letter dated 2(O9lm9. Bas€d

on the suivey Eports r€ceived f[oEr DDL& the ront Cornlrlinee (omFidng oI
fouowing me!$ers has rEinspected the Foied hation SECOND TIME on
30.tL2019 to aicertain the sanE.

&

I
I

I

I

2

B,

1

2. BBMP - SUom Warer Drain (S:WD)

Mahadevapura DivEon
3 Shri. Davrd

Suptrvisor

Assirtant Drecbr Land R€(ords,

Survey Departrnent -Bangalore East

McrrDcc Prrscnf

1 Shri. Ravi KuJIuI. I.K-

Scientilic Otficer

Re presentative froEl SEI AA

z Shli. G-Thirumurthy

Additional Director

Repr6en htive from CrcB

3. Shri 9ranmutlappa

Senior EnvimrErntal Offi<er

Reprtsen lativ. froE] IGrcB

4 Dr. Muali Klishna,

sci€ntist D

Representative frorn MoEF & CC

B. Olh.r (Xti.qs FElaltt

Asst Executive EngirEer

Shri.layasirnha BBMP - Shom waEr Drain (SWbi

Ir,lahadevapura Dwiion
Shri- David

Supervrsor

Arsiltant Director Land Rarordg,

Survey Depaftnant - Bangalore E6t

1
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Ohs{'rr.(iom of th{. loi'|t (i]||rnrilt('$ r\ on 30.1221t19

I ttr' tlrolrr't t'ron 'rrr,ut lu{ .,rr{trth lcll rlr\1.'l h1u* nl t{rsk'rn n(,rlh (,rrrx r
of th('\'ill ldnrl nnrl tht' slnlr.r\ tilnli us{'(l .r\ isiti.('llh( lry lhc fn,I\t
ProFlor.nt. l h(, lrn.tl onu o[ r-rnlrlnr(ti'rr |5 rtlxrut 2,r) \1. l|, lrry.Dttr r|tr,ft,

arc d[rrut I ] cnr|l{ryi\s la,l'ltnll.

b. Tt\' ( ivil (onsrn(lku ol ltlrr.k-l irt ]ll,rthcm oa\l sidr. ({ lh(, pnltr-t \ih, !n

Fh)8rr\c, th('flh'l,rgrnlh of thd !,n!r,,ir sh}rln holort:

.---"-*

c $milarly, rh€ eanh working of Block-2 at weslrrn 5i.te of lhe [l[olNt sitc strrtcd
and the photograph o, thc samr, is shown !r,lora,:

Etr -uqlh:z

d- TIr€ proiect proponent is coistruding the bor type $orEr wak,r dlain n"soirlg Iwithin the p.oi€ct site. The Joint Comhittee Members rcqutstut 0re EBMP and i
ADLR officials to fumish d€taik of the Repon on Draft and Buffers rnaintained

+

o

t.
tr_l

:L!



\13ta

d nece.r".y 6pp.or4 fo. the samc. The photographs of Box TyFe Storm Watr..
dtain G shown below:

Furthet rn order to finaliz! the reporL the Joint Corulittee comprlsing o(
following members EEde arodrer tound of irEpection and creeting on
E.ol,z,,f.

In the Ereetin& th€ Jdnt ComEdttee rcqqesd tlE official of BBMP ard ADLR to
subErit their report at the earliest.

t

o

+

Me mbers PrBant
I DI Dola Chatteree,

Scientilic Officer

Re prG€ntative from MoEF & CC

2. Stui c.Thirumu hy

Additional Directs r
Rep{E€ntative froct CrcB

3.

Senior Environrnental Of ficer

Shri. Shanmuthajpa Reprea€ntative ftom f.5rc8

B OtlEr Officca Pl.rarl
1

Envlrotlmerta.l Officer

Slui Kuhar Regirul Offce- Bomln4rululli,

KSrcB

2.

Assistant Executive Ergineer

Shri. Jayasimia BBMP - S{rorn WaEr Dtain (SWD)

Mahadevapura Diviiolr.
3. Shri, David

Supervisor Sufley Dcp6rEnent -B.ngaldE E.st

Assistant D,wrfor fand Recodt

- ,i6Br ,.:-
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coMPLIANcE srATUs oF
ITRTIARy DRATNs

EUFFEn ZONE Wr-T SECONDARY /

TIE Joint Conunitt€e refened the orders pas6€d by Hon'ble NCT & Supftmc

CourL Rvlp - 2015 in r6fEct of Buffer zolr€ and Environrnental oeararre I
SEIAA, etc. which are detaila, b€low:

,t Brffct rrte rr ptr Hon bl. NCT otd.r drh n U,osZUti (OA- ZZ2 d mll

ln O.A. 222 of 2014 rhe Hon'ble I.IGT, Principal B€nch Dethi diEcted rhar rhe

distance from Rajtulewas, Wahertodies afil wetlands shall be rrEintained as

belcw:

i. In the @ of l-at r Em ftom fre periphrry of rv,.t6 body to be

truintaind as t'€en belf and buffer zorp fo. all the eristing water bodies

i-e,Iak6/wethn{r.

ii- som ftoEl the €dge of the Fifi.ry RaFul€was

iii 35m ftom the cdtes in the (ar. oI secondary Raltule*ras

25m ftoEr the edges in dte case oI tertiary RaBu.lewas

?
This hffer/grren zon€ would be Eratld 16 rE Constru.tio[ zone for all intent

and prll.pos€E, This is ab6ol'rtely essential for tlt purpc€s of sustairable

deydc,prIsrt partictrl.rly leeping in mind tlw e@loty .nd anvironrEnt of dle

aEas in qu€stiorl

B. Buffcr ece .r Fr Holr"bl! slrp,rlc Coni odcr ir rrsFa of CA NoJofS
drlqt 05.8-!n9

Appeals luve been prE{efild un&r Sfttion 22 of [le National Gr€€n Tribunal

Acl 2Ol0 chdlentitrg the abovc rudtfimt ord.r ped by the prirripal Bendr of
the National Green Tribunat New Hhi. tn thir ElattEr, the Hon,ble &rpeme
court passed tlle fultor+ing oder:

.& Duection /Condition No.l oa Hon,bL NGf Ord€r datGt: (x.Oj.ZIb (OA

125/XI)7) has bten sel aside erceF the dir€ction iss,Ed atailEt re+ondent
N6.9and l0-

4
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C' Bu(cr ertr :s p.I R"vi{d M.srer pl.n - 2015 of th. BDA

a) Revis.d Mastc. plan (RMD 2fl5 Bantalore An7, Volume - lllon Zoning of
t nd use and Regulations (Approved by CovL vrdc G.O. No UDD 540 BEil
AA SE 200.t, Dared: 22062Up as pBrt of the Revis€d Master phr mls)

t122 Rcgdetionr rs pcr RMp 2[5

i) Pemrirsibh lend ules

i. Uses pennirsrble turlude: Sports ground, stadiut! plar,grounds,
parks, swunring poolg, ceE6eri€s, garalen Iand and cernatoria.

ti Us€s permiEible under special circuhsrarc€s by the authoriq,: OI€n
all theahet indoor Is(reatior|al uses, dwelling fo, waEh and ward,
sporrs dub6, librari€s, mill booths, HOrcOMS, tl|e area of su(h uie
slrau not erceed S% ol the btat a,fa and shal not be more than G+ I
floor in any cde.

S€tbacks fo,r the .bove will b€ d€dded by the Authority taling lnto
accounl the 6urrounding developfiEflt and traftic scenario in Otat arca

ii) V.]l.y / dnin within thc deo|rr(.H bufr6 for th. v.l.l.y th. followin!
ulas arr allowa{

r. Sewerage TreabEnt plants and Water be.EEnt plants

ii. Roads, grathwals, fornution of drains, culver6, bodg€s, et(. which wil
rlot obsEuct th€ waE couse, run ofls, channels

In cdsa of uaacf bodi.s a 30 fi W.? of ,no dca,.lopficnt zoh., iE to bc
nfdintdi'ad .tottrt.l th.lak (.s r.r r.o.rie E@n!.!toilh d<4tio oI
adioiti.s .tsocidt.d roitt lah. ond this brilftr nay fu tah.n into
di,lo,r'l,t fot ?.*taation ol prrt trrhite sanationjrllg pldns.

ul

I1 the valley portion is a part ol th€ layout/ developrnent pla& dren
that part of the vallel zon€ could be blen into.count for reservation
oI p.rks and oFn spe€s both in det,ebp6Ent plan ard under
subrlivision r€tutations subirt to futfilling secrion 17 of KtCp Act,
l96l and stt 12 ot BDA Aci 1975.

{+
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Any land,alling wrthin thc valley Jor whiclr permission hr hrn
actord either by lhe Authority or (;ovr,,mrnent, anr, then such

Frmissio sh.ll be v.li,l irrt5lr(rtivt d thij land use daseification rn

the RMP 2015. Fcih F missiorE for devclopmens *ull not bt

accord(d in valley zooe.

NOTL The dnins ltuc En ctt$onzct! urht 3 typci rrael! priaaql, sc.ondor!

ond t ftinry. nes. drain, urilt have a byff., ol fi, 25 ond 75n Onansutcil lrum
th. enaft of th. dr.in) r4lnctiury on .ithcfild., .l 

hc..: d,tr;sifcltions hrvc l,.tn

u*i lor the lains rculy ihitilal uhitd f,toh:zdg ll? RMp 2OlS. ln @* thr hufrr ta.
iot lEtn nw*rl du. to .adqTqt d cnr lor aly q fu d\ror ,Ws ol lnns, tt\.'t

hrd on lln: nlenuc E@tdj buftr *tlt h ir rkd in . such cal.s aithaut nlcfting
thc hnd usc plca rrtik aca diry eVpaa lor hliliing/drdto?ncnt/ lntout plon.

Pcrmtssions h ensilitt aE ..tr1naddl at tL hnd t* plcn Ctlt k onilcrl oaly by

th. planning c]gtlE/ ity.

D, Buff.r.r.r .5 F Eotirolmotrl Clcrrexr (Ee iseucd by SEfAA

TIle Envircnmental Oearnnce i:cued by $e SEIAA- Karnatal, Elandat6 vide

Oaui€ 48 lh.t 'th. pajcct pqwant sholl lcaot e b$et of Ea lmn thr l_atr, SOn,

lnn Piwry tujduu, ?Sn lton g{r,adary tufil,lur],- a ZSn fmn Tcfli.ry
Raykolnc in octonlne q E ohld ol thc Pinr:4f Bcnch { Honblt NGf, Nru Dcthr

daud, th Mry 2016 n O.A. 222 o{ 20l{ in ddjr{on to ngtcirnt bufret fro tht otta,

@aEr t{dids in ocandancc ol Lo.. Tl, W * it htained rhd! b. d@rtryd o,

Cdnbh plonting sih indit',.ous tttt *cict sadt qs Netn, At Ct Mrlligt,
Mohagon, Hag, kdrnh Ficlts.tc- rnd ,',tint ired as gnen lth. No const.!,alion

cctivity Coll h kndri*.n ia llv *il btftt ona.'

E Boffer.r!..9 pcr Brn?Uae Dlvclo?crnl Authority (BDA)

Th€ confirnuti@ l€tter o{ Chante in tznd use irrued by the BDA on (E.f2.20f 7

for the change of land u* from lndusE, (Hi- Tecli) use to r€dd€ntial use of l.nd
also mandated for buJ{er zlne i.e. '8u[ ?on ,o h t*o.d 6 pt NCT otlo in

O.A. 222 2011 rdc on 4.52Aft, ftt *nwndings 4 t 
"r2 rcantl / R frrl,lx hodn-

7.1 CooplirR Slrt!3 w.r.LBalf(fzn El

The Deparrment of Survey, Sdtf€rEtt and Land R!@rda Revenue Depait Ent
subrnitted the dct iled $rvey rEport of bi'llrer .rea fo. the said proied to KSrcB
on l,5.(EZlrD, the copy of 0r itporr is errl6.d as Ann.ttrr! G and rhe EBMP,

d4,
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Stonn water Drai& L,laludevapura Dvision has sbmid tlpir 6nel Report on

07.0J.2)20. tllt. copy o{ the reTon i5 errlG€d ar AlDcrurt 7 I}e loint Commruee

reviewed thc su,vey rdFrrt subarutted by the Depaflnrent of [-and Re(or&.

The co[y of thc survl'y.naF ofADLRis sho$n below:

, lsF.r,:':. -E.. :-sr,
!(l:(r., 'j j:a

?

.lF..

ADLR Suve, oup
The compliarEe to ttr. bul{eruone Etulatiotrs as per the ADLR srrvEy b detriled

below:

?

c-\,

Jedgr:uunt of Hoo'blc

NGT in OA Zd /
,r4 drttd l(lE-ar5

,ldtclt'nl ct Hqfbl.
S{paaoa C@rl IE

clr APF.I No. 5016/

2016 .Ltd 05.03.2919.

A.tE.l Brfi.r Zo!.
D.fdrlrEd by r} prol.ct

propotra!l

iL Frco lelc Boondery

> nfi frcm the

periphery of water

body to be

E|eintahed its

Ereen belt and

truIfer zone

) Minimum 30 m

bujfer zonc h be

maintained from

I.\a Boundary.

> Ar p(r rEport th.
measured distance from

t-ale edge to 8let.l
Building line ir nnges

belween Z-45 h to 7/.9n!

which is coErplying wtth

Bulfer zone.

i The digtarEE fronr ble
edge to Blcl-2 BuildinS

lii€ ir 79.40Er whidr ir al'o

cosplying tf,ith Buffer

,one,
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i No Primary Drain, Not

applicable

\23 (

c Flom S.ond.ry Dr.ln/ n.h

d-+

B. fro rn Priol ry Drrin/ !.L
, 50 m from the edge

of fte prirnary

Rajkulewas

i Minimun 50 ,n

buffer from middle

of drain.

i Minklum 35 m

buffer zone is to be

rnaintailred fro[r

edge o{ S€condary

Raialaluve /nala

> Mirimum 25 m

bufftr zone lo bc

maintained ftom

middle of

Secondary

Raiakaluve ,/ nala

i As per report the measurcd

dislance from sKondary

drain to Elock-l Buildint

liflj is rang(E bctwen

51.20 m to 54Jrt Bhich is

complying with Buffet

zone.

> Th€ dirtancr lrom

s€@ndary drain !o Block-2

Building line is 59.{0r&

ra,hich is also complyint

with Buffer zona.

C Froo Tertiery Drril / adt
> MiniErurn 25 m

bidfer zlrle is to be

mainlained frodt

edSe of Tertiary

RaFla.luee/ nala

). Minimum 15 m
buf{er mne ii b he

uEintained from

.dte of Tertiary

Rairlalwe /nala

is a Stolm waEi
drain pasing at Sy. No- 5t

of southem side o, the

Foi..ct sih as Fr vilage

turp. Buq in the

devclopment plan

approved by BDA and

building plan approved

BBMP, the nah /storm
watEr dmin is shown

outside the borndary of
the project site.

; As F report oeasured the

distafte from btiary drain

to Block-l Building lirE is
26.1OEr which is

> There



complying with Buffer

?
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The above table reveals that 0le proiect proponert have maintriEd requrred
buffets frorn lake, Secondary nala ard Tertiary nala for the building Lne of
Blo*-1 (Go&ei Reflecrions) and Block .2 (C,odrej l_ake Gardcns), complying with
btf{er zone.

f

7.2

E.0

CoEplirncc Strts, w.r_t pemritt€d rativity in Buffcr zone

TIle committee reviewed the approved sarction plan to knorv tlle aativities
Proposed in the Bujiu zone of Inle and Drainr- The same is su.rhmarized below

n.,,/

The rnap showing the activities plarlned rn the take rnd d-raihs (s€condarv and
tertiary) is shovrn in rrrap and attached as Ann€rurE t. faoa uUo"" ,uUfe dr.arthritias ptonn d in th. Bql.rs of lak, secondary 0 ,,niory t rains are
?enitt d actioit! os p.r Ctai,lEs 472-7 & 4.122 (i) (ii) ol RMp _mlf,..

CONSTRUCTION OF RCC STORM WATER DRAIN AND CI'LVERTS

The storm water &dn originales ftom kasav,ana_tulli Lake and fl64 6*116"Kaikondarahali tate in $Evey No. 63/2. ttris drain passes in+etwe€n two

:0":- :,*" 
of $e proierL To approach Btock 1, one har to oo5s thesecondary fuaitt lrom Btork 2. The total

cunhs (1315.18 M). 
area of secondaty naJa Khaab is 13

lt tq
q

S. No- Activity AE P€rmitd or not RMP -2015
,{- Letc Buffer

1 8 m Drive way 679.80 Elr P€rmitted
TiarsforEter yard 14).m m, P€rmitted

3. Parks & Open Spre 509387 mr PerrdtH

As per Clauses

4.tzt & 4.1L2

(i) (ii)
B. Nrt Etrffcr

1 E m Drive way ?-W.fi^2 PerEritt€d -do-
C. T€lti.ry N..L Bdf;

I E m Drive way 1?67.5 
^i PermitH

z Extent of STp U6.05 m, Petrdtted

do-

Tot l.ft lVZ7722^.
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hllNll) l!rs !'rrn Jl,l'r,\rt r. rr\ I'n'F\t ltrr,t\'rL1,r r.',,!r\rr .r r r\ri r.( \
Jrdrn inJ : \,h,,r h( \ lr,\ ,uturts s h.'nl .h\..,t,n! llt 1, rr:,..1 ..lnrrnL I't

I llr (,,1'\ ,,r th,

rlr.r'h .nJ N(( l\,\

6ePanJ n\'r.uh.I\. t ,{ thr \h.(tr ..rt,' .lr.r,n Il. t(. t trt\ ,tr. ,

rit(a\ur.!|l1 |!t r\ s.lthlr \ Ilhrr.rDtl t\,,.U1!..11\(,tl:rntt.I.t,,tt\;\.,. lr,
I h. .,ttl,r,'\ .,1 i-i,t.;.i:r,,'\:11"ilrji,r,\rrr{,i,',,'!hr'rr,,r,,'skrr,,.r.,r
l\ l\'Jr.rn .rtrrl ;.'n.r'rnllr. .'r..r r\ (t'vrl.t ,rr ] 1rn ,.r. rrtx r \tr1, ., rr,. ..\ ..,,.t,., L

rrr.lr.r ;Ir,l rl\ lrnn\lilr, Mt rrLr,.rLi
ilr-!hrtrr'\ .rrc llrra,n .r. Anncrr'l' 9. llll, nn,rt t,1,ftl,.n.tr,,r,r r,.,, rrr

l'.trrr.rn.rh,rlh l.rLl,,|lltl,,r h, l,rrhtr,Jnr.,l,,,[, t.rtr rnt,r.r t:i rr, (t!r.,r..-',,r
ll|, l.rt(lh 4l lh? intiryrotrr,,.( 

''r th. s,t.l lt..,f rt r I Ut ,,t t.. l^trn r' t | 1,t .u tn
Cl, i.ri,rr. lh. il(.r.lll\tr.ru rn* rh,th,n[ t,,,\ljr,,t .tr.rn.r^rJrh,,t,,,rrrthxuL,n.,r
U ltF,lr,lnJnJrcm.rnrnl:nr..r,,tn.,ht|,.tr.rl,nq.^.Jr,.:rn,,,.,-.t,r,.t.

rs \h,l|1n a\ AnncrurE l0

lhe pt.1st PmFrnenl ir <on<trucrng th(, h,\ h.F rk,rm \dr(, Jr.rrn fe(\.nl:
hlthln thr. Fr(riri1 nts, a\ [E ths .Fprovat ,!t ntl\fl' fh{, ftx,r.Er.fhr r., liti
frly Sr..rm l\'.ter Jrarn !5 rhoh,n t\,ln\.

I lr, commrtttr: n{{r.(d th.rt t.,. lhr r.,hrtn,|.-lr.rl ,,t U,tlF
culv(rts, tlk, (rGtrng drrrn h..rr drv(rl({ krrtrr,r.r.rlv dnrt tlx,nltlrtru.ht!n U.rr F,
a.'"in ir p"ni.tty (omplcrd. lll. r!..!dt.rl s{ h .n, st,tft.d dJF.r.nt I h,
(onstruation L5 tr,rng (.'rL{ (!ut ar [x, th(. eFlrtoval

9.0 COMPLIANCI TO WETLAND

Ar Fr C,Ol, MoEF Noti,k tion d.t d 26_O92Oli, ar p.ge No 9 sub ([.ue o,
20)& 'pedr.od' Ereinr.n !re. od !ru'l.Cr. a.G FE dind or ldrEr; rr.lEl}Er .utur.l
or arti.ficial, perrruient or hmporan, h,rth lA?tt' that ls rbtic ('' floh,rnf, lr6h,
brrclish or s.lL irduding &€.s of oE in€ rylte, tlE drpifi o, hhr(h ar t,lt| o&,

Cv
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du:s nol cr(.cil sir mcters, but do.3 nol iftluda riv.. ch.nnrli, prddy 6eldt
humln-nud. w.t.. bodi.s / t nk spc(i6..lly @rlaruded for drirldtrE w.t r
purpc.s .nd 5trudu.6 sp€cilic.lly consl d.d for.qu.cu-lh[r, s.h
PrDduc{ion, tt('a.tion and irritrtion puapcas,

As Prr tntarrulionrl Union (or lhe Coorrv.tion of NzloE and Nafur.t
Resooraeg (IUCN), "lralland. means ,,submeged 

or water sarurated lands, both
rEtural anil [un-nrade, pcnianent or tempoaary, witl watea that ii slatic or
Ilowin& fresh, bra.kish or salL includirg areag d oanne water the depth of
which at low tide does not ercerd 6 ftEtefs,

Rearrr Convcntion : ,,fueas of nursl! Ien, peauand oa wate,. whethe natur.l
or aftificial, permanent or trrhlDrary, with w-.ter tiat ii static o, flowin& IIE3IL

ttrackish or sall ir{luding areas oI nurine watcr the depth of which at low tide
docs not Gxce?d su lrteters-.

Furthcr, wet land i5 classified b6€d on Werland hy&ol r, i.€. trunilest tion of
walcr on t}e satpllit€ irnagery Wedand vegetaton - mair y hy&ophytes and
other aquatk vegelation in a part or whole of th€ wetland as obs€rved on satellite
data.

TIE comrnittee reviewed th. R€cord of Right , Tauncy .nd Crop tnjrEtadoEr
(RTg of Sy. No 6112 - 3 Aclts 5 cuntr$ Sy. t,to. 5tl2 - 3 Aqts 2 cunras, and

E. No. 53/2 - 6 Acr62l cuntas from yea, 1953 ro tiu d!E. lt r".rsals that out o(
total 12 Acres 2t Guntds, ot y 12 Ades lE Gunt d wis sold .nd lO Gunb wa6
retained by the Mr. RaEF.sad A. F RTC the leid in question w:as used tor
growing croF i.e. Padd, Ragi, Huali Jowar ad Nilgiri. During tlre petiod oI
,953 m 2006 $e lard was non<onverre.l agd.ultural land. t ttr, h th€ year Z106
the land was onverEd fronr agrio tural b non..griculhEal Esidential purpce
and sold to M/s SSS ploiR.ls. Sub6equ€ntly the owrEr6hip was changed b M/s
Micr ate Trading CoEpany and fiDaly to M/s Wond6 proFtts DevelopEEnt
Pvt. Ltd in the year 201 6_

The GooEle image of th€ I.16 and its rrounding a'" over the pedod fiom
2019, XnZ 2m6 and 2002 are sho*n beloi{:

Crr/
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't lt B dcat Jra ttv ab@c defirrrtilrtts { Wc aad, Rccotd, E RTC ,nd Cflgle nnag$ thd
only lole tru of lA Acfts 23 Gunns on tt otsj/crd 6 W.tlznd, rut tha su'7!'tndinlE
ihcludtng lhe aAo it Et.5,.ion in lhi.. @*. -n,. 

l/,?ll tid oI tht proict @as corlrct usal
fot lgticlllfinat dctinitics / c,,hilrltion - elci as pddy, zlgi,.tc., os pct R.cotd ol Rights,
Tenaacy ent Cop lnfonuno,. /tr.TC)_ Tta/s it is,,ot fdling ladu wtland dcfininoa.

1O.O COMPLIANCE TO ECO SENSITTVE Z)NE

\ezt 20$2

Eco-S€Eitive zones (ESZe) or Ecd i.ally Fragile Areas .re areas notified bv th€
MoEF & CC rround PiotecEd Are.r, Natihal partsand ffldlih ,";*.
The purpose oI dcdaring ESZ! is to creab soEle kind of,sho{k abGorb€rs. b the
pmtected areas by ,egu.latint and Eu-nagiry tli€ activltiE around $ch aEar-
Ttley also act .s a tsansition zone ftom ,r€as of high protection to are4s involving
lesser protection. ThIa, , tti! poj.ct tard dc,:, wt la uid.r @aqorf of Lro-
*nsitioa Zon ,

11.0 ENVIRONMENTALCLETRANCE

A5 per th. EnvircturElhl lrnp.ct Ass6srent (ElA) notification &d l{_9lm6,
the bur.lding and conslruction pmj..ct rchich .re requiEd to ob{ah prior
envtonmen tal clearanc€ are:

SCHED[,,LE

List of ltoic.t! or Adiviti.. R.qai.iq prior E[virolrE .l Ck.rtue

d.,

Crhtory with Thrtshold LiorlPloi.d Adiviry
I Condiliorr, if.iy

Bt i|ding/ Const'7,ction I ats c,td Tottnthips6j..k/ AE bo.loprnel ?roi.

I

a\-*--:+
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Buihiing /
ConsEuction 

Froi.,.-r

> :(l,U)tt tl MInl nnd

< l:,uln srl MIN

tnrilt up nh.il I

t ttr,l,lt q amt fi,r r,ni a:,t

,rttlll tlitt)t: t tlu..n1..,f

_rrrr?ifri r r,riI, n, JtY ri l,,r/

l| th n.lit,iht t.u-
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The [nviromnr'nhl Clearnrrl.\, (l]g isstleij hy thc Sh[(, l(,vcl lirvironrrr,nt lrrrput
Asslssmcnt Authority (SEIAA) dntL{ lo.ot.2ltlL nrcntir)n(\l thnt th{.hrt.rl hlllt
up area is 15,t9J.9 m1 ttu, Fro|trrr,.l l,r(r,lrt (.tln\ist of 2 Ni(tcnrinl t (rits
havirB 2 bascnlenl\ + Ground nrDr + 20 ulrF,r B|(l(.ks wlth 6s5 Units .llic 

copy
of tfu EC is givcn as AnoaxDtr I I .

The cornmitte allo ohcrved that as pt.r BBM|, san(llon plan dt 26.05.219 witlr
validity up lo ? 05.2921 (3 ycars), rlE, krt,tt bujtt up nrl:a (rf thc prr)ir\..t r5i

Blott
Brcenranl

Fbor
Gtound

Floot

Upp.r

Fhos
No. of

Urils

N.t 8uill-tprr!.
(-)

1 I m 255 6L4t4.72
I I m w 64.2.t4.3{

Tol.l 56 r5,66r.06

The above table revels that the net built up arda b 125,666.018 mland numtEr of
unib are .€duced to 625 while comFlaring with EC dat(1, lO.Ol5)fE.
A.cordindy, the total built up are! of ttle pmiect is < I5OO0O rn2 nnd falb urler
C.a.Eo,y B_ nr. EnnirorrP,arntat Ct..rane .pptoo.d b! ,h. SETAA i! ritht t, Vct
tk th'! hold litai/,-

ll.t Cornpll.n.. to Grtalr D.lt r. rrquitlrEni

The Envircn rEntal Cleararre issuerl by thc SEIAA- Karnataka fiEndates vide
Clarce ll (5) that to devetop 4:tl of ttu total area i.e. minih um at Zt,(fi7lt mrot
fte pniect site for grGrn belt and the same shall be plantt d ri,ith inditeno$ trec
species i.e. 1111 planb in hect re having spring of 3m x 3m. On this Foinl the
conrmitt'$ verified thc saiction pla to crGs verify the availaHe iuea for the
saErc. The break-up Ls as foltow:

, ToralSite Arp!

i Nah Kharab

i Civk A.qlenitiej

516S.15 mr

1315.21 ml

25{0.46 m!

d+,



t, Yqg
6 NetSire Aee
b Blek t Foot print
- Block 2 Foot pAnt
> Entire Drive ways
> Trarlsfomer yards
; Cas bank

i Storm water OwC
> Baskettrall (ourt
I Tennrs cout
+ Tot l.rc. utitis{d

: {7&{229 m, (A)

5509.91 m!

. 7658.95 ml

: 7173A0 ml

2E0.00 mr

: 2t.00 nt1

: 4103 rd
589-5 mr

678.26 m!

: Zel(l.gs nr, (B)

t?
+ Blffte hnd f@ crrcn Bdt (A-B) = 254n .y d2 i... s;.x.h

The above estimation rpveal9 that out o, I

rand ror Nara Kharab and o* ",*#I.*;T;J"'::1'IT:va.r'iou5 purpce and the rertaining area available fol green belt developnEnt
(inclusive of bujifuE) ig 254813 rrp whi
area ava,abre fo! gre6r bert is a.re o,.n 

ud io 53 26t Accor'lindy' tl,"

with sErAA condirion. rn",,,,p,.o*iogTr,l ;.*I;::il^T:#j,-:
gtvm as AtrnaruE lZ

(^

11.2 CoElpliarce (o Rdlw{er nian.Eetrlcnl

NOC issued by BWSSB mandared as per Section 72 (A) ot BWSSB Acr and
relevant retulatiorrs to male nec€scary provisk rI' tor harv.<hng rain r{ater. A9
per the Hydro meEorologkal Dyision of lndia Meteorologic6l Deparrrnent
(lMD), New Delhi, the study on Intensity dEation frequency curves reFort for Z
10, 25, 50 and 100 year return !,eriod for Bangalore states that tlle heavist I day
railrla.ll was 17,5m'r i.e. 7.4 run/ }l, 0) bas€d on l0O years r€(ord- Acco.dingly,

the committee estinlaM volume of runoff is:

+ Runoff 1q; = q r 1 
141360 in nlysec

l^/heIe,

C- Ce efficimt oI mn-off .

I - Intensity o( RainJ.I in rnm/fu

A -Draina8e Area in tlectares

The assumptions arer

+ Co- efficient of run{ff lor open ground/ urpaved sheei: O 30

d,
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', htensiry of Rajnfal :7 a rrrur/ lv

r.!-a-ds-. 1M al{at ! rri6,a B*c5.E t riltt !i.l'!0..-

..r4 ,

t

9 Drairoge area available ir j Netsit€ area _ (F@t print Area of BlGk I &2)

= 1jBt2,29 _ 15f,9.9+76!f..c)51

= 3458 {3 mr i.e3.,t6 }la

+ I't!e rotal ru.ttoff: (O .3. Z.4.3.46\ tfr
= o.ml33 Et!/s.c i_e. ltt ,S d/d.y

From above €stirEtiorr the highest .un off during the day could be 1&l3j In];
accodingly the coErErittee revhwed the propG.l of the p]tiect proponent. Tl,e
ProF-t pmponent nEde 0ood contol arer
avoid tlre run{r{ dirEc{y **"r **;ffirilH,L*tr :
Sftondary drah is tr8.20 EL The mound crEaM in betw6n 11,te II@d Co.uol
areas helps in prev€lting dre cress w_ater

rhe deprru or,,",orr -"*,,,"-.* I*TYffi HTTjH
lake. The EEp of thc same is as fo0ow;

ta t.

.t;,:

-asi.,..

.itl tkl,i:u;
( L.,rrP-r !r4

-!:m.r,,;r',:o.' 
JirE:,- ai.r

c= lerut, n,\a 1otIra r;:(

-:n'r.r-' 
,i--r--i!-:L|!r r,b __ j2 jE

I: r;r:-r,(*rr.rr-
.,or5. nrdta a

?-*'r
i? Ii
r ..1

I
ia,

The averaF depth aftd arEa oI swale is 2
Acordinsly. the brrr vohrme.r." JJ:ffi:tfl:ffi#
contsol area b 31m Etr. *hch is equal io abqrt 40 hI3 (or) l.6g days run off_ The
Proi€tt ProPon€nt FopGrd tlEt llroIe oyer dE god @itsd have b€en
conll€tted to the Seondary N.Ia to albw Op exctto natet to florv into the
Secondary Nala.
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r20 coNSENT FoR EsTABLISHMENT (cFEl

The Karnataka State Polluton Contsot Eoard (KSICB) has issued Consent Fol
Establlehment (CFt) 10 consEuct residenbal aparEnent with 655 flats & Club
House to M/s wonder prciects Development pvt Lrd vide order dated
12.10 2018. As per coDsent the tota.l bujlt up area !s t,28,l93_9 mr. There are two
numbtrs of Sewage Treatment plaht (Sfp) proposed with (apacity of 2fO KI-D
and 260 KLD resF,ectivel!,. Th€ copy of the CFE is given as AtutcruE 13.

With respect lo BuJf€. Zone, tlE KSrcB mandated to stri.tly maintain 25 m 6
gteen b€lt / buIler zon€ from the Friphq'y of any late ae per NGT order dated
4.5.2016 in case of O.A. 222 of 2014. The bufft, / green zone wodd be tsead as

no consElction zone for all intent and purpce. The applicant shalt rnaintain S0

m from the edges of ltl€ priaEry Rai*aluves, 35 m ftom th€ edges ur case of
S€condaty Raiakaluv6 and 25 m from the edges in the case of hiary
Raialaluvas.

I3.O OVERALLOBSERVATIONS

The otG€rvations of tlp Joint CoEunittee ale

The project (Resid€fltial) site is lcaH adia(enr ro lq.ftondanhalti take and

the tola.l area of the proi€d is 12 ac€s and 18 Guras i.e.5038295 Ef. The

prorect has Two Blocls, constnr(bd in two phares (codrei Redetiotrs phae_

1 and Codrei tatc Cardetrs Phas€ .2), having tolal groulld covsage arEa of
,0,95.59 ,:.'! 1?,-53%l whici is well withir rhe pelmitd gtosrl{t (ovelage

arca i-e. <50%,

Th€re are three rnain Her dnirE to tlle KaitohdaralElli bke, ore on South

Edtern side, se<ond on W6tern Side and thtud on€ tow.rds Soutll€ n Side ot
the lake. The total lake area is 4t ace5 23 Guntas. The streafis originate from
Kasavanahali lake flow u.r kharab area of Sy No 63 and enter to
KailondaEha Di Irte-

rr

The take is rejrrvenarert joinuy by BBMP & MPSMAS in the year Z)tt wirh
two s.wage diveBion li^as (UGD) to resrri.t & stop the enky of unEsated
scwa8e, one On thc western side and another from sr:utkm sid€ towards
east. 

-l hc manhol(' clt6mb€rs providql in the diversion lim i.e fyom southetn

to castem sidc wa-s lound ove]f'lowing and untreated sewage ij entering to

4
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the lake. Orhe' OuI this, th€re is rD s€wa8e entry rnto Ur€ lake .s the

diveEion pipe line povided iowards eastern.nd rreetem side of the hte.

Duting tt€ period d 1953 to 2006 the land in question was a non<qvened

.8.icultur..l land and later, the land was c(f,twrlEd from agricultural b oon-

agricultual r€sid€ntiat pupose in the year Itr. ln the RwiEed Mader Han .

2olt the proi€ct aiea nrar eaflurked br lndustrial (l0gh Tech) zorle.

Subsequently, tlre pr<ftt proponEnts haye ottained the Change of tand use

frodr IndEEiaI o{!Tech} to Residential on 2{1O.Zn7 from th€ Crvernmeflt

of Karnataka and B.ngalore Devel,optffnt Authority on (E-t2frn. At ol
btal alea of the pr+'cl 88.74X land rse atea i5 Hi-Tccrr lndusEial and dte

renrainirg 11.26* is \rdIey butrer.

As Per the village mrp, there is one Secoidrry drairt one Tdtiary drain and

one Pillu Kaluve in th€ !,rq!ct area.

N€(essary apFovals / NOG kqt var rs aurhcities sudr .s UDD, BDA,

DC" Fire and EsEr8etry Servic€s, An pdt Authority, SEIAA" BBMB IGFCB,

BWSSB have been obained by &e prqa.l proponenB.

A hodel house is cfisiructed at dte W€$t Nortr Com$ of the propedy
having 25(tr) ft , used !s siE offi.e.

The Gvil conrEuction of Block I is in F r€!e, the corEEuctior of b.seEEnt
floor is coEtplet€d and Ground Fho! b in progrEss. f/t herEar th€ cigi
cotrsEuction of Blocl 2 is in the gtagE of 6r$ wor*ing, Tlt excavaH soils

are being stqred in th€ buJder anas. The phoographs o{ tre corstruction

stige are *lown below:

L* -*l+

C

Goddj Rcfi.ctbnt lBtoct 7, Col,st,/1,tctlon ,tet

*
i
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GodEj Lak2 Gadc s (Btocl 2) - Earlh @o*ing slag.

The Hon'ble SuFeme Court quashed tie sder o, Hon,ble NGI w.r.t gulfer

Zon€. But, tle SEIAA and l(srcB both in their dearaices iifled have
mandat€d to leave a tmffer of ZSm from the take, 50m frcm priltlary

Raiakaluve,35El ftoEl Sctorld,I'y RaFkaluve ard 25m ft@r Tertiary
Raialduve in acrordane of the ord€r o{ Hon,ble NGT, i^ O.A. ZZ. d m14.

As Fr Revised Master Plan - 20lt Bengalore the applicabl€ buf{er oI ,Ilo

developdent zore- is 30 m in case of water bodi6, SOEL 25or & lsul
(measured hom enhr of drain) in c.se of prinur',, Se<ondary and Teniary
drairls r€sp€ctively.

Ih€ rhodified sa-fttion dan oI BBMP EErdaEd to bave a buJder of TSrr ftom
the tJke $m from S.condary nala & 25[l fioEt btiary ft..[r. The civil
construcion of Blck 'l and earthwo.k oI Blc& 2 att found as Fr the
Modi6ed sarKtion pLn leavint required buffer hom lake and nalas.

A singl.linc drain (Pillu Kaluve or a tead &ain) spotd in Sy. Nos. 56 & 5Z
for which buffe one is not alrylicabla_

The BBMP har acrorded necessary app,roval b th€ proiect propon€nt b
construcl U- Type RCC dr.in and 2 ncs of RCC bor culverts without
deviating the originrl aligrurErt and rE.sllrtrrElt of tb€ storm rrte! dr.i[.
Accordingly, dral constsuction is in progr€56 as pq approved plrn by
diverting w.ter. The ercavated soil we foond b be stored in buller ared and
a.tordiiitly, the proponent has b.en diftcted to rehoee ftorn bolftr a.rea ard
lo ulie this soil for horticultural purpoa€s by sbring in a prope. D.unn6 .t a
dirhrcrt locatioo.

+
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Ilre proi'ct lanas were earlier used br agradtural activities / cultivation -
such as paddy, ragi. eh., as per Record of Rights, Tenamy an,l cIop
Inlomation (RTq. Thus il is not falling under wedanr, definirion. Also thc
LEP is not notfied as Eco - Sensitive Zone.

Th€ Permissible Fl@r Area Ratio ([AR), t ilt up alea civic amenity area,
number of udb eb. mentioned in DeveloFnent pla& EC and Buildhg plan
(Elodi6ed) are tabulated betow:

'- Modificd Sraakrn pLn

The above table revete dtat tte net built up area rs t,25 6b3.(b h! and rumber
of units are 625 which is iess mmpal€d with EC & Dp. Since, thc total built
up area of the proied fals under Crtcrory B and a(oidintty the EC is isqred
by the SEIAA

Out of toral area of the Foi€lt i.e.4784229 m, alter dedlEting land for Nala
Kharab.nd Gvic ahenitieg 1'160.95 mr arca is utilised for various purpose

and the remaining area available tror t'een b.lt dev€lopfient i.e. 25{El.3t Elr
which is equal b 5326%. , &e area available for green bdt is inore than

{3I of the n€t sit€ .tea rnd complying with SEIAA condition.

TIE propced swaL volu[|e of nood orntsol arEa for holding surbcc run-off
i: 3065 ElJ, whidr is equal to about 40 hls (or) 1.66 days run off esrirEted
conside.ing Ote heavi.st otle day rainlall rt(frded in 100 yeaB in Baryal,ore,
the swaLle voluEe seeot9 adequat? and connection EEde to allow ttE excess
water to flow into the Secondary Nafa. 

.nE groord water taHe level tneet at
7.9 fi for BlGk 1 and 93 rtl tror Block 2 at the Fqelt siE, as per the Cround
WaEr Study leporr of M/s cem Ent*rv prd. Ltd., Murrbni.

The Section {12.2 Gi) i Vd\ / O'.en oI7antu$of land use and Regllatiors

EMP -2O1, pelmis th.t n\lfiir ttu d.darata! bufitr ol th tdtq, ttrc

l'-

r

(7-

P.Iticuks Develop!rnl

Ph! (DP)

E rvlronEant

Clar.rce

Buildlrt

Pl.n'
PelEussibl€ FSI/FAR in % L/5 NA 1.t95
FAR arEa (buil I up arEa) El2 127,149fi 1,8,19J.9 75fiIfi
Ground Covlrage Area rn * 501 n% zL53
civic Amrtdty area in % 5_0{ NA 5.0t
Nu.rnber of units @ 655 6iB
Parking 758 tn n5
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fullaoog u*s/ aaiahes orc zllou,td (tl Scu,ctdge Trcrlnl.nt Pld ts ntil Wntc/
lreotfiknt Phnls, (ii) Roads. PotlvJr.ys. hfitah.,t ol irli s, <llor s, htidges, ctc,
uhidr uill nttt fi!,tr,ttt thc uotctcoutse, ntofls dutrllds.', Acordingt!,, STp,
driveway, Park .rc. are considered and approved by rh€ BBMP in the ldke &
nala bulftrs.

The ftoponert is subEdtting compliance r?ort on EC & CFE conditlons to
MoEF&CC arld KSrcB.

r4.O CONCLUSIONSANDRECOMMENDATIONS

The inJ.astsuctue proi€€t (Residential) of New High Rise Residmtial Buildilg i5
conshucH adja.ent to Xaikondaraia.lli take witl tot l ground coverage of
2263% by obtaintng the Change of Land use ftom Industial (Hi-Te(h) ro
Reridentsal. Th€ proie(t proponent has obtained necescary apprwals/ NOG
Irom v6!iou5 authoriti€s fur consli.ucting two blckg in two Fuses.

A S€(mdary Drain is bis€cting the said trdo ph6€s (Bbcf 1 & Blck 2) and
Kaikondarahalli Irle is situated on ihe North E sr side o{ the proiect tand. The
said Foiect plan is sanctioned aeording to th€ bulftr zone guidelines and lJl€

constnrction is being carried out coErplying with the bo,fier zone regulations of
t^ake and Dmins. Aho the E€rcndary drain ir being a.ltered with U-Type RCC
drain and RCC culverts with an approval o( BBMp.

Ttle Drive Ways, Sewag€ Treatnent plants, fonnation oI drains, culverts etc ale
perlnitted activity within burfer zone and plan is sanctioned ac.ording !o Zoning
of tlnd use and Regulations - RMp 2015, ard ho violation noticed in tlle present

corEtuction of Elocf I & Blocl 2. llte proiect propqlent has no{ tr t up any
coEitfllction in the prohibited bulfe. zones and is complyirg lvith the buI{er
noittls,

Ttre En'riroomental Clealance and Consent for Establishment have been granted
bas€d on the verification of inlorEEtion ard docuEEnts available on records 6
per relevant Acts and Rules. Further the said land is not an eco-fragile / wet lard
and th€ said land hes been classilied eJ Industrial Hi_Tech urd.r the BDA
Revis.d Master plan (RMp) 20f5. A.rordingly, Ole proFl p,mponenr has
obtaiied th€ Change of t-and use from lndusaial (Hi_Tech) ho R6idential.

(-

E
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The area available f6 treen belt is more than 43-9( o{ lhe net sitl'area. AIJo the

swale volune creattd for holdin8 surfac-nrmff setns adequatei the ground

rsatet table varies betw€rn 7 9 m to 93 m at the F,lI,iect site.

From the above, tre loint Cordniltee is of the opiir-on that tI€ residenCral proiects

in qucstion has not .ncrcached uf,on or have been mnstructed on the wetJanrls

and Raialaluves. Tlr consEuction is crrried out as per the Modifi€d Sanction

Plan of BBMP by leaving required BuJrer ZorE of Lale .nd Drai^s. Thc

constsuction G found in a(ordaice with the approvEd drawings. Adequate

space is earEuuked [or developtrrnt of Gr€en B€lt and ]toldi€ surrae run-o{,

durirE rain as per EC condition stiplated by SEIAA.

I Ho*ever. the poject proponm] / corErmed deFrtnrnts dul be d.LrcEd to
implement aftd abid€ tlle louowingi

a) Thc p.(*rt ptopfient shall be dirr.ted to stsictly adhere to tlre building

pr--{G@-a"ir'-Fctioni.LiiFc,

b) To comply with dl€ conditiorB tmpGcd / dire(led by BBMp in saictiorEd I I

plan, EC conditioni of SEl,tu\ CFE oI KSrcB, ard * * tn o*{r. 
| |

Tlre buill-up .rea rDentidEd in rarioos sarrtioE ,"nO f" bef-".a"d; I I

p€r Modified samrion plan of BBMP i.e. 1,25.663.06 Err_

c) To Emove th€ so dumF in th€ buJrer zon€s ot lake & d.rains and to store

properly without auring any damage to the envircrrEnL use srrch

e)cavated soils for ule in hortid-rlhEe/trandscape developtrEnt within the

Ploiect siE as per EC.

d) To ake n€cesoary EEqsl.rl€s to contsol fugitive dust emission ftool tlE
coistruction site by providing tal wind b.rri€rs at all sides ofthe proie.L
sprinllss to stop rE{u+ension of dtrrt lrom the tocds, rdequah
rn€a$rps durlng ruterial handting etc.

by OE <oricemed authority to FEntiauy Fotect th€se t nts beher from
encrorhrnent aBd solld wasle dunping as wel ds the conslfu(tion oI
roads within in future.

d''/

e) To F,iepaE lisi of aU wetl&ds of the St.,tri;;*r-"*ffiff
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f) To Euhtain diverion line (UGD) prop".ly by Bargalor€ Watur Supplv

S"werate B@rd GIiESB) to avoid ovaf,ow of sewage from manholes

inlo the Kal&ondarahalli t te. Also to idortifl, tirc misriry lir s in th€

lale cahhln€rt ard to have a terminal Sewate Trcatsrent plart to treat Ui€

entire sewage genq'acd hom tGikondarahalr cakhrrEnt. TtE Lake shall

be filed eirher with storm waEr or with tseated s€l*ate ordy, and

prot€cted troo1 entsy ol unEt6d s€wage.

g) In cas€ of any violatiofts notied, the concerned departrent / authority

shall initiah action b levy Environncntal Coarptnsrtion as per CPCB

Cuidetines.

C
\\Q..-r.v*I* S#k

Scientilk Offc€t, SEIAA

(Dr. MUnAU XnJSHNA)
Scientist D. MoEFt CC

t4n
(G. IlrrRUMrnTnY)

Additional Drecto'r, CPCB
f[,ha,trAlrrd!
SEO, BNGSouth, KSPCB

*-
7x,,^G/o-"
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Court No. I

Applicsnt{sl

R.spondcntls)

Item No- l0

H. P. Rajanna

Union of lndia &ors.

Datc of hcaring: 19.07.2019

@r^r:

BEFOR' THE IfATIOf,i'L ORIETT TRET'trAL
PRIIICIPAI, IEIICEI tfEW DDLHI

Originnl Application No.602 I 20 L9

Ver3us

(e BOtIr ra Josnct ^R.ra lglla co8r, c*rr.F.ot
EOI'La It JUI'TCE a.r. f/rtool, JUDlClrl, IqACt
llolB! II- IrlnCE E Pl|IrUIl:!A'{1, JVDlqll! rF.rEt
a(x[.] Da llql rttta EEPEFt lrtta

la

ForApplicanqt) Mr. Rahul Chcnrdhery. Advocsr!

ORI'ER

Gricvancc in this applicalion is ateinst the construction of h,ghris€

Esidcntiel epartmcnt prcjcct in Eunicipal khera nurBbcr 4l3l
compri!.d m Survcy llos. 6t/2,62 artd b312, KiNsvatrelaur Villagc,

VarthurHobli, Bcngaluru Easr ta.luk, Ilen8aturu Diltrkt by

Respondcnt No. 9 end lO, Wordc! projccts DevclopEcnt tu!. Ltd. and

turcj Propcnics Ltd.

Accoding to thc applicant, th. protcr is in proNbited arEa of bulIer

zonc of ahc lake end tha Rajakaluycs crossint rhe project lands. Thc

arEa is cco,fratile zon€. Enyironmcnta.l Clearqnce rvas ganted oD

lO.Ol.2Ola stainsr which an apF.al is p.ndrnt and is frxad for
13.08-2019. Thc Environmental C[aarance is in violation ot order of

2

I
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this Tnbunel daled 04.05.2016 in O-A. No. 222/2014, Fon ard

Foundatiot us. Starc of Kamatoka q d Ors- against which an appeal

was decided by the Hootlc Supreme Court vidc judgrncnt datcd

os. Forunrd Foundalio^ &Ots.

In vicw ofabovc, lct a factual and action taken report in thc oatter bc

furnished by joint Comdittcc rcpresentrnt CcntlEl Pollution Control

BoaJd (CrcBl, lGmatakr Statc Eaviroffrent IEJract Asscssmcnt

Authority lSElAAl, K.roataka Stat Pollution Conbol Bosrd (KSPCB),

Wondcr Projccts Dev.lopEent hrt. Ltd. ard Oodrej ProFrtid Ltd.

Thc SrcB piu bc thc nodsl etcncy for coordination and compliaocc.

The rcport may bc fumish€d within one month by e-mail at irrdicial-

nEdripov in.

A copy of thjs ordcr bc s€nt to CPCB, tGrnatala SEIAA.

KSPCB, Wondcr PIojcct! Dr"clopmcrt Pet. Ltd. end Godr"j propcrtjca

Lrd. by c-mail for compliance.

Thc applrcsrt lnay fumish a completc set of papcrs to CrcB,

Karnatal(a SEIA.A, KSrcB, Wonder Projccts DcvelopEcnt pvL Ltd.

end codEj Propcrtics Ltd. and 6lc an alfidavit of scrvic? within ouc

wcck.

Lisr for fufther corsid.ration or 25-09.2019 Th€ eppcal tisr.d

on 13.08.2019 bc also listcd on thc said datc with this mattcr.

ldarsh Kumar Gocl, Cp

a
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S.P. Wangdi, JM

K. Ramalrishnan, JM

Dr. Nsgin Narda, EM

July 19, 2019
OriAiael Application N o.602 / 20 t9
DV

i

l
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Item No- 16

BEFOREASE NATIO AI GREEIf TRIBUNAL
PRTTICIPAT BEIICII, NEW DELHI

LA. No. 439/2019 & I.A No.44o/2O19
IN

oritinal Application N o. 602 / 20 I 9

H. P. Rajanna APPlicant(s)

versus

Unron of Indla & ors- ResPoDdent(s)

(1.4. No. 439/2019 for modification ofordcr dated 19 07 2019 and for
turther directiors & l.A. No. 440/2019 for intenm relie0

Date of hcaiing: 29.07.2019

Revised Order

Court No. I

IIOi'8!t IR. JUSIICE ADIISE KUI/aI GTOEL, CII'^IRIBS{"
tlotr'Bt lE Jrrsrtct a.?. s/ltool, JlrDlcllr rEIlEn
EOi'Ett r& JlllltlcE ,L E.^llxlrsHl^l, JUDlclaL xtxEER
BO!'ELE DR. IACIi IATDA, EiPERT TIETEEi

COTAI

r

For Appl'can(sl Mr. Rahul Choudhary, Ms. Sharon Mathcw.

ONDER

vrde order dated 19.07.2019, this Tribunal sought a fachral

and acrion talcn report from a joint coEmittee representing Central

Pollution Control Board (CrcB), Katnataka State Environment

linpact Asscasmcnt Authono (SDlAAl, l(amateka Statc l'ollutlon

Conrrcl Board tKSrcB), fvonder Projects Developrn€nt Pvt. Ltd. and

oodrcj Prop€rlres Ltd.

Ir appcars thnl narncs of the f'roject ProPoncots i e Wondcr

rr,rt..rs l).r,clopmcnr I\l Lrd and C,filrej I,Iopcrties l-ld h^r'c tleelr

I- " '



t o \zs6

a

fl(l(le(i l)y alislnkc whir'h tvcre rrol lrrltn(krl k, lx a(ldftl in llrc onlcr

arrd the srmc arc dclctc(I, Thc plca thal SEIAA in(l KsrcB should

not bc rncludcd rn the Uommittcc ll3 thcy hovc deall t 4th lhe mattcr

is without ariy merit orrd is rejectcd. Howtv.r, n rcprescnlative of

Minbtry of Enrironment, Forcst and Climotc Chantc (MoEF&(:a)

may bc addcd in the Committ c. Ordcr datcd 19.07.2019 srands

modincd accordintly.

A copy of this order slont with order dated l9.o?.2o19 Jnay b

s.nt to the MoEP&CC by c-mail for compliance. A c.opy of thc order

b. olso lcnt to the partica to whoE ordcr dat d 19.07-20tq hei trrn

cailifi aaDt.

Tta epplicant may tumish a coEpletc sct o[ paFrs (o thc

MoEFBCC end fiL? en alfrdavit of aarvic. within onc week.

Thc applications ar€ dispos.d of.

Adarsh Kumer Co.l. Cp

S.P, Waiadi, JM

K. Ramal(ri shnan, JM

Dr. Nagin Nenda, EM

July 29, 2019
l.A. No. a39l2019 & I.A. No. 440/2019 in
Origirtal Application No. 602l20l9
DV

2
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Llnd conyeRion o.der .uto,natiorty gets cincelled ,nn* ,*-a"qr.L:,i'i'*

)
pRoctiDtN6S Of IHt GOVtRlll{ENT Ot l(AR?lAr^XA

Subj€cl:Conycrr,oa of leid lI om,nduttnal u5e to R€STDEIITIAL pir'ool€-
j d('c 026unt.rr in 5u6.ey I',lo 5tl2. 0tA(rc05 6unti.5,Ol Acre,oz

Guntaa9

m62 -06 a( 1l Gunlra5,n 6112,10lrl 12 A(.e 18 Gu^iaatx.rs.rvenh.lll

VrrlrSe, Venu ruHobli. 8Afl6At0Rt tAST Iaruq _Reg

Rerd Merropotiren Co.nmilsioneLBMROAleiter fl o.€MROLI fi AICIU I t1l 20rr,
0drcd 04-1G2017.

PREAMBL€:

Mt wonder ProtarG Oeveloomanl Pvt. tid,8.n8rl6e.bs rEqu€stedto.COXVEiSlO{ of hnd
komlndustrral ure to nfslo€llrlAt purpore 3 a.re otcunta.g rn s{.veY Ho5U2, O, kre,02
Guntens ,'162.06 ac tl cqnt.as in 63/2,Totel 12 A.re !8 Gunt isx4rrvanhalli wl.E€,
v.nuruHobli. oAilcALoxt EA5I l.luq. eraminEd under techml{{.} x T.P.P-A.I, lg5l,placld
b€tde lhcB.nS.tor€ DeElopmenr aulhonvsE€?lhSheld on 17{6'20ll' deodcd ro sutftir
proporalfor thc (onveEion ol3Ac 5 Guntaa5 |n 5ll2, olr<re 02 Gunl.as In 62. 06 & I I Gfiters rn

53,/2. Totrl l2 r,tre l8 Gunta.rt as.a va nh.lli Vllrage, VerturuHobh. SAIGALOI€ EaST Ta,uq, tothe
Gov€.nment thro0Bh BMff DA.

Mctropolit3n Commi5rioner,EMRDAh h6 lerer d.ted Oa'[0-2017,.ead rlrcve,rub.nitted
proporel lor the convcrsion of3^c t GrtEat in 6l/2, OlAcr. 02 Gurt.es m 52, 06 Ac ll Guntr.l
in 63/2, ro(el 12 &r€ rB Gunt.lsxas.ava.h.lli villrge, v.nurullobli, oaNGAtORt EAST Ttluq
fto6 industr'rl ure toresidential ue€.

Afte..r.mining the 5ird p.oposal, lhe Gov€rnmenthat ord€red esbelow

GOVfRNMEITOROtR No. trAt aT5 US m17.8.63lore,Dared 24-10.2017

?

n the h.d(8roudd olthe poirtrrph,n€d in lhe proporil,u/t l4(r)of(rrn:t L Town rd Country
Pl.nrxnS Act, 195t, Govprnment h.5 Siven .pproval lor th€co^{€rnon ofSAc 5 Gur*.a3 in 5ll2,
03^.re d2 Gunt.is in 62,06 A( ll6!r.t..s in 63/2, fotel l2 Aata l8 Gunt..rosaavanhrll' Vill.ge,
Vanu.uHobf, SANGIIORE EAST T.klq lrorn indur(rial tor.rdlnri.l
ui€,iubre(ttofollor^,lngcDndilions :

? l. ll there i, .ny progor.l in th! MASTTR Pl,Al'l forextentlirn/wldeniog ol lhs
rord,orup8rrdnion o6l.t! Hifh w.y o/ ltetbnal HEhway, , nc<etsary hnd to b€
pre!€rved at rhe tine of .pprovil ol Planlsy out, neaels:ry tt€ps to be telen lotrain
waler harv6ting

2- i, there .re .ny Civil dEputes, pany to b. bound bvcoun orderli'Jdgmant,-

anyinfo.mrtion r, ldlndwtonglldged

4. other conditlonr thrt m.v be impolrd by BMRDA

c.<:,

{
o

;.-\ v-t.
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Buflrr toncland to be lrr(<flyr.rt,rr Dcr nrt,l tlx L t/a,,n.rt ll I t, ./..uh \t.n,.r', /
Iecdcr. na, Mi11 fr.r',5rt trn(,/ natMny rre(f, p,r5rnrt rh.unththr ..rnt t,uut

o.rginrlrcford5 ro r)(erJo.ln<.d/yllitrod ny gMIDA ii (trc I'nr'otp,v r4nrrorov.rl

ll. order pas5cd by iAT()I{Ar. GREET{ TRtoUt{At,n o A.s-flo- ?2Il2014. oN (M-01-

2016,pre5crdq burfcuodearosnd tanl/crnrls/rai.lalur. hrr to belepl .^ mrMat rhc
time of sa.ld|on ofbu{dlng ptm.

12. Fees [o b€ ootarmd/reinlneduvl8 ol (An ATANA lowtt end COUITRY P[AN[|NG A(t.
t951,

13. Said chante ot land ule/cony€reon to beadopted in fu!/cornprehe^rve m.nnerar rrrc
time of revirion ot MASTTR flAn-

14. I i, maftdarory ro obtrin l{.O.C fromdcp.(rDEntj/iurhorid$, aonaem€dbefore tii(tng up
.nydevcloomenl wo.(tn rhe lind .Jnd6 .€l€renc€.

l5 t lhe Aut |o l(ylrraylfipora,

0y order and ln th€ namc o{ Govcrnoa ofxaroalale,
sd/-

r 5.,AGAO6}IA REOOY,

Und€. Sacreory to tre Goyernm€m,
DcArrtmeot of Urban Deyelopment.

,81, RDA,8alu.lqe,

6

7. acrnsent lerlor to bc otrrnn({l Iom ilrtc po|tlnio artrrl,ol fio,ti.t, t,,,trr(,ua,rtj !h,,tr'(]lu,
pro0osLd pueo1o.,

E. Chn.tsc rn lind rl rj flo(a ro.onl for.tadnin8 r8ht ov.,r troporry, rl .my
c c/rf,€ffXn$b€forc .rry Cdrnu/r 116 (3lrirx| nrv(,dur^,,r -1964 or t rd nr'lo'trr!
Afl.CONVERSION Ot l ND/Urnflc lr rdricd tofinnl oils'liud9nx,or. 'n th,l
regnrdAppllaint shrllsubmrl r Ocd.r: lofl rhirh€ i,bourxl lrytrDl InknL4it,lh I h( w,ll
norcl.hfecsplld lor thnnge ollindJnd6n|] cfinptv wlrh,r

9. Authonly ha5 $vcnJ.lmrnrstra!verppror, /rlncrlfitor th€ (r5r rp.omrnrnded lorrhnnBr
oftand ure/(oflvereon/. h siJch orer,it ,., rJrc .$ponrbrt,ry oI lhc Audrontv rorrr,n,t(ry
clljtmlll€lccirucal pdnts .nd il th€re rre.nt lip5(r in ttrr(hrngc of hnd ut!, AUTIIORTTY

*ill Ur5ol.rly rrlponstbtc to, ir

10. Zooal Rr,gulat,off, cordlttons to be rtrictiy loll(,wad

To

1) M€

+

I

2t Con6&lioiEr, Eengalore or^/elopft ent A(hortty,Bro8rlora,

t) M/r. Wctde. Prole(r Devetop.nent pvt. trd.,t 80, HutftC.+r(enl, 2- Crol,
81.lgalore-560001,

4)S€Erioncrrrd Fll€/trtra.opy. .ri:.-' ... ,-a .,

[avlle Ro.d

,,,Y 610

!l.Si. nllAUill I' l l: "tn, r ' '

A)rt,-.,:t.l'. r, ' rr: i'P.,'
(':t |\:it'\

.tl, t.,,- '.'t.''''r

z
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BANGALORE DEVEIOPIVIEIII AUTHoRtTY

N0. Boly'Mrpct u-18- 19/ 2014-:lJlrf{x,l20r7.\a Dared:8/12/17

CONHRMATIO'I LETIEN Of CHAITGE IiI TANO USE

Subi€GL Request hade by the Applicant and owner of wonder proiecB O€velopment pvt Ltd.,For the
chanee ol land us€ hom tndustrylHi tech) ule to reridential use of land situaled in survey No.6t/2,
lcsevanhllli vrllete, varluruHobti, B.n8.tore E.st ratuq, 3acre s Sunta in sy flo. b1l2, 03 ecre
o2cuntaas in Sy No.62,06 Acre 11 Gunt.as in Sy No.5f/2 Totai 12 A.re 18 Guntaas afea u/s l{la) of
x.T I P.Act t95l.Re8.

f,cferen e: Apglicanf! pte. d.led 2S-11-i016.nd 06-12,2016,

2. E.nBelore Devetopment Authorivs Town ptanninB Meetin8 Subiect No.9t12017. Daled 17,O8-2017,

3.rhis or{ie Lener No.BoA,/MTrycru-18-19/2016,1?/r1s6, 2017,t8, Dar.d t3{+2017,

4. GoverDrhent Order ilo. NAE/476/B,f,12tr.7, gang.tore, Dared 2+1G2017,

5. This Otf{e tener No.BDA/MTP/C| U,1g-19,/20f6.17lt4tt,/2ou-t8,Dated 03-lt-2017, intim.ri^g rhe
appicant to remit fees of Rs- 10, 85,920/_

5. Accountr Oflicer, FiDance Division. B.O.A_ has confirmed havrnB remi[ed Ri. 10,85,920/_ vde Cafla.a
Sanl Chall.n No.5i23 oated Ol.11 2017, by the Appticanr

Agplkant has vid€ Refrren e ll) requested lor charBe/ -., For the.han8e of tand use lrom hdust ry {Hilech) u5e to, prescribing -rejidential us€ of lind stuatld in Survey No.EV2, l(asavahhalll Village,
V.nuruHobli, Bint.lore EastT.luq, 3Acre Sgunta in Sy {o. O1n, 03 acre O2Guntaas in 5y No.62.06 Acre
1t Guntaes in 5y No.63/2 Totat 12 Acre 1E Guntaas are. u/, 14{a) ol X

+

l-l
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Prolosal sa! erahrned, pta(ed,or Cerrron,rr Subie(t No.91/2017 r the mrelrnt of Tow0 Flannlnt

Commitlee ol EAMAtOnt OEvtIOPMtitT AUTHORITYVde Refcrence(2], After di5cu55roo, obFdions

lubmilled by touNDtH ot vtswa xANNAoA saMAJA INAGAR|xA H|TARAXSHAiIa SAMlTtl ,rl!o 
^nUN

XUMAR AGARWAL Meetinf oblery€d lher€ Ii m asa^c! in tha obFations submilted, decrded to

subhit proposal with rero,hmendatonr to th€ Govamment throuth BMRDA. for the ahrnge of hnd

u3c lrom lndu i'' lHi tech) us. to- preiarib,ng -rHid€ntial ure ot tand rituoled in furvey No.6l/2,
X.s.v.nhalli Vill.t€, Y.nuruHobti, 0rn8abre East T.tuq, 3Acrc S 8unta it Sy No. 6tl2, 03 acrc

o2cuntaes in Sy }t0.62,06 Acre It Guntaa! in sy No.63fl rorat t2a.re 18Guntaa! eiea u/i t4(a) ol
K.lT,P.Act t96r

As per the de(irron ol the Town ptanninE Comminee propolal wa3 submittad to the Govemment
lhrouth 8Mn0A, vk e neterefte (3). Govrflvnmt h.rttvcn .pprovalto the p.opoEl impoerB aom€

tenerrl (ordltio ni.

A! per Gov€mnant Ordcr, Apptkant wai intimited to.emit totat Fees of flr fO,E5,92O/_lRs len lakhs
eiShty five thousand nine hundred 6lly onhl .A.cordintty, Applkant h.j reminld Rr.10.8S,9lO/-.lRs.
Ten lalhs eithty tive thou3and nrn. hund.ed ffty only) et Crn... B.nt, ln !h. premises ot the
authorily/SDA,rvide ct|afar ,.io. s3l3oaTEo o+ll-2017 Thr! h.5 been conrirmtd by Ac(ount5 olticer,
Finan(e oiv+ion oh 27-11_20!7 vidc neference (6),Chantc of land r.rse requested by de Appti(.nt _ tor
the land sirlr.tcd in Survey ilo.61/2, bevanh. i ViI.!c, Vartu.uHobti, Bang.to,e East Tatlq, lArre 5
tunt. in Sy No. 6112, 03 ,c.e O2cunt a! in Sy ilo.5l,o6 tur. 1l Gunta.s in Sy No.63/2 Totit t2 Acre tE
Gunr.ar aree ry'314[a) of x r.T.p.ad r961, Jrom hduitriar(Hi techlpurrole5 to Esidentiar purpoles u/!
tq.) ot x.T.T.P.Aqt.,1961.3ubled to conditions menrb.tad herc b€bw.

* Xxrrxxn/ f'.rrlher n.a
t:, r: tr;,i Ffri

Cuy

i 1.,. l, -i3t
n.
t !! tl 21tl
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l. ll there is proposal in the M.ster pten for ro.d wk enint up tradotion ot State Hith way or C€ntrdl

Hith way, nec.rgry land lo be r€re.ved al the tme of approv.l of DesiBn/Plan. netessarY acl|on to t'e

lalen for raln harvestint.

2.lfthere arE any Civilsuiti, they /ihould be bound by tlE Coun,3 oder

3' Buffer lone to be rei€rv€d is per NGT Rul€s fo. the Lale/c.nal/H.T I'rne/sub Slation Frcde'lntll Ease

Mass Tran$t lifie/Railway t?aal. areaj

! nil is nor a re.ord to conteDd/cl.im property .nd und.r Land Reformr A(t, .lro U/i 136(31 ttnd

Revenue Art,Or it (ases .ra pendlnt bafote any other Coun, lhit rhalge ol land ure i3 5ubiect lo final

Order of the llon'ble Cou.t.ln thi! iet.rd the applicant rhouu mate a de.laration/lh.l he i5 bound bY

the tinrl OrdeR of the xon'ble Coun., that Feal Fi, trmin€d \xilh Rgard to chanSe in Lnd ul. -
Refund will not be claimad.

5. Conditiohr in Zonal nl8ula tions to b. mand.torilY fulhvred

6. lt ai mandatory to oblain NOC htter kom the respeative depadhents' bElore takln8 up any

davalopmental worl5 m lhe lsnd unaler reference.

7. Auibing plan toi resid€nrial purposes lo be got $rrctioned lrorn lh€ Compelent Autlority, at pe'

Zonal Fuh5.

8. tf wrorts intormetion/ra.otds, ApPlic.nt hlmsell will be ,esPongblP, nray b€ noled/underslood that

tand ul.te ordei will Eulomalically 8et aalr(eled

9. NOC from (ARNATAKA SIATE POLtUTION CONIXOI BOARoIo be obta'ned if necrssary. condilions

theEin har to be followed

10. Suffer rorE to be r8e.wd as per NGT order in O.A. No.222/ the

!urroundints ot Lake/canal/ RaiakakJve bord€t

r
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u, other regulationtconditioru that m.y be impotld by BANGALoRI DtvEl-OPMtNr

AUFTORITy/Competent Authority to bt tomplied 'nith.

[Or.h letter approv€d W the Commisiioner]

Scl/ fot Commlssloner'

B.D A ,Bengalore'

to

wonder P.oiects Oaelopmcnt Pt t Ltd.,

,80, Hulkul ri.cnl.2d Cross,

Lavelh Roa4EANGAIORE'96001

CoFy s€nt for inlormation lo Hon'ble Commissioner. 8RUHAI OENGALURU MAHANAGARA PALlXt,

Hudron qrde,gANGAtORt. .
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AnnlAuI( 6 6*
*GOVERNMEI{T OF IGRN,/ITA(A

No. a.0.UPhody/otheE/39/201920
o(fice of lhe asirtant

Oir€ator o{ L.nd ne(ord5
gangalo.e E.tl Taluh Kn. Pura,
g..gabre, Dated : 06.(B'20m

oFrEE Or Trt sEr{oi EI{uRorlHCl{r L OtFlc[R
(AA AIAI(A SI TE POTLUTIO co InOT IOATO
ilarr8a ghaver, jli !bor
Thhrnalah Ro.d,
7h 'D' Main Road, Shlrznrgar,
BAnGAtOnE- 56(}Or0

Dea!Si

grb : ls$anc. of Sketch in respcc of fulv"y o 6112, x'savtnah'lli

Vilhg., V.nhrrr ]bbli, 6.qak re East Lhl

Ref I Your ollic€ Ltter Ilo.P(B/r$o/EXG'souRIH/201+2On1,
o.red :27{x-2019

Wlth reg.rd ro thc abovc tubieded m.tt!r, You h'v€ i rorned to rubmit ' &triLd 
'€Port

urnh stcldr .s per the .bov€ relerence lo meature the'0' xharab in survey No' 63'

x..\6nh.lli V age, Verthrr Hobli telr8rbre Easr Tehl_

The cas€ h.s bEen alhtted to bnd turYeF to m€esurE lhe 'g xhar'b 
'vrihble 

h tbov€

rurvey numbcr o, the Villate.nd to subnn. delaihd repott with tketdr- The Lnd 3srv€Yor

ha' conductlrB thr suavey and llEasutElrErtr of th€ Stontr Water fl'w 
'rei 

in Xh'r'b out of

SulvEy No.6t of ltE above mentbned vl[.8e and submnEd a t€Pon wth sletdr' Th€

rletch .nd the aopies of th€ surrcY reporB Pertliohg to the ted suneY nufib€' submhted

by the tand sun eyo. ar€ he.edli prcdu.ed ,or Yoor [!'lh€r actiofl'

Yoors faithfiJlly

sl-
Office of rhe Atsistrnt Dircctor of land Rc'cords

Eingebre East Taluk

Bang.lote

il:;iiyf,ffifi.ffiffi;
';1 l": lt'lS
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No.BBMP/CE(Swnynnr-e?Zotl-20 t>ntc: otf o
To,
Mcmbcr Secretan
Kamataks Stste Pollution Control Boord
Parisara Bhavana, No.49, Chruch Skeet,
Bangalore-560001

Sir,
Sub: Detailed repoa r€gading thc existcncc of Storm Walcr l)rain

(Fajalialuvcs) in Sy No.63, Kasavanahalli Village, Vanhur Ilobli.
Bangalore East Taluk, Bangalore Urban Disrrict in respccr o[
Construction of Rcsidential Ap8rlmerts by I{/s. Wondcr Projeca (P)
Ltd atrd M/s.Codrej Propcrric Lrd.

Rcf: I ) NGT ordcr l.lo .OA:@2/20t9.
2)Your o6cs lcttg no.PCB/CM(NGTIGEN(!9)6463, datcd:t I O9.lOI9

with rcference to thc above subjcct, rhc spot wrs inspecrcd on 02.03.2010. The
oonstsuction of Multi-stcicd Rcsidential Apsrtncnt Complex is bcing carried our in
sureey no.6l, 62 sd 63 of Kasavanrhalli Villagc, Vanhur Hobli, Eangalore Erst Taluk.
Bangalorc Urtan Di$rict.

Thc said ryol was vcrifed witb refertnce to thc village map (Kasavanahalli). .4s
per the villagc rup 02 strcdms gel originarcd from Kasavanahalli Lakc and flos rorrards
Kaikondarahalli Lake via survey no.63, One sream llorv inside thc sunc)' No.Sl, 5? and
63 md anotber srcam florvs in suwcy oo.3l, 47, 4t, 46, 5E & 59 and joins in suner
g.o.57 dd flows il survcy no.63. Thcsc srcams IIow in survey numbcrs and sincc rhesi
stsEams flow in Kharab arca of respectivc survey numbers and also sincc $c h\o streams
joins togcthcr in survcy no.57 and flow in survcy no.63 rhe said drain in sun.er no.6j is
lo be considerEd ss Secondary Drain.

Further, single line drain i3 spo cd and lhe samc is called rhc Agricuhural drain or
Feeder Channel in survey no. 56 and 57 adjaccrt to sun'cy no.63 and thc said drain ends
on Sccondary Drain- Sincc, sirgl€ linc dnin is terminares at Secondaq.drain the said
drain is a Pillu Kalwe or a Lcad of drain for which Buffcr is nor applicablc. Funher one
more single line drain is spott€d in survey no.61,43, 35 and 3?. Since, $csc single line
drain ruas in various survey numbcrE thc ssmc is beated as Tenioq. drain.

./
I

>_)L

1
//

lbt'
t

BRUHAT BENGA LI-IRU MAHANAGAIATALI KE
Office of the Chief E,ngincer, Stornr Wrtcr Drain, Ja.r-rnugsrs {rr bhc[,

\- 9't l'loor. llengllorc-5611 ol I

\2 ((
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The said spot was verified wi$ respect to the RMP-2015. According to RMp-
2015 some portion of the eastcrn part of survey no.6l & 62 is marked as valley'zone. On
verificrrion at spot the drain as marked in R-tv{P -2015 is not constructed, horver.er, the
area earmarfted for dre valley is kept as non-construction zone. The width of the rallev
Zone as per RMP-2015 considering the highest width is 53.05 mtrs. On verilication, rhc
buffer lefl at the spot from the building line to the centre of valley zone is

63.05n Y E.l6 -34.66 mts which is above the prescribed buffer for secondaq, drain
(25.00 mhs).

The said area was verified with the plan ssnctioned by Bruhat Bengaluru
Mahanagara Pa.like. As informed in the above paragraph the nala in survey 110.63 is

considered to be a Secondary drain. However, the building line of each ofhe lowers is

morc then 50.00 mtrs away from the edge of the nala-

Funher, single line drain called the Agricultural drain or Feeder Canals exiss in
suwey no.56 and 57 adjacent to survey no.63 and this drain ends on the Secondary drain

and thus this drain is teated as lead-off drain for which buffer is not applicable. One

more drain is nrnning in suwey no.61,43,35 aril 37. Sincc, these drains are nmning in
various srwey numbers, the same is tsealed as Tertiary dnin and on verilication in the

sanctioned plan issued by Bruhat Bengaluru Mahanagara Palike it is observed that 25.00

mtrs of Buffer is ruiDtained from the Building line.
Therefqe, it is found thar ther€ is no violation of the Buffer area by Ms.Wonder

Prcjects (P) Ltd and lvfls.Godrej Proptrties Ltd pertaining to stoml $'ater drains in the

prunises under question.

As informcd in the earlicr letter dated:19.122019 the tv{/s'sronder Prcjec6 (P) Ltd

and Ms.Godrej Properties Lrrl have obtained permission for construction of Storm rYater

drain on Self Finaniiny Self Execution vidc CE(SpDyPR/140/11'1E' dated:U2'08'2017

by the ChiefEngineer 1SWD), and fte coostruction is as per the approved drawings'

This is for khd info utim and finthcr necdful action'

Thaking Yoq

Yo tbfirlly

Stoq$HE
*6dtld E?r'!

\: (x-

i!:
i,J
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BRUHAT BENGALURU MAHANAGARA PALIKE

No.CE/MajrstrmwtrdrnlP.R.lI4OllT-18, officeoftheChiefEngineer,

Maior Storm Water Drain, B.B.M'P

9'H FLooR, Jayanagara Shopping Compler

4th BIOCK, JAYANAGARA, BANGALORE-11

Dated:O24&2O77

ENDORSEMENT

Subject: permission sought for the construction of R.C.C Drain and R.C.C. Culvert in

Survey No.63/2, Kasavanhalli Mllage, Varthur Hobli, B.B.M.P. Limits BANGALORE

East Taluq- Reg-

Reference: 1.Your Letter dated 1346-2077

2. The commissioner, B.B,M.P's Approval in Para 15 dated 26!7-2077

With reference to the above subject and in the letter under reference, permission

sought for the construction of R.C-C Drain and R.CC box type Culvert for storm

water drain flo.ying in Survey No.63/2, KasavanahalliVillage, Varthur Hobli, B'B'M'P'

Limits BANGALORE East Taluq- request made by M/s' Agamya Engineering Services

LLP, to construct at their own cost, R-C.C' 'U'Type drain measuring 5 40M x 3'0 M

and two culverts of 12 Meters R.c.C. Block type, as per the approval and order by

the Hon'ble Commissioner, permission given subject to conditions as below'

1. R.C.C. 'UType drain measuring and two culverts of 12 Meters R'C'C' Block

type, to be constructed without changing for any reason Alignment of

present storm water drain and original measures, for any reason

whatsoever-
2. Spot where said canal rus being the property of the PALII(E, owner of the

property has no right, whatsoever in it.

3. Construction of R.C.C 'UType drain tcr tre done after lakir:g Guidance; from

the Engineer concerned of the PALIKE'
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After completion of the works no building to be constructed on the
top/terrace or by the side of R.C.C. 'tJ' Type drain and R.C.C. Box Culvefts
Name plate oflas / B.B.M.P. To be exhibited on the said RCC U Type drain
and R.C.C. Box Culverts

6. lnstructed to clean the same periodically for free flow of rain water.
7. Palike Officers /Staff reserve the right to conduct spot inspection at any time,

also to take appropriate action, they should not be obstructed for doing this.
8, Applicant has to bear the entire expense for the construction of and repairs

and maintenance thereafter.
9. Precautions to be taken at the time of construction, if any type of accident

occurs, Applicant will be directly responsible for the same. No financial
expenditure or relief for the loss/indemnity will be borne by The palike.

10.PAL|KE reserves the rightto cancelthe permission, without Biving any reason,
at any time, in this regard Applicant cannot exercise any right.

11. After construction ofthe said RCC U type drain, it should not be used for any
purpose other than flow of storm water/rain water.'

12.|f any occasion arises, to make any type of change during the exeqjtion of
the works, prior permission of the MAHANAGARA pAUKE has to be obtained.

13.Construction ofthe RCC U Type drain and R.C.C. Box Culverts to be done as
per th€ plan and design/sketch approved by MAHANAGARAPLATKE.

sd/CHIEF ENGINEER,,
Major Storm water drain/water canal,

BRUHAT BENGALURU MAHANAGARA PALIKE,

To

Wonder Projects Development Pvt ltd.,
f8O, Hulkul Ascent,2d Cross,

Lavelle Road, BANGALORE-550001

Copy to: Hon'ble Commissioner,
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State Leuel Enylronment lmpact Assasment Auth0llty-lhrnataka
(cdr6dM.., by lhEF, Gotrltfltsil ol l.ds' 

'ndet 
E€Glbr 3(3) o' E(P) ld' I 986)

No. SBIAA lr4 CON 8n7 Dote: l(Xll-ZllE

'l'o,

Sri Mohamrned Samiulla
t)eputy Guncra I Maru ger,

Vls. Wonder frqecc DcveloPmmt kL trd''
#80, Huttal Astnt,2d Crc&t
Lave[e Road,
llcngaluru - 560 fl!1.

f Su,

Suh coottsrrtion of New Rcddendal Buildlllg -pltriet 
at

-- 
S"ney No's 6112. bZ & 6312. IGeavanahalli Village'

Varthur Hobll BenCurlr Ba'l TalulY Bengilu'tr Di*rtot

ry t,t7* Wot d"t fn4"crr Oetetopmort fuL L&l - hale of

f nvkonaeaal Ctearatcc.- ReS'

Thlr lut refctE lce to your onsne eppllcatiur daed 146-Mer 2Ol7

U-rrng pt"p*l NoslA/ KAl NCP/1BD/fr17 addr€t6ed 
- 

to- SEIAA'

A;';tJ ria ""u"qu-i 
lcttG,! 6ddru'd Do sEtAA/sBAc triarrratatE

;;;htt; furttrr informrtioa/ceeling prior Envirorunsrtd Choarre lor
,i" "u"IrroL"t under ttle BIA Nodfcludl 2qb The gopml lns bee't

;;il ;" ;o d," tr{scrited prmlure in llSht of lhe-ProvbionE under-,ff'fia 
rvo,in<auory D(b on thc bsis ot rhe mgrdalory doc'uments

""a*J 
J,ft the EPPlbtbn viz', the Foffi l' Fo'm fA' coffiPturl Plan3

".J 
,t.' 

".rJiii""a 
a',iar.ottoru fumEh€d ln rtsronsc to tlre-obaerradtrns of

ii" iini, krr-tka. SEAC has recomnrnded for irgue o[ lhvito'trt€ntal

Cl.,crarll! in lhclr meehng held on 25h Novembc 2017'

2. lt i{, inh:r-!t|., noH that M/$. Wonder Pnrj€ch lrevdoPment Pvt Ltd

havc pn po",-'tl for colrstruction of nsw rcsidcntial buildn6 prqat on a Plol

iir l',r io:*zsl ftrn Th.'toral tuih up area is 1,28,1939 ftm' Thc

ulrrxrx.tl pnricr:t colsilLe oI 2 rgridcrrtial bhrks lraving' 2 D&rtrsrll.' L '-

311ffi 
""i,-i -r'Jpi"'l't,* ',,,h 

655 units.'LoEr pa*lq&-.'fl,idaj{el}i;.-r,
omoovrl tu tot 877 No'g o[ Cars. (Ete Pl6n/layi'ut dmwin8 iidltilcx€d)' ' ':3i.

totit *'ar.'r consumPtlon ir 511 Kl-D (Fnth water + Rr)'cled ttlkr)' Sal'"
tor.rl rv.Lrt(,wol(r rtljhargc is lti2 KLD. lt ili PruPos(t(l to (unrtrdl2 SlJviLEP ' '
'l'K.lltnr.rtt PlantF wlth a capacity of 2t0 KLD & 28tl Kl.t,. : n'' .
3, 'lh,' SFIAA Krtrn-rLrk.! ,lttor (luL' colrti(l('r,rti('n of - rr rck"pfl
rlotutrrt'rrts suhrrrlltctl t1r thr: prrri*t l'r('Porr:rrt' 'r(lditi"rt,lt 'ltrrlltri, 

rion..-!pfz

Ur,,,xr, 7rrn. /tl, Ir.r'r 4lhGnt.,MS n,rrkll'rrr noruaLntr 580 f[1 I't,rrr O{C 220,d/7l f Oen ?217A3r7

WBbrla I'lU'//{4o.r\iillrlr:lrr hllp /lnf Ju knr !rl,rrrr ry rv lrr 
'rl!I, 

/t!rrvxt}l llonk!*,'.Ea lllc ltt

(

\z+z



. . !:orllfl}rl

"., S{rt" lxvcl l.:nl,ir(rnnrnt lnrpat. ..irun,lrr\rrr^,.,,,....-...,.lrHHill*:,j,J.1,#r;h:f**

i** : "=*,*,".,," "*^,"*ff#'#Hffiffi HSEAC. havc in thcir n-reeting hcttt on 206 t)cremlxr fOtZ rJJIat ,,occorrl Environmcntal Cft.,arancc in octorr-lorrcr, *iU, rfro pro-riiJ,r 
"fEnvironmcntol lmpa(.t A&sessment Notiticstion_2m6 anO tf,' srfiu_t

aorrndmcnts, rubir\ct lo $trict conrplion(c of the followlng to*i'"l.f
conditklns: -

Pan A- SPECIFIC CONrrrTtoNs
l. ConstructionF'trdse

l. *+ up nn environmenl m,ln^gcment ccll and ersure lhat th€ ft{l
rnamgcs/rnlilrhins all the envinrnmcnhl asFb such as sereage
trt'.rlrnt'nt. solid wrstc rli6posal, maintcnarrr of gr€€n bclt arre+ ct.,
artl ln case the comrncrrlal spacr is sold/leasei, tlpr erltcr Into a.r
flf,rqcmcnl with thc proEFrtivc bu),trrs to ensure that drey Eaintain
the ccll anrJ take care oI alt envimnqent aonoqns juring Ure
opcmtlon phosc oI thc pmffi. In addilion, rutficient Gtr stpuld bc
lcvied so as to raise a mrpus firnrl to mainhin the Envirortrrcnt crll.

Z Appoint on Enyirrnmcnt ard rlcty engirecr durirg the comtsucdon
phd6€ b talc cdr8 of cnvLDnrrenl and salety ospEclr,

3. The pftic(t proponcnt should ensurc drnt during the corgtructlon
plEse utmGt carc b taken to ensure that tftere lE no ndss nuisancc,
no air snd watcr pollution and no dlaturbance te Ore ncErty
inhabitanb. ln c[se of violsdon, the prt l.ct cqsbuctioo activity may
hlve to be dimct€d to bc stopptrl

a. The prolect proponent sftould cover the prqrt 6ite from all Eide6 by
mbing ru{lldently tall brrdcadcg with d|ert8 to endute that
pollutants do not lpill kr Ee urrroundings.

5. Provlde thc m6ln entrarrcs bell gats, which qre l6H et least UI
inside the boundary of the proiecl to enable snrmdr 0on, of tralEc qr
thc mEin ro.id leading to tlre stuancc.

5. All rcquired mnitar.v and hygienic messure ghould be in placc be{ore
stardng consbuction activitiet aJtI to bc malntain€d throughout the
corEtru€tbn phare. Suffirient number of loiletr/bsttnoonr shall be
providcd with rct1uln:rl mrrbilc toiletsi Ebbik SfP for conshuction
workfortc.

7- A $rst Aitl Ror.rnr should 6e pruvided ln Utn ry"ct tnth durlng
corrstruction and oPcrdtion of the prcjt'cL

A

B Arll rrahr rlrlnkinlT rt?tpr f,nd sanitary lacilities should be pmvide{
fgr corEtrucrlorr rvorh:re ot tfic sitr:. The safc dlslu*rl of
and solid wa$t$ AcncralLrJ during lhc constmction P
rer*urtrl.

9. Provkion shrll t'e malle for the houshrr, of corrs n

within the silc r4'ilh all nttcsrry infrilekucturca-
l@q

n8 maltd l=r,
I t"i it

bo,'\:

hr tlr fonrr ('{ ltrrrlrurory structures lo be
(omltlcti(tn ol tllc PruiLrt

'llir tacilitieu sh.rll irrcludo-tl

''.r:.-...1r(i\

\z+9
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lcrEinrrr l' raf, G.r'E!rr*r{ r.dh ftrr*ttdt !€l d E(r, al. rtt|)

SEA lI4CONln7 Co-trudion.{ rF.r6id.riid btrtir8 [Ed or

t0. hovislon should u" rrr" ror ,r*..lfrilHffim"Iff,
8Fs); utpftils such as presrrs crEl(el! €tc. to thc labou:n during
ronstnEtion ptEr€.

11. All ft labrrurc,rs to bc cngagrrl for rumtsuction rhould bc rrterrd
for health and adquately hcat€d Uro(t engaging tlEr to wor*. ot
thc sih! ond deuile<I repct submitted to SEIAA. Sofety rbndadr as
pet t'latlorul Euilding CoJc (N BC) should be ensurerf.

f2 Fcn db-inftction c wartewater rvhidl b not m€rnt tG ircyc{int bt
toilet flrddn& urE ultravlolct rsdl6Bod rrd not chlninatior For
trsd wtltlwslEr rllcant for rculr' for bilet fluehnr8; d&&rfcct by
using chlorination.

[3. All the toFoil cxcavrtd during cuutrucdon ecEvitiea drorH bc
stoEd Iq use in hortkulture/lsn&cape developnE tt wlthin tlx
prfrl sitr.

14. DbpEl oI muck constsuction debt during cllEbuctioo phfc
$ould not csrlte my cdversc dhct on the mt'ghbdry corrlEurdtLl
end be dbped bting Src mmry prraceutions br g*ral saftty
and hea.lth fip€dr of people, orily in +Proved dtsr lvtth 6e
Epprovsl of conrpeElt aulhaity.

15- Soil grd trlundlvrter lnmphr Ctolrld be ie6H rt the F4Gct siE
during tfr cqdnrti{n pha E lrcErtrin ttr[ th.r" b rp tt?B.t io
8toundwatrr quslity by l€schlng o{ h€avy mb and q other tmic
(lntamhnrE ard t€Frtsuhnittcd lp SEAA.

16 Ccstructen tpoiL, irEludtB biturnkrour oatrbl and other
hazardq$ rn!Ebl6, mult not be alltffsd b cqlallniEte
wab,toure, atrd the dumpder for mch malerlal murt tn sGcurtd tD
lhat ltly should nd l€.dr lr*o ths 8rurdcrrter.

17. The dlcEd gerElrb( set8 to be uced dqdrg colr*uctirn ptnc+ shookl
be of low nrlplrur dierel tyF and dEirld conlomr to E (IJ Rulca
precrlbed for alr ard rde gnlraton stardad&

18, Vehirler hired jor brinElng coEbuction m.tEial b thr dE Ehould h,
ln gpod (ordit oo and dnuld conlorm to thc lpplicable aL and noirc
qrdgsio,r strrdlrdr .rd should be opcratd orly durirg mn-pcak
hours

19, Arnti'nt rxir levcls nhorld conform to the rsldmdal 6trnladls
bolh during day and night. lncr€rnentil pollution lods on t le
ambient oir anr.l n<ir quality should bt clo*ly mnitor€d durint
corstruction phEsr.. Adequate mr.a; re! lo reduce air arxl rxfsc
pollution during con-rtruction kt'eping in mind CIto nonnr r,rl minc
limits.

20. Fly ash strould irloterlol l,r thc (fiEtru(tion a6 P€Ithe pntvisir v oI Scptgrnber t999 and
amrnrlcrl A

21. Rtady cl be Constucti(rr|.
72 Sttrmrw tV ({rnlrol aiil lh rc.usr ond BIS shtrlanls for

@C

€:

G

various appllcation+. q-
,1
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5[ntc lr:vcl l:Jlvrrolrm(rl lmpact Ass(:nln('rlt nullrtttlly-h,lmal.rka

F ,rnt{nlrv t r iAn+. (,,('rBnl ,{ hh 41, sflrrr J(.1, .{ Ull A ! l9t)

d.
ffib

es'^A,,,.r1'^2','|2 "ifrTf*#ffiHll.1H*,im;"
23. Wo(!r dtrlrrn.l r.lurin6 constructiorr chouhl bc rcrlucnl by use ol pn

mixc{ (rrncru[(', curinB agcnt$ and othcr lx5* practices.
24- Chly tcrtiary tn'.rlcrJ walcr slurll bc'used for ctrrutruction as pcr G.O.

No. FIiE l8{t UNV z(fi datcrj l4.ffi,2)01anJ in tcrms of the onlcN oI
tl)c PrincjFll llcnrh of Hon'bL. National Grtr:n Tribururl, Ncw Dclhi
rlatr-rl ,l'h Mav 21116 in origlnal applimtron No.&, olfrll.Ilre proirrr
pmporrcnt nlrall idcntily I suilablc sourrc of hr.'atcrJ water for
constn(li(rn and submit an MOU/AgKTmcnt wilh such supplicrs. lf
so thc supplicr idcntificrl shall bc rcsprnsible lor treabncnt o[ watcr
rvilh appropriDte hrhnoloEr h) llr.: sluxlards mluiruJ for
drnstrict ion purposc.

25. No gnrurrJwater is to be drawn n ithout p€rmiNion ,rcm the Central
/Statc cround Wahr Authority.

26, Separation o, grey and blac* water shoukl be donc by the use o{ dual
- plumbing line fior ecparation of grcy ord black water.

'?7, Trratment of ImI gley water by rlttunalizrri E€tsDent Cbuld be
dorxl

28. Fixturcs for chow€rE, toil€t Ilustirg and drinking druld be of lorv
Iluw cithcr by urc of at'ralas or pnrsure rcducing devie or serrsor
ba-scd control.

29. Usc o{ glasd rhall mt erc.€d rlot oI erpmd aral to rcduce tie
cle(kicity consumption and lod on air conditiming lI necessary, use
hi8h qualitf douHc tla-<r wirh spccial rc0crtivc c@tirE in windows.

3(). Tha provbion of Ercrgy Conservation Buildirg codc, Ur7 shall be
hrlly complicrl with

31. Rmf shoutd nEct prEsriptive r€quirEEnl as per Enerry
Cong:rvation Building Code N7 by l{[ity appropbre rhearul
iruuhtion macrial.

bZ Opoquc wall Crould m€ct prEscriptivc rcquircn nt !6 pr' FJr.rsv
Corl"..rr otion Euildirg Codc, 2{t0l whlch It p^,p*",t to L
EutuJaloDr 6or all alr condl6onc<! spacrs wfuh it b opdonal for non_
flir (rrnditiorEd spaces by us€ of appropdate thermal insuhtion
mah:rial to fulfill rqullem€nt

(1. Facilitids such a.q rImF anrl r.'poratr. parling rhall bc provided for
lc b(ftjfll of physlcslly duJlenged-

3. Thc proj<rt shall be mode operotioml only ofter nectscarv
inlr.rstru(tun:/cono€ction for waler supply and scwerage [ne is
provir,lr{ anrl culrtlistirrf,tl by thc Compcterrt Autlroritis

35. Th(' prrrir<l proF',ncfit shall 4y5lqhi1. _qnrl ofxiatr the common
irfrni.trr,lurr' foctlilicr f rt2J(,Birlldthg,,gtp ard sdiJ wasre
monnl:('rnent facility forl*lf[rioa^ of ix.-lirnsr 5 yearc nlrrr
('o nni.\si('ning thc pF,i(dl9- , ,.J-. -r ' 

t.
3fr. lhc pn,pet pr,rpolqni.qgit inco'rprttc ? suitatErqpndition in rhe

SrL. AtinrnEnr/ DcLdr,llo be mirtlc rvitlr rhc i$iycrs that thc
6(upi(.r/huys holds tld'rcsporuibilltics iointly rjfiIflothcr users rn
nrni[Llirr (omrnun inlriiifA\ctr.rrc ffiliriec crcutrrl ir[lurlirlE Sfp fln.I
soli,l r-t artt' manalt'nn.ni (6rlriry. flfli - .]!. w,,-. !-

"4,,,,:'* 
4
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(a

|cdtnluhl t,Ar'r}.Cffi 6l Lr&r 6rLr nirrlo) t{ F(n /ll loq

sErAA,,{(rF.rr7 *^ilIJffiffiI*,[Hj,T$]'
37. Tht' Proied PmPonent slull obtaitt thr'colEtrucli(tn nrat(:rial such 

'ls

"tor*t ,ina je[y erc. only frorn lhc approvel- 
'lu'rrhlr 

nnd orlrcr

constnrction' malerial shall alsrr be prauru'l 
'lom 

the auth(rrlze'l

agcncit*/ kaders.
3E. fie Pmieo ProPofle'nt slull obtaln approral frorn thc c(tmPet€'r

authoritilr for rir"ctutnt sf!'tv d the bailditrt duo lo 
"6tthqualrc'

arttrluacy o( fire fighttn8 eguiP;cnt ctc. as per tht Natiorol Buil(ling

Crxlc (NBC) lncluding pnrtection mtrasuttB for liBhtenlng cGc 
..

39. Ttu: proiett-proPomn-t'drall ensule Out no wr'er bodier otr PollutGd

due lo proirt sctiviti6.
m. Satay luriaar.ts as Per Natlonal Building Code (NDC). 20IE should

be followcd afil snrured
41. The PI(*rt ProPonent slnll enruE thBt the National Suilding Code'

2flt5 is fully coorplird rvlh rrxl adhercd tr
42 Ttc orticct olosonent slrrll not ulP Kharab lanrt lf any for ony

prtpL'-u'f.i enit ble b th. gen-"| puHt duly dbPh{tnt.. a

i*il a prUt ftopetty' No stucturc d ary kind be Put uP in.uE
Kharab lind -if "ft"ff 

Uo .fforaed urd fiuinbtnrd o pcen bdt
crcrly.

ag- ff,. oroiect slooonent shal obtain NOC bcforc ttmrEnclllent o[ the

**Lr&oti ,ii*ty .r,U deararse after eie comPletion of ttrc

coDrtru.tion ,rotn tire fttl 8rd sEErEency Services DePartment, if
Appllcable'

il4. nr,r pnirt ptopotrnt $rU mrrc the tlm! tPedfrttbn ry=99"d
uu tie ffonir.iU. HiSh Court of xrm.aka in lt/P' No' 1958/2o11

(LB - RES - PfL) or a1.72frl2lor dilfemrrt acdvitid inrclwd in

<ongruction wql'
,$. The pro@n€it Ehalt t L sp tE (fl|dnlction rfivity only after

drdinin; t{OC from Bl{SrdB q clcarrnct fron tha coPctt'ltt
au tlloriti for assur8d suppty o{ water as the ce nuy be'

46. The proi.rt prcPo.l€nl drall cnrulc that thc oor$ttucttoo ttivity i5

undertrien stricty in xrordarror with the apprcval site phn/layout

drawin8 snnscd ro thi, EnvirrlrElEl Cleerurc lctE Howevcr, it
b su*t lo comP[srEe to tlE Pmvisi 13 o, l@l authorities

regarding s.'lhcb, FAR ets. Shlll be sdhqtd to'

{7. Th-"e existing rdter bod, canals ard rapkaluve ard ollu drainage

omJ woler boltnd strurfurct ehall be rurained unalte,erl wlth due

,lt

buffer zorre as aPPlicaue and malntalnal utrrlcr trte covcz.

a$. flrc profua ProPonerlt rhrll leav.! o buffcr of 75 lvletcts ,rom the

l-aks, 50 Metets frcm Primary Raiala lu vr:, 3sMetels ,tom
&riakaluve lrd 25 ltleters from Teltiorl R.rjakaluvc It((
with the orrjcr of the Principel Borrch ol Hon'Ur' 9mr$

hhlioril riburrrl, Ncw Delhi tlated 4tr Ma, 2016 in ' d,PPl

No.222 oI 2Ot4 in addition to suffkicnt bultcr fmm othsr sitsr
lxxlir:r i,r ncconJ,rnce oI larv. Tht'buffc'r so nrairidlntd shall trc '

,l.r,clolrcd ac Gntnhgll plontir8 t^llh indil;r'nrxm tred ipr*i<'s sut'h as 4^
Nrr.rrr. Akruh Mallige. lvlhagrni. ltofl,1'. Lrtlrrmbl Fii.'nt, prc.. i\ 

W

\2? (



stat.l Lr:- vr:l litvironuEnt [[tp.lcl ,keLsr.rncnl n (Ifu)rity-Krnr,lt.r6.1 6
{crtrtiur{I,it,lJ,(i,dn,;,{trdun,rr,rrtrt.\).r,.1,r'A.r.,!,{,,1 

&OsHAi a coN t 17 (.rElrurrls! ol rw rcla(hdht tlr*tni ho*rrr,

rnainraincd or 1;rc,r:n belr. 
",,"'j,,.,t[LlTn^:,ffi',il*,1i,]it'11"qndcrtakcn in th(. srid buffcr z<rnc.

{g,'I'hc rvrtu.ol shping putlr:m ot tlrc pn{rr( silc othcr lhon [rc. aren
r.xcayat€U for thc purp(Bc of co[strucli(n rrf progscrJ trulllin8 nhall
n:.nlin rnnltLT(rd anl tln nntural hyrlnrlogy of tlt orr..r bc
m.inhioc\l af, it is ttl cruurc notural flrrrr,of 5tornwnls

5{1. Lakcs and othcr wntcr trrji(ri rvithin o*l/or ot thc vlciniry of the
prrfrt area shall [rr: Fro{cflsJ slxl c()nscrvcd.

51. Thc Prcjtxt proJronr'nt shotl buikl in infrdstructurc rtquarrrl for uEc of
Pigl Natural Gas (PNG) such os piprlines nnd epact lu lrutallatioo
of l,NC dirtribut.lon quapnrcnt Ior txlh duincsl.k/comnrcrcial
purpce and DG set and shall ensure that pNG b supplled for h*h
<omarcrrial and for DG sc'ts inst(,a(l of othcr typc of fueb.

5?. Thd pnftt proponcnt shall untlertakc octivjtier under towords thc
Co(porete Scial Rcsponsibilib, in DctordarKe wlth comrnlt nent
modq vide lrttur dotcrl 09,012O18 oftt nrport be aubrnittd to tre
sutk dly.

&- Ootrdion Phrre.

l. Thr lrutallst-l,on of the 2 Sewege Tn:atuncnr planb with s c8Fclty of
A0 KLD & 28t) KLD should be carricri uut before tlrc.rmot uctior of
the s(tffEl noor o, thc mEln skucturc is corurrsnctr, and tlrc plant
shall l.E'got cq.titiql by on irxlcPcnrlcot trrp(rt ond a rrlp6t ln lhis
rcgard should be subrnittcrJ to ttrc SEIAA immediaHy. Dirdr.rrgc of
lrcated wrCewaler shotl conform to thc nonrE & shndsrdr of thc
Karrutaks StEte Pollutiqr Contsol Bmrd. Treated wutewater shpuH
b. uted lor ilueldng, gardenlng ek. or propced, ualnE dual
plumbing line,

2. RainwdEr hrrvclting for roof rurroff with 60 Cum csp€city of tank rt
grounl lcvcl for rainwatcr coll!.ction and ako qrrface runo{f
hrrvcstin8.t9 pcr the plan subnrittcrl shoq.ld b€ implglro td with l0
Nds Ehargc lts and pre-treatmert must bc dornr to rcmove
sutpcftlc..l ritrth.r, oil ond grc.rsc lx.1on. rtdraagint thc lurfacf,
runofl,

3. Enrqrc tJrat tht' <rcrss rurloff roio\vak, Irom dE g]cqlbeli ar|ra,
which is irri8ad by tread watcr, dosi not 8et into techrrye pits

a

6''

r\

arxl tontaminatc the gruundwalcr. Sudr exc:tr flow rhould bc s.:fu|
lel into thc stormB'alcr rkairre.

v

4. Thc solirl h'.rsl(. llcnLralcl slroulJ tt<l

scgrqgatcd insitu.'lt(' Bi(xj.Eradoblc r,4!onic
instollinl; biucrrnvcrtcr ln 6ltc dn,.l us:d.
w.'rqlc i, disitr,li(\l l(r llrc authoriz.rtl rtu ch'ni. i;i

ccL.rl
(tltr

;,iIi,: ntrl'

5. Atry haz.rrdous rvarlc irtclurling brumtditol., wastc should
dixprt<d.rrfl ,r< ;r.r l[x.applic,rhh Rtth'. anrl .minrs witl;,r11ttcr<e

,rplrrrn ah of thl l,.r.l,rLrka SLrl( I'r'l,r'ri"n Corl${$ "W

by

tx
D'

6
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sf,rAA , r{ ( oN !r7 

''i 
t.b urdict''yrt'rr{rt-arr' rqat

C'n&s{on d ,Iv ,r.l&irbl hrilrhr pnF I .{
qQ rhe propocr proponcnr,*,' u",",$'l Hfii,ffiriifl?,ift..il,proiect Eitc i.c.. mhrimum 21,ufl? Al; i., r* Sr.;"b"i,. n*propxrr(nt thall undutake plnntal.ion of hcovy foli"age i;;-r_r"tne rpccies such ar Mahigoni, t longc, r.ri*-"i?"jJiurrix.,

Karlamba, Iricug anrl Ashoka] *.: r, *'L-p..._"i Jj'io', r ,,'oi.e. IlII planai/ll.rrert,

. Tllo grcen belt delitn .long thc pcriphcry oI tfu, plol lhrlllcnrvc lthnuadon laclor confirming d Uc ,frv arrt ntxht mircrrardardr prrcribod for rcsidcrrtial land uar mrir.",f iroia.
5_1?_r 

st'q,rd rre autrabty t",,lroFd;;JJ;;i-Jiliirou*,
ot tlErg6tDt-ts vldety,

7. lncrcmcnhl pollution lods on rhe nnbi{xt olr qualit , miEe afttwat€r quallty ehould bc Deriodically modbrtd Jier c#_fslbnfrg
oI lhe pmirl

E. Appllcotlon of rolar enerry should bc incorpond fo. I[uminltioa of
comrDon .rcan, lighHng lor ganJem aul sbtet lthdDt tn rddition bprovhlan ,or mlar wattr heoting. A hyUrfa {ear- c frrlv'olrr
?:yJ* rhe complc.ahortd bc provi;tcd. ri"t"it" in nr-*gru
rhoutd be lubEitt€i.l to dlc SELAA.

9. TraIIic congetlon rur the crrtry srld qif poinb from $a ruda
Edrolnlng 0E pmF*d proJcct rite mu.rt bc ov,ofa"a. p"*f nq ,t oUa
be tully intEtmllrad rnd no public rpac rluld be u6tizrd. -

l0- A Repod oo ft! ctEEr cqLwati; mearuE confhmlnE b GnerB,
conscrr.rtixt tumr hnolizcd by itr Burrau o, Enctd ffi.Llcy
shouH_ br pll]eparerl irrorporaring detaits lbotrt b{nding*EalErlab &
tcclurolo,6r, R & U Frcio's etc and nrba t !o lh! SdAA in lhtt!
msrth! tlnE.

11. All toilcts should luvc dual plumbln6 tine br ueing tscated ursrcr
and no wall€water Is dlscharged fron thc unil

11 Tlp EnvirorurErrt Marugemrnt plan irxluding ttr lruman hgolth rl
Ssrcry mrlutealent plan :{- Fh? Sofety end proEctbn plan
ptopoced by thc propon.nt rhall bc atricdy implcnanted.

13. The pmprert baitdln8 $alt have D.G. Ser of 2 Ntfs X 5m KVA,
1 No X 3&l KVA & I No X 320 KVA as an dtorriaic po,vcr !uppl),
xrurre au pruptred.

PART. B. GENEML CONDTTIONS:

1+,ffi

e

e

1. Tltc F-lrvirrrontttrtgl loL.guarJi (urldilrld
be imPL.rnenlrd in lctter snd .lpirit.

il tlr( dpplialiol shruhl

2. All r,rrrrrnitme.ntB rru.lc by tr*\- pnrFrnmB in
sub.(.(lucot k{tr.rs mldrenqrl to thc S AA shou
acromplislrer,l btfort th. corr
c(rmpl('t('(l

3. tlrlf yc.rrly monit{rrlnB R'p(rir
aod th(' n l,(C F, R(.1:irxtnl( Xtin'

IAA

,-

\z +s
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5t.1(cteveltJrr.lronnxintlmpoctnsscsanEnlAurtrrrrw-(.raral.rr.r ffi
tl 'r n' hl hr tr't t, \rrrrrEi d tLl,. utr rhir ,r11l r{ trt i A ( al,l.n

stl,lA lla (IN lrlT (b.r.Ercr d rrrv lE.l(ilt.l trlklm, t!.,Ert ot

4. ortciars rr(,.n rh' rlrp.rrrmc,,'"';"ff;lff,lmi"'#J|",
Eengaluru / AI{CF, Regiorul Offict rr( lyroEf, Bengduru wix,
would h' monitoring tlr imphynentrtion oI Environmtntal
safcTuards shoulj be tivcn lull 6rrp:ratirxr, tacilitls urr,l
d.'cumcnlr/data bv fhc p(frt prcJnn('nls during th.ir inrpcdion.
A c{rm[rl('te ser o, nll thc d(runEnts submi c:d to lvlrrEF / SEIAA
should bc forwardcrl lo Urc AII3CC Regiorul Officc oI MoEF.
Bengaluru ,/ Dci\rrtnstt of Envirmme alrl f,rolory, Bcnpluru.

5. ln thc casc oI any chrngc(s) in the s(ope ol thc proitrL thc pn,itrt
wrruld rtluire a lmih oppraisal lry thir Authority.

6. Corccoliog frruol drtr or.suhanfusion of folE/fabricah\, d.h .ud
failurc to romply with ony of the enditions nxrdonrxl abovc rnay
rBult in witlxlrdwal of this cleooncc and attflct E€tior under tht
pmvisl<rrs of EnvimnmqntEl (lrNion) Act, tgd.

7. Ttrr Authority Illervc. ak, right lo .dd adrlltiorat saleguard
measures subrcqucntly, if bund rxarry, and to trk€ ;ctiffi
includirB rrvoking o{ EE €a it! rur€ntnl c.leorancc undcr the
pnrvisiors of the Envirurmrt (Prctecdor) Act tS6, to otsurc
ellecdre irnplenrr{etkrn of tl: arggortcd ra.fuBrrd rrunlrer in a
tigr bound and atirfarhy malrrr,

E. A.ll other ltrtutory deorerer arch re thc approvsb for Cutgc ot
dlescl fmm Chid Controllcr of Erpl6iyet Ftr€ DeFarhnent, Gvil
Aviatlon Dcpodmnt ForEst CorEenatlon A.t, lg80 rnd lvilrllife
(Proection) Act, lr2 et(. drall be obtrincd, as opplbblc by p.oiect
proponents trwr the drpetent luttrqiti.r-

9. Ttc prcfert prtporErt dpuld drcrtisc ir Et ld hvo lcal
Ncltipapcr6 wHdI drodatd h dte rtgicr orE d whth a'n bG
in dr vernrdrr hnguagc iniorming dlat dE ptuicct h8 bern
mded Environrmntal Charare ad copi6 o{ d€amftE lcttlrr
arr availablc with the Kar.Etakr Strle Rollution Cqlt ol bcrd and
may alco bc seen on thc rr€bite oI Ule 5E!AA, KrrrIhh at
L'tsle!!&lcncEt!,sss'h or
htp:.//crvhrnfientdror8n<r,nic.in Tlte advertisensrl rhou&l be
rnodt' within 7 deyr from thc doy of isrnre o{ thc ckardrEe letler ortrl
a <opy oI the rmc shoulrl be lorwardetl to tle APCCF, Regional
Officc of lhd MoEF rt Bqngal[rq/ Dt?ertmcnt oI Envirrrrrnenl nnrl
Frdogy, Eengoluru.

10. Thc prui-f prcponent should dilpLry thc <onditions prbmincnrly ot

A

lhr' muanR of lhc pnierl oD . srit ble size bonl for _{x
inforrnsticr o{ thc publk. .rji\\i I

I l. Any appcrl agali thl., unvironmenLal cleamn<e ehEll l#ipfl;,.
Nntio,t l Gtrcn Triburul, if prcffi, wilhil o pcriod oJiE/ovs X..
pnscribcd undcr 9<tion 16 ol lhc Nati(rnal (;rcfl 'Bfi{nal Act,
a)lrl.

!j: -,,.

12. Thrr'r. slipulatiorrs would bc cnlorrrrl anrong olhehli{nder lhc
Irr('visi rns (r[ Walcr (Pn:vcnlion .rntl Contrul oI R'llulidnl-h(1, Igt{, n
lh. A;r (l'rovonlirlrr,rnrl G>ntnrl (tl Ittlhrhi'n) "rr1#:,rW*

iL.,.r\_,.rrl.\ {

,

',s
.ib',|.,
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l(l4rdn ry rtlEl arvrRr{ da l,t rdrhr. Yrd k{l1At,lta{

\- *rA^r.(uN2pr7 cd!ilH'f.:ffiIt*[-IllTil,
Ervi(onol(.nt (Pn tection) Ad, lq5, thc t'ubtic Uobilll, (lrLrurrn((')
AcL l99l anj EIA Notificrtioo,20fi).

13. Under drc provisiors o{ Envlronment (ftomtion) Ac1, 1 , lcgal
action shall b('initialc{ againsl thc pmi.ct prop'runt i( it ir found
dr.t crrEtruclion of tlE prci€(l har bccn atsrted wlthout obtrinlnB
enrirorunental dcararce.

14, Thg isuancc of Envirorunmt Clear.rEe do6n't (q er att, rithl to
the proiect pmponcnt lo cFrale/run thc prqed rithout obbiting
Strh.rtlry charuce5/mrrtiorr (mm al.l odrer corl(ctrsl aulhorililr

ort faithtully,

ACHANDRA) tr
SEstlE y,

ffi

j,€ -@
dt.ttir':",\ A" K.matala.

copytG
I . Ilrc Sesetary, Mlnit*ry and Oimate Clung€,

lndir. ParytrvEran BhBvoG

m.
, AIiEat, Nay Delhi - 1r0

2, The Commicaiornr, Dflhrt Eentrllrr irlhrrutBta hll(e (BBMI'),
M,R $uere, Bengalore - 5& f,P.

3. Thc Mcmber s(.ctBt r/, x.mltrla SaE Pdlorion control &Ertt
Eengpluru.

{. The ArcCf, Re8krnrl Cfflce Minl*y of Envi|guln & FoIt b €ie),
Kerdriya Sadan, IV Floor. E & F witg+ lF Mah Ro4 Xoonangale
tr Blocl$ BcnSdutu - 560 (B4.

5. Gqard Flle.
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fqd: / Farl: 080-255863?1

(}61 /.*mrlr : ho@k5pcb.gov.in
-ds4dF., Websito : httsr/tcspcn.gov-in <7

I+rutq^r<.-13

t8 61 25s81383,
25sA8151.
25586142,

Pssag112
25584270
255885mffir

daort ld s46,, dJaOd, DoJ:odrra d.:oda
Karnataka Statc Pollution Control Board

"aonrt{*r, I ood 56. drdarld), do.{g, rlt,FBlrt, dodd.o6 - 560 om, asFlixl' tPdJ

'Pdtis€.9 Bhavoo€-. lst to 5th Floor, # 49, Churdr SIE€|, BengEluru - 560 (rc1, KamEt ka, INDIA

wo'dd Proi.€b DairtoPnsr
NO. PCS/7o'trCNP/17l i n;!rti*, 

Posr wrH AcK. DUE /
DATB 2 oci 2018

ITHIS ORDER CONTAINS Of PAGES)
To
Mr. iilohammed Samiulla - Autho.ized Signalory,
1,,/s. Godrej l-l,ouslng Prpjecrs LLP
fl80. HulkulAscent. 2d Cross,
Lavella Rod,
Bsngaluru - 560 001.

Srr,G

?

Sub: Consent tor es{aHighment to con6truct Resue.[ial Ap€rtmen[ w h e55 bb & Cfub
Hou6e havi.rg total b.Jill [p area of 1.28,193-9 Sqm bcated at Sy. No. 61/2, 62 A
632 ot Kasavanahalli Vllage. Varthur Hobli, Bengaluru East Taluh Beng€ltl'u U.ban
Dbtrict, Eengaltru by f,1r6. Wonder Projects t).veloPmcnt Pvt Ltd.,

Ref: 't. Appllcatior lor coRsent ror GtaHbhment received at Reglooal Ofice, KSPC8,
Bomm.n.hatli of| 18.01.20'18'

2. lnsp€clbn o, tho p.oposod P.oiEct sile by Offic€r of the Regpnal Offica.
KSPCB. Bommanahali on 05 02-2018.

3. E-C. is$Jed viire No- SEIAA 114 CON 2017 daled 10.0i-20'18.
4 Hon'ble llGT Order dated (X.05.2O16 in .esDEft oC OA 222f2O11.

5. ProceedirEs of the c!fls€nt commjttee meetirE heH on 06.04 2018.

6. Proceedings of the consent @mmltlee meeling held on 26.07.2018-

7 Proceedngs of Te.*lnical Pressntalion hdd on 24.09.2018 vire No 2812 dated
28.08.20',18

8. ProceedirEs of the @nsenl committee meeiirE held on 06 09.2016.

9. Affidavit subrniltod to th€ Board on 12.09-2018.

10. Proeedings otthe conseol commiltee me€ting held on 15.09.2018.

With reference to the above, it is to be inlormed lhat tris Board hereby acco{ds Conser{ for
Eslablishment under the Waler (Preventon & Contol of Pollulion) Ad 1974 to conslruct
Residentjal Apartment wiih 655 flats & Club House having total built up a.aa of
!,2E,193.9 Sqfi located al Sy. No. 6112, 62 & 6312 ol Kasavanahalli VillagE. Vanhur Hobli,

Bengaluru Easl Fduk, Eengaluru U.ban Distnct, Bengalutu by irrs. Woflder P.oie.E
Oevelopment Pvt Ltd., sutiecl to the tollowing condilions.

'l . This consenl for eslablishment shall be valid lor a period of Co-lerminus wilh the valdrty
o, fovronmenlEl Clearsnce (EC) issrmrl hy 9EIAA. Kar^alFla vnie dated l0.0l 2010.

rr,,^.^.-d1r{ta
SENIOR ENVIRONMENTAL OFFICERt-- \

,r .r I'r' lXll\l;ll
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A
2 The applicanl shall not lake expansiorvdiversification without the prior consent of t#

Board

3. The applicant shall obtain rEcessary licence/clearance from th€ir relevant agencios
before taking up conslruclion.

4. The applicant shall obtain tlOC from lhe Board befre handlng over of ap€tuner* lo
residents fusocialion.

5. Ttle apDlicant 6hall mainlain utilities induding SfP for a mioimum Period ol five years.

6. Th€ applicanl. shall use trealed sewage for secondary PUPosss indudhg conslruclioo.

7. ThiE CFE is issued only from the point of waler pollution cordrol ooly and does nol haw
any relevance over land dispute, any pending cases wih any Departnents/Hon'ble
Courts.

8. Sewage Treatment Plant (STP) and Solid waste pEce6sing facdity (for organic) shal bo
p.ovided and oper8t€d saiisfactorily by lhe Eoiect proponent himsel, betore it ls handed

over to Associatioa/Company.

l. Environm€ntal Aspects and llanagenEnt du,lng tho coutge ot
construstion:

al The apdicant should cover the p.oied site lrpflt a[ ides by-raisi'E sufficbntly tall' 
banicades with sheets to ensure lhat pollL{ads siouH nd sdl lo he sulroundi'lgs'

b) The applicaot shall arange seoices lka housing facilily, tEter supply, 8€rvage' 
facilil'e; on a tempoEry basis al Gonstrudion sile and saft6 shall be maihtained

without any adveFe impad on the enviro't'rEflt

c) The appfiicant shall controllhe movement of vehicles caryhg conskuction maleriah' 
in orUer to avoid ndse poflution in the sl.rrouldiE'

dl The Droiect DroDonent 6h.ll Ebicdy.dher€ to the conditions stipulated in thc-' 
Enrifuni""niaf iteareoce issued ftom th€ stete Level Envl]onmenl lmpac' As'
sessmeni lutttorfty'Karnataka vide No' SEIAA ll'l CON 2017 d'red l0'01'2018-

el The Drolect p.oponent shall strictly adhere ta thc- dilqcdons issued in lhe-' i;s;;;(;ili bv Hon'ble Na0onal Green Trlbunal wlth respest 
'o 

oA 222 of
m14 dar,d 04.05.2016'

0 Tho applicant shall stdctly malntaln 75 trtta as green bslt / buf'er zooe fro'tl
'' ;;pt'ifi;.i rnv Laki as per NGT order dtd-04'05'20tc ln c'se of oA 222

of Zbtl. fne Uunericrccn zonc would h. trortrd .3 no coistn cdol zone fot
all intent rrd PtlrPoss.

gl The appllcatlt shall maintaln som from the edges of lhe prlmary Rajakaluves'
- iii }Li, irt" edses in the Gas€ ol secondary Rajakelwes & 25m from lhe

cdges ln lhe case ot lortiary RarekaluY6' 
c r

\t^, .',$l-{iltiQ
SENIOR ENVIRONMENTAL OFFICER

V rx-
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h) Tho lFpticant shall leave clea. bufier zong lowaids any lrt6 and Nala as pet
NGT Order dated 04.05-2016 ln respect ol OAz:nm{.

i) Th! apPllcanl shall submitlinal aPprcYed plan l.om compoteot aulhorily lo thc
Board betor! taking rp any consttucllon aqtivllies.

i) The appllcrnt shall seet e enslon lhrough r lctier 45 drys in advance ol th'-' 
expiry ;f Yalldiv p€riod ol CFE/CFEIPn order with propcr rcasons lot so'king
such Grblllion if requlted-

II, WATER COI{SU PTION:

l. The project arihoritjes shall use BvvSSg tertiary tr6atsd w-aler for @n6truction lrorki

2- The watar cor6umdbo shal rcl excaed 53a XLO. The'E shal mt ba dtalr.al ot grourd

wate. wfioi.rt oblainirg Permlssoo from CGWA

III. WATER POLLUTPN CONTROL:

l. The quanliv d setrage shaU not erceed a82 KLO ard shall ba feded i,r tha 2 Nos' ot

serealo rciment p6nt (STP) of caPacjty 210 KLD & 280 KLD with 
-lhe 

raatment

sctle;le as submitted in Urd STP prop""at to m€ct the standards stia,lLated belory belore

,titoing t UIDan Reuse vrz , hndscape fiilation. vehrrde r6hrl9. toilet fr'Ehino

lultCni corsfnraion use in lire pIoleclim ard cdtlltEfcbl ak cord ioneG SfP sha! be

;$nfo€d m moddar bash lo caler to phase-{vise devdoplIErll The S-TP s}ta'll be

instalt-.d abole ground level & shall be easily acc*s ,e Ior lhe inspcctig onEer

No!.: Th. Applicar, thall Jollow thc cristing STP sland drinTou''l li iI.'05'2019ann

Ntw'ifP standords ia Toblc - Illtom 01.06.,2019 or stilalotcl by th' Bo'td eid2

ord.r No.PCBnlrCOC/z0 I Ll 9/2851 rloted l0'0E'201 &

T.bL-l

C

sr.
No
01 pH-
02 BOD
03 TSS
04 Fecal Coliform MPN/100 mi Lass lhao lom

T
.ru---"!tr\dr 

?
NIOR ENVIROT{iIETJIAT O FFICER

Pararnetsrs Limilsl
No

Paf.mets

01 6.5-0.0
)+ot morE thar! 10Boo (tnqr)02-
*d nE c ttar 50COO (nE )03.
Hd nd! tha 20u rSS (msr)
Noa ,r|oaE ll|ar 5NlL+{05
No( ruE than 10N-fotal (rrlq/l)06
Less 0En 100F.td Cottu m iMPN,/1OO ml)07

Pa-JrElgs Linit

6.5- 9.0

Less lhan 1m
Not lrEre than I)

DH
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2. lf lhe treatnlent planl do nol achreve lhe efiluenl standards stipulaled und6r conditons(l) above or if it is fou d to be inadequate. then the apdicant shal ha;e to modily the
unrts so as lo mool lhe starEads wih pior consgnt ollhe Board.

3. All the treatment unils slrall be made impervtous and lhere shall nol be any discharge g,
sewage ou(stde the promlses.

4, The applrcanl shall proyid€ sepsrate energy m€lerto lquid waste treatment ptant & STp
and al6o shall proriCe llo^, moters. A log book ot readings shafl be maintained.

5. The appftcanl should maks p.orisions fo( duat fiping syslem lo use the keated sewago
water fo. toilet flushirE. gardenhg and olher pa.rposes.

6. The applica.ll she[ dispose excess lreated sori€ge i.e. left afler 6ing for s€condary
purposcs, to auuErized BV\,SSB transport66 lor discharge into rEarby BWSS8 STp.
The Epplicanl shalt m8intain tog book and yehide details i; this regard ;nd submit daily
dlsposcd dets{s e\,cry month to the Regional Olfice witlput tait.

7. The ptoject propo,Ent shait Eppty & ouain the NOC trom 8WSS8 immediatety.

IV. AIR POLLUTION CONTROL:

1. The applicant durihg construclion shai ensuro that the Ambient Air euality In lts
p{emlses shall conrorm to th€ tlational Amtbr{ Air Quality S(ardads specified in
Envtonmeol (Protection) Rul€s.

e

Z The spplicant shall Fovide a@uslic.yEssuGs to the DG S€ts as per Sl No. 94 in
Schedule-l oa Environmer{ (Proledion) Rules

3. TIE apf,licant shaI p.ovide dust suppression systems with water sprinktng syslem
duting c.mln clion period.

V. NOISE POLLUNON COTITROL:

The applrcant shall ensurB that lhe arnbient norse leveb ard ambent air quamy sithin its
pfemises du.i.lg constructioo arxi afler corstruclion shall nol exc€ed lha limits spedfied
h tt€ Environment (Protection) Rules. i.e. 55 dB(A) Leq during day lime and 45 dB(A)
Leq during nighl time duriog ard sttet conslrudbn.

VI. SOLID WASTE & HAZARDOUS WASTE DISPOSAL:

'1. Thc applicant shall collect. t o3t and disposo off a[ sofid waste generated during
construction i-e. tduck. and Garb<E afler conslr'dion if arry in such manrpr so as nol
to cause environmenlal pollutior.

2. The applic€nt shall apply and oblam authorEation for managemenl E handling ot waste
orl under Halardous & dh€. Waste (Managemenl & Transboundary Movemeot) Rules.
20'16

,.",o^kifi t*tt\*Leo,,, 
"L

ER
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3' Thc appli€ant sha[ earmark sqltbient place tor s€gregation and proc€ssing and conv€rl

lhe tiqdegradatte solid wa$e generaled lrom t il inlo composl withln the( prem6es

wilh scientilic mohod.

{' Th€ applic.nt 3hJl sldctly follow the Govetflnrot Holllic.tlon No' FEE 17 EPc

2012 Bang.lorc d.ted ll.O3.2Ol6 wtth regrrd to pla6ucs b.n'

5- The applicant lhall stdctty follow coNt uqtion & Dsnolltion W'!tc ll'nag'flEnt
nuhs, bte, nrs !ppl&.ni lhdl comCy with the tolloIing coodi0onr tdPulatod
by UoEF & CC, Gol riotmc.don lto. G.S.R. 9i1(El dabd 25.01.2018'

(a) tlo hnld.E or inftaslrudure Fqect reqdring Erwkormer{el Clearance shall bo i.t|ple'

mented witfiorrt aPp.oved ErNironmentd ManagEnEnt dan indusre of du6t mltgdlon mea-

s('e6

(b) Roads hading to o( al co.Etruction saes must b psved E t{acklogged (b.' metdlic
roads)

? (c) No excavation of sdl shaf be carhd o{.rt $flhout adequale dust mitigatbn measues in

dace.

(d) No loqse soil o'saod or Cmslrudion e Demolilbn wade or any oth€r conskudion ma'
terid that causes dud sh8{ be bt unooErcd.

(e) wird - breaker ol aptropdate heiil i.e., 1Er of he bulding heqht & maximum up to
1Om shag be p.o/ibd.

\- (0 Waler sprinkkE sy8!8m 6hal h Fi in plece.

(9) Ou$ mitigation measures 6hall b€ dlsplayed promiEniy at the conslnr{ion sita to. e6y
publc viewing-

(h) Gnnding & c fling of hrlding msteriab in open ara shall be prohib ed.

(l) Conslnrctlon marerial & xlasle stuJd be slored only wilhin eamafted area & road sile
storage of coosbudion matejial A waste shell be p.ohuted.

(,) No uncovered vehicl€s carryiE comtrudion material & rvaste shail b€ pemilted.

(k) Conskuclion & Oeooliliqn waste p{ocessing & dispo$l sle sh8ll be klentified & reqdrcd
dust miligahon measures be nolified at 0E site.

VII. HEALTH & SAFETY:

,. The applkanr shdl provile a[ necessary heallhcare facihEs to workers and 6ha[ cany
out routrne health survey ammg worters..

2 The applrcanl siall provide all safety measures including personal proteclive
equipments lo worters dudng construclion

r"*"'*"L JtAt f
sexron FwrnouMt[tTtibrrrc en

\



VIII. GENERAL ;
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@
1. The applic€nt sh6ll maintain natural nallah &_olher soch featu.e as in Revenue Surveymap & adopting regulations of the concemed plenning authorilies.

2. The applhant must create slruclur€y'storage ,acilty for rain wator harvesting and ground
water recharge.

3. The applicant s-hould make provisions for dual piFng system to use the treated sew8gewater fo. toilet flushing, gardening and olher prrpb""i. '

4. The applicaol shall arange tor attemate po!rcr suppty in the form d D.G_Set to run andoperale lhe essenlial unils of sewage trcatment piini, in event of brake oo,,rn ol regr_rlar
supply lmm Etect icity Board

5 The applicant shar imprement the Envrronmeotar Managemenl pran during consrruction
and ane. conslnrlion as given under EMp repod.

6. The applican! shall not change o. alter (a) No. o, flats (b) buildhg plan (c) Ole quatity,qua ity or rate of discharge/ emissions and (d) indalureplac../a1;r the'water or airporupn conarot measuros wilhout the prior apg.oyel ot the Board.

T The applicanr shal imflediatery report ro the Board of any accijent or unforeseen act orevent .esullhg in releaso of disciarge oF efiuents or emissions or solid wasles etc., in
excess o[ lhe standardE Etipulated, and the apdicant shal immediately take approp.iate
co.r€clive and preventve actions u[der intimarion.

L Exad .late.of commissiming of lhe sewage trEsE Ent pl6 shal be inhmed to thisBoard 45 days in advance ao as Io make necessary inspec{bn of tr€ plant and thepoltrrtion control measures p.ovided by tfE applicant.

9- The applicent shall appoinl a qualifted Environmertal Engineer/ Sciefltist for lhe
Management of Environmonlal aspects ard also estaubh Envircnmenlal C€ll to
oversee the operalion ol STP

l0 The 
_ 
Board ,6se.ves lhe right lo review, impose additional cofiritbn o, conditions.

revoke, cfiange or a,ter lhe terms and cordilims .

1'1. This CFE does nol grle any righl to..lhe, party/pro.ie€l Aulhgnty lo tor€go any Egal
requiremenl, which is necessary for selhng/oFEration of the proied.

'12. The applicalioo shafl adopt Eco.sanitalior syslem io the proiec{.

13. The applicant is liable to relnslale or restore. dameged ot dertro!,ed elements oF
envronmenl at hts cort, failing v!fiict, the cpplicanuoccqpier a6 the case may be stEl!
be Uable to pay the entire cosl of remedEtion or resloration and pay in advance an
anounl equal to lhe cost esli.naled by Competent Agency or Commiltee.

"*,o* 
H,#,nx Ahtrf or.,". 

"
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15. The proj€cl aulhorilies shall dispose sclenttically ItG.t edtcal yaste and alect oflic

waote to aultrcrized co.nmon dhposal tacilly and authoiized rlcyclcrs respedively by
enlering inlo 8gr€orn6nt as per new 8io i,ledical Wasle Managem€nl Rul€s, 2016 and
E- Wade (ManasEment) Rutes.20,t6.

16 The protscl authorities sha adopt grr€n h.idirE concept

17- fh€ p.oject auttE.ili€s shall establish EnvironEEnlal Cell dunng opg,-atioo phase to
cornp.ehen3ively mansge envirdtnr€nt retated issues.

18. Sdlable local tlEc Epsoes ghat b. sclecled for g.e"nery and minirnum thlre ,ows of
Cant sadir€s shsl be planted au-aloog the p€.iphery of thc si(e.

19- Tt]e spplcanl 6ha[ Ld(e all n€cers{y rteps not to coyer the stofm v]{.r &ans wittin
0|e vtciity dthe Fqed sitc & arc dbelted A kad dean at aI l lcs.

20. ,.lo se|agg. soli, waste dd C & D w,de Etrorrld bs pd h t€ slonfl yd.r drahs ard
Ol€sa eair should be e{croacfment fiee

2t. Th€ CFE is issrGd as p€. thg recgrn.llendslin o, conseri comminee mEting iEld on
'15.09.20i8 & tut aFprot,ed by Mombs. Sscr6tary A Ch8inn n.

Pleale note thet s€paats consents o, t E Boa.d fo. dscharg€ ol lil,li, qfksfl and O,o
emiEslxE lo fle air shall h3ve to be obtain€d by rernniE prescriUeO conscrn le!. The
apdixt oo ,or co.rsg[|l tEs tg be ltlade il5 d.ys in advance lo the qrfi€tion ot coo!tslrclioo
wo(I of prged. tssue o, cofls€'|t Err[ be consirsed only sier corltr.dho ol trfrsE, pdlution
@flUol measur€s. sold w"as!6 managcrneit lacilities and !}dsffE sn po0utbn cmfrd
rlcasl.llat.

The rlcaid of thB btler may ploas. bc adoflt€dg,ed
For ood m bchat of

Ka.nat ka StC€ polution Co.fot Bo d

,o*;k;iil*t$dl IOFFICER

\
t2
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BEFORE THE HO 'BLE ArIOITAL GREEN TRTBU]I'IL

PRII{CIPAL BEilCH AT iIEW OELHI

It{

AP?fAL ItO. !t4 0F 2018

I1{ THE HATTER OF:

H.P. RA]ANNA APPELI.ANT

VERSUS

UNION OF INDIA AND ORS. RESPOiIDENTS

OB'ECTIOTIS TO THE REPORT DATED 29.05.2020 FILED THR,OUGH I(SPCB
(REsPoilDEilr fo.5t

rOST R.ESPECTR'IY SHOWETH :

PREFACEl

l. That in a recent jdgment in Yinayak House Brilding Co{pcrauve Socicty LU.

v. The State of l(amatala and Ots. reported in m19 SOC Online SC 1092,

ediMng observatlon by Hontle Supreme court that Bangalore v{as once a glodous

city with beautiful lak6 and open spaces. Horva/er, dying hk6, rampant and

uncontrolled developrnent had dealt a death blow to the local environment.

Paragrdph 1 of the aforesaid iudgment is reproduced below-

"1. bt gatue w6 a fuudTul city - ote'eid lu# O. Chinmp
Rddy, in uE ol hit judgt Et ts of tle t@r 1987 (8.K. *ininen v. *aE of
Kamaak4. He went on lo ey 'It was a city with n qk and dtsrm, with
elegant awnu6, gsg@us none6, lovely gatfus aN dentiu sQces tbt
t otv. That w6 Efu tlP- intasin of @,,oete aN stel, of frt and stoke,
of high ti* ancl dE fan fud. &tE arc tlre fo',Ets, qtorc aE the Ws,
gone arc tlte aw E, gtorc are tle sryc6.....- ItlM, bt@oE was a
tuutifi city. It hd lu{iws gatfuE, bautiful lak6. ttell-laki nds, plenty
of ryn srye afu t@ert tl wfrtlw thtwgfun dre Wr. It was ote of
dE m6t tuttdfil dB ln dE cdntry It was rwtly @lH dE Eat*r1
Otr and a Wnsbnds Patde . Tlre are thitw 0f tlE Fst. |he citys
etuirsmeflt b dq,M e mtdt aN I ffi dHt ilE AnE will not E br
awoy for 6 to sf 'otw upt a time Eogalore wa a budtul city.-
fatr Hrc, ors-cro*dit 9, lraplaard @rs,lr&ot dying lak6,
ffittct'rot of tlE froa, fiinkw of hrg W etc. lp,€ fut E tle ot*t

<{aL
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of ttt day. IE cldr eol fogu ait ttss tumd inb ,* yq" '* ffidui. All'this has hapfd in the nann of develqnenL Of couEe, the

de1ftbgrcnt in dayS tine @flrcs at a cost that tlE city of Sangalorc las
i,V i*rty poa. wrat is lofi has al@dy tun l6t and m anount of wo*
u'etrort can fuing bck AE dotious gat#n days of bnglore' 71re only

thit g d.r,t can E fune and must E fune is tu at least wake up ttow,

nedciloudy dan aM (teletq tJ,P- city in ot*t lo mainain wf'ateter little is

lefr of the oti Baryatore city aN daebp the evergdvring dty on tl,t- btutl
litw of tte gbtbus hYs of tle Pai.'

2. With this blueprint the present case may be examined. constrrrtion of the proiect is

islnh^ophases,namely,phase'landptlase-2'PhaselconstructionscomrEnced

duringtheperdencyoftheptesentappeal,presenuyitisatthestageofbasement

floor. f,has€ 2 cortruction has mt started. Illegal con$ructixls continued even afteI

ret/ocation of the Ec. It is needless to add that, even phase l consuuction was

illegallydoneunbloctober2olgina|Uchas,consenttoestabllshvYasgrantedonly

on 12.10.2019 i.e., Fndente /tts permlssion subiect to the final outcome of the

presefit case.

3. The F€sent objectiofls are beirq filed Yvi6 respect to the Cdnmmee Report dated

29.06.2020 filed before the Hontle Supr€me Court in CA No. l7f3 of 2020 tifled

Wonder Projects Dadopment M. Ltd. & Anr. v. Union of lndia & Ors' Th€ preserit

obiections are prdiminary and the ApPlicanE reseNes his rbht to file detailed

objections at a subEequent stage.

4. At trle odset it is submitted that, without prejudice, the r@rt h question cannot be

corEfiued by m su€tch of imagination as complete answer br determining the

stutory appeal and/or rcason to contend uult proiect c3n be permined, inasmuch

as, inter alia tE sf]id rcport vYas ,Et cdled qua issues raised in the stahJbrY

ap@Upresent case and hence it apparerfiy does not corer the grounds of attad(

Eis€d to $e impugned EC. But. is only limiH to ofle of the issue, narndy, buffer

zone. Furthermore, the report was called for in tne origlnal application 602 of 2019.

Mmittedly, OA 602 of 2019 speciircally raised 10 substantal questions of law vi'e

paEgraph 4 (F* 26'27t and sowht for 10 prayers (W 72'73). A.lmittedly. the

report did not co\i€r all Ole lssues in the said OA as sdl'

3



\tq r

@\
The 9H three cases were contemporaneously heard and disposed of by separate

orders. The following tabular column is fuf the convenience of this Hon'ble Tribunal-

GASE l{O. cArrliE oF ACTrOlu Issul

ITIVOLVED

FIIIDII{GS OF THIS HON'BLE

TRIBI'IIAL

Appeal No.

54/20r8

Statutory Appeal nhd under

Sectton 16 of the NGr Act,

2010 against Ele EC granH

to [le AppellanL

EC ls qlashed. Appeal disposed

of.

OA

fiu20t9

Application urder Sectbn 1z

and 15 filed qua issues nise(

in paragraph 4 $ereir

includirq breach of E(

mndiuons and CFE cmdiuofls

held that in light of Sre fact trEl

the EC was qEshed, no further

order is necessary. OA disposed

of.

OA

28tl2Ot9

An orerarchirE origina

applicatiofl under Section 1r

and 15 seeklng r€sbGtior

and revival of fr€

Kaikofldarahalli hke,

specifically in light ol

encroachments alorE th€

three sides of buffer zone ol

the lake, na{nely, southen

$de, eastem $de and

westem side.

An ,oint inspedion report was

signed and submitted by tfie

I'loEF, CBCB, KSPCB, BBI4P and

8DA wherein a tah:lation of all

illegal cofisfuctions are listed.

One such construction was

ncted to be the impt8ned

proJect in the presert case.

0A disposed of.

4
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VTTIATITIG FACTORS IlI REGARD TO THE REPTORT IT{ OUESIIOTI

5. The report in quEtion suffe6 from the infirmity of serious enors of Facts and law

and is therefore rcquired to be discarded in toto. The Gonclusions at dause 14 of

the r€port in question induding 'am€ndment' to EC. CFqCIE and NOC from

BIIESB, Dorelopment dan (DP) from BDA and five other statutory permiss-ons is

legally unsustainable inasm[h as admifredly it is in breach of the dictum of the

judgment of this l-lontle Tribunal in the matter ot: (a) Anil Thadnte v The

*crebry ENL W. @ft of rt ahaadrh & OE in AP0p'f,I No.l22 of 2018 decided

on 11.02.2019; (b) paragcph 19 (4) to (11), 23,25' 26 in the matter of butt on its

owt ndion v SbE of Kamabka with D. Kuryndm Rddy v Sbte of Kamaaka.in

oA 125 0f 2ou with oA 217 0f 2017t vide odfr. daEd 06.12'20182, 18.012.2019j

(c) paragraph 15 il LtW Gnnites v lanaaka State Hhni@ Conaol tutd,2013

SCC online lllcf a9; (d) paragraph 67 in A.P' tulltniofl @nUal tuard v Prof' M.v.

flayrdu, (zcol], 2 SCC 62 and (e) paragraph fi in Anlrudh Kur@r v MA, Q0L5) 7 il
SCC 779. Besides this, it is apparent misrepresenbtion of th€ pro/isions of zoning

regulations-RMP-2ols that is applicable to the impugned project

6. FurtErrlore, a(#t tafu permissions including EC or retrospective EC is alien to

environmenbl jurisprudence and it is legally unsustainable. [paragraph 22 and 23 in

Atembic Phamaceuticals Ltd. vs Rdtit Praiapati & Ors., nvil Appal t'lo. 1526 of 2016

decilJed on 01.(H.20201.

7. Factual fiMings anived at is on account of patent non-applicauon of mind, suffers

from the vice of arbittariness, irrationality, actuaEd by malafides, hit by legal malice,

norrconsidecton of vital issues and conkary to tnaterial on rectrd. That is morefully

elucidated hereinbelow. Ho,vever, the report is a simuhtion of givim an impression

of ffiual Rndings ard a smoke screen behind luhich lurks large scale illegalities. A

' Para t8: Bellandur, Va htr and 96 cascading afltErlinked lakes within catdlnE{lt area of 279 sq Km

I Appeal atainst llle order B dismi56€d bv apex coun in DairY tJo.1@l of 2018 vlde order dated 22-11.2019 r,l€

stote ol xomoto,.o v o. Kupetdro Reddy od ott Etc,

5
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close reading reveals tlat ure facfual findings tPrein are mufually destructi\€ and

incDftSstgt within the repoft lEef'

8. Findings at clause 5 rcad wlth c{'use 7'1' serial number (8): in regard to the

existence of pnmary nala, it is stated that it is not appliGble' in other words' that

there is no exlstirE primary nala' This 6 patenuy false and is a deliberate

misrepresentatlon of maErial fact inasnuch as' it ls t'le admitted case of pmject

propon€nt that there is a primary nah and that they hane allegedly complied with the

appl'Eable bufrer zone distance for primary nala; informaEon provided in statutory

Form I befure SEAC for geuing E{; @nceptual plan/map submitH beforc SEAC

(Anno(ure A-3, page 57 of Appeal); EC iBef is granted m the ba$s that there is

primary ]lala and lmpoEed conditions of buffer zone distance applicable for primary

nala.

12.0 of tlt rcmrt in or.res on. Paradox-rcally, lnfonnation in Form 1, impugned EC

and the findings in the report. bdi cannct be conect at the sarne $me and it ls

mufually destructi\re of eadl other. InEr alia this aspect 96 to the rmt of 6le

matter regarding mn-application of mind by SEAC for granting the impugned EC on

the one hand as well as preparation of Report in qLEstion by SEIM and ioirt

@mmtttee.

A true copy of the village maP/ret enue map indicating the project lanG, lake and

rajakaluves/ is annsed lEr€ ith as AIIEIIXURE A-1.

A true copy of tfre ano$er rnap/concedual plan produced before SEAC for getting

EC is annexed hetewith as AflE XURE A-2.

9. Comparison between two reports of statutory regulabr, that-6, report in OA 281 of

2019 and OA 602 of 2019 'rs in apparent conflict $th eadl cdler qua the impt8ned

proiecL It ls a dassic case of issting Ute ]eport in questim to favour tfte proiect

6
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pr@nent for o(raneous reasons and considerations. Thus, the Appellant beseedes

this Honue Tribunal for initiating inquiry and adion for offense of perjury in

consonance with the decidoo of this Hontle Tribunal in the matter ot Ka*,inath

lainn Stntye aln 06. us. laigakash A. Shirsil( antl Ots' reported in

MANU/Cr/m40/2017.

10.A bare perusal of bdt tne reports indixte that authoribes ard few office6 common

b both reporE have shged boh rePorts wlth conflicting findings is legally

impemisslble and is actLBted by rndafid€s, legal malice and have played fraud on

this Hontle Tribunal as well as the Hontle SuFerne Court It b Hte law that

misrepresentation iEdf is fraud, mis-statement amounb to fraud, ft'aud unravels

everyfiing, plea of fraud can be rdised in any prr€edings, b€fore any Courtffribunal

and labd of the petition is immaterial. The clear statement of law in the seven judge

constitution bench jrdgment in the matter of A.R Antulay v, R,S'l'layak and 06,

(1918) 2 SOC 602 tlf]t me wrfiq ca rd E refidid by anNlet Ylrory.

ll.The report is not legally stdainaue when tested on the budEtone of docuine of

sustainable de\reloprnent, precautionary princlple and polluter pays principle. To wit,

the lmpugned poject is not in consonance with docuine of sustainable development

for the fulloiving reasors:

i. permiEing the proiect will result in complete removal of immediate catchment

area of the lcikondarahalll lake.

ii.Findingi at ClaEe f4 (f) of the report has directed the authorities

concerned toi "Ale to identify the nissit g lhks in tlP lake catchmeot and to

have temiBl *wage t@Enent dant b oeat tle ende *w;rye generaH

fram lGl ko nhn hani ad, fl En L'

iil.Flndlngs at Claus€ 2.1 of the report that "TlE n anhde clrampe6 prwiN

in tlre diwrsi lirre i.e., fion gtdtem b eastem si(b was fan d ovetfuwing

aN LUTOflH ew e b enteing to tle lake,' is admited case of br€ach of

prccautbnary principh and pdluter pays principaes under tlle nose of the

7
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authorities and the inaction by regulatrory authority amounB to punishable

offence and breadr of diredions in ofder dated 06'12'2018 in oA 12S of 2017

supn [kllandur lake cafr].

iv. Admittedly, permissions for the impugned project stipulate constsuctions on the

pmhibited hfier zone of the Kaikordar&alli lake and nalas' The project

proponent have enctoached upon tfre raFkaluves and are cementing it in

violation of the prchib'rbry order of this Honue Tribunal stated supra, thus'

adversely ob6tructinqnmpeding Sle natucl flow of water from the upsteam

KasavanahallilaketodovnstreamKaikondarahallllake.Needlesstoaddthatit

an established case of breach of Section 24 of water Act, 1974 and is therefore

a punishable oftnce.

v.Further, the construction of the imBsned project at the edge of the

Kaikondanhalli lake makes it susceptble for sewage and solid waste from the

residental pmtscts to enEr the waterbody and pollute it' Admittedly, the area

in question is withort any undergmund dralnage system. It is visible to the

naked ele ulat polluted serage from corlstruction proiects are pumped into

tlle hke, resunanuy, adversety polluting the health of the lake as well as the

habibt, ecdogy, biodiveaity and ecos1fiem.

vi. Under Section 20 of he NGT Act, 2010 ttEre is a legal obligation to ensure that

the project In question is in conso{Erre rYith the trinciple of SusEinable

Development. The Hon'lre Supreme Court has in the miitter of Tedri Tagi

Tara v. R.iendra singh thandad teported in (m18) 11 SCC 7:14

emphasised on the importance of adherence b prhciples of sustainable

development. Rels/ant eJcracts of the said ludgmert have been reproduced

belorv-

'2. Why is it lmpo'tant to E noe than atdl in making srdl
awinbEnE? TlE e cafl E no fubt Ad dE pmt€tion and
p*ryatkn of tlp eruidtflHrt is otbEfiEly vial br a of 6aNun8
thls twr8iHlity is bken Ety $ia$ly, particulady by the SA/€
@vsmen6 ancl dE SEB, we arc inviting ooubE drat will haw

8
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fuE MrqrcN5 for frture gewaalons. I$t 6 of strfrinabb
developotent, pubtic trt/5't and infu genentionat equiv ate not

men catdtword* but are @nceP8 of g,eat impotbnce in

envimnmenal iufisprudcoe, Pefiaps aweiafng ald anticipating

this, Articte rt8-A was infuLd in the @flstihlaon and this Altide reab

as follows:

48-A. Ploffi, arrd impro@nEnt of enita t8nt and gfeEJarding of
fot$ts aN vtitdtih.-\le SF/E dtall en@vour b protet and inpmve

the environnent aN to efeguad the fot* aN widlife of tte counay''

(Emphasis Supdied)

vii The project will result in adlrerse impact on the bird habitat and noctumal

birds on the w€tland/KaikondardElli lake because of the noise emanatng from

the Eoject with population load of 'O14 perssls. This l-bntle Court has in the

matter of Gentre for Environmefltal Law, World Wide Fund'Indla v.

union of trdia reported in (2013) 8 SCC 234 darified the approach

reqlired to be taken while adjudBting upon such issues. Releryant extracts of

the said JLdgement have b€en reproduced belovv'

"46. SusbiMde dewbryEnl it lras fun argrcd q various erninent

enimnfi,enblisB, clatly Pstulates an anthmq(entnc tias, last
MtM wiat ttu rigltg of odpr sqcis which live on this eaftfi.

Anfirwnnism is always hwan inhtgt fwud drinking that non'

human /Es urty it stunarbl whe b hufiBtE, in odrer wot*, humans

bke pederce and hwan r$Nnsibilitis lo t@n'human are bd d't

balell9 lo hunans. Ecoentism is ni,tutrcntetdt where humans are

paft of natue and nofthunans hatE iniinsc ualue. In other words,

human interel hes not ake autornatic prccdence and humans have

ilfigations to non'humans it#pen*nw of hunan inletd'
Erentriflr, is, tfierefoO lileenhrdr nafure'enE d wherc

nat t c lndudS blh hunarc and nan-humans.

47. We ,ci/trj/ate drat vhile enmining fi. ,re.tsity of a wrrd
hone for the Asiatfu liots, our aptudt sl@uld b e@Gnfiic and
not anthru0@otic arrd we tnu5f aP l the'qai6 Bt inhrst
sardardi that B dre M inbt€5t of tfie AsiahX lions We mui
ffrlts our atantian to gfega@td tle iftete of s6cies, as srei6 las
qual righg b ad* on this eadr."

(Emptra$s SupplH)

12. Findin$ at dause 7.2 read with 5'O is patent misrEpresentation of fact and law,

in that, tfiese findings are in apparent conflict with the conceptud plan submitted

befiore SEAC, ouler statutory apporals (albeit invalid) viz., detrelopfient plan (DP)

9



issred W BDA (map produced by respondent no'fl)' OMously' the report has not

taken into consideration relavant Factors and instead have arbitrarily held as

'permiued activlty'. A bare perusal of consuuctions stipulated in the hke buffer zone

is indutriEtrly a "no development zone" rneaning therery' compacting and

concretizaflofi is also nct permitted as can be discerned from zoning

regulationgregulatim rc-4.12'2 (ii) (iiD' So also, the bufier zones of the nala that is

inter-connecting the tuo hkes that ob6 ucts the water course' run ofts and

dtannels.

13. In view of the established keadl and nm-compliance with zonifig regulatons (RMP

2015)namely,4.12.2(ii)readwith3.l2resulBinbreachofSection505(ii)of

KamatakaMunicipalCorpofationsAEt,19T6(KlttcAct).Therefore,thereisslatutory

embargo upon BBMP ard does nd harre jurisdiction to is$e any sanctions,

permissions, approvats or permit arry consuction proiect' All tiom, approrals,

permissionsifanyinueadlofsection505(ii)ofKMCActisvoidandwithottt

jurisdiction. [para 9 and 23 in S.K. Slwnna tts Coryotatiul of City of hngalore, ILR

r"rl 1986 |(AR 2536 (division bench judgrnent); para 11 and 16 in @rcj K a'Kt'a and

OR v Cotpoattd, of tt e Ory of htgaloe and otlers,ILR 1997 I(AR 7]' This can be

butressed by reMng upon para 25 of BBI'IP reply (page 393 to 395)'

14. OtservauoE in Oaltse 3.0 of the repoit indicates that sevefl (7) statutory

sanctions at (serial no. I b 7) are per se illegalty issued without environment impact

assessmnt br Ule project and s/en priff to the imprrgned EC on 10.01.2018. Thus,

the said ssren sanctidts are ilhgol and in br€ch of provisions of EP Act, 1986.

Therefore, even on this score the proiect is legally impermissiue, legally speaking,

the sB/en sanctions are illegal and nullity. [pacgraph 15 ii Avya Ganit$ v

lGflBal@ tute fullutun contol tutd, 2013 scc online tlGT 49; paragcph 67 in

A.P. h utiq, @raol turd v Ptot M.V' NaY.du, (2001) 2 SCC 62 ard paragraph 50

tn Anirudh Kumar v r'lCD, (2OlS) 7 *C 7791. It is re that when sbtute prescribes a

thing b be dor|e ln a frarrticular maffler then it must be done in that maniler alorE

ard other modes of perfornnrre ls necessarily forbidden.

10
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ls.The report has disregaded the law on the point with respect to the prescitied

procedure and oder of obtaining the statutory silnctions for the impugned project.

It is note$Erthy that, statutory approvals/permissions required for the high-rise

project in question is in two stages, namely, (i) preconstruction stage and (ii)

during and after completion of construction sEge. The pre'constructions sbge of

statutory aptrovals are as follows and in the following order:

SL
Ilo

t{aturc of
Pe]milsion

Statutory Stahrtory
Autlredty

I Environmental Clearance (EC) SEIAA

2 consert to establish the proiect

(cFE)

r(sFcB

3 Conve6lon of land (from

Agricultural b non-ag ricultural

residential purpose)

4 Change of land use (CLU) (from

irdusfhl Hi-Tech to residential)

Bangalore

Metropolitan

Commitee

5 DevelopnEnt Plan (DP) BDA

6 Noobjection certifi cates (NOC) Fire services

department,

BWSSB, BESCOM,

Airport Authority of

India (for height

clearance), BSNL

7 By enclosing all the statutory

permissions listed at item 1 b 6,

to apply and obtain building plan

ard building license from the

BBMP

EBMP

8 By enclosing all the applicable

stahjtory appro/als li# above

at item 1 to 7 and thereafter

apply for registration under

KAMATAKA RERA

Deputy

Commissioner

\zqs
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RERA.

As regards, duing and pffit@nstlrcfon stagE of ttle pmject the

folbniry statutory pemissims are required and in the following order:

SL
Ilo

atuE of Statutory Peflnission Statubry Authority

1 After raising footings ard columns

to obtain permission fo, execution

of building works frfii
Commissioner of BB!,IP

(commenc€rnent certifi cate)

2 After comdetion of constnrtion to

obtain ncobr€ction compledoo

certificate/NOC

Fire

Department

Services

BEMP3 Occupancy Certihcate

4 CorEent to operate the project

(cFo)

KSPCB

BBIt,IP

16.!n via.v of tne foregoirE md the manner in ryhidr sEtutory pennis$ons are obtained

for the prciect as can be seen from tfE material on reord it is clear that tlEre is

large scaE illegalrty. T?E report has obvidrsty disregarded breach of binding

directions under Section 5 of EP Act, 1986. To wit, Gwem.nent of KarnaEka has

issu€d gazete government notification dated 19.01.2016 that dearly indacates

binding directions vl,ere issued under Section 5 of the Environment Protection Act,

1986 to Commissioner of BBMP and commissioner of BDA at Table.2 therein, to the

efrect hat, bodr building dan and licens€ as well as develognent dan (DP) shall not

be issued in tlre absence of consent to establisfi the proiect (CFE) from KSrcB. The

permissions of Ule project is in nagrant breach of the sai{, gorernment rDtilication

aho.

17. Wthout pejudice, Obceryatio6 in Cl,ruse 4.0 of t rc r€port is lega y

unsJstainaue and is in breaci of ,naldate urder Con$iution (74h &nendrnent) Act,

t2
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1992 and Secfon 503A, 5038 and 503C of KMC Act' In this regBrd' the issuance of

change of land use is nullity, without jurisdiction and /'o'-etf becuse permissions

are cultrarY to $e categoflcal staternent in the iudgfiEnt of sle Hontle High court

of Karnataka vide rxlftgragh 4 in Writ Petition No' 15806 of 2007 (BDA)' decided on

05.0l.2016inthemaBerof,4fiemzAhnedanddhssvlTEbtvaloreDdebfiEnt

AtfrprvaNdre$. ,//

A true copy of the Writ Ptstion No. 15806 of 2007 (BDA)' decided on 05'01'2016 in

the mater ol A.ftroz Ahnd aN otheB v The Eangalore mvelofiEnt Authonry

and others is annexed herewith as AllEilXURE A-3.

18.The report is in complete conflict wiEr the detailed pleadings of the BBMP and has

faibd to address tfie obiections raised therein.

lg.Admiuedly, there ls apparent non-coflsideGuofl of the vitiating factors and issues

qua the impr.gned EC that is sp€cihcally raised by the Appellant in additional affidavit

filed vlde IA No. 352 of 2019 (Rled on 19'11.2019, 9# 712 to 729) as well as IA

filed on 25.05.2019, page 116 to 156).

2o.Obervatioffi 3n Gause 8.0 of the rcport is in utter violation of the pmhlbitory

orders &ted 06.12.2018 spm in OA 125 of 2017 vide paragraph 19 thereof. Besides

this, it is an offence under Section 24 of the Water At, 1974, in that,

obstuctng/impeding the nahrral flow of water between the interconnectirts lakes.

Thus it is trite that all actions, permissions if any ln the Hl of the

directions/restraint order of this Hontle Tribunal, it is illegal, nullity, non€st

Subsequent action ls nullit't.llranolar lal v. Ugraen, (2010) 1l SCC 5571.

2J.Ob6erva6oni in Clause 9.0 of the r€eort is contrary to trE judgment of the Apex

Court at par4lraph 3 i^ 14,K. hlakrislv,a and &s v. Union of INia aN Ar5, (2009) 5

sCC 507. wherein it is held that:

'3. ..... @t@tudfln of wct bt* ln orfi oDlnkn lnd,* pdds, Et b.
anal| oeks, waar drann*, rgvtiq tivs, Jo?'rnt arrd bk6.
Altlrotqh dE writ Ftitnn as fnfld related lD go@non of wedands ln the
@unw for pt*wation of tlE errvirunorart aN nalnanning tle @bgy, vve

ha@eb n ob WtH itrWas nEnttud Elav'
(ernplags supplid)

\? "o
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Therefore, indubibry there are nala,streams' water channels crossirE

ttrough tte proiect lands and thus proiect lands hat/e atBibutes of weuands albeit

mtnotifiedwedan<ls.ThiscanbeYie}vedftomanotherangle,inthat,ifonly

nob.fi€dweUandsaretobeconsrr,edaswedands,thengolngWthatyardstick.

et/enlakesthatnotmtifledfofoGmdebellandurandvardlurlakecannotbe

termed as weuands is enoneous and unsu*ainable'

lGikondarahalli lake is invefltorised in the national weuand aths as

established in Appelhnfs [A for additional docurnents filed on 25'05'2019 (page

l.H to 146).

22.obceratiominctarrcl0.0ofBreEfo]tiscontrilrybthepintcommittee

reportsubmittedinoA2Slof2olgtYherelnltisobsen,edthattheareaaroundthe

lake is ffilogiatty 5en9t t€ having regard b all relavant Fdctors and lrcl

environment. (page 135 of ttE s:lid IA filed on 25.5.2019 in the present case)'

Clearly, the report in question has not con$dered ttlese vital aspects'

23. Obrcryatiot6 ln Oau3a 1f.0 of ttie rcport is enoneous in law and is enor in law

inasmudl as, it suffe]s fmm the lnflrmitY of various grounds of attack raised in the

Appeal. Mqeo\rer, EC is nullity in larv inasrnudl as, on 04.05'2016 Full bench of this

Hontle Tribunal issued tfiree types of directbns, namdy, (i) General C-orditbns or

directions, (ii) Specific Conditions/Directions for R6pondent 9 and (iii) General

Directofls applkable in respect of all waterbodiesflakes of Bergaluru and for all

public authoritig. Under General Conditioris or directiom, rl# dirrtion tlo. 1 therein

the buffer zones demar@ted in the Revised Master Plan, 2015 rnertioned abo/e,

were sbsequendy epanded and placed restictions on sanctbning arry consuwtbn

proiects within the prescribed bufrer zone distarrces by the td. NGT in the matGr of

Foruard Foundation v. Statc of Karn tata and Ors. reportd in 2Of6 gClC

Online llGT 14O9 to the bllowlrE extent: /

"(i) In tlE @s of lakes, 75m fion dre fridety of waw My to E
nBit bind 6 gren ,€lt and butrer mrc for all tte odstirg water Mi6
i.e. b*6/1ffit 6.

l4
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(ii) 50n ftun the 4e of tl1€ fiinary Rajkulev,las.

(iii) 35n fiut the dgas in the as of ffindary RajkuEwas

(iv) 25n hm tE dges in tle cax of tettiary rujkubwas

Thb hufrcr/oren mnc wouH b ated as ,ro dcvelourrct t
mne fu all inEnt and ourw. mis is aMutdy $*fltial for dE
purws of susainable fuelopfiEnt pafticulafty krying in nind the
Eology aN s\itunEnt of tlE atffi in q./€ni .

)w )m( )ffi(

All autlrotitks pa{rularly lak fue@t,ent Autlwity slall anry out this
ryratlm ln r6qct of all ttE wabtMwak$ of ht glalore-

As regards Ule third category of directions. namely. Crneral Directiom.

wtseunder, yi# dirrtion no.3, it is stated Elat within the aforesail prescribed

buffer zone disbnces all public authorittss in the city of Bengaluru in respect of all

lakertdands

d)nstrrrtbn omjects including ervironmnt clearance. The sald direction is

reproduced below:

@Lzatlorc:
)ffi( )ffi( w(
3. Tlre difrtL6 in twed il Alfrer an6 ffi in this jtqment st all Em* adiable to all tte prQi# and all the Audtotiti5 @remd arc dittr@ to

in@ryomte slrdt Lwrdit*ns in ttlP- pmjat to tlroat EniMfiEnAt Aarat@ aN
otler pnislms aE rroty gran@ not @ly ammd Handur lake Rajkulew8,
Agara lake, but ale all other lakqwetlaods in the city of kngluru.-

24.The constuctions undertaken are within the prohibited buffer zone of the

lcrkordarahalli hke and the ralakalwes passing $rough the project lands. This h

apparent from a bare perusal of the Darelopment plan (Dp) issued by the BDA which

sttoivs the following-

(a) The ProJect Proponent has sought b create a ramp and a dfivervay in the

bufrer zone of the lGikondarahalll take.

(b) The Pmject Propo.lent has sorEht to corEtwt a l2m drive way in the buffer

zone of the Prirnary RaJakaluve.

ls
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(c) The Pmject Pmponent has sought to con*ruct a 12 meues wile drive uay

and installatlon of gas banlvinfmsuucture for LPG piped line in the Secondary

Rajakalwe passing through Suvey No. 57

(d) The Proiect Proponent has sought to construct an 8 metre wide Fire

Driv€rvay, an Organic Waste Converter and a gas bank/infrastructure For the LPG

piped gas line in the buftr zone of the Seaofldary Rarakaluve passing throrgh

Surv,ey No.6rl1.

(e) Compacting and concretisation thomugh out the hrffer zones of lake and

nalas.

Thsefore, this Hontle Tribunal in the matter of Forward Foundation v. State

of tGmataka and Ors. (Orlglna! Application No. 222 of 2Ol4) on

fi.05.20f6 inter alla enhatlrf,d the buffer zone of the water bodies as given in

the Revised Master Plan, 2015. Admittedly, the permissiofls issued for tJre

project is in breadt of the directioos/restraint order Ld Tribunal and is therefore

nullity.

It was mly on 05.03.2019 that this Honue Court in the matter of Mantd

Techzone Pyt Ltd. y. Forward Foundation and Ors, reported in 2019 SOC

Online SC 322 restsed the buffer zones in terrns of the rBrised master plan,

2015. It is noteworthy tEt the restordtion of buffer zofle distances sbH
hereinabore was not ry any apdication of law or legal reasonang but purely on

the ba$s of a concession by the counsel for the original apptiGnt.

The Appellant cannot take berEfit of the reduced buffer zone distances at

this stage. Apropos this, tfie Honue Supreme Court has in the rnatter of Goan

Real Estate & Constnrction Ltd. Y. Union of India ,eported in (2010) 5

SCC :188 held that the rtghts of the parties get crystaflized by Ure law staEd by

this l-hn. Trlbunat tilt it is s€t-aside by the Hoobh Apo( Court. Therefore,

notwi$Etarding the fact that only paragnph 1 of general directions/part of the

16
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judgrnenvdirectidrs is set-asire by tlle Hontle apex Ourt, all actions, on-going

constructions, comdeted aonstructions, statutory permissions obtained as per

the prer/ailing laqdirecflons of tlle Ld Tribunal at the material time would not be

affected in any manner whatsoever. Also, that su@uent judgrEnt shall

operate prospectively and any developmental activity or permissions obtained

from the concerned authorities initiated before it shall not be hit by the said

jtdgment.

In light of the said ratio, the impugned pmject is bound by the expaMed

buffer zones stipulated by this tlontle Tribunal in the funwd foun&tiot a*.

25.It ls noteworfiy to state that, in the teeth of the aforesaid directiom and in violation

thereof, environment clearance and other rnandatoriv required statutory appro\rals

for the impugned project are issued by public auttpriths. Thut a actions and

appro/als in breach of directions/,estraint trder of Ld Tribunal is illegal, non€t and

nullity in law and cannot be sanctifi€d by any subsequent developmert when the

initial action is illegal. flrtatpha. lal vs t grasen and Ors, reported in (2010) lf
SCC 557, folkota ltletropolltain Authorlty v. pradip Kumar Ghosh and Ors

reported in (2018) 13 scc 623 and Ritesh Tewari and another us stab of

U.P and Others, reported in (2010) 10 SCC 6771. ./'

26.That th€ impugned lrcfi. iner-alia svfrers from various illegalitjes. The summary of

the sarne is provided belo,rr:

t7
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a. Tl,e EC and otlw frtuw gtdbt s aE nullity Ma.E tlret/ arc istd in

tte t*th of tlE didtlotls il this lbn. Tihral in qder bN O4.05.2016 in

Aq 222 of 2014 in funfid fowrchtions E fute of Kantsbka ad Os.

b, The deyelqrcnt plan, @tewtiot Frmision if any arc wid ab initio as

dey aE in bt#t of tle Undttlg dirxtions un&r hction 5 of the

EnfiatnEnt Rot t*n Aq 19M isd ry dE tuE @yt. ot, 19.01.2016.

nE eil flotifica{pn srycincaily r*aitfr tl7P Commi&tw of BBMP aN

M not b iJst/€ dp skl Nmt'siu6 in tle ab*nce d tle const to

e id, dE WJrt Gre) ,quid under dE Wats A4 1974, at dE

material tine of istuitg tlP' penisgc,ns.

C. Mqflrent plan (DP) issld by AE gDA is toid inasnudl as it is

admittdly aWM vi& tddin dad 09.12.2012 that it in the atunc

d tlE enlinnflHrt inqct a,E€sgngrt br tttP- pnJect tlat is nBndafun'ly

tquitd mdq tle EA Nohtft@tim of 2UX.

d. rc is viw inasnud, as it sufreE fmln etbus eftoE of fu and law. It is

a clear cae of rron-appliatid, of nid by dre SELU arl inpEd EC is

isudndanically.

e. The Aprythnt lras ddibt"W @ftea@ n aEdal infomatid, tryarding

mrial a#ct of "envhonnEttul se/,sitivir in frirbty tum A submittd b
ilE*IAA,

A, Cqrc@lnerrt of inffiim rqading the pr€5€ffe of rologta y

*t sitfiE a@ia fot&.

B, tbfl4ld6urc abut waat Ml€ and fot# wtthin !5kns of aerial

disbne fron tlre proj&t si/r,

504
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ffi W
f , Tlre 8&,lP lras frtd ffiiH rcdy m 05.09.2018 by @tegodally edic'it'g

that endre pnirt i5 itlqat aN it is leqoily inrynisi e'

g. The pml&t Paoqooent lnre sufuntially ab'd d'c wp and

@nfrguntion of tl:€ i,npryned Pmiect, ln vlobtion of tlrc geneal

@r.titiotg of drc EC. In tlraq, dE EC rv?6 grand for 1'2E 193' I q

ncbrt, ilhereal, inaw b uPb 7171,755.37 q. mU and lhen

2,35,O76.t, q metet'-

h. tI?€ poJect p@Pn t lraw connend @eu6on of the in4Etd

projet wittu& ofuining nandabry ptbr @nsnt uMet Sedion 25 of the

water AcL 1974.

i. ne inrygnd pmi*t is itlqal and utv utt@risd in lght of OE frt d,at

projTt is Frmltd on the gohitrid bttrer a ne of the faikonhnhalli lake

and na1rnt waw *eaflq niabluve-s.

j. ne an*nnim un&rbkst is not in @nenane with tle wedaM Rules,

2017 and is in brach of Rule 4 of Wdand Rul6, 2010.

k. Tlre inprryr,ed paJxt is not in curemnce with tlre pnriptes of *ffiinable

belqrant

l. fib Hon'bb Tibanal sfuau Dot *t 6t'de an oder if iE ctw is to

ruirc amlfrcr illqal otder as pr the prircifle of ,eYlving ilbgality.

\9.6
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m, The Mrsafijon un&taken is not in anw,ane with dE WdaM Rul6,

2017 aN is tn M, of RuE4 of Wetlad Rul6, 2010'

n, nie inwtd pmjxt is rut in anmnane with tle prim:pb of SlsaiMble

Dedopnent.

o, IM Avil AWat is nd n ainbinabte undet Hw 22 of dP IVGT Act' 2010'

p. fhe U. Tnbunal las WsM A,e EC grantd to be Aprylhnt afier duly

@nskkriry the arytre of a frte autl0titi5.

q. TtE inwction urderbken ry dE EWt hmmitta ofi'tutd bv tlc Ld'

NGT in OA 602 of 2019 was ultavies and &wU of audtotity.

t. mis Honwe Tnhr@f stutM tlot st asift an order/HtitE EC if its etr t is to

revie anMrer ilbgol or*r a pr the gincide of rqiitg iilegary'

27. Ooceryadons in Gare 12.0 of th. rePort: Admittedly, as can be seen from the

record of the case along wiEt phobs and video recordings of constrwtions canied

out s/en in the absence of cons€nt to establish the proiect (CFE) till 12.10.2018. The

ex-p6t facto permlssion issued h alien to envirronmental iEisprudence aM it is

legalty unsustalnaue. [para$aph 22 afid 23 in Alembic Plaflnaceuticals Ltd' vs Rohit

Pnjaryd e as., civil Appeal No. 1526 of ml6 decided on 01.04.20201. Besides this,

in any case, lt uns Fnctene ,,Ie permislon subiect b tle nnal outcome of the

present Appeal

28.Ilre inspcction urlde alcn bY the Expert Committec @nstituted by the Ld.

tlGT in OA 602 of 2019 was ulEa vtue atld btoid of authority'

tn thls r€gard Observations in Claus€ 6.0 of Ble rePort read with paragraph 5

of the amdavit supporting the report in quesum wherein paBgraph 5 is reproduced

as under:

'5. Tld dE -bint Coflrnlae vind ilE nojtt site frrn ine on 26.07.ru9 br
inffiion. Thet@ftet it E-isid dre ho.ier't sit froN tin e on 30.12.2019 for re-

20
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ir6ryctio0. A Third Final Inqectiot of the Profi Site was un&hken by AE .klnt
onitM on 05.02.2020."

That this Honue Court has in the matter of SBI y. S.I. Goy.l reported in

(2UlE) 8 SCC 92 held that dE jurisdiction and authority of a court is terminated

once the nnal iudgement is pronounced, sign€d ard dated.

That on 03.02.2020 the Ld. Tribunal had prornurrced, signed and dated

the final order by speakirB order before all parties cmcemed. To this o(ent, the

thls Hontle Tribunal ls @md futrtus ofuio. Therefore, the Expert Committee

consDtuted in oA 602 0f 2019 whlch &rir/es its authority from the directions of

thb Hontle Tribunal in OA 602 of 2019 is also deerned functus officio. 8y vift)e

of ttle this tbntle Tribunal be{q fu,rt ls ofrcb, the Commitree as con$ituted by

this Tribunal arising out OA 602 of 2019 that is/was admittedly not in challenge

before this Hontle Supreme Court, lacts jurisdicton b carry out an inspection

under the aegls of tfiis Tribunal in OA 602 of 2019. The said inspection and arry

outcome therefrom is utta w'r6 for lack of authority and must therefore be

invalidated.
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BEF(NE THE HON'BII ]IATIOIIAL GR,EEI{ TRIBUI{AL

PRITICIPAL BE]ICH AT NEW DELHI

APPEAL Ifi). 54 OF 2018

I THE I.IATTER(N:

H.P. RA]ANNA .APPEI.IANT

vmst.,s

UNION OF INDI,A AIID ORS. RESPIoNDEI'ITS

AI'DMOilAL OEEICTIOIIS TO THE AFFIDAVIT DATE 7.07.2O2O AilI' NEFOtrT

DAIED 29.06.m2O FffD THROITGH rSDCA IRHOTDEIII ilc.6r

IjIOST RESPECTR,IY SH}WETH:

1. that UE appfcam is filing this ad&bnal oEm to the Affiaft daEd

O7.O7.mm di repo.t 6Ed 29.$.20:10 H Oror,gfrt KSFCB, Respcdern lb. 6.

AppeEnfs lrefiminary otFction &ted 19^08.20:!0 be .ead 6 Frt dd parcel of

this rEsponse.

2. TH d trE qfrset it b srbmiEed thd the report dated D.0620& ard tE

affidavit ffied 07.07.2020 is detr(*, d arry merft and based on fitco.rect Farts and

improper apfedation d law in force md is liable to be rejected.

3. That at pard 5 d the affidavit dat€d 07.07.2020 has given $e Ainiqr d Ole idnt

dnmitEe. TfE ofi'inim stated under para 6 is not based on correct fitdttg wttidt

the applidrt tEs already respo.tded h Ule objecttm 6Ed 19J8.A,2O ald b

furtrer r€+dtdng herEin in this aditbnal objdlon. tur0ter, Ule

recornnerdatirs girr€n urd€t pra 6 atso amot be accepted 6 sarne ts bEsed

on ir!ryrcd fu&E by the coflilliHee.

4 obje.lloo b €lau$ zO dtlte R€PorE

gil&rg @r for tAe drshrdm d Bbd( I (phasF,l) rffi :loOAzOlE
bdetudtoi&
(i, Th4, daEe Z0 td[(s ab.[t EE ffim d the pr0#.t ad G rla

FEect sre b lo€tEd a4irE t b the K*onrkahs l-alc. It b rE6fied
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6lat BBI{P has sandiorEd the hriHing plan for the constuction of Block 1

on 30.08.2018 and rEdrfied flat indwiye of Blocl( 2 on 28.05.2019. It,s

submitted tfiat this frding d the cqnmittee b Factlary errmeous and b

conEary to the records inasmudr as it is incofiect to state UEt sanctioned

phn daed 28.05.2019 fur Block 2 E ind.Eive d g&.1. Mmittedly, phase-

t hrilding plan ard license in LP No,203 d 2Ol7-18 is apfu/ed on

z).m.z)18 (issied on 30.m.Zlf8) is dedarcd yoi.l afld t,lb can be

discemed ftom the lrcense fur dr6e2 issued on 28.05.2019. Nobury, this

maErial H b corrcealed dd trqed prwo.refit h6 abo qpr€ssed this

fact. Be S|at .rs it may, in thb contoc, it b ino.mbent upo.l BBt4P to

erylain that once the dan fur Bock f ts ffired rcid, they o.lght rEt to

ha\re issued the hrf,dng plan for Block 2 (ph6e-2). Horevg tle facts

rcrnain ttnt thge is no apprwed @n for Ho* 1 (phasef) a d rrcw. The

@py d sardioned builrfng fcerEe (ffi 30.(B-m18 (Phel) and

2&6.2019 0rt@-2) abngi','fth tue EardaEd copy b prodraed 6
ArtnsreA-1(Co[r]

Silcdonfu of $e B.f,dqg Plan ard |trc &riEB ficEtt$ bt 6E l8liP and Ore
DqEhpcrt Han (DP) tt 6c 8DA ish utE ufrffii d lrifiB tEe.lior
isrcdffiffii5of t E E fli]mmsrt me.fion A.t 1986 vtrGae te
rot:ffindated19.1,1.m16.

G) The hdffrrq pbn fir the tmstuction d Bh& 1 dd :m.m.2018 ad fs

Blod( Z on 28.05.2019 is issued in uter breadr d the Unding

afeCims/gotribiuy direcuons issed under Section 5 d tfE EP A.q 1985.

ffprefore, it b illegal, void, in!6lid, inoperative ard witput any legal

sanctfty.

C'i) Prolffiry 6r€d.rt issred by tt6 S@ of fErrEtaka mder Sedirl 5 d fE

Frrviro.urErt l,toEdi8t A(t, f985 viG G&* rbtifirdisr t*t. tEE 316 EPC

20f t BerEalwu, dated 19.01.26.6- R€brrt ocrets d the eid tldHiIl is

repr[dJced below-

st
1&.,

Wdtutttffit ed *frtu@neb'Wrr5

ffiurkfur5dfre
M (Wcbo) 4,,w d b 'a**aM
(Wt)A.*1%
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A tsue (ry d ttE Gaelte tloufiGtin llo FEE 316 Erc 2015, BenFhJru, daH

19.01.2016 tEued by the stats of l(arld(a is F t.f t E redd 6 AIlllSllRE *

17 b dE ebilrd @rd, lb. AE d m19, IEH€' tie =rE b again

ann€xed as Annqure A-Z

(iv) Admitredy, tre repst b conspioudy dlent an $is vitd lssle. This

deficiency in omission of the vibl issue that gp6 to the root d the matter.

Thus, inw al4 the report b nd saoEan€t

(v) Aprcpos Uris, the following list d fu b reh,ant

09.11.2017 vide Authority cDmm&e rEsdu0on No. 128 cf an7 the Earqalore

DetdQflstt AufrEkf (uA) amlolred tie DgrelotrI €rt PEr (DP)

fur Ere proie[t in questio.],

21.91.2016 b Sffirbry appro,aEntrs b. UE pr@d from BOA' AAL t DD,

2-lLNl7 ESNL Ffe Sen tcEs Deptfit€ttt

f0.0f .mf8 Envlrufist deorarE b &fled by SEUIA '

29.(BAl8 reg6trdil{pemEsd.n by RERA frr BEse-l

32I
The C tmissi@er, &1rM
kngnluru ldraBgara
hfke (BB,1P), N.R.

Squile, tu galuu- fio N2

grall aryrwe ian fot Lotlituctid, of
buidings ad dewlqnent of laydrt
in rEs'fct of attivitits lM h Table
2 of dlb lffi'Midt onlv alb
frd,Etid, of @v of Cot grt
fw EsabliCrmsrt (CFE, isad
,dfudE lfrr@(Minerrd
Cud of Mrtioat llcL 797a by
tle Kil,ptu Sbae Mhn*n C&d
fuad fr &dislment d sewagp
tsurcfi trnt of appropriaE
dpatity.

I

fle Cdmis;ids,
bngbre WMrttuilrority (8U),
Tatot@, PM, l(urw
M W4 tuwhtu-
fiN20.

tuilerys af tubpne* of lawn
h twt dffiis litu h T#
2 d drb lffiion drfu alb
ddtctln d @i af M
ft ffi (ffi) istd
trttls tlp *?E lfiasrtioa and
ffiorof Mdrl/lca 7974 by
tle l@rra*a Sbte tulfinid, Cd\iol
futd fu $ffi,net t d *nage
Oahwrt hnt of affiqiaE
aNTy.

2. SW W@e Mt fq afrtrt*n
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30.08.2018 The BBttP isqrd SE Euilding Plafl ard Building Li€rEe in favour of

S'e roect Propoflent despiE Ute fact UEt at hb s@e no NON

un@ Wetsr &t was in odstence.

12.10.2018 The l6matal@ State Pollution ConUol Eoard iss.€d Cons€nt to

EsEbfdr (CFE) in fdt/our d tlE hojed ProporEnt under Sedbn

25 d Watsf Ad. 1974.

(O Thb b furEler made dear ftun tre stand taken by the BBttlP in their

detaiH repry in the prcsent ce, reh,art efact h as under:

'15. ,@, il i, fiatury bffi&in tle @E,nt b e6Ht tln
poj# 6 fr b My ffi hf tE ttutu *prane Cout d lrrtu d
tuagr4, fb.$ ifi lhewof krtndt Ksrar $ l4lmniq @lat d
N,ie*tZ)15(4SGm.

llwfue fr @ lfrtttfult d, tl}e W hWTaB lfust lo &bh frE
cotwrt b 64trd, dE Foied and tMw to @d wid, nnilw
W d eAiong the building frn ad buildiog Mre.'

(vii)

(viii)

Admfttedy, as m tE daE (30.0420fq d ilegal sanction of buiHirE dan

and [sEe, tte consent fur effiuunt (CE) ftun ICSPCB rrl,as H<ing.

ner€fure, BBF@ ad BDA hare yulh knpunity violaEd U|e prdt$ihy

drectins isgjed rn& Secfion 5 d Erutonment (Pr#dion) Act, 1985.

Consequendy, mfqP ard BDA hdve unmited an ofience punistrable urder

Section 15 dd 17 d dE ErrirUtrEt (rcdion) Ae f9S6. the r€gort

is ohioos*y dH on thb aspect also.

The BBIvtP sardirEd OE hJiHing phn ard sr.66equert stard b€fore

Honlre TrflI.[lal h, vq d their detailed repty conecEd that pcition. TtE

Hontle SurerTle Cout caEgo icary heU h tle mater of tLl Builfus

m, ld. ts. dzy atqqti gru ad lrrs, (1999) 6 SOCir64 that :

6. ktin d dE ,@ in agrdtg b Ee dfrtrtin 6
@bvflrrd CWW drfu h dffiin d gE ptw8nd6 d tl}e
Act ad llan @ inb at agatzt wil, dE hfu qM ffi
t*tt76 tw tW tugdad16 fu, MbEebf EEW@ut Ib
ed lW b a dtittirg My ad E 6il b W fran
@ng B tu h tlE girs, @. M rltu ffi ffi M

WNnt {ffit;/*tt*l@r
&s*lH , an de,b t6h hrt f, nE @AE
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I'tanufactur@ Co. v. fuurujnull afld Os. (1880) IIR Gl ffig, arnot @y
b tlv faLA dthe pt@nt @.

(emphasis
st@id)

Inorect finding abost net dte area

(ix) That, Oause 2.0 of the report has further memioned net siE area 6

50,382.95 m2 after deduding the kfErab land area. It is pertineot b point

qrt that the @mmiBee hiled b consider that as per tfle re@d there are 3

waEr steanqlRajitGluve passirE ttrough Ute Fojed sfo. h.nBEr, tle

h.rfier zqe area d the Kaftorda-dulli lake also hlb within th€ trojed dte.

The hrfu zone of the drains and buffer zone of tlle lake cannot be used

for arry acthrity and b a 
*no det doprnent zore'. The cqnmitbe hiled b

deduct this arEa frsn the total sib area of 51,698.re r#. frerenore, atong

with tle kharab lad, the cffimitEe *rorld have deducted tlrc fuffer area

of ale drairE ad tsE hrffer area of the lake being a no do&pment zoa

The fad tftat the 3 drairls and a separate ard diSinct sfrip of pddlc

goperty/tdamb lards b part d the EEoje€t site that can be dscerred frsn

the concefnrd ptartnopo nW srbntud ry the roif proponent beforc

qFIAA, wfiftn b aheady part d ecord as Ant}o(lre A-3 at page 7 d the

AFpeal.

5. ObiectioE to Oause 3.0 of the R€port

0) That $}e applkztt has suibily resporded to this da6e in para 14 of

ofior!$ daed 19.08.2020, however, it is sbmmed Blat the pembsiqE

listed o* ry the Firt @nmree at Serhl no. I b 7 (at page 11 to 12 of

EE report) are ilhgal ald vokl The dEnge in hnd use a menUoed I
the corffnree is in vbbtin d ttle madte un&r tte 74b ammdnent d

the Con$tbn d lrdh. Aprop6 Utb, SE fbntle Hgh Cotxt d KarEtal6

in the rl&rd.4. fuozAM an UHs v. nE HAEtue Wrprlt
Alffiyard OtlEsdecjded m tE Ol20l5lra treH Ura:

I Coo.lfod phn tre ffia*d-f tEld rtq*qttlri b t cffid ffi?SEhA bf lE prolc(tfiqloi€nr h
accrda,rE rtdl pa.art*& 7 d EA idf.doo d 2G
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'4. -....... fE @ixws ttqdore H RiN a sfrgnifrant grurn
tM it w6 tlE E r&re rlffin @narritE- wttid, wB
@me* @ ffi8 tr€ lBdMrErt Pbn ird,ilino tle
fiffi Phn d 2O75. whidt aownM darc d bnd
te fmn,6iM b umwcial irwf* 6 tle AM lara.t is
cqwnd. lht c, tr tlE @uE fuid in arctiatiry tle
Mes Plan ad dE@ d?e dran# of lad te irdar 6 the
AHrot Laydf b @twtd, is with tdsate to tlre ptwisiar d
tle KlCPAct luttltMon rlc tuis lMfr Etlp hrrebrc
Momant Audttrttr tdradt b tlp anffi obamino
afudtn trotntilffip tfie atrutM btwdt fud
affiotlprffin PtantmMbmd
wB wlpflrillel ad rMffirt'

5. It it afu b b r@ M lt b pnt@ot @ tlre arE frnst
ffitid, M by tle HititxwC M dE mA lw ab ud<ar ry
b tE siaaddl It E drry t@t tM a feryAtu Hantng
tunnit@ 116 bgr &ffiM W eud@ tlte fu tM
M s@ust b tlE Mrwrt d dE KIyE M. flre
in@ti^n of dl6 sh6e d fiabs ae fd tdnngl In tM, d!
frtf,orE ffidt ba ilE Pbrrlrp Antffiir. EE BDAL
ffitH snfu dE KnCP AcL ruorfi b rs@ rithont
itsi*frt, tr&ffir, d tlE pdi*,a aE b b
dYeffib.'

(a@Eirsffi)
Affidy, h the sai, @ elA m,F ard S d lGrdo are

tr lts Urerch. ilence, aI diils Hen for the trotst h Cresti,n sine

Inedron irdLldng erwironmert dearane is er€ab HegBl and nulfrty in

hw inafiLdr as the flfistrat{n d drdrge d krd tEe of UE proied itsdf

dsapp.ars. cqlsesEnty, by apdying the clean staElgt d bw dechred

by ure Ape( Ccnt at Fra$-d6 :Il to 34 in EHr TEfiri ad Anr rs

SEE d W ard e+ (2010) 10 SOC 677, the appeal dceftes b be

alhwed as F-ayed for h fu.AE o(cerpE of tfE juQment b rwoduced

h LA ltlo.3sz d 21,19 (at page 7A) dd at page 393 d Bm4P r€dy. IrE

hrr, (Hded in Ri6 T*di M be applied b ertah that rahE

pemrissiEE M d pagE 11 b 12 d te{frt de p*B recb vafid o'noL It

b rc+erftBy s.&mmd H, d Ure abore sald ruportsd sanctins are

rr*taHy lrit by Ue b* @frt Mt ix*i
That fi.stEr e stabd doe the sanctimed plat by BSP h6 akedy best

<htked w*, hr Hsdr 1.

G)
:

i
I

I
I
I

I
I
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5. Objection b Oause 4.0 ofthe Reeort:

(D That the staEment and finding dthe committee with respect to dEnge in

land use has been iritably r€sponffi in para 17 of objection daEd

19.08.2020 and also para hereinabove. Hdrva/er, it is submitred that the

6ange of lard use by BDA sutrers frsn trle legal infirmity d la& of

comp€@rce and inherert hck d iurMdion. ConsqEntly, ft E non-6t

7. Objection to Cl,ause 5 of the Re9ort rqarding ladr of existence of

primry drain in project siE

(i) That the firding of the commhe that the dmin florvtrg in SuNey no. 53 b

be considered as secondary ilain E e?ftb Wrvese, illegal, arbitrary and

beyord any authority dld ontrary b the maEid m re@rd. FurtlEr, a

letter dated 07.03.2020 by BBMP stating ftat the dGin Survey No. 63 is b

be comidered a secodary dESn is ort'ary b their o$ffr dedngs

(supportcd by sryom affidavit) h the tresent case ad against he weight

record dld h wiEutt afiy a.{hoty. Apropc trb, E b r@lyortty that

firilf, ft is SE admi&d ce d ttE troject trqonent in ttEir

deadngE/cdrfier affidavit in the present Gtse at page f58 that 1i/rlss
lle ud fu b ffi fue b onlf ue hfuoill na*ufus
lrou:urq drmtgh ption of Sl1b,63/2 and qE ffirtary ard tuo

Tstiary Raikuby$ ate @ ou& dre ToAl LaN...

*@rdly, it is sbted that a primary drain is flcffiing through Suvey no. 63

in statitory Fsm 1 at Serial tu. 1.2. (Jl4e 55 of ffil). The orce6ral

darltopo map at page 57 of UE ApFal abo r€ords that ttt€re odst a

fimary nah psing throngh $.lrvry No. 53 d the project site. turt ler, the

@ map deady sturs the pnfiBry nala b ma*ed seearety ard dEtinct

frun $E ldrarS land/pbtc properv. nrenefur€, qr the basis d the data

ad fulal irfrnnation a0 Ele *autbry eprst als irduerg ttre

dadopment dan by E e BDA abo .eqds that t E € is a trtnary r* ad

nae accnrdrEty dbdtle 50 meEs hftrare. TIE ryfiBtt 116 +o
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8.

(D

=+filed vilhge map alorg with tle objectio{t dated 19.08.20m whidr is

marlGd 6 Annexure A-1 dttc *jedior Brat dearly indicates that there b

a fueder carE/tlaEr SBn/prirnary drain connecting the up6fream lake

with dornsteam lake and flo,ving through the project lands.

Itb furthq ptimfi b n,sraiol that dE Enfirurrrart Clearre

tu dad 1O.OLZI7A Mf npfut at Mrfrfur rp. 12 of 'II

@tim Hw' tlnt port rytrutt dnll rrt te l0ptab land

fu any Np ard @ arffic b gssd ptrUc Aury

W a bd * ptffi pttpty. nnilts Mdlt*n fia 4z

iW a n@ srrbrgo dr Ny Mioa u tafibfuya atd ie
fuilsann

Obiectifi b Oau* TdBle ReporE

That the @flrmiltee tn darse 7 d fE r€ffi h6 giv€n the firdirp with respeEt to

hfier dE d seord and Erthry &airE E b tffie dea tnd, ttle dnmiEEe

has nd onsfrrer€d Ur€ Eedier caod 6 pfiay rt-*r flat b frolririg Urni.gh fie

prB)ct siE. Thus, U}e fndrps ae pervere ard Hegal. The drange in tsre

nffilendfrre at $b shge of sfu insp€dim b an &rtrctEht, arbr'trary and to

bercfit to the project proponenL TIE &r,dfufis abort the pennissible activiti=

by the snmittee in claue 7.0 (Q E aho €ofiary b Ure Judgment ard direction

passed by trb Hontle TriburEl tn Mffibrr. SAEof l6t EAb
ilrd (Ev (21116) *C ME IGT ,4Og w|,En€irn tle rbnue Tribunal has

dreded UEt tsE br.fhr / gren ale wntr be fe&d 6 m deydqmatt a ae

for aS irfrnt ad purpce. It is mhrcltry trEt the Honlre glp.eme Cdrt has

onry resured the hfier zone dstarc h Ems d ,Ie dar h dre matser €f

Wi Tcf, |€ Ptr, tfr u M ffit ard or* 2O7g fiC
lrrtitE S 14 ard hre not dstuted ary drer dre.tims of this ilontb

TrfurEL It b tlE €fq€, irmil€ct b rcord aflf dn ry as p€flnisdre ettvity in

the h.ftr aca d &ain 6 vuer bodes. Bb perftnt to Ftt q.t ffin E per

UE zafrg reglEfiond RI,g 815 a mseC by ts}e mnEq h the He

hftr re/ ffi Dodes, fr is1ro@danef,
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(iD That the committee in da6e 7.2 of the report hd lisEd the comdhnce stah.E

with respect to permitEd activities in the buffer zsle, namely, drive $Ey,

fansfofiner yards, parls, and open spaces as permitted activity within the the

lake bufier zone. This is apparenuy contrary to tfie zoning reguhtions iEelf, In this

conbc regulation No.4.12.2.(ii) (iiD RMP 2015 read with he direction of this

lhntfe Tribunal n fuvad fustffi tas€, t ke &fier zone is sEicdy ,o

d@rp/rt frE Further, coflxnitEe ha abo remr@ I lrEEr driveway in

seolfuy nah 8 meEr drivg,vay atd e\tent d SIP in Erthry nala as psrnitEd

activflies. the fuding ad cofidL6im d the commitlee is contrary b fte direction

of tbfltle Tribunal under M fun datiot raqe wherdn the ihntle TriburBl

has sbted that bufrer and green zone would be treated as no devdopment zone

for all intent and trrpose.

(iiD That it 6 pertinert to point out in t E comdknce sbhJs, tle coomitEe has

cDmd€tdy kJnored tie qistence d pri nEry draln crcirE Ee proied btds atd

frofliltg inb Ele lake.

9. Obiection b Oause &O of the RePse

TIle fudfuig Urat cooshEtion of ROC Siorm wdE dftfn ard o vetts

(D This ls sufficient to irrefubbly shorlu that Slere b serious vilatim d

Sectbn 2a (1) (b) read with Se€Iion 2(D Gi) of lvater Ac! 1974 ln

tM, the feeder (anal coonecting U}e two lakes and flovt ing tfitot.Eh the

proi€ct siE b a lrrater stream' ard ementing it is a dear 6e cf

im@ng the rdlrd flow of lEter ard tantamount to rernal of

rajakdurrc. This b breadr d &oim of trlblic trust and violatit e d

sEtifutional milxbte qua p'ffiion d nahtral r€sdrrces. tfifort.uEq,

all this b trappening uder tlE ree d the rcgdffiry authorities, Thh b

s.fhcient to stEw that adfisities iite oloealirE serhs Siltory Yiohiqrs

h tle report To say the Ea6L tsle Ep6t bcks sedence and b a tsumpe#

l.P r€port Elat must be dhaded. RGeoltton fur FtnisHe frEe trilst

be ffi in dtsonar tuith fie hw h ,k l@ffi ibE
M ffiot W rsB tua lA* d At, AlR 2CE SE
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200. The Aos Cqlrt had held municiml cofirmisslofier of

KJidnaralapuGm, Bengaluru mJst be proceeded with oroseartiofl for

bredr of prwisiors of lifatet Ad. 1974. In the IEht of this, leter dated

07.03.2020 (page 53 of report) which in tum refeG to its earlier letter

&ted 2.8:017 (pqe 53A d he Eport) issued prior to E€ Ec b fllegal and

b liabb b be igrlorcd.

(rt-) Erdoadrrstt d fteder canaukiakalure/water steem! Atropo6

trE, Ule hest screen drd Lnage of U|e pro!*t btG as a,aihHe in the

weMe of Ure foject troponfft unmistaffie ffi that therc b

encroadrmert ardl€r reflloral of rajakalwetreeder 6rd connedirE with

hb, h tsrat, driveway fur fie proied ftom wihin is p6in9 thraEh

rajAohAtefue canaliv-ater stseam. It stfiiates seoEon d I metes

driverlray b GFlect frwn fiase-z to ptEe-l by nttlng tftru4gfr/cenren$ng

tE fte*r canaUniakaluve that connerts tfc rpstrearn bke ard

dontrfream take. So aho, fie image stiFdes seatiofl of ofiler

fffiuct*e pEE*rg tsrrfiEtt tE Her 6rra[ Th.E, it b 4g[-a\raEd

brea& d pwi$srs d WaEI Ad. f974. @y cf the screen sfiot image d
tE gftid hn& is trorluceii 6 AnasuiE A-3.

10. ObleEtion tD Oirre gO C Ore teport

Ihe frndmg t rat ft in question is nfr lliledald ls wrong ard coolrary to
?urd
(i) Thd tle comflffiee in dalEe 9.0 of the report h6 given Fndrng with

r€s@ b tlle uretford that Ee prols ldds caftnd be orsiffi a
w€{hld. In frb rcgard, it is erhnffied tpt the commfre has ompletdy

istqed Ore sEd d R€ryonM No. 5, BBil,P wherenr t b epfu in

&Eil at pag€s 366 to 376 ard diy jrsrirg projed kr# are rvedan& on

E€ @r d the }$mffi d fns tErth Tlb)rnl trt tut Erd

fttztim*xt w (M 07.(E.2015) ffi ts crnrpkrefy upheu by ihe three

iu€e b€rldt d tle Apo( Am h iwt Tdwe . Smibl durebn arose

n i*vai f?4/ffii6e r*lEilnder t rEs rd rffied yffiioG and
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(ii)

(ii')

$e"

not a declared eco-sersitive zone. Notwitfistanding that, this Honbh

Tribunal applying the &ctrine of sustainable devdopment and

precautionary principle tEH that the lands are wethfl& ard it is ece

sensiti\re area.

Admittedly, Gnmitsee Fail€d to notiL:e the ffi that Natioml Wefland

Atlas preparcd ry MinisEy d Environment and Forcst with the assistance

of th€ ISRO. It is noted that the aforesaid lGikondaralElf Lake h6 kn

ident'fied ard invento 'rsed/caegorized as a \fletbrd: h the said rutional

Wethnd Adas. @y of the relerrant e<tract d the natbnal weflard ad6 for

staE of lGmataka as pbkhed by MoEF in augr4 2m0 -s produced re

Annoore A6 (pagie 1z[4 b f.il6 rd wth para 10 b 12, page 125 to 124

vide IA hd 25.05.20f9 for pla.trig on re@rd addmroffil documents fiH

ry the AppeJlanL

That U|e Hmth SWrenE Ce.rt has vi& order trd ffi.02.20f7 in the

matser d n.E hffitbt rE, aad OE v. Uafrfi trn& arrd o,s.

r€ported an (2I}14 7 SOC 81O (Z) adarcrytedgeC the ED.IenIs of Hle

pebtioner with regard E the pressvation and consentatim of the

ecologicafly seflsitive wEflands ir IndE. On noting Ute fu ftat with Ule

passage of time, the pGsibility of disappearance of $,et an6 vvas phtEiHe,

the Honble Suprsne Court ordered for tfle prmo-an of w€dan& by

directing fur the application of Rule 4 d the !'!ffi (Conservation and

Management) Rutes, 2010 with rcfiWective ffi notwithffiiding the

Wetatds fules. 2017 to the area6 61at have be€n rai#(d 6 wedan& h

the iond Weuand Aths. R&drt e<tracE d tte.sald frder ha,e

been leprofued bdo*:-

"amAlWtn we M ttte ffiim d tlc M d Rtk 4 d
ile Wer* (M*n dd f,turyilart) ktl6, 2lrl0 b dw
2,01,503 affiMlfrE tu, nW by AE lrwr dlttu
lle
2lt73fi, trffi
@@ tffi& a oturt@ ara*b4EStu
tusfinats rffi, ffituffitte#@9,@
ffi tffi OE *ffi 2il-503..M e.M b 4P
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principb of Rtfu 4 dtle Wetlat* rcd\*rvation arul MaflffinEnA
Rub. mlq- th* b b say:
4. -..

(vii) anv otlEr ffiv bhd, b hare an dvse imryd on tle
e@F@n dfre r&rd b b speci@ in witing ry 6E Audtdity
cotdiard in aL@tda@ wiul dP-se ru8."

@!!) lM frut tlE *ole it E &ar thdt thd.tgth WM Rul6.
2017 has @ne nob bre brn ail tE at@ iMfu in Natbfil
tudat* Attu pil b M ry he provisiot6 d Ulet*
(Cot*fiidlm arn tfurqg'rHrt) Rtb.2010. fr b sfi,nitd 6 Fr
Rtk 4 (i) of ZrlO tp dfitEtu ltilrin 50 tfrdilE nan high
M lM b HniN widrin EE HM. ftrrdrq,6 N Rtk
lr{2vvffil fs tt* iliifu tffir, tEntE ditfuEre of
ttdbnd*ifl t&dte ifuaituwal d$eu @ysmnnl

@) That k 6E prEgtt age 6 F tle &diot d llot fug$*te@rtrpefurilyt@rfrb.aMwi in fl nns frun ilE
na* My ai abd** woat fiaa tu mmant
ttua**e ara ffim Epupdidfuw-

.L

Li

(tu) That ule Honue S$prEflle Cftrt in /f. K bbffirrpn ard (hs. u.

Ztu, of It& atd Ars, (200qls SOC 5Ol ha leb thd:

"ftu prut ywt ffi*n utu AtW 32 d dre Cotffiniat of
It& t*Bb@tsd*ndffittr srrilrt fin orr@infra,

u. Otfrlttqr b che fl dtheRepoG

frIlorftfEe failed to in& mn.EAn ama in totat buih up area of
enrojed
O Thd fte ComrBrllee h6 statd.l that EE btal fuilt up arca is

128,193.9 m2 a per lh En irannenbl Oearance fu. Flqrever,

fal-led to see dm the fuift up area matbrcd in the Clearare letter

b wiHst trkfuE Itu mrn Sle ndrFAR ar€ cunp.isirE cf

vabur omporgg d fAR eamirys, ahdGtions ftr dr#/aft-

ais, ms ard ranp ixril1 pa{ldrg. gls, €tc. a[ d whth olse

ddcE iqE efErt m erwtswnglt 'r}x.ts, tsre grd't of EC b h dear

viffin d te fu s@ugt d bw an tle !&rBeft of tbabh

, .Srr|rlsnE 
lr-ol,d-id ,i/e H Wa Ws r E*it 6

l'
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Iadft+ t€{f,,rf,J in (2018) t8 SCC 2522. Th€ Honth 9rtrenE

Court has held t Et when EC is granted for partiorlar constuction it

indud6 bo$ FSI and non FSI. Admitredly as per tfE Det/elomefit

Plan issued by Respondent No. 4 BDA the area including FAR + non-

FAR is 2,35,076.81 m2 whidr is far @ond the 1,50,@0 m2

thre*rold limiL TMore, par4raph 7 red with iEn 8(b) d EE

sctrcfuh to tfe EIA filotifiction d 2006 mandates that the p.o,!ct in

quedioa b required b be appoised as catEgory 81 troieC ard

rcquires a prA' en rcpdt ard compfance with the proisions of

parqnph 7 thereof is apf,icaHe . the cogy d the daelopnent pbn

apgwed $ 8DA is ned bV Re$ondent No. 11 as Annercrc A-3 d
ge 27O. In this €ontoo it 6 deady W n @ GatryE at

paragr-aph 28 as wder:

'W. In @tE Msfrtrtiar nidW tle ptoi*t Fowst
E &st 6 1,00,&2.8 q m and if the as d ffle pr@
afidin bffitla tlEpoiLtttrilhil in A-I @oty
ard tffiotg SEI A M no autlrority b gdrt Bc bl
frdO dE tiroid B faffirg andq AHwt 8-z "

Smi@, regar&g the ififrsgle is number d flats apparcd

h Ble EC is 655, wtsess in the darclopnent plan of BDA it is 588.

As for. UE parftirg spa€es b concerred, in Ble EC it b stitrJlaH

8n, v',tseas in devebFnent pbn of BDA ft is reduced b 758. In

this @nE(r, ttE Ape( Court has held tlat tsds waffants a fresfi EC.

Par"grdr 64 3s regroduced a under;

64. lMg W ew ae @tMy ddE ttatv tM tte poitd
ptryzat alw lw viM br dh aopnity arrt b M b

tfe Wid66 @nW- lhb b dE gewl btt ltuetg, bt
tlE pet e t* H W tutEgF CDtfr E lww @iry in
ub* dE ba6f fr@ ad uW Havfrzr d tle
pro@ WWrdrL ,E fu @wlrd af, awtiPbd
ffib ad ffivtu IrM d 12 hffiEs, IE B
@r*ud r8; fiw 552 tu dE ntu d tu b gffi
,D b U7 at rw An fiwe btffiW laniry t# fuE e
@.fiepH@ffitEk*&s&tu4,tffietuatudtuE

t pegeiab to.go*me r+ly
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hpad. lle @H rrot hzfr &rre thb wit wrt geait g frBl,
EC Mth the fiww h the numEt of il# tte nunfu of persrc
tgilirv flwein b fufrid to itww. fhb wil inpct the anomt of
yvder tquirsnq| lhe aimnt of pa*ng W, the amount of
W, ata, eE" flld{ore, in tle prsent c6e, fiE arc dady of the
view tM tc poj* prywt shouu b ad E dit*td b pay
bqrags d Rt lN ow6 ff I(Di of the pnjet @t whidrevs is
fiwe."

(ErqrairSt@id)

In liglrt of the abore red with the comparative table at page 3q) d
6E mMP rpty Emista*atly dsdces that wni inoease in ntrmber

d ffats, rcfued parking area trld proj€f,t size b more that 1, 50,000

sq nts/category 81 necessarry uarrants a fresh appraisal ard EC fur

the projee In ary ae, a e@ilEd herein, EE troject 6nrd be

permffied at E e projed siE by eprying the preoutixrary fincipte

and $sbinable de relemenL

G) It is sukritted thd Ele fact that ar€a inddrlq FAR + rstsFAR b

2,$,0i5.8r m2 is Ble ffi @idr by Respcdent No. 5/BS4P in

tte ledy dftd 05.Gr.20t8 at EE :I90. In fact, a on 20.(B.2mO

tE cE[rrEel appeariry fur Respmdent No. s/ABIrlP h6 reiteratsd the

ffihtteirreilyaffiGvL

(E) E b pertinent b menEon that a Fr the NOC rhEd 3OJO2OfB

$arted bV Ule ETVSB b an er@tt sf 1,71,75.55, sq. mts, the

fuilt up area cf the imF,gned project is rirell abor/e UE limit cf

f"50,000 sq. mes. Conseqlsrtly, tE impugned project utorld mr

fall wihin t E amht cf Cegory Bl under ltesr qb) of tsle EIA

ftm'ficailion, m6 rcqridng a madatory fresh ryfabal dsB rtrt

tIle pr€pu-dfion d rir EIA rcprt in accddile wflfi mar&

mrhr paragr4h {D and Cn) d EIA ilotuim,2006. @y d UE

IIPC daEd I),10.2018 issred by tle EITSSB is pro4rced a
ltffinIEA-4.

([.] :fh*, pgtieoioe ae ftr qre ftiqg ard tinstuirtldr ae fur

'ilffir, SIE t€rfurE pelrnEsdaE r*(tmremareftColls.f ttE
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same imp4ned project, it is apparer that therc is deliberate

concealmefit by tfie projed proponefit in presenting

information/tasenne data to the difrerent statutory auElodties.

Therefore, there is apparent misepresentation and @ncealment

before difrerent public authorities wi$ co{tradictory information

fundamenblly altering the project under the sdrerne of the EIA

l,lotifiGtion d 21ffi6 and so also, under the plarmiry lau,s. Atrop6

this, Ble folloiniq tabular cooparison with different pmject

dmerisions befrye drfiercfit BJUh authoritiG is r ur*r.:

Date Pemissftm Buifr-up

Ar€a

SiE ar€e Dimensiolrs

07.1L2017 Krmataka Fire

Inspection

59,091.85

sq. mtrs.

J

$J82.91

sq. mtr

To,ver A Barld C

IoAn€dbgEtr|er.

ToflEr A ard C

2FGF+20 Wps

flmrs (UD

Torver B: 2BFTGF+

19 UF.

10.01.2018 Envircnrnental 1,28.193.9

sq. muOearance

$J82.9r

sq. rnts

2 Hda consisting of

2BF+Gf+20 UF. (655

rErits).

2r.032018 lGmatalc FIe

IrEpecfion

54,958.15

sq, mtss.

s0,382.91

sq. mtr

Fq.r bvers.

Torer A: FGf+

oanrrcn lr, 2d b lf
fr@r

T*,er E, C atd IX

oarmEr BF+GF+1i
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and to floor

BocI I and II:

28F+GF+20 UF (688

rE fts).

05.03.2018 De\reloprnent

Plan

2,35,075.81

sq mus

30,r0.r18 NOC

BtrJssE

frEml 1,71,755.37

sq. mus

51,698.16

sq. mts.

Bock I ard II

28F+GF+ 20 tff.

L

Cahulation abqt greefi bdt dItE arca ln daiEc 11.l d r€fort b inconerr

(v) tudin$ regil&g tte gtreeD ffi rcqrrenert of 21,65-r.7 sg mts

mii-nr cord(frrn rto,5 d the EC il page 52 of tE Appeal is

enoneolE because the green b€fr area is not reduced ftom the lffil

sile araa $ovn 6 51@8.16 q tnts il,errce, ommilee ardved at

u,rorB corplffiio{r S deAn*g ulious co.rpqHts ftun ffisfre

aea b : Creefl beft req.tiremett kharab bnG/prbfrc krds; civt

anenities and hfier zone it€a (bke hrtrer Dne + rEh buFer

zone). Iltet sfte area oo*dng tle buftr zBle is 25f76 sq ntts

appro< ard t ereafrpr b frrtter dedud frr aetEining tte

buffer zone of nala ard lake hfier zone as well as the primary

na@feeder onal. Only frer ftls is done, tle ranaini4 co{nponents

of oal area utili,pd 6r be ded.@d. Evidenfy, this b not dsle at

6LEe l1.l of the r€port (peE 29 d rqort). Ther€fore, the firdings

a'd cunpfiare d &use U.l i5 rcndy ery(,n€srs.

12. Odectiqr to c[ar- I2.O dtfeREprt:

CoildlE fded b Efie &* bge codrdioc E drgdng
ad sfrse$tary isred cor$ b establbt in breadr of Sedioo
d25offrEA.t,1g7+
O Apropa ttds, the ornfue f# b notke H Eifici:rt maffil b

*eadf phizd oo reod drEttE'Erptbn of BE iled (p{e 50

d r€ioin& dhtarft of Arfar* H dl 2262018) Ed u,ilr
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demolition order/Fo and CO dated 06.062018 issued by 88F1P

dindingty &rndrsilrdEs that constructiorE wa done wittput

mandatory priff consent to esbb[$ the proied. Mernbers of E|e

ioirt commitEe/sbEtory authorities had efitered appearance and

filed obiedrons in the Fesent case and wa fully aware of the

illegdities, and ndwitbndrng the srd taken by the BBl,lP

sesingrorn keadr d cmfitions of EC ard contradictory irtrorrdk n

before I€PCB a wdl DespiE Big on 12.10.2018 IGIEB tE ls$ed

cDrEent to esbblish tE trotsct I'lone of these bF€s by UE

members d the Fint coflrmittee is not forthcoming from tre ]tpCt

Thu+ tfte ftdng d t re repdt oo this court b also enoneos.

13. OFion to Chrse 13,o and 14.0 of Ule Repo.t

Cqdunions and reconuretdatfum and oysall obseryations ar€
bd on ermnedr ftt@s on hcts and tn law G €xitlafued
&r,€
(i) That a #hed h€rehfu,e regErerg obtections tD Eir.ls

cbuses in fie regst, tle o,Erall obseN'dtiorE b a drEome d tfie

erone€nE findings of fa[ts ard ln brv. Conse$ertty, ortrdl

ofrdklns d the @nlltilhd cJfrer horn the very same viE d
r/arirrs cfils€s beIE eruEous.

(ii) As rcgard tie condusidxs at dause 14.0 it [s answered at para 5 of

the djedims daEd 19.(,8.4120.

PNAYB

wHEREFoflE it b hr.rnHy pr4€d ttat thb Hmtle T.tund be ph6ed b ded UE

repoft ard albw fie ap@ h vLryv dtte hcEad Eound Eee*rEd lcrehabve.

FII.ED 8iY:

U

$I,P*

D^fa.'.:.6 ,a$,zo

RIIWEKDI'TTA RIf,tr'OloIDIIflRY TAAqPAI
(I[h6E- F(n, T}C APPTICBTTS
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELIII

APPEAL NO. 54 OF zOIt

IN

IN THE MATTER OF:

H.P. RAJANNA APPELLANT

!,ERSUS

TJNION OF INDIA AND OPS. RESPONDENTS

WRITTEII,S-UBMIgsIoNs FILEP -BY THE BBMP/RESPoTDNET No.s

M(}ST RESPECTFULLY SHOWETH:

I . That rEply filed by dle BBMP oo 05.09.2018 be read as pan of this writtcn submissioDs for the

sakc ofbrevity. A bare penxal of the reply shows that relief sought against the BBMP for dircctiou to pay

compensatiotr for tron-adhererce to slatubry duties is not con€ct- It is submined ftat in additioo to the

reply on record, BBMP is entided to tske rEmedial action as de case may be and 6ere is no esoppel

against statutel .

2. Atthe outseq rt is submitted that the p.oject fu question is ahigh-rise aparmert project. Therefore,

the statutory sanctions requircd for the high-rise projecrs at the pre{onstruction stage is indicared belov

and in 0re following order in sccond colouma :-

r"Ug!

SL No Nqturc of Ststutory PeEtirsiotr Statutory

Altthority

Drte of

selction

I Enviroomental Ctearance (EC) SEIAA 10.0r.20 r 8

,, CoBsat to establish the Foject (CFE) KSPCB l2.r020lr

3 CoDv€rsbn of land (ftora Agicultural

to nor-agricu ltural rcsidential purpose)

Deputy

Commissioner

3 t.032006

1

| ?a.a 66. Ml Euitdets M Ltd ts Aoclhq Shyom Sohu ond Ors, (1999) 5 SCC 45{



\32F

4 Change of land use (CLU) (from

industial Hi-Tech to residential)

BDA 24.10.201'l

5 Development Ptatr (DP) BDA 09.tt.2011

Approvod

vide

coEnitloe

resolution

No.l28 of

20t7.

6 No-objection certifi caEs (NOC) Allpod

Authority of

Itrdia (for hcight

clearance),

2t.09.2016

1 No-objcction certificates (NOC) BSNL 20.1220t6

No-objection certificates (NOC) BWSSB 30.10t018

9 No-objection certificates (NOC) BESCOM, 31.012018

t0 No-objection cenificates (NOC) FirE serviccs

departueut,

D..t220r7

ll Applicatioo for building plan and

building licensc euclosing the requisite

shnrtory sanctioN listed at ltem No.l to

l0 above

BBMP Phasc I

30.082018

Phase 2,

25.05,2019

t2 Application seeking RERA rEgisnarion

by enclosing all the statutory sanctiotrs

IltEd at Item No.1 to I I above.

Kamataka

RERA

Phase l,
29.O3.2018

Phase 2,

25.05.2019

3. In rEg.rd to thc p{rEissioDs undcr esvironEatel laws and Eunbipal lrwE i! fotE€ are at

Table-l hereioabove- Wherc.s the proj€ct-prDpoDe,nt has admittedly violatcd fte said ststutory

rcquiremeots ard it is indicated at page I I to 12 of the repon vide Clause-3,0.

2

Table2
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Sl.No. Approval obtained Dat€ DeprrtDcru

Authority

I Iand Conversion Agriculruml to

Non-A gdculural Rcsidential

Purpos€s

Sy.No.6l2 - 3 Acr€s 05 Guntas

Sy.No.62 - 3 AcI€s 02 Guntas

Sy.No.63/2 - 6 AcrEs 2l Gutrtas

3 t .03.2006 DC- Bangalore

Ulban Distict

2 NOC for height clcarance 21.09.2016 AAI

3 NOC for hcight clearance 20.12.2016 BSNL

4 Pemrission for constsuction of

RCC DrEiD & RCC culvert

02.08.20t1 BBMP

5 Cbarge ofLand use from

Indust'ial (Hi-tech) to Residsntial

24.10.2017 IJDD

6 Conformation [etter of Change of

Lard Use

08.12.20 r 7 BDA

7 NOC for consruction - Btock I

for Fire & Emergeucy Scrvices

22.12.20t7 Dt€clor General

of Police

8. Issre of Environmeot Clearance 10.01.2018 SEIAA-KsrDstala

9 NOC - Tcmponry power

CoDIlection

3 t.0l.2018 BESCOM

l0 Reliuquishmenr of area for Park

ard Open Space

t9.02.201E BDA

ll. Lay{ut Ptan ApFaval - Block I 07.03.201E BDA

12. R€gistration Certjf cate of Prcject 29.03.2018

&

25.05.2019

Rcal Estate

Regulatory

Authority (RERA)

13, NOC for Constsucton - Block 2

for Fire & Em€rg€ncy SEwiccs

20.04.2018 Dircctor G€o€ral

of Police

l4 Conscur b Establishm€nt 12.10.2018 KSPCB

I5 NOC - for water supply & UCD 30.10.2018 BWSSB

l6 Modifi€d Plan SaDction ryproval -
Block 2

2t.05.2019 BDA

l1 Civic Amenities Site Building

Platr Approval

29.11.2019 BDA

Comparison of Table- I (Statutory requir€Eent) with Table-2 (the mamff itr which satrctions are

obtained by the project proponent) disclos€s tbat permissiorv approl,als list€d at Item I to l3 ofTable-2,

is breach ofthe laws in force. The cl€ar statemeDt oflaltr iD the binding prctcdcnt offie Hon'ble Suprcme

3

0"+
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Cou4 this Hon'ble Tribunal as wcll as binding dircctions issued under Section 5 of The Enyironmert

Protection Act, 19E6. This is more fully cxplaincd hereinbelow :-

i) That, nA.P.Pollution Coabol Board Vs- Proj. M.V.Noyudu ll. Othen, (2001) 2 SCC 62

it is legally imprermissible to t*e "sleps to obtain building plans and building license"

'much less "conversion of land snd chotge of lond !sr".without hrst obtaining the

mandatory prime coosent to €stablish thc project undsr Scction 25 of Warcr (Prerantion

and Control of Pol.lution)

Act, 1974. This judgncot is followed by this Hon'bte Tribunal in its judgment dared

6.12.2013 h the matter ofDDr4 Grsaitzs Vs Ratnot4&a Slale Pouu&on Conbol Boqd

in Appeal Nos. 98101, t05-l l3 and 156-158 of20l3 (SZ), it is clerrly starcd at paragraph-

15 that steps to take building pla4 conversion order, civil work cannot be underakEn

without 6rst obtailhg the mandatory prior consent &om the Kamataka Slate Pollution

Control Board under Section 25 ot the Water Act, 1974 and that dle said consent is a

"condition precedent ior establishment or taking any steps for cstablishment",

ii) k is therefore clear that ir a give[ cas€ aDd much like in the pr€sent case, thc Project

prcpooent canoot/could oot have taken steps to obtain statutory apFovals listed at ItsE I

to 13 of Table 2 srpra as well as starting of civil wor* without fust obtaidng the prior

consedt to establish from KSPCB. Hence, approvals listed at lteE I to 13 as well as

corstsuctioos thereon are legally impemrissible. Hetrce, it caD.uot b€ h€ard to cootrNd ald

place reliance on such approvals to sanctiff thc proje€t itr qu€stior

iiD Funher, the Apex Coun has clarifisd in A.P Pollution Cortsol Boad, supra - Tbe projcct

propolnant "could not therefore seek on NOC after viololing the policy dec*ion of the

Golernmenl." [n vicw of the biading direction/policy decisiou of the Govemm€ot of

Kamataka vide Gazltte Notification dated I 9-0 I .20 I 5, 0re dcvelopmort plan of th€ BDA

is in the teeth of the said dirEctions. BBMP is entid€d to take remedial action.

iv) Heoce, in vicw ofde prohibition under the C€[t'al rDactEests alld overridiEg efect of

Scctioa 24 of the Envtonmedt Protsction Act, 1986. So Elso, the Hon'ble Suprcme Coun

in the matter of S."I4garaath Vs. Uaion oJ India (tDI) and Othen, (1997) 2 S@ 87 has

held at paragraph 42 dtat if ther€ is a prohibition under a trotifrcatior issued under the

Elvironment Protection Act, I 986, $fl aly breach drercof, if any permissions are graorcd

4
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by thc Statc Lcgislatiotrs, ir was held rhar rhe prohibition undcr rhc Environmcrt Protection

Ac! 1986 will prevail and will have ovenidiog effec(.

vl collgEUo Er.blith (CFE) lg,bgl iLh],!. iF Ule.ch 9f rroctripc 9f gnulc tlllll .!q hjt Er

SectioB 24 r€rd with Scctio! 2(i)(iil of W.tcr Act 1974.

Adminedly, the couscnt to establish was gratrted duriry thc pandcocy of the prEseDt App€al

onl2.l0.20l t affer tbe coEtructiotr bad alEady commenccd. Thc Appeal was 6led oa 09.04.201E

aod sevcral pboographs art pafl of tlrc rEcord iudicating oryoiag coostuctioos il thc abscace of

coDsEnt to cstablish at thc Eat.|rial time- Subscqucntly, BBMP Rlcd dctail€d reply/plcading on

05.09.2018 specifically contloditrg that consmrctions are continuing without conscnt to cstablish

from KSPCB that is explahcd in p€ragraph Nos. 13 to 16 (pagc 378 lo 383 of rcply) and the

paragrapb 28 (p6g€ 39t ro 399). lt is thcrcforE clear that the photoSraphr refcf,rEd to i! pangraph

13 ard the demolitioo ordcr issucd on 22.06.2018 as w€ll as photogiph rt pagc No.l6 of r{oind€r

affrdavit filed by thc App€tlant on 22.05.201t clearty indicate that therp was brcach ofSection 25

oi Watcr Act, 1974 on he on€ haDd aDd otr thc othcr haDd th€ plcadiogs of thc BBMP was

su.fficient Eatlfial for KPSCB Dot to issu€ colsq[t to cstabtislL

Material on rccord clcady indicst€s coqoechm€[t of watlr stlaE aod priroary rajkafuve

connecting two lakcs, viz. upst€am lakc (Kasavanaha.lli lake) and dowrlsts€am l8ke

(Kaikontlarahalli lake) aod had campletely disrupte inp€dld ttc propcr llow of water of tbE

suearn ald causing pollurion 6crcof. Hcncc, it is conFary to Srctiotr 24 rlad with Sccrion 2(jxii)

of Watcr Act, 1974 as well as public Eust doctrine &at rEquires conscrvauoq of natural rcsourc.es

including '\'ater sEeams". UDd6 the circur.sumces, consent to cstablish ought not to have bc(a

mechanically issued in rcgad to it own parcflt Act and have not takcn any reEedial action. ln aly

cas€ such a coEr€nt to rstablish is cleady couEary to provisions of walcr Acr as Explaincd above

as well as any &wh of dochne of public na and precautionary prlrciplc. Thc dcfurition of

"stream" undcr Scction 2O is rcprodued below :-

(j ) "Strean' includes -
.Eq rr .E

(i) Worcr court (uh.thc.fioeifig otlot th. ,imc bcirg dry):'

4. The following 3 maps as well as screen shot image of rhe project sit! of the pmject

Eoponcnt is on r€cod and to subsEntiatc 6at various fiEdings itr thc rcpon arr crloG)us on flcts and iD

law:

5
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Village map ofKasavanahalli villagdrcvenue map indicatiag lhe two htlrcouect€d lales, the fetder

canal connectint ftc rwo lakes and tbe project srte

DeyelopEeot plan (DP) issucd by BDA

Conceptual plan produced by the poj€ct prcponcnt beforc SEIAA to obtaio ervironDsatal cl€aratrce

(pagc 56 ofappcal)

Screen shot imagc ofprojcct site as available from the website of thc project proponeat.

i) A bare pcnrsal ofconceptual plan rcveals thc following significant facts :-

. That there exists a "ptinary nala as per village rflop that is crossing thougb tbe

project land.

r Th€|re is Kharab lands

. Thst the primary nala is a water strca[rfeed€r caoal originating froE upst€am

Kasavashalli lake and flowing rtrto do'rnstream Kaikodsrahdli lakc and passing

tbrcugh thc projcct Ia-Ed.

. Thal there is arother nala passing in Suwey No.6l and oa.la adjaccat to thc proj€ct

lands.

I.u this contcxt, Conditioo No.42 (page 50 ofthc Appeal) imposcd complctc rcsEictions on tie

KhaEb land and has catcgorically sEtld dlat it is a public propcny. Condition No-42 is

reproducad below

''42 The project proponent slall not use Kharab lond dorrylor ony purpse ond
keep qvoiloble to rhe general public duly disploying a boord as public PrcPe y- No
mtcture of any kird be put up in the Khdrab land and shall be alore stated and
,nainloined ar g/een belt only. "

The mat€rial facts stated hereinabove are not fonhcoEing from th€ rEport ald thcrefoE to this

erten! dtc report is srrotr€ous.

ii) A barc pcrusal of developmant plan approved by the BDA on 9. I 1.2017 rsvcals the foltowittg

sigoifrci.nt facts :-

Thc dwelopmelr plan cnvisagcs a scheme of development for lhc projcct, It is

approved vidc authority comminee rEsolution No.128 of 201? dated 9.t L2017.

Adminedly, dcvelopEent plan is approved prior to appraisal and issuarce of
envirogBcnEl cl€ararce.

EDcroacb.E€ot of walc! strEadpriEsry Dsla passing through the projcct sitc. lot€mal

drivc ways &oE pha-s€ 2 !o phasc I i.s cuttirg through the waler sE€ao aDd hrs

ercroac.hcd part of fie water sEes8

Ercroach-ment of Kharab land/public prop€rty by virnre of coosuuctiots of interaal

&ive q/ay contrecting betwcetr phase I and phase 2 of thc project as stipulated thcrcin

Thc iDtcrEal drive way/canstruction withio the buifer zoD€ of lhe watqr strca!y'Eala-

Tbcre cxiss a primary nala pstsilg lhough lhe projcct land asd tctmiDltitr8 i.Eto

downstcam Kaikondarahalti lake

6
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ffi
8 mt. drivc way within thc oala buffcr zone ofpbasa I and pbas€ 2, So also, creation

ofvarious infrastucNrc in the project is within the buffer zonc, viz. u'ansformer yard,

Iayng of gas banl infrasmcnre, i.e. digging of the bufTcr zone io lay pip€d gss, This

is in breach oi dle precautiooary principle.

Crcador/construction ofs€t-back for phase I ard phasc 2 is within the prohibircd lake

buffer zone. So also, crcation ofopcn spaces by compacthg and concretization is also

within the lake buffer zonc.

A bare pcrusal of larest scrern sbot imagc taken from dle wcbsite of the proj€ct propon€nt

rrveals thc followiag siguificaot facs :-

Enqoachmsnt ofwater sucam whcrcin there is consruction oft mbs wide drive w8y

coDnectitrt betweeo phasc I and phasc 2 of the projcct. Oder infashucture cr€atioD

tbat cut through the oatural watcr sE€atE.

ii0

CoEpactitrg ard placemat ofcivic aruenity i!frasEuct[c widriE lake buffcr zonc.

That pbasc 2 consaruction has not started aEd it is indicat€d as funuE development.

. Other type of civic ame[ity i[tsastructule within thc buffer zoae of the watq' stseae

tqEinstiDg into 6e ta!e,

i") A barc pqusal of anofrer ltnp/coDcep$sl plan submined beforc SEAC by tbc proj€ct

prcpon@q i.e. produccd ss AruExurc-A2 (pagc 22 of thc preliminry objcctioos to thc rqort

filed by thc Appcllanr on 19.08.2020) rEvcals the foltowing siglifrcsnt facts :-

CoDstsuctions through the lale buffer zoDe, in lhst, dcp rcchargc wclls all around

periphery and storrD wat6 drain witb prEcast puponed covcr. Tbe scopc of rhe

coosruction of dcq recharge *ell plan is also iodiclt.d in thc cotrceptrat Plan.

Crcarion of various in.fi'astrctures of deep rccharge wclls, E Etrs wide intsmal drivc

way, hyi.ng of underground gas pipcliny'gas baok infi-asEucture.

.50mrs.bufferzonconeitlersidcsoftbeprimarynalavhaeinBEtrswidcdrivcq,ays

are within buffer zoacs ofthe primary oala tvrminating iBto thc lslc.

5. In light of the abovc, fie admitted case of pmj€ct pmpodetrt is as follows :-

,r TDat the corrcct fact is that thcrc is onc primary ralkaluve flowing througb Suwcy No.632

and onc sccondary njkaluve in thc project lard ard so also two lcrtiary njkaluvcs are

flowng ousrdc the project lad and that the buffsr zone in thc said njkaluvcs are

derBrc.ted as pqr 6e dwelopmmr plaa sanction€d by thc BDA and it is in consonarcc of

Clausc.at of thc EC (at page l6t ard 169 of reply of thc pojcct propoocst to Amcal).

':. At pagc l75 of the rcply Elcd by the project propoo.nt is that .

1
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"The answering RespondenB have calegorically submttted i, tlreir Fonn I rubnilled wilh
to the Respondent No.3, i-e Kamatoka Stote Environment Impoct Astessment (page No.6
ofthe Form I) that o pndary nala connecling to Kaikondarahalli lake is crossirlg acrosr
theprcjeclsite.50mtr.bufferonbothsidesareprovidedosperNGTspciJications-"

+ At page 65 of the Appcal, at Sl.No.1.22 of statutory ForI! I of 6c proj€ct prcporcnt is as

under

1.22 Srcams crossiogs? Yes A prhtary nala conncctirg to
Kaikondaraballi lakc is

crossing across 6e prolcct site-

50 m buffer on both sidc arc

provided as per thc NCT
specifications.

In view of *rc foregoing, ir is unmistakably clear dut therc exists a watet sEeaE/prirDsry

nals crossiDg through the proJ€ct lard and connccting to thc Kaikoodarahalli take and

thercfore, at fie material rimc, 50 mEs. buFer zone otl cithfi side is deroarc8trd. Herc€,

the obssrvations at Clause 5.0 (intemal page No l4 ofthcjoi[t coEmitce rcport); Clsus€

7. I (B) (intqnal pagc No.23 of thc joint colomittet tepon); aad Clause 72 (interual page

No,24 of the joinl committee reporq arc fac a.lly Patsntly eronmus aod contrary to

material on rccord.

6. Clausc ?.2 ofthejoint comninec repon (intenEl paga No.24) read with zoning regulation

No.4.l2-2(ii) (ar internal page 20 ofthe repon) discloscs that the oanuE ofpsmitted activity ofB mts

&ive way of thc nal/wat€r sEeam couecti.trg to thc lakc and crossiog tfuough thc projel land is also

hit by thc expression *whicb will !ot oblarutt ahe watcr clursc, rur ofrs' cbaroels"

7. In light of the abovq it is an adrnifted casc of breach of zoning rcgulations, viz 4.l2 2lil).

Similarly, as explained supra, the applicalion for building plan and sanctioas thereof for phasc I as on

30.08.2018, the nrandatory prior conscot ro establish w6 lacking, thcreforc there is breach ofzomlg

regutation No.l.l2 (pagc 383 of BBMP reply) atrd consequcntly' there is non-compliance of

provisions ofKarnataka Town and country Plandng Ac! l96l . Thercfore, there is brtach of section

505 (ii) of KMC Act, 1976 (page 393 o 395 of thc BBMP rcply). ln the light of the above, ptocing

rrliance on lcE€r dated O2.Ot.2O l7 rcfered io at itrternat Pagc 5l-A of the report of d|e joint coulDin€!

vidc AoncxurE-? thq€of caruror cnure to the betretit of prcj€ct proPoned much less givc ss.Ectity !o

thc rcpon of thcjoint coEmittce. As slstrd s/Pra BBMP is eotitlcd to take Em€dial actio[

8. Fiodings at CIElr!€ 1l.l - Compliancc o greeo belt arca roquircmcnt is €rroo€ous b€clsuc tbe

brcak-up ofvarious coBpoE€Dts iDdic€ted at iDt(rDal page 29 and 30 of thc joitrt c{Enim€ rc9on docs

t
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not hcludc dcEarcatioo ofbuffer zooe requirements as well as fte crmputatiou thereofis also enonmus.

This can bc disccm€d from the compd'ative table belo$, :

Total sitc area 51698,16 s,

Nata Kbarab t3l5.2l m2

Civic Amenities 2540.66 m2

Net sitc area 4'1U2.29st2

Block I Foot prirt 5609.91 m2

Eatire Drive uz)s 7473.40 62
Transformer yuds 2E0.00 m2

Gas bank 2E.90 a2
Stom v,/aEr OWC 42.03 fr.
Basketball court 5E9.5 E2
Tmds court 678.26 E2
Total area utilised 223 60.9582(B)

Balance land for
Green belt : (A-B) =
25461.3ao2 i.e.

53.26o/a

Total site arEa 5169E.16 m2
Green Belt area in EC

Coudition No.6.

(43 pqcent o f total sitc

arca)

21661 .1 ut2

Total 30030.,16 Er2

Nala Kharab 1315.21 m2

Total 2E715.25 m2

Civic Amenities 2540.66 n2
Net Site Arca 26171.59 a2

Buffer zone area as

shown in rqrort (Clalse
7.2, page 24 of rcfpn)

1027'1.22 n2

9

Therefore, grco belt development is distinct Eom buffer zone and uala buff€r zonc atrd Ealalwatsr

stream buffer zone, i,e. No-DevelopmFDt Zorc. HcDce, add[g both @mponetrts of glecn belt

dwelopment and buffer zone N@, (lO2'17.22 sq. mm) as indicaM at Clause 7.2 (intemal page 24

of the report) fundaoentally changes the entire scheme of tlle pmject and thoeby reculting in

substaDtial redration ofutilizable pmj€ct sitc area. Hence, the findings at alause I I .l is enoneous

and conn-ary to law.

ReEovtl of raikrluve amouuts to reEoval oflak€s -Multistorev buildhqlttst colDc up oo

lake bcds tohlly htervetre nsturd catchmcrt llow soq adversely afrects tle zop€ of

itrflucoce.

9
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Ttlat, the projcc( i! question is sihratEd otr the lake bed and abuniog the lake. ln this reagr( the

this Hon'ble Tribunal in Forword Fowdation's case in O.A.222 of 20142 has specificdly cmphasizcd

with regard !o such Fojacts and the adverse impact oo local e[vironmetrt, ecolory, water body by

categorically sEtirg thst multi-srorcy buildirgs that come up on lakc beds in B angalorc Ci ty hav6 totally

i ervene thc natual catchoeut flow leading to sharp decliae aad detcriorated flow of water Mies. It

c.n be corelared with dle increase in built up area from dre corcEnEated growth model focusing

Bangalore adoptcd by State machinery affecting severely open spaces and in particular wsr(r bodi€s.

The management of wetlaEd €co-systems requires intense monitoring, iDcrEased hteractiotr

and coopcration among the vanous agancies (i.e. State deparunenb codccmed with e[vironmental,

Urban Planning, Development and Research insdnrtioEs, GovsrnEent policy maters, etc ). Such

maragemeEt goals should not only involve buffering wctland from any dir€ct human PrEssue that could

affect 6e wetlands normally functions, (page 371 to 373 ofBBMP reply).

As regards rcmoval of rajkaluve and/or water str€am, it $ stated that rcEoval of rajkaluve

and gadually encroachEEnt over thetn altrolmb to removal of lake connectivity, which enhances dle

episodes of flood and asso€iated disasteN. (Pag917l to 372 ofBBMP reply)

h light of the conclusiom and recommtndations at ClausE 14.0(f) of 6e rspofi of the joht

comminec (inremal page 3E) wherein it is stated that there is overllow of sewage into Kaikondarahalli

lale ard to identiS the missing lirks in the lakc ca(ch-msrt indicating there is pollution of

kaikondarahalli lake. Noably, tho errtire area docs not have undcrgroutrd draiDage Betwork (UGD) and

thcrEfore such projccts on the lake b€d poses threat, pollution of the wate, body and advcrs€ty affecting

the ground water recharge, maintenauce ofacquatic bio-diveGity, habitat for avifauna aquatic life

lO. tn regad to the allegations at para2 of fie wrinen submissions of the Projcct proponetrt that

approvat io 2016 is concemed listed at Sr No.l and 2, it is kbata cenificsE, a revcDuc documeot

for the purpose of collccrion of hx. h is trot aPProval for conrtuction of the project Thc

submissions are misconceived. The allegation at para 5 is denied qua BBMP and it is without any

basis. The all€gatioE at para l6 is recklEss alld it is denied- At the iDstance of6e Appellant' BBMP

was uot made party to the joitrt commiuee because grievancc was rais€d agaiDst BBMP. This can

be discemed fiom thc record in OA 602 of20l9.

! [d€cidcd on 07.05.201s and uphlld by th€ h.ee judge Esrch of the Hol1'ble suprenE court in Mo, ?n rechz@e PtL. Ltd.

vs. For\|otd Founth.ion ond 06, (2019)SCConline SC 322 (d.(ided on 09.03'20191

10
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Datf. 27.08.2020

Place: New Delhi
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Ropoa.d RGidcntid AparEEnr Euildi$s ftri.ct of M/s Wond.r proi.cts DcEloFdr€nt PvL Ltd. at.Nc.67/162&6312ot Kasavaru.ha[i V ; Vuthur Hobli E stTaluk,

APPENDIX 1
(See Paragraph - Q

FORM 1

Basic Inforcution

Sy. Nos. 5112, 62 &,65/2 of Kasavanahalli
Village, Varthur Hobli, Bengalrlru East
Talu-k, Bengalum.
Geological Coordjnaes
Latitude : 12'5438.21'N

d,e : 7f 40@-52'E

Ehst

by I/ETAMORPH@r Proiect Coisulbnb pvL Ld_ Bengatuft

@

gj

@

@

a
€
c
@

a-
6.

o
@

€
6
€
@

o
U

e
B

I

<_

SL
No. Itesr Details

1 Name of the project/s
Proposed Residential
M/s Wonder ProjecS

Building Project oi
Development Pvt

Lrd.

Sr. No. in the schedule 8(a B2-Building undCategory
truction

3

Proposed capaoty /area/
length/bnnage hr be
handled/conmand area/lease
area/nunber of we[!s to be
drilled

Total Plot area:
s03s2.91 ftm (12.as Aaes) i
Toh[ Bui.lt-up Area: 1,28,193.9 hm <-

4 New/ Medemizatiea New Residential uniE.

/ Arca. et-Ca Plot Area: 50J8291 (1245 Acles)

6 Category of hoiect Le- 'A or 'R
gory BBuilding and ConsEuction

project for BUA area >20,006qm < 1,
BL

Cate

7
condition? If Pl€ase

Do€s it atkact dre gmeral
No

8
Pleasecondition? If

Do€s it attract the specific.
No

9 Location

P{€t/S\rey / Kha+fia-No Nos.67/L62 &.63/2
IGsavanaltalli

Teisil
Dstict uru Urban
State Kamaraka

10
Nearest Railway station ,/
airpot along with dlstance in
Kms.

1. Carmelatasr Railway Station is located at
a distance of 4Kgr' from (re proiect site.
2 Kempegowda hterrra tiorul Airport
Limited at D€vanahalli, 32 km* from the
proi<t site.
'A.tial dbtancr

kepared

Issued under RTI Act. 2005
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Nearest town, cjty, District
headquarters aJong witlr
distance in Kr$.

Proiect sit€ falls within Bengaluru City
limib.

72 Na.ne of the applicant M/s. Wonder hojecb Devdopment pvr
Ltd.

13 Registered Ad&ess
Go&ej Properties Ltd.
#80, Hulkul Ascent, 2nd Cross, LaveUe
Road, Bangalore - 560 001

'14 Ad&ess for correspondence :

Godrej hoperties Ltd
#80, Hu.lkul Ascent, 2nd Cross, lavelle
Road, Ba:r ore - 560 @1

Nagre Mi. Moha:rmed Samiulla
Designaticr

Partner CEO
Deputy General Manager

Address #80, Hulku] Ascent, 2nd Goss, Lavelle
Road. lore - 550 001

Pin Code 560001

moha-qrmed.sa-sri ulla@ mE-mail
T No. +9t 80 43*t 5555
Fax No. NiI

15

Deails of Altemative Sites
examined, if any.
location of these sites should be
shown on a T sheeL

No altemative sites were examined

76 InErtt*ed E Nil
Whether separare application of
interiinled project has beer
submitted

Nit

18 v , date of submission NA

19 U no, reasorr
ProPos€d srte LS sur table ln dt Ere aspects
tor inde Pro

20

Whether the proposal involves
approval/
dearalce under:
(a) The Forest (Conservation)
Act, 1930

(b) The Wildlife (Prorection) Act,
7En
c The C.&Z Mtificatioo 191

2t
Whether
GovernErent

there i" -yorder / poticy
releva.nt to the site

Nit

2. Forest larrd involved No forest land is involved

"c\

Proposed R€sidential Aparhenr Building5 Projecr of M/s l{onder prqects Developmenr pvr Lrd- at
Sy. N6. 6r /2, 62 & 6312 of Kaiavanalulli Villagc, Varthur Hobl.i, Bi:ngalura E4t Tdut Bcngdu.'u

t,.
t
I

i
:i

i,
*
i

s
I
Il

i

(

This proposal does not require approval
/dearaace under Forest Act, Witd iife Act,
&CRZNotrfication

I

J

4

!

(

€

t

e

E

lrepared byMEIAI'IORPIIOSIS$T koiect ConsulbnLs Pvt Ltd., B€ngaltuu

2
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PropGed Rrsiderrial APartE ent Buildings Proi.c of M/s Wonder hq€(ls Devejopmmt pvr Ltd- atNc. 5tle 52 & 2otKasavaninali Varthur Hobli, Fast lalulr uru
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Issued under RTi Act. 2005

a
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6
,6

e
e

te Itoj€ct Gdrsulhnrr Ld., BargalurrPlrt

e

B

6e proiect ard/or land in which
the project is
propose b b€ set up
(a) Name of the Corut
(b) Case No.
(c) Orders/directions of the
Court, if any and is relerance
wift $e

Whether there
pending agairst

is any litigation

No

24 ExpecEd cost of fte proiect
Constnrftion Cost 149.5 Crores
Plant & Machinery : 5O5 Gores

Totll proiect cosh Rs. 310 Crores

Land Cost 110 Crores

e

Prepared by METAMORPHGIS T
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Pro[bs.d R!.identj.l Apartment Buildin8s ProF(t o, ]U/s Wonder Projects DcvelopBent Pvt Lld. at
Sy. Nq6l/2, 62 & 63/ 2 of K*"" Uivi r

(II) ActiYity

1. Conskqction, operation or decomnissioning of the Project involving actions,
whjch will cause phisical changes in the locality (topography, land use, changes
in wet.r bodie!, etc.)

1.1 The proposed proiect.ts being developed
on a plot of land measuring about
50382.91 Sqm; presendy &e land is
vacant & the proponent proposes to
devdop residential apartments. The
contour plar has been endosed as
Drawin with the EMP r

1.4

7.7

c

1.8

Issu

SI.No. Inf ormatiory'Checklist
confirmation

Yes

/No

Details thereof (with approxinate
quantities /rates, wherever possible)

with source of information date
P€rmanent or teqlporary
drange in land use, land
covs or bpography
fududing inoease in inensity
of larld use (widr respect to
local land use plan)

Yes

7.2 Clearance of existing Iand
vegetation and buildings?

Yes The propooed proiect site/l;nd doesn't
require any exteruive dearance of
vetetatioL The ocisting uees will be
retained in green belt development plan

plojectgte.yriEdn the
Yes13 Creation of new land uses? The land will be used for development of

residential aparErents as per &e
approved plan.

Pre<onstruction
investigations e.B. bore '
hous€s, soil testinq?

Yes SoiI hvestigation has been carried oul

Yes1.5 Corstruction works? As per conceptual plan only
No1.6 Deirolition works? No Demolition works are alticipated
Yes Temporary sheds will be provided for

storing of consb-uction materials.

Total 250 nos- of tenporary sheds will be
set up for corlsEuction workers wi*r 35
toilets 50 urinals & 35 EWC & 35
batluooms.

Temporary sites rsed for
construction works ot
Housing ol corEtruction
workers?

Yes

5

Above grou.nd bui.ldings,

structures or Earthwork
induding Ihear struchrres,
cut arrd 6Il or excavatiorLs

rd under RTI Act' 20t

Excavation work will be carried out for
foundation of buildings and basemenb.
The total excavated quantity of eardr will
be approx.50,000 mr for phase l and
&5.000 m3 for phase 2
The excavaEd earth will be reused within
dre site for ground leveling & also in
grem be.lt developnent activities.

Prepared by MEIAMORPHOSISaT Proiect Coruultants PvL Ld., B€italuru
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hopo6ed R6idential ApartErlnt Duildin8F ProF of M/s Wonde! hoiects Dcv€lopment pvL Ltd. atNos. 6U2, 52 & 63/2 of XasavaialBli V , Varthur Hobli, E 5t Talut, nr

Issued under RTI f:r-t. 2005

SI.No, Informationy'Checktst
confimration

Yes

AIo

Details there of (with approximate

inforuration
uaul titiesI lrtta, herever blePossi

th 5ource of data
1.9 IJnderground work

induding mining or
7

Itio NA

1.r0 Redanation works? No NA
1.11 ? No NA
1.12 Of&hore strrrctures? No NA
1.13 koduction and No NA

1.14 Faci[ties for storage of goods
or materials?

Yes construction phase
constuction materials will be stored in
tlre temporary she& within the site.

During operation phase, DG lube oil wilt
be stored in a designated place and the
dipcel will be sbred in a leal proof ank
Waste oil &om DG seB will be stored in
leal proof conh,iners on imp€rvious
floors in a designaEd place rvithin the siC

During the

disposal of solid waste or
[quid efflums?

ties for treaErent or1.15 Iacili Yes During operation phase,
wiU be collected separably as
biodegradable (Organic) ard non_
biodegradable (inorganic/recyclable) in
Lhe respective birs provided.

r' Recyqlable waste will be handed
over to the authorized vendors for
frlrther processing-

; STP sludge will be used as manure
for gardening.

/ E-Wastes 'gmerated will be
handed over to auftorized E-
Waste processors.

The donestic sewage will b€ Eeated in
STP

Refer STP feasibilty report attached as

the solid waste

Annexure 4 with this L
1.16 Facilities

housing
workers?

for iong term
of opsational

No I term housing of operational
workers sha.ll be provided
No lon

Prepared by METAMORPHCIS9. hoject Corsultantr PvL Lrd., Botalunt
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Proposed Residrrtial Ap.rElelt Buildings ftor€(t of M/s wondet Rojects Development pvL Ltd. at
Sy- Noa 6112,62& f,3/2 of KaiavarElEUi Vi.lli Varthur: Hobt, East Tdu-k,

Sl.No. Inf ormatiory'Checklist
confirmation

.Yes

/No

Details thereof (with approximate
quantities/rates, wherever possibte)

with source of information data
7.77 New road, rai.l or sea tsa.ffic

during construction or
operation?

No The exi*ing transport in-frastucture
faci-tity will be used

1.18 New road, rail,. ab,
waErbome gr other tr-ansport

'inkastructure induding new
or altered routes & stations,
ports, airports etc?

No Not Applicable as *ris is a consEuction
projecL

1.r9 Closure or diversion of
existing trarsport routes or
inftastructure leading to
dnnges in traIfic
movegrerE?

No There is no drange in the existing route or
the tra-ffic movement
Traffic pattem in the approach road
during constructi,on and operation phase
is expecEd not mudl var.iation as this is
residential bulding. A dehiled Tra.ffic
Dersity, Study has been carried out to
assess the dranges in drc existing tralfic
scenario.

Report for d-re sane is athched as
Annexqe 3

1.20 New or diverted transmission
lines or pipelines?

Yes
shall be arrarr d for the ect
New elecbical ard water supply lines

7.27 Impoundroent, daIrlmin&
culverting, realignment or
otler changes to tre
hy&ology of wa tercourses or
aquifers?

No No zuch proposals of impoundmerrg,
da-nning, culverting realigrrment or
other dranges to dre hydrology of
watercourses or aqui{ers shal.l be done at
the site.

1.2. SEeam qossings? Yes primar,' nala connecting
Kai-kodrahalli lale is cossing across t
proiect site. 50 m buffer on both side

vided as the NGT s tiolfs-
7.23

1ssl

Abstsaction or bansfers of
water from ground or surface
waters?

ed under RTI A'ct' 2

No

05

ConsEuction phase Tertiary treate
water will be used for ouing and dust
suppression during coruitruction phase.
Conoeting and Domestic liater
requirements during consh-uction sha.ll
be met by e(ternal authorized supplier.

will be met by BWSSB & Eeated water
fr* EP of capacity 210 KLD and 280
KLD.

Operation phase Water requiements

Ileparcd bt, MEIAMORPIIO$S$ Proirt Consultants Pvr Ld., Bdrgaluru
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In0ur of
either tenporarily or
pernanently?

people b an area in Yes Cons truction Phase
There will be terrponry innux oI about
1100 Nos oi corutruction laborers will be
employed.

Operation Phase:
There will be an influx of residenhal
people of about (Il4 nos. and aJso the
maragement stafF*I.riry guards and
visitrors commu on dre ectsite.

<.

Issued under R.Ti Act. 2005

hepared fo METAMORPHGISI hnts Fut Ltd., B(t|taluruEqect Consul
'l

c

SI.No. Inf ormationy'Checklist
confirnation

Yes

/No

(wi0,
tiesuarti possr'bl

inf

Details thereof a OEINAP tePt
q hereverlnt€s., e

thwl ofsource orm tia no &ta1.24 In water bodies or
the land surface affecting
drainage or rurt-o6?

Changes Yes

paved surface. Hence the runoff from the

Runoff will increase due to inoeased

uifer
Rain

site wi[ bePrqec torecharged gound
terwa rmaq earmtinby pl dlI

desi waE haryestin stem.sv725
materials for consEuction,
oFration or
decomErissioning?

Tran?ort of personnel or Yes

wiI b€ transported by trucks and the no.
of tips- will be schedr:led only during
non peal hours.
The transportation Eucl<s will be covered
with tarpaulin sheeb !o avoid dust
emirtions.
Durilg operation phase:

During conshuction
Raw . rraterials for

phase:

corutruction works

parkingte willAdegua besPace edprovid
as the

7 Iong-rcrn dirunding or
ordecourtrissionhg

restoration works?

No Not applicable

Ongoing acivity
decornmissioning
could have an itnpact on the
environment?

during
which

No NA

7A

7.29 Introduction of alien species? No NA
1.30

tic diversi ?

Loss of native specia oi No NA

1.31 Ary other actions? Yes thgRa ln a ter harv es lem a5h beensys
d tro coDserve water

@
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2.2

L4

\3q1-
Propced Residentid Aparhent Buddints Proiect of M/s Worder hqtcti Develop6enr PvL Ltd- at

Nqr. 67 I 2, 62 & $ I 2 of Kasavanahalj V Varthu-r Hoblj, Eart Tdu!. ru,

2, Use of NatunI resources for conskuction or operation of the project (such as
lan4 water, materials, or energy, especially any resoutces which are non
renewable or ir short supply);

Water (expected source &
competin g users) unit KLD

Yes

SLNo.
Inlormatiory'checklist

confirmation
Yee

[,Jo

Details thereof (with approximate
quantitiesTtates, wherever possible)

with source of information data
2.1

or agricultural land (ha)
Iand especialty undevdoped No site isThe proposed proiect

undeveloped.
Corutsuction phase:
Approx. : 150 KLD
Source: Tanker/Trea ted water

Opention phase:
Resid€ntial urdts of 655 with a
population of {Il4 sou.ls.

Approx. : 534 KLD of water.
Source BWSSB

MineraJs (Ml) No NA

Construction material - stone,
aggregates, sand/ soil
(expected source - Mf)

Yes Block 1:
Sand (Cum): 20887Cum
Cenent (Bags): 298899ba9s
Tiles (sqrr):5@0Gqm
Sted M0: 3486MT
Granite/Marble(Sqm): 8532Sqn
Glas(Sqrr): 84005qm

Block 2
Sand (Cum): 25o00Cuzr
Cement (Bags): 35@00bags
TiJes (sqm): 69000Sqm

Sted (MI): 4075MT
m

l.) Forests and timber (source -
rwr) I

Yes Minima] use of timber for door frames
etc., wherever wood may be used.

2.6 Energy iaduding electsicity
and fuels (source, competing
users) Uniu fuel (Ml), energy
(Mw)

Issued under RTI Act'

Yes

2005

Construction phase:
250 KVA foi Phase 1 and 250 KVA for
Phase 2 from BESCOM
2 X 250 KVA DG set provided for
emerSency use.

Operation Phase:
3499 KW power from BESCOM

Prepared by METAMORPHGISPT Boiect Csuulhnb P,rL Ltd., Bagaluru
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koPo..d Rlsidential Aparraer! Buildings Proje.t of M/s wondE b€ds Devdoparenr pvL Ltd. at
Sy N6,.6U2,62 t, $/2 oll<i-inv-analBli Varthur Hobli, E6t Tdul,

3. Use, storage, transport, handling or production of subshncF or materials,
which could be harmfu.l to human health or the enwironment or raise conce.rns
about actual dr perceived ri6ks to human healtlL

Issued under RTi Act. 2005

hoposed tarsformer
3 X 500 KVA capacity lor bloc& 1 and
3 X 50o KVA & 1 X 250 KVA capaciry
for block 2.

hoposed back up DG sets
1X500 KVA & 1X320 KVA for Block 1
and 1X 50O KVA & 1 X 380 KVA for
bloct 2-

2.7

ulu ts

resotrrces
staadard

Anv other natural
(use appropriate

NilNo

SLNo. lnformatiod(hecklist confirmation Yes

A.Io

Deta-ils thqeof (with approxinate
quantitiesf rates, wherever
posdble) with soorce of

infomution &ta
3.1 Use of substances or matcriaJs, which

are hazardous (as per lvfSIHC rufes) to
human health or dre environmmt
(flora, faura, and Water supplies)

Yes Desel & lube oil to b€ used for DG
sets during i:ower failure is stored
in leal prmf container.s on
imperviorrs floors in the dejignated
places / earmarked locatioru within
the site and will be disposed off
through I(SPCB authorised re.

els.
x.2 Changes in occurrence of disease or

affect .lis,<e vectors (e-g. insect o!
waE borne dis€ase'

No Ni1

3.3 A-ffect Ere welfare of people e-g. by
drarging living conditiorc?

Yes Socio<conosrt stahls wrfl improve.
This will lead ro better quality of life
and also set a sbndard for future

b in the area
3.4 No Nil

3.5 Any other causes No Nil

Prepared by METAMORPHGSF{ Project Coruulbnrs Arr Ltd., Bengaluru
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Vulnerable groups of people who
could be affected by the proiect e-g.
hospital patiens, childreru Ere elderly
etr.,
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Sy. N@, 5112" 62 & 63/ 2 oi iGsav-ainiufli
Proposed Residential ApaJEEnt Buildings Prsje.r of M/s Wonder Proiecls Devdopnent pvl Ltd at

Vilhge, Varthur Hobt, Bsr6aJuru E st Talulc Bengaluru
Ltl

4. Production of solid wastes
decorurissioning (MTftronth)

dudrt construction or operation or

Total STP
ftom dre

manure /
widrin Ore

sludge of 2A.5 Kg/Day generuted
proposed activity will be used as
organic ferrili-er for hor ticu.lture

Site.

SLNo.
Inf ormatiory'Checklist

confimration '
Yes

thereof (with approximate
quartitie+ates, rdherever poseible) with

source of i.uJorsration data

Deta.ils

L7 Soil, overburden or mine
wastes

No aExcav ted earBt wil rebe us€d for backfilling
nda landsca L

4.2 Municipal waste (domestic
and or coqunercial
'!vastes)

Y€s

Total Solid uaste oI about 495 .0 Kglday from
Iabou-r camp will be disposed off inro BBMP.

Operation Phasc :
Total solid waste: L74trfT / day
STP Sludge: 24.5 KglDiy

(which indudes Biodegradable

CoDskuction Phase :

& non
ble waste

43 Hazardous wastes (as pet
llazardous
Marageurent Rules)

Waste
Yes

dispooed to I(SPCB autholized waste oi1
recyders. EWasE (during operation phase)
will be tranded over to the approved and

Waste & used oil from

authorized I€IrtCB E-Was

DG sets rrrill be

te
4.4 Pro(essOther industria-l

wastes
No Nil

4.5 lus roduct No NiI
4.6 Sew-age sludge

sludge from
heatment

or other
efflumt

Yes

L7 Construction or demolition
wastes

Yes tuction waste such as excavated Earth
(soil & rock);50,00O Cu-sr alrd 8e000 Cuo
generaEd for blod< l ard block 2, out of
which 14900 Cum and 2O000 Curr will be
u5ed wiftin rhe proiect site for backfilling for
block l and block 2 respectively. fror,-
recydable waste sudr as concrete waste, etc-
will be used for road coruuuction and all the

wastes such as shel, otler meEI
ss-ap, etc wiII be sold to recyders/sq-ap
dealss.

Cons

48 Redurrdant urachinery or No Nit

Act. 200-5
ftepared by MEIAMORPHGIS$( Ptoject Cquul hnb Pvt Ltd-, Bengduru
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hopos.d Rtsidsrral Apartoent Buildhgs prolrct of M/s.Wonder Proiects Devetopdreru pvt Ltd- atNos, 5112, 62 & 63/2 of Kasarrarnhalli Varthur Hobl.i, urq East Talulg

1.- {"t:* of poUutants or any hazardous, toxic or noxious substances to air(Ks/ht)

V
e

Pr€parcd by MEIAMORPIrcSEFI Eoject Con-sulbnb Pvt Lrd., B€ntal;
ll

o
e

419 Con tsminated soils or odrer
tnatsials

No Nit

410 Agriclrltura] wasEs No Nil
4.17 Other solid wastes No Nit

SLNo. Inf ormationy'Checklist con6ruration
apFoxtnate quartitieg&ates,

wherever possible) with source

Dehils th€reof (with

of information data

Yes

/No
5.1

fuels from stationary or mob e sources
YesErnissioru fron combustion of fossil vficular pollution

du-ring conskuction phase arld
operation phase. Negligible
emissiotrs from DG set in case oI

There vall be

er hilure.
5.2 krissions from production processes No Not applicable.

5.3 from . naterials handling
sbrage or tranq)ort

Emissiors
irrluding

Yes rlst eEoissions due to
Eansportation of vehides and
handling loading & unloading of
constsrirction
consEuction

naterials in

Fugitive d

5.4
induding plart and equipment

YesEmissions from consb:uction actiwities to construction activity there
wiII be emissions of dust to Air
€nvironmsrt Fugitive emissions
during loading & udoading of
consEuction materials, concete
mixerc are negligible. An erjssion
frqm DG sets, graders, levelers

Due

etc onl
5.5 DrSt or odors from

materials induding
materials, sewage & waste

IssueC under Rfi Ac

handling of
coalstsuction

Yes

.20

consEudion phasq There
will be dust emission during
construction activities which is
contsolled by water sprinlling at
reguJar inEruaJs.
During operation phase: Sewage
tseaElent plant will be well
mainained to ensure aerobic
qonditiors.
SIid wastes wiu be colle.^ted in
dosed containers to avoid odour
nuisance-

During

-tc.
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Propos€d R.iidentia.l AparElent BuildhEs Proirt of M/s Wonde! ftoie(B Devdopmeit Pvt ttd. at

Nos- 6112, 62 &. 61/2 ot Karavaiahrli V Vaihu, Hobli Eait Taluk,

6- Genention of Noise and Vibntion, and Errissions of Litht and HeaE

Issued under RTt A.rt. 2i35
7. Riskc of conta-Ednatioa. of la,rd or rcater froEr releases of pbllqtarts into theground or into sewers, surface waters, groundwater, coajital *.,L o, ,f," 

""r,

(

{

E

€

E

i

E

!E

et

Prepared by MEIAMORPHOSISFy project hnts PvL Ltd,. B€n8aluruCoruul

t2

5.6 Emissiors from incineration of waste No Not a ble
Enissioru from buming of yraste in
open air (e.9. slash materials,
construction debris)

No No wasE will bum in open air

5.8 Emissioru frour any otrer sources No Nil

SI.No. Inforuutio4y'Checklist confirgution
Details thereof (with approximate
quantitiey'rates, wherever
posqble) with 6ource of
infornatior data

Y€s

/No

5.1 From operation of equipment
engines, ventilation plan! sushers

e.8. Yes Construction phase:
Noise will be gqerated from
following sor-rrces;
1. Construction uuchinery
2 Ontoing consEuction activitv
Operatioa phase
P-oEntial noise generating rcurces
dunng operation phase, vehicu.lar
traffic & from DG sets.

6.2 From industrial or similar processes No Not applicable
63 rom corlskuction or denolitionF Yes ution will be due

vanous consEuction activities,
ha4sportation of vehides and

Noise poll

o bbn of DG sets

to

6.4 Frosr or No Not A bIe
6.5 From conskuction

ualfic
or operational Yes

Noise will be generated due to
trucks carrying the
staterial
Operation pha.se

conshuction ph-ase:

tionoPetilDuring nolse willphase,
be dte ud toe tsa-ffic6.6 ortin temsFrom No

5.7 From an odler souces No
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Rap€€d Rr.idential Apalt8l€it Buildints Roiect of M/s l,'gordE Projects D6dopEulrr PvL Ltd. at
Sy. N6, 6f/2, 62 & 53/2 of lGs.vrrEhalti Vilage, Vanhu HobU, B6f.luru Eart Talulq B.nFe-tEu.

&-_Risk of accidents during rorutruction or operation of the hoiec! which cor d
affect human health or the environment

Details thetcof (rvith approxi_urate
quantitie{rates, wherwer possible)
with soqrce of information data

83

SLNo. Irtrormatiory'Checklist confrcration
Yes

f'Io

Details thereof (with
approxiurate quantities/rates,
wherevs possible) with source
of information data

7.7 From handlin& storage, r:se or spinage of
hazardous uEterials

No Nil, as the proposed proF'ct is
Devdopo,ent o( Residmtial

7.2 Fron discturge of sewage or odrer
€lflumB to IsaEr or dle land (apected
mode and place of discharge)

Yes SIP of capacity 210trCD for
blod< 1 and SIP of capacity 280
KLD for block 2 witl be
designed to treat wastewater to
acceptable sbrdards Ior
utilization as na.keup wabr for
Bushing, landsaping and car
wash etc

7.3 By deposition of pollutants emitted to air
into the land or hto water

No Nil

7.4 From any other sources No Nil
75 Is there a risk of long Urm bu.ildup of

pollutants in the €rrvironm€nt from dr€se
sources?

No Nil

SlNo. Irtrormatiory'Checklist confiDratio! Y6
A.Io

8.1 From explosiors, spillages, fires etc
hom storagg handling use or
production of hazardous substances

Yes Storage of IISD, Iresh arrd used lube
oil are prone. to dangers- Care will be
taken &rat iheie are stored in dosed
ulks/ containers, away from arry

rcu.rces oI orL
8.2 From any other causes No Nit

Could the proiect be affected by
natura.l di<aste$ causing
environmental damage (e.g. floods,
ear&rquales, landslides, doudburst
etc)?

No The city lies in seismic zone II. Ihe
design oI tlre buitding is as per the IS
1893: Part (1) 2002 (Criteria for earth
quake resistance design of str.uctures -
Part 1 General Provisions and
Bu

Issued under Ri: .I::ct. 200
Prepared by METAMORPHGISF,T P'oiect Coruultants pvr Ltd., Borgaluru
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Proposed Rsideitid Aparhen! Buildingi proied o{ M/s Wonder hoieds Developmenr pvL Ltd at
Ng,6U2" 62 &.6312 ol Kasavanahalli V Varthur Hobli, East Ta}dq

\t:3

@9, Factors which should be considered (such as cons€quential deeelopment)
which could tead to enviropmental dfect6 or t}te potential ior cnrnulative iopacts
with othar existing or planncd activitiei in the locality

hepared by METAMO

lssuedun e

RPHCLSg. Prciect Conrultal

Not anticipated

c ert na-, norgaturu
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SL No. Inf ormatiory'Checllist
confirmation

Ye4
No

Details thereof (with approxieate
quantitiegrtates, wherever possible) with

source of idoraation data
9.1 I,ead to devdopment of

supporting.
facilities, ardXary
development or devdopment
stimulatsd by r}le project
which could have impaa on
the environnent eg.:. Supporting infrashuctEe
(roads, powa. supply, waste
or waste wabr EeaEl€nt,
eE)
. housing devdopment
. extractive indusEies. supply industries. other

Yes

t accompanies prolrcsed
indude:
. STP for treatment and lecycling of waste

water generated in the project
. Itainwater harve ting
. Adequate parking space- hoportionate

development of infrastucture, oeation
oI associated Hiary service sector
employmm6-

. Exp€cted in insease of traffic density
dqre.to the proposed project, the project
slte has access to tood load networl(s &
hence t}le iincreased taf6c can be easily
handled-

Tra.ffic density study report is endosed as
Annaure

Infraskuctue tha

SL No. Inf otaatiory'Chec&lijt
co.D.fiEDation

Yey'
No

(with approxinate
quantitieqrtates, wheever possible) with
Details thereof

source of information data
9.2

envrrongtenton

Lcad to after-use of the si@
which cou.ld have an impact

No Not anticipated

9.3

d
S€t a pleced€nt for later No

9.4

to proximity to other existing
or planned proiects with
sinilar effecs

ve cumulative effecs dueHa Yes

the resources such as water and electsicity

This project is tikely to exert more loads on

r. 2005
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SLNo. Aleas N"grd
Identity

location

Aerial distance (within 15
kuu)Proposed proje*

7 Areas protecd under internatioral
conventiors, national or local legislation
for treir ecological, landscape, ontural
or other related value-

No Not Applicable

2 Areas whidr are importaat or sersitive
for ecological reasons - Wedands,
watercour. ses or otier wat€r bodiet
coastal zone, biospheres, mor.mta.ins,
forests.

Areas used by protected, important or
sensitive species of flora or fauru for
breeding nesting, foraging resting,

Yes

No

I(aikondrala.lli lale exist at a

Not applicable

over ation-

distarrce of 75 m

llarlur / Kasavaruha.lli lale
at a distaace of 0.800Knr

4

waErs.
Inland, coastal marine or undergrouad No Not applieble

5 Sbabe, National No l.trot
6 RouEs or facilities osed by the public

for access to reqeation or other touris!
areas.

No Not applicable

Deferrse installatioru No Not ble.
8 Deruely populaed or built-up area_ Yes The Proposed project sire is

limits-
located widun Bengaluru

9 oacupied by sersitive sran-made
land uses (hospials, schools, places of
worship, community facilitie6)

Areas Proposed project site is
located near to Bdland ,u,
where in all coEtErrEritv
facilities are available such a's

fthools, Hospials etr., exist
widrin 1 Rim oI radius-

Yes

10 Areas containing important, high
gualiq' or scarce resources
(Ground water lesources, surface
resources, forestrf,
fisheries, hcurism, mineraJs

aSnculhrIe

No Notapplicable

11 Areas already subiected to pouution or
environmental damage.. (droee where
eFqting legal environmantal standards
arc exceed

No Not envisaged.

er A
Prepared by I,{EIAMORPHOGISF. hoFrt Coruulrants pvL Ltd., Bengalu-ru
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Reridentril Apnrrr)rcn! Burldrn8, P..i,(1 of M,/s Wotutcr ProFrs Drycloln'cnt Pvl. Ltd .1rLN*. 67 / 2.6? e $ 12 ot Karlrai,.I.lti Villr6e, var ur Hobli luru Ead Taluh

(19 Propos€d Terrhs of Rdererce ffO[) for EIA Studies.
NOT APPLICABLE.

Datq
Place: Bengaluru

Issued under RTi Act' 2005

Signature of tlle Applicant

For
Dee

Ws WoDder proiects

t PvL

utholised Signatory

:;li -' 'r. r., -., . -1->;i,J - :-;-,.-ftepared by lvt ETA MORpHOSIS" prolea Consur,"r, e"i. iia-., S.rgufuru

I 
\nib1 Srvm undertabng that the dara and inlomation given in the app[cation

and enclosurcs are true to the best of my knowledge and bel:ef and I arn ilvare ttratif any pan of the data and information iubmitred is found to Ue fofse oi mil.uOing
at any stage, the prore(t will be r"iected and clearance give, if any to the proFct will
be Evol€d at our risk and cost.

(

(

e

E

'12 Areas susceptible to natural haznrd
which could cause fhe prolect to

Present environmenlal problems
(Eanhquakes, subcidence, landslides,
erGion, llooding or extreme or advers€
clrlIlatt conditions )

No Ehe site falls ,nJ*lhe ZonJ
I 
II as per seismic zone map of
India-_ Hence the proposed
area lor conitructlon is not
susceptible to
haand-

natural 
]

Banga (
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1- The projects involving clearance under Coastal Reguiation Zone r{otification,1991 <h,ltsubr t with dre application a C.R.Z. map arly a"_-.eiUy one of dreauthorized ageraies, showing tre crojl aaivities, wrt t*.1", iJ"or" 
"r 

aO*yand dre recommendations oI dre St
stage of EQ. r,-r;;;;.*"fi,*LT Hrr;,#iTI"ltT
dearance under fte provisions of Ere c.R.Z Notificatio+ ir, r", *IL*ro* 

" 
*IocaEd in the GZ.

Z The projecc to be locaEd within 10 km of the National park, SarchDries,Biosphere Reserves, Migrabry Coridors of Wild Aninals, Er" Orili"U Ogrraryshall submir rh€ map duly authmticated by Crief Wildlife ,*i* *._r, *"*f:a:ules vis-a-vis d1e proiect location and the recourmendation, or commenb of theChief Wildlife Warden thereon (at fte stage of Ee-.

3. AII correspondence with the Jr4inisfy of Environment & Foresb includingsubmission of application t. y /f.n"o*_tut i*.Io ."*"qu*,clarificatiors, as may be required from ,L" t u.,", p_ia]i'"I _ *" *aMeeting on behalf of Ere Audrorized Signatory .h.n b"'"_;-"; the authoriztd
lg-tat1 dI: The authorized sigratory should also sub,mit a docr ent in supportof his daim of behg an authorized sigruio.y fo, A" "p.An1lrr;;-*

Issued I under R.t-i Act. 2005

Prcposed R6idential Ap6rtsEnt Project of M/s Wonder DevelopEEnr pvL Ltd- atN6
Buildings

Prorects61/Z 62 & 63/2 ot KasavatlalE]li Vanhur Hobn-, E st T.luI<, llrtl

Note:
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Prepared by METAMORPHGISUI Proi".t Consultanb PvL Ltd., Ecngduru
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state Leuel Environment rmpact Assessment Authority-(arnataka
(Constituted by [roEF, Governmentof lndia. under secrioo 3(3) ot E(p)Act, 1986]

No. SEIAA 114 CON 2017 Date:1tI01-201g

To,

Sri Mohammed Samiulla.
Deputy General Manager.
M/s. Wonder Projects Developrnent pvt. Ltd,,
#80, Hulkal Ascent, 2"! Cross,

- Lavelle Road,
Bengaluru - 560 001.

Sir,

Sub: ConsU:uction of N dential Buildi ng proiect at
Survey No's 61/2, Kasavanahalli Villa
Varthur Hobli, uru uk, Bengaluru District
by M/s. Wonder t+oiects Develop ment Pvt Ltd - Issue of
Environmental Clearance - Reg

, This has refercnce to your online applicaiion dated 14s October 2017

f^"119,_-py?*,, No.SIA/KA/NCp / 7CB29 / zot7 addressed ro SETAA,
lamatal<a and subsequent lefters addressed to SEIAA/SEAC Kamataka
ItT*g further informa tion,/seeking prior EnuirogrmenJ C]"riun.u to,
U1e aDove project under the EIA Notification, 2006. 

yThe 
proposal has beenappraised as per the prescribed procedure in light of the priuisions unaerthe EIA Nob'Jication, 2006 on i1.,. rn*a jto.y-l-o.r*"ns 

Ienc.loSed 
lvrth the application "eT;Err" l. frr- ra, .o?.p-t ri pf.*

and the additional clarifications fumished in resporue to tf," oU.-J*"io* of
the SEAC, Karnatala. SEAC has recommended Ior issue of Environmental
Clearance in their meeting held on 25rh November 2017.

Room Ng. 706, 7th Ftoo,r. 4lh Gate, M,S. Buitding. Bangalore ' 560 001 Phone
Website : ht9://seiaa.karnic,in http:/Tseiaa.kamataka-govin hnp:rfenvi.onmen

2. It is, inter-alia, noted thEr furys. Wonder pro
iects Development Pvt Ltd

have proposed fo-r comtruction of new residential buiiding proiect on a plotarea of 50,382.91 ftm l-fhe 
totar built up area is 7,28,793.9 Sgm. The

proposed profect consists ol 2 residential blocks having, 2 .Basem
Ground Floor +20 Upper Floors with 655 units- Total par
proposed is lor 877 No's of Cars (SiLe plan/layout drawin
Total water consumption is 534 KLD (Fresh water + Re.yc
total wastewater dischatge is 482 KLD. It is proposed to c
Treatnent Plants with a capacity Of21O KLD & 280 KLD
3. The SEIAA Karnataka after due consideration h"
documents submitted by the project proponenr, additional cI

ro
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State Level Environment Inpdci fusessment Authority-Karnataka
' (Conrhtuted by McEi, Covemmenl oi IndB under s€(tion 3(3)ofE(P) A(1 )

SEIAA 114 CON 2Or7 . CoNtruction ofnew resrdendal buildin8 Proiect ot
M/s. Wonder Proje(6 oevelopmht Pvt. Ltd

fumished in response to its observations and the recommendation of the

SEAC have in their meeting held on 20rh December 2017 and decided to
accord Envhorunental Clearance in accordance with the provisions of
Environmental Impact Assessment NotiJication-2006 and its subsequent
amendments, subject to skict compliance of the following terms and
conditions: -

PAfl A'SPECIFIC CONDITIONS

I- Conskuction Phase

1. Set up ar mvironment management cell and ersure that the cell
manages/maintains all the envtonmenhl aspects such as sewage
treatrnent, solid waste disposal, [raintenance of green belt areas, etc.,

_ and in case the cornrnercial space is sold/leased, then enter into an
agreement with the prospective buyers to ensuie that they maintain
the cel,l and tale care oi all environment concefirs during the
operatibn phase of the project. In addition, sufficient (ees shou.ld be
levied so as to raise a corpus fund to maintain the Envkonment cell.

Z Appoint an Environrnent and safety engineer during the construction
phase'te take care of envtonment and salely aspects.

3. The project proponent should eruure rhat during the consfuction
phase utrnost care is taken to ensure that there is no noise nuisance,
no air and water pollution and no disturbance to the nearby
inhabitants. [n case oI violation. the project construction activity may
have to be directed to be stoDDed.

S lhe prolect proponmt should cover the prorect site from aII sides by
'raising sufficiently tall barricades witll sheets to ensure that
pollutants do not spill to the surroundings.

5. Provide at the main enkances bell Bates, which are located at least 12'
irside the boundary of the project to enable smooth llow of traJfic on
the main road leading to the entrance.

6. All iequired sanitary and hygienic measures should be in place before
starting construction activities and to be mainfained tfuoughout the

construction phase. Sufficient number of toilets/batluooms shall be
provided with required mobile toilets, mobile STP for construction
workforce.

7- A First Aid Room should be provided in the Proiect both during
consEuction and operation of the project.

8. Adequate drinking water and sanitary facilities should be provided
Ior construction workers at the site. The safe disposal oI
and solid wastes generated during the consb-uction
ensured.

9. Provision shall be made for the housing of
within the site with all necessary inft'astructures.

in the fomi of temporary skuctures to be

completion oI the proiect. The faciliti€s shall incl

Issued under RTI A.ct. 20tF

I. ihe
E
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. (Cd$nrurrd t i. MoEF. Cov.rn;6r or rnd6 uid?r 
'6r,on 

30) ot ErI. Acr, lg85) .

sEI-AA'114 CON 2017 Constn ctionof new resid€nrialbuildinS l,rojecr of

10. provision should be made for ,^" ,li;r:Ij:",T.::::'."::':::1,
tas); utensils such as pressure cookers etc. to the Iabourers during
construction phase.

11.,AIl the labourers to be engaged for conshuction should be screened
for health and adequately teated before entaging them to work at
the site and detailed report submitted ro SEIAA. Safety standards as
per National Building Code (NBC) should be ensured.

12. For dis-iniection of wastewater which is not meant for recycling for
toilet flushin& use ulbaviolet radiation and not chlorination. For
treated wastewater meant for reuse for toilet flushing. disinlect by
using chlorination.

13. All the topsoil excavated during construction activiti€s should be
stored for use in horticulture/landxape development within the
proiect site.

l4.bisposal of mucli, construction debris during construction phase
should not create any adverse effect on the neighboring cohmunities
and be disposed taking the necessary precautions [or general safety
and health aspects of people, only in approver,l sites with the
approval oI competent authority.

15.Soil and groundwater .samples should be tested at the pro.iect srtc
during the conshuction phase to ascertain that there is no threat to
groundwater quality by leachhg of heavy metals and or other toic
contaminants and report submitted to SEIAA.

16. Construction spoils, including bituminous material .rnd other
hazardous rnaterials, must not be allowed to contaminate
watercourses and the dumpsites for such material must be secured so
that they should not leach into the groundwater.

17. The diesel generator sets to be used during construction phase shouid
be of low sulphur diesel type and should conJorm [o E (P) Rules
prescribed for air and noise emission stardards.

18. Vehicles hired for bringirg construction material to the site shou.ld be
in good condition and should conlorm to the applicable air artd noise
emission shndards and should be operated only during non-peak
hoqrs-

19. Ambient noise ]evels should conlorm to the resi<lential standards
both during day and night. Incremental pollution loads on rhe

ambient air and noise quality should ix cJosely monitored during
construction phase. Adequate measures to reduce air and noise
pollution during construction keeping in mind CrcB norms on noise
limits.

20. FIy ash shoul
|,1 lfi

the
amendd

21. Ready mi Ioncte

as

F No
u

trol a re-use as

terial in tle consfruction as Per
o[ September 1999 and

used i ing construction.
and BIS standards for22. Stormwa

ons

Fiq rf..r'

varrous a

R.,{AT

sued under RTI Act.32005
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State Level Environment Impact AssessmenI Authority-Karnataka
(Cdrout uld by MoEF, Clvcmmcnt o( Indi. undcr sNron l(3) oi E(Ir) Acl r9E6)

sErAA 114 Cor- 2017 c"i1.r,:,[::::ilfi.r":l:iiH,j:T 
il..SlJ,

23. Wafer demand Curing construction should be reduced by use of pre-

m.ixed concrete, curing agents and other best practices.

24. Only tertiary treaied water shall cc used fcr construction as Per G.O-

No. FEE 188 ENV 2003 dated 1.1,08.2003 anci in terms of the orders of
the Plincipal Bench of Hon'bie National Creen Tribunal, New De]hi
dated 4'r'May 2016 in original application No.222 of 2014. The proiect
proponeni shall identify a suitable source of treated water for
construction and submit an MOU/Agreement with such suppliers. If
so the supplier identilied shall be responsible for keaknent of water
with appropriate technology to the standards rcriuired fcr
cor6triction purpose.
No groundwater is to be drawn without permission from the Centrall
/State Ground Water Authoritv. I

6-

@
. Separation of grey and black rvater shouid bc done by the use of dual
piuiubirLg Iii;.e for separaiiorr of gici .r..,..1 Liaek rvakl.

27, Treatment of 1007" grey water by decenkalized treatrnent should be
done.

'28. Fixtures for showers, toilet flushing and. drinking should be oI low
flow eitie.c by use oI aerators or pressure reducing devices or sensor
based contol.

Z9.lJse oI glass shall not exceed 40% of exposed area to reduce the
electricity consumption and load on air conditioning. If necessary, use
Ngh quality double glass with special reflective coating in windows.

30. The provision of Energy Conservation Building code, 2007 shall be
fully complied with.

31. Roof should meet presdriptive requirement as per Energy
Corservation Bui.lding Code, 2007 by using appropriate thermal
insulation material.

32. Opaque wall should meet prescriptive requirement as per Energy
Coruen'ation Building Code, 2007 which is proposed to be
mandaiory for all air conditioned spaces while it is optional for non-
air conditioned spaces by use of appropriate thermal insulation
material to fulfill requirement.

33. Facilities such as lamps and separate parking shall be provided for
the benefit of physically challenged.

34. The project shall be made operational only after necessary
infrasbucture/connection for water supply and sewerage Iine is

- provided and commissioned by the Competent Authorities
35. The project proponent

infrastmctue Iacil ities
shal.l maintain and operatr the common

management faciliry
STP and solid waste

years aftert5
commissi oninE the p

36. The project pro
Sale A$eement/
occupier/buyer hol
rnaintain conunon kuctu ities cr
solid waste rnanage

*

condition in the

buyers that the
t}l other users to

uding STP and

4

lssued under RTI Act. 20^(
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State Layel Environment Impact Assessment Authority-Kainataka
' (Co66tul.d by MoEF, covem\nr o{ lElo un(l.r_sron 30) ot E(p) Act. rtS6)

SEIAA 11,{ CON 2017 Corur'uchon or rcF Eidn.i.l !"i1d,.6 prcF(r o. g
,,1/s. tlonder Pro)c(ts Dsvelopment p!r. Lrd

maintained as green belt. No construction activiry shall be
undertaken in the said bu[{er zone
The naturbl sloping pattern of the project site other than the.area
excavated for the purpose o[ construction of proposed building shall
remarn unaltered and the nahrral hydrology of the area be
maintained as it is to eDsure natural flolv of stormwater

50- Lakes and other lvater bodies within and/or at tle vicrnity of the
project aiea shall be protected and conserved.

51. Tlrs Pyejq6l pl6ponent shall build in inlrastructure iequired for use of
Piped Natural Gas (PNG) such as pipelines and space for installation
of PNG distribution equipment for both domestic/conmercial
purpose and DG sei,and shall ensure that pNG is supplied for both
commercial and for DC sets instead of other type of fuels

52. Thc pro.ject proponent shall undcrtake activities under towards rhe
Corporate Social Responsrbrlity in accorciance wlth comnritment
maclc viCc lcitcr dared 0-0.01.20]8 and report be submitted to rhe
authority.

II. Ooera n Phase.

3- Ensure that the excess runoff rainwater from the greenbelt area,
which is irrigated by treated water, do€s not get into recharge pits
and contaminate the groundwater. Such excess flow shoirld be safelv
Iel into the stormwater drains.

4. The solid waste generated should be

, T: jySIFg of the-2 Sewage Trearmenr plants wirh a capaciry of
210 KLD & 280 KLD should be carried out belore the consh-uction of
t}Ie second floor of the rnain structure is commenced and the clanr
shall be got cerrified by an independear expert and a report in this
regard should be submitted to the SEIAA irrmediately. Discharge of
treated wastewater shall conjorm to the norms & standards oi the
Karnataka Staie pollution Control Board. Treated wastewater should

f yed fgr flushing, gardening, erc. as proposed, using dual
plumbing Iine.

2. Rainwater lrarvesting for roof run-off with 60 Cum capacity of tan]< at
ground level for rainwater collection and also iwlace run_off
harvesting as per the plan submitted should be implonented with 10
No's recharge pits .and pre-treatment must be done to remove
suspended matter, oil and grease belore rechargiirg the surlace
runof[.

P
segregated insiu. The Biodegradable organic w
installing bio<onveiter in site and used
waste is disposed to the authorized recyclers.

5. Any hazardous waste irrcluding biorne
disposed-off as per the appl.icable Rules
apDrovals oI the Kamataka State pollution

1 361

Issued under RTI Act. 2005
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>rare Levet Envlronment lmpact Assessment Aqrhoflty-Karnataka
(ConshrLre by N.toEF. Coven'm€:r or l..l.a. undcr sF.don 3i3) or E{B acr,19S6)

SEIAA 114 CON m17 Construction ol new residenbalbuildint prote(rof

s7. rhe projec t propohen t, n",, 
"o*, 

J1i'1"#iltlH.""T::$T :::i':.
stones and ielly etc. only lrom the approved quarries and other
construction material shall also be procuyed Irom the authorized
agencies/ traders.

38. The Proiect proponent shall obtain approval Irom the compeient
authorities for structural safety of the building due to earthquake,
adequacy of lire lighring equipment etc. as per the National Building
Code (NBC) including protectiorr measures for lightening etc.

39 The project proponent shall eruure that no water bodies are polluted
due to proFct activities.

40. SaIety standards as per National Bui)ciing Code (NBe, 2005 should
be follorved rnd cnsurcd.

41. The project pioponent shall er$ure that the
2005 is fully complied with and adhered ro.

National Building Code,

d2. Tl'e prnjcci f..r^-3r.t :h,ll :ar.r!p Kl--:,.t: r.:C il :ry, f:r :r,..
purpose and keep available io the general public duly displaying a
board as public property. No structure of any kind be put up-in rl.re
ICrarab Iand and shall be afforested and maintained is green bett
only.

construction activity and clearance after the completion o[ the
construction from the Fire and Emergenry Services Department. if
Applicable.

44. The proiect proponent shall ensure the time specification prescribed
by the Honourable High Court of KarnaEka in W?. No. ifSATZOff
(LB - RES - PIL) on 04.72.20'12 for different activities involved in

43. The projec proponent shall obtain NOC before commenceme

construction work
Proponenl shall take up the construction activity only alter

obtainin g NOC from BWS&SB or clearance from the competent
authoriry for assured supply of water as the case may be

projec t proponent shall ensure that ttte construction activity is
undertaken strictly in accordance with the approved site plan/layout
drawing arurexed to this Envirorunintal Cleararce letter. However, it
is subject to compliance to the provisions of local. authorities
regarding setback, FAR etc. Shall be adhered ro.

e existing water body, canals and rajakaluve and other drainage
and water bound skuctures shali be retained unaltered with due
buffer zone as applicable and maintained under tree cover.

Raja.kaluve and 25 Meters frorr Tertiaw Rajakaluve

with the order of the l'rrncrpa) Bench of Hon'ble

from

a

other'water
shdll b,i'

Tribunal, New Delhi dated 4u May 2016 in
No.Z of 2O14 in addition to sufJjcient bufler
bodies in Accordance of law.hhe buffer so

developed as Greenbelt planting with indigenous es spch as

et&- indNeem, Akash Mallige, Mahagoni, Honge

Issued under.RTi lict. 2005.
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State Level EnvtonmeDt Impact Assessmelrt Authon-ty-Karnataka
{Coastirured b, MoEI, Co"elMcnrof lndE u ndtr se(bon 3P} oi E(n Acr,15,86)

SEIAA]14 CON 2017 Co.,slructrcn dl new resrdenhalbuilding Pro)€.t of
M/s. wonder Prore(E Development Pvt. Ltd- 6, The project proponent shall develop a minimuIn of 43 %.of ihe toraj

. project site i.e.,.minimum 21,667.7 \m area for green belt. The
proponenr shall undertake plantation of heavy foliage. indigenous
tree species such as Mahagoni, Honge, Neem, Akash Mallige,
Kadamba, Ficus and Ashoka, elc at an espacement of 3 mts x 3 mts
i.e. 1L11 plants/hectare.

The green belt design along the periphery of the plot shall
achieve attenuation factor conlirming to the day and night noise
slandards prescribed for residential land use. The open spaces inside
t}e plot should be suitably landscaped and covered with vegetation
of indigenous variety,

7. Incremental pollution loads on the ambient air quality; noise and
water qualify should be periodically monitored after commissioning

- of the project-
8. Application of solar energv should be incolporated for illumination o[

corruron areas, lighting for gardens and street lighting in addition to
provision for solar water heating. A hybrid svstem or fully solar
system for the complex should be provided. Details in this regard
should be submitted to the SEIAA.

9. Traffic congestion near the enEy and exit points ftom the roads
adjoining the proposed proiect site must be avoided. parking should
be fully internalized and no public space should be utilized.

10. A Report on the energy corservation measures confirming to energy
conservation norms finalized by the Bureau o{ Energy Efficiency
should be prepared incorporating details about buildin[ materiais &

. technology, R & U Factors etc and submit to the SEiAA in three
montls time.

11. AII toilets should have dual plumbing line ior using keateC water
and no wastewater is discharged from the unit.

12. The Environment Management Plan including the human heaith and
Safety management plan and Fire Safety and protection plan
proposed by the proponent shall be shictly implemented.

13. The proposed building shall have D.G. Set of Z ruUs X 5OO KVA,
1 No X 380 KVA & 1 No X 32C KVA as an altemate power supply
source as proposed.

PART - B. GENERAL coNDITIONS

1. The Environmental sieguards contained in the a ation shouldP
be implemented in letter anci spirir.

2. AII corrmibnents made by the propoients
subsequent letters addressed to the SEI
accomplished before the construcrio
completed.

3. HalI vearly monitoring reporb shoul

P

('
beisubml 'tle SEIA

and the ArcCF, Regional Office, MoEF \
A

lssued under F.TI Act. 2005
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SEIAA r 14 CON 2017 Cotutru..,on or ncw .<sidcn.i.r ru itdi^E prci<( !(

4. orri cia rs rrom . rhe D" p". *.^," :i'l;lo;;:;ffi:ff '":TIt::l 
"';'r.Benga)uru / ArcCF, Regicnal Office oI MoEF, Bengaluru who

would be monitorinB the impiementation of Environmental
safeguards should be given ful! cooperation, facilities and- documents/data by the project proponents during their inspection,
A complete set of all rhe documents submitted to MoEF / SEIAA
should be forwarded to the APCCF, Regional Oflice of MoEF,. Bengaluru / Department o[ Environment and Eco)ogy, Bengaluru.

5. In the case of any change(s) in the scope of the proiect, the pro.iect
would require a fresh appraisal by this Authority.

5. Concealing factual data or submission of false/Iabricated data and
failure to comply.with any of the conditions urentioirecl above may
result in withdrawal of this clearance and attract action under the- provisions of Enyironmental (protection) Act, 19g6.

7. The Authority reserves the right to add additional safeguard
measures subsequently, if found necessary, and to take action
induding revoking of the environmental clearance under the
provisions of the Environment (protection) Act, 19g5, to ensure
effective implementation of the suggested safeguard measrues in a
time bound and satislactory rnarurer.

8. AII other slatutory c.learances such as the approva.ls for storage of
diesel from CIiieJ Controller of Explosives, lire Departmmt, CiviJ
Aviation Deparknent, Forast Corservation Act, 19gb and Wildlife
(Protection) Act, 1972 etc. shall be obtained as applicable by project
proponents lrom the competent authorities.

9. The proieit proponenr should advertise in at least two local
Newspapers widely circulated in the regioru one of which shall be
in the vemacular language informing that tlte proiect has been
accorded Environrnental Clearance and copies ofclearance lerters

. are available.with the Karnatal(a State pollution Control board and
may also be seen on the website of the SEIAA, Karnataka at

Stite LevelEnvironment Impact Assassment Authority-Kamataka
(conshrulcd byMoEF,covem cntof hxlaunders(non3B)oIE(P) Ao,l?86)

seiaa.kamataka

{s,

10. The project proponent sh
the entrance of the pr
inlormation oI the public.

2o0.
12. These

provis
the A

or
earance.ruc.ln The advertisement should be

ould display the condifions prcminently at
oFct on a suitable size board for

IUP4

n

made within 7 days from the day of issue of the ciearance lefter and
a copy of the same should be forwarded to the ApCC!, Regional
Olfice of the MoEF at Bengaluru/ Department of f""ton^erit 

"nJEcology. Bengaluru,

11. Any appeal against this envtonrnental clearance the
National Green Tribunal, iI preferred, within a
prescribed under Section 15 of the National G

stipulations would be enlorced among rs undei. the
ions of Water prevention and Control of
ir fPrevenfion and Control of Polluti

Issued under RT

on)
1
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. . .5tate Levet L,nvironrfienl Impact Assessrrent AuthoritV_Karnitaka. (Co.rsrtu'd by MoEF, C@.mnenr or rndr. o.dc;s<hdJot oi Ept-e.i, 19[01 '..

SEIAA : t + Cbru mrZ Consrru.hon ol new residential buitdrnt projed of

Environmenr (prorection) 
^"r, 

#,il:T:f;.:''i:.oJ;l:ytil:]:l:1,
Act, 1991 and EIA NoriJication, 2m6.

13. Under the provisions of Environmenr (protection) Ac! 19g5, legal
action shall be initiated against the proFct proponent if it is found
thar construction o? the project has been startei without obtaining
envirohmen Lal ctearance.

ai\

@

L4- The issuance of Environmenr Clearance doesn,t conJer any righ t to
the projeci propo era run the proj.ect without obtaining
Stahrtorv clear Ii olher concerned authoriiies

Yours faithfully,

z

@auacHaNonay I

Member Secretary,
SEIAA, Karnataka.

q ls'

Copy to:

il

1. The Secretary, Minisky of Environment, Forests and Climate Change,
Indira Paryavaran Bhavan, Jor Bagh Road, Aliganj, New Delhi _ 110
003.

2. The Commissioner, Bruhat Bengaluru Mahanagara pa_like (BBMp),
N.R. Square, Bangalore - 560 002.

3. The Member Secrerary, Kamaiala State pollutjon Contlol Board,
Bengaluru.

4. The APCCI, Regional Office, Ministry of Environment & Forests (SZ),
Kendriya Sadan, IV Floor, E & F wings, 17rh Main Road, Koramangala
Il Block, Bengaluru - 550 034.

5. Guard File.

,Issued under RTi A.ct. 200S

.J

\tL I

9

,<ffi-'r-
'?li*a{ifif

-"'0-t1,,/
i,! ii

,f::: :-.:.''o*.i,?
'lliIF.'ii

4:i
*



!l q5\

:l BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, AT NEW DELHI

MEMORANDUM OF APPEAL

APPEAL NO.54 OF 2018

(Under Section 16(h) read with Sections 14, 15, 18 and 20 of
the National Green Tribunal Act, 2010)

IN THE MATTER OF:

H. P. RAJANNA APPELt AvT

Versus

UNION OF INDIA & Others RESPoNDENTS

REPLY ON BEHALF OF RESPONDENT NO.s/BBMP
TO THE APPEAL

MOST RESPECTFULL Y SHOWETH:

L ln the humble submission of the RespogBent No.5,

Bruhat Bengaluru Mahanagara Patike (for Short,BBMp'), the

following facts and circumstances are placed on record.

2. Pursuant to above case BBMP has initiated action

and has issued Show Cause Notice-cum-Stop Work Notice

daled 13.O7.2018; as also issued Conformation Order (CO)

dated 22.06.2O18 and Provisional Order (PO) dated 06.06.20i8

under section 32'l of the Kamataka Municipal Corporations Act,

1976 (for short 'KMC Act'); and BBMP has issued notice dated

30.05.20'18 vide notice No. WARD No.1 S0/Tamsha/pR/49/18-
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the eco-fragile area on account of gross negligence

and non-application of mind and non-adherence to

their respective stalutory duties under law;

Direct the respondent authorities to en
the i nt of the NGT in the case of Fotward
Foundation and others in OA No.2Z2t2O 14, the
provisions of Notification of 2006, Water Act and Act
of 1986 along with Revised Master plan 2015,
Karnataka Town and Country planning Act,
Karnataka Municipal Corporation Act, 1976 and
other Municipal Bye laws concerning the
environment in relation to violations of buffer zone
and harm to ecology thus caused;

Quash any permission, sanction,
a

license,

a

clearances, consents and No Objection Certificates
in favour of project propon€

proiect in question; 
)nts in. relXflon to the

Restrain Respondent No.11 & 12 from putting up
any constr,uctions, any construction activity
including changing or altering the nature and
character of the project lands in any manner
whatsoever; and also to restrain Respondeni No.11
and 12 from creating any manner of third party
rights whatsoever in the project land or part thereol

4. ln this background the Appellant in the said case

has raised various issues that there are violations of zoning

5
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regulation number 4.12 1 (ii) of the Revised Master Plan-2015

which prescribes a buffer of No Development Zone of 30

meters around the lakes and that this was expanded by the

Hon'ble NGT prescribing a butfer zone of 75 meters around lhe

lakes in the Full Bench Judgment dated 4.5.2016 passed in OA

No.222 of 2014 ln fact, in the very same judgment the Tribunal

has issued various directions and direction No.3 at Para No.63,

page no.73 therein is reproduced as under:

"3. The distances in respect of buffer zone specified

in this judgment shatl be made appticable to att the

projects and all the Authorities concejried are

directed to incoryorate such conditions in lhe

projects to whom Environmental Clearance and

other permisslons are now granted and not only

around Bellandur Lake, Rajkulevas, Agara Lake,

but also al! other Lakes/wetlands ]n&te city of
Bengaluru."

Similarly, another direction in the same judgment at

Para no.63, page no.72 is as under:

"vi. The entire green belt created under the

directions of this Tribunal should not -to be

conside red as oaft of oreen belt of the proiect as

paft of EC condition and will be over and above the

green belt as indicated in the EC."

5. ln the above case it is stated that regarding the

project lands a total of 3 Rajakaluves i.e., one pnmary

6
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::

Rajakaluve and two secondary Rajakaluves are passing

through the proiect site around which 50 meters and 35 meters

respectively of Buffer Zone is required to be maintained as a No

Development Zone in terms of the aforesaid judgment of NGT,

6. lt is also stated that on account of nonchalant

aftitude of the respondent authorities in implementing properly

and efficaciously the various provisions of environmental laws

and local laws, municipal laws rncluding zonal regulations in

Revised Master Plan-20'15, Water Act '1974 and that the

respondent authorities are flagran y violatjng the dilections in

the above said judgment dated 04.05.2016 and have therefore

challenged the Environment Clearance by stating that:

o The project proponents have fraudulently misled the

SElAA,/Respondent No.3 in terms . bfJi\formation
provided to obtain Environment Clearance; and that

the Environment Clearance (EC) is in violation of
the NGT Judgment in OA No.222120,t4;

And that the said EC is granted in violation of
Municipal Laws and Building Laws including RMp-

2015;

The EC is in violation of Water Act, 1974 and

Wetland (Conversation and Management) Rules,

2017'.
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The EC is granted without application of mind and

suffers from errors of law and facts;

It is humbly submitted that the project lands are in7

L

fact Wetlands and it is situated abutting the Kaikondarahalli

Lake. The project lands fall inside/within the two kinds of buffer

zones defined in the Judgment (04.05.2016, Forward

Foundation's case), namely, The Lake Buffer zone limits (75

meters from the periphery of the lake) and Nalla/Rajakaluve

Buffer zone limits (35 meters) on either sides from the edges of

the Nalla/Rajakaluve. Both these buffer zone lirnlts are

prohibited areas in terms of the judgment ii -Forward

Foundation's case supra and directions issued therein (at

Direction No.3 stated above) that no permlss,bns for the
c:E<

purposes of sanctioning any construction projg! can be

granted by any authority for any construction project, including

the project in question namely, GODREJ REFLECTTONS.

8. As regards the prayer in the above case that

direclions to Respondent authorities including BBMP to stricfly

enforce the judgment of the NGT in Forward Foundation's case

is concerned. ln the humble submission of the Respondent

No.s, this Hon'ble Tribunal in the said case has passed various

directions for protection of environment and ecology for the city

of Eengaluru and has made several observations regarding the

E: \-
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environment situation in Bengaluru and regarding the water

scarcity in Bengaluru. Forward Foundation's case in Original

Application No.222 ol 2014 was disposed of by its main

judgment dated 07.05.2015. While doing so at Para No.85

lherein various directions were issued and a High Power

Committee was constituted and to submit a report to the

Tribunal. BBMP was one of the members of High Power

Commitlee.

Subsequently, pursuant to the High Power

Committee's report this Hon'ble Tribunal passed . another

judgment dated 04.05.2016 and has therein issued tn*u typu"

of directions: (1) General Conditions or Directions; (2) Specific

Conditions/Directions for Respondent No.9; and (3) General

Directions. #

The third direction at Para no.63 is already stated

above and it is apphcable for the above case.

9. lt is humbly submitted that in the above sajd

judgment c,ated 07.05.201 5 in Forward Foundation's case, it is

clearly stated regarding Wetlands as under:

56. Wetlands are amonost the most productive

tu
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impoftant services to human societv. However. thev

are also ecoloqicallv sens/rye and adaptive

systems "Free' services provided by wetlands are

often ta4en for grunted, bd they can easily be tost

as wetlands are altered or degraded in a watershed.

Esirrnates of the per acre value of wetland seryrbes

run as high as $370,000/acre in 1992 dollars

(Heimlich et al. 1998). The exact value can be

attibuted to the type and location of the wettand,

lhe servrbes it provides, and the economic methods

and assumptions used.

57. Ecosystem goods provided by the we ands

mainty irrclude: water for inigation; fisheliits; non-

timber forest products; water supply; poltutant

removal, FlNd aftenuation, Groundwater recharge,

Shoreline protection, Wldlife habitat and recreation.

Major seruices include: carbon sequestration, flood

contml, groundwater recharge, nu.lriei* removal,

toxics retention and biodiversity maintenance

(Turner et al., 2000).

58. Vaious seNices provided by we ands include

Cafton Cycle/Carbon Sequestraficn: Swamps,

mangroves, peat lands, mires and marshes play an

importa role in carbon cycle. Though w6ttands.

contribute about 40% of the global methane (CH4)

emrssions, they have the highest carbon (C) density

among teffestial ecosysferns and relatively greater

capacities fo seguester additional carbon dioxide
(c02)

aquatic

for abitat for

n area. tefiesti,al. and avian soeciesora

10
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basis than anv other habi t lvoe. makino them one

of the most ecoloqicallv and economicallv imDoiant

ecosvslerns on eaih us. wetlands Drovide for

soil life. habitat. biodiversitv maintenance and

recreation. Wetlands are a service provider to

Nutient Removal. Flood attenuation and Water

supplv and Ground water recharee and even are a

source of emolovment [Ref. Pant et. al, 2003;

Groffman and Cravrford, 2003; Juliano and

Simonovic, 1999; Olewiler, 2004: MFPED, 2004I lt
r's essentla/ to provide an effective institutional

framework to manage water bodies through

govemmental and even non-govenmental

organizations.

59. Bengaluru has many aftificial lakes, built for

vaious hydrological purposes and mainly to seve

the needs of irigated agriculture and other allied

purposes. The studies ptaced on reco&show that

lakes of Bengaluru orcupy about 4.8 per cent of the

c$'s geographical area (640 square meters)

coveing both urban and non-urban areas (Krishna

M.B. et al., 1996). The number of these /akes has

rapidiy fallen from 262 in 1960 to 81 in 1985. The

quality of water has reduced due to discharge of
industial effluents and domestic sewage-

Conversion of lakes for residential, agricultural and

Industial purposes has engulfed many lakes.

Similarly, between 1973 and 2007, this region lost

66 /akes with a water spread area of around 1100

hectares due to urban sprawl (Nitin Basslel a/.,
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2014). General factors affecting wetlands

especially lakes are Eutrophication, Iow dissolved

oxygen and pH, sedimentation and heavy metal

pollution, biodiversity loss. etc.

60.

ana!vsis of dra lnaoe network between the

Benqaluru uftan and rural areas showed that the

water in Benqaluru urban distict were

subiected to intense Dressure due to t,he process of

/oss of interconnectivitv. in contrast to water bodies

in rural Ba alore where less pressures from direct

human activities were noticed. At Madiiieb and

Bellandur, there is interconnectivity of lakii witn tne

adjacent lakes. Due to conversion and

encroachment of two water bodies, connectivity

between Yelchenahallikere and Madivala rs /osf as

in the case of Bellandur and lJtsoor. la$bs with the

conversion of Chaltegatta tank into a g6lf course.

The G/S analysis revealed that due to

developmental activities in the catchment area, the

drainage connectivity between the water bod,es /ras

been'lost.

61 . Ihe /oss in wetland interconnectivitv in

Banqalorc district is attibuted to the enotmous

increase in population and the reclama tion of tanks

for v aiou s devel opme ntal activities

65. The wetland management program generalty

involves activities to protect, restore, manipulate,

12
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!.

:]

ri!
'-t

;'l \-

;ii: '
i;:j
t: I-:)

':i:'.'t

,aj.: i

t:r ,i

:'.Y

:i.
|:: i

..i

::.i.

-i

ii.
j: I

,j

:iS-

.i.'

t:,
i

urbanization and increasinq oopulation. resultino in



I

and provide for the functions and values

emphasizing both quality and acreage by still

advocating sustainable usage of them [Vvalters, C.

19861 Manaqement of wetland ecosyslerns

requires an intense monitoinq, increased

inleraclion ang! eo-operation amonq the vaious

aqenoies (stale deOattments congemed with

environment, soil, natural resource manaeement.

institutions, qovenment, policy makers. etc.)

Such managelnent qoals should not onlv

iOVplye bqttgnos wellAods from anw direct

human Dressures that could affect the-wetlands

al in maintainin

imDorlant natural Drocesses frraf ooerate on

them that mav be altered hv human activities.

rated

aooroach in terms of plann , execulion andins

rnetitgrins regltllioLE:tfectiye knolrledge on a

range of subr'ects from ecoloqv. economics.

watershed manageDent, aqd planners and

ision makers. e . All this would help in

understanding wettands better and evolving a more

comprehensive solution for longlerm conseNation

and managemenf strategles.

67... .. . ......... .....lt was opined that this activity is

contrary to Sustarnab/e Development as the natural

resources, lakes and wetlands get affected due to

such activity. Removal of Rajakaluve (storm

13
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water drains) and gradual encroachment over

them amounts to removal of lake connectivity,

which enhances lrre episodes of flood and

associated disasfers. The Supreme Court of
India, in Civil Appeal No. 1132/2011 while

expressing concern regarding encroachment,

pafticularly over lakes, had directed rhe Stafe

Governments to remove encroachments on al!

community lands.

67............... Multi-storied bu ildings have come

up on some lake beds that have totally intervene

the natural catchment flow leading ? sharp

decline and deteriorating quality of watgi bodies.

This is conelated with the increase in built up arca

from the concentrated grovlth model focusing on

Bangalore, adopted by the state machinery,

affecting severely ope, spaces and in particular

water bodies. Some ol the lakes haveJb&t restored

ba lte sjtL eolpgE)tton and the concerned

1. Encroachment of lakebed, flood plains, and lake itself;

2. Encroachment of njakaluves/storm water drains and

I o ss of i nterco n nectivity :
3. Lake reclamation for infrastructure activities;

4. Topography alterations in lake catchment;

5. Unauthorised dumping of municipal solid waste and

building debris;
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6. Sustarned inflow of untrealed or partially treated sewage

a nd in dustri al effluents,'

7. Removal of shoreline ripaian vegetation;

8. Potlution due to enhanced vehlcular traffic-

These anthropogenic activities particularly,

indiscriminate disposal of industrial eflluents and

sewage wastes' dumping of building debris have

attered the physicat, chemica! as well as biological

integrity of the ecosystem- This has resulted in the

ecological degradation, which is evident from the

current ecosystem valuation of wetlands- Global

vatuation of coastal wetland ecosystem shows a..total of

14,785/ha l.lS$ annual economic vatue' Vali-etion of

relatively pistine wetland in Bangalore shows the value of

Rs. 10,435/ha/day while the polluted wetland shows the

value of Rs.2l/ha/day (Ramachandra et al , 2005) ln

contrcst to this, Vaihur, a sewage fed wetland has a

value of Rs.11|-9ha/day (Ramachandra.. eti*,t'' Zott1

The pollutants and subsequent contamination of the

wettand has telting effects such as disappearance of

native species, dominance of invasive exotlc species

(such as Afican catfish, water hyacinth, etc )' in addition

to profuse 
'breeding of dtsease vectors and pathogens

Water quatity analyses reveated of high phosPhates

(4.22-5.76 ppm) tevels in addition to the enhanced BOD

(119-140 ppm) decreased DO (0-1 06 ppm) The

amplified dectine of ecosystem goods and services with

degradation of water quality necessitates the

implementation of sustainable management strategies to

recover the tost wettand benefits . "." "
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10. lt is humbly submitted that this Hon'ble Tribunal has

also clearly stated regarding the trifecta namely, Wetlands,

zone of influenceicatchment area and water bodies/lakes in the

case of Diwan Singh & Another vs Union of India & Others

(Larger Bench ruling) in Original Application No. 299 of 2016,

the relavant para's ls reproduced as under:

"15. Watet bodies and weUands play an

extemely crucial role in ground water recharge,

maintenance of aqualic biodiversity, provide

habitat for avrtauna as well as aquatic li.fe, help

regulate temperature and humidity- -in the

locality, and thereby ameliorate the severity of

extreme temperature and also provide drinking

water during critical months to the wild life. Eesrdes,

a water bodv receives the us run off,

subsuiace and base flow from u&dioininq
catchment area durinq the aon soons and helps in

the rech of aauifers. therebv rovidino a

dvnamic equilibrium with the catchment as well

as the aouifers undemeath. Protection of water

bodrei ls, therefore, citical to the associated

aquatic and terreslrial ecosyslem of the , area.

Howevet th caoacrtv of the water b odies can bd

severelY im adverselv in the absence of a

Drooer ve tive cover, unrequlated flow of

domestic sewaoe and industial effluent into the

water body or dumping ol municipal waste which

some of the water bodies... ..."

,!
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"18. The Apex Court has held that the govemment

is duty bound to clean and develop ponds which

were drying up, so that ecological disaster may be

prevented and befter environment provided to

people at large in the matter of Hinch Lal Tiwari V.

Kamala Devi [(2001) 6 SCC 496]. Relevant porlion

is rcproduced as follows :

" lt is impoftant to notice that the material resources

of the community like forests, tanks, ponds, hillock,

mountain etc., are nature's bounty. Thev maintain

deljcate ecoloqical balance. Thev need to be

dfora r and he ment

which enables people to enjoy a quality life which is

the essence of the guaranteed ight under Adicle 21

of the Constitution. The Government, includinq the

Revenue Authorities i.e , Respondents 11 to 13,

havin noticed that a ndi falli. sedi

The emphasis of the above enunciated law is that

all the concerned authoities should exercise their

powers within the framework of law to protect

forests, Iakes, rivers and wildlife. The failure on the

part of the Authoities fo do so causes a dual

damage. Firstlv. the loss of water bodies and

secondlv. unauthorised or impermissible

develoomenl activitv on the wetland Both of them

77
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should have bestowed their attention to delvelop the

same which would, on one hand, have Nevented

ecological disaster and on the other provided befter

environment for the benefit of the public at larae"
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environment and ecoloQy."

I l. ln fact the project landsiiwetlands are situated in the

catchment areas of Bellandur and/or Varthur lakes and

particulady abutting the Kaikondarahalli lake. The Project

Proponents i.e- IVUs Wonder Project Development Pvt. Ltd.

have submifted an applicat,on on 17.11.2O17 to BBMP for

sanction of building plan and building license for the purpose of

construction of high rise residential building project (i.e. Godrej

Reflections/impugned project) from the BBMP in A$plication

No. BBMP/Add. Di r/JD/NORTH/02 O2t2O17 -1 I i n r"sp""t ot tt 
"

lands in BBMP Khata No.4131, Survey No.61/2,62,6312 totally

measuring 12 acres 18 guntas situated in Kasavanahalli,

Varthur Hoblr Bangalore East Taluk. eeUe- Udnr.a No.tSo

(Bellandur Ward), Mahadevpura Zone, Bangalore.

12. For the purpose of launching this project, the

Project Proponents have resorted to various illegalities. ln fact,

the Project Proponents had widely issued full page public

advertisements in leading English daily newspapers (including

the advertisement copy produced at page no.8 of I\rA

No.541/2018 in the above case), advertising for the project and

in contrnuation of the same the Project Proponents have in fact

',i
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illegally and unauthorisedly raised constructions of model flat

comprising of ground floor and first floor measuring 2500

square feet and there was on-going constructions, therefore,

BBMP issued Show Cause Notice-cum-Stop Work Notice dated

13.07.2018 as stated above.

ln fact the construction of Model Flat measuring 2500

sq.ft was raised even in the absence of Mandatory

written permission from the BBMP for the purpose of

putting up any construction in the project /ands and in the

absence of approved Building Plan and Building License

which is a condition precedent. ln fact, there is clear

violation of Sectron 300 of KMC Act, 1976. The-ie-fore, the

said constructions in the project lands are completely

illegal and unauthorised. Section 300 of the KMC Act,

1976 is as under:

"300. Prohibifion against "o.r"n""r"* . of wor|
without permission.- The construction or re-construclion

of a building shall not be begun unless and until the

Commissioner has granted permission for the execution

of the work."

ln this context, it is relevant to mention that this

Hon'ble Tribunal in Forward Foundalion's case (4.5.2016)'at

Para 34 has defined the meaning of construction and it is

reproduced as under:

"34. Construction does not mean construction of only the

building. Construction envisages different processes

ll:;
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stading from clearing the land, excavating the land for the

undation, building the foundation and the work till the

entire construction is completed .. .. . ."

ln this bac*ground, Condition Nos 45 and 46 of the

Environment Clearance are relevant and are reproduced as

under:

"45- The proponent shall take up the construction activity

only after obtaining NOC from Bt4lS&SB or clearance

from the competent authority for assured supply of water

as the case may be.

46. The Project proponent shall ensure ftnt the

construction activity is undeftaken stictly in iiordance
with the approved site plan/layout drawing annexed to this

Environmental Cleannce letter. However, it is subject to

compliance to the provisions of local authoities regarding

setbacks, FAR etc., shall be adhered to." .S

13 Therefore, BBMP has issued n orders

remove the illegal and unauthorized structures and has

therefore issued Provisional Orders (PO) under section 321(1)

& (2) of the KMC Act, 1976 dated 06.06.2018 and follov,ved by

Confirmation Order (CO) under section 321(3) of KMC Aci,'

1976 dated 22.06.2018. The photographs at page No.60 of

the Rejoinder Affidavit filed by the Appellant on 22.05.2018 is

the very same illegal constructions raised in the project lands
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for which BBMP has issued the above said orders to remove

the unauthorized constructions

14. ln fact, the application dated 17.11.2017 submitted

by Project Proponents, seeking sanction of building plan and

building license is invalid and is not according to the mandatory

irements under the KMC Act and BBMP Building ByeJaws,

I
I
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2003. Building bye.law no.3.2 is as under:

"3.2 Application and documents to be submilted with

the application, - Every person who intends to erect or

re-erect ot alter a building, including temporary_s:tructures

for the purpose of exhibitions, trade fair or circus or

execute any of the wol4s other than repairs, as specified

in Section 299, 304 or 312 of the Act, shall give an

application in writing to the Authority in the Form set forth

in Schedule tl and such apptication shatl b.e a$itompanied

by plans, documents and infomation as required

hereunder

Schedule-ll (Building ByeJaw No.3.2) i.e. Form of

application for building license required that:

"3. Site Plan, showing the existing features like trces,

well etc. (Block levels to be furnished in cases where

the gradient of the land exceeds 5% (1:20) or where

basemenUcellar lloors are proposed helow ground

level).
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10. No objection cerlificate from agencies like, BDA,

BESCOM, AWSSB, KSCA, District Magistrate,

Director of Factories and Boilers, Controller of
Explosives, Rallways, Fire Force Depaftment, Airpoft

Authority of India, Government Health Depa nent

and anv other authority whergter applicable."

The mandatory requirements at Serial Nos.3 and 10

is not complied with by the Project Proponents, despite the

Show Cause Notice-cum-Stop Work Notice dated 13,07.2018

wherein the EBMP has requested the Project Proponents to

produce documents stated in para no.19 of the said,Notice.

However, the Project Proponents have till today noifurnished

these required documents. BBMP at Para no.19 has

specifically sought for the mandatory permission "Consent to

Establish (CFE) from Kamataka State Pollution .Cgtrol Board

for the Noject in question; and No Objection Cenific;E (NOC)

from the Bt4lSSB for the project in question."

PROJECT PROPONENTS HAVE NOT OBTAIN

MANDATO RY CONSENT REOUIRED UNDER SECTION 25

OF THE WATER (PREVENTION AND CONTROL OF

POLLUTIO N) ACT. 1974.

15- ln this context, the material on record itself

discloses that Annexurc R-4 produced by the Project

22
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Proponents in their reply to the Appeal dated 19.5.2018 ciearly

discloses that the very application form seeking the mandatory

consent to establish the project u/s 25 of the Water (Prevention

and Ccntrol of Pollution) Act, 1974 for establishing the project

and seekang mandatory consent for the period from 2018 was

submitted only on 10.01.2018. This, itself clearly shows that

the application seeking building plan and building licenses were

not rn accordance with the mandatory requirements under

BBMP byeJaw no.3.2 and Sections 299, 304 and 312 of the
\

KMC Act. Moreover. it is mandatory lo first obtain lherqonsent

to establish the project as it is cleady stated by thi-Hon'ble

Supreme Court of lndia at Paragraph No.50 in the case of

Anirudh Kumar vs Municipal Corporation of Delhi I Ors, 2015

(7) Scc 779 s

Therefore

Proponents first to obtain the consent to establish the project

and thereafier to. proceed with further stages of obtaining the

building plan and building license. But the Project Proponents

without complying with Section 25 of the Water Act, 1974 i_e. by.

not obtaining the mandatory consent to establish the project

and without obtaining the building plao and building license

from the BBMP have illegally constructed the model flat for

launching the project with wide public advertisements. Since

a

jri'
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BBMP has issued demolition orders and Show Cause Notice-

cum-Stop Work Notice, however, the Project Proponents have

falsely stated and mis-represented that they have not raised

any constructions.

Apart from all this, the project site discloses the

illegal construction activity at the far end (on the Eastern side)

of the project and that there is vast extent of earth excavated

even as on ,4.05.2018 and dumping this excavated earth in the

form of hillocks along the periphery of the Kaikondarahalli lake
!.

and in other parts of the project site.

t 6- lnsofar as the other permission from, the

Respondent No.9-Water Supply and Sewage Board/BWSSB is

concerned, the water Board has in its letter dated i[3'09'2017

addressed to the Project Proponents in respect of the project

lands regarding the request for issuance of the statutorily

required permission/No Objection Certifi cate/NOC, have stated

as under:

"The above area fatls under iuisdiction of 110 villages

and water supply and |JGD is maintained by BBMP'

Since the wotu of providing water supply facility in 110

vitlages is taken up by the Board- Until the ampletion of

the work issue of NOC has been withheld."

, .]\:'lrt'.i, \-

!,:l

,1i

,i..::.
tit

q,ffi,,Iffiflffi.E

24



1387

l7 . ln this regard, based on the drawings submitted to

the BBMP by the Project Proponents for the purpose of

sanction of building plan and building license indicates that the

proposed constructions of two blocks of residential apartment

buildings i.e. Block No.1 (63.60 mtrs in height) is at the end of

the project lands, while Block No 2 is at the entrance of the

project lands. ln this background the Zoning Regulation

No.3.12 framed under the provisions of Karnataka Town and

Country Plannrng Act, 1961 is applicable to the project and the

application seeking building plan and building license-ri,Zoning

Regulation No. 3.12 is reproduced as under:

"3.12) No Obiection Certif icates:

i. For all Development Plans' Apartment buildings

and Residentiat layouts which comeihnder the

category stipulated by the KSPCB, necessarv NOC

from KSPCB (KSPCB shall mention the need for

environment clearance if any in the NOC) shall be

furnished.

lt For all buildin s with ahEI htof 24.0m and

above. NOC from Fte Force in addition to NOC'

from Pollution Control Boa (KSPCB shall

mention the need for environment clearance if any

in the NOC) shatl be furnished .. ' ' '"

{

ini
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It is therefore clear that lhere is non-compliance of

the above said Zoning Regulation No.3.12 because the height

of the proposed building is clearly above 24 meters, the

requirement of clearance/consenUNOC from Pollution Control

Board is mandatorily required and the Project proponents have

not complied with the said requirement for the purpose of

sanction of building plan and building license.

VIOLATION OF ZONING REG UUTIONS ANO/OR BUFFER
ZONE VIOLATIONS

18. lt is humbly submitted that as already statpd above

the project lands being wetlands and abutting Kaiko'ndarhalli

Lake and is in the catchment area of Bellandur Lake and/or

Varthur Lake and that the nalla/rajakaluve and lake buffer

zones stipulated in the zoning regulations as weJl aF the buffer
dl,

zones defined in the Forward Foundation's cdse supra

(4.5.2016) are applicable

In this context Zoning Regulation No.4.12.1(ii) -
Valley/Drain is as under:

"ii) Valley/ drain

Within the demarcated buffer for the valley the

following uses are allowed:

i. Sewerage Treatment Plants and Water treatment

plants

i: 
'r

,r r
,: I
,jj i

ii
t
't

t: i

r-I
,.::
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Roads, pathways, formation of drains, culvefts,

bidges, etc which will not obstruct the water course,

run offs, channels.

1

iii. ln case of water hodies a 30.0 m buffer of 'no

development zone' is to he maintained around

the lake (as per reveaue,teeorlil with exception

of activities assoc,aied with lake and this buffer may

be taken into account for reseruation of park while

sanctioning plans.

lf the valley poftion is a paft of the layouu

development plan, then that paft of the valley zone

coutd be taken into account for resevatiort-bf parks

and open spaces bofh in development plan and

under subdivision reguletions subiect to fulfilling

section 17 of KTCP Act, 1961 and sec 32 of BDA

AcL 1976.

+.

Any land falling within the valley for which

permission has been accorded either by the

Authority or Govemment, and then such permission

shalt. be valid inespective of the land use

classrfication in the RMP 2015. Fresh permissrbns

for devetopments shall not be accorded in valley

zone

NOTE:

Drains: The drains have been categorized into 3 types

namery primary, secondary and brtiary. These drains will

have a buffer of 50, 25 and 15m (measured from the centre of

27

r\.
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the drain) respectively on either side. These c/ass/Tcafrbns

have been used for the drains newly identified while finalizing

the RMP 2015. ln case the buffer has not been marked due to

caftographical enor for any of the above types of drains, then

based on the revenue butfer shall be sted in all

such cases without refeni,NQ the land use plan while

acco aDoroval for huildinq/de velopmenU lavout plan

Permissions tn senslttve areas earmafued on the land use plan

shall be considered only by the planning Authoity."

Having regard to the fact BBMP has already

initiated action vide Stop work notice stated supra, at this

juncture it is relavant to state the Judgment of this- Hon'ble

Tnbunal in the matter ol Ramesh Chand vs Slale of H P and

Olhers, reported in 2018 NGTR (1) PB 147, Para 10 is

reproduced as under: 
*

"10. Once the provision of the To'iin and Country

Planning Act, 1977 (hereinafter referred as 'Act') are

made appticable and in fuiherance thereto the

Development Plan becomes operative /t is

mandatory for any person to raise constructions

stnctly in accordance with the Plan and subiect to

the Development Ptan being sanclioned'by the

Competent Authoity. The competent Authority is

under statutory ohligation to take into

consideration the various slated factors belore

it sanction the Plans. The Plan must o t

not bes a routi. rrna ual

i:" I

:,:;i '
.)l

ft
ffi:

|,,.I
:i.i.

anner without kin tn cons tion
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environmental imaacts assessrrer, t thereof in

accordance with law

19. lt is humbly submitted that the project proponent

had submitted to the EBMP the Development Plan (DP) issued

by the BDA dated 5.3,2015 i.e. permission for scheme of

development of the project (not permission for construction of

building) and by relying upon the said DP, the project proponent

has sought for building plan and building license from the

BBMP. Further, in view of the above stated DP issued by BDA

it clearly discloses that there is nalla passing thro,qgh the

adjacent land in Survey No.57 and that 25 meters iuffer line

indicated to the extent of the said buffer line that falls inside the

projec't land. However, inside this 25 meter buffer line/zone

which is a prohibited area. permissions 
._ 

for$ proposed

development of 12 meters wide drive way and instillation of

gas bank/infrastructure for LPG piped line is approved.

ln fait the above said drive way of 12 meters

conlinues and passes through primary nalla as can be seen in

the DP and that the various portions of the said 25 meters wide

drive way falls inside the 50 meter buffer line on both sides of

the said 50 meter buffer zone. This 50 meters buffer zone on

either sides of the primary nalla is also a prohibited area and

\

i:

t

i- ri::;r.Eli-
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@
not an area of regulated activity. ln so far as 70 meters lake

buffer zone is concerned, which is also a prohibited area and

not an area of regulated activity, yet permissron for creation of

ramp and drive way was approved in respect of both Block

No.1 and Block No.2.

20. Similarly, the permission/DP also indicated another

nallah in Survey No.61/-l which is adjac€nt to Survey No.6112

and that 25 mtr buffer zone is indicated. However, inside this 25

meter buffer zone/prohibited area permission for I meters wide

i

:. V

q:J
ii.

,..i

,,1,

.:il

';.,.i.

l:,,

ii.'
,il

::t:'r,;i.j

il,i

Fire Driveway and installation of Organic Waste -Cgnverter

(OWC) and installation of gas bank/infrastructure for LPG piped

gas line is approved and on the basis of such a permission/DP

approval for building plan and building license from the BBMP

s
rs sought for. Because BBMP cannot issue any permission

including building plan and building license, contrary to the

directions issued by the NGT in Forw, undation's case,

judgment dated 4.5.2016 in OA No.2222014 which already

stated above.

ALTERED PROJECT AND LACK OF FRESH
ENVIRONMENTAI= CLEARANCE AND ITS NEXUS FOR
SEEKING PERMISISONS FROM BBIUP

21. ln addition to the permission/development plan

being contrary to the directions issued by the Full Bench of this

30

-,ffie'n,=
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q*
Hon'ble Tribunal in Forward Foundation's case supra, the said

development plan permitting the scheme of development for the

entire project is far greater than the extent for which

Environment Clearance is obtained and this is explained

hereinbelow. The impugned EC dated 10.1.2018 for the

construction project is for a total built up area of 1,28,193.9

Square Meters.

ln this background reference can usefully be made

to the latest decision of the Hon'ble Supreme Court of lndia in

the matter of M/s Goel Ganga Devetopers Pvt. Ltd. vs.:lt:lnion of

India in Civil Appeal No.10854 of 2016 and connected matters

decided on 10.08.2018 has clearly held at Para 14 as under:

'14. lndeed, the concept of FSI or non-Fsl has no

concern or connection with grant of ECtr!)The same

may be relevanl for the purposes of building plans under

municipal laws and regulations but it has no linkage or

connectivity with the grant of EC. When EC rs to be

granted, the authority which has to grant such clearance

is only reqiired to ensure that the project does not viotate

environmental norms. While projects and activities, as

mentioned in the notfication, may be allowed to go on.

the authority while granting permission should ensure that

the adverse impact on the environment is kept to the

minimum. Therefore, the authoity granting EC may lay

down conditions which the project proponent must comply

with. While doing so, such authorv is not concemed

ffi ,iw:ffi"ffiil'l fl' :i.

3.1

."
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oga\>-/
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ii

vvhether the area to be constructed is FSI area or non-FSl

area. Both will have an equally deleterious effect on

the environment. Cons ,m Il'es us eofalot
of materials like sand, qravel, steel, ass, marble

etc., all of which will imoact the environment. M,erely

because under the municipal laws some of this

construction is excluded while calculating the FSI is no

ground to exclude it while granting the EC. Therefore,

when EC is granted for a particular construction it
includes both FSI and non-FSl areas. . .. ..

(Emphasis supplied)

22. Applying the above said legal position to the facts of

the case on hand it will clearly demonstrate that in vitiw of the

said permission namely development plan (DP) issued by

Respondent No.4- BDA permitting a scheme of development is

as a result of altered project with change in the scope and

' _,i[
configuration which is different from the project c6n_ceived by

the project proponent in terms of the impugned EC dated

1 0.1 .201 8. The following table with facts and figures will explain

the above said facts:Jir.:.

.ir

'., i;

st.
No.

Particulars

Area

Number of units/

Area
measurement
in sq. meters

based on
Environment

Clearance
1 ,28,193.9

(Excluding Non- i

FAR Area

Area
measurement
in sq. meters
based on
Development
Plan DP

2,35,076.81
(FAR +Non-

FAR

1

2

1

i:,
t

ii

655 688
artments
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3 Total number of
paftinq spaces

877 758

4 Total number of
floors

2 basement
flools + GF +

20 upper flools

2 basement
floors+GF+20
upper floors +
tenace floor

5. Difference in altered project (area, scop€ and
configuration) br which NO Environment Clearance
is obtained.
Total arca permitted based on Development Plan
minus arca approved in the impugned EC:
235076.81 - 128193.9 = 106882.91 Sqm.

It is therefore clear that there is apparent violation of

Condition No.46 of the Environment Clearance on the one

hand, wherein Condition No.46 specifically st4es that

construclion activity shall be s,,icttu accordiiie with

aootoved site planllawut drawino annexed to the

envlrcnment cloarance (Conceptual Plan submitted to SEIAA

E at Page No.57/Annexure-A-3), while on the other#nd based

on the altered project as explained above

permissions,/development plan is obtained even without

Environment CleaEnce,for sucfi an attered proFct of dlange in

the scope and configuration of the project. Furthermore, there is

apparent violation of Condition No.s of the General Conditiors

of the EC and consequently condition No.6 is also relavant. ln

this background, Condition No.5 and 6 ol the Generd

Condition of EC 's reproduced as under:

.::1 ._,:

';:..iti:
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@

provisions of Zoning Regulalions, RMP-2015, Kamataka Town

&
and Cour ry Phnning Act, 1961 end diredions issued in

'5. ,n case ot any ch.ngqq in the s.aw of tho project, the

prcjecl poronent would rquirc a frcsh apqaisal by its

Authotf,y'

'6. futcealing hdual data or suDmissbr, of

fels€)tabric€,ted *ata and lailure to @mply with ary
of the @nditions nEntioned abow may tosttt in

withdEwal d this dearan@ and attact adion uncbr

the provistons ot Environmental (Prctections) Ac{,

1986.'

2i. Therefore, under lhese cirqJm$ances also and on
Ir;

the basis of sudr permissioryDP, BBMP has not grahted eny

sanclion of buildirE plan and building license and on account of

all above menliond cor raventions and non€mdiances of

\-:!r

lj'
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Fofivad Foundatidt's c€se supra BBMP has already issued the

afuresaid 'Stop work notice qrm show cause notice'dated

13.7.4r E.

24. Therefiore, under these fads and circumstari:es the

application daled 17.11.2017 for sandion of building plan and

building license is contrary to the Supreme Court decision

passed in the case ol Ritesh Tewari & another V/s. &ate of UP

r!k !

i
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Intr- iil i(
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and othe6 al Pan nos.32 to 3a, (2010) 10 SCC 6ll. Th€

relevant paGgraphs are reprodu@d as under:

'32 /t is boal that if an ot&r is bad in
rts .it nol oet sancblied a laler slaoe. A
subs€auent adon/devel@nent cannot valklate dn action

whbh was not tawful at its incef/.bo. for the rcasf,l that
lhe iilegality grikes at the t@l ol the oEter. ft vould be
byond the competu ce ot anv aut rodtv b vallc&,b
such an or&t. lt would be imnical to pemrt & rE,^jon to
roly upn a law, in violalion of whbh he has obtained the
banens........ 

i:
33. ln C. Albft Monis v. K. Chandnsekaran- aN O^'.
(2M) 1 SCC 228, this Coutt held that a dght in tau
exlsb only and only when lt has a tawfnl origin.

34. ln Mangat prasad Tamoti (dead) by L.Rs. v.

NaMd&shwar Mishn (cteacl) by L.Rs anO_ cS* poOSl S
SCC 422, this Coun held that if an oder et the initid
stage ,s bad in law, then all futth prwoedings
con*quent thercto will be non-eg end have to be
/,ecessarry sot asire. '

TH
XUNICIPAL NTi ACT. 1976 (KXC

25. ln view of the Zoning Regulations violations/Bufier

Zone violations and consequenfly non-compliance of the

provrisions of the Kamataka Town ancl Country planning Ad,

;i

,1

d

35
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1961, there is violation of Section 505(ii) of fl€ KMC Act, 1976

Sedion 505 of the KMC Act is reproduced belolu

'5(8. Erercise of poyrlers by a corpondon to be tn
corrformlty with tlrc oroyislons of he l(,,metaka Town

and County Pl tning A4 1961..

Notwithstanding anythiry contained in this Ad, a

@ryontion or any offrer or other authority requind by or

under this Act to exercise any oEw",r, or perform any

function or discha,ge any duty,-

(i) with regad to any matler relatitg to laN k!* or

bvelopment as d€frned in the Explanation to *dion 14

ot the Kamataka Town and Counw Planning Ad, 1961,

shall exercise s&11 pwer, or perfum such fundbn or

di*ha,ge st/ch duty with regad to such land use q
development plan or where there is no dowlownent plan,

with the @ncunenr;e ot the Planning Author f .

(i0 shall nol orant anv gefitission, aooroval ot sanction

reouired bv or under this Act to anv @rsoa if it
,€ra,es ,o env malt€,, in

with t,,e provisions ol the t<amtt8lka Town and

Countfl Planninq Act 1961 ls n&esseri anless

evidence in supptt of having complied with thi
pmvisc,ns of the s€,id Act E poducad by such Frson to
the sati{action d the cfnp'a,tion or the ofr6r ot othet

authorlty, ds the case may be."
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6
It is clear that because of the above said non-

compliances and violations, BBMP has not bsued building plan

I
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and building license on the basis

that are in violation of Zoning nst

f permission(s)

.e. Regulatbn

No.4.12.1 (ia) and Revised Master Ptan-20i5 (RMp) frarned

under the provisions of lGmataka Town and Country planning

Acf, 1Sl Cumulatively, there is non€mplianca of provisions

of Kamataka Tofln and Counw planning Ad, 1961. Hence

there is violatioo of Sedion 505 (ii) of KMC Act, i 976.

s PLAN
E

c AND lARrous vroLA"noNs OF THE
CONDITIONS OF THE EC

26. lt is humbly submitted that, in this conteld the

speqfic conditions of construction phase i.e. ConOitto f.tos,nZ,

46, 47, 48 and 49 of the Environmental Clearance (EC) is

application and are reproduced as under:

'42. The p@ject p,Dponent sha rct u* Khahb
lanc, il any for any putpose and keep availeble to

the goneftrl publb duly displayjng a board as,public
prcperU. No slructurc of any kjnd be put up in the'
Khanb land aN shalt be atroresled and maintainect

as grcen belt only.

45. The P@ponent shall take up the consttudion

activity only after obtaining NOC hon BWS&SB or

fi
:it l
,l;r

i,i: ;,oiujffi' iilI

any type
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cleatE,r?6e fmm lho @mpetent authority lor assurcd

suwly ol water as tho case may be.

46. fhe holect orcmnent she $sur€ at,6lt tlt€

coasiJ,udloa aclivitv is ut,ider,,,kea sulcfly in
eccord,,nce ylth the @gmved sf,la Dtenllevout

drawino annoxed to this E wirwrmen,,,t

Clca nce tellar. However, ,t ,ls sub/ocf to

compliarca to the poisions of local duthorities

rcgdding s€tbac*s, FAR elc., shall be adhered to-

47. The exigi,i€ waler body canals aN njakalwe

dnd othet dninage aN waler burd struclute shall

be Etained unaftared with due butrer llcrl€ as

appl:tcsbb and maintained under tree cov6i-.

48. The prcject ptoprant shall leave a butrer d 75

mete/s lroflt ar,e Lakes, 50 me.,P-,s frcn Prinary

Rajakalwe, 35 ,refars ftun *codary R4akaluve

and 25 meters tron Teftiery .*dXr,*" 
^

aox:r,tdan@ with the order of the Pr rcipal Bench ol
Hon'ble Nalinal Green Tibunal, l,lew Delhi clated

222 of 2014

in addition b sufficienl butror hom the

bubs in Awtdance of law. The buffer s'
maintained shall be develope<l as GEonbeft

ptantinsl/i/r irr,src1/rc,l^q{ r{xr*{s; {G
Neem, Akash Ma igo, Mahagoni, hongo, Kdamba

Fictts, etc., and maintained as g6en ben A/o

construdion activity shall be undettaken in the sakl

buffer zone.
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49. The natunl sloping pattem of the project site

other then the a,ea oxcavatecl for the puryose of

construdion of qnopofid builcling shall Emain

unaltorcd and the natual hydrology of the arca b
maintained as }il s fo ensure natural flow of gom

water.'

While Condition No.6 of the operation phase is as

under:

'6. The p@ject prwonent sha develop a minimum

of 43% of lhe total prcjed site i.e., minimum

21,667.7 sqm area ot green beft. The 
.WporlF-nt

shall undettako plentation of heavy- foliege,

indigenous t/oes specres such as Mahagoni,

Honge, Neem, Akash Ma ige, Kadamba, Ficus and

Ashoka, etc., at an e$apement of 3 mtrs x 3 mt's

i:e. 1111 plants/hoctare . *

27. As already explained above, in addition to viohtion

of Condfion No.45 of the EC, th€re is apparer violation of

Condition No.46.b€cause the DP dated 5.3.2018 issued by the

BDA is charly at variance with the conceptual plarvdrawingE

(Annexue-ff3, Page No.57) submitted by the prci€,ct

proponents before the SEIM for obtaining the EC. lt is

lherefiore clear that the projeci prorcnents have mis-

represented before different public authoriti6 and have

oblained different permissions.

:,
i'
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28. lnsofar as violation of Condition No.6 is concerned,

the following asp€cl of tt€ matter is relevant. ln this

bad<ground, the application form submitted for obtaining

consent from the Pollution Control Board daled 10.1.2018

(c!,ns€,nt fee pad on 11.01.2018), is produced by the projec{

proponent along with their Reply at Annexwe R4 (pages 271-

279). The said doo.tment dearly states as under

'ltue hareby apply fot the Consent lor

Establishment for the new P,opo*d Residenlial

Apanment Pmject, @nsiiling of various Residential

buitdings and facifties for other rcquhed fiTenities,

under Section 25 of the Watet (Ptwentbi & C@trol

of Po ution) Ad,, 1974 (6 ot 1974) for estaHi$ing or

taki anv eps for establishment ot idudry /
openlbn pqggss o/ any trcatnant and disryal

syslem lo bring into use an! new /'dtEed for tle
digharge of *wage / tnde efrueii or anlimte to

make di*hargo d sewago / Aade efruent fiom

landptemises owned by l ls Wonder Pfti*E
Development M- Ld., @nsent for the glf!&@
201& the dher relwanl intormation is given below:

16(c) Nature ot plantation cafiied
out (attach Agticuftwal
Managament plan pwkled/
Ptopos€d)

Lasnq Shn Ds,

Hortbultunl &
Omadrental Plads

as per Lad*ape
Pldn.'

_f

ao
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Further, at Serial No.29 (Page No.279) of the above

said consent application is reproduc€d as ufiler:

'llwe tufthq declarc lhat the above fumished

infomation is true & coflect to tho best ot m'y/our

knowl€dge. I am awaro tha! env wrono infomatton

tumishad. is ouni$a e under sedbn 44 ol lhe

M"

Hence, it b clear hat on the one hand inespecliv€

of what is stated al kial No.16(c) before the Pollution Control

Board, is contrary to the requirem€rts al C.andition /Vo.6 of the

impugned EC, while on the other th€ proiect proponehts have

fumished wrong information before the Pollution Control Board.

ln fac{, the proposed developrnents are contrary to all the

above said conditions of the EC and that the construdions that

is canied out in the proie€t hnds, incJudirp gro-unCfiweting is

also contrary to Condition No.49 of the EC as lrrell as Section

300 0f the KMc Act.

29. Under- all these fads and circurnslan@s, it is dear

that BBMP has taken all appropriate measures and steps for

protdion of environmefit and ecology ih the context oi

municipal lavys ard precautionary principle, l-lence, BBMP is

not responsible for payment of any comp€nsation that is

claimed agaiBt BBMP in the above case and on behaf of

BBMP there is no non-adherence to staMory duties. lt is also

{1

ri:
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clear that BBMP is promptly complying with the judgment in

FoNad Foudationb cas€ as well as all the lau6 an force.

Hence, th6e facts and cirqJr*stances will also explain that

reliefs clairned againsl BBMP does not arise.

30. lt is submitted that any other averments contrary to

what is slated herbnabove by the BBMP are hereby denied by

the BBMP.

PRAYER

It is therefore humbly prayed that thls{ Hon'ble

Tribunal may be pleased to: - i.

a) RejecUdi$niss lhe Appeal insofar as it rElates the

Respondent No.$BBMP.

b) Pass any other order (sydirec-tion (s) and gfrts as thb

l-lon'ble Trihrnal may deem frt and properin the faAs anO

circumstances of th€ p.6ent application.

Date : 5 .09.20i8
Place: l{ew Oelhi

DRAWN AND FILED BY:/l
,/99u''r:rl

oARPAN KM
I-AWLINKS, Basement C47,

Ntaamuddin East, ],lew Delhl - 110013
Advocate for the Responderft No.'BBMP

a',1,

41
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BEFORE THE NATIONAI- cREEN TR|BUNAL qsl
PRINCIPAL BENCH AT I{EW DELHI

IN

APPEAL NO. 5{of 2lr8

IN THE IIIATTER OF:

H.P.RA,ANNA Appethnt

Versus

Union of lndia 8 Others R6pondent3

AFF

l, K.D Deshpande, Age : Major , SVo Daso, Head of the

Legal Cell and Delegated authority of Commissioner Bruhat

Berpaluru Mahanagara Palike (BBMP), NR 6quare,

Corporation Circle, Bangalore-56000l, Karnataka, ai' nereUy

solemnly affirm and state as under.

1. That BBMP is R6pondent No.s in the above mentioned

appeal and conversant with the facG and circumigtefc6 of the

matter and competenl to sw€ar to this afrdavit.

2. That lhe acconpanying Reply has b€en drafu by our

counsel on instructions and I have read and understood the

contents of sarne and nothing material has b€en concealed

thereftom.

3. That the accompanying annexures are true copaes

HfAT' cErr
hE0rlt!Ldr enhh
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VERIFICATION

l, the above named doponent do hereby verify that tho tacts

montioned in he affidavit are true and cofiect and no pad

thereof is false and nothing material has been coocealed

therefrom.

Verified at .g++:l-{on this ..3.10ay of September 2018.
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REPORT OF THE JOINT COMMITTEE IN APPEAL NO. 54 OF 2018 (H.P. RANJAI'IA

VS UNION OF IND ONSTITUTED BY HOH'BLE NGT, PRINCIPAL BENCH

NEW S ORDER DATED .09.20

I. PREAMBLE

1. This issue pertains to M/s Wonder Projects Development hn. Ltd which has obteined

Environmental clearance (EC) by the state Environment lmpact Assessment Authority (sElAA),

Kamataka vide No. SEIAA 114 coN 2017 dated 10.01.2019 for coastruction ol "New Residential

Euilding project at survey Nos.612,62 & 6u2, Kasavanahalli village, varthur Hobri, Bengaruru

East Taluk', Bengaluru Districl.

2. The proposed project involves construction of new residential building on a plot area of

50,382.91 Sq. Mtrs. The total built up area is 1,29,193.9 sq. lvltrs. lt consists of two residentiat

bloc*s having 2 Basements + Ground Floor + 20 upper Floors with 65s units. Total parking space

proposed is for 87 Nos. of cars. Total water consumption is 534 KLD (Fresh water + Rerycled

water). The total wastewater discharge is 4g2 KLD. lt is proposed to construct 2 sewage

Treatment Plarts with capacity of 210 KLD & 280 KLD. Ihe Ec is subjecl to specified conditions

during the clnstruction and operation phases, apart from general conditions.

3. On 09.04.2018, one Mr. Ranjana filed a case vide Appeal No. 54 of 20i8 in Hon'bte NGT,

Principal Bench (ll) against the Ec granted by SE|AA" K€maEka to irus. wonder proiects

Development h^ Ltd with respect to Tower 1 of the project.furej Reflections".

4. 0n 11.03.2019, oA No. 281 of 2019 was filed by lhe Mahadwapura parisara samrakshne

Mattu Abhirudhi samiti (MPSMAS) in Hon'bte NGT, principal Bench (t) relating to a joining

properties petuining to Kaikondarahalli Lake whidr does not pertain to tre lands derveloped by

the projed proponent i.e., M/s. Wonder Projecb Development pvt Ltd. 0n 17.072019, Mr.

Rajanna filed another case in oA 6022019, since he projecl pmponent have launched another

phase in the project whict is Tower 2 "Godrej Lake Gardefls'. since the aforesaid three cases

were p€rbining to tie said f€ikondarahatli Lake, the Hon,ble NGT Bench ll on 1t.Ol2}1g
trdnsfened he Appeal No. 542018 and 0A No.602m)19 to Bendl-l whidr was befure Bendr ll

since the oA No. 2812019 whid was fired on II.03i019 rvas arso p€daining to the

Kaikondarahalli Lake.

5. 0n 17.07.2019, an apprication was fired by H p Rajan* beforc the Hon'ble NGT Bench-r

seeking appointment of Joint Commitee with respect to Appeal No. S4n01g and 0A No,

6@n019 whercin on i9.07.20i9, the Hon,ble NGT was pleased to eppoint Ministsy of
Environment' Forest & crimate change (MoEF&cc), Karnatde state poflution contror Board
(KSPCB) and central polrution control Board (cpcB) as he Joint cornmitte€ for inspedion of the
hnds pertaining to tha pmiec-t progonent.

I
\q--
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6. 0n 18.06.2019 an applic€tion was fired by The Mahadevapura pansara samratshne Mattu

Abhirudhi samiti (MPSMAS) in 0A No. 281D019 ior appointment ot Joint committee, wherein

the Hon'ble NGT was pleased to appoint Bruhat Bengaluru Mahanagara palike (BBMp), Bangalore

Development Au$ority (BDA), r.amataka state poflurion contror Board (KSpc8), State

Environmental lmpact Assessment Authority (sElAA) end central pollution control Board (cpcB)

as the Joint committee for inspection of the adjorning rands of Kaikondarahalri Lake in sy No.

7111, 7A1, 7A2, 74158 and 23. lt is important to note that tho lands pertaining to Appeat No.

54120'18 and 0A No. 602/2Ot 9 was not part ol the said case 0A No. 2g1t2}1g.

7. The Joint Committee constituted in 0A N0.2g12019 filed their report on Z3.Og.2O1g
(which mav be refened as the rirst reoort) with respect to rands invorved in the case i.e., sy No.

71n,7A1,72n,7il59 and 73 amund Ktikondaraha i Lake, however the said commi[ee in its
reporl has made an observation with respect to the rands invorved in Appear N0.54/201g and 0A
No. 602019 which is as follorys:

SY tlo' 62 Al{D 63 FALLS UNDER La(E BUFFER AREA: As there is separate oA 602n0rg q1

this project, the same wi!! be inspected by lhe committee as Nr the oder dated 1g,7.201g end
sepente report wi be subnifled by the @mmittee.

8 0n 03'02.2020 the Hon'bre NGT based on he report fired in 0A N0.281/2019, passed the
order in Appeal No. s4 of 2018, 602 of 2019 and 281 of 2019 and quashed the Ec of ii{/s wonder
Proiects Deveropment PvL ud without considefing he ract that the committee formed in Appear

No. 542018 and 0A No.6022019 were yel to lile their reporL

9. 0n 14.022020. being aggrieved by he cancellatjon of EC by Hon,ble NGT, he project
proponent prefuned an Appear before Hon'bre supreme court of rndia in civir Appear No.
1713n020 chalrenging the order of Honue NGT mainry on tre grounds that $re Hon'bre NGT has
passed the order based on the repoft fired in 0A No. 2g12o1g whereas he repoG of the Joint
Committee constituted in Appeal No. 54201g and 0A 602019 were yet to be filed.

10. 0n 02.03.20fr, the Hon'bre supreme court was preased to admit tre said appear and
directed the Joint committee appointed in Appear No.5rrp01g and oA No.602019 to submit its
report with respect to the said rands pertaining to th. proiect pmponent before the Regisrry of
the Hontre supreme court and accordingry the Joint committee in Appear No. 54p0tg and 0A
602019 submitted its report in rhe Hon'bre supreme court on 14.0r.20N, (which mav be
refened as the second reoortl. Ihe Hon'ble suprema court passed its final order on 11.0g2020,
wherein it observed that the'Honae NGT did nd haw ue benefit of tt' wd rwn,t of EE
Joint c'nnitt* in (x No. 6021il19 wttictt was fiM for rhe firct tine 

''/,oE 
aE Hdrble

$tprene coutf. rn uBt view, it vr6 appropfiate hat the ordef of fte Trifuna! be set aside, aId
the Tribunar reconsidor ure appsd after takirq into consideration he seco{d rwst of he Fint
committee and that th€ EC wourd remain subj.ct to he fr€sh dscision to be tdren by he
Tribunar' Accordingry, tl' matter was tak'n up by he Tribunar on 20.082020 for hearirg h hc
light of tre judgment of Sre HonUe Supreme Court dated 11.082020.

2
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1l Hon'ble NGr obse ed her the majot issue that has been raised on behatf or rhe appeltant
is that there was no proper appraisel ry he Exryrl Appraisal Conmi ee (EAC) as pet
Enironment rmpacr Assessnent (EtA) Norirication darfl r4.09.2006 and gnnt of Ec was ieted
on account ol the project being wrongly treeled es Catgoty B under enty g (a), inslead ol
category B-1 under entry 8(b) of the schedute ta the 2006 notilication and also being in viotation

of stalutory reguhtions leid down with respecl lo buffer zone undet lhe 196l Acl end lhe
statutoty requiements of the weuands (consemrion and Management) Rures, 2017 (weflends

Rules,2017).

12. There is no proper and edequate disctasurc in Form-l with regarct to area being eco

hagile- comptete disdosure about lhe water bodieslwedands has not been giwn in the said

epplicalion. The erte af construction has not been conectty des$ibed and ewlvated by SEIAA,

Kametake in violation of pinciples taid dom by the Hon,bte Supreme Coul in M/s Goel Ganga

Developers M. Ltd. (supn). SE/A  uas atso not miodfut of the mandate of the weltands Rutes,

2017 end the judgment of the Honhte &rweme cwrr in M.K. Barakrishnen and o^.. v. Irnion or
lndie aml ars. Reference has been made to 'National wetland A as' prepared by the MoEF with

the ass,3tance of the Space Apptiation Centre, lndian Spae Research &ganiation (|SRO) and

Remote sensing Agpliation centrc wt enin kikondanha i Leke has been identified as e
wetland. Extrads ftom the A as hat? Men filed on 2s.0s2019 by the apprbil with tA ss2l20lg.

The Map annexed to the Nationa! Wetrand Atlas, (Annerure A-f) pnminentty shows the

Kaikondanhelli Lake.

13. fhe second rcpot7 is contn,y to the fiN repod dated 23.09.2019 fited in OA 2g1a0tg

though lwo authoities of lhe Commitlee in the repod are common. The repad is also against the

counter aflidavit filed by BBMP betore this Tribunal. N against the repod deted 23.0g21lg (in

0A 281n019), frnding the pmject to be within the buffet zone of the lake, the second report (n

0A 6022019) holds to he contraty. The representatives of CPCB and State pCB are common in

both the Committees. ln the fiN Committee, EBMP and BDA were included but in the second

Commiftee SEIAA, knataka and MoEF&CC were included, aperT fron CNB and the StaE rca,

without BDA aN BBMP.

14. The t n re,E,ds subnitted by the tryesf,ttatives of the statuw ?uthwities need to be

reconciled end if tncessaty, a larget Cmtmittee @nstituled with senior rryesttatives of the

concemel departnents, to $n dD mafter beyfid cont oyersy. Morcaar, dE sac,dd '?'/pafi

assumes that the lake in queslion is not a wetldnd and tle r*ticlions of ilE Weqend Rufes do

nol apply to tlrc entire eta ol the pmiect whi& findng may be in anflid wih tltr- Atus $epad
by the MoEF&CC. lt has bF"n obse,ved by tle Conmittee &,al tllf- Wilad Rnes stwrtd fu
lo owed. fhe n*s ESuirc de/marf,Itiot, with relererr€ lo lhe flood frne, thklr k nd shown to

have &een done q ansiM. fle @recl sbc of flE ptqectr needs to ba damtmd as per

paraneters in Gd Ganga jdgnen[ xryra so that lf tle ata k Ewe flpn ,.S Ecs s+ m€ters,

apwisl b efiid Nt as per ategffy &l and not as B 6 fus &en e, ** 
\Y-
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15. S,,hce lhere is a conftict in the reports deted 23.09.2019 in OA 2gln019 and second

repoft in oA 60212019 dated 14.07.2020 and in both the reports cpcB and KSpcB are parlies.

MoEF&cc and 9EIAA are also not in second rcport. stand ol BBM| before this Tibunal is against

the secoN ropod. According to witten submrsslons lited by BBMq on 2r.09.m20 lhe project

proponent has iolated stetutory requiremenls and accordingty, Hon,bte NGf vide ils order daled

08.09.m20 in Appeal No. 54 of 20IB sought an independent report by anolher Joint committee

which we now constitute. The joinr committee wilt comprise apart from rhe representarives ol rhe

four authorities represented in the commilree which has given seand reporr, frve othet
authoities/lnstitutions need to be invotved. BBMp and BDA were party to rcport dated 23-g.20rg,

they need to be invotved to reconcite the two reports. Nominee or tnigaaon & Ftood contrar
Depaftnent GovemffEnt of kmataka and nominee of Revenue Depafinent, Govemment of
Kametake ere rcquired for demarcation of mean high flood tevet as per the wettand Rules.

Kamalaka s'tate weuand Authotity is to be edded for rerevant expertise. Thus, there w t be nine
(@) members in all- The nominee of the MoEF&cc wirt be the coordinarorDhaiman of the
commiltee who, in he circumstances, shou/d be of the tever of Joint secretary or equivatenl The

committee wifi be at ribeiy to invorve any other expeftlinstitution. lt wi be oryn to hold meelings
by video cuierencing, if so decided but it may visit the ,,te, look into the eartier reports and the
above points, particatarty si*- of the project, camptiance of stetutory rures retating to b)frer
mnehyetland and fumi* its repoft within two months of ils fitst m*ting.

Accordingly, in pursuance to the directions of the Hon'bre NGT principar Bend (New Derhi), this
Joint committee has been constituted for submission of a factral reporL Further, for the sake of
brevity' he issues that have been deart crearry in detair about the pro,iect in the reports of the
eadier Jo;nt c,ommittees constituted in 0A No. zg1 of zolg and 602 of 2019 have not been fully
reiterated and wherever essential and required, the key aspects have been suitably incorporated

in this report of the Joint Committee.

\q--
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t. coMP ITION OF TH E JOII{T COMMITIEE

As per directions of Hon'ble NGT, Principal Bench, New Delhi vide its order dated

08.09.2020 in Appeal No, 54 of 2018 and linked mattsrs MA No. 4gZ02O in 0A No. 602n019 a

Joint Committee with the following members was constituted (Annerure-ll:

S. No Name Designation

Shri. Kaushlesh Pratap Regional Officer

2

3 Shri. Vrjaf<umar Gogi, IFS

Dr. H.R. Mahadev, IAS

Pr{ncipal Secretary to

l{omin6o / Reproscntative

Deparlmsnt

Chairman o, the Joint Committee

and Representativ€ of MoEFCC

lntegrated Regional office (lR0),

Bangalore

Represefltative ol

Kamataka end

Wetland Authority

Minol

ReprBsenlative of BDA

Govemment (Ecology

and Environment),

Forest Ecdogy and

Eflironment

Deparunent

Represenbtirre o,

lnigatjon and Ground

Development Department

Additional Director of Represenbtive of BBMP

Town Planning

Representative of KSPCB

I

I

F
l

i

S ngh IFS

AA,SE

Kamataka

4

(Subsequently replaced by

Shn. Bnjesh Kumar, IFS

due lo tnnsfer ol Shi.

Vjaykunar Gogi).

Shri. H.L. Pnsanna

Shri. R Prasad

(Suhequently replad bY

Shn. H.N. Raghu due to

tensfer of Shri. Pnsad)

Water

5

b

7

5

Commissioner

Engineer-in{hiBf

Chief Environmental

0tficer

Shri. M.K Prabhudev

Representative of CPCBMditional Director /

Scientist-E

Shri. G. ThirumurthY

(SubseryentlY rcd@d bY

Snt. &wnYl, Soenasl-D

due to llanshr of Slri-

fhirunutthy)

Representative of Departnent of

Revenue (Land Racords)

Survey SupervisorShri. David DoraswamYI

Co,0pted Member from IR0,

trroEFCC, Eangalore

Joint Direclor

Sdentist-D

II Dr. Mureli fuishna

\q/
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Pursuant to constitution of the Joint Committee, the lirst meeting of the Joint Commiltee was

convened through video conference oR 23.12.2020 (Copy of the Minutos of the First Meeting is

snclosed as Annerure-z1 and during the videoconferBnce it was docided to underlake a site visit

to the proiect site to uflderstand ths issues in greater detail. Pursuant to lhe site visit,

communlcations were sent to all concerned agencies/ departments to provide latest status and to

provide specific inpuu information relating to their department (Minutes of site visit are enclosed

as Annerure-3).

ilt. sPEcrFrc rNFORMAIIOT'I SOUGHT FROMV IOIJS DEPARTMEl{TS FOR RECOI'ICITATION OF

s.N0

BOTH THE RTS lN 0A ito. 281t2019 Al{D 6{'22019

As per the directions of the Hon'ble NGT, the Joint Committee tried to reconcile the

information relating to each Departrnent / Agency to understand 0re facts of the matter and

accordingly, the following specific information was sought from sach Department:

DEPARTMENT

Revenue What is the Buffer area from the lake to Block-l and

Block-ll?

What is the Butfer area from centre of the secondary

nala to Bloct-l and Block-ll?

\^lhether approval was accorded for construction of a

box drain for flow of water in he secondary nala or for

usage of Kharab land in the projed site and whether the

same is in consonance with the existing Rules/ Acts in

force.

Whether the Kaikondarahalli lake has been notified as

WeUand or Not?

What is the maximum buller area to be left lrom the lake

if the lake is notified as a Wetland area and what

aclivities are permifted within buffer area as per Wetland

Rules ard also considering Justice Balakrishnan verdicP

What is lhe maximum water level of Kaikondarahalli lake/

height of fle bund and what is the maximum water level

obserwd during tast 10 years along witr dire.tion ot

flow of water tom lake as per Rule 4 (vi) of WEtand

Rules 201n

To conlirm whether any constuction tsnporary/

permanEnt nature undertaken in buffer area?

Whether adequate buftr distanc€ is maintaird kom

lake periphery to Blo.ft-l and Block-ll as per Rule 4 ol

We[and Rulss.

BBMP/

Depa(ment

2 WeU ntylAuthoand

gationBBMPi Minor lni

and Flood Control

6

It{F0RMATI0N/ CtrARlFlCAT!0N S0UGHT

1
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J BDPU BEMP . Whetirer building permission accorded for constructiofl

of Block-l and Block-ll or not? lf permission is accorded,

the details of the same.

. To c-onfirm th€ size / tolal area ol the proiect (Both FSI

and Non-FSl) area of two towers cumulatively.

. Whelher EC obtain€d and details of EC along with its

validity

. Whether EIA studies were required or not during the

appraisal 0f the proiect (81/ g2 c€tegory) based on EIA

Notification 2006.

. Whether CFE obtained or not and if yes, details of CFE

along with its validity.

4 SEIAA

5 KSPCB

7
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SE0MvARIOUS AGE r{ctES P0t
CI-ARIFICATION IS PROVIDED;

F

ol

I{E ISTANCE F E PE c0 U T

Compliancs by Project Authorities

H

ts.N Relevant Statutory Provisions, Horms I starusoi

1

II
F

As per Environmental Clearance (Ec)

accorded by sElM, Kamataka vids No.

SEIAA 114 CoN 2O1T dated

10.01.2018, Specific Condition No. €,
a minimum buffer of 75 Meters from

the lakes should be left in the project

site,

. ln accodance witfl the Order of Hon'ble

NGT, New Dethi dated M.05.2016 in

OA No. 222 ol 2014, a minimum buffer

of 75 Meters from the lakes should be

left in the project site.

As per the Judgement of Hon'ble

Supreme Cou( of lndia in Matter

relating to Mantri Tech Zone (Civil

Appeal No. 5016 of 2016) a buffer zone

of 30 meters has to be left from lake

periphery.

As per lett* 
- 
lto. mf_nrctnersngn}lg-z}:

daled 02.02.2021 roceived along with survey

map kom Assistant Direcl,or, Land Records, :

Government of Ktsrnataka it is noted that a

measured distance of 7.45 is left from lake

periphery to BlockJ and a measured distance of

79.40 m is lefi ,rDm Bloct(JL Copy of the letter

is enclosed as Annexurc-4.

I As per BBMP letter No. BBMP/ Addl.Dir/ PR /54

l2O2O-21 da,(,d 10-02-2021 it is noted thar

"There is t/aikondarahalti teke on the Norlh-

Eestem Side ot lhe $ojecl While awding to

he building Nrmissbn 75.N ntrs buffer is

reserved from the lake boundary of the

Kaikondarahalli hke to the BlockJ and Block-tl

of the project as per NGT Oder dated

A.A5.2016 and also as per R*idential

Development plan epproved by Plaoning

Authoily'. Copy of the letter is enclosed as

Annerure-S
As per Bangalore Development

Authority (BDA) Master Plan 2015 it

stipulates a buffer area of 30 meters

around the lake.

' As per Judg€ment of Hon'ble Supreme

Court in M. K. Balakishnan case (WP

230 ot ZJl01l a minimum buffer of 50

meters has to be left if it is a WeUand.

Considering the official records made available by various Statutory Agencies namely Revenue

[bparfn€nl, Bruhat BangalorB Mahanagara Pa$ke (8BMP), Wstand Auftority (Departnot of torest,

Ecology & Environment), Report of the Joint Committse in 0A No. 602/ 2019 and dso keeping in

cognizancc of diredions of Hon'ble NGT in 0A No.2D. ol 2014, Master Phn Al15 prepared by

Bangalore Development Authority (BDA), orders of Honble Supreme Court in Mant l Tecjr Zofle matter

REIIARIGi OF THE JOII{T COMMITTEE

I \w--
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and Verdict of M.K. Ealakrishnan, the Joint Committee states that M,b. Wonder projects Development

Pvl. Ltd has not violated any buffer zone norms from th6 lak6 periphery and have adequately

maintained a butfer distance 0f more than 75.00 meters from the lake periphery to Blockl and Block-ll

which is a maximum threshold under any of the aforesaid statutory provisions. turther, during the

Joinl. committee lnspection held on 08.01.2021, no constructions of oither permansnt or temporary

'ruture or no compound wall too have been notBd in the 25.00 metors butler zone from lake periphery

to Block{ and ll.

B. SIZEOFIHEPROJECT

Relevant Stautory Provisions I

Horms

Status of Compliance by Prcject Au0roritiesS.o

2 As per Environmental lmpact

Assessment (ElA) Notifi etion

dated 14.09,2006,

Environmental Cteannce (EC)

needs to be obtained for

building / construction

proiecw area development

pmjects and to\,vnships under

I (a) and projects with buitt

up area more than X),000

Sq.Mtrs and less than

1,50,000 Sq.Mtrs under 82

Category and projects with

built up area more than

1,50,000 Sq. Mtrs under 81

Category, whidl d$ needs

conduct of EIA Studies.

As pa the orders of the

Honble Suprcme Court of

lndia in Goel Ganga case

(Civil Appeal No. 108312016)

khen EC is granted for a

partia,lar constnrdion it

includ* boh FSI and non-

FSI iurirs. As hr as

environmental larw are

qrncerned, all corelBd

. As per lhe Environmental Cbannce accorded by SEIAA,

Karnataka Vide No. SEIAA 114 CoN 20'17 dated

10.01.2018, it is noted that toH built up area ls

1,28.193.9 Sq. Mtrs and the same has been reiterated by

the Department of Ecology and Environment vide their

le[er No. SEIAA2EM2018 dded 01.m2()21 Furlher it is

also clarified that this appraisal was done based on the

intormation pror4ued by PA in FormJ as in lGmataka no

mandatory pre site visit is being done by SEIAA prior to

issue of EC. tt is also stat€d hat if the shafts and cut out

areas are added, the gross built up area is 1,2g,193.90 +

12246.40 = 1,4Mm3O Sq. Mtrs which is tess than

1,50,000 Sq. Mtrs and accordingly, the proiect falts

under 82 Category which does not requirc mandatory

EIA studies. Copy of tle letter is enclosd as Annerure-

b.

. As per BBMP lefier No. BBMp/ Add.Bt tpP. til mn_21
dated 10.02.mX it is rpted tlat BBMP has accorded

building permission hr Bld(-l ard Block-ll as under:

Daed
BneirE

Ponrls6lotl

9

llocts Tohl &m
u! &ra

(SC. Itrs,

FSI ele.

lsc.
frsl

f,onfSl
atea lsq

ts)
ul!ib
lio, of

6111&n {4739.99 1667E.73 265 30.@.a)18

I 642431 4593829 r&ma05 360 28.62019

IOTAI usGl.05 9097ii28 tiEt4.?8 d!5



construclions, which is not

open to the sky is to be

treated as built up area in

terms of EIA Notification

dated 14-09.2006".
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. As per information received from Bangalore Development

Authority (B0A) vide its tetter BDI/COMMR/EM/EO-3/r-

205n020-21 daled 01.02.2021 (Enclosed as Annerurc-

7), it is noted that Development Plan has been approved

by BDA on 07.03.2018 for construction of a residentiat

building in an FAR area of 1,27,149.25 Sq. Mtrs.

. Further, the Joint Committee constituted in 0A No. 602 of

2019 in its report at Page No.29 made a comparative

table of permissible Floor Area Ratio (fAR) which is partly

replicated belorff

Remarks of the Joint Commiflee

NA 1.895

FAR (8uilt Up

AreB) M'?

r,28,193.90 1,25,663_06

considering the official records made available by various shtJtory Ageocies namely state

Environmental lmFct Asses$nent Auftority (sElAA), Bruhat Bangatore Mahanagara patike (BBMP),

Bangalore Development Authority (BDA), Report of the Joint commitee in oA No. 602 2019 and also

keeping in mgnizance of directions of Honue supreme c,ourt in Goel Ganga case (civil Appeal No.

108542016) the Joint committee states ttllat M/s. wonder projects Devetopment pvt. Ltd has not

violated any built up area norms and appraisal of the proiect was done conecfly under 82 category,

wherein projecls with built up area less than 1,50,000 sq. Mtrs does not require EIA studies. Further,

this commiftee is also of the view that all the concemed agencies are suitably empowered to take

appropriate punitive action during construction/ operational phase if any deviatjon or violation noted

and PA needs to construct the proiect st ictiy as per BBMP SarEtion Phn.

Pa'liEtlars 0eYelopoent

Ptar of 80A

EC by SEIAA Building Plan

ol BSMP

Permis$ble

FSI / FAR in %

2.25

1,27,149.25

No. ol Units 688 555 625

10
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C. KAIKOiIDARAHATLI LATE AS WETI.A}IO ATID MEAII HIGH FLOOD I"EVEI

Relevant Stafutory Provisions/ lloms Status of Compliance by Project Aulhodti€sS. t{o

3

. As per the information provided by

Wetland Authority (Department of

Ecology and Environment), K,arnataka

vide its letter No. SEIAA2EAA 2018

dated 01.03.2U1, it is to note that

Iuikondarahalli Lake is a wedand as

identified by SAC (Space Apptication

Centre), Ahmedabad in their WeUand

Atlas. lt is one amongst the lakes in the

Provisional lnvefitory of Wetands

submitted by the State Govemment to

the Central Govemmenl However, it is

to note at as on date Nailondarahalli

lake is not ed as Wetlend .

As per letter No. ADLR/0therY39l201g-20

daled 02.02.2021 received along with

survey map from Assistant Director, Land .

Records, Govemment of Kamataka il is

noted that a measured distance of 7.45'

Mtn is left from lake periphery to Block-l

and a measured distance ot 79.40 Mtrs is

left from Block-ll. Copy of the letter is

enclosed as Annerure.4

As per Judgement of Hon'ble Supreme

Court in M. K. Balakrishnan case (WP 230 of

2001) dated, 03.042017 a minimum buffer

of 50 meters has to be lefl if it is a Wefland

and the same is complied in $is instant

case even though l.uikondarahalli is not

notified as a Wetland.

As per the information provided by the

Depertment of Minor lnigation vide its letter

No. EIC/IA-ZAE. 1/NcT n02G21 1524 dated

25.02.2021 (enclosed as Annexure{) and

communications fTom BBMP vide their letter

No. EE-l/ Lakes/ PU 1.25n020-21 dated

n.N.2vzg and CE /LAKES tPR l10i2tn2y

21 dated 25.02.2U21 (enclosed as

Annerur?g) the foRowing is noted:

Fufl Tank LR el (FfL) is 079.$7 M from
MeBn Sea Ls,el (MSL)

Max Water hvel (MWL) of Kaikondaraha i

Lake is 880.207 M ftom MSL

Top Bund Lwel (IBL) is 881.lo7 M trom
MSt

Flood tsvd wi[ be in bcdweeo m artd

of Nafltondarahafli t le.

11
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further, it is also noted that water ouuet of the '

fako is on the Norlhern side and since lhe

,ect is on the south'eastern side of the lake,

lhe chances of water overflowing in the project

site are very remote. As per inlormation

provided it has been noted that in the last 10
I

lears, the lake water has flever breached lhe

bund level on the SoutlFEastern Srde and as'

iler requirement floject proponent has r

imaintained an adequate buffer of more than'

0.00 Mtrs from the mean high llood line

I

I

iurther, level of fte bund is 881.467 Mtss
I

from MSL and Flood Line is 0.90 lretets
i

bbove the Foll Tant LevEl (i.e., 0.90 +

[79-307 = 880.207 Mtrs from MSLI.
l'

REi'ARIG OF IHE JOI]iIT COMMlrTEE

Consideriq the official records made available by various Statutory Agencies namely State

Environmental lmpact Assessment Aumority (SEIM), Bruhat Bangalore Mahanagara Palike

(BBMP), Departrnent of Minor lrdgalion (Ml) and also keepirE in cognizance of diredions of

Hon'ble Supreme Court in M.K Balakishnan (Writ Petition No. 230 of 2001), th€ Joirt Committee

states that i,l/s. Wonder Projeds Developmert F/L Ltd has not violated any buffer zore norDs and

have Ieft an area of more hen 75.00 meters from lake periphery whict is more thafl required

distance of 50.00 Mtrs ftom the Mean High Flood line and it has also been noted that PA has made

appropriate dedaratiorE regarding existence of Kaikondarahalli Lake at 75 MEs and llarlur/

Kasavanahalli Lake at a distance oI 0.80 Krns in tonn-l during submission of their applicatjon to

SEIAA for EC.

The Joint CommitEe noed that lGikondarahalli is not notlfied as Wetland as on date atld in case

had it been notified also, a distance of $ meters has to be lEft as bufhr zone, whidr tE Project

authorities have also comdi€d. Further, the Joint Committee also noted hat the Mean tlood Line

level of Kaikondaralulli Lake is 880287 Mtrs whidl is less than he top lwel of the burd (881.t107

meters). As ttre direction of waterflow in the outle* is towards Northern side, the dances of water

flowing in South-Eastem direction is !/ery remote and as per hst 10 years data, this lake has never

breacted he bund levet in Ure Souh Eastem side. lt is dso noted that projed proponent has

complied to the requirement of mainhining a buftr disla|ce of more han 50.(x) iiltrs ftom the

Mean High Flood Line by way of mainhinirE a bufter distaffe of more than 75.00 Mtrs.

u

12
\L--
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D. I(HARAB LANO IiI ITIE PRUECT SITE

Rolevant StaMory Provisions/ Norms

. As per Environmental Clearance (EC)

accordbd by SEIAA, f€mataka vide No.

SEIM 114 CON 2017 dated

10.01.2018, Specific Condition No. 42,

the project proponent shall not use

Kharab hnd if any for any purpose.

. As per official records it is noted that

an area of 13 Guntas (1315.229 Sq.

Mtrs) of land in the proiect site is

Kharab Land.

1423

Slatus of Complianco by Proj€ct Authorities

Tho Joint Committeo noted that BBMP vide .

its letter No. CE/SWD/PFy1/O2017 -18 dated

02.08.2017 has accorded permission for

construction of U type RCC drain and 2 No's

of RCC box culverts on Kharab Land o, the

projact site without deviating the original

alignment so hat lhe uater flo,v is not

intenupted.

Project proponent in his Mitlen submission

made to this Joint Commifree vide his letter

dated 15.09.2020 informed that this

construction of dnin on the Nala was

undertaken as per suggestions of BBMP and

this consfuction is of no way beneficial to

the projed proponent or its qrstomers in

any way and this has been done only for the

benefit of he lake, erwironment, and general

public after inolaing huge cost and

expenses as desired by the Auhority.

BBMP vide its letter No. BBMP/ Addl.Dir /pR

E4 nO20-21 dated G).03.2021 indicated that

the permission for mnstudion of U Type

RCC Box Drain and RCC Box Culvert in

Kharab land was accorded by the

Commissioner, BBMP in exercise of the

powen confened under Section 2ggA and

288(1)(c) of the Xamabka Municipat

Corporations M-1976. Gopy of fre letbr is

e dosad a3 ArnGrurFl0.

As per tho rBport of the Joint Commitee

consfit ed in 0A No. 6(B of Z0i9 it is noted

that the Storm Water drain originates from

lGsawndulli take ard f,ow bwads
Kaikondarahdli lake in Surwy No,s 63f2 and

the total l€ngth of tfe drain fronr

t3 \W--



ikisavananiii lari ouuet rr ra,*"rf;A?4
I lake inlet is 525 Meters out of which 130
I

meters (from CH 395 meters to CH 525

meters) i.s., 130 meters of drain is passing

from the proFct site.

Remarl(s of the Joint Gommittee

Considering the otficial records made available by various Statutory Agencies namely Revenue

Department, Bruhat Bangalore Mahanagara Palike (BBMP) and also keeping in cognizanco of the

Joint Committee Report in 0A 6021 2019, the Joint Committse noted that construction of U lype

RCC Box Drain and RCC Box Culvert in Kharab lard was accorded by the Commissioner, BBMP in

exercise of the powers confened under Section 288A and 288(1Xc) of hE Kamataka Municipal

CorpoBtions Act-1976.

14
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E. RECOI{CILIATION OF BOI}I REPORTS OF THE JOIiIT COMMITTEE CO]iISTITUTED It'I OA iIO

28r 0F 2019 A]{D 602 0F 2019

Relevant Repo s o, lho

Joint Committce

Roconclliatlon of Both ths Rcporls of tho Jolnt Committce

Report of the Joint l

S

il0

5 Based on sxamination of both ths reports of the Joint

Committee, it was noted that the Appeal bearing no.

542018 ures liled by the Appellant i.e., Mr. H.P. Ranjanna :

during pendency of the said Appeal and Original '

Applications bearing no. OA No. 6022019 was liled

pertaining to the property in question. Yet another 0A No. I

2nm1g pertaining to a different property/project bearing

Survey N0.71fi,7A1,72n,74158 and 73 and between

different parties was filed before Hon'ble NGT titled as

Mahadevpun Peisanamrakshane Mattu Abhivrudhi Samiti

16. UOr, alleging environmental non-compliance by some

other party near Kaikondarahalli Lake.

It is rclaant to note that the only similarity in both the OA,s

is thal the Project in guestion in Appeal No. 542018 and

the Properties mentioned in 0A No. Z8]lnOlS, are in the

vicinity of he same lake namely "Kaikondarahalli Lake,.

The Hon'ble NGT vide its order dated 1i.03.20i9

appoimed Joint Committee in OA l{0. Z$nO1g

comprising of CPCB, KSPC8, EBMP and BDA to survey

property bearing Survey N0.71l1, 7Zl1,l?n,7dsB and Z3

ad take appmpriate action in actordance as per law.

Whersas anoher Joint Committee was constituted by $e
Hontlo NGT vide order dated 19.07.mi9, in OA il0.
6m/2fi9 comprising of CpCB, SEIAA, KSPCB and MoEF &

CC, specifically to srrvey the property in question.

Ths Joint Committss in 0A No. 281 of 2019, fited its repo(
wih th€ tbnbls NGT, nherein an obs€rvation has b€en

nude in the report with 16pd to he proiect h Ouedion,

Ule e,fiact of Sl€ r@rf is ss follo,ys:

Committee constituted by

Hontle NGT in OA No. 602/

2019

Report ol the Joint

Committee constituted by

Hon'ble NGT in 0A No. 281/

2019

t5
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62 Godrel by name "Wonder

Projects Developmsnt

Pvt Ltd" have obtained

Environmental Clearance

from SEIAA and consent

for establishment from

KSPCB and for

establishment of

residential apartment in

Sy Nos. 612, 62 and

632. Ihere is Nala within

the project area wfiich

connects Kasavanahalli

i tank to Kaikondrahlli

Tank. Proiect under

construction.

691 Vacant site No

Molation

It is pertinent to clarity that lhe above Joint Committee's

observation lhal lhe Sy llo. 62 and 63 lalls under La*e

aafrer ana is not per se cootrary to the report submitted

by lhe Joint Committee in 0A. No. 6q2acl9. lt appears

that what the Joint Committee in 0A No. 2812019, meant

by Lake Buffer is only Lake is a Wetland and onfy a portion

of land around it and did not deal in greeter detsfl owing to

he hc{ hat there was already a separate Committee

constituted by the Hontte. NGT in 0A No. 602019. The

extmcl of he same is mentioned hereinabove.

However, he said Report in 0A No. ZB1ZO19 n6/er sought

to imply or mean that he entire Sy No. 62 and 63 cannot

be used for 'conslruction acllvities'. ln other rvords,

construclion aclivities shall be permitted while adhering to

Buffer regulations with respect to the said Sy Ne 62 and

63. Very significandy, the said Joint Comminee ot OA" No.

2812019 nowhere stated that the consuuction pmposed

by ProFcl Proponent hlts undor the said lake fuffer arca.

Further, evgl he Joint Commitee Report fild in OA No.

6022019 says that or{y 48 A.16 23 Guntas of the

Kaikondarahd[ Lake is a We0and whidt does not hdude
Proioci LaId in queslion. ln hct as alr€edy stat8d

hereinabo/e the constuc{ion of tte buildrng b h)pnd 75

Sy No.62 and 63 falls

under Lale buffer area.

As there is separate 0.A I

6O2nO$ on this .

project, the same will i

be inspected by the

committee as per the

order dated 19.7.2019

and separate report will

be submitted by the

committ6e.

16
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Imtrs. rrom irre rari psrlptrerv ltrus, it appeirs ,^1{r?7
tho roports of two Joint Committoes are not in any way per

se contradictory to each other but rathor complimenting

each other about th6 said aspocl.

As per records, the following dotails have been noted

lloSy Total

Arsa

(Acres)

Arsa ln

Sq.Mt s

llala .nd Lalo

8uflsr Area

(Sq.Mt sl

Arca

availabls tot

devslopment'

I
i

(sq. ryI
61D 12646.U 4837 (382S6) 7&a,.32

(61.75%)

179!1.80

(14.5896)

63,2 11509.81

(4s.32%)

21118.93

111.92%l

REMARI(S OF I}IE JOII{T COiITIITTEE

. Afier perusal of both the reports of the Joint Commiuee constituted in 0A No. 2$l m1g and

0A No. 6022019, this Comminee noted that in one of the Joint Committee Report (OA No.

2$fm19],, it was menthned that Survey Number 62 ard 63 hlls in lhe lake buftr, but it has

not stated that the entire portion of survey numbers 62 ard 63 are idling in lhe lake hIffer

and no construc{ion can be done in those survey numbers. Accordingly, lhis Committee

opines that even though part of the survey number falls in th6 hke buftsr areal Nala butfer

area, construction activities can be permitted in $e seme survey number while adhering to all

the sbtutory norms with regard to lake / nala buffer as per EC and Weuand which is 75.00

Mtrs and 50.m Mtrs from the lake priphery and hom the center of he nala respectively.

. Further, it is also noted that out of totd pmject area, nearly about 58% (29264 Sq.Mtrs) of Ute

alea @mes under either Lake Buffer atea or Nala Buffer area and projed prcponent cannot

undertake any construction in that area and the area available for developmental activity is only

aboul 42% (21118.911 SC. Mtrs) and suitable considerauon have already been made in the

project design.

. Acclrdingly, this Joint Committee opines that construc{ion activiues in the above survey

numbers can be permitted while stridly adhering to both Lake and Nala buffer area

requiremerG and in case of any yiolation in fufure, 4propriate erforcement ac{ion can be

takefl by relevant Sbtutory agencies.

03.05

03.0262 1?342.W 105/B

(8s.4rt)
ffi.24 25393.81 13884

(s4.67%)

12.31 50382.Ct 29,26/

(58.089t)

17



F. REI.IVAI{T STATUTORY APPROVALS

a) ENVrR0itMEl{TAr CTEARANCE

-S.-Nol Relevant Statstory Provisions/ ilorms

5 i . Environmental Clearance lrom State
lI Environmental lmpact Assessment

Authority (SELAA), Kamataka and
I

conduct of Environmental lmpact

Assessment Studies.

1428

SIatus ol Compliance by Project Aulhorilies

. As per the Environmental Clearance

accorded by SEIAA Kamataka Vide No.

SEIAA 114 CON 2017 dated 10.01.2018, it is

noted hat total built up area is 1,28,193.9

Sq. Mtrs and the validity of the EC is till

09.01.2025.

. Department of Ecology and Envlronment

vide fpir letter No. SE|AA2EAA2018 dated

01.032021 have raralidated and the above

and stated thet i, the shafts and qlt out,

areas are also added, the gross built up area

is 1,28,193.$ + 12246.40 = 1,40420.30 Sq. l

Mtrs wtrich is less than 1,50,000 Sq. Mtrs

and according,ly, the project fulls under 82

Category which does not require EIA

studies. (Cory enclesed as Annerure.6).

Comidering the otficial rccords made avaihble by SEIAA Klmataka, written submissions made

by fie Project Authorities and the Report of the Joint Committee in 0A 602/ 2019, the Joint

Committee states that the appraisal of the project was canied out as per EIA Notification 2006

under 82 Category as the total proied area (including FSI ard Non FSI) is less $an 1,50,000 Sq.

Mtrs for which Environmental lmpact Assessment (ElA) SMies are not required and all

applicable and relevant information including the nearest lakes etc. have b€en duly indicated in

the Form-l submitted to SEIM, [omataka.

REMARKS OF THE JOII{T OOi'IMITTEE

t8

I

i
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b} CONSEl{T fOR ESTABLISHMET{T

S. l{o Relevanl Slatutory Provisions/ ilorms

be obtained by the Project Proponent

from the Kamataka State Pollution

Control Board

Status ofCompiiance by Fmlea AuUrorities
i

. Consent for Establishment (CFE) to r . Project proponsnt has obtained Coment to

Establish vide PCBncl'rcN lTt+755 dated

12.10.2018 and it is valid till G1.01.2025 (co-

terminus with the validity of EC).

. KSPCE vide their Letter dated 11.02.2021

inlormed that the Cons€flt has been withdrawn

vide Letter PCB r/01 ,tNP 117 11046 deted

W.V frn (Copy of the letter is rncloscd as

Annenra-l I )

REIIARI(S OF THE JOII(T COMUITIEE

comidering the official records made aailable by KSpcB, tle Joint committee noted that project

authorities have obtained cFE from KSpcB on i2.i0.201g which was subsequenuy withdrawn on

06.07.2020 based on news article getting to know about the quashing of the EC to the proiecl

proponent by Hontle NGT. As per officjal records made available, he project proponent does not

have a valid cFE to undertake construction work in the site and in case project proponent proposes

to initiate construction adivities in the project site, cFE needs to be revalidated again from KSpcB

berore sErt of construction actMties.

The Joint committee also noted that PA has stopped all the corstructiofl adivities in the projecl site

since 03.022020 based on the Orden of he Hon'ble NGT and the same have been duly informed to

all the concemed Defdunents vide his letter dated 28.u22020 and on he day of the visit of he
Joint Comminee no construction activity was noted.

t9



OTHER STATUTORY APPROVALS OBTAINED BY THE PROJECT AUTHORITIES 1430

As per wntten submissions mado by the projoct proponent and also considering the records

availabte, it is noted that project proponent has obtain6d ths following relevant statutory dearances

from various agencies as detailed bslow:

So. Relevarn Permlsslon oblained

Registralion of Khata in the name ot Wonder

Proiects oevelopment Pvt Ltd.

2. Amalgamated l0ata

1

3.

NoC from Bharat Sandtar Nig6m Limited

Govemment order for Change ot Land use ,rom

lndustrial (Hi-Tedl) to Residentjal.

As per the Reyis€d Master phn 2015 the Said

Properties falls under lndustial (Hi-Tech) Zone

Concornod St luloqr

Agoncy

Bruhal

Mahanagara

(BBMP)

BBMP

Urban oevelopment

Deparlment

Dals ot Approval,

Pennlsglon

d.ot.mrc

20.10.?016

20.10.2016

fr.12.m16

24.102017

08.12.m17

02.w.2017

31.01.2018

Banglaore

Palike

7

6

I

I

10.

't't.

BDA Order- Change of Land Use for Change of

Laftl use from lndustrial (Hi-Tech) to Residentiat

Permis sion tor construction of U Type RCC Box

Drain and RCC Box Cuhrcrt h Kharab land was

accorded by the Chief Engineer wih prior approval

from the Commissioner ot BBMP.

NOC from Fire and E nerg€flcy servies - phase -1

(Godrej Reflediors)

Enviro rental Cle3fance ftom Ministry

Environmefit and Forests (EC)

of

N0c from Bangalore Eleclricity Supply Company

Relinquishment Deed for Block 1 and 2,

relinquishing the Part and open space Area

12.

13

NOC trom Airpdt Autlprity of tndia AAI

BSNL

Bangalore Development

Authority (BDA)

Storm Water Drain

Depart nent of BBMP

oepanment of Fire and

Em€rgeflcy Services

22tzm17

Minisfy of Environment

and Forests (MoEF)

10.012018

Bangalore

Supply

(BESC0M)

Eedricity

Company

BDA 17.02.2018

Development Plan appmved

Dewlopmeflt Aulhority

by Eanglore BDA 07.03.2018

sFation of RERA (Real Estate and Regulation

A.i) br Godrei Reflectiors as per Soction 4{2Xd)

of RERA Act, Sanction plan approt ed hffii
Co.rTebnt Authority rEeds to be fbd betor€

obhhing RERA stifEation. hoiect proporEnt

haw uf,oaded evebpnEnt pldl dated

07.07.n17 to RERA for obbinirE tho appro/at,

which was accqdhgly, granlsd

ReSt Real Estato

Regulation Ad (RERA)

ard 29.0s.2018

m

I
I

I
I
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14. I NOC lrom Fire and Emergency services - Phase -2 Department ot Frre and I 2O.U201B

(Godrei Lake Gardens) Emergenry Services

15 geMp 30.08.2018

16 12.10.2018

Building Plan approval from Bruhat Beflgaluru

Mahanagara Palite - Godrei Refloclioos vide PA's

application dated 15.1 1.2017

Conseflt lor Establishment from kmataka

Pollution Conlrol Eoard-_whereas_llg_Iqieg

Prooone t shrted construction ol 'Godrei

Relledions'onlv in Aoril 2019 and tater the

conslruclion commenc€d in resoect of Godrei

Lale Garder6. turther. condition 46 of the

Buildino det6d 30.08.2018 hat

lhe NoC f\SCPCB needs to be $lmitted bv

the Develooer u, lin 30 davs trom $e date of

sanclion. Heflce CFE is not mandalorv lor

obhinirq bu dno trcens€

NoC lrom Bangalore Water Supply and Sewerage

Board

1

f\arnatala Pollution

Conlrol Eoard (|$PCB)

17 30.102018

18. Regbtratlrn of RERA (Real Estate and Regulation

Ac't) for Godrej Lake Gardens, Rehr Sedion

4(2Xd) ol RERA Ad

25.052019

19. Building Plan appro'/al trom Bruhat Bengaluru

Mahan4ara Palike - Godrq Lake Gardens

28.05.2019

20 Civic Amenities Site Building Plan Approval

21 Vide PA kner dalcd A.02.2020, PA infotmed all ule rel€va slatutory authodlies thal all

dsyelopmental and consfiuciion rdded activiues hrve been halted slme 113.022@0 as per

Orders of Hor'ble llGT, PtinEipal Bench, ltcwDelhi ( GT) in APpeal ilo.54ot2018 and 0A llo.

602 of2019. C.ry enclosed as Annenre-i2.

Eang6lore Water Supply

and SeYverage Eoard

(BwssB)

Real Est te aN

Reguletion Acr (RERA)

BBMP

BDA 29.112019

21
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c0Nctust0t't aND IINAL REMARKS

fu per directrons of Hon'ble NGT, Pnncipal Benctr, New Delhi vide its order dated 08.09.2020 in

Appeal No. 54 of 2018 sought an independent report by another Joint Committee with the

following mandate:

Reconciliation of the two Joint Committee Reports (0A No. 281 of 2019 and 0A No. 602 0f

2019)

To verify the size of the project (tsl and Non-FSl)

To verify the compliance of Statutory Rules relating to Euffer Zon€ / Wetland

As per the directrons of the Hon'ble NGT, this Joint Committee after reconciliatron of bolh the

earlier Joint Committee Reports submitted in 0A No. 281 ot 2019 and 0A No. 602 of 2019 along

with written submissions and official conespondence received from relevant Statutory Agenoes

have also been refened and accordingly conclude he following:

i,l/s. wonder Projects Development Pvt. Ltd have not violated Kaikondarahalli lake butfer zone

requirements and have left an adequate buffer area of more than 75.00 Mtrs from the lake

petiphery and more than 50.00 Mlrs from the Secondary Nala in the projed site to the partially

constructed tower in Block-l whifi is he maximum threshold under any of the applicable

Statutory requirements including various Judgements of Hon'ble Suprerne Court and Hon'ble

NGT and also as per Wetland requirements.

2. Projed Proponent has not undertaken any construdion either of pamanent or temporary

nature in the lake buffer zone and this buffer area has been eamarked for greenbelt

darelopmenl

3. Projecl Proponent has not violated any built-up area norms and aPpraisd of the project under

82 Category was done conectiy as the total built area of he proiect (induding FSI and Non tsl

area) was less han 1,50,0t)0 Sq. Mtrs which do not rcquire mandatory kwironment lmpact

Assessment (ElA) Studies as per Environm8nt lmpact Assessment Notification' 2006'

4. proiect Proponent has maintained adequate Nala Buffer of more than 50.00 iittrs to he

parlially constructed tower in Block-l which is the maximum hreshold st en if it is considered

as Primary or Secondary Nala.

5. As per the provisional inventory submitted by state Govemment of Kamatdq to contral

Govemment, [raikondardralli Lake has been induded in the provisional inv€ntory list of

weuards. Howa,er, as on dab hrs Kaikordarehdli Lake has not bsen notified as a wetland by

the Govemment Ths Mean High Flod Level of this r,aikondaratlalli Leke is 8&)207 Mtss

whi6isbsstlmthetopburdlold(IBL)i'e.'881./mTMrsCorcidaringtehstl0years
tlas never owrllowed 8nd furthsr th€ dirEdion of llow o{

data, it has been noted that his lake

2, \q--
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water is towards Northem Side and this project being located in the South-Eastern side of the

lake, the possibility of water overflowing into this proiect site is very remote. turther, the

requirement of maintaining a buffer distance of 50.00 Mtrs from the Mean High Flood Level is

also complied as proiect proponent have lefl a butler distance of 75.00 Mtrs rrom the lake

periphery.

6. fu per oflicial records it is noted that 13 Gufltas of the projecl site with a secondary nala

flowing fiom f\asavanahalli Lake to Kaikondarahalli Lake is a Kharab Land in which no

dewlopment /constructions are to be undertaken. However, considering the importance o,

free llow of water between the two lakes without disbrbance and as a special case permission

for construction of RCC Box Drain and U type RCC Drain in Kharab land was accorded by

Bruhat Bangalore Mahanagara Palike (BBMP) tmder exercise of due powers confened to the

Commissioner, BBMP under Section 288A and 288(1)(c) of the Kamataka Municipal

Corporation Act, 1976 which the Joint Commi[ee finds to be in order.

7. Pursuant to reconciliation of both the Joint Committee Reports in OA No. 281 of 2019 and 0A

No. 602 of 2019, it is noted that out of total project area, nearfy about 58% (29264 Sq.Mtrs) of

the area comes under either Lake Buffer area or Nala Buffer area and the project proponent

cannot undertake any construction in hat area and the area avaflable for dq,elopmental

activity is only about 4m Q1118.93 Sq. Mtrs) and suitabte consideration have atready been

made in the proj€ct design with regard to buffer area requirements. Accordingly, lhis Joint

Committee opines that construction activities in the above suney numbers can be permitted

while stfl:ctly adhering to both Lake and Nala buffer area requirements and in case of arry

violation in future, appropriate enforcement action can be taken by rela/ant Statutory

Agencies.

8. Project Proponent have obtained all requisite permissions from relevant Statutory Agencies

and construction of the Project have been stopped from 03.02.2020 pursuant to 0rders of ttre

Hon'ble NGT in Appeal No. 54 of 2018 and 0A No.602 of 2019 and on the day of Joint

Committee visit also the sme was noted hat construdion has bs€n stopped,

Acclrdingly, the Report of sle Joint committee is submited to Hon'ble NGT, princigal Benctr (New

Delhi) in confirmdion to its order dated 08.092020 in Appeal No. 54 of 20tB for taking turther

appropriate decision and for passing suitable orders.

2t
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lS.No Name

Shri. xaushlesh

Siflgh, lFs

Deglgnation

Pratap Regionel Oflicer, tRO gangalore

and Chairman

Signature

1

[*rr.r^hV*u,
2 Dr. H.R. Mahadev, tAS

(Repres€nt€d by Shri. B-A.
Shivananda,

Superintending Engin€fr,
sDA)

Superintending Engineer, 8DA

Principal Secretary to
Govemment (Ecology and
Environmeflt), ForesL Ecology

. and Environment oepanment

i+\sl)cti t-./-.,

3 Shri. Erijesh (umar, tFj

Shri. H.L Prasanna KES

{Represented by Shri.
Jagadish 8.K., Asst.
Engineer, Minor lrrigationl

AssL Engineet Minor lrrigation

loint Director, Town Planning.
BsMP

Chief Environmental Officer,
K5PC8

Scientist-0,
Regional oirectorate, CPCB

Bangalore

tlok*l

-Sf-'/cL , .- tt/ t1,_r.i 
1

t5 Shri. H,N. Raghu,
Additional Director, Town
Plannin& BBMP.
(Represented by shri. L
Maniesh, loint oiGctor,
Town Planning BBMP)

6 Shri. f\y'.K. P.abhudev

7 Smt. sowmya 0

1.-1r\:-1

telo:lr,r-r

8

9

){

.o.s\
I

shri. David ooraswarry SurvEy Supervisor. Departnent
of Revenue (Land Records)

Scientbt-D, lRO, B6n6aloreDr. Murali Krishna

:I

I
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I

I

I

I

I
I

I
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{rfrtn q4i

}II{il [f6R / GOVERNMENT OF INDIA

q-qt-+tsl, Td (td ry cfiiq-d-d drrdrq / M r N rsrRy oF E NVI RoN M ENT, Fo R EST AN D clt MATE cHANGE

q-€rfilai+{first-fq, ftgr / rr'rrrcnnrED REGIoNAT oFFrcE, BANGALoRE

4th Floor, E & F- Wings, Kendriya Sadan, 176 Main Road,
ll Block, Koramangala, BanEalore- 560 034

File No. EPI12.7/NGr/4elKail ?A+
URGEIIT COURT MATTER

December 15, 2020

Sub: Constitution of a Joint Committee in Appeal No. 54 of 2018 and Linked Mafters in MA l,lo.
49/2020 in OA No.502/2019 constituted by Hon'ble NGT, Principal Bench, New Delhi

Ref: Order of Hon'ble NGT, Principal Bench, New Delhi Ord€r dated O8.G).2020

Hon'ble NGT, Principal Bench, New Delhi vide its order dated 08.09.2020 in Appeal No. 54 of
201Ii and linked matters MA No. 49/2020 in OA No. 602/2019 has directed constitution of a Joint
Committee for ascertaining the facts in matter related to construction of "New residential building
pro,ect at Survey No's 61/2, 62 and 63/7, Kasavanahalli Village, Varthur Hobli, Bengaluru East by M/s.
Wonder Proiects Development Pvt Ltd".

Pursuant to receipt of Order of Hon'ble NGI nominations were sought from all the concerned
agencies and based on the nominations received, the Joint Committee is constituted with the following
Members:

Nominee / Repres€ ntative
Depadment

Chairman of the
Committee and
Represenfative of
lnte8rated Regional
(lRO), Bangalore

Joint

MoEFCC

Office

S. ilo Name Designation

1 Shri. Kaushlesh Pratap

Singh, IFS

RegionalOfficer

2 Dr. H.R. Mahadev, IAS Commissioner Representative of BDA

3 Shri. V'rjaykumar Gogi, lfS Principal Secretary to
Govemment (Ecology and
Environment), Forest, Ecology and
Environment Department

Representative of SEIAA"

Karnataka and Karnataka
Wetland Authority

4 Shri. H.L. Prasanna Engineer-in-Chief Repres€ntative of Minor
lrrigation and Ground Water
Development Department

l-\



1437

5 Shri. R Prdsad Additional Director of
Planning

Representative of BBMP

5hri. M.K. Prabhudev ief Environmental Offi cer Representative of KSPCB

Additional Director/ Scientist-E i Representative of CPCB

Shri. David Doraswamy Survey Supervisor Representative of
Department of Revenue

(Land Records)

Dr. Murali Krishna Joint 0irector/ Scientist-D Co€pted Member trom lRO,

MoEFCC, Ba alore

ln order to ascertain the facts of the matter, it is proposed to convene the Egl!!gg!!!g
of the Joint Comm on 23 lWednesdavl at 11.30 AM th video-conference

5

8

9

L2.2020

7 r Shri. G. Thirumurthy

Ithrouet Google Meet, link will be shared seperatelvl

Accordingly, all the Members of the Joint Committee are kindly requested to make it
convenient to attend the meeting and also please share your gmail for sharing the meeting to

rosz.bns-mef@nic.in/ rosz-bng-mef cc@Pov.in

Yours faithfully,

2a tro

To,

AII the Joint Committee Members listed above.

(KP. sinet, lFsl
Regional Officer,

lntegrat€d Regional Office (Bangalore)

-1,

- -.!-, -
I ct'
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MINUTES OF FIRST MEETING OF THE JOINT COMMITTEE CONSTITUTED BY HON'BLE NATIONAL GREEN

TRIBUNAL IN OA NO. 54 OF 2018

1. The first meeting of the loint Committee constituted by Hon'ble NGT Principal Bench, New

Delhi vide its order dated 08.09.2020 in Appeal No. 54 of 2018 and linked matters MA No.

49/2020 in OA No. 602/201.9 for ascertaining the facts in matter related to construction of
"New residential building project at Survey No's 61/2, 62 and 6312, Kasavanahalli Village,

Varthur Hobli, Bengaluru East by M/s. Wonder Pro.jects Development Pvt Ltd" was held u nder

the Chairmanship of Shri. K.P. Singh, Regional Officer, Ministry of Environment, Forest and

Climate Change (MoEFCC), lntegrated Regional Office, Bangalore through Videoconference

on 23.L2.2020.

2. At the outset, the Chairman welcomed all the Members for the videoconference and after a

formal round of introduction of the Members, the Chairman briefed about the constitution
of the Joint Com mittee a nd informed the Members that Dr. M u rall Krishna, Scientist-D/ Joint
Director in the MoEFCC, Regional Office has been co-opted as an additional Expert Member
to serve in this loint Committee.

3. The Chairman informed all the Members regarding the constitution of this Joint Committee

and it was noted that representatives of nine departments like MoEFCC, Central Pollution

Control Board (CPCB), Karnataka State Pollution Control Board (KSPCB), Karnataka State

Environmental lmpact Assessment Authority (5ElAA), Bruhat Bangalore Mahanagara Palike

(BBMP), Bangalore Development Authority (BDA), lrrigation and Flood Control Department,
Revenue Department and Karnataka State Wetland Authority are serving as Members of this
Joint Committee. All the Members/ representatives of the Concerned Departments attended

the videoconference held on 23.12.2020.

4. Chairman informed all the Members about the Mandate of this Joint Committee and

Members noted that there are 3 main objectives for this Joint Committee as follows:

f Reconciliation of the two Joint Committee Reports (281 of 2019 and 602 0f 2019)
f To verify the size of the project (FSl and Non-FSl)
I To verify the compliance of Statutory Rules relating to Buffer Zone / Wetland

5. Members noted that for similar purpose two other Court Cases are also going on namely OA

No. 281/ 2019 and OA No. 502/ 2019 and since this case also pertains to the same subject, all

the cases have been clubbed.

6, The Members were appralsed that in OA No. 281. of 2019, one report of the Joint Committee
was filed and in another case OA 602/ 2019 a nother report of the Joint Committee was filed,
and both the reports had a contradictory view/ some disparity with regard to the final findings
of the their reports especially with regard to this project belonging to M/s. Wonder Projects

1



1440

Pvt. Ltd. Accordingly, Hon'ble NGT wanted this Committee to examine the above issues and

to submit its final report within 2 months from the date of convening of its first meeting (i,e.,

bef ore 23.02.202L). The Members were also briefed that the case is next listed for hearing on

15.01.2021.

7. After detailed discussion about the allegations, issues raised in the petition and the directions

of the Hon'ble NGT, the Committee decided to undertake a site visit to the alleged project

site area to physically verify the project to ascertain the distance between the lake boundary

and the project site; distance between nala to the construction site; and to veri6/ adequacy

of the buffer area as per statutory norms have been left or not and also to verify the building
plan to ascertain the totalarea ofthe project (FSl and Non-FSl) etc.

8. Finally, after seeking consensus from all the Members of the Joint Committee, it was agreed

to undertake a site visit to the project area on 08.01.2021 (Friday). Chairman requested all

the concerned department representatives to gather all the relevant information pertaining

to their departments with regard to this project to further deliberate during the scheduled

site visit.

9. The meeting ended with a vote of thanks to the Chair

2



1441

ANNEXURE.3



1442

MINUTES OF THE SITE INSPECTION OF THE JOINT COMMITTEE CONSTITUTED BY

HON'BLE NATIONAL GREEN TRIBUNAL IN OA NO. 54 OF 2018

1. As per the decision taken in the first meeting of the Joint Committee constituted by

Hon'ble NGT Principal Bench, New Delhivide its order dated 08.09.2020 in Appeal No. 54

of 2018 and linked matters MA No.49/2020 in OA No. 602/2019 for ascertaining the facts
in matter related to construction of "New residential building project at Survey No's 61/2,
62 and 63/2, Kasavanaha lli Village, Varth ur Hobli, Bengalu ru East by M/s. Wonder Projects
Development Pvt Ltd" on 23.12.2020 through video conference, a visit to the project site
was undertaken on 08.01.2021 by the Joint Committee.

2, Representatives of all the Departments as per constitution of the Joint Committee were
present during the site inspection except representatives of Bangalore Development
Authority (BDA) and Bruhat Bangalore Mahanagara Palike (BBMP). Upon enquiry it was
noted that the nominee of BBMP being a primary contact ofCovid-19 positive person was
in home isolation so could not attend the inspection. However, no information or
clarification from the representative of BDA received by the Joint Committee.

3. The Chairman welcomed all the Members of the ioint Committee and the Committee
discussed in detail about the key issues raised in the petition and also referred to the
reports of the Joint Committee submitted to Hon'ble Tribunal in OA No. 281 of 2019 and
602 of 20L9. After discussing in detail about the issues, the joint Committee noted that
the Mandate of this Joint Committee relates mainly to three issues namely the following:

. Reconciliation of the two Joint Committee Reports (281 of 2019 and 602 Of 2019). To verify the size of the project (FSl and Non-FSl)

. To verify the compliance of Statutory Rules relating to Buffer Zone / Wetland

4. Pursuant to discussion on both the reports and also keeping in cognizance and direction
of Hon ble NGT vide its orders dated 08.09.2020, a site visit was undertaken to the project
area. During the visit Members of the Joint Committee noted that the total area of the
project is 12 acres 18 Guntas and a secondary nala as per Revenue Records ad measuring
to an extent of 1.3 Guntas of Kharab Land is bifurcating the project into two portions and
adjoining the project site on North Eastern side, kaikondarahalli lake is situated and on
the day of site visit, no construction work was observed, and it appea red that construction
work has been abandoned from several months.

5. After deta iled deliberations, the Joint Com mittee suggested representatives of concerned
departments to revalidate or confirm the following within two weeks (before 27.01.2021)
for finalization of the.loint Committee Report to Hon'ble NGT.

1
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BBMP/ Reven ue Department

Wetland Authority/ BBMP/ Minor
lrrigation and Flood Control

BDA/ BBMP

What is the Buffer area from the lake to Block-l and

Block-ll?

What is the Buffer area from centre of the secondary
nala to Block-l and Block-li?

Whether approvalwas accorded for construction of a

box drain for flow of water in the secondary nala or
for usage of kharab land in the pro.iect site and

whether the same is in consonance with the existing
Rules/ Acts in force?

Whether the Kaikondarahalli lake has been notified as

Wetland or Not?

What is the maximum buffer area to be left from the
lake if the lake is notified as a Wetland area and what
activities are permitted within buffer area as per

Wetland Rules and also considering Justice

Balakrish nan verd ict?

What is the maximum water level of Kaikondarahalli

lake/ height of the bund and what is the maximum

water level observed during last 10 years along with
direction of flow of water from lake as per Rule 4 (vi)

To confirm whether any construction temporary/
permanent nature undertaken in buffer area?

Whether adeq uate buffer distance is maintained from
lake periphery to Block-l and Block-ll as per Rule 4 of
Wetland Rules.

Whether building permission accorded for
construction of Block-l and Block-ll or not with details
if permission accorded.
To confirm the size / total area ofthe project (Both FSI

and Non-FSl) area of two towers cumulatively

AASE Whether EC obtained and details of EC along with its
va lidity
Whether EIA studies were required or not during the
appraisal of the project (81/ 82 category) based on
EIA Notification 2006

2

whether CFE obtained or not and if yes, details of CFE

along with its validity
KSPCB

n

n

.,]

n
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The Committee also noted that this matter has been listed for next hearing on 15.01.2021 and

as per Order dated 08.09.2020, this Joint Committee needs to submit its factual report within
two months of convening of its first meeting. Accordingly, the Joint Committee suggested

seeking addrtional time till 23.02 2021 from Hon'ble NGT for submrssion of its frnal report
which is two months from the date of first meeting held on 23.72.2020.

The committee opined that after two weeks and after receipt of requisite written feedback

from all the concerned agencies along with relevant official records supplementing their say,

the final report shall be prepared by the MoEFCC Regional Office with support of CPCB and

KSPCB and all efforts to be made for timely submission of loint Committee report to Hon'ble

NGT before 23.02.2021.

3

T
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.Omcer ol the Sgnior Envtrgnm€ntal Offfca,
Karnatakr State pollution Control Board
BangabE - South
"NISARGiJq BfAVAN", 3d Floor,
Thiranaiah Ftoad, 7Ut ,D.Cross.

Shivaaagar Bangatore - 560 Oio
Phone : 23228652

lEoqb aold sorroqDrd iCfo
6EFU; ae-- ;reri* ircocgtr -asr
donqn6 dgo
iirlF CCf. ldr S6A.
rn"l ds 7dr ?' sq d&
Dd id. do,t{66-550 010.

{e( : 23221862

1446

ffi\trrr-Ji 
^^?.^-s -J- ^r,rci19Wfr. lvLAl,99l il i*9€Y') -.)

No. KPCBpSEGBng-Soutlrp0Lg- 20/3€L date | f,, FEB 202!

towardg a cleaner Kamdaka

Offrcer,

'-{.,

C

Dr. Murali Krishna,
Scientist ' D'
Ministry of Environmen! Forest & Climate Change (MOEF & CC)
South Zone office, Kmdriya Sadan, 4h Floor,
Bengaluru.

Sir,

Sub: Forwarding Survey Sketctu pertaining to Sy. No. 61, 62, 63 of Kasavanahalli
village, Varthur Hobli, Bangalore East Taluk

Ref: 1. Inspection by ioint committee of Hon,ble NGT dr 0g.012021.
2 Letter with Survey report of Assistant Director of I_and Records,

Bangalore Fast Taluk, K.R. Pura, Bangalore, datd:A.02.202'1,.

ffiffi

(

With respect to above, subiect it is to be inJormed that the Assistant Director of
Iand Records, Bangalore, East Taluk, Bangalore, has forwarded the letter along with

Survey skerch of Sy. No. 67, 62, A of Kasavanahalli Village, Varthur Hobli, to this of6ce

vide ref (2) instead of submitting to Joint committee of NGT and the same is herewith

forwarded for your kind perusal and needfuI action-

d*"aI SenIOr
Bng (South).

D
t

I

s
$

\b
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6o@$drie Eaoot, DdrFrdddd d*O
dodC.o6 &:dF 3-rcrJa6. ,.crd.rgrd.

dor(*a6. La,cd: o2-02_2OZt.

&
&oo$ dond eQfdoobdd ddco.
deF8d @i;tEOq Oc$cgla $od9.
'andF 6Ji-, 3dc d6a. s{oq d{,
z& 'a' ;sualu{, 6dddd. do;*a6-s60 0ro.

dD{de

H*? aadF aqga. de6F.b dorD9. ,i;Jdeu ,Edij i.ir.63 d :i&)ei,1 ioarog&d q ncEbd url. e J

'3:1: {s" tu*rcB@.oatea, 
$274+2019.
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djrjddge BEsd ndo. 63 d E$rsdo_6 1!, 5)cEa) Eixad ioacon3c, drmdg€Jd6 tgaq, oNod: O8{r-202r do6 EoL, 
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dobo,n odddEeoo?i ddocrib4 $Do6d j*qi ,*" *": *[l-.ttt'* 'lic$*r
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o$t 4*4dno
iorfq.Ed frDdFFs,&A
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Village : Kasavanahalli

Sy No
55

Hobli : Varthw Taluk : Bangal ore East
Joini Sketch of sy no 6t,62,63

Sv No
6t

Sv No
64

JO

L!960

3:qa

ISy No

Sv No'it

Sy No

i-

NSy49

Sy tto
t2

Sy No

fr') oF

This

M@surcmcn6 haYc bcrfl tatrtr ss instuc'tioos rE rivcd frogl Hontlc KSPCB silc

iDdicatcs rhc 13 CrrDEr ofts' Khir.b iD Sy. No. 63 DEai! uad.r corsEuctioa 
". 

ptt ph:r""d el8ita
iDdnr.i.a S€tmd.Iy Nrh a8 F Elp

- - - This srmbol hdicarB 5&tr Botrrr fioD hc boundrry oflhc late

irdicar6 the Nd. Edtr ts' Klarab io aa qcat of 13 GlDra h Sy. No. 63 ss FThis

'rEbo, 
turdicG

62

dooitsd.rd d-a6t b.EdEb
do.tdra &.t aold,

6 oo.. ad

iI,/.Eu+,il i=dd adr-!g# 6ir0
ic,:r.ic r.=i E:ra
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Ollice of the Additional Director of Town PIannins. N.R.Square. Bensaluru-02
No: BBMP/Addl.Dir/PR./ 54 I 2020-Zl

To.

Sri. Koushlesh Pratap Singh, IFS
Regional Officer and Chairman of the
Joint Committee and Representative of MoEFCC.
Integrated Regional offrce, (IRO),
Bengaluru 4h Floor, E & F Wings
Kendriya Sadan, 176 Main Road, 2d Block, Koramangal4
Bengaluru - 560034.

Respected Sir,

Sub:- Submission of Report to Joinr Committee in Appeal No. 54 of 2018
constituted by Hon'ble National Green Tribunal, Principal Bench, New
Delhi.

Ref:- Joint Committee Meeting Held on O!IO2-ZOZ| ttuough Video
Confercnce.

*t***t+
As per the Hon'ble National 6r6sn frifu,mal, Principal Benc[ New Delhi order

dated. 08-09-2020 in appeal No. 54 of 2018 Joint committee was constitued for
ascertaining the facts in matter related to construction of Residential pmject by ws
Wonder Projecs Development Pvt. Ltd., at Sy No. 6112, 62 & 6312, Kasavanahalli
Village, Varthuru Hobli, Bengalunr East Taluk. Being BBMp is also one of the
reprcsentative Departrnent of the Joint Committee is here by submitting the rcport as
urder.

The project preponent IWs Wonder Projects Development P\4. Ltd., was applied
to BBMP for Building Plan sanction for the construction of Residential projects at Sy
No. 6112, 62 & 6312, Kasavanahalli Village, Varthuru Hobli, Bengaluru East Taluk with
the following statutory department NOC's enclosed as Annexures.

Datei 10-02-2021 .

LI

,

c0

st.
No

Name of the Statutory
Departnetrt NOC'S

Referenee Number and Date

I Fire Force Departrnent GBC(1y3362017, Dated- 22-12-2017 (A-r)
2 Airport Auttrority of India BANGISOUTTI/B/09 l'1271171996, Dated. 2G

10-2016 (a-2)

3 }IAL ASC/DOM(AOy t}t t t4- t7 n 83 D0r7,
I r-01-2018 (A-3)

Dated

4 BSNL DE/SAN/BG/S-I INOL )flI120, Dated. 2Gl2-
2016 (A-{)
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CE(EyBANG MA SZAHAEE-ZK-14\| t7 -l8l
8377- 80, Dated. 3l-01-201t (A-a
BWS SB/ESC/CE(M)/ACE(M)-IV/DCE(M)-
IIltA(M)-nV44 2l t2O t 8- 19, Dated. 30- I 0-20 I 8.
(A-E)

Based on the Residentiar Deveropment plan issued by the Bengar*nr
Development Authority which is planning Authority for Bangalorr city, Noc's issued
by above sratutory deparunents, Zoning Regulations 2015 and Building Bye-Laws 2003
Building Pennission was accorded by BBMp for construction of Residential project
Block - I and Block - tr vide Lp No. BBMp/Addr.Dir/JDNoihfi-pr02or/2on:rl,
dated. 3G08-2018 and 28-05-2019 respectively as under with the 

"pp-rd oi
Commissioner, BBMP.

Project site are - 503&1.95 Sq.n

Bbcl6 I

There is ka&ondaratraili rake on the North - Eastern side of ttrc project. whileaccording the Building permission 75.00 m buffer is neserve
IGikondarahlli lake to the Block - r and Btock - n "r*:Yj":*tTI*o**J;;:;;;;;il"**Residentiar**"0-*irffi';'##'r)?ffi

There is a Secondary Nala within ttre project area which is courectins
Ifusavamhalli lake to Kaikondrahalli lake. Bufrer of 50.@ r

z 
n is reserved from the edgJ

Y

5

@nvironmental Clearance)

SE[AA SEIAA/I l4lCON D017, Dated. I 0-0 I -20 I 8

(A-s)
6 KSPCB PCB[0I/CNP/17 lH-755, Dated

(A-6)
l2- l0-2018

7 BESCOM

8 BWSSB

BDA9 Bangalore Development Authority has issued is
Residential Development Plan vide No.
BDA/T?I\,I/DLP/4 | l21l Gt7 Dt6t t20t7 -tE,
Dated. 07-03-2018 to the project proponent lv[/s
Wonder Projects Developments Pvt. Lt4, for
construction of Residential Projects at Sy No.
6112,62 & 632 Kasavanahalli Village, Varthuru
Hobli, Bengaluru Erist Taluk, Bengaluru. (A-9)

Total Buih
up ar€a

(in Sq.m)

FSI Area

(in Sq.m)

Non FSiI arca

Cn Sq.m)
No of Floors

No of
Units

DaG of
Buildiug

Peruission
Bhcl - I 61418.72 u739.99 t667E.Tl 28F+cF+20UF 26s t
Bhck - II 64244.34 4593829 tE306.05 BF+GF+26UF 360 2E-05-2019

Totrl 1256{i3,05 9067&2t ;jl'{ru.78 625

t]
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of this Secondary Nala on Either side to the Block - I and Block - Il ofthe project as per
NGT order Dated.04-05-2016 and as per Development plan Approved byplanningAuthoriry. r r

The project proponent has constructed RCC box drain for flow of water in the
Secondary nala or for usage of Kharab land in the project site with the approval of
BBMP vide Permission No. CEiSWD/pNl4OlZOlT-lB, Dated. 02_08-20ti given by
chief Engineer (Storm water Dnin), BBMp (A-r0). clarification is sought tom crrier
Engineer (SWD) BBMP to submit report under which ActiRules the permission is
accorded to construct the RCC box drain for flow of water in the secondary nala or for
rsage of kharab land in the project site. Report once received from chief Engineer
(SWD), BBMP, the same will be submined for your perusal.

,\ ).)'\
0

)
Additionrl

T-own Plannirg, BBMp
Enclosers :- (Annexures - I to l0) p
Copy to,

l. The Hon'ble Commissioner, BBMP, Bengaluru for kind information.
2. Chief Engtneer, (SWD), BBMP, Bengalru for information and for necessary

action.

3. Chief Engineer, (Lakes), BBMP, Bengaluru for information.

4. Office Copy

F

3

t
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)

FiIeNo:SEIAA2EAA2018 - Ddc-7&ZJ27

Report on IWs Wsnder Proiects Development Pvt Ltd
(AWal No 54201E (OA No. 6O2Q018) before tle principol Bcnch ol the Hon'bb NGT)

Ref 7. btter No. EPrt2.7ft,tGT/49/Ktr ihtrd 15.2-2021 aad
EP/12.7/NGr/49/Kir260 daled 25-2-2021 ol Regional Ofier IRO,
Beugnhtnt

L btter No. ADLR/Podr/Otlurs dated 2-2-2021 of ADLR Bcngluru (Enst)

Back8round:
In view of the order dated &9-2020 of Hon'ble NGT, Principal Bench in Appeal
No 54/2018 (OA No. @2/N79), a high-level commitee was formed to get a
factual status on the alleged violations in sanction and execution of Wonder
Projects Development Pvt Ltd in Sy No 67/2, eZ e $/2 Kasavanahalli Village,
Varthur Hobali, Bangatore East Taluk, Bangalore Urban District.

The newly appointed committee has done an inspection of the project site on &1-
N2l and took note of the ground status. Subsequmtly various mesrbers were
expected to comment on the issues raised by NGT in the background of their
order d.ated *9-2U20.

In response to the issues flagged (Ref 1) by the Regional OfEcer, IRO Bmgaluru,
response of the Departmmt of Ecology and Environmmt, Govemment of the
Karnatala is as under:

D Eooo EIA Perspective: -
a

Number and date of EC SEIAA114CONilU daEd 1G01 -2O18

Location of the Proiect Survey No's 5l/Z 62 & 63/2 trGsavanahalli Village, Varthur Hobali,
EastTaluk Urban District

*-*66trits Construct'on of new Resideatial Building on a plot area of sG8Z9l
Sqn The tohl built up area is lJ8,;l%9 Sgr. The propooed project
consists of 2 residential blocls having 2 Basemmts +Grormd Floor +
20Uppe1 Floors with 655 unis.

Whether EC was
ganted for this proiect
and if yee what io is
validity

The EC was issued for this project vide No. SELAA114COM017 datert
l(Hlr-2018 for a toul built up area of 128,19J.9 Sqm.

As per the_EIA Notification 2006 the validity oI EC tor,.cpFttion

\
9c

1

\
t

7

vr$'

I

a D! -s.*.M*t



Whether EIA studies
were required or not
during the appraioal of
the project @{T2
category) bascd on EIA
Notification 2fl)5.

EIA Notifica tion il06.

dlsEuctionoEfi
la

builtlor thiE

bceAs EIer A 2W th PrqecN cationP
ac82CTls oryundarea ses 7than m teg,000,50 gl

otI aedtssuilstlu EIre atudA Thles. ECe PP roterreq
as5A TtudiesEItreu theon treaa 1of does Pet 9v3. h ch28 m, reqSC

ImplicaHon of Orders
of Hon'ble Supreme
Court in Gocl Ganga
case(Civil Appeal
No.lms{f1n5)

As per the orders of Hon'ble Supreme Court in
(Civil Appeal No.1ffi54/2016) directions on built up

Goel Ganga casg

area as follows

(i) Tltc total built np area undcr lln Notifcotion ol 14.09,2006 twaas

nll anslructed nrca which is nol opn lo sky

(ii) Buill up nu nniler the Notificntion ol M.M.2017 mmns alt aneml
ann includingfu*ment nrul *tzie oens.

EC for M/s Wonder Proiects Development Pvt Ltd was issued qr
m-418, whercas the Hon'ble Supreme Cout ludgement in
G.ngn ca* (Civil Appeal No.1G5t/2016) was passed on 10{&2)18 h
after the issue of the EC.

However as per the concept plan submitted by dre proponmt in
Form-I Ore total built up area (including basonent but erclnding shafu tt
cr,rtout dreas) is neported to be 1,28,193.9 Sqrr Further as per ttre
subrritted plan, area of shafts and cutouB is 1r1r6.4qfi.

It is to be noted that for curdrrting EIA studies (ie Category Bl), the
built-up area should be morc ttan lj0rm Sqm.

Evm if the shafrs and cutout 
?I'as- 1T added, the groes built up area'B Ln,793.90 + 1D6.1O = 1,40420.30 Sq'rL Hmce thete is no statubry

raluiremmt of EIA Studies for this proiect

During llFUe d ET under B2 ciltegory for the total built uP area
1,8,1E3 90 + 71716.n 1 ,,lt)420.30 sqru hidr less tnnt!; 1
Sqrr Hence the prolect comes under 82 cah80ry that afso not
EIA studies.

requrfe

II) From Wetland PersD€ctive-

Whether
IGikondrahalli lake
hae bem Notified ao
wetland or not

iden
lication tse),

invmtory

Kaikmdrahdli tslake a wetland hatlut s beql tifid SAcby (Space
C€n badAhmeda m fteir wApp ettand Adas. It rs one amdrg

the lakes them Ihonbiona of wedands submi tH StatethebybGorremment Cmdre tral Govemmmt

2

FR
Einc;p:, \..

I t<t
'{R. rps
ir

lti t r,n
r r,'F.nmml

.Lnr;.nl)Fr""t F.{dH;
Lryrronrnent Oqartrenl

\

not



I

)

However. as pcr thc prevailing Wetland Rules, it is yet to be notified as
a wetland.

What is the
maximum buffer
area to be left from
the lake if the lake is
notified as a wetland
area and what
activities are
permitted within
buffer area as per
Wetland Rqles and
also considering
tuetice Balakrishnan
Verdict

As per the EC granted, the proiect proponent should maintain T5meters
from the lake as buffer zone rvhich should be free from erection of
permanent sitructures.

etland(Conservation and Managemmt) Rules,
034+20'17 ot tlon'ble Supreme Court in M.K

dots notviolate eitrer BalakrishnanVerdfutor W dJand Rdes Nl7.

Balakrislttrott €tors ursus Uuion of lndin&.ors (Writ Petition No m/m\,
no consEuction of permanent nattue (iewithin the buffer) is permitted
within 50mcters from the High Fltxrl Level of the Wet land.

As per the measured distance (fu/ 2) conskuction taken up either in
Block I or Block II are not within 50 meters ftom the edge of tlre lake.

Thus, even though the wetland in question is yet to be notified. the

As per Rule 4(vi) of the W
2017 and also order dated

What is the
maximunwater
levd of
Kaikondrahalli lake/
height of the bund
and what is the
maximumwater
Ievel obs€fl{ed
during l,ast 10 years
along with direction
of flow of water
from l,ake as per
RuIe 4

The information to be sutrmitted by Minor Irrigation Deparhlent of
Kamata-ka.

Itr) Other Issues relate&-

To confirm whether
any conatruction
teEporary/permanen
t nature undertaken
in brffer area.

The information to be submitted by BDA/BBMP.

Whether adequate
truffer distance is
Eaintainedfrofl consEuction takerr u either inAs the measr.ned disArce Rr,

3

0

- BJ*{,+!\qd,L,,.
hTpl =-, .:.:.nrsnr

- (&olc51 ,' : .. .:...:.r.r,:l)
Rutnt, Ecotqg.v-;rd gnvuonncnt'Oeparta



lake periphery to
BtocL-I and Block-II
as per rule { of
wetland rules

Note Physial neastrrlll,eil ll,ith ngmb to wtlond-h$er lns been dow by a joint sub<ommittee
of Asristett Dincbr.of sunvy and sefilement KR puraii, fungaluru (soui[,'essistant Director
land Pecords kngnlunt (Ettst) anit M.Fnynz Ahmed srtneyor-Bengalunt lgast) lRef-zl. The sme
hrcfunadopbdherc.

k rr^r*-

Elock I or Block tI are not within 50 meterg from the edge of

(Briiesh Kumar)
,lrlxx,

Principal Secreary (Environment)
Govt of tQmatala and

#**' Secetary, SEIAA Kamataka

Dated:1*I2frll

(

(
a

4
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o
e3od$odr erQdd? BQraA
Bangalore Development Authority

io4
No. BDA./Commr/EM/EO-3/T- go S nOZO-Zt

To,
Regional Officer
And
Chairman of the Joint committee,
Ministry of Environment, Forest and climate change
Integrated Regional OIIice,
Kendriya sadan, IVth Floor
E & F Wings, lf Main road,
ll nd Block, Koramangala,
Bengaluru-560 034.

Respected Sir,

Dated:01.02.2021.
6uood :

Date :No

Constitution of Joint Committee in Appeal No.54 of 2018
and MA No.49DV20 in OA No.502019 consituted by
Hon'ble NGT, Principal Bench, New Delhi vide is order
dated.08.09.2020
L Your oftice letter No.EP/l2.7NGT/49IKAR/1068,

Dated.08.0l 2021 .

2. Minutes of the site inspection of the Joint Committee
Dated :08.01.2021

i 'lt* t*t

With reference to the above subject and your office letter cited at reference (l), it is

rcgretted to inform you that, no communication was received from your oftice for assembling at

Godrej Reflections, Haralur Main road Bangalore, project site. However, only proposed visit

date 08.01.2(Dl was mentioned during the video conference held on 23.12.2020, but venue of

assernbly was not confirmed.

On the part of BDA and as per the daails sought in the minutes of site inspection of the

joint commitee it is confirmed from our records tha BDA has not received any application for

building plan approval for the said projects at Sy. No.s 6112,62 & 63/2 Kasavanahalli village,

Varthur Hobli, Bengaluru sast talulq Bengaluru District by l\,t/s Wonder projects Development

Pvt Ltd.

However, the Development Plan issued by BDA Town Planning Member is enclosed for

your ready reference.

lhanking you
*r Yours Faithfully

Sob:-

Ref:-

9, r).I
Commissioner,

n BDd Bangalore.

Yer $-
13. dE| 6&d@fF d3$. dorr{ntb 560 020

T. Chow&idr Rod. Kumarapark rllbs, BangdorE 560 020, Frcsinile : 2334 579, Websirc : www.bdabangalorE.or.



1460

L,

\

ii!iE'it i ii
it;ti
EiIEE
!r i':i,ii

I

:-.,

rY,/

ii

6
1,\
I

3E

E

E
l*
I

E

s'-.-

t

lliiiF

!l!I

ii
tii

I
I
I
I

ii
I
I

,ril!
Hiiii

I

I

l
I,lirl

Hi,i'

I

t
I

r
I
I

\

++t[ fll.ll-lt
I
I
tI

I

I

q

I

II

ilr!lt I
ltrl

!
II

I

fliii
irh t
Flii-+-

IiEiI
E:iil
i;ll

,

aI
I !iir

iii'
N
t

L

!.
li

l

lifi&

{

I
I

,

ffi
H

fr

?

T
#

t$

tl

I
I

t,-_



1461:!i!$
ttt iItlr ir

I
I

ti
I
iIi.

i'
i1

,i

;
g

g

E

5
!Ii

!rt
ri+
!

I
a
I

!
It
lr

ftrqt:
ii i;

I
s;

?
a

t
t
a

g
t
t
I
t
:t
tI

!
II

a ItII
$
$lrl
i$
'EII

I
I-a

EI

3E
EEil
it
i

ltIJ

t
a
3

I

a
E

I

I

1 .'.

iii
I

I

I

I
I
i

i

I

!r-

'i1

e
t
s

sL

=f2

',1

tl

ii
1lIt-:-

ii,
il

ii '

:

-0

I
ti

ft
I

I

I

fliF

fl

I

-i'l+
fru!

fti
"'#
lHli

.t-

I
I

-l
!i

I
;1

iidt l

HfH

dr#

:ll .

1:, '1; -'
Iil

I

I

U l]

[l

1

E

I
E

ll

B

mrt!t
FI
lrdi?

I
I
! tI

It II
ffii
{i' +

l

Ilei
.I

!
t'

ltrll

. ).,-L

III

..i

,!

,]
Ll

\
:i

I I)

ir
,t,

'l

i.

tint

I I
+

t

litilt.r

Hrl
HI

J

s

I

r

l l I
ffi
E.r

t



1462

ANNEXURE.S



G

1463

$rot eoeooboedid darco

iB oc@do (disa) doo$.

t.uo6. Jr,* ricdC.o&-560 001

nE &roDdo d)*
rrogEFo rrQdn ec,os3

t$eo'. 2227 4250, 222e22,86,

22211308

q-*eef : cem isouth ta) gm a il.com

ce m iso u t h /a,1.,a h oo.co. i n

No:EIC/TA-2/AE.l NGT 12020-21 I 5?4 Date:25.2.2021

Minor on (South)

To

L/stf:l. K.P.Singh, IFS

Regional officer,

IRO, Bengaluru

Sir,

Sub:

o

o

Ref:

Information related to Mean High Flood
Level of Kaikondarahalli Lake in OA No.54
of20l8-reg.

1. Letter No: EICYTA-ZAE.1NGT/2020-
2l dated23.02.2021

2. Chief Engineer, Lakes, BBMP Letter
No:1052 datd25.2.2021

* +***

With respect to the above subject, as the Kaikondarahalli Lake is coming

under the purview of Chief Engineer, BBMP (Lakes) Bengaluru' a letter was

addressed to the Chief Engineer, BBMP (Lakes) to submit Mean High Flood Level

ofsaid Lake vide reference (l).

The Chief Engineer, BBMP (takes) Bengaluru has submitted the details

vide letter cited under reference (2). The above information is herewith enclosed

along with this letter for kind perusal.

Yours faithfully,

Encl:as above.

q
\9

t

1f
U.-ce 

Benealuru.Xz

v

(6f$)
\6-,J/
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BRUHATH BANGALORE IVIAHAN4GARA PALIKE

No: CE1LAKES/pR/IS52 nolo-il 
- - 

office of the-Chief Enginegl' t4!es-]10
Floor' BBMP, Annex Building 03' H O

Premises, N,R Square, Bangalorc-02'

Datedi 251212021

1465

To,
Engineer-in-Chief
Minor lrrigation (South)

Bengaluru

Sir,
Sub: Information related to Mean High Flood Level of

Kaigondarahalli Lake in OA No:54 of 2018-reg'

Ref: l) Letter No: 1240 Dated'-1912t2021 from Regional Officer'

IRO, Bangalore.

2) your office letter EICITA-2\ AE'l NGT 12020-21'

Dated:23/212021.

With reference to the above subject, Kaigondarahalli Lake was developed

fromthiso{Iiceduring20og-lo.ItwasrequestedtosubmitMeanHighFtood

Level of Kaigondarahalli Lake' The Kaigondarahalli Lake was suweyed & the

details are as below.

. Full Tank Levet (FTL) of Kaigondarahalli Lake

(Is a level upto which the water is stored upto tank and it corresponds to

the Crest of the Waste weir)

o Maximum Water Level(MWL) of Kaigondarahalli Lake - 880'207m

(Is the maximum level of water allowed in the tank' The difference

between MWL and FTL is the spillage (As per MI Standards 0'9Mt)

. Free Board - l-Zm

o Top Bund Level (TBL) - 881'407

TheMeanHighFloodLevelisnotmeasured'However'theMeanFlodLevel

will be in between FTL and MWL of Kaigondarahalli Lake'

Yours Faithfully,

9f@
Lakes, BBMP AS/{al

-879.307m

Iofl
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BRUHAT BANGALURU MAHANAGARA PALIKE

o

the Executive Englneer-t, Lakes' 3d Floor, Annex.3 Building. B.B.M.P
N,R.Square, Bangalore - 02

edPNlLtt2020-2t Date:2910812020

tvfls Godrej Properties Ltd.
Level 10, Prestige Obclis(
No.3, Kasturba Road,
Bengaluru- 560 001

Sir,
Sub: Information regardifig Kaikondanahalli Lake.
Ref. l) your letter dated29-082020.

With reference to the above subject & reference, 0re details requesed by

you ar' provided as below: 
*RL - Rcduced Level

o
3

SI
No

Description Detrils

I

Kaikondrahalli: Inlet l-RL: 878.461 m

Inlet 2-RL: E79.630 m (entering from ry
No.632 & 62)
Inlet 3-RL: 879.207 m
Inlet 4-RL: 878.894 m

AU inlet levels of Kaikondrahalli
Iake and inlet lwels entering from
syNo.63l2 & 62\

Outlet level of Kaikondrahalli lake Kaikodrahalli:
(Full Tank Leve

Outlet RL:879.387m
?

Height of the Bund around the

Kaikondarhalli lake

Main bund approximate RL:881.467m u

htnd RL:881.593m

4

Length ad Bread
Kaikondrahalli lake

th of the The total area of Kaikondrahalli lake as

per Revenue Sketch is 48 Acres 23

Guntas

5

Maxinuo level of water collection

recorded till date in the

kaikondrahal li lake

The RL of Maximum Water Level
(MWL) of kaikondambalti lake is

880.287m, which is kept as per rtre Minor
lnigation Standards. It is observed that
the watet rises to tlre maximum level of
0.3m above the Full Tank level (Waste

weh level) of the lake during rains. The

approximate RL of Maximum Level of
Water Collection observed is 879.687m

6
Whether the water level reaches
beyond thc bud level

No
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li

The approimate level of Kaikondrahalli
lake: 878.@0 m

What is the water flow direction FIow dircction in Kaikon&rahalli lake is
Southem side to North

The above details provided a1e as per the available data in this omce as

on today. a
eer- l

?. rggpgg'-ggtd> '- '-

a

What is the Prcsent water Ievel of
Kaikon&ahalli lake

Present Water Level of Kaikoodrahalli
lake is : 879.387m (Full Tank Level)

8

Lakd Tank Bund was constructed
by which departnent and which
departrent is maintaining both the
lakes.

Whether the bund wall can be
considered as flood lhe for

What is the elevation of the lake
bed

10

9
measuemellt

Datr ofMain Brmd construction is trot
available in this office.

No, the flood level is 0.90 meter above
the Full Tank Level.
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Bruhat Bengaluru Mahangara palike
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I
OIIice of the Additional Director ofTown Plannin N.R.Souare. Bensa luru{12
No: BBMP/AddLD?1PW 54 /2020-Zt

To,

Sri. Koushlesh Pratap Singh, IFS

Regional Officer and Chairman of the

Joint Comminee and Representative of MoEFCC.
lntegrated Regional office, (lRO),

Bengaluru 46 Floor, E& F Wings

Kendriya Sadan, l7'h Main Road, 2nd Block, Koramangal4
Bengaluru - 560034.

Respected Sir,

Sub:- Submission of Report to Joint Committee in Appeal No. 54 of 2018
constituted by Hon'ble National Green Tribunal, Principal Bench, New
Delhi.

l) Your Office File No. EP/l2.7NGT/49Kar/, Dated. 08-03-2021.
(by E-mail)

2) This office lener No. BBMP/Addl.Dir/PN54l 2020-21, dated.l0-02-2021.

3) Chief Engineer (Storm Water Drain), BBMP Office Letter No.
209220-21 , dared. 08-03-2021

**+***+

Ret-

With reference to above subject this office has provided the required information

to your olfice vide reference (2). Vide reference (1) your oftice seek information relating

to relevant provisions under which permission given by BBMP for construction of RCC

Box Drain in kharab land in the project site. Accordingly the information is provided by

Chief Engineer (Storm Water Drain) BBMP, as below.

The permission for construction of RCC Drain is given by Commissioner, BBMP

in exercise of the powers conlerred under section 2884 of The Kamataka Municipal

Corporations Act- 1976 u'hich is as under.

"2EE.{- Prohibition of structurcs or firtures which cause obstruc{ion

iu pubtic streets. - No person shall except with the writtern pernlssion

oflhe Commissioner under section 28E etect or set up any wall, fence'

rait, post, step' booth or other structures or frxttrres in or upoo any

public strcet or upoE or over atry open channel. well or r'nk in any

street so ,s to form au obctruction to. or sn encraachmeDt upoa or r
prolection over' or to pccuPy any portion of such strcel channel'

drain, well or tank"

Atrd

Dare:09-03-2021

a

o

\o



6
The permission for construction of RCC Colvert is given by

BBMP in exercise of the powers conferred under section 288 (l) (c) of
Municipal Corporations Act - 1976 which is as under

"28E. Power to allow certain projections and erections.- (l) The

Commissioner may gmtrt a licence subject to such conditions and
restrictions as he may think lit to the owner or occupier of any
premises.- (c ) to construct rtry step or drain - covering neccssary for
access to the premises."

1471
Commisioner

The Karnilaki

The above information is for your kind information and perusal.

vfur""*
Addilfridal Directon

,,\

Town Planning BBMPEnclosers :- (Ref (2) and (3))

Copy tq

l. The Hon'ble Commissioner, BBMp, Bengaluru for kind information.2. Chief Engineer, (SWD), BBMp, Bengaftir for information.3. Office Copy
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!F.l r". : oao-2ss86321
-€G$cel. / Email : ho@kspcb.gov.in

EE {rs. / Website : http://kspcb.gov.in

E

ffi
o8GzssB13B3, z*/r,l0
ffiG25589113, 25589114

\lrz

-

Dab:

11 FEE, 2:71

Secotary.r

doarud uoaid dDOd, ooJrryim a$od9
Karnataka State Pollution Control Board

"dedd C+J, r oodsdc Esdad$, do, ar, r!r!.. t(!rr, dortCr.6 - s60 00t, dgJrrs tr.1, tl)dl
'Parisara Bhavan', lst to sth Floor, # 49, Church Street, Bangalore - 560 001, lGmataka St te, lndh

ryb. 
pcBrNEtAnNcrcEo-zi4oszo2ot 5o s )-

-z7o
The Regional O{ficer,
lntegraGd Regional Offr ce,
MinisEy of Environment Forest and Climate Change
Regional Office, Soufi Zone,E-31210, Kendriya Sadan,
4h.Floor, E&F Wngs, lzh liain Road,
2* Bloch Koramangala,
Bangaluru{60 031.

kr'

a

Sir,

Sub: Constitution of a Joint Committee in Appeal No.54 of 2018 and Linked
Matbrs in ilA No.rl9l2020 in OA No.602rAlt9 constlEted by Hon'ble NGT'
Principal Bench, New llelhi<eg

Ref:- l. Consent for estaUtftlnem (CFE) order No.PCBrTOlrCNPrl 7lH'755
dated: 12.10.2018.

2. Consentwithdrawa! order No. PGU701ICNPi17I1O6 daied: 06.072020.
3. Board offce letbr communicating validity of CFE vide letbr No.

1771da8d228.O12021
4. E-mail sent bY CEO on01022021.
5. Video Conftronce meeGng with Regional offce6 lnbgratsd Regiona!

office, MoEF & CC and bther oftcers oi 05.02.2021.

Wrth reference to he Mdeo Confurence held on 05.02.2021 it is to be clarified as

follows:
1. The Board ofiice had issued Consentfur Establishment on 12.10.2018 w.r.t

Wonder Project Development hrt Ltd.' Sy- No. 61/2.62 & 632 of

Kasavanahalli village, Varthur Hobli' Bangaluru East Taluk, Bengaluru Disticl

coterminous witr Environmential Clearance validity i.e.' valid up to
09n12.t25.

2. Laler on, Board has withdrawn CFE E6{dedt vide order dated 06.07.2020

(copy enclced).
3. As on thh day the Prcject proponent has not filed any application seeking

Consent for Establlshment (CFE).

This is for kind information and further ne€dfu|.
Youe faittrfully,

"o,!,f arCf n-dj+ affi aF C&j
6at

U

AVOID USE OF PTASTIC BE'BCO' FRIENDLY

a

I

I

I
I

I

I

I
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08&25581383, 25539112
08G25589113.255891r4

ffi. \rt
drarsd oo% dDOd;0oJ:o$eo a$ode

Karnataka State Pollution Control Board
'fi6 +#, r ood rsr $ads, ia .r, dlrF tcrr, dort(a6 - s60 eol, ,Ffrxt 6lrt Fd
'Parisara Bhayan', tst to slh Fbo(, #t19, Church Sfsd, Bar€alore.560 001,lGmaleta Sde, trda

IIo.PGBTNE!A,BNGTCEGZI4fj11aOilO| 5o s7- Deb:"21; ',

TheReslonal(!ficer, 1l FEBZOZI
lnbgnbd Reglonal Offi ce,
Minlsfy of Envitonment Fot€st and Climab Change
Rgglonal OfEce, South Zone, E3/2rO, Kendriya Sadan,
4b.Floor, E&F Wngs, t7s taln Road,
2- Bloclq Koramangala,
Bangaluru€60 034.

Sir,

Sub: @nstit tion of a Joint Commltbe ln Appeal NorSa d fill8 and Unked
Hatters in ltlA No.49f20il0 ln OA No.602019 consttrted by Hon'ble NGT,
Principal Bench, New Delhi-reg

Reft' l. Consentlor Establbhmnt (CFE) order No.PtGBlT0lrCNPrlTrH-7ss
dabd: l2.t020l8:

Z Conssntui0darual order No. FCBf 0lrCtlPr{7flOl5 dabd: 06I1720m.
3. Board ofrtb lefrer communlcating validity of CFE vlde letbr No.

a'ntda,aiiz?6,.O12021
4. E-mail aent bY CEO ono1..Ut202l,
5. Video Conferpnce meeEng with Regional officer, lnbgtabd Regional

office, lioEF E CC and otier officerc on 05.02.2021-

wlh r€ferelFll-t9=0te ytdgo conferance held on 05.(2.2(21 it b to be darifed as

bllonis: .-:-.--;.'..'.: ,:-. 1, ., ,. , . '. 
- i.- -

'' .,* ,,, :,;1i1ifr6.J&id,tft.i-:t ao.lssueE"Consent'ror gsuuFtrment'qr l+Gi(ha wr-t

Worder Proiect Derrc@ment Art Lts.' Sy. No. 6112,62 & 63/2 of

Kasavanahalli village, Varthur Hobli, Bangaluru East Taluk, Bengauru Distbt

coGminous with Environnrental Ctearance vafidity i.e" va[d up to

gsn1no25.

2. l_abr on. Board has withdrawn CFE F6!dt vile order da6d 06.07.2020

(copyenctosaC)' '
3. As on this day tF Pniect ploPonent has not filed any appEcatirn seddng

Consent br Establbhmedt (CFE).

This b for klnd informaffon and tuithet nesfirl'
Yourr feltlrft.dtY'

rll.r
'q&f lrdaoStrDsJ&.ii AVOID USt oF Pt sflc Bf 'ECQ: FSlliNDtY

' iia.
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Wond.. Ptor.ct t,.veloPrlr nt Art Lad

Levsl 10. ftelllgo ObolBk
No. 3. K.5tJ,b6 Rg.d,
B€rlgEluru . 560 00l. lMi't
T€l : +0'l -fl).1635 70gg
FEx: +91{H8X5 7000

CIN: U 70 t 02MH20 t 5Pr65969

R€!rt. Ofico : God@l Ons.
slh Flar, Pi.oFh8mgar,
Easl,rm E,(pr€ss Hlgttrray'
V*nrofi (E). [Ir,m!6i ' '(D 079. lndla
T€1. r +9t -225169 8500
Far : +91 -22{169 8888
lrltebaib : Ewrr.godtEipro@tias.co.n

Date: 286 February,2020
PIacc: qengalore

,r' ,h" M".b., Sa.r"tary, lGmataka state Envimoment ImPact AssessEent Authority'
- e.b.dlrt vt"ahi samparBi Raru NaPr, Bengaluru,

2. The Commlssioner, Bangalore DevelopmentAuthority (BDA), T' Chowdaiah Road' Kumara

Park west, Bangalore-560020,

Thecommissioner,BruhatBengaluruMahanagaraPalike(BBMP)N'RsquarecorPoration
Circte, Banga.lore-55000 1,

The Senior Environmental Omccr, tGrEataka State Potlution Colrrol Board' Parisara

Bhayan *49, ,th and 56 Roor, Church StreeL Bangalor€-560001,

The lQrnataka State Fire & Emergency Sereices, No' 1 Annesa\'-amy Mudhaliar Road'

Baoga.lore- S6004 2,

Bangalore Eleci'iciry Supply Company (EESCOM), Corporate Offce' KR Grcle' Baogalorq'

560001,

ThcChiefEngine€r(M),BangalorewatersupplyandSewerageBoard[BWSSB]'Cauvery
Bharra[ KG- Road, Bangalore- 560009'

Dear Str/Madam,

Sub: bformatioo regard halt of work at proiect sitg of GodEi Renections and Godrei lal(e

ilJ"* ip-fi"l at st No61/2; 6i' 63n K^savar.al:e,lli vulage' var&ur Hobli

Bangalors East Ta-luk Bangalore

Rcf: The orders daaed O3'oz'202O passed by the Hoo ble-Nadonat Green Trlbunal' Principal

ienctt, x"w neftri tNGf) in the Appeats - OA No' 54 of2018 & OA No'602 of2o19

This has referelce to t}le subject Projects and the NGTorder detailed supra

This is to briog to your kind notice draE

.WehavehaltEdallder/elopmentandconstructioirr€Iat€dactjr'itiesatthesaidPmiects,with
.effect frorD O3'd Feb 2020 in view of the said NGT orders;

we have dElleng€d the said impugned NGT order
and we are bopeful of gEttirg a favourable qrder'

before drc Hon'blc sgpteme co

3

4

5

6

7

urt of India

pllcDt klvatE UEItPd
t

i:,gs

tAu tory ru ., t
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BEFORE THE HOII'BLE TIATIOMIL GREEil TRIBUTIAL

PRII|CIPAL EEilC}I AT IIEW DETflI

IIl

APPEAL IIO. 54 OF 2OIE

Iil THE iIATTER OF:

H,P. RATANNA .APPETTANT

VERST}S

UNION OF INDIA AND ORS .RFSPqIDENTS

OB'ECrIONS TO THE REPORT DATED 18113.2021

t{G;T RESPBCTFI'I.LY SHOWETH:

1. That fi€ fupe ant is filirE the objectiorE herein b Ste repfrt dated 18.03,202r

filed by lo,int cunmittee in complbnce d Sle tlonth TntffialS Order daEd

08.@.2020. At BE odset fr is submitted tlat UE report is m{e to be rejected

inasmrdr as fr has rd boked into tlE tssues whidl Honth Tlibunal dirEcted the

commitEe to bok into. Further the loint Committee hd misEpreserffi facts b

gire dear findinqs about Ble legality of Ee prcject in qtdion. ft submflted wittt

great rcspect tM the presert report is a trumpeGup report fut the follo,ving

re6om. In suMnce it is more or less a replication d the earlbr rcport but in a

ditrerert brm ard with minor dranges. The joirt committee has orerlmked the

findrEs ard @\,atiors of ttc or&r dated 8.92020 rr{tiE gM€ its firdings in

tfie report.

2. ThereforE, fu the sake of blev{ty tie appellant inw& refterates Ble stand

taken in dditional objectom dated 26.08.2020 (p69e 769 to e9), prdiminary

ouections dated 19.08.2020 (pBge 1 b 34, writtett shnisskns of BBIIP d#d

27.W.mm Oage 831 to 849) 6 Appdbnfs objediofis b UE preseff report

abo. AdffidEffy, the appdlant dtss upon the obsenr&rs h fre qds dated

lE Ul$Pis pat of the o0lecfons o Ule Ireseil rwlt

. ' <. ,i-:..
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Preliminary Obiections and Submissions

3. The Appellant is making followirg ptdiminary objectiotls to the report:

i. Frsdy, the very constitruon of the nine member (9) Joint aornmittee is in

breach of the clear directiofl at paragrdph 20 of the order dated

08.09.2020 passed by this Hon'lre Tribunal, in thaE this Hontle Tn'bunal

specifically direct€d the CEOS of UE BDA and BBt'tP will be tle nomirlees

of the commithe for the rc+dive organizatiorE, the Mernber S€setary

as regBrds U|e I(SPCB ard staE wedard Authodty. Regional

Director/Scientist E of the CPCB, Chif E Eineer of the Inigation ard flood

control deparlment and @lletur d tfie Reveflue Departnent GovemrEnt

of Kamataka. In breach of this drecton, Ele inspection and preparation of

the report is done by SuperinEnding EngirEer of BDA and loirt Director

of Town Pbnning (bpartnent of BB'/P; ffi W€fhtd Autfiority ald nood

conbol departmert is not e{€n a pafty to Sle ,€porq Ass3tart engirEer b

represented br Minor InEdion epartrlene Scientisto on behdf d

CPC8. It is therefore submitEd Utat tle rcpolt of ioint commiEee canrffi

be accepted and liat{e to be rejected.

ii. Secondly, admitEdly, vide par4radr 18 of the order dated 08.09.2020 it

is cabgorically observed fiat:

-The commit@ h6 bkst dE BEIP aryowl as cofld.tsive
without indeoendd* **rdian TIE BMP ldf lras satd
thdt i6 approwls ate agairfr law. SEAA. tamabb dE nd
&im b haYe made iM*ahafun s raaid.'

The above obseratiom mtH be read with Fge 4 of Ule sdd orfu

wtierein it is sbted that:

"MttP ale subnitd tlnt miltg rqulatiors are fflIld uder
ilE lanab*a Town arul Caslttt funfirg Aq 1961 (1%l M)
and ti}rls q'ant d ffi atut *a b dtblbtr d !ffit
fl5 d ttu larrffib ,Arrffi Ms AeL ,!gV6
tmc AA, ,976L i$*f, tqfr6 dwa@ b dE 1%1 M.
ndw ilMeE vt6 tM 6E PW w6 h, Y*rfu, of tr
@nttu6 Fdtuang te d xlw& bn (smut lan nst fw
gwdPtNctE).'



148'l

l,lotwihstandirE thit tfie pr€s€nt reptrt is in paEnt bread ther€of, than

in comdiance of tfle aboae saitl obsenratiors at paragraph 18 of the order

daH 8.9.2020 and this can be dlscemed ftom a bare perusal of the

Eport iEelf.

Upon a objedi\re readirE of the present report it can be discerEd that

the report argues the case of tfe p.oiect poponeflt to somehryu sho,Y

that the project (an be dear€d rather than fumishing a report based on

indeperdent srdluaton and by taklrE into account tie obsenratons made

ln the order d#d (E.sl.m2o. tlencE, t€port is palpably Yluated afld thLE

no relnrrce can be fld tpon $dt a regort

Thidly, tsle rcpst is 4ainst the ]eply/cofiEr affidavit d tlr BBltlP, tfieir

rvrHr s.omistuns d#d 27.8:0m (p4e 831 b 84r)-

Fourthty, admitEdY, ttre consent to esEbhsh (CFE) for the pmject is

wlttdrarrn vide dder daEd 6.07.z)20 ard thls wc cotlcealed befue

dts ilonth TrflxrEl bV UE trojed popongt t-f, today as vuefl 6 it $6

nd pbced on rccord by the sbErtory afuiues a m $.09.20110 (last

or&r of ole Trfu$al)r. Ttxrs, saH vfral ffi wE mt wiHin Sle tnouleoge

of this Honlre Trfu.rEl * *1 * 66 Affihnt and cotE€quendy dk, rU

find a place in t E H order ffied 08.G1'2m0. Ths€ture, in the aBerc

of consent to estabEtr ttE qu€siidt d gujed being permitH is legally

impermissible.

Fflfily, the report &es nct dide that admittedly. the Kirnataka Real

EsnaE Appdl# Tribund (K-REAT) tt6 sEyd the entire prcject and/or

RERA Regisbation &fffi(aE vide its order &t€d 11J122021 in ApP€al

Ilo (K-REATI 355 d 2O2O atd krcfifrafry Ule sai, ofihr ts often&d

ftom E{ne b tfine ad lt b in furtE e\,€n s[ b(hy and frItUH ]€sfairEd

frun violating Sectim 3 d Ule RERA Att" 2016. Itet#e, Ute Eored

prcporsrt is prE(fi.dd ftoln ad,€ftblng in aly fum frfii adtettidng tfE

E+4,, f€cen@ dv hsffinent affifiE torprqeorc cIdEsers d

iii

tv

vl

1* xrErFll af {re 9.!sGtE.tEEt
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tfie apartments mudlless pffieed wi$ constructifis. TtE rnaErial fdcB

and Court orders are concealed by the project proponents as well as in

the report. Notably, wittrcut independent evaluauon the rcport states at

page 20 (SL No.13 and 18, in respect of phase f and phase 2

resp€dively) that the pmject has other statutory app.wals indudirE the

RERA regisb?tion of tlle proiect and stated compliance d Section 4(2) (d)

of RERA Af,t, which is patendy False. This can be discemed frcm the said

RER Trihmal's oder daH 11.22021. Copy of the said order along with

@y d Secftons 2, 3, 4 41 21 of RERA A(l" 20,21 ls produced c
AnnquE l (Co[y).

Legally spddrE, UE etrect of stay of RERA Registration tur t E ettire

troJect/any given Eoiect mearE tltat the efltire protsd mLEt @me b a

griMng hatt and theret no question of relying ofl offier stahrbry

perlnEEiorE irduding r€ilival of EC b Eoceed with the troject. ,tt any

rate, ttre trolrd cannot proceed and this can be discemed from SecUons

4(2) (d) rcd v'tffi 2(zq), S€ction 21 read wiEl 2(D d RERA Act, 2016.

Hence. it-6 deEr that the pojed is traurght with large s(ah iltsgalfries and

sbtltory vioHions of pro/isidrs of muhiple auffi (Ceffial Ads and

PlannirB hrrs).

Notably, tE project proponent has @ncealed the said orders in their two

s@arde applicatiolls for urg$t hearing. By assertirE that ttte ptoiect

proponent wifl miss t]e RERA @dline, which is paEntfy fabe. T]E said

4di(atiffis are M-A" No. 88 of 202f dated 19.03.202f and !t-A- I\b. 114

d 2021 daEd 14.05.202r.

Poi[bwtre $bmisdons of the AD[dhnt aoainst t te r€mtt

4. That Ule Joint cofiunittee hE glven mishadng firdingE abort t E is$es 6ised

in ttE said ords daEd (B(Bz)20'

i. TtE tudrEI $d M/s llrorEr PrqtsG DevdryIE[t PUL lfd tEs not

rdoffid ar4r hfr ane rnnrs ad tra rHilanred aUfr of mole
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1S0
tften 75 m€te6 from tle H(e periphery b 8locft -I and Bock II is

patenuy False and mHeding statement for tie fulowirE reason and

gartiorlarly in the [ght of the observations in pacgGph 18 of the

order daEd 08.0!r.2020 wtlerein it is held that "Eeen if tlE pa@ is

W dE bLfrer Drc of tlE draiO it 16 b E a&ld tlat there is

ru otlwfuelopnemrtivitlg h theeidruE i

That the loint CommitEe Ins given the finding about no coflstruction

ftofi| Bloct -1 and Blod -II blyers within the hrftr zones ard

therefure tr not consids dEr consuuctions qmlng wflhin O|e

prdriftd hfier mnes of lake, nandy, the @rEur.dirE [ke:

a) Drivewa/s within ttle 50 rrEte6 on either sicts of the bufier

4rcs of the inter€ffEding primary nah befirrleen the two

lakes (upstream lakdKffitanahalli lake and downsueam

Kiilordrahalli lake) y$le €in ttle said nda bisects the bbck-f

and bM(-2 aId flcm6 into the &tvnstreBm Kail@rdanhdli bke

Fh'ls can be disgfld frqn the rhrcloprrrnt ffir dtsle BDAI

b) Creation of inftasturh.ce for Common areas

c) Cortrudirn of bourdary wafl alorg d& EE hl(e

d) CoilsurEion oeation d sbrm waEr draifls on the periplEry of

fre pmJect and wtthln the lake bufrr zone and right net the

lake itself. fThls an be discemed frorn orrcefrnl pian

submitted before SEIM. Annexure-21

It 'rs sibmfrted that as per tlE directioo by this Honth TrihJnal in

Forffird fuunffin u sfu d rtadraAb etd Orr., (2Ot6)

W orfrrre flGT 7.'d9i8 hrftr / green zBle nff.*d be ftErEd 6
ru fu*Ftrqt an,e fur a[ inter* and prpce It b n&{fithy that

Ule flonth g,prerrE Cffit lE only resffi t E hfu zme dstance

h teffls of rder phl h Ule fllatfrr 6 ,,ffii Tdwe PV- Ld y.

Mffi,tu ad@, Zng9OC tu*322zfi
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have not disturbed any drer directions of tiis Hontle Tribunal.

Further the finding recorded that during inspection no mnstruction of

permanent or tempoEry nature or no toundary wall was noted cleady

shows that the CommitEe has not lmked into the developrnent plan

wherein several activiiltes are proposed within tfie 50 mettrs of primary

nalalfeeder canal as wdl as 75 meter bufier from the lake plus

seation of storm water drains right next the lake.

Notably, report ignores that paEnt violations of coostructions of ttle

feeder canal iEdf whi:tr is comdeGly prohit iEd and is in violauon of

Sectbns 24(1) (b) read with 2 0) 0D of water Act, 1974, in thal the

fe€der canal connecting the two lakes and f,owing through the project

slte is a \f,aE sEeam'ard cenentirg ft is a dear case of impedng

the naEral flo$, of waEr and Enbmount to remor/al of rajakalwe.

Thr:s is breadr of doctine of trluic tsust and violawe of constiujtional

mandate ql/a protection of rEhrral ,esourc6 Unforhmately, all this is

happeoing under the nGe of the regulabry authorities. This is

sufficiert to *lorv tlat autfDriti6 are concalfg serious statutory

violations in the rcpoIt To sry the least, the report ld<s credence.

The finding of the committ€e that the built up ar€tr of the proiect is

less ttEn 1,50,000 Sq. l.lts after cakulabbn of area as per directions in

@ @ng? ludgement is a paEnt case of non-apdication of mind and

not b6ed on committeet ovn arld irxhpendent er/afua6ory'calojauon.

In this regad it is submiH that the lcrint aommittee for tfie purpGe

of cdculatioo of total built up area has refied on tfie l€tier of BEFIP and

SEIAA" R can be disaenEd frDm para 4 of the ords rlated 8.9.2020

BEt fte B8!4P tEs already staEd beforc this tbn& Trihnd in the

repry chted 05.092018 at page 3$ that the area irdwling FAR +

non+AR ls 2"35,076.81 squre r@rs. It ls pertk€nt to meftion that

a m a).@.2020 the ousd 4pearirE tur Rryrdert ilL sr.Bl4P
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has reiterated the stand in tfieir r€ply affidavit vide pard 1 of the

written submissiorE (page 831). AdmitEdly, the aommittee did not

examine the compardit/e bble of the BBMP (page 839 of the written

submiss'ons dated 27.8.2020). Further the loint committee did not

examine the conceFral dan (page 1M9) submitted by prcject

prcponent Hore SEArC It b submitEd that 6 per conceptual plan the

value of FAR and noftFAR areas works{ut m hllorving:

Crmmon lfalu€s of Proied

Total FAR adrbred

Parl6 and open spaces

Gvil amenfties

Total

PilASE.2

Paddtg

F R dedrctidrs

Lift and Ramps

sffi
Total

PttAsE-1

Parking

FAR deductions

$afts

Lifts a(d Ramp6

Total

GrandTd:

93{23.70 Sq Mts

4833-73

2524.18

1(XI7BL61 Sq Mts

r7ff8.05

18,4t.05

837.0

rc6.0

32590.1Sq Mts

13,835.20 Sq Mts

14,688.20

696.0

8s3n

m,Ozl.zSqltlts

Cr nmm values of fhojeat +PhasFl + Plrase'2

- rm781.61 Sq mts + ,S[.1 sq ffs + 3{D73.2 sq plts

TGI LGqa{491Sq t{t3
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Other comoone[ts of consEuctions

280 KLD + 210 Kr-D (SfP) + Deep redlarge wells all alorq tfie lake

hrffer zone boundary + all amund the bolndary of project site on all

sides (storm water drainage systems). Thercfor the condusion of ttre

Joint Committee Blat th€ built up area of the project is less tfien

f,50,000 sq ME is tactualty incon€ct.

The findrq of the loint Committee that minimum b(rftr of 50 meEr ts

left from tfE troied b frbe and misleadirE aM confary b rmerbl

on record beause the committee has corisidsed the construdion of

residenbal tower as consfudion and not other ancillary activities

wihin the hrfu of the drains and the lake. Ttre commitiee tx rrct

cDrEidered t'!at consbtrction like drive way, pqr* of Ule proF is

coming withln the hiffer or noL

Abod KIErab lan : the lnnt commiueet findnEB at page t3 ald 14

is no0$rg h.t reffiition d tle earlier .€port Ulat is paraphrEed.

R ffr€r, rdying on Sedion 288 (1) (c) of KttC Act, 1976 at page 14 of

the report b corpl€Hy mis?laed and is an &mpt to mishd the

Tribunal. As again* this, the appdlant reiteraEs from the Honue

TribuElS order ffi 8.C2f20, that is, para t0 (D), (F) (page 9) read

with findings of the Tribunal at para 15 (d) (page 19 and 2l) and para

f8 (page 24. nrmennore, as part of the public trust doctrine, the

Kharab hds b a nafural resdime bdorEing to @mmunity at la€e as

also UE btrftr ures arc also nfrlral res,urces covered urder the

tribIE brEt doctrirE. In tlc gesent rece lGarab tards is shown irEide

the nala are8 and that coIIE wihin UE definition of rrater stream

uder tsle wk{e rilging ilrhrive defiriltim d Sectin 2 (D d U,eEr

M 1974. Thus, consurjctions of nah ard ln tfits (ase ft 'ts abo tsE

arca d lfiaEb hnG ts rdring hJt enodfiE t d water sbeilr] dld

SEr€by i@edes tE rtattrd fuv of riraE as oekEd do,E lE q

ry
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relying on Section 28E (1) (c) of KMC Act, 1976 at Wge 14 of the

report is completely mMaced and is an attempt to misled the

Tribunal.

On the iss.E of remnciliation of the iotnt report in OA Nc 281 of 2019

and 602 of 2019 the committee is ad nauwm mi$eading this Hontle

Tribunal by #ting that no @nsbuctbn is being done on lake buffer or

Nala buffer area. It b submitted that proitrt proponeflt is

urdertaking the follorning constructions within the buffer zone of the

water body-

a. In rEpect of the buffer zone of the f€ikordaratEln Lake: The

Project PrqorE[rt f]as sought b oeaE a ramp ard a drivet ,ay.

b. In respect of the buffer 4E of UE PrifiEry Rajakaluve: The

Proiect Proponent has sought b constuuct a l2m drive way.

c. In respect of the h.ftr zone of the S€mrdary Rajalohrtre passinq

thru-rgh Sri/ey No. 5/r The Prcied kofstt h6 sowtt b

oqEnnd 12 meues wiah &ir/E uray afld il$Iatim of gas

bank/Irfrsfiucture fur tI€ piped fne.

d. In res@ of tfie buffs zorE of the Secondary najakaluve pass'ng

through Survey Slo6l/1: The Pmjed PrcporEnt has sought b

@rffiuct a I mde wftle Fire Dfiveliray, the irEEfiation of an

Organic Waste ConirerEr and the inshlhdon of a gm

banMnfrasucfise for the LPG piped gas lirE

e. Com@ing and concreti=tion thorough out the hjffer zones.

The ioint ommittee tes comdetdy ${t their eyes on the above

medbned adivib'es of ttle proiert in the hrfrr are.

\fuation of WEthrd Ruks: As for this @rterfion, UE joint

@nftiEe€rs firdrE is at page 11 ald 12 d sle repst aId it is d the

vie^, fiat the profff ]6 ld t/bffied the rvet}ald n ea As again*

tl*t the @eilaff rc0es m pragrfrr 9, 10 (B) of tre ods (ftd

&9.2S20 rd wlrr Ute'ffiEs * paragr4h 16 ttqe 19), 16(c)

vl
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(page 20), 20 (page 28), read with Annexureg of the present report

that is the letter dated 25.2-2021wh€rein it is stated that "me mean

High Flood Lewl is not neasud" notwithsbnding this, the mandate

under Rule 4 (iv) of wetland Rules is that mean high flood level must

be calculabd and it must be demarcaEd. HerEe, the finding at page

12 of the report is fuctrally inconect and also flmd control deparlment

and state weuand authority are not party to the report and the entire

e><ercise undertaken is b sureep the illegElities under the Grpet and

give a clean chit b the projecl

As rqard firdings at oaoe 20 and 21 cf tlE reporu In this regErd the

appellart reiteraE the prelimirEry submEsiors regarding the stay

order dated 11.2.2027 that b in force titl bday pased by EIe RERA

Tribunal and violatons thereof. Hence, appro\rdl at serial number 13

(for phase 1) and 19 (hr phase 2) is lnconect silatefilsnt of facts.

5. The Appellant fixdrer submiE that urgert actbm ate r€quired to protect tre

ffi- ftagile Kaikondrahafli lake which is aldy Fdcing threats becatse of

rtivities fiom the constuctbn proFds around Ule lake. One recent ns/vs rcport

talks about tfle death of ftre ducks in ofle week And ttE ApEllant 'rs also ptacing

on record the sfabment of the BBf,fP @mmissioner abut the conduct of their

own officials while granting sbtutory permisions certifiGtes, The copy of news

artide reported in Times of India BerEEluru hH 7.4.2021 and 11.09.2020 is

produced and anne)€d as Annsure A-2 (e[y].

RTTWIG(DTJTTA RAHI.[-CHO'DfiARY
C()I,ISE- FOR I}IE APPI.ICANT

wherebre, it ishumbty pra),ed *",ffitn*"t be d6e(

report and a,ow the appear. 

at thb Honue Tribuna' 
" '* : 

"'I:gnf

Mt'
D&:11.06.a)21
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rlnne*str: 6-t (;rl

Ofice Notes

nftc4t Nc lU-F'N' ;55 )c9o

dens of Court

llontle OBlrmafl/Hon'ble Judtcial t4emb€r/
Hontle Admn. Memb€t

lt.o2.2021

Heard Sri Ashok B. Patil, leamed
Counsel appearing for tlre appellant on
intedm pftryer.

' One Mr. Ravl, leam€d @unsd
appear€d for respondent No.I/RERA en
I8.ll,202or but subsequently none
apfared for RERA.

Learned Coursel for the appellant
srbmits that RERA reglstrdtion cefficitd
granted by the Interim Authodty on
29.03.2018 valid for the pen-od ftom
12.03.2018 to 01.04.2023 and e)censton
Of the sald certificate by the Grairmdn of
ff}e RERA alone on 18.08.2020 ln rcspect
d Phase-I ard RERA r€gistration
s$EcaE granted by the Chalman of
RERA alone on 5.05.2019 valid tor tfi€
period ftom 25,05.2019 to 30.09.2024
aird lts ocension granted by the
CtElman of the RERA alone irt r€spect of
.Pftase.tr of tfie Project of respondent
No.Zpromoter are ln contravenuon of the
Forrisirns of Se(tbn 4(2Xd) r/w Section
2(zO and Sedion 3 and Section 21 of the
Real Estate (Regulation and Develoilment)
A€t.2016 (for short, 'the Act'). .

He further submits that
enyirofi ment dearance certificate issued
by the StaE Enylronment Impact
Assessment Au$lority (SEIAA) in respect(f Phase-I ard Phase II of the pmject of
rcspondent No.2/promoter was set aside
by the princlpal Befldt'of itGT at New
Delhi ard ln the Appeal prefend by the
Fomoter, Ele tlonble Apei Court
dedlned b irfrfiere with the said order of
the flGT and remanded the matbr back to

Q-:-

IF C)--)on,

D?P{rb$: 
$Fzx.*r r1.ftc.}.

a- I aLAA

I rnls 6^*._.
ho-r+{ n f.q

Lt*++-u 
^tp.^-l ht ...a*^<

eL

tu

i I,: t
v

i
i
i
i
i
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a I 355 op
Orders of Court

for re-conslderation of the issue
with a further restraint order that

ere shall not be furtler construcuon of
e Project.

Leamed Counsel submits that in
of brlnging the above aspect to the

notice of the RERA and seeHng stay of
RERA registrations and their extension,
fhe cEnA failed to orant lnterim order
though has got the said Power under
Section 36 of the Act.

Leamed Counsel submiB that the
promoter has been constantly vlolaEng
the provisions of the RERA Act.

After hearhg the learned Counsd
appearing for the. appetrant and p€flFlrE
the Appeal and doarmefits, we pnflra
Facie found that RERA certificate issued by
Interim Authority iri respd of Blase-I
and tts enension granted by Chalrman of
RERA alone and RERA ceitiEcate hsued by
Chairman of RERA alone in respect of
Phase-U afld its extension granted by
ctairman of REf,A alone are in vlolauon of
Sedion 4(2Xd) r/w Section 2(zq), Section
3 and Section 21 of $re Act.

flence, keeping open fie quesuon
regarding maintalnability, we stay the
RERA regisb-aum certificates. issued in
respect of Phase-I and Phase tr of the
Project of the 2nd respondent and in vlev,i
of the same we direct the pmmotei not to
carry out any activities in violatoo of tfie
provisions of the.RERA Act till na\t date of
hearing.

l-eamed Counsel fur the Appeuant ts
permttted to take rehrm of one set of
Appeaf paFrs and serve r6pondert No.l
by hard and file an acknowledgment in
the ffice of'thls Tribunal Gor havAg
served and pay aequlred costs

9

Office Notes

\-r
,;{

t'

Dj--.-

cr,i
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Office Notes

(Cond,..1

fuers of Court

immediately to isgJe notic€ to respohdent
No.2 rehrmable by 09.03.2021.

Ofnce b lssue notice to respondent
No.2 retumable by 09.03.2021.

Ust the Appeal on 09.03.2021.

ill-
Hon'ble Ghalrman

sdl-
Hon'Dle rrdidal Member

ill-
Hor'ble Admn. Hember

TR(iil CS[,i

J! n {n-.c^}\ -iti t t,irt i" it i :

KrRitirnl: 1" r'r-1,,
r|ai i r 'r'. i; 'i

r:"1 -'.r l " "'r-"
Jkt+\'lzr

i;: /l.:t
t

I

!
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r. l. .t . i

t.i-[c.J l:;, : ]

. lhrr.tl\ l\,1^'i
L;, ..-.-r. r"i J

tiIc.r[.rrl
,' - IJ.tq,-lilr-rr

--it--_--;+

I
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ft!38

tE.€ + & qF{ti)or,0o?/2@r-r5 TEGtrITEI'D n{\ ro{rgrr!.t.!-t6

uSIffiT €6r
Gbe6o*&, d&fic

qsrmq
ffiDrirmntanr
lfr tr -*B I

PlFtr-S.&r
rnr*tEk

PLtsLISHED BY AUIHORITY

d" ut
:'lo, l7I

dffi, fr, qd26 2oldqt 6, le3s (E)
NEtr Drr.tE S{IUf,DrNX,[If,iCXr42UCGArraGlcBG XAT

FqtiH IEk{rletFdt{mrk+ slraq c* I

S.!st Ehg t ahta r.di P-! h cfi itlry r. d6t +d...QE .

Mh{ISTRY OF IJU* AIIDJUSTICE
(lrfHvehldH)

Nct DeM Aexis Mottrt, Ol6rarairta 6. I9Jt (sa*")

Thc fol,owiog A.1 of h itrE.d rEied th csd{ d tt PrEi&ot dr lfic
25dlltuEh, A116. rndirlgEb! Fbliufc gad iafcnaix:-

THE REALESTAIE(RECIULATIOT.IAI{DDEVEIToI'II ENDACr, 16

No, t6 oF 2Ot6

[56It rdalrl6.l

An Afl ro esEblisb lhe Real ErEtE REgEhbry Aotlruity fc eguluion ad
Fonrorion of the rc:rl esut€ scclu atrd !o fi$re sah.of plot apotnau or
huilding, as the ca\e may be 6$lcof Ed cse pmiEc( h a[ efficient ad
trnnsFarEn( mafl|er and to prolEEr dE ie]Est of comtrsas iEdE rcal est{e
s€ff ardroc: .lbfrsh aDadj"a;adng6n;oo fu +Eqd6FErc&Essl
adahobcrlHiihdEApF[@TE]blbb€ar+IEaht r' fie&cisicns
rfireaicnsq.qdEtsdlb Real F.l,rER€gdffiyAtdEiIydfu "t'"*,',firE
o$ceradforoaersmlectcdtrrE,iltaiEi@llhE@.

BE k Grd by fdlirrlan i6 6. SEfran th Ycrr of 6c Rlfllt{rc ot l dia r!tu-
(EAFIART

Prs-lcr,Bt
LlrrThlsAdBf t calt d 6cR.., End.(B4Eldiursl l@fl)Acl. Xrf6.

[A tdEs& blb. rtuG d lnd6s.EFlh $c of &|rltE ld rdnri]
(rtelcoEituer@ldldtdlEcdcdt:r[rr6n,tyd itltidl

tureeOffilGcl&,.fgi[f

IJ
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THE GAZETTE OF II\ DIA EXTRAOR DIN { RI lP\*' ll-

Ptuli'Ld lM diltoEd datds m4 bt rfti €il for drfr'c'cnt Pro$Jlols otr ftis tur lltJ
rn) .efere*c€ in ilny such pmviior lo 0E conmefl!:erEnr of dir Act shail he culiEu. t
a .efcrerE€ {o rh€ aoriog ino fort of dla grovt{'un.

Z lo rhir fur. urkss lbc coolid drErsit ,Eqrrin""

(/) 'adiudicriD8 om6€/ rEms th. ,n{tl^li.rling dfft!-e. altF,iared Eodct

slEdion(llofslnTl;
([] 'arvqri.ccof" Ee.Ds ro) 4l.Ilficnt Je<trih.il or ilrlEl as arlv.rlisall€'rl

dt q4h iny mclium !!d iacludei ay rolicc. drEohr (r {rr}E, (hrlflEds 1rr publilily
,n dny forrD. infBmill! Fsons abour n ltil esDre Fojed. ,r off.ting flf sel€ ofr plu.
briHiE d rFd@eDt q hiilfug Frso6 to F|rL'talc i,r dn! nurlldr {j€h d6a, bsilding
(i ltpslmaor fi h) rEfte odaaftes a (kF6its for grch FsFxas:

(.) 'n€rlarEtr k elE rE 15 an aSrterEd eotcrul r o bcnr-do fu p'Drlllt.r
lld 6e 8lk{rcq

(.r) 'illd.c" ir .rldion to r ral esdc Fojc.q rEant dtc Fr$o to wh@r o plor
aPanErr 6 toildiD& !r ilrarse Ely bc, llas be.3 ltlolrcd. {old (BhedEr 6 fuAsld
,r ler-i.furld) or odEvis. Erns&ned by lh€ IrDrxxrr. .rnJ irrlodes $r Frson wfu)
$bs€qoetrrly ryuirE dE said allotrEll rhloogh tele. lr.ltrsrcr or other{,irE bur di'Es
od irrtd. i Frrlll rt) vhmr s{l pld. apenmE .)r huilJinC. as tl|e cnir may h.. is
eiven o E rq

G) 'aFnft ' l,tcrhcr.rlH bb6t- €{lflder. .lwclliog oni( 8.r. ott$.
rhn*rwl|' dlq, gdd*xa FEdies. srL EnerEe lefu or b] e] oUE saDe, llEzn'
o ieFsra& 8rd rlf.cofllaimd p.rt of ory imrEov.bt FrE.q. irlcluing sE c trmrE

Ilffi d arkd sIG. lEtad oll ooe or tIgE Eo.t s 6 any g€n lherd, in r
boildilg tr o s pld c{ kd. used 6i[E dbbcusd ffi.r,v rEsibrinl rorttEcid
us. 9l!1l ar ltsidaE , ffir& 5b0. ilEerwr 6 godorn o, for crrrling on atry
busir.r{ .r'.sFrioq Fsf.ssiotr tr Ead., o. fu ary odEr l)F ot u\. &iI!r-v xr th€
p(rPce 5Fci6.d:

(l 'ApFIne 'liit{,ml " flan! lhr E al F-itntr Aop.llrE Triboml e$ablidled
undd recrior 4fi

G) "rIr.nprirl! Covefln.[f nEars in rE!.ct d ruflGrs n:lrring io,-
(ir 6e tinior ErIirix} wi[l.rt( Legrs]anm, dlc Ceand Cru:rnrnem:

(O 6c Utrior Errilo y ofhrdichdry- drE Unior lcrih)'Coy.mm.m;

('ii) dE Unior Eitor, af Dclhi. dr Clrn aI Minisrry ot tirt D€\EloFr.:nr:

(jv) lh. Srd.. dE SbE Govc1nEerE

(r, 'actiEd' ri.ans a F5., rtgidied as zr .nrtil.d urxlcr thr pm\ 
'(ion\ 

ol

dEAr(tilc lsAd. l9Z:
(r, 'Alrhnity' ms6 dre Rlal Erare Reguhrry Aurhnity e..ldli$al urnier

! b-*ein l,) ofs.din at
(.rj'hduitrg' iEhes my sErErurE e crccdoo o(p.Ul of a rlluctlle..irE tbo

utich is irtladad !o tc [5i for r.sidauirt, corsrncrEi€I .!I for rh! Fr[n& of uny
btlilrcss. ExuF id, FfEsdm tr eEda or tq ary dh.r rEI{d FEF6.S

{t) 'csF il.r'Ed dle Et usbL fLE aE! of llD agnnro. u.clufug 6c
irE" covcrd bt lb €drf,al ulle, aEG & s.rri6 irifo. errfuirr Dahy 6
vera,lllrh an ,rd Gr.hsiw open EItc! a,to, hn lftt&s dE &z s,Ertdt, dc
ir{cidI parriri(h sa[! df fu aPrtDflr-

E4,Jardrid.- Rr l} p|rpscoftfik chuse, rhe.rFr\sirr -ercludrrblusy
o. strstr&h dt3' Erals iE rE of tu tuhs_v F \E rdat !s drc €E Ey be.

:r, .a l9?l
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(bl plots olrn€d by glch Authoriry or hxl) or phs€d ,ll dtir.lisFE
by dEc0\lmn nL

fo. dE Fnpore of ctli.g an |' {rc oflh. q nrEnli or Plor{ or

lr|!) a aper. St hrel eop(re{irc ltxrsmg flnlo.'6 sqxd] adl a Fio ]
(o-(srali!e hdng sai€ty uhi.fi cmEucts sparmenE 6 brildinF frr iB
M.mb€rs 6 i0 ,rrp.r1 of de ilkm$ of lrrch aFnrnEfl[5 ot bsikling! rr

(r) u, ods Fr\rm who a(as hifte lf d r hriklF- tr*fliser. ctdL'tr-
&rcloE ( e'td..lElth?fi o, by iay t{lE n&r.trckir6 lr)bc rriDg !l rhe

bIdEof rp@lta of rnoflE! ftomt& otl*r oI fu tif,d e wH! dEhtiuitre 6
,p.,ler is c@surrcid oa pl(r ir decefttFl fq !€le: irr

(r'i) sd drr pcrson uho c:oasLucti any buil'ling o. rFrtrErr fr!( salt

o 6e 8@dFlh[E.
Eryl@io,r-FG ItE F pcs of fiis clo$.- eh('t tlt FBoo whi)

eoEsrrcE EcuNjens ! hildiry irroapdr.rts ff d.tdoF a dor [r eft aq!
rtr Frsorb wto sclls apgtnftdrs or plds rn' dt T.tt[I P.Isl,I$. hb ol lfutrr
rhrll -L dems, to hE fit p,DmDtefs $$ll }l l,idtJ liablt ,r s1rch f{,r tlt
fonclioos @d rEsponsibiliti6 specified. under thir A.l or lhc tulct and

ll€t a*ror @& dEtEund.(

(d) 'pDqcrn r' lEdl3 .ny rhl|,ed d.lcribG, cr i{&.d 6 r lno6PGtu fi
oy adi.!, cklnr. or dE &qrcr off.ting 1lr ele E y Eal6re F€iE o.
&rrilirE tny D.rso ro EtE dtrts {( dQ6ire fu. clcf! p(lrPc!*i

(aa)'lt , cqeqErr' rBi 8y Floa u,to rEEtrhEscr -! m ffitr(tr
on FrsrD in s r&!&Edfl of eJnsfer of his plol apartlBt r b.rildlE, !5 dE w
Ierybc. is. nzIGsaepoirr. byeryofsah. wnfi!!r EFloo B!.t tsfttof Plo(
4qrl@ (r buil&€: $ lb ol- By E. of ary drrt Fsoa b hio ed r.{.iEs
rEnrrrE:trico 6 fta! oa sty odEr chatEs f(r hii stYvirs *halkt E (rrr irsiro {r
crDcruia. rDd irrcdder r !E$o *lD iBEdErs. ftrrxrgh .Dy n diuo, FD{..iiir
hrcrr.rd clk! toe.dr.dE for quididr fot $lc (r putlu-s. of ph( aFrEEd
6 buiuio& .s tlE @ Dly tE. ad inElEIn F$IEny de,rlers- ltmlers, midf,ucn by
*tarrttt nae cdle4

(r) 'rd €d!.e F*rr' M,rhe &velcprErt oa a b{il6ng 6 i boildag
cuxiciag of ryrt@s, 6 cd|venitE ar sdstirt buildng n a lErr dstof ido
aDalrEctrr (r the develoglqn oJ lad ido plols lr rFfllrr<llr s dE.?s olay he. fu.
tlrc FrFe ot sc ing dl tr$m. of tfiE said rFnrne 

's 
or ph,t' or huildir& a{ 6c

."ee lruy bc. ad iri*db lie courmn irEa( tllc d.r€lopnenl l^ orts. rll rmFoveriElt!
{d orrt rEs tlrrErn- dddl ('re)B.,lfiiht\ nnd .rppuncll3Bb tElurgin* dl6rro;

cr) 'rcgoldions'-@ rfis lleuldiorE mdc b, lh. Artuflr, urdcr ftis Acc

(?) 'nd€' ,tr6! tb ruls nB,e ortr rhir A.1 b.y d! aEnoFi.rc Co|ernoefl:

(rd 's6rEti@ctplon' merc 6€ sie plan. tDindtrB dar Ertilr ph!. @itre
aaaciruhArto.loascaepbo,hysnC4!.zqrilephadgrhdn .plzsrd
LElrls sEuEtEl (h€8ns, if Solic.bb. Feiri.Es E bssasiruranFEl{sioo
ad od otht +a-i"a^. r,hin !E WrEid by rb coqtrar .||6airy Fior ro
sr d.Eal dasFirt

(J)r66adcrp.rs5iorcl6.dh.neiotrur rdGfired irdisActEtdsf6lia
€n! 18, ffi liE riE icinA -u t,Itr dr io &e oriciFrl h]r G er.t oaha. (clryaot hwr
6{ tlE qF?'iilc Gor'trllrErr rhill ]'ni€ rtE sf,rE ||IarfiEr rE$clir?t . assigrcd to
tum i, fro.t bxi
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Rt.Jsrn \Ttl}r ot, FErt Esr{TE pxor}r'T ifur iFtilsrf{lF}il oF iL{ Etrll acElils

3. (L -\o Furnotcr sh.rll edr€rtise. lDltet bm&, sell orofler l6s .. or irric persons

ro Flf.t!. ill nn! olmlLr any pk . oPdrmenr 6 hlil.riEg. rs tE !2!t ma] he. in any r8d

€.ndc pn'i.!r o. prn (lf iL ir asy plrnntng area. *idirit ngiicrog th rEl 6t lt Foj.'(l
*irh lf Real EeirE Rcgul.rhr,v Aotllll{iry ."lrHi*dl urd, drir A!1:

Eovid€d rft prirerLs lhal 3rE ongong on llE.hle of(nnnl€.:rtmctrl ofthis Acl lrd
frrwhidrth.compLoonEsdfi(ar(hai xh i\qtEd,dEFrnnorcr* lmdlcanaPPlic4on
ro rhE Audtc{irt lor reSinrrrim ol th. laid Fojed uidtio a pcriod of lrlEe [mfts trrn 6e
dal o{ (1r{loeo!'enEnl of thir A!'t

,toriiltd funhJ:r rhrr ir rhcAdhdil, $intt oeEss.I},. in dE in!.rt! ofa[rue6, Ior

FE c(ls whilh ,rt dctcbFl beyotd lrE pidlltiry erta trd rilh t}E ,t$risiE FrtissiDo o{
rhr lr,(-.d Jdnfiq'. il maJ. b) ordcr, dEe.l dE t|ilrfldEr ot qEll irur.rr ro rEgircr si ilh lh
AudErir.y, aflt rtE prt^ iioft of rhis AEr 6 lhc rules &d ,egulatist. ftrIE tEu.o&r. sbax

!fitD tr, {.h F iL\rs lil,m lttat sna8t of ngirtI3rioo-

(l) Nor\'irhnandng ydnng containd in rub-tc1 m r r,. Ilo rtSio:{im oJ dr tsdl

c..rdc FDirr :i.dl tE r.nuind-
(/) s hcrE dlE arra oI land Fofrrr.d ro tr dcreh?.d.b.s llr er.€d fnr hDrH

s4rsE ,Esrs or rti€ trufiber of apEMrE Fqlled E bc &'rrlopld {hes od q.eert

cEhr irElusirr ofsll !has.s:

Pn viH rh.d- if dic amrqrirlc GottflEEE! .mi&ts h i.(trs..y. ir ,la),
rEdE-€ &e dl.Esltold tdo* 6!€ lxmtrcd sqlDrE sEEs (r cighl.rtarlo.ors. a.! .
(ase Ey bc, iri'llAir. .f aI dtGc! for clctry.ioo frDrs rE$craaidr utdd dir .{cr:

(D) wttert rhE Fomire lEs rc(tiv€d co.rykr;m csii6(aE fG a ltd .s. !n j.cr
prir{ 1(' comnlcrr(frDcot uf Uis Acr:

{4) f(r dlt FrpE d rteovErbo fi reFn tr E{.'r€[rFot wH der &r
inElve nr{rtetiq, rrrfniring selling c ne* dldrEol uI .rnt aFrr@. ,lor or
buihliry. ri rhc ,se os) h., undd thc tal esuE Foirr.

€pr.rarion-fu rhe FrF Jc of ltir s.(lre, $ h.rE dE rrd .sG prqid h Rt

br devew in ph.!.,ss, everf iuch ph.!$ rltdl h€ €oft.idcrirl r rrtfll dq€ ,eal esrde

prore.t. rod $c prd DrEr shrll oburn regisrl.&ifi uodef rhis Alr for cxch pb$e

+ al.i E\L1r- F)mdrr SlI 6al( Jn 30pli(. nr k dl. AudMny forEgiq.rfu, ofdE
rgll esErc FEFI 'r 

!u(t lisrrL trEnntr. Nith'n $(n om ,id e$rnDdird b, $dr frr 6
Ery hE sgicifird by lltc cgddioss ma.L br E A'{hEny,

(2, Th€ F[IrdEr rhrll cndosc rh. lollorfing do.:llrEnls oloog *ilh r[t a$pficarion

rElE rlIl io in $F$rdon (, L na,lelyi-

(d) a Mcf &tails of hir €lncrp.i* irahding i6 rwtE ngie.rrd e€ss, ryF of
crrdpris. (Fugridcdlip. srrci.ti!+ pdt Erdip, collFai.s, cEDpaer dto i$).
d the Fiiodrrs of legirtadix|. .d lh. oi6 aod pbou,tlqb of 6e Fmx!'r;

{r, a bri,Ef detlil of rltt pjrds lrorrhed by [in. in tu Fd 6rc !ras. lrlled|sr
rlrEdy firmpleLd or bcing dEvEkf.{. a rhe @ll'sy he, imlidioS dE cflrlEor calus

of tlE iid Fjerrq aDy del6y in ns mrupldiox, detiils rrl a!r.s @ia& &taib of
r)". o{ lad.rd FylEls par(firB:

1



1497

tHE G.{ZETTE OF INDIA EXTRAORDlliARY lPrxr Il-

/./ an fldrdLdcJ c.py rifdE [pprDy:ils rrrl comnlerrcernotl ccnifi(trE fr n

Elompclel arrlloriry obtritEl iB rts&trc. tih dE E$"J ii oEry be apdi.:rbh for
rh. rEal airrtE Foie!.t 'Enri(ncd 

in tlE qdicaloa uJ whi:rt dl< FoF1 is Flfos€d
h, br &relryl in dEr€\ aD d66lii(ed cogy oI ttc lpFr,gaL rd __-"drEnl
(-.ni6crE frogt llE ltornp.rcd qda)rity &rr Ea.n of snch du.$e{

ad, rhE sdcln cd plaft, fryour plm ad specificarioos of |fr. Fo9(^ld FDi.d
or t€ plusc rErEof, Ed lhe wlDlc Fois aa er,cdon d by rE .Depdco. dEi+':

t., rtE ph o{ &r'@ *ob ro be .t.f1d!rl i. t}t Fr+G.d pf*[l .|nl
d|e IrDrGed feifittcs to hc gtr{id.d,Etof ilEbdi4 frc fElnrtry f ilift\dnnkin8
wsrcr fdrilitie+ cE!+r!sy 6,e1ffic sdjes, usc of toeuable emrgr:

(, drc brcarim detu-k of&d F!i-J.rr, sfih .b del@ir of hd dddicatd ltr
dr. Fuic(r aleg Dirh tu krdrd6 iEtx8ne tu ladtdc d kqind. d dE erll
ponrE uf d|c fjc(r

(t) p.ofuflro(dEdlDatrsof leiet CrE,rrar frrc.k- dul ltEiroratzrE de.d

Fryf,.d to be \iEd *i6 dE rtroltars;

,ni dr. Etrtrbtr. rlTG sd dr cF {El o{ryrrEtrs ft. lalc in dE p{ti(a-r

alont srirh tlle arEa of r €r.tlsive Hqxr] ff verar&h naras and rlE.rclGi!8 oFn
rsrJc€ ar€.rs a!€rlm€r{ witt 6r spdrtrerl ifan}r.

tit lte otlafi.r rDd aca d greE dlatE b th Pruir.a

,/ rte narE d .d&EB oI bis rd cf,.E ,g r if dry. fn ttc Fqol.d
IrDj.cr:

tl,) dE erEr llrl &lses of tc ca@rdo.s, .dia.nr, fiEErl elgiE6. if
at rd der persl3.oe.cHrd *tb tc rbelqmt of tht For6.d Frts t

(,a ddre.{ir\ q.iEdbya!ffi&yit. vfinll *.1n bE dfElbydteFurII t
Emy pE YEat ffi by dE FWE, {dirg-

rA,6rhcbab8 l rirk lo ihe kd fi rhi.[ ftcddveloprEd k Fqos.d
ioo€ *ifi btrll, valid doolBEms willr adtad.tin ol rd dlr. if rrn hd
b orndd b'l Eo6.r Fso.r,

(4, drd IIE Efll ii tEr im a[ mmtr4cs, lr .s ftc car€ EEty tE
dcraiL of lhe etrrirDbr&:G on soclrlrod iodudn€ 3y riEilt. tirb. iol.re{ or
r|rE of 8y Fny b nliE s.hMohg efrft d!rail6;

(C, drc d rn€ Fiod $iolll wti.trD! 
'trdsrlics 

to complt tu F"i.-t -
ptulc tlrrr.or'. ls rtl( .Ee nEy brl

fD, rhrr rdlcory Fr l:enl.ofih.dErr6 mlis€dfur ftc rEal eraE FUJ€d
lrorn fie allofle.s lrun tme to der, rlEI bcdlFiEd ir, aeFr4Et.x:ou !)
bc oxuntarrBl ill ! rct.duled bart lo cd6 dE crt o, @rrrrri, d rhc lard
cGI afiI S:Jl bc ur.d fi*y fc &a grpoe

RrtirlEd $fl ttc pfirodc' $a[ r,itMorr ttr orxErts iool rE sEFr[lc
sE&tn( b covcr tlle 6r or d! proli_L in pEponi€o to lh p.rr la8t of
.drplert Dd6. Frrirt

Ployidcd 6.6er rh rt .!@as frc tt sap@lc @r@ st I b€

eiherRobyth.FffiE .h.ritbGrflifildb,d|cagiEll,dddiEaidI
dard acco@lad i! procrtc dtai atE r{ifi& ral is ia D.oFriE ro lhc

D.tcdag. of tdltlcdm d ,! FirE!
P6'eH.]Ddl{ t FlG*[A!r bircsrnr'frcd ]inin sir

no& rA.r6. lddffiy tuanaFshy. dlttEed *yrl.''.r'r ioFE!.rii.
rd leaI FrdrE a sdcrEnt of sEqi .r li ) cErrifi.d id sigmt ty qrch

l!
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.lE[terEd actouolafl ad il itull bc verifl€d drrnog dE aulil lhol E alnoulrr
coll.cral for { Fnic$h. Pmjrrt h.rr€ t'rtn urilr|<tl for dk pmitcl and $.
siddrdEil td lEEr io ceDplirE! $ilh dE l,mFrd to lhr FEerrriSe of
cooPldr{,n of dlc Foi:d.

Eqlorurhn.- lq tb Du[lee of thi5 cbo\e, thc tcrm "s.'lEJuh IEDI"
rEaos r hut inlhdcd io dE S.cord S.hdultd to lhe Rrl.tle 8I'l ol'lndi.
Ad. l9g;

(D dtat hc dtatl aatE.ll ltt FnldmEI aptrrwak d I irnc. fmm dE ormFrrnl
6uth$rticsi

(O dld E hss lEsirted sudl odcr drnnrors rs nof tr lxBrihal b]
dE rtrk .r.tBrdio6 ErL trd.r fiis Acri J,ld

(rr) E arldl|ct infrItrdior ard dGuDe{ts as nta! be Fts tih.d.

(i Thr Audldity shdl opcdlixlBlise a w€b hared onlin€ s):ilen fo. submidn8

+pli..dms for legistratiE of FircB sifiin a pt ild of (It 
'-e3r 

,iwn llE datc of ils
elabli{m.r[

5. r/) On rE('iF of dE rIDli!: rm llnder e#l.!1ion lrr ol5cLrion {. rhc A rhniry
ihan $ifiin a Fri.n ol dtirD' 'layi

(a) Er.rflr .EgisrlrldDn !.nicca ro dt Fovisi(nls of lbE Ad lnll lll. ru16 and
quldi.rls lE{e dEu|ldE , ad pDvlb ! lEtisdion nu rrr, irEldrng r l-o3h Id
ed Fsaord rodE lppli@ 6x dg fu achilr of lE fudxirry dd to satc
hi5 vcb pqgE ad o fiI dEeitr lh. d@its of tlE p(Ec.d fruirr: {rr

(r) reirrde qDlinrion er lEffi bhcErsftled m *ririog-if sxhardiEdi(,rl
de! !o( Mforlt E &. Fovki.r! of Ai! Acl ff thr d.s tr Egulatio$ madr

Pmlih, rM 
"o ryp&lri(}o drdl b. rE c.rEd unle$ tie lppli:ull has bcen Biveo fi

orporuniry of beirg hdard in lhc Ea{er

dr Il dE Auhsiry fsils n} t!'j,n rlE rESi{rdird s r.JEu rh. q?licdim. .s lh. c-aE

na.! be. &r Ftr(idErt@(bi#rccrfu{ (, ,, 6c Foif s&ll be dEtrEdrr hrvr tor DcgiqeEd.
inJ !h€ Aurhoriry drall wilhio r Fiod of lEvca dqa ofdtc crpiry of dl. eiil Friod o, drrny
dr,s sFcifcd ullle. sdlErifi (rr, Flvidc a lEEfoi,dim nfi Er anl a Logio 6 !I|d
passwqd lI} dE FEo{nB [naccHsi€ lt w.bsiE o{ llt Audsru}_ afiIlon* his wcb
page aiIl ur fin &..,rin &. &tits of $E Prapc.d IdrjECt

t.J 
' 
IfE' ,EEistmrion grdal tirder lhis s€crioo *En he vidiJ l-or r Fiul.leclirEJ hj

fte ptunxn.r under !ub{hos. (6) ofd.I* (/) of $rb-idrioo t:) of redirfl { fo, corrlPleri(in
ol rlE tn.r.d or ptEse Uatof. Lr rlE c€ truy be-

6, Thc r.d{rsiod 8r&red u}.!x $6ri{lo 5 Bni }t e(('trdql b.y ttE Authonry oo tur

JHtti.irion m.nle b! the Ftro.i.r &E krf,rr /rrrinrE, ileidr ftnm sd on FrE rro,$rdl
le u tnny hc sgeifitd by ,lgddiDs ed. t y dE ,c'odto.i9:

P&id€d rhsr the AlrDori4 may ir rsrjooabb cill'tENtdfi.e), *itlr)u &t'arh oo fi.
pon o{ rfE prorrrrec hlsd o'| G€ E rs o( ed ce-. dd f.r .t6sE ro bc nx6&r} i
urili4" erl€ul dE rEgirEdoo trad.rl gr . FojcEr fo. rrh f,lE !i ir cGid.rs 6r.ry.
rhi:Il e[ in *rtgie noa .rord a Fiod dc ycan

Prorided furdE Sd !o qdicdiql for drasio! of rrdqalioo sbdl b. aircd
u rs dr eppli.{{t hs bar, gir., dr or?utmity of bcing hcr il} tte net'.

Epldmd.,,1- tu the FEDse of this secrioa. lie erprcrsir:n 'hrc N*ryn' *all
n snaccc dsd.6ood.dEolrr.6r.cFlc..ridlqEtc ('ay odatzlmirl crEd b,
Iarlfie ifi.crirE d|e rrgde &relqotrnt of fu rad es@ Foi.la
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Trlr Pff- Ecr{fniaart(nY At rtrlln

IS.U)Th. tlwiee C-i€aE sldl wifim a geriod d,E;ear lturdtdared
@Eing iro fur.e d6is rqd. b, ,rrificdisr, e{amd d Aulrrily lo t! tiowo irs dE Red
EssE fu.Eul&ry Affiyio<r€ris. dE Filttscurfuoo n attd loPEfrrrl| E ftrnalbos

sssifnd, tll rlidcr hi6 6ct:

ftoribl lbi! drE 4.EC.i{. Grvcrmc'r of tm ir mxt Srac{ 6 Uoito Etilcijs
qF if h dErrE fiL .dslrlirt @ ii4k Adhsily:

frcrtld ftnt rltd,li.SorisEciE$od !ey. if it &(c fir edn$ E E

$e orE Adhoriay in r slze tr Uabo Eery, {r the N mo! bc:

&uvi&l eLo d|ar{Drif dt.ddttidrrfir (fu R+trUtltxy Adxrily urd.tlhis siio.
te qlFqrilrc Giov6irp."r SalL b, 6rlE &dgortc lrly R.lddaf Ardtdt, o. aly
officlr Fddrdly ec S.e.artll ol dE dE?8Elcrt dealing stidl tl@ing, an lt! R.8d.rry
Adhdirf fu. rh F Fas trda lrdi Act

Prod{kdrkor &(b.riDdshof E R.?ulaEy Adf,if.8n 4pEdit!(
corphinrs ({'e!€s FsdirB with dE R+dirm, Audxrity &sigl|cr.d dEll {od Earsftrrtd
rd dlc R€ularlry Ankity er e3arblirtrd ol Clall lE hciud ftuu tl|€ .lagc sudt rpplicdlx$.
(t,Irsrids oa tas6 arE traostemd

(A ffE AqdE y slBll bG t tdy capo@ b, dE oe!! {ftYEl.id luviog FrPEird
ns.ssim d r .dED s..( ?ih l6c lorE rr*u !t lrE Fwiitns d dir Ad. &)

-ItE, H ,od e4o6e d Fo.ny. td G'ebL ard i!|lEol*ile. d to c6n.-t. ad
d, bt th s.il ndE- sa E !d.

21, Tha Authfliy Eh&ll aBdst of a(lairFso $d nd hs lt'tr r*o s[olc liE
:tr bns ro tt aD[oirE{ by ric tpFqrtu (kvermH.

22, TD. ChtrpGrq.,l ad o{tE lrdcE of dE AdDrtuy sfdl bc .Dpdrre.l B *E
W6FirrrGort E[ddtrltc ncourdixdr Scl€!:ri{lo C.iBtrittlc (etirfug ddE
oidJt'$ic!o(dr Highcofira hi6 mfE lhc S..dary dlfi. Dcrd@ ttatilg rilh
ftidErdrbrlrwSdrfiy.brdmxurybcparfurlftwre xt4gp.rs
hsv;lg ddaslrc t osh+r of 5n Fftiitl'l elg.derE of [J.aq eeoty y€d! iD crE
of rlE CkitFsotr !d Efor! ytn r in 6. @ of tlld Mcmhi,r iD urh ddr@ltrEfi-
hEirg rEolcs& &{Ekpral hfun [4E,.raomi(r. l. IEFd crFa t@ rcbvallr
lEElds. raolntB, kw. .qmsE!, -cqrEanlf. irald.y, rn rErgcflunl. scisl sdvitt. Frbtic
{Etrrrrk'nioqir

Frovltd dd r pesoi rtD a d brs kr, iD 6r r€wLr of lhc Starc C-ver mnl slEfl
ool be 4?oiotEd .$ ! chirF$n udtss {rch p€rsoa htls lEld lh€ po51 oI Addiri&El
SeEzLv E rt Cen8d GrEtrEtrl d roy equitalcor F)n fu tbE Ctorft.l covcfnnEor or
S@CorfimElts

Proyit drt rblfE(np6dr cto6. (rho. bcer, io dE s€rvil'e,rf tlE Sta(c G)vdnmntt
fu d be qFirued !s . EEt., DrdBr dr Fson 1E5 bef, lte FDr o, Scftrrr} ro &.
SBeGrcrrErq! iesilrrkpd i.th. $e(l,t€l[M 6€.@d OoriEnm

23. (4 nE c.hsi.p<s.n rd f,lerllt 6 6Ell bold of6ce for a Ern d aro.adog ,t?E
vars ium DGdde@ wHr rby.erl4s! &drotfiEE orundl drrf .Eai[ tb rte of ii.ri-r,-

nrr !ans. rd.tcttrh €.f!rr.d $Hl d h e&fr& fc E #f,w!-
(:) B.hr! !?fondg lnt FGd a5 a OrirFsoo or Lddq lir +Fop(br.

Co"colH e[ sri4 lidf dEr &c Fs *.s ror hs€ ay sS 6dl n &
irEEr ar b M, il.f,El FEluincHly l*t tuto s 6 sch U.lrtrr

2{. (f ) Tbe ey ad albvmcer F .ble h. .d rh dB tiB &d c.dilior d
rkvie d. dEcbirpiEsD, and odlr !ird.6 ddlb rud| a rEy b.Fr..l0(d sd llal
rd hvn id !l lhir didY.&tqE d|,ire funEier.
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4.12 P,IRK Ar\D OpEl\ SPACE (p)
.t.12.1) D€fcriltiotr
The natural a.od ma.o nade featu_rcs meant for eovironrieltal conservalion and prese atioo,
including water bodies, foresri and drains; parks, playgrcunds, Uurial frorads ana
crehato a.

4.122) Regularions

D PerEirsible b.trd llles:

i, Uses permissible ioclude.. Sports grounds, stadium, ptaygrorEds, parkJ, swiinming
poolq cemeteries, garden land and crematoria.

ii- Us6 pcrEissible unde. spcriEl circullstaoces b! the authoriry: OFn air the3tes,
indoor recEationsl os€s, dwellirg for Eatch and war4 sports'clubi, tibEricr milk
booths, HOPCOMS,6e area ofsuch use slull not excecd j% of thc toral alla and shall
trot bc Eore thrn Gf I floor in any case.

iii, Setbacks for the abovc will be d€cided by the Aufiority raking inoo accouDt the
suroudhg developEetrt atrd tramc scenaaio in tt at area.

ii) Vallcy/ dnin
Within lhe demarcsted buffer for 6e valley the following uses are allowed:

i, Sewerage T.esnflen! PlanE atrd Waler feathent plan6
ii. Roads, pathwrys, formation of drains, culve s, bridges, ctc ctich rvill nor ob$trc,t the

water course, nE offs, channels.
iii. In care of watcr bodies a 30 0 n buffer of,oo dwelopmert zone' is to b. mairtained

.mund tle lake (as per revcflue rc€ords) with exception of activities associared with
lake and this bufer ,nay be takeh i]lto acclunt for reservation of park whilc sanctioning
plsas.

iv. tf the vauey portion is a part of the layouv deyelopm€nt platr, thcn thal p6rt of the
vallsy zonc could be taken into ac.orml for.cservation ofpa*s .trd op€n spices bolh ia
dcvelopment plan and under subdivisioo rcgulatioas subject !o fulfilling s€stion 17 of
KTCP Act, 1961 {d scc 32 ofBDA Ac! 1976.

v. Any land fallirg wifiitr the vatley for wfiich pemission has b€.n accorded either by the
Auftority or Govemrrent, aod 6cn such permissioo shall be valid ircspective of the
land us€ classification in 6e R\(P 2015. Fresh p€rdissions for develop;ere shall not
be accorded in vaUey zone.

NOTE:
Draiasl The drains have be-cn categorized into 3 ryp€s oaeely primary, s€londEry and

tcrtiary. Ttese drairs 'rill have a butrer of50, 25 afld I5m (measured froE the c€ntre of
llte drah) rcspectively on eiths sjde. Th€se classificarions have b€en us€C for thc draiDs
ne.r,/ly ideDtificd while fi-nalizing the R.'vlP 2015. In case the buffer has nct b€eil maJked
due to cartographicsl eror for ary of the above ry-pes ofdrains, thea based on the rcvcnue
records buffer shall be insised in all such cas€s without rcferin8 the timd use plan while
according approvd for buildingidwelopmcnu layour pLan. Permissions io $nsirive areas
earrnarked on the L-od us€ pl8tr shall be cansidered only by rhe planning Authority.
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